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' I, the Chairman of the Public Accounts Committee, as authorised 
by the Committee do present on their behalf this Fortieth Report 
on the action taken by Government on the recommendations of the 
Committee contained in their 16th, 17th, 18th, 19th, ZOth, 22nd, 23rd, 
24th, 25th and 26th Reports (Third Lok Sabha) relating to Civil, 
Defence and Finance Accounts. 

2. The Committee considered the notes showing action taken or 
proposed to be taken by Government on the recommendations of the 
Committee in their above-mentioned Reports and approved this 
Report at their sitting held on the 28th April, 1965. 

3. A brief record of the proceedings of the sitting of the Com- 
mittee forms part of the Report (Part 11). 

4. A statement showing the summary of the main conclusions/ 
recommendations of the Committee is given in Appendix 111. For 
facility of reference these have been prin:r;i in thick type in the 
body of the Report. 

5. The Committee place on record their appreciation of the assis- 
tance rendered to them in their work by the Comptroller and Auditor 
General of India. ' 

NEW D m ;  
April 30, 1965. 
v~~khoio,-i887 (s )  . 

R. R. MORARKA, 
Chairman, 

Public Accounts Commit tee. 



I 
GENERAL 

The P.A.C. have been impressing upon the various Ministries 
the need for expeditious submission of notes/statements pursuant 
to their recommendations. Considering the difficulties experienced 
by the Ministries/Departments, the Committee had agreed to extend 
the time limit for the submission of these notes/statements from 
1 month to 3 months from the date of the presentation of the Re- 
port to the House. They, however, regret to observe that no appre- 
ciable improvement has been made in this direction. In some cases 
the position has even deteriorated as would be evident from Appen- 
dix I1 to the Report, and there are several instances where the sub- 
mission of these notes/statements has been outstanding for more 
than one year. As such delays diminish the importance of the 
recommendations of the Committee, they would like the.Ministries/ 
Deptts. concerned to examine the reasons for the inordinate de- 
lays in the submission of these notes/statements and take suitable 
remedial measures in this regard. 

2. I n  accordance with the decision taken b:; the Committee 
(vide para 2 of their 12th Re2ort-Third Lok Sabha) the notes/ 
statements showing action taken on the recommendations of the 
Committee contained in their 16th. 17th. 18th. 19th, 20th, 22nd, 
23rd> 24th, 25th and 26th Reports (Third Lok Sabha) relating to 
Civil, Defence and Finance Accounts have been appended to this 
Report without any comments. (Appendices IV-XXIII) . However, 
some selected cases have been dealt with in Chapters I1 and 111 of 
the Report. 

3. In some cases, indicated in Appendis I, the reslies furnished 
by the MinistrieslDeptts. are of an interim nature and the Com- 
mittee would, therefore, await further reports thereon. 

4. A list of recommendations of the Committee in respect of 
which the notes/statements are still awaited is given in Appendix 
IT. From this Appendix it will be seen that a large number of 
notes/statements are outstanding for long 2eriods from the Minis- 
tries of Commerce. Defence. Food and Agriculture (Department of 
Agriculture), Health, Industry and Supply (Department of Indus- 
try), Transport and Works and Housing. The Committee desire 
that the submission of these notes which are long awaited may be 
expedited. 
495 (Aii) Lt.S.-2. 



CIVIL ACCOUNTS 

Ministry of Education 
Presentation of Audit Reports on the Accounts of Central Univer- 

sities to Parliament-S. No. 24-Appendix I1 to 12th Report 
(1962-63). S. No. 5. A p p e i r d i ~  11 to 26th Report (1963-64). 

5. The Committee had reiterated in para 6 of their 26th Report 
(Third Lok Sabha) their desire that early steps should be taket~ 
by Government to present Audit Reports on the accounts of the 
Central Universities to Parliament and to incorporate the necessary 
plvvision in the relevant statutes. The Ministry in their reply 
dated 17th October, 1964 have stated that the entire grants to Cen- 
tral Universities are at present k i n g  paid by the University Grants 
Commission. the accounts of which arc audited by the Comptroller 
and Auditor General and the Audit Report is laid before Parlia- 
ment. They have further stated that from the point of view of 
academic freedom of the Universities, it is neither necessary nor 
appropriate that the Audit Reports on the accounts of the Central 
Universities should be presented to Parliament. 

It is understood from Audit that the Audit Report on the Uni- 
versity Grants Commission only deals with the accounts of thc 
Commission which show only the grants given to the Central Uni- 
versities and not the details of expenditure incurred by the UniveI- 
sities from these grants. Further, grants are also given by GOV- 
cnunent to the Universities otherwise than through t h c  
Commission. 

The Ministry have further stated that In terms of the provision 
contained in the Acts of incorporation of the Central Universities, 
their accounts, when audited, are required tc be imblished in the 
Gazette of India and presented to the Visitor along with the Audit 
Report, and that this procedure gives the Sovc:rnrrrcnt the ncces- 
sary opportunity for exercising such corrective and ~uper\~jsory 
control over the affairs of these universitie:; as IS needed Thr 
C d t t e e  feel that the Parliament which v o t e  tho grants has a 
right to b o w  what corrective and  supervisor;^ control has actu- 
ally been exerciwd by the Government in rectifying the flnanrial 



irregularities pointed out by the C. & A.G. in his Audit Bepork 
The Committee, therefore, suggest that Government should present 
Audit Reports on the accounts of the Central Universitie~ to Par- 
liament, as they have done in the cane of Audit Reports pertaining 
to the Port Trusts of Bombay, Calcutta and Madras, which are also 
autonomous bodies governed by statutes. 

The Committee, are, therefore, of the opinion that in the interest 
of public accountability of the Universitid)in Anancial, au disting- 
uished from academic matter, it is necessary that their accounts 
along with a separate Audit Report and Audit Certificates relating 
thereto are also presented to Parliament. 

Miniatly of Finance 

Central Assistance to States for raising emoluments of their lozu- 
paid emp1oyees-S. No. 42 of Appendi.~ IV (Pnra 45 of 8th R4- 
p m t T h i r d  Lok Subha). 

6. The Government of India formulated in May. 1957 a scheme 
for affording assistance t n  State Governments to enable them to 
raise emoluments of their low paid employees. including those of 
local bodies The scheme was effective from 1957-58 to 1960-61 
The scheme envisaged initial payments on a provisional basis and 
prescribed that the State Governments should obtain statements 
from the concerned authorit~es,  indicating how the actual amount 
of assistance admissible had been commrtd and forward them to 
the respective Accountants General for test check and for final a?- 
justment of the  provisional p a y r x ~ n t ~  alread~: made The Publit' 
Accounts Committee (1962-6.7) were cnncernecf t n  note that the re- 
quisite statements had not been received In rapect of more than 
314th of the provisional payments made t o  the States under the 
S c h e m ~  They had desired that  the Minis!rv of Financc shou'd 
take vigorrws steps to expedite thr final adjustment nf the pa\- 
ments and i f ,  the delavs wcrp due t o  any defects in priwedtlre this  
should b~ rimplified in rrmwltation wit!) t h ~  C. & A.G 

In a note the Ministry of Firwnce h a w  i n t i m ~ t ~ d  the nres~nt  
position r r g ~ r d i n g  adjustment of thew provisional payments Tt has 
been stated in ter  nIin that  the  Stnlc Crovcmments a r r  heinq pres- 
sd to flnalise their accounts. As regards changes tr\ he mndr i? 
proccdurc it has hcen stntcd that the  C cP .  A G., who w 3 5  r e a u c ~ i d  
to ~ d v i s e  modifications, if any. had since informed that in the 
a b c n c e  of particuhrs about thc e s ~ c t  difRcuIties in the prepara- 
tinn of the statements hv the drpartmental disbursing offirers and 
in nf the fact that the .)- I % : . .  r ~ f  diustment i s  in different 



sbges, no change in the existing procedure need be introduced at 
this stage, as it might render the work so far done infructuous. It 
has been added that the C. & A.G. had suggested that the Govern- 
ment of India might prescribe a target date by which State Gov- 
ernments should submit the statements to the Accountants Gene- 
ral; failing which the Central Assistance due to the States would 
be finalised on the basis of the statements received and the excess 
amount received, if any, would be refunded to the Central Gov- 
ernment. The Con~nliJ)ee would like to be informed whether the 
suggestion of the C. & A.G. had been accepted and if so, what tar- 
get date had been notified to the State Governments for furnish- 
ing the required statements to the Accountants General. They mag 
also be apprised of the further steps taken to expedite the Rnal 
adjustment of the payments under the scheme and the results 
achived in this regard. 

Postpo~renteitt of e.rpendirure oil the plea of lack of funds-S. No. 
6. Para No .  7 (iii). 16th Report (Third Lok Sabha). 

7. The Public Accounts Committee (1963-64) had considered a 
case where the Central Board of Revenue had issued instructions 
on 15th March, 1962 which contained a direction that a reduction of 
the expenditure 'should be effected by postponing the payment of 
all the pending bills to the next financial year (i.e. by 15 days or 
SO) '. 

The Conunittee express s u r p r w  that thc Ministry should 
have issued instructions on these lines. although they must hm.c 
been aware of the provisions in the Financial Rules and of the 
recommendation of the P.A.C. contained in para 6(vi) of their 
Forty-first Report (Second Lok Sabha) that postponement of es- 
penditure on the plea of lack of funds is objectionable and vitiates 
effective Parliamentary control. The Committee trust that strict 
instructions will be issued to avoid a contravention of thc financial 
rules in future. 

The Committee have been informed by the Ministry of Finawe 
(Department of Economic Affairs) that the matter is undcr cottsi- 
deration. They desire that since the matter relates to an fmpor- 
tant duestion involving Parliamentary control over expenditurc, an 
early decision in the matter would be taken and the Ramp commn- 
nicated to the Committee. 

Loss by  exchange on remittance trunsuctions-S. No. 7,  Paru 7 ( i t ) ) ,  
16th Report (Third Lok Sabha). 

8. The Public Accounts Commit tec (1963-64) a£ ter comidering 
the excess in expenditure that occurred under Grant No. 33 under 



the Ministry of Finance (Department of Economic Affairs) during 
1961-62 mainly under the head accommodating the  provision for 
loss by exchange on remittance transactions had observed: 

"It appears that there is some lacuna in the prescribed pro- 
cedure with regard to this matter. The Committee are 
informed that the Ministry of Finance propose to re- . 
view the present procedure in consultation with the 
Comptroller and Auditor General with a view to en- 
suring that such uncovered excesses do not recur. The 
Committee would like to be informed about the steps 
proposed to be taken as a result of this review." 

The Committee have been informed that this matter is under 
consideration of the Ministry of Finance (Department of Economic 
Affairs). They desire that this important question should be 
settled in consultation with the Comptroller and Auditor Ginerd 
without further delay. 

Ministry of Works and Housing 

Loss of Revenrie due to Qrinrters remaining cacant-S. No. 19(B) 
of Appendl .~.  1 to 26th Report (Third Lok Sabha)-(S.  No. 96 
of A p p e n d i . ~  11' to 81 h Report) (Third Lok Sabha) . 

9. The Public Accounts Committee (1962-63) had considered a 
case wherc a delay of more than one year in providing ancillary 
services like water and electricity for residential quarters to Indus- 
trial workers constructed in  1957 resulted in a loss of rent to the 
extent of about Rs 3.43 lakhs 

The Committee were informed in evidence that a scheme was 
under examination of the Ministry according to which the Central 
Public Works Department would carry out the work on behalf of 
the Municipal Committee/Corporation and the accounts would be 
settled subsequently. The Committee observed that no decision 
could be reached in that matter even though more than 2 years pas- 
sed. They regretted the casual manner in which the matter was 
being pursued by the Ministry. 

The Ministry of Works and Housing have intimated in a note 
subsequently that the question of Government taking up on them- 
selves the responsibility of providing all civic amenities at  their 
own cost in the Government colonies had been considered but due 
to administrative and other difficulties involved, the proposal was 
dropped on the 27th May, 1963. It has been added that the Minis- 
try of Home Afhirs were requested on the 29th December, 1962 to 



impress upon the Municipal Corporation of Delhi to acce2t the pro- 
cedure of the Central Public Works Department providinb7 services 
initially at their cost and later on recovering it from the local body 
concerned, but they had not done so and the matter was still under 
consideration pending a decision regarding the payment of pro- 
perty tax by the Central Government. The New Delhi Municipal 
Committee had already accepted this principle. 

The Committee regret to note that the Ministry of Homo Alfairr 
have not taken any action on the suggestion of the Ministry of 
Works and Housing since 29th December, 1962 and the mntter i s  
pending for more than two years. In tbis connection the Com- 
mittee would like to invite tile attention of the Minis@ of Works 
and Housing to observations contained in para 68 of their 39th 
Report (Third Lok Sabha) and urge upon them to take up tbe 
matter further with the Ministry of Home Affairs to arrive at a 
final decision instead of allowing the matter to drag on indefinitely. 



DEFENCE SERVICES ACCOUNTS 

Canteen Store8 Department-Para 12 of the 17th Report (Third Lok 
S a b b )  (S. No. 11 of Appendiz Vn). 

10. The question of the future set up of t he  Canken Stores 
Department has been receiving the attention of the Public Accounts 
Committee for a long time. The financial transactions of the Can- 
teen Stores Departmept are cunt~nued t o  be kept outside the Con- 
solldated Fund of Indm In para 12 of their 17th Report (Third Lok 
Sabha), while appreciating the Defence Mmistry's desire that the 
benefits enjoyed by the servicemen from the Canteen Stores De- 
partment should not bc curtailed, the Committee could not reconcile 
themselves to the irregularity of keeping -the financial transaction:, 
of the clepartment outside !he consolidated fund of India They 
desired the Ministry of Defence tu discuss the matter further with 
the Comptroller and Aud~tor General and Fmance Min~s!ry with 
;t view to evolving a sntlsfoctory solution of the matter In theil 
teply, the Mtnistr-y of Drbfencc have stated that when the budgetary 
arrangements for the setttny u p  o f  a Canteen Stores Department 
within the Public Accounts 11 India were discussed H ~ t h  the Minis- 
try of Finance, they pointed out that.-- 

( a )  All the transactions of the Canteen Stores Department 
should be exhibtted under a major head within the Con- 
solidated Fund of I nd~a  

( b )  The surplus of income over expnditure  of the orgrurisa- 
'ion shuuld renlnin as part of the Government balances 

111 rt*~pt'c* d g1dlltS ti) be made t o  the Welfare organi- 
setlons, a separate vute of the Parliament should be ob- 
tn~ned under the Expenditure Head of the Canteen S t o m  
Department It would not be correct t;l build up any 
~nvestrnent account by utifising the dispsable surplus in- 
mme for purchase of securities since Governmen! does nor 
t~ornlallv invest tts balances in its own securities 

The Mlnistq have added that the matter was further examined 
with referer~ce to whet the M~nistrq- of hnance had pointed out. 
The Almstry of Defence have stated that the procedure suggested 
by the Mirusrry of Ftnanec 1s m consonance wtth the n o m l  budget- 
ary  prJnciple?r They h a w .  however, argued that, under the p m  
dure suggested. the profits earned by the Undertaking and the p a n t s  
Riven to the Welfare Organisatran will not be rdated tt, each other. 
with the m u l t  t h ~ t  the incentive which 1s there et present for run- 
ning the Department on round commercial prlnciplc~ may be a*!- 



ed to some extent. If the automatic availability of the surplus of 
the income over the expenditure of the Department for being given 
as grants to the Welfare Organisations is taken away the Ministry 
apprehend that there is every chance of the Defence Services getting 
dissatisfied. 

The Committee appreciate. the anxiety of the Ministry of Defence 
not to curtail any of the facilities enjoyed by the Welfare Orpanisa- 
tions and agree with them in this respect. All that they are anxious 
to ensure is that the constitutional irregularity in keeping the Anan- 
cia1 transactions of the Canteen Stores Deptt. outside the Consolidat- 
ed Fund of India should be rectified. This can be easily done by 
adopting the procedure suggested by the Ministry of Finance. The 
diflliculties pointed out by the Ministry of Defence can be overcome 
by establishing a convention to be followed by suitable orders that 
the entire profits earned by the Canteen Stores Deptt. in any year 
should be given as a grant to Defence Welfare Organisations in the 
following gear, in consonance with the existing practice. Govern- 
ment may implement this suggestion at an appropriate time. 

Avotdabk Expenditure in connection with a work-para 56 of 17th 
Report (Third Lok Sabha)  (S. No. 43 of Appendix V l i ) .  

11. Due to suspension of construction work of the graving dock 
for about 21 months (12th November, 1959 to 27th January, 1960) 
with a view to lengthening the dockhead to accommodate a fleet 
carrier, the contractors (a foreign firm) had to be paid Rs. 6.35 
lakhs as compensation as certified by the consulting Engineer for 
over-head and general expenses, cost of idle labour etc. for the period 
of suspension of the main work. The Cornmittec were informed by 
Audit that during the ps iod  of suspension of work, the contractors 
were able to execute other works on the rest of the graving docks 
which was not affected by the work undertaken for accommodating 
the carrier. The Law Ministry had held that out of the compen- 
sation amounting to Rs. 6.35 lakhs claimed by the contractor, the 
claim of Rs 4.50 lakhs relating to over-head charges was in-admissi- 
ble. This amount was paid by the Ministry of Defence under pro- 
test without prejudice to the Government's right and contention 
under the contract, and the matter could be referred to arbitration. 
The Committee considered it wrong in pinciple to make payment 
in respect of any disputed claim before the matter was settled. The 
Committee had also desired that vigorous efforts should be made to 
recover the amount from the contractors at an early date. 

In their reply the Ministry have stated that the reply of the con- 
sulting engineer on Government views on the question of payment 



of Rs. 4.50 lakhs to the contractor has since been received. The 
matter was also discussed with the representative of the consulting 
engineer during their visit to India. The consulting engineer con- 
siders his 'determination' of the contractors claim as reasonable. It 
has been stated that the matter has been further considered by Gov- 
ernment in the light of the reply from the consulting engineer. The 
Ministry of Law have advised that under the contract the engineer 
had powers to revise or alter his Interim Certificates and it did not 
provide for retrenchment by Government from sums thus rectified 
by the Engineer and that it would appear that such retrenchments 
by Government would not be in order. Since most of the objections 
raised by Government, related to rates etc., fixed by the Engineer, 
who had been empowered under the contract to do so, the Govern- 
ment cannot also question the rates etc., thus determined and certi- 
fied by the Engineer. If the Government are unable to accept the 
interlm certificates and the rates fixd by the Engineer, the remedy 
would be to challenge the same in arbitration. It  has been added 
that in consideration of this legal advice. an effort for recovery of 
the sum of Rs. 4 5 0  lakhs from the contractor can be made only in 
case the Government decldes to go in for arbitration and not earlier. 
The Ministry have also mformed the Committee that in future con- 
tracts to be concluded under Stage I1 of the N.D.E.S., the Consulting 
Engineer's role w ~ l l  be onlv advisory 

The Committee hope that in the present case the Ministry will 
take early steps to refer to arbitration. the question of recovery of 
the sum of Rs. 4.50 lakhs from the contractor. Tbe Committee would 
also like the Government to take suitable measures to avoid pay- 
ments in future of disputed claims before their settlement. 

Manufacture of Tractors-para $4 o j  17th Report (Third  Lolc Sabha) 
(So.  No. 53 of Appendix V l l )  

12. In para 74 of their 17th Report (Third Lok Sabha), the Com- 
mittee had pointed out serrous shortfalls in the production of trac- 
tors in Ordnance Factories. h t h  as regards numbers and indigenous 
content. (As against the target of 750 tractors for the first four 
years, the actual production was estimated at 520-530 and as against 
the anticipated indigenous content of 70 per cent. the actual achieve- 
ment was about 32 per cent). The Committee emphasised the  need 
for laying down realistic targets and their due fulfilment. 

In their reply the Ministry of Defence have stated that the sur- 
plus capacity which was previously available in the Ordnance Fac- 
tories for the manufacture of Crawler Tractors is being fully utilis- 
ed for the production of armaments. Efforts are. however, being 



made to accelerate the progress of tractor manufacture by obtaining 
increased assistance from the private sector but the response so far 
received is not encouraging. It is, therefore, now felt that the pro- 
gress in the manufacture of tractors will largely depend on the capa- 
city of the Ordnance Factories themselves. Since the existing capa- 
city is limited, steps are being taken to increase the same to increase 
the output of tractors. Proposals to augment the tractor production 
to 300 tractors per annum are under consideration. As to for setting 
up such facilities has been offered by the Government of U P .  
This is being examined. The proposals will be worked out after 
examining the site and also assessing other factors as plant and 
machinery requirements. 

The Committee appreciate that the surplus capacity in the 
Ordnance Factories which was previously available for the manti- 
facture of Crawler Tractors is being fully utilised for the production 
of armaments, which is the foremost duty of the ordnance factories. 
The Committee hope that the present proposals to augment the 
tractor production to 300 tractors per annum by setting up n new 
pmject will be carefully examined, so that the factors which hare 
been responsible for shortfall in production on the past are scrupul- 
ously avoided. The Committee would like to be informed about the 
progress made in this regard. 

NEW DELHI: R R. MORARKA, 
April 30, 1965. Chairman. 

- 
Vuiisakha 10, 1887- ( S )  Pu blzc Accounts Commtttee. 



PART 11-PROCEEDINGS 



PROCEEDINGS OF THE SEVENTY-SEVENTH SITTING OF THE 
PUBLIC ACCOUNTS COMMITTEE HELD ON WEDNESDAY* 
THE 28TH APRIL, 1965. 

The Committee sat from 09'30 to 10'05 hrs. 
PRESENT 

Shri R R. Morarka-Chnirnarl 
MEMBERS 

2. Shrimati Akkamma Devi 
3. Shri J. B. S. Bist 
4. Shri Gulabrao Keshavrao Jedhc 
5. Shri R.  Keishing 
6. Shri V. C. Parashar 
7. Shri Nanubhai N. Pate1 
8. Shri C. L. Narahimha Reddy 
9. Dr. Ranen Sen 

10. Shri Ravindra Varma 
11. Shri P. Venkatasubbaiah 
12. Shri Vishram Prasad 
13. Shri M. P. Bhargava 
14. Shri Chandra Shekhar 
15. Shri S .  C. Deh 
16. Shri R. S. Panjhazari 
17. Shri Ram Sahai 
18. Shri S .  S. N. Tankha 

Shri A. K. Roy. Corttptroller & Auditor Gerreral of lndia 
Shri G .  Swarninathan-Addl. Deputy Comptroller & Auditor 

Gerreral. 
Shri R. K. Khanna-Accou ntant General, Central Retwrwes. 
Shri D. D. Dhingra-Acc.ou rlrartt General, Commerce, Works 

g. MiscelEaneous 

Shri P. K. Rail. D irwtw of Audit. Defence Scrrices 

Shri V. Cauri Shanker-Director of Revenue Audit. 



SECRETARIAT 
Shri H. N. Trivedi-Deputy Secretary. 

Shri.R. M. Bhargava-Under Secretary 

2. The Committee considered their Draft Fortieth Report relating 
to Action taken by Government on the Outstanding Recommenda- 
tions of the Public Accounts Committee contained in their 16th, 17th, 
18th, 19th, 20th, 22nd, 23rd, 24th, 25th and 26th Reports (Third Lok 
Sabha) relating to Civil, Defence and Finance Accounts and adopted 
i t  with certain modifications. The Committee also authorised the 
Chairman (PAC) to make further minor changes in the Report as 
might be deemed necessary. 

3. The Committee authorised the Chairman, Public Accounts 
Committee/Shrimati Akkamma Devi to present the Report to Lok 
Sabha. They also authorised Shri M. P. Bhargava/Shri Chandra 
Shekhar to lay the Report on the Table of Rajya Sabha. 

4. The Committee agreed that  presentation of their 37th report 
relating to the Accounts of Defence Services may be deferred for 
the present. 

5. The Chairman ( P A C )  then expressed thanks on behalf of the 
Committee to the Comptroller and Auditor General and his staff for 
the very valuable guidance and co-opration they gave to the Com- 
mittee for making the work of the Committee successful and purpose- 
ful. He also thanked on behalf of the Committee the Officers and 
staff o f  the Lok Sabha Secretariat. for their hard work, devotion and 
assistance. He also conveyed thanks to the hlerrtbers of the Com- 
mittee on his own behalf for co-operating and taking so much in- 
terest in the work and de1ibera:ions of the Committee without which 
the Committee would not have been ablr to prnduce all these four- 
teen Reports. 

Shri M. P. Bhargava on behalf of his colleagues of the Comm~ttee 
thanked the Chairman (PAC) for his hard work 
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APPENDIX I 

Rzplies received from the MinistrieslD?pzrt.n?nts in respect of the recommmdol 
rions whi;h are of an interrm nature. 

(Vide para 3 of Report) 
-- --- -- - _ _-__ __-- --- 

Para No. of P.A.C. Serial Ministry/Dcpament 
Report No. concerned. - 

CIVIL ACCOUNTS 

23rd Report-Appendix 11 
I Para No. 98 

20th Rcport-Appendix XVI 
2 Para No. I . 
2 Para No. 20 . 

26th Report-Appadix II 
3 Para No. q . . . 

25th Report -Appendix I 
4 Para 6 . 

25 rh Report -Appendix I 
5 Para No. g(ii) 

26th Report -Appendix 11 
6 ParaNo.10 . 

7 Para No. 54 . 
Pa.raNo.57 . 
20th Report-Appendix XVI 

8 Para No. 32 (ii) . 
8th Rtport-Appandrx IV 

9 Para No. 71 . 

I 
17 External Affairs 

3 External Affairs 

2 Finance 

5 Food& Agriculture 
(Deptt. of Agriculnut) 

9 Food& Agriculture 
(Depn. of Agriculture) 

30 Food & Agriculture 
(Depn, of Food) 

68 Information & Bmdcrst iog 



Para No. of P.A.C. Serial Ministry/Department 
Report No. concerned - 

8th ~eport-~ppendix I V  
10 ParaNo.118 . . 115 Ministry of Indusuy & 

Supply (Deptt. of 
Supply & Tech. Develop 
ment. 

24th Report-Appendix 111 
I I Para No. 59 59 

Para No. 60 . . 60 Rehabilitation. 
Para No. 63 . . 63 
Para No. 66 . . 66 

8th Report-Appendix I V 
12 ParaNo.121 . . 118 Rehabilitation 

Para No. I23 . . 120 
Para No. 125 . . 122 

19th Report -Appendix I V 
13 Para No. 44 . . 44 Social Security. 

20th Reporr-Appendix X V I  
14 ParaNo.58 . . 56 Social Security 

8th Report -Appendix I V 
15 Para No. 87 . . 84 Steel & Mines (Deptt. 

Para No. 94(i) . . gr of Iron & Steel) 
Para No. 94 (ii) ' 9 1 

12th Report-Appendix I 
16 Para No. 6 .  . 6 Steel & Mines (Deptt. of Iron 

& Steel. 
d 

8th Report-Appendix I V 
17 ParaNo.1og . . 106 Works and Housing 

ParaNo.113 . . 110 

2qth Report -Appendix III 

18 Para No. 29 
Para No. 2g(ii) 
Para No. 34 
Para No. 42 
Para No. 44 
Para No. 45 
Para No. 56 
Para No. 57 

. 29 Works and Housing . 29 (ii) 
34 
42 
44 - 45 
56 
57 



..- -. 
Para No. of P.A.C. Serial Ministry/Depar~ent 

Report No. concerned 
- -- - -- 

FINANCE ACCOUNTS 

9th Report-Appendix V 
rg Para No. 7 . 7 Fiance 

Para No. 17 . 15 
ParaNo.14 . 12 Consideration of the 

Ministry's reply defemd) 

u n d  Report-Appendix IV 
20 Para No. 10 . . l o  (ii) Finance 

DEFENCE SERVICES ACCOUNTS 

4th Report-Appendix II 
21 Para No. 7 . 9 

Para No. 16 . . 17 Defence 
Para No. 39 . 4 7  

22 17th Report-Appendix VII 
Para No. 10 . 9 

26th Report-Appendix II 
23 Para No. 28 . . 27 Defence 

Para No. 30 . 30 

rqrh Reporr-Appendix 111 
zq Para No. I I  . . 1 1  

Para No. 12 . . 12 Education 
Para No. 18 . . 18 

25th Report-Appmdix I 
25 Para No. 6 . 2 Finance 

23rd Report -Appmdix 111 
26 Para No. 145 . . 131 Petroleum & 

Para No. I 49 133 Ch~cals 



APPENDIX I1 
(vide Paras I and 4 of Report) 

List of Recommendations of the Committee in Respect of which the notes 
are SriN awaired. -- -- 

Pam No. of P.A.C. Report Serial Ministry1 Department 
No. concerned 

(I) CIVIL ACCOUNTS 
23rd Report-Appendix III  

I Para No. I IS  . 106 Atomic Energy 
Para No. I 16 . 107 
ParaNo.117 . . 108 

7th Report-Appendix 111 
2 Para No. 72 . . 65 Commerce. 

rgrh Repwr-Appendix V 
3 Para No. 12 . . 12 Cornmefie 

Para No. 13 . 13 
Para No. 14 . I4 
Para No. 1 5  . 15 
Para No. 16 . . 16 
Para No. 17 . I7 
Para No. 18 . . 18 
Para KO. 19 . I9 
Para No. 20 . . 20 
Para No. 2 I . 21 
Para No. 22 . . 22 
Para No. 23 . 23 
Para No. 24 . 24 
Para No. 26 . . 26 
ParaNo. 27 . 27 

4 Para No. 92 . . 83 Commerce 
Para No. 93 . 84 
Para No. 96 . 87 
Para No. 99 . 91 
Para No. IOI . 93 
Para No. 102 . . 94 
Para No, 103 . 95 
Para No. 104 . 96 
Para No. roj . 97 



Para N3. of P. A. C. Rep~rt Sxial Ministry/D:partm:nt concerned 
No. 

8th Report-Appendix I V 
5 Para No. 20 . . 17 Community Development 

and Co-operation. 

6 Para No. 28(i), (ii), (iii) & (iv) 28 Community Development and 
Para No. 38 . . 38 Co-operation. 
Para No. 42 . 42 

8th Report-Appendix I V 
7 Para No. 28. . . 25 Education 

Para No. 82. 79 

19th Report-Appendix V 
8 Para No. 45 . . 45 Education 

Para No. 46 . 46 
Para No. 47 . 47 
Para No. 48 . 48 

24th Report-Appendix III 
9 Para No. 3 . : 3 Education 

Para No. 5 . . rn 

Para No. 6 . 5 
6 

Para No. 7 . 7 
Para No. 8 . 8 
Para No. 9 . 9 
Para No. ro . . 10 ' 

Para No. 13 . 13 
Para No. 14 . I4 
Para No. 1 5  . I S  
Para No. 16 . . 16 

20th R;porl--,4ppendix XVI 
10 Para No. 18 . r j External Affain 
r 1 Para No. 129 (i) , 126 of 8th Report, Appendii 1V 

(Ministry of Fbmcc) 

ra Pam No. 12 . 8 Finnaac 
Pare No. 13 . 9 
Pam No. 14 . . . 10 
Para No. 16 . 1 1  



Para No. of P.A.C. Rcpon. Serial Ministry/Departmmt concerned 
No. 

13 ParaNo.19 . . 18 Finance. 
Para No. 21 . 20 

20th Report-Appendix XVI 
rq PiraNo.26 . . 23 Food & Agriculture (Deptt. of 

Para No. 27 . . 24 Agriculture) 
Para No. 28 25 

23rd Report-Appendix III 
I S  ParaNo. 131 . . I I 8 Food & Agriculture (Deptt . of 

ParsNo.132 . . 119 Agriculture). 
Para No. 133 . . 120 
Para No. 134 . . 121 
Para No. 135 , 122 
Para No. 136 . . 123 
ParaNo.137 . . 124 
Para No. 138 . . 125 
ParaN0.139 . . 126 
Para No. 140 . . 127 
ParaNo.141 . . 128 
ParaNo.142 . . 129 
Para NO. 143 . . 130 
ParaNo.151 . r35 " 
ParaNo.152 . . 136 
ParaNo.153 . I37 
Para No. 154 - . 138 

16 ParaNo. rq . . 13 Food & Agriculture @eptt. of 
Agriculture). 

20th Report-Appcndtx X V I  
17 Para No. 32 . . 29 Food & Agriculture (Depn, of 

Para No. 34 . . 32 Food). 
Para No. 35 . 33 
Para No. 36 . 34 

10 Para No. 4 . 
Para No. 5 . 
Para No. 6 . 
Pam No. 7 
Para No. 8 . 
Para No. 9 . 
Para No. 10 

I Health 
2 
3 
4 
5 
6 
7 



Para No. of P.A.C. Report Serial M i n i s t r y / D v t  con- 
No. cerned 

Para No. I I 
Para No. 12 
Para No. 14 
Para No. 15 
Para No. 16 
Para No. 17 
Para No. 19 
Para No. 20 
Para No. 21 
Para No. 22 
Para No. 23 
Para No. q 
Para No. 25 
Para No. 26 
Para No. 27 
Para No. 28 
Para No. 29 
Para No. 30 
Para No. 31 
Para No. 32 
Para No. 33 
Para No. 34 
Para No. 35 

20th Report-Appendia X VZ 

x9 Para No. 38 . . 36 Health 
ParaNo.39 . 37 
Para No. 40 . . 78 
Para No. 41 39 
Para No. 42 . 40 
Para No. 43 . 41 
Para No. . 
8th Rcporr-Appendix [I' 

.20 Para No. &l . . . 61 Home A&in 
Para No. 65 . . 62 
Para No. 67 . 6 q  
Para No. 68 65 . 
Para No. 69 . . 66 

31 h m N 0 . 1 4  . . 14 Home Affaitc. (OrigmUy mar- 
ked to C-binet Secrrtariat, 
now to be dealt hy Hame 
-4ff:airs). 



- -- 
Para No.  of P.A.C. Report Serial MinistrylDepartment con- 

No. cerned 
-- 

20th Report-Appendix X VI  

u Para No. 47 . . 45 Home AfTairs 

26th Report-Appmdix II 

23 P a r a N o . 1 3  . . 12 Homc Affairs 

7th Report-Appendix III 

zq ParaNo.57 . . 50 Law & Social Security (Dcptt. 
PamNo.59 . . . . 52 of Social Security) 
Para No. 60 . t . 53 
Para No. 63 . 56 
Para No. 64 . 57 
Para No. 65 . . $8 
Para No. 67 . . &I 
~gtlr  Report-Appendix V 

25 Para No. I . . I Law & Social Security (Depn. 
Para No.  2 . 2 of Social Security). 
Para No. 3 . 3 
Pam No. 4 . 4 
ParaNo.5. . 5 
Para No. 6 . 6 
Para No. 7 . 7 
Para No. 6 . 8 
Para KO. 9 . 9 
Para No. 10 . 1 0  
Para KO. r I . 1 1  

26th Report-Appendix I1 

26 Para No. r 6 . . 15 Law & Social Stcurity (Dcpn 
of Social Security). 

26th Report-Appendix II 

27 Para No. 23 . . 22 Industry & Supply (Deptt of 
Industry) 

8th Report- Appendix I V 

28 Para No. 96(i) . , 93 Industry & Supply (Deptt. of 
Supply) (Originally marked 
to Dcprt. of Iron & Srecl, 
now to hr dcdt  by D'eptt. 
of Supply). 



Para No. of P.A.C. Report Serial MinisuyPepartment con- 
No. cerned 

19th Report-Appendix V 

29 Para NO. 7 . 
Para No. 30 . 
Para No. 3 I (i) . 
Para No. 33 . 
20th Report-Appendix XVI 

30 Para No. 39 . 
24th Report-Appendix 111 

31 Para No. 54 . 

32 Pam NO. 48 . . 
1'arih'o.qg , 
P a n  Ko. 50 . 
P a n  No. 5 1  . 
Para So.  52 . 
Para No. 53 . 
~ 3 r d  Repott- Appendix I I1 

33 Para No. 157 . . 
34 Pan No. 22 . . 

35 Pun No. IS . . 
Pan So. 19 . . 
Pan No. XI 
I'arn No. 21 
Para No. a 
Pam No. 23 . 

36 Pnra No. 34i) & (i i)  . . 
Pam No. 33 . 
Para No. 34 . 
Pam No. 35 . 
Pam N o .  36 . 

7 Industry and Supply (Deptt, 
30 of Supply). 
3 I 
33 

37 Industry and Supply (Deptt. 
of Supply). 

54 Industry and Supply (Deptt. 
of Supply). 

46 Information & Broadcasting 
47 
48 
4 9 
50 
5 1 

141 Information & Broadcasting 

2 I Irrigation and Power 

26 Stccl nnd hlincs (Dcptt. d 
27 Iran mii Stccl). 
28 
29 
30 



* Para No. of P.A.C. Report Serial Ministry/Departmerit con- 
No. cerned 

8th Report-Appendix-Z V 
37 ParaNo.90 . . 87 Steel and Mines (Deptt. of 

Iron and Steel) 

38 Para No. ~ ( i i )  . . 5 Steel and Mines (Deptt. of 
Iron and Steel) 

25th Report-Appmdix I 
39 ParaNo.25 . . 21 Steel and Mines (Deptt. of 

Iron and Steel) 

8th Report-Appendix I V 

40 Para No. g . . 6 Transport 

23rd Report-Appendix I11 

41 P m N o . 7 .  I Transport 
Para No. 8 . 2 
Para No. g . 3 
Para No. 10 4 
Para No. I I 
Para No. 12 i 
Para No. 13  . 7 
ParaNo.14 . 8 
Para No. 15 . 9 
ParaNo.16 . . 10 . 
ParaNo.17 . . 1 1  
Para No. 18 . 12 
ParaN0.19 . 13 
Para No. 20 . I4 
Para No. 21  . 15 
Para No. 22 . 16 
Para No. 23 . . 17 
Para No. 24 . . 18 
ParaNo.25 . 19 

,,p Para No. 27 . . 27 Trans~ort 
Para No. 28 . . 28 

26th R c p o r ~ - A ~ x  IZ 
43 Para No. 24 , 23 

.I 



Para No. of P.A.C. Report Serial Ministry/Dcpartmcnt toe- 
No. crmcd 

3rd Report-Appendix XV 
44 Para No. 8(vii) . . 11 Works and Housing 

24th Report-Appendix III  

45 ParaNo.33 . . 33 Works and Housing 
Pan No. 36 . 36 
ParaNo.38 . 38 
Pan No. 39 . . 39 
ParaNo.40 . 40 
Pam No. 41 41 
Para No. 46 . 46 
Para No. 47 . 47 
Pan No. 50 . - 50 
Para No. 52 . - 52 
Para No. 53 . 53 
Para No. 54 . 54 
Para No. 58 . 58 

(I I) FINANCE ACCOUNTS 

9th Report-Appendtx V 
46 Para No. I I . 9 Finance 

22nd Report-Appendix I I  

47 Pnra No. q . 4 Financt 

(111) DEFENCE SERVICES ACCOUNTS 

qrh Report-Appendix I I  

48 Para No. 4 (Introduction) 
Pam No. I 
Pam No. 2 
Para No. 3 
Para No. 22 
Para No. 28@) . 
ParaNo.31 . 

NO. 32 . 
ParaNo.33 . 
Para No. 37 . 
Para No. 38 . 
Pam No. 4.4 . 

2 Defence 
3 
4 
7 
34 
31 
34 
35 
36 
40 
41 
47 Finance 



lw-a No. of P.A.C. Report Serial Ministry/Departmmt con.. 
No. cerncd 

I I th Report-Appendix II l  

49 Para No. 2 . I Defence 
Para No. 3 . 2 
Para No. 4 . 3 
Para No. 5 . 4 
Para No. 6 . 5 
Para No. 7 . 6 
Para No. 8 . 7 
Para No. 9 . 8 
ParaNo.10 . 9 
Para No. 11 . . 10 
Para No. 13 . . 11 
Para No. 16 . I4 
Para No. 18 . . 16 
Para No. 20 . . 18 

I 7th Reporl-Appendix VII 

50 Para No. 3 . 2 Defcna 
Para No. 4 . 3 
Para No. 6 . 
Para No. 15 . , s(i) 

14 
ParaNo.21 . . 20 
P a n  KO. 22 . . 21 
Para KO. 23 . . 22 
Para Nos. 24-28 . 23 
Para Nos. 29-30 . 24 
ParaNo.31 . . 25(i)si(ii) 
Para No. 32 . . ~ ~ ( i i i )  
Para No. 45 . 3W) 
Para No. 46 . . 36(ii) 
ParaNo.47 . 370)  
Para No. 48 . 37(4  
Para No. 49 . . 37 (iii) 
Para No. 60 . . qg(iii) 
ParaNo.61 . . 45(iv)-(v:) ) Tramport 
Para No. 62 . . 46 Ddcncc 
Para No. 63 . 47 
Para No. Q . 48 
Para NO. 65 . 49 
Para No. 66 . 50 
Para No. 67 . - 51 
Para No. 68 . 52(i) 
Para No. 69 , . 52(ii) 
Para No. 70 . . 52Ciii) 
Para No. 71 . . 52Gv) 
Para No. p . 52(v) --- 



- 4 

Para Na. of P.A.C. R:pxt Sxial M' nistry /Department 
No. concerned 

Para No. 73 . 
Para No. 76 . 
Para No. 77 . 
Para No. 78 . 
Para No. 79 . 
Para No. 80 . 
Para No. 81 
Para No. 82 
Para No. 83 . 
Para No. 84 . 
Para No. 85 . 
Para No. 86 
Para No. 87 . 
Para No. 88 
Pdn No. 90 . 
Para No. 94 . 
26rh Report-Appendix ZI 

51 Pam SJo. 26 . . 25 Defenc: 
Pan No. 29 - - - 29 



Stmmtctty of main Conclus i~~~/Recmadot ionr .  

S1. Para No. Ministry/Deptt. 
No. of Report concerned 

I I .'U1 Ministriec . The P A.C. have been impressing upon the various Ministries the need for ex- 
pcJitinw submission of nntcslstatements pursuant to  their recommendations. ' finsidcrinq the difficulties experienced by the MinisviesPepartrnents, the 
Committee h d  agreed to extend the time limt for the submission of these notes! 
statements from I to 3 months from the date of the presentation of the Report 
to the House. Thcv, however, regret to observe that no appreciable impr* 
vcmeqt hw b x n  nl ic in this direction. In some cages the position has even 
dcterior,\tel as would b: evident from Appendix I1 to the Report, and there 
a r c s e v e r d i n ~ m c c ~  wherethewbrnis~ion of these noteslstatements has been 
outstanding for rnwc than one ~ ~ 3 1 .  As such delays diminish the importance of 
the recommendations of the Committee, they would like the Minismes/Deptts. 
concerned to examine the reamns for the inordinate delays in the.subrnissioa 
of these notcs/statements and take suitable remedial measures in thrs regard 



Do. In some a s e s  indicated in Appendix I the replies furnished by the Ministries) - 
Deptts. are of an interim nature and the Committee would, therefore, a d t  
further reports thereon. 

4 Commcrcc, Defence, :I list of recummcnddtions of the Committee in respect of which the notes) 
F. & A, (Dcptt of' sratcmcnrs are still auaitcd is pivcn in Appendix 11. From this Appendix 
of Agriculture). it will bc wen that a hrgc number of noteq'statements are outstanding for long 
I ' ranspr t  a :  prricds from the Siinistrics of Commcrcc, Defence, Food and Agriculture 
W o r k  & Houqing (Deprrrnc.nt of' .4griculturc), Hcalth, Industry & Supply ( D e p a m e n t  of 

Indu\try\, I'ranspcxt and Works gi Housing. The  Committee desire that 
All Ministries the submission of these notes which are long awaited may be expedited. 

5 E d u i x  ion The  Chnmittec feel that the Parliament which votes the p n t s  has a right to know 
what corrective and supervisory eontrol has actually been exercised by the 
Govcrnrncnt in rixtifylrig the financial irregularities pointed out by the C. 
& A.O. in his Audit Reports. The  Cornmitree, therefore, suegest that 
Cic~vcrnrncnt shoul~i prcwnr Audit Reports on the accounts of the Central 
Universi t irs to I',~rlinment, as thcy haw done in the case of Audit Reports per- 
t a in in~  to tllc I'ort 'I'ructs of Rombay, Ckilcutta and AIadns, which are also 
autcmomous bodies governed by statutes. 

The  C~m~mittcc,  are, thcrcfbrc, of the opinion that in the interest of public 
tl~u)unt;rbility of the Clnrvcrcitics in financial, os distinguished from academic 
mnttcr, i t  is JlCCcSSir).  that thcir ac~xwnts along with a scpamtc Audit Report 
and Audit Certificates rclating thcrcto rue also presented to Parliament. 

5 6 Finmce The C .  & A.G. had sug ested that the Government of M i a  might prescribe 
a target date by which tate Governments should submit the statements to the - - - - -- e - .. 



Accountants General; failing which the Central Assistnce due to the States 
would be finalised on the bmis of the statements received and the excess 
a m u q t  rc::ivz.i, if a?y, w x l J  bz refunded to the Central Government. 
The  Cornmittee would like to be informed whether the suggestion of the C. 
& A.G. had been accepted and if so, what target date had been nutified to the 
State Governments for furnishing the required statements to the Accountants 
Gencral. They may also be apprised of the further steps taken to expedite the 
final adjustment of the payrnmts under the scheme and the results achieved 
in this regard. 

The Committee have becn informed by the Ministry of Finance (Depamnent of 
Economic Affirs) that the matter regarding postponement of expenditure 
on the plea of lack of funds is undcr consideration. They desire that since 
the matter relates to an important question involving parliamentary control tu 
over expenditure, an early decision in the matter would be taken and 
the same communicated to the Committee. 

The Committee have been informed that this matter regarding loss by exchange 
on remittance transactions is undcr consideraton of the hlinistry of Finance 
(Department of Economic Affairs). They  desire that this important question 
should be settled in consultation with the Comptroller and Auditor General 
without funher delay. 

9 Wroks 2% Housing The Committee regret to note that the Ministry of Home Affairs have no 
taken any action since 29-12-62 on the suggestion of the Ministry of 
Works and Housing regarding the Central Public Works Department 
providing the ancilliary Services initially at their cost and later on recovering 
it from the locd body concerned and the matter is pending for more than 
nvo years. In this connection the Committee would like to invite the atten- 
tion of the Ministry of Works and Housing to observations contained in 





APPENDIX IV 

MINISTRY OF COMMERCE 

Action taken 011 the rccomnaendation of the Public Accounts 
Committee 

Kecommenda tion 

The Committee are not cowinced of the reasons justifging thc 
rejection of the loucer ofler. They are unhappy to note that in these 
days  of foreign exchange dificulties the Tea Board failed to realise 
the utmost need to conserve foreign exchange and in the process 
incurred a n  additional expenditure of Rs. 30,000 which could have 
hem easily avoided Theg hope that the Ministq of Contmerce and 
Industry u7otild issue strict instructions in the nlattcr to nll concern- 
4d SO that stich ~ ( I S C S  do not rcct~r 

IS. No. 68 para No. 75 of the Seventh Report CI"l'irc1 Lok Sabha) 
of the Public Accounts Committee 1962-631. 

Acnos TAKEN 

The Ad Hoc Building Committee of the Tea Board, of which the 
Chief Engineer of the W s t  Rengal Govrrnment was a member. 
examined all tenders and after taking info consideration all relevant 
twhnical details. after salcs servire and maintenance ctc., recom- 
mended the nward of the contract t o  the firm which had quoted thcl 
higher offel This rccommcnda!ion ivns approved by t h c  Arehi:ccts 
of the Board The Board went strictly by the advicc tendored by 
the Expert Committec and 1hc Architects, which was ultimately 
accepted by Chvcrnmen: 111 conr;ultat~on with t he  Central Public 
Works Dcpartmcnt who~ro ::rlvice on constructmn;rl mnt!cm c.c,uld I w  
ccm~clcrcd as final. 

The ob:trvat~ons 01 the Public Accou:its Committec have been 
noted and necessary instructions in the matter have becn issued to 
al l  concerned vide Ministry c , f  Finance (Department of Economic 
Affairq) Office Memorandum Nn. F.24-GR '64, datrd the. 31st Octnhtr. 
1964. 

[O.M. No. 7(1)-.B. &.A./64, dated 11-1-65.] 



No. F.24GR/64 

MINISTRY OF FINANCE 

(Department of Economic Affairs) 

New Delhi, the 13th October, 1964. 

OFFICE MEMORANDUM 

SUBJECT: .-Conservation of foreign exchange-Rec@mm.endation of 
the Public ACCOIITZ~S Continittee. 

The Public Account> Committee 1962-63 in their Seventh Report 
t Third Lok Sahha) have intm alia observed as follows:- 

"The Committee also came :icros:, a case where a lower offer 
for installa!ion of lifts using mostly indigenous components 
and involving :I saving of foreign exchange of Rs. 1.96 
lakhs was ignored and an additional expenditure of 
Rs. 30,000 w x  incurred In another case, while order was 
placcd for ~ndigenously produced material, the indigenous 
producer himself had to import raw-material. which 
accounted for the major portion of his own ccst, thus 
defeating the very purpose of placing orders for indiqen- 
ous material The Committee would therefore like Gav- 
ernment to Impress upon the Ministries 'Undertakings the 
impcratiw rwcti for conserving foreign exchange in all 
possible ways :n the present juncture, so that it might be 
utilisrd more fruitfully for the more pressing needs of 
the country." 

2 .  The unders~gned is directed to invite the attention of all the 
Ministries and Departments t ,) the above recommendation of the 
Public Accounts Comrnittcc, which has been accepted by the Gov- 
ernment of India and to reitrrate that the question of foreign ex- 
t hnnge being of paramount importance i n  the present juncture, 
utmost care should be c.xercised in  the examination of the offers 
made by the suppl~crs with a view to conserving foreign eschango 
in all passible ways. Further. while placing orders for indigenous 
mnterials, p r t i i w h r  cfirtx s11ould- be taken to ensure the overall 
vnving in foreign exchnngr which thc placing of such clrders will 
ultimately engender and not merely the  immediate foreign exchange 
~nv ing  which mav accure initially. 



3. The Ministries of Commerce, etc. are requested to issue suit- 
able instructions in this respect to  the undertakings and organisations 
under their respective administrative control. 

(Sd.) C. S. KRISHNA MOORTHT, 
Joint Secretary to the Government of India. 

To 
All Ministries and Departments of Government of India 

No. F.24GR/64, dated the 14th October, 1964. Copy also forwarded 
for information and guidance to:- 

(i) All the Divisions of the Department of Economic Affair.:. 

(ii) All the Officers and Sections of the E. F. Divisions. 

(Sd.) - M .  K .  VENKATARAMAN, 
Under Secy. to the Gout of India .  

Kccoinmenda tion 
'"Ihej Committee feel that there is scope jot. further rcilticriotl I H  

expenditure incurred in India h?l rhe Tea Board. 

[ S .  No. 25 (para 2 5 )  of Appendix V to the 19th Report (Third Lok 
Sabha) 1. 

The following figures will show how expenditure on foreign pro- 
motion is rapidly going up and that on internal promotion substan- 
tially coming down. Further improvement in this regard is expected 
to  be shown in future:- 
.- 

I 961 -62 r 962-63 I 963-6.4 (I'rovisional) - - -- - - - -- - -- ------ - 
Gross Net Crosz Set  Grosi Net 

. - 

Tea Propaganc'a in 20.60 14.32 rX.30 1 1  . c ) r  13'99 8 . 1 5  
India (in lakhsi 

Tea Propaganda 31.42 30'65 3 7 ' 2 1  36.23 61 ..p 57 '62 
outside India 
(in Lakhs) 

-- -. 

[O.M. No. 7 (5)-B.&A./64, dated 10-1 1-64.] 

Recommendation 
The Committee were informed in evidence that diversio,~ of a 

commodity imported from India had been resorted to by  a country 
with whom agreements had 'been entered into. The commoditg war 
bought from India under the rupee trade agreement and it  was sol4 



to another country to get foreign exchange. The Committee hope 
that such cues are promptly taken up with the country concerned 
as being contrary to the agreements. 
[Serial No. 85 (Para 94) of the Public Accounts Committee, 23rd 

Report (Third Lok Sabha) ] 

Acnorr TAKEN 
In December, 1963, a case of diversion of commodity supplier to 

a particular country was brought to the notice of the Corporalion. 
This was immediately taken up informally with the Trade Repre- 
sentative of the country concerned who assured us that they would 
take suitable action to prevent such diversion. In future als ,, as 
and when such cases come to light, necessaq- action will be taken 
promptly. 

[O.M. No. 7 (9) -B & A./64, dated 29th Decemb~r.  19641. 

Recommendation 
The Committee hope that the State Trading Corporation tctll con- 

tinue to be vigilant and 1~3atch the trend of the world tradr' l o  d ~ r i 1 . e  
maximum udtmntage to the Indian Industry in exporting .TOT ( Y .  

IS. No. 86 (Para 95) 23rd Report (3rd L.S. in respect of :hp S T.C ] 

Acnox TAKEN 

The rcco~nnwndntim has been noted by the Governrnc:lt and  'he 
Minerals and Metals Trading Corporation of India Ltd 

[O.M. No. 7 (9) H .  &.A. !64, tinted 5th Decer.1'lc-. 1354.) 



Recommeqdation 
w 

The Committee would also like the Ministry of International 
T d e  to  take up the question of making Railway W a g m  available 
in time for the movement of manganese ore to ports and for t h  
purpose some working arrangements with the Railwalj B o d  
should be made so that similar situatioru rnay not arise zn juture. 

[S .  No. 89 (Para 97), Appendix 111 to 23rd Report (3rd L.S.) I 

Prior to 1957 the allotment of wagons on each sector was madt* 
by the Railways in proportion to the quant~ty registered u n d e ~  
the movement slips which were co-related to the  export quoto. The 
Corporation having no field stafE in the earlier period registered the 
movement shps piece-mcal to the extent of firm sales. This result- 
ed in fragmentation of thc movement quota and lesser supply u l  
wagons irrespective of the number of indents placed with the Rail- 
ways. The position ~mproved considerably from 1957 since when 
having regard to the operational feasibility the movement capncit!. 
is Gxed by the RaiIways each year on a regular bas~s. The fic~ld 
st* was also posted by the Corporation in 1957 and movement 
quota was registered In bulk thereafter. Even then the suppiios of. 
wagons were made by the Railways p n  rntn to  the quotas rcgl, 
t ered. 

Consequent on the ahohtion oi export quota 111 October, 1962, th , 
entire movement was bulked tog2ther and allotment of wagon., 
is made on "First Come First Served' basis. 

The Corporation has a Transport Adviser who Inamtams tht~ 
Liaison with the various Railway Administrauons and the Railway 
Board for resolving any problems relating to thc rntrvement o f  ore6 
to the Ports. 

[O.M. 7 (9) B. & A.,'64 dated the 25th January, 1965, j 

Recommendation 

The Committee hope that the riiangatrese ore Cotrirrrirtt.~* would 
be able to finalise their study early and it will  be possible for Gout 
to take steps on their recommendation for improvement of the post- 
tion relating to export of manganese ore. 



The findings of the Manganese ore Committee are not yet avail- 
eble. Their Report is still in the course of Analisation. Necessary 
action on their recommendation would be considered on i!s receipt. 

The Corriirtrttee ure glad to  kmu. that the export oj shoes is 
Imtig increased. They hope, however, that the STC wdl benefit by 
the experience the?/ have gamed in the export of shoc?s and wiII take 
all possible precautions I rrcluding improvemerl t rn the qunlit?y to 
avoid such losses in future. The State Trading Corporation should 
regard ~t a matter of prestiye to see that the goods aupplieci h11 t t  
are not rejected on account of being below standard. 

[S No. 92 (Para 100) of 23rd Report (3rd Lok S a i h a ) ]  

The I-ecommendattun ha; been noted by the S t a ~ e  Trading Cor- 
poration Every possible prrcautlon is being taken and wlll be 
tsken to see that the goods supplied by the Corporation hrc  cbf t h e  
standard acceptab!~ :o !hc- foreign buyers. 

[O.M. .VO. 7 (9)-B & A  6.4 dated 25-i-65). 



APPENDIX V 

MINISTRY OF EDUCATION 

Statentetat sh0tr7iiq nction taker7 011 the rccoininendatioiar of the 
P.A.C. 

Eighth Report (3rd Lok Sabha)  

ikcommendation 

1. (i) In the opinion of the Contmittee it was Irregular on the 
part of the oipicer concerwd to h a w  drawn funds jrom the Treasury 
and to have retained them for long durnf ion outsidc Gowrrinient 
nccount i ,I contravention of the Tteasurg Rti Ies. 

[S. No. 31 of Appendix IT' to 8th Report (3rd Lok Sabhir)] 

Loans amounting to Rs. 1,27,850 were sanctjonrd to thc Co- 
operative Craft Societies by the 3iinistry of Education. The amount 
was drawn in March 1952 frsm the Treasu~,y and war; kept in  thr. 
l m p e r ~ a l  Bank ui  India (now State Bank of India) in :in account 
in thc name of Board of Administration Co-operative Craft Schols  
A copy of this Ministry's letter !Yo. F. 17-15/51 RT, dated 29th 
December, 1951 cimununicating the sanction of the Government of 
India to the  opening of an account in the name of the Board of 
Administration Co-operative Craft Schools is e n c l o ~ d .  Since t h r  
amount was to be disbursed on fulfilment of certain conditions, :i 

sum of Rs. 1,13,350 was disbursed t r r  thc Craft Schclols by 13th 
January,  1953 out of the above loans. ?'he u~~disbursed  a r t ~ c ~ u l i t  of 
Rs. 14,500 could not be paid to the Gandhi Memorial Craft IIigh 
School. Shahdara due to certain conflicts in thc managemer:: of thc  
~ehdol .  Since the school was taken over by the Covernmcn'. the 
emount could not be disbursed to it and it remained in the same 
account. The work of t h e  Craft Schnols was under the  control of 
the Board of Administration Co-operative Craft Schools under 
direct supervision of the Ministry of Education and t r a n ~ f ~ r r c d  to 
the Deli.; Administration in 1952 under t h t  charge of the Educe- 
tional Organiser. Frorn 1952 to 1954 thc  work remained with the 
Educntimnl Organi~er  :md was furthcr transferred to the Direc- 



tornte of Education on reorganisation in 1954. In spite of the best 
efforts it had not been possible for the Director of Education to lay 
hands on the records of the Board of Administration Cooperative 
Craft Schools and the Educational Organiser as such in the absence 
of the records no decision could be taken for the refund of the un- 
disbursed amount of Rs. 14,500 earlier than February 1959 when 
the amount was refunded to the Government. It is correct that a 
part of the loan was to be utilised for the purpose of construction 
of school buildings hut thc buildings could not be constructed as 
the allotment of land was not finalised in a number of cases. A part 
of the loans sanctioned to these schools is still lying in their accounts 
operated jointly by the Manager of the Schools and the Director 
of Education. Action for the refunds of these amounts is already 
under way in the Delhi Administration. A sum of Rs. 15,575.26 
has. however, already been got refunded from 3 Craft Schools and 
cred~ted to Government on 15th March, 1963. the break up of which 
is as under: - -  

(a )  Sant Narankari Craft School Rs 7,391.83 

(b)  Bhartiya Mahila Craft School Rs. 1,85233 

(c) Arya Craft School Rs. 6.330.87 

Total Rs. 15.575.26 

Hccommendation 

( 1 1 )  The Conirn~ttee also observed that befwe satzctronlng rhp 
inrrrt the Ministry conce-rned had failed to make a prone? assess- 
, n m t  regarding the capactty of l o a v e ~  to  repau thc  loans !n accwd- 
Iivc'e t r i r h  t e r m  of the sanction 

'I'hc cm~ect of the scheme was to provldr employment t o  dlsplaetd 
tcnrh~*r\ ; ,  rhrap educat~onal facll~ties to dlsplnced s:u:ients who 
?verc unnhle to securc :id IS. on elsewhere. and to enahle the 
students to cnrn while Ic*arlrlng and to h ~ l p  th rm to make a reason- 
able livrnq rn case the3 could not continue thwr studies ~ f t r r  the 
Middlv si.honl stage. For two years i e ilur.*nq 1949-50 arrd 1CJT,3-51 
thc schcmci was administcrcd by the 3 l in1s t r~  of Rehnh;l!?n::e,!~ a!ld 
7 loan of R\ 226,500 was advanced t o  the societics. 'Therexlt:,: tht. 
work was transferred to the Mintstry of Education which adv-inred 
s lorrn o f  Rs 1,27,850 (out of this amount n sum of Rs  14.5011 w3.j 
rcfuntlrd 111 thc Covwnrwnt  nf  India on 3rd hfnrch, 1959) The 



loans were advanced on the condition that the recovery of the loan 
will start one year after the date of payment and the same would 
be completely repaid within a period of 10 years from that &te. 
In the month of December 1951, the administrative control of the 
societies was transferred to the erstwhile Delhi Statc Government 
by the Ministry of Education on the condition that these societies 
would be run as Co-operative Cxl~ft Schools and thus become self- 
sdlicient within a definite period. It would, therefore, be observed 
that keeping in view the objectives of the scheme there was no 
occasion to make a proper assessment regarding the capacity of the 
loanees to pay the loan. Further, it was ton early to expect any 
financial progress from the societies as all of thcm were set up  on 
an experimental basis. The intention of thc Gtwerntncnt wa; ! ( I  

help these institutions to become self-sufficient 

(iii) Further the purpose for which the loans had been yruu:c*d 
had also not been fully achieved tnasmuch as eight of the jiftrsen 
craft schools had either been closed down or converted into ordinclry 
schools and the remaining taken over by t r i p  Crorwrninr?nt 

ACTION TAKEN 

These craft schools were required to funct~on on Co-op*rativt' 
Imes and then to become self-sufficient within a definite time linil! 

But in view of the unsatisfactory conditions prevailing in tho+(- 
~nstitutions it was decided in the meetmg held on 12th March, 1950 
between the Secretary, Ministry of Education and the then Ch1t.i 
Minister of the erstwhile Delhi State Government that the continu- 
ance of these institutions in the present form would not he c i t s i ~  

able and it might be necessary to wind up such o f  thehe ~ n s t ~ t u -  
tions as did not conform to the existing rules afttv the currcn! 
schools session. Since these Schools were either t a k ~ n  over, wlttl 
the assets and liabilities by the Delhi Administration or closed dowrt 
or ceased to function as craft schools, the question whether l o a ~  
should be converted into grants or recovered from the managernen! 
of the aided school or written off has already been taken up tn 
Delhi Administration and is under their active consideration 

Recommendation 

(iv) The Committee now desire that such of tlae buildiiyj. o! 
the schools since closed down, a ate nnt being propc7.11~ utUiscd 



siwuld be disposed of and the reabed amount adjusted against t l u  
outstanding loam. 

The following five schools have since been closed down and the 
position regarding their buildings is as under:- 

1. Netaji Subash Craft School, Lodi Road. 

2. S.D. Craft School, Subzimandi. 

3. M.E.S. Craft School, Rohtak Road. 

4. Adarsh Craft School, Rajinder Nagar. 

5. Nalanda Craft School, Karol Bagh. 

The schools at  serial No. 1 and 3 were running in tents and were 
closed down on 30th April, 1956 and 20th October, 1956 respectively. 
The tents in whlch the schools were housed had been taken on hire 
and were returned to the (%-.t.*nr3!-s on the closure of the schoob. 
The school at serial No. 2 above was closed down on 30th April, 
1956. The school building of the defunct school consisting of 4 
rooms is still in the possession of the Manager of the School, neces- 
sary steps to take possession of the building are being taken by the 
Dirt-torate of Education, Dclhi. It is also proposed to institute 
iegal proceedngs against the Manager. The school at serial No. 4 
was closed on 31st August, 19%. The possession of the building 
was taken over by the Directorate of Education on 26th May, 1958 
There was some liligat~on between the lessee of the plot on the one 
hand and the society which constructed the building and the Union of 
India on the other hand in respect of the plot. The case was 
decreed in favour of the lessee on the plot and the possession of 
the property concerned was to be restored t<)  the lessee by 31st 
March, 1962. The Ministry of Rehabilitation effectvd a cornpro- 
mise and in view of its declsion and also in pursuance of a legs! 
dccrm the Directoratc had to vacate the building on 31st Mtuch. 
19g2. The School at serial No. 5 ceased to function on 31st March. 
1950. No record in this connection is available in the Directorate at 
Education, Drlhi, but it is understood that the school was running 
in a rented building in W.E.A. Karol Ragh area. 

(Ministq of Education O.M. Nu F. 15463-SW-5, dated 
6th June 1961) 



Copy of letter No. F. 17-1W51-RT, dated the 29th December, 
1951 from the Deputy Secretary to the Government of India, 
Ministry of Education, New Delhi, to the Secretary, Board of 
Administration, Co-operative Crafts Schools, New Delhi. 

SUBJECT: -Opening of Acco~i nt i n  the name of Secretarg of the Roard.  

"I am directed to convey the ex-post facto approval of the Gov- 
ernment of India to the opening of an account i n  the Irnp~rial 
Bank of lndi'a, in the name of the Board of Administration. 

Dr. G. F. Lakhani, Under Secretary, Government of India in 
the Ministry of Education who is appointed Drawing and Disburs- 
ing Officer of the Board will operate on this Account." 

Sisttvnth Report (3rd Lok Sabha) 

Recomniendation 

2. The reasons gtven for the e.rces.\ arc not conC~nrmg ? < ; P  

Comn~ittee feel that with tkr  exercise. of n Itttle care n,!J i o i e -  
rhotight and maintenance of llaison w i t h  the supplrer .~ thc itcx ri  fo r  

proriqion for r his purpose could h a w  been easiIy anticrpnt/* ' 
-4:: regnrds telephone charge:: it is surpristnf2 that t i:c Mltiisrry 

uqcrC 7101 aware that the telephone rentcll: ! Ind r t )  iw 7::: : '  . : I  

c l d l : n i l c ~ ) .  Ti!c Coinmitloc nye also unable to apprccintc rc'!,; c.ide- 
clun.re procision had not been made for pnymeni of rc 'cpbwr i . 3 ' : ~  

in respect of the year 1961-62. 

They desire that sultablc m s t r u c ! ~ o n ~  ihou!rl ' , r  I 'stir ,: ' . . I ~ P  

Ministry to avoid recurrence of such instancw 

:~T.TJON TAKEN 

Necessary instructions haw.. becn !.s.,ued to it11 wncernt  d i lr 
strict adherence with a viciv to avLldmg recurrcncc. of 2,uctl in t,jnccbs 
ride this Ministry Circular Xotc S o .  F. 6-15/63--4.8, d r r t ~ d  tiic. Y;th 
' k .ember, 1963, copy enclosed. (Annexwe) .  



ANNEXURE 

MINISTFtY OF EDUCATION 

( A .  8 Section) 

Duted the 26th December, 1962 
the 5th Pnusa, 1885 

SUBJECT:-Excesses ovcr voted Grutbts u ~ d  charged Appropricrttons- 
Avoidance of 

I n  the  Appropriation Account (Civil) 1961-62, the actual expend;- 
ture under Grant No. 13-Ministry of Education esceeded the vote,! 
grant. 

Thv excess was mainly dut, to non-provisiun c.)f funds tc.1 cut.+!. 
( I )  ccrtain debits in respect of purchases made through D G.S. L 
D. not anticipated to mature and be adjusted in  the? accounts c j i  

1961-62, ( i i )  certain bills from Telephone authorities passed for  
payment towards the end o f  the fin?rici:ll year and ( ~ i i )  paymen! 
of rentals for telephones relating to the year 1962-63, a:; thc 3Iinis- 
:r.y was not aware of its payability in advancc 

The P u b l ~ c  Accounts Committee who \Ten: .n: t he  clrcuni- 
x1:inces leading to the excess in questmn. havt. made nht followtnii 
ol,servntions: -- 

( a )  The reasons g ~ v e n  f i r  t tx* escess arc. n r ~ :  cvn\f~ncing 'Tht. 
Committee feel that with the exerclsc of a little caw 
and fore thouqht .tnd mamtenancc of Iiaison i v l t h  the 
suppliers, the nred for prowsion f o r  t h ~ s  pul pt)w L.cl\uld 
have been e e s ~ l y  untic~pated 

(1>) As regards telephone chargcs, i t  1, surprlslng !hat the 
Ministry were not a w a w  that ttw telc phone rent&~.lls had 
tu  be paid in advance The Conlrnlttt.c arc also unable 
t o  appreciate why adequate provision had not been made 
for payment of tclcphonc bills in respect of the  year 
1961-62. 

(c) They desire that suitable instructions should be issueti 
by the Ministry to all concerned to  wid rwurrcncc of 
such instances 

To avoid recurrence of s t ~ h  excesses over grants, d l  Swtieut- 
in the Ministry and the Subordinate 088oerr are requested to adhere 
to  the procedure for control of expenditure laid down in para 19 



of the G.F.R Vol. I. The procedure prescribes inter aliu that in 
m d e r  to maintain proper control over expenditure, a controlling 
oface should arrange to be kept informed not only of what has actu- 
ally been spent from an appropriation but also what commitments 
have been and will be incurred against it. Accordingly the spend- 
ing authorities in the Ministry should have an idea of the pmgrcs- 
sive liabilities and commitments in respect of which payments will 
have to be made (a) during the financial year and (b) during the 
following financial year and maintain properly a liability register in 
the prescribed form (a specimen enclosed for ready reference) in 
accordance with the instructions contained in thc Ministry of Fin- 
ance O.M. No. 15(1)-E.G. 1/55, dated 3rd August. 1955 (copy cn- 
closed). Maintenance of such a liability register will be f ad i t a t -  
t1d if the procedure regarding control over espenditure particulsrl! 
incurred by one department on behalf of another in respect of sup- 
plies and services and adjustment of debits therefor as laid down 
in the Comptroller and Auditor General's letter No 542-AdmTI 
89-58. dated 11th March. 1958 (copy enclosed). 

The strict adherence to the procedures referred to a b ~ c  
coupled with forethought and maintenanci~ of liaison with thr 
authorities rendering supplies and services will not only facilitate 
the exercise of effective control over expenditure hut will a l s l  
help in the elimination of cases of excess over Grants 

Copy of O.M. No. 15(1)E.G.1/55, dated 3rd .August. !955, from tht* 
Ministry of Finance to all hlinis!ries and  copv f ( t  Comptroller 
and Auditor General of India etc 

The undersigned 1s dlrecttd to lnvltc ;i referent.cn t ( t  p:rr;r 12 t :  

General Financial Rules. Volume I wh~ch  prescribe, tnter-afw 
that in order to ma~ntaln proper control cwcr expcrrd~turr*, ii Con. 
trolling Officer should arrange to be kept informed I 9 ,  a$ * *  I f w h *  
actually has been spent from an appropriatiotl 1,n; , ~ i s c ~  wirat corn- 
mitments and liabilities have k e n  and wlll be incurrcxl irg;tlnst 1' 

Accordingly the spending authorit ~es and t hrb Minist rics f t hc 
Government of India should hnve an idea of t h ~  progmwvv liela 
lities and commitments in mpcct of which pnymcntap will h a w  t , +  
he made (a) during the financial year and (b) in the ft~l1owrr.r~ 





of it only through his A s m n t s  Officer after the monthly account in 
which the debit is incluJed, has been closed. 

3. Another category is book adjustments in respect of cost of scr- 
vice rendered or supplies made by other Governments and also by 
other Departments of the same Government where under the direc- 
tion in chapter &Account Code, Volume I, inter-departmental ad- 
justment is permitted. In such cases, when debits are received sup- 
ported by the acceptance on invoices, the Accountant General adjust> 
them without any further reference to the Departmental Officer. 
Where, however, a debit is not supported by a record of acccptancc. 
by an officer of the department concerned, the Accountant General 
is required [para 5 (3) ,  Annexure B to Chapter 5-General Financial 
Rules, Volume I] to obtain the concurrence of the department con- 
ccr-ncd before accepting and adjusting it. 

4. With a view to provide a second line of defence against laps?s 
in proper and efficient control of expenditure, it has been decidcd 
that the Accountant General should send intimation of adjustments 
of debits received from or demands made by other Accounts Officcri 
to the departmental officer concerned as soon as any  such ad~ust-  
ment is made or the demand is accepted for payment, in>tc.ad o' 
doing it after the c1osir;g of the month's accounts as at present 

5. In the case oi purchase of stores, arrangements are a h  be~ni:  
made with the Central Government that instructions are issued to 
the paying authorities both i n  India and abroad that they should 
send automatically in every case, an intimation to the indenting offi- 
cer as soon as a payment 1s made on his behalf, independently 01 
any action with the Accounts mccr for adjustment of the tran5- 
actions. 
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Twenty-fourth Report (3rd Lok. Sabhu) 
Recommendation 

The Committee are hardly convinced with the explanation for 
delay in  the disposal of surplus stores. They regret to note that aG 
though the stores had been purchased between 1947 and 1958, no 
steps were taken till 1962 to examine these stores with a view to 
deciding as to what portion of the equipment could be used i n  the 
Polytechnic and what portion would have to be declared surplus. 
They are surprised to note that the Committee of the Officers which 
was 'belatedly appointed by the Principal to go into this question 
throughly with the intention of completing the work by July, 1962 
had not been able to take up the work even upto December, 1962 
due to other pre-occupai-ions. 

The Committee have repeatedly pointed out that such delays iit 
the disposal of surplus stores not only reszilt in unnecessarg locking 
up  of funds but also entail avoidable expenditure on their care and 
maintenance wi.th attendant risk of their deteriwation with the 
efflux of time. They desire that the remaining surplus stores should 
now be disposed of expeditious1 y. 

(S. No. 1 Appendix 111 of 24th Report-1963-64). 
ACTION TAKEN 

As stated at the last meeting of the Public Accounts Committee 
i t  could not be established for certain which of the equipment and 
machinery would be utilised by the Delhi Polytechnic for its vari- 
ous courses as the decision about its final set up was taken only in 
March, 1962. A3 soon IBS it was finally known what portion of the 
stores would be utilised by the Polytechnic action was initiated to 
dispose of the surplus stores. 

The present position about disposal of surplus stores is given be- 
low: - 

(1) New items costing Rs. 57,000.-The Air Compressor costing 
about Rs. 28,000 is now in use in the Polytechnic. The furnace cast- 
ing Rs. 8,000 has been installed and is being used from the first week 
of June, 1964. The Indian Institute of Technology, H a w  Kna3, New 
Delhi will take over the following Textile Technology items of 
equipment when their buildings now under construction are com- 
pleted by the end of this ymr. 

(a) Experimental Kier 
(b) Winch Dyeing Machine 
(c) Cup Winding frame 

I 

(2) War Surplus Stores worth 
had been obtained from dispwals. 

1 No. . .  Rs. 4,701.00 
1 No. . . Rs. 10.586.00 
1 No. . . Rs. 6,200.00 

Total: Rs. 21,487.00 
about Rs. 1 ,.16,000.-All equip- 

Out of this, equipment worth 



51 
Rs. 65,320 is surplus to the requirements of the Delhi Polytechnic. 
Upto 11-5-1964 equipment worth Rs. 28,424 out of the surplus equip- 
ment, had been disposed of for Rs. 40,286 (at a profit of Rs. 11,862). 

Steps are also being taken to dispose of the remining  surplus 
equipment worth Rs. 36,896 either through D.G.S.&D. or directly. 

At present, 2 items viz. one truck and one radar are  lying in the 
open for disposal through D.G.S.&D. Action in this direction has 
already been initiated through the Delhi Administration. 

(Min. of Education Note No. F .  19-7'64-T. I )  

Ministry of Education 
Action taken on the recommendations of the Public ~ c c o u * t s  

Committee 
Recommendation 

The Committee feel concerned over the delay in the .submission 
of utilisation certificates which are essential to ensure thnt the 
amount had been utilised for the purpose f o ~  which it had been snnc- 
tioned. They desire that c,fJective steps should be taken to enswe 
timely receipt of such certificates nnd further grants should 1;ot bo 
granted to organisa!ions which failed to  furnish utilkation certifi- 
cates in respect of earlier grants in time. 

[Serial No. 2, Appendix 111. 24th Report (Thxd  Lok Sabha)]. 
ACTION TAKEN BY THE MINISTRY 

The recomm~ndnlion has been noted. With 9 view to ensuring 
prompt submission of utilisatian certificates, the following steps 
have been taken by the Ministry: - 

(1) Instructions have been issued to all sanctioning au:hori- 
ties m t  further grants to all Institutions from whom 
audited statements of  accounts and utilisation certifi- 
cates are not received in time should be withheld un- 
less there are valid rrason; to make esceptions vide this 
Ministry's circular No. F.25-3 63-Accounts I1 dated 2nd 
July, 1964. (Annexure) . 

(2) In respect of the outstanding utilisation certificates for 
the grants, sanctioned in the previous years. reminders 
at rcjplar in te r \ds  are  being issued to the defhulting 
institutions. In some cases, refunds of the unspent 
balance or the whole amount of grant is demanded from 
the grantee if no utilisation certificate is received. 

(3) It is elso praposcd to review the progress of submissios 
of utilisation certificates in respect of outstanding cases 
in the Departmental Meetings held for exercising con- 
trol over expenditure. 

p i n i s t r y  of Education O.M. No. 7(2) !65/Acc I1 dt. 2-12-1961.] 



ANNEXURE 
NO. F. 25-3/#-ACC. I1 

Dated the 2nd July, 1964. 
the 11th Asadha, 1886. 

I 

SUBJECT: --Grants-in-aid sanctioned by Ministry of Education--delay 
in issue of utilisation certificates. 

It has been observed from certain Audit plragraphs included in 
the Audit Report (Civil) 1963 and 1964 that large number of utili- 
sation certificates are outstanding against the grants sanctioned by 
the Ministry of private and autonomous organisations since 1954. 
The main reason for delay in the issue of utilisation certificates is 
stated to be non-receipt of audited stalenlent of accounts and uti- 
lisation certificates from the grantee institutions, in spite of repeat- 
ed reminders. 
I-- 

Normally there should not be any delay in receipt of audited 
statement of accounts from institutions to  whom grants are repeat- 
ed by the Government, since thn rule stipulwtes that the sanctioning 
authority should before paymcnt of grant-in-aid, insist, as far as 
possible, on obtaining an audited statement of the accounts of the 
body or institution concerned in order to ensure that any prcvious 
grant was spent for the purpose for which i t  was intended. Thc rule 
implies that the institution which f6:liled to furnish the audited state- 
ment of accounts of t h ~  grants previously sanc:ioncd by the Minis- 
try should not be given any furthrr grant. In order to ensure that 
audited statement of accounts are promptly submitted by the grantee 
institutions, Secretary has direcied that all s a n w n i n g  authorities 
should withhold further gmnts'inqtalments to ddaulting institutions 
unless valid reasons exist for release of further grants. 

Recommendation 

The Con~mtttee regret to note that even after three y ~ n r a  of the 
issue of itwtruct!ons by the Mmts:rg OJ Fiimnce regarding utilisa- 
tion of assets created out of G(mernmcnt Grants paid tn v ( , r i m  
institutions, these were not being followed properly. The?i desire 
tha! the Ministry should take a serious view of any lartry in this 
regard Steps should be taken to ensure regular receipt of full infor- 
mation from institutions regarding assets created out of Govwnment 
Grants and proper maintenance of block accmmts of permancn! and 
quasi-permanent assets by the Ministry. The progress made in 
bringing the records up-to-date in respect of grants m d ~  after the 
date of the instructions issued by the Ministry of Finance (Febr- 



uary, 1960) may be intimated to the Committee before the3 take 
u p  consideration of the next Audit Report (Civil). 

[Serial No. 4, Appendix 111 to  the 24th Report (Third Lok 
I I Sabha) 1963-641. 

A c n o ~  TAKEN BY TTIE G O V E R N M ~ T  

The recornrncndation hos becn noted for necessary action in ra- 
pecl of the institutions accpiri l~g assr.ts wholly or mainly from t h e  
Govt. Grants other than the University Grants Commissior, which 
ha; been exempted from the requirement of maintaining Block 
Accounts Rtgistcr  by Comptrui l~r  and Auditor G e n ~ r a l .  7'hc delay 
in maintenance of Block Account; in respect of certain Institutions 
whose accounts tcgcther with assets e r e  audited by the Accountants 
General was due  to a doubt as to the applicability of thn prncedure 
to such cases as well and the mn'tcr was referred to the Ministry 
of Finance who have, however, emphasised the necessitv of follow- 
ing th  procrdure in thest: cases also. Accorcling1~-, nec:essry insrruo 
tions have becn iswcd to a11 conccrntd in t!ie Ministry t~ s tar t  
maintaining the Block Aci.ounts rf p?rmancnt and semi-p~rmanent  
assets ncqu;red by grnr,!.cc out of Gmrt. Granh irrr.;p..ctivc of the  
fact whcthcr or not thvir accounts are audited by the Acroun'snt 
General vide his M!!iistry's So. F. In( ' )  61-Acc. II dzted t n c  29th 
June,  1964. (Annexure) . 

The progress so 
given as under: - 

- . -  

No. or Institutions to  
whom grunt-;P aid 
were n n c t  oncd 
durir7g the pcriod 

1-2-1969 to 
31-5-1461 

far made in brinqinq the records up-to-date is 

- - - - -  - - - - - - - - 
( * * I  The flgure excludcs thc stntutop orgnnisations such as Snlarjung 

Museun~ Hydcrnbad, indlnn Miiscum Calcutts. Victoria Memorial. Calcutta, 
Indian Institute of Technology at Khnramur. Bombay. Madras, Knnpur and 
Ncw, Dclhi, which cannot d~spose of thrse assets e v c p t  in accordance with 
the provisions of the rcspect~ve Acts under whi h thcv were constrtut~d and 
as such the necessihq for maintaining of such a Reglstcr by these ~ n r ~ t u t e s !  
organisations is under reference to the Mlnistry of Finance separately. 



[Min. of Education O.M. No. 7(2)/64Acc. I1 dat. 2-12-1964]. 

ANNEXURE 
&BJlm':-iPinancial control over bodies who are in receipt of grants- 

in-aid-Maintenance of Block Accounts in the Ministry. 

As a result of the decision arrived at in consultation with the 
Ministry of Finance and the Comptroller and Auditor General. Sec- 
retary (Science) has directed that all administrative Sections in the 
Ministry should start forthwith (if not already done) a register in 
Form G.F.R. 19 (specimen enclosed) to minta in  in t2rms of G.F.R. 
149 (Govt. of India decision No. 7) the Block Accounts of permanent 
and semi-permanent assets acquired wholly or mainly out of the 
Government grants by the grantee institutions. This should be done 
in all cases of grants to private or quasi-Government bodies (except 
University Grants Comn~ission who have already been exempted 
from mintaining the register of Block Accounts), irrespective of 
the fact whether or not the acounts of the institutions are audited 
by the Indian Audit and :Iccounts Deptt. 

Recommendation 

The Committee are not satisfied tcith the explanation in this case. 
It was admitted by the Secretary during evidence that there had been 
negligence in this case. The Committee, therefore, desire that the 
matter should be looked into and actlon taken against the delinquent 
Mrs. 

(S. No. 11 of Appendix 111 to 24th Report-3rd Lok Sabha). 

The matter has been referred to an Investigating OBicer and 
appropriate action would be taken after the report of the Investi- 
gating Oeficer is received. 

c Recommendat ion 

The Committee feel concerned over the unsatisfactory state ve- 
garding the reaiew of these accounts and the recovery of outstand- 
.kcgr. '13rsy *re that special steps should be taken to review all 
tkc ledger oocorntr of the stipendiaries e.-cpeditiously and action 
taken for their recovery. The Committee would like to be informed 
of the resuttr. 

16 No. 12 of Appendix 111 (P.A.C. 1983-64) 24th Report (Third 
Lok Sabha)]. 



Out of the sum of Rs. 25,000 outstanding for recowry out of 
stipends paid during 196041, the balance now to be recovered a# 
reported by the various Regional Offices is Rs. 20,571.32 P as under: 

Northern Regional Office . Rs. 245.37 
Western Regional Office Rs. 216.00 
Southern Regional OfRce Rs. 3,367.59 
Eastern Regional OPBce Rs. 16,743.36 

A review of the accounts of scholars/stipendaries has been under- 
taken and the present position in this regard is as under:- 

1. P. T. S. Scheme-It was reported last time that the ledger 
accounts of about 450 stipendaries of the year 1949-50 and 1950-51 
were examined and that an amount of Rs. 4596:44 was to be recover- 
ed. Of this amount a sum of Rs. 1,200 relating to one Institution has 
since been finally adjusted and correspondence is going on with other 
institutions concerned for the recover/adjustment of the balance 
amount. 

The ledger accounts in respect of 2903 stipendaries of the remain- 
ing years vis. 1951-52 to 1957-58 has snce been examined and the 
accounts of 2704 stipendaries out of the total accounts examined have 
been closed. Action is being initiated to finalise the accounts of the 
remaining 199 stipendaries. Besides these, the ledger accounts of 83 
stipendaries of the year 1956-57 and 1957-58 are yet to be examined. 

The scrutiny of these accounts shows that a sum of Rs. 23,728.07 
paise is recoverable for these years as follows:- 

Rs. 1572.58 
Rs. 2412.06 
Rs. 96.19 
Rs. 1931.00 
RB. 5160.16 
Rs. 3815.00 
Rs. 8740.00 

Rs. 23,728: 07 

The cases of same of the suprndaries for waiving of recovery of 
rhe amount due from them are under consideration. 



2. T.  T. 2'. Scholarship Scheme-Under Technical Teachers Train- 
ing Programme. Out of the remaining amount of the sum of 
Rs. 46,808.54 paise, Rs. 22,222.10 paise have since been recovered. 
The recovery of  the balance is due mostly from ex-trainees, who 
have been allowed repayment in monthly instalments of Rs. 100 or 
Rs. 50. T w o  cases involving recovery o f  Rs. 17,753.22 paise are being 
referred to Law Ministry. 

3. Under the Research Training Scholarships Scheme, out of 731 
cases, 184 have been finalised and action on 387 cases is in progress. 
Recovery of Rs. 11,395: 95 paise has been effected so far. 

4. Under the National Research Fellowship Scheme, out of 34 
cases, 2 cases have been finalised and action on 25 cases has been 
initiated. Recovery of Rs. 1,121-85 paise has also been effected. 

(Ministry of Education Note No. F. 12-52/62-T3). 

Recommendation 

( i )  The Cornnz.iztee desired to be jnrnished with copies of t h e  
reports, if any,  sent by  the Financial Adviser of the Ministry who was 
the Chairman of the  Finance Committee of the Sangr.et Na!nk 
Akademi and the action taken by Government on these reports. This 
infornmtion is still awaited. 

( i i )  The Comtrtitfee   egret to note that although irregularities 
such as ( a )  ~etent:o?i  of heaaly cash balances in hand, and ( b )  tcrious 
defects in the maintenance of cash book and i n  the procedure for 
making payment by  the Sangeet Natak Akaderni were brought to the 
notice by Audit as early as 1957, and although non rectification o f  the 
defects was pointed out in subsequent Reports, it was on[!! in 1959 
that a prclm~ina-y intcestigatton was undertaken. According t o  
Audit the of ice^ who investigated into the financial affairs recom- 
mended that some of the tnegularitles pointed out in the inspection 
report ~ustlfied a further probe in  order to ensure that there had been 
no misuse of Public funds, but it was only on 21st March, 1960 that 
further probe was ordered. This investigation undertaken on the 
21st March, 1960 disclosed a suspected defalcation of Rs. 1'83 lakhs 
and a t e m p a t r ~  misappropriation of Akademi's funds t6 the  extent 
o f  Rs. 55,600. Meanwhile the Secretary of the Akademi, during whose 
tenure o f  ofice the  alleged defalcations took place was allowed to 
resign on 12th March, 1960 ( 9  days before the investigation was 
otdered). The Committee view with  concern that despite setlous 
itregularities having been pointed out by  Audit the  Ministry conti- 
nued to pay grants to  the Akademi. They fail to uderstattd aa ta 



how in the face of these irregularities, the Ministry satisfied them- 
selves that the grants-in-aid had been properly spent by the Akadem8 
for the purpose for which these were sanctioned. The Committee 
were informed that subsequent to the discovery of the irregdatitier, 
the Board of the Akademi had been completely reconstituted a d  
registered as a Society under the Registration of Societie:s Act on 
11th September, 1961. The Committee trust that with the recmstitu- 
Zioit of the 13oard there would be improvement in the working of the 
A kademi. 

(iii) The Committee would like to be informed of the firnil nut- 
come of the court case. 

[S. No. 17 of Appendix I11 to 24th Report-1963-64 (Third Lok 
Sabha) ] 

A c n o ~  TAKEN 

( i ) )  It was explained i n  Secret:ry's d.0. let'er No. F. 14-411 
62-C.4, dated the 25!26th March, 1964, addressed to the Chairman. 
Public Accounts Committec, that no report was submitted to Gav- 
ernment by the Ministry's Financial Adviser. The Treasurer oi the 
Akademi (who also h:lppencd t u  be t h c  Financi~l  Adviser of t h e  
Ministry), however, submitted a report in May 1960 to the Esccu- 
tive Board of the Akademi, and the Board in  turn sent a copy of 
the Rep:)rt to Governmcn! with the requcst that the Swcial Po!ice 
Es;tablishment of the Home Ministry br- -isked to inves:ignte the case. 
This was done; and as n result criminal cases have been fileci agninst 
the former Stcrctwy and two other officers of the Akadcmi. As 
the case is still sub-j~rdice, it was explained that to make the  Trea- 
surer's report (which i +  a srr.rc? document) public at  this stage may 
prejudice the case against the accused and that it wouId not be jn 
the public interest to submit the Report to the Public Accounts 
Committee till the case is sub-judice. 

Nevertheless the MinisLry volunteered to show the report to the 
Chairman, Public Accounrs Conmittec. No communication in 
reply to Secretary's letter dated the 25 '26th March, 1964, has bwn 
received from the Public Accounts Committee. 

(ii) The irregularities pointed out in the audit report received jn 
1957 were mainly procedural and did not give an indication of t h e  
existence prima-facie of a possible case of misappropriation or em- 
bezzlement of the Akademi's funds. Action for the rectification ot 
these irregularities was to be taken by the Akademi which w.m an 
autonomous body. I t  was only in the audit report for 1957-58 (sent 
by the Accountant General, Central Revenues, in July, 1959) that 
some instances involving irregularities of a more than procedural 
nature were pointed out. Even so, the report for 1957-58 did not 



~onta ln  any specific case of suspected misappropriation. The Aka- 
demi, on receipt of the audit report for 1957-58, took immediate 
action resulting in the preliminary investigation of the suspected 
irregularities in August, 1959. Considering the nature of the irre- 
gularities revealed in the preliminary investigation report, a cau- 
tious approach was necessary for further investigation. I t  will be 
appreciated that a serious report like this should have taken con- 
siderable time as the matter had to go through the proper channels 
and normal procedures had to be followed before any further action 
was possible. On the other hand it will not be i m p r o ~ r  to say that 
considering the nature of the report the Akademi worked rather 

-expeditiously in the matter. The Akademi ordered a thorough in- 
vestigation of the matter in March, 1960. The investigation was 
completed in May, 1960, and the case was entrusted to the Special 
Police Establishment soon thereafter. 

The Government of India have been keeping a watch on the pro- 
gress of investigations and rendered every assistance to the Akade- 
mi ip completing it expenditiously. 

The grants were continued to be paid to the Akademi after the 
irregularities in its accounts came to the notice of the Government 
because stoppage of grants would have meant closing the Akademi. 
Steps to look into the irregularities were being taken in the mean- 
while as explained above In view of the irregularities, the Minis- 
try neither hold that the grants given to the Akademi have been 
properly utilized nor have they furnished the prescribed utilization 
certificates in respect of those grants to Audit so far. 

(iii) Noted fa r  compliance. 

The Committee would like to point out that according to the 
.Secretary's own statement during evidence, in the case of autono- 
mbw bodies grants were paid subject to the condition that Gouem- 
nent  might issue directives on matters of policy. They are, there- 
fore, surprised at the subsequent stand taken by the Ministry about 
the non-issue of any directive to the Akademi on the plea tkat there 
was no provision in this regard in the Resolution setting up the 
Akademi. The Committee desire that this matter should 'be re- 
viewed and if there is any lacuna in this regard depa shotild he 
taken to r e m e  it! 

The Committee desire that in the  case of Organisations which  
,are largely or wholly financed bu Govennrent, suitable condi t im 



should be attached to the grmta mdds to them providing fm Met- 
tive action by Government in the event of the grants being spent 
for purposes other than those for which the9 were d e .  The Gov- 
ernment representative on the Governing Body of such Organua- 
tiom should be required to exercise necessary vigilance and send a 
report to Government if there was any possibility of the fun& 
being diverted or misused! 
[S. No. 18 of Appendix to 24th Report-1963-64 (Third Lok Sabhall. 

The position is that grsnte to the Akademi were sanctioned for 
the specific purpose of meeting expenses for its normal activitie 
and the grants were expected to be utilized for the same pwps0  
Accordingly, there was no necessity of issuing any further directive 
in the matter to the Akademi. However, in the revised Constitu- 
tion of the Akademi provision for issue of directives on matter of 
policy to the Akademi has been made. 

The recommendation will be taken up with the Ministry of 
Finance. I I 

The Committee &sire that the .submission of utilisatim c&$- 
catea shotdd be pursued with the Institutions to expedite the sub- 
mission of outstanding utiti~ation certificates. 

[S .  No. 19 of Appendix 111 to 24th Report-1963-64 (Third Lok 
Sabha) 1. 

The Akademi is taking necessary action in the matter. 

Recommendation 

During euidence, the Semtary admitted thaS the propet pro- 
cedure in such a case (where Sangat Natak Akademi diffared frwn 
the recommendation of the State Akademi) would h e  been to 
refer the case back to the State Akdemi and obtain their commentr 
before taking a final decision. The Committee &sire that this 
should be brought to the notice of the Akademi to avoid the rucut* 
rence of atch instances. I 

[S. No. 20 of Appendix I11 to 24th Report-1963-64 (Third Ldr 
! 1 S b h )  1. 



This is being brought to the notice of the Akademi. 

The Committee are not convinced about the  justification jar 
leaving wi th  the  institutions, t o  u ) l ~ o m  grants are paid, the  e q u i p  
ment  etc. purchased by  them from the grant even after the  pro- 
jects were completed. The!! toere informed during evidence that 
this was not so in the  case of grmts  by the Ministry. I f  so. they  
fail to understand as to w h y  t,he grants distributed by another bod?/, 
which in turn  is mainly finunced 'by grants from Government, should 
stand on a different footing. The Coininittee. therefore, desire that 
this matier should be examined with a view to  making it a genmal 
rule which should be applicable not onlg to the grants distributed 
b y  Government direct but also to  grants distributed b y  the so called 
autonomous bodies. 

[S. No. 21 of Appendix I11 to 24th Report-1963-64 (Third Lok 
Sabha) 1.  

inance According to the instructions issued by the Ministry of I" 
from time to time any assets created by grantee institutions etc. 
wholly or mainly out of Government grants arc not required to he 
handed over to Government after the immediate objcA for which 
the assets were acquired is over. However, the grantees are re- 
quired not to sell, dispose of or otherwise encumber such assets 
(all immovable and movable of the capital value of Rs. 1.000 and 
more) without the prior approval of the Government. This applies 
generally to all Cultural institutions to whom grants are given by 
the Ministry. However, in the case of equipment purchased by ccr- 
tain categories of scie~tific Institutions out of Govrnment's grants, 
Government reserve the right of taking back the equipment after 
a particular project is over, if necessary. As the Akademi give 
grants to cultural institutions only, the procedure adopted by it IS 
in essentials not contrary to the practice prevalent in the Ministry. 

The whole question is, however, under examination of the Minis- 
try of Finance. 

The  Committee regret to  note that there had been an i n f r u c t u o u ~  
expenditure of Rs. 7,200 in this case rclatiny to  appointment o f  an 
Officer on Special Duty. They observe that even after the resigns-. 



tion of the  then Secretary on 12th March, 1960, the  Olficer on Spe- 
cial Duty continued to  be i n  service without doing the  work for 
which he was appointed for a further period of 4 months. They  
were informed b y  Audit that in a note submitted by  the  Akademi to 
the Executive Board in  Augt l~ t ,  1960, it  was stated that the  present 
Secretary of the  Akademi has always been under the  impression 
that the has been doing the work for which he has been 
appointed; it i s  surprising that even the new Secretary should have 
remained unaware of the  fact that the  Oficer had not actually been 
doing the work for which he was appointed. The Committee trust 
that such cases will be avoided in future. 

[S. No. 22 of Appendix IT1 to 24th Report-1%3-64 (Third 
Lok Sabha)]. 

This is being brought to the notice of  the Akademi 
[O.M. No. F. 14-41/62-C. 4(Vol.  11) dated the 23rd September. 1964.1 

Recommendation 

"The Committee would like to point out i n  this connection that 
frequently Government have attributed the delay or non-imple- 
mentation o f  varirnls projects to  the non-availability of suitable 
qualified technical p .rsonncl. On the other hand they  observe that 
there tons a large nri*laber (45)  of scientists and technologists in the 
Pool, soinc of t/-hich i : w e  nor been able to rind em?lo?ymei~t for long 
(as on 1st Scptemlw-.. 1963 out o f  385 parsmu in the Pool, 38 p w s m  
had been held thercrll for more than 2 ?rears and 98 persons for mote 
than one ?rear but less than tu*o years). This position appears to 
the Committw to he anomalous. They. therefore. desire that the 
MiniSt~y should look into this matter and take steps t o  secure sttit- 
able emplo!lrnclrt for oflccrs in the Pool. This would not only 
~ e . , . . l +  in the  sat-ing of c.rpe.tdltitrt. incurred on t h e m  while in the 
Pool b ~ l t  also in the proper utilisation of their talent and knowledge." 

[ S .  No. 23. Appendix I11 o f  24th Report-l!X3-64.] 

The matter o f  proper utilisation and quick absorption of Pool 
Offlccrs has been canstantlv under revicw of the Government. Vari- 
ous steps have been taken to acmlerate the progress of abslsrption 
of Pool OfRcers in regular employment and proper utilisation of 
their talent and technical knowledge. The number of Poal Ofllcers 



leaving the Pool for regular appointments has been progressively 
increasing every year as will appear from the following figures:- 
-. - I - .- - _ I . . _ _ _  -- 

Number of persons leaving 
Year the Pool for regular appoint- 

ments 
-. -- - -- - - .- - 

1961 63 
1962 101 
1m 202 
1964 (upto 31-5-1964) 110 

Recently, the Cabinet, while considering quick absorption of Pool 
Officers, decided as under:- 

(i) All possible steps should be taken to hasten the absorpt~on 
of scientists appointed to the Pool in regular appointments 
in research and other institutions as well as in industric.; 
in the public and private sectors. 

(ii) All approved scientific institutions should be authoriscd 
to create a certain number of supernumerary posts to 
which temporary appointments can be made quicklv from 
among the scientists working and studying abroad when- 
ever suitable candidates are available. 

(iii) In addition to the approved scientific institutions, the pt~b- 
lic sector undertakings should also have supernumerary 
posts specially in research units, which should. if necessary 
be established in such undertaking to utilisc the scjentists 
skill. 

Council of Scientific and Industrial Research is taking action to 
implement the decisions of the Cabinet to absorb Pool Offtcers in 
supernumerary posts. In addition to the implementation of the 
above decisions, Council of Scientific and Industrial Research has 
also taken the folowing steps for quick absorption of Pool Officers 
in regular appointments: - 

(a) Part icul~rs  of Pool Officers anl published in the Technical 
Manpower Bulletin which is circulated widely. 4000 
copies of this Bulletin are circulated to various emplovers. 

(b) Details of qualifications, experience, specialisation etc. are 
published in Pool Directories of which over a thousand 



copies are circulated to the major organisations employ- 
ing technical personnel and also to all the Employment 
Ikchanges. 

(c) National Register Unit (CSIR) scans important vacancies 
for technical personnel and suggest suitable persons for 
consideration. Several organisations regularly send their 
vacancy notifications to the National Register Unit for re- 
commendations. The persons working in the Pool ~ I W  
recommended against suitable vacancies. 

(d) Individual letters are  also written to prospective employers 
to bring suitable Pool Officers to their notice. 

Proper utilisation 
During the tenure of their service under the Pool, services of 

Pool Officers are well utilised for the benefit of the institutions/ 
organisations to which they are attached. A detailed stud): of the 
work of 46 officers working for over 2 years as on 1-1-1!364, showed 
that all of them were doing good work in thv Laboratorws. 
Institutions, Organisations to whlch they were attached. Council is 
getting half-yearly reports of the work of the Pool Omcers. 

Working of the  Pool as a whole is also periodicaliy reviewed and 
a half-yearly report is submitted by the Council to the  Vinistry of 
Home Affairs who submits it to the Manpower Committee of the 
Cabinet. I11 addition, a Standing Committee and an Advisory Com- 
mittee meet from time to time to mview the workinq of the  Pwl 

(Mln.  of Education Note No. 18/3 64-PU.) 
Recommends tions 

The Committee regret to note tile inordinate delay in the esectl- 
tion of agrcen~ent with the contractors in these cases. They would 
reitcraie their recornrnendation in para 21 of their 18th Report 
(1955-56) that save in most exceptional circtinastawes :to work of 
any kind sirmild be commenced withotit the prior e.recntion of 
contract documents. 

(S. No. 24 Appendix 111 of 24th Report-196564.) 

The recommendation of the Public Accounts Committec has b e n  
brought to the notice of all the National Laboratories/Tnstitutio~ls 
and Engineer Officers of the Council of Scientific and Ind~rdrial  Re- 
search for compliance in future (C.S.I.R. letter No. 18 li64-PU dafcd 
12th June, 1964). 

The above replies have been vetted by the Audit (A.G.C.R.). 
(Min. of Education Note No. 1819/&PU.) 



Recommendation 

From the large amount involved in the surplus stores (Rs. 4.90 
lakhs), it is evident that the Institute had not properly assessed their 
tequiremei~ts before purchasing these stores. The Committee regret 
to note that even thereafter no steps were taken for such a long lime 
(more than 7 years) to review these stores and to dispose of the 

surplz~s stores ee;cpditiously. The Committee would invite atten- 
tion in this connection to para 1 of this Report. They trust  that  
the s ~ r p l u s  stores would now be disposed of expeditiously. 

(S. No. 25, Appendix 111, 24th Report, Third Lok Sabha.) 

(2) Re: Disposal of surplus stores. 

1. The stores and equipment declared surplus by the Institute 
comprised broadly the following: - 

(a) Plants & Machinery; 
(b) Basic raw materials like brass, copper, aluminium etc.; 
( c )  Small tools; 
(d) Other stores. 

2. A special Commit:ec was constituted by the Institute on 
29th April, 1960 to ascertain tlie needs of the Institute fiut of the 
existing stock and to dispose of stm-cs and equipment ioun:l surnlus 
to its requirements. 

3. Based on the rec~rnrn~nitat ion of the Special Committee lists 
of surplus stores and equipment were circulated amonqxt \.,irlous 
Educational Institutions aided by the Government. In  response 
themto, altogether 31 Indents v-ere received. 

4. Meanwhile, in view of the Chinese aggression, the Institute, 
in acceptance of the recommenciations of the said Special Ccnmit-  
tee, ckcided that disposal of stores belonging to Cateporics b, c m a  
d above, mostly War surplus. bi? held in abeyance tili thc require- 
ments of the Government for Dcfence of the country WCIP f i~ l ly  
ascrtained. It was, however, decided that only Plants &. Y'.lacl~incry 
be allotted to the Educational Institutions and disposed o i  accord- 
ingly. 

5. Plants & Machinery worth Rs. 84,756/20 nP have already been 
disposed of, and those worth Rs. 37,527/65 n P  are under issue. Addi- 
tionally, articles worth Rs. 26,414/29 nP have been indented for by 



the various Departments of the Institute, the requirements having 
cropped up after these were declared surplus. The total cost of 
Plants & Machinery disposed of and under disposal and merved  
for use in the Institute thus works out to Rs. 1,48,698/14 nP. This. 
however, includes a sum of Rs. 48,576/00 nP  being the cost of Machi- 
nery declared surplus later in addition to 'those worth Rs. 2,43,949127 
nP. 

6. Plants & Machinery worth Rs. 1,43,827/13 nP  are being re- 
ported to the D.G.S. & D. for disposal, no Indent from any Educa- 
tional Institution being at hand in respect thereof. In reporting 
these Machinery to the D.G.S. & D., a reserve p r i e  in respect of 
each win be Axed b y  the Institute. 

7. With regard to categories b, c and d, disposal of which was 
held in abeyance, these are now being allotted and issued tl> various 
Educational Institutions, no demand having been reccivrd !,)r :k- 
fence purposes. These are worth Rs. 2,42,327 '92 nP. 

8. The Special Commitbce set up bj- the Director has a!so been re- 
assessing the needs of the Institute in view of the fu?rhcr devclop- 
ment programme and research activities. 

With regard to the aTleged failure of the Institute to assess its 
requirements, it may kindly be appreciated thai thc sto:-es m d  
equipment in question were purchased in lots out nf Gxe:nment 
surplus stores offemd for disposal. Because of this and also of the 
ultimate teaching and research programme of the Institute not being 
known at the initial stage, the Institute thought it proper to avail 
of the opportunity of purchasing valuable stores a t  co;\ccas:onal 
prices ranging from 5 to 20 per cent of the cost. It rn.3:; kincil:; be 
appreciated that this market value has now swelled en.~r~!!ously and 
compared to the present value. the capital blocked is r t g l i ~ i b l ~  

W.0. Note No. 20 40 63 T6. Par! cinted 23 3; 64) .  

Recommendations 

Para. 5: In the absence of the detailed reason for rhe fntlgrte of 
some parts much before the rror~rull life of the generators the Com- 
mittee are not c~nvinced about the reasons for the generators having 
gone out of ordt~r in six years only as agarnst thetr norn~al Lije of 
10 to 15 years. They therefore. destred that the M~nlstry should 
further look into the mutter with a view to ascertaining the real 
Tausea for the failure of the generators. The Committee also regret 
to note the inordinate delay i n  the disposal of the generators and 
495 (Aii) LS--6. 



the settlement of the acmu?tts with the DG.S.  & D: TAW t t ~ t  that 
the adjustment of the sale proceedh would now be expedited. 

(Public Accounts Committee, 1963-64--S. No. 26-Appendix 111, 
2Wh Report, l % i d  Lok Sabha). 

Para 1.-The sale proceeds amounting to Rs. 20,460.00 (Rs. 22,000 
less commission charges etc. Rs. 1,540) has since been received by 
the Institute on 11th May. 1964 from the Fay & Accounts Offfcer,. 
New Delhi. This amount has been credited to t he  Institute. 

Para 2--It may be seen from the particulars vetted by the 
Audit that the generators were new and not second hand. Thc 
generators were manufactured' in  1950 according to the correspond- 
ence of the Institute. 

Para 3.-No remarks. 

Paras 4 8: 5.-The damage t o  the cwginc of 190 KVA generating 
set was caused by the  fatigue failure of one of the t i <  end bolt?; 
due to the defective metallurg~cal proportion. This is B manufac- 
turing defect for which t h e  firm concerned was asked tn compensa!c 
but they disowned their responsibility as the guarantee period of 
one year had expired. 

Regarding 250 KV.4 generating set. a crack was o?xwwd In :, 
critical position at the junction of the crank pin and the web. Under 
this condition the engme could not be allowed to run. The defects 
pointed out in the report were clearly due to manufacturin:! defcct:; 
in the material of the  components. 

The reasons for the delay in the disposal of the qencratora and 
the payment of the sale proceeds to the Institute: 

On the detection of the damage, the Institute first p t l t  1:1 311 
possible efforts to have the two generators repaired ~ i t h c r  bv thr 
manufacturers or by their agents in India. Dr. Kral~s during homc 
leave tried to persuade the manufacturers to chango their attitude 
without any success. All efforts having failed, and sincf! D.V.C. 
would not be agreeable to conduct synchronisation exptwrnents on 
sound kchnical reasons, the Institute finally came to the view that 
it was best to dispose of these. All these took time. Ultimately, 
the matter was put up to the Board of Governors on 13th February, 
1960, and the Board decided that the value of the two gcnerating 
sets be wrftkn off and the question of disposal t a b n  lip with the 
D.G.S. & D., Calcutta. Tbe matter was accordingly tnkm up with 



tbr R.G.S & R. Am the I d t u t e  is an aurboru#wwa body, the 
D.C.S. 8t D., h& in Ns t m ,  tm sl;ptain tb a p p ~ d  d Dbe Wietry 
d W.H. h S. ta unrlerbaihr, the dirposal of the &area m @on, a9 
a qecid case. The D.G.S. & D. ultimately sold the two generators 
by Public auction an a h  May, 1961. The &lay occurred in corres- 
pondence and in fdhwing  the usual formalities 

Although tbe sale-proceeds (Rs. 22,000) were depasrted by the 
party into the Reserve Bank of India, Calcutta soon a k r  tbe date of 
auction, viz. Rs. 5,500 on 22nd May, 1961 and Rs. 16,500 on 9th June, 
1961, the amount was not paid by the D.G.S. & D. P.& A.O., New 
Delhi, in his D.O. No. Disp. 9(3)/3918-19, dated 30th Dercmber, 1963 
linked up this issue with the payment of Rs. 23,915:50 on account of 
sale of hsposal stores to the Institute aga~nst several transfer orders 
of the D.C.S. & D. Calcutta, which were pending. Howecer, the 
amount was later paid by the Institute to P. & A.O., New Delhi and 
the P. & A.O. rernilided to expedite the payment of Rq 20.460 after 
deductmg Rs. 1,100 on account of departmental charges ard Hs 449 
auctioneer's commission out of the total sale proceeds of Rs. 22.000. 
The same was received by t h e  Institute on 11th M a v .  1964. 

(U.0 Note No. 2040163T6 Part. dated 2317:M). 

The Co~rritirtrea feel c:uncerned over the trmrdiaate delay rs taktng 
a final decraion about presentarum of Audit Reparts on tha &counts 
of the Central Universities to Parliament. They would Ike to j m n t  
out in this connection that u early as 1954-j5 in prrsrrartce oj;' the 
reconrmmdation of the Public Accounts ConmaGtee in the i r  7th Re- 
port (1952-%), the Minis* of Educcuun~ hcrd irLfOftllQd the Cmr- 
mittee inter alia thut early steps would be taka11 to mnks a strrtutw?l 
p m i s i o l ~  for submitting the Audit Reports of the Comptrolkr and 
Auditor General on a11 the Central Unit*rsicies to Parliament (Para 
43 of 15th Report, 1st Lok Sabha). Furthet more than two years 
hove elapsed since the Committee last reiterated their v i a c s  in this 
regard. The Committee, therefore, cannot Aetp obsenring that this 
md te t  hQS not been gim the attention it deserves. They trust that 
the finat &cision would - be expedited. 

[ S .  No. 5 of Appendix I1 to 26th Report (Third Lok Sibha) J 

In its Forty-second Report (1961-62). the Public Accounts Cam- 
mittee, after consideration of this Ministry's reply to its r e m e n d a -  
tion contained in its Seventh Report (Second Lok Sabha) in this 



behalf; expressed the opinion that while it is in no way less anxious 
than the Ministry of Education to preserve the Anancial autonomy uf 
the Central Universities, it is unable to share the Ahistry's appre- 
hension that presentation of Audit Reports on their accounts to 
Parliament might infringe their financial autonomy or result ii 
making their financial affairs a subject of public controversy. The 
Committee has, therefore, reiterated its demand for presentation of 
audit reports on the accounts of the Central Universities to Parlia- 
ment and incorporation of the necessary provision in the relevant 
statutes I .. . 

2. The matter has been further examined by the Ministry of Edu- 
cation. The entire grants to the Central Universities are at present 
being paid by the University Grants Commission, the accounts of 
which are audited by the C. & A. G. and the audit report is laid be- 
fore Parliament. The main point of creation of the Commission was 
to have a body independent of ministerial and departmental control 
and composed of persons having intimate knowledge of university 
life and conventions. The Commission serves as a buffer between 
the Government and the Universities. It is considered necessary that 
the immunity from direct governmental intervention should be fur- 
ther strengthened by immunity from direct public accountability. 

In terms of the provision contained in the Acts of incorporation of 
the Central Universities, their accounts, when audited, are required 
to be published in the Gazette of lndia and presented to the Visitor 
along with the Audit Report. This procedure gwes the Government 
the necessary opportunity for exercising such corrective and super- 
visory control over the affairs of these Universities on behalf of the 
Visitor, as is needed, without unduly interfering with their fiscal and 
adminislr:it i 7 . 1 ,  1 ! x d n m .  

3. After thorough consideration of the matter in all its aspects and 
mainly from the point of view of academic freedom of the Universi- 
ties, the Ministry of Education does not think it necessary or appro- 
priate that the Audit Reports on the accounts of the Ccntral Univer- 
sities should be presented to Parliament, and is, therefore, not in- 
clined to accept the recommendations of the Public Accounts Com- 
mittee. However, if the Committee so desire, as a safeguard suitable 
directions could be given to the C. & A.G. that, wherever he feels 
necessary, the irregularities found in the accounts of these Univer- 
sities may be brought to the notice of Parliament as he docs in the 
Central (Civil) Audit Report. 



The Accountant General, Central Revenues has seen this reply in 
draft and his comments are attached. 

(OM. No. F.10-43162-U2 dated the 17th October, 1984). 

Audit Comments 

The Audit Report on the University Grants Commission only deals 
with the accounts of' the Commission which show only the grants 
given to the Central Universities and not the details of expenditure 
incurred by the Universities from these grants. It is, therefore not 
possible to include in the Audit Report on the accounts of the Com- 
mission the points arising from a scrutiny of the accounts of indivi- 
dual Universities. Further, grants are also given by Government to 
the Universities otherwise than through the Commission. 

As regards the Ministry's reference to the fact that the comments 
concerning the accounts of the Central Universities are at present 
included in the Central (Civil) Audit Report, the Comptroller and 
Auditor General considers that it would be only appropriate if the 
accounts of the Universities along with the separate Audit Report and 
Audit Certificates relating thereto are also presented to Parliament 
in order to provide the necessary background. 



APPENDIX VI 
MINISTRY OF EXTERNAL AFFAIRS 

Recommendation 

i t  is clear fmrn the information made available to the Committee 
that despite the retrenchment of 248 persons, aim 1958-80, u 
reported, the H i g h  Commission of India, London is comparatively 
over stafid even after taking account of the fact that its Account4 
and establishment departments are performing certain duties on 
behalf of organhation other than those under the aegis of Mi72iStvg 
of External Aflairs. The scope for reduction of the stad in thead 
two Departments also would he worth examining. 

The committee would suggest in this connection that Mission- 
wise &tails of provision under pay of officers and p y  of ertablish- 
~nen t  should be given in the Schedule annexed to the demand fw 
.grant No. 19--Exterml Affairs so that an informed discussion i n  
regard to their s t a m  is possible in Parliament. 

IS. No. 1 of Appendix XVI, to 20th Report (3rd Lok Sabha)] 

A c n o ~  TAKEN 

Recommendations of the Public Accounts Committee have bet n 
noted for guidance. The H i g h  Commission of India, London, have 
been requested to examine the scope for reduction in staff in their 
Accounts & Establishment Departments. A note will be submitted 
separately. Necessary instructions have been issued on the subject, 
aide Para (a) of  the statement appended to this Ministry's letter 
No. Q/BAIII/7340 (29) 163 dated 14-5-1964 (Copy enclosed) . 

Recommendation 

( i )  The Commtttee note that factual statement in the Audtt Re- 
port in regard to cash balances held in  the Mission-Djakarta Itas 
been contested b y  the Ministry in evidence. The Committee have 
pointed out in the past that in order that they m y  come to proper 
conclusions, the Ministrie.~ should furnish full facts to Audit so thut 
a complete picture i s  avaihble to  the Committee as regards facts. 
They hope that duo care will henceforth be taken in  this regard. 

(ii) The Committee learnt that as late as in May, 1962, the Minis- 
try had pointed out in a letter that a sc~utiny of the recent cash ac- 
counts received from the Mission abroad revealed that a number of 



Missions were hldingr large cash bctlances in hund apart fnnn holding 
heavy cash balances in  banks. The Committee woukl like to krtou, 
as to what steps do the Ministry now propose to take to remedv such 
lapses in future. 

[S. No. 2 of Appendix XVI to 20th Report (3rd Lok Sabha)] 

(i) The recommendations of the Committee have been noted for 
guidance. 

(ii) The Indian Missions have been advised to adhere to the 
intructions on the subject and obtain the approval of Government in 
case it becomes necessary to hold balances in excess o f  the p r e d b -  
.ed limits because of peculiar local conditions vide Para (d) of the 
statement enclosed with this Ministry's letter dated 14-5-1964 refer- 
rrd to above. 

Recommendation 

(1) The Colnnuttee have cotire across several cases an the past 
where due to orcupatton of hued bulldtngs without priot execution or 
lease agreements or delays 171 entering into agreements, Govenrment 
have been saddled with much higher habilrttes than original negoh- 
tions en~*isaged. The Committee understand from Audit that in the 
present case, the lease agreement of the bullding tn occupat~on could 
tlor hr, exen~ted from 1956 onzrards as the agreement form remined  
under correspondence betuyeen the Got.ernment of lndia and the 
Muston for  a considerable time The form as approved ut Attgust, 
1958 tcw not acceptable to the landlord who sought many modifica- 
tions therein The Committee are surprrsed that tt should have taken 
two gears to settle the fornr of the agreement and anothm ahree 
pars  thereafter to execute the lease agreement. This indicates that 
the matter was atlmoed to drift. The Cmmir tee  suggest that Gov- 
eminent nuq t ssw orders to the effect that as a rule buiMings should 
!rot be occrrp~ed until esemtron of o lease agreement i s  e fec ted  
S t~ to t i s  tlottce s lmdd  also he token of delays In the Mtssion as well 
as In the  Ministrtl tn processing such cases. 

( i i )  Another unsatwfactory feature of thw case was that it took 
over four years to investigate a n d  regularbe the esess of RF. 27.964 
over the sanctioned estimate of Rs. 40,000 in regard to the eqwda- 
ture incurred 011 additions and alterations. The Commi t t~v  desire to  
stress that if  such inrestigntions has to sm7e any purpose. i t  must he 
dotre with expedition. 

IS. No. '8 of Appendix XlrI to 30th Report (3rd Lok Sabha)) 



The recommendations o f  the Committee have been noted for guldr 
ance. 

Recommendation 

The Conamittee do ~ w t  understand how the Embassy was morally 
bound to vacate the h e  in  the event of a Iack of agreement over 
the rent, when it was not legally possible for the landlord either tot 
increase the rent or to  evict the tenant. In their view, the propw 
course would have been to resist the steep increased demanded b ~ / .  
the landlord which was also not justified under the local laws. I t  
appears to  them that the absence of a lease deed led the landlord t o  
insist on the vacation of his buzlding i f  the Embassy did not agree t a  
pay the higher rent demanded b y  hinr. I t  lms been argued in the 
note that the increase of  rent an terms of rupees due to devaluation 
of tlw h a 2  currency 111 Aprd,  1961 w a s  only of the order of about 
18%. This ts, however, an arrelevant consideration to determine tiw 
increase in rent jor which the increase has to be reckoned i n  terms 
of the Zocat currency, which uwls of the mder of 66%. The C m  
mittee hope that Gorernment will profit by  their experience in this 
and other similar instances and take care to have proper lease deeds 
executed prior to taking over buildings as already suggested 'by tha 
Committee in para 3 of the R e p r t .  

[S. No. 4 of Appendix XW to 20th Report (3rd Lok Sabha)') 

A m m  TAKEN 

The Recommendations of the Committee have been noted. 

Recommends tion 

The Committee hope that in  all such cases due care will to taken 
to observe the scales fired for accommodation m far as possible, in 
the interest of eeonomy. .. . 

[S. No. 5 of Appendix XVI to 20th Report (3rd Lok Sabha)] 

Recommendations of the Public Accounts Committee have been 
noted for guidance. 

Recommendation 

The Committee feel that the Ninistqj should emure that r l ~ e  
instructions as laid down by Govern~nent are invariably observed bw 



aU Missions. If there was any dimity in their observance, t h e y  
rhoukt \be examined separately and if necessary the instructions 
arnended. 

[ S .  No. 6 of Appendxlx XVI to 20th Report (3rd Lok Sabha) ] 

Recommendations of the Public Accounts Committee have been 
noted for guidance. 

Recommendation 

The Committee see from a note (Appendix 1V) subnutted to them 
in regard to resumption b y  Ghana Government of sr;r other plots 
leased to India at Independence Avenue that Ghana's o w n  require- 
ments uvre constantly on the increase. They could not therefore 
understand the explanation that it was taken for granted that Ghana 
Government umuld not insist on resuming the 1.32 acre plot in  terms 
of their agreement with India for our failure to construct the build- 
ing in time. The observations of the Indian High Cornmissianer at 
Accra quoted Report who must have full local knowledge can- 
not aLso be brushed aside. The Committee are surpised at the extent 
of slackness and delay at every stage to which the Minist~y itself has 
heen a party. The Committee have no d w b t  that the plot was lost 
due to this delay and caused infructuous erpenditure of Rs. 8,000 
on ground rent and another Rs. 1.23 Zalchs m the Engineer deputed 
from India, fees of architects, surveyors etc. They are also of t he  
op~nion t k t  in view of the special nature of the agreement with 
Ghana Government and the liabilities already incum& foreign ex- 
change difficulties arising in 1957 should have been overcome. The 
Committee hope that such cases will not be allowed to recur. 

[ S .  No. 7 o f  Appendix XVI to 20th Report (3rd Lok Sabha)]. 

The recommendations of  the Committee have been noted for 
@dance. 

The Committee take a serious view of the unwritten and unsanc- 
twned m m i t m ~ t s  to the e=cteht of Rs. 40,000 made b y  our Ambas- 
&S at Djakarta to pay compensation t o  the intermediary when 
there were no means to ascertain the expenses actually incurred by 



him. The Committee trope that Government will sternly discourage 
.such a&ons. 

[S.  No. 8 of Appendix XVI to 20th Report (3rd Zok Sabha)] 

Recommendations o f  the Committee have been noted for guidance. 
Necessary instructions on the basis of  the Public Accounts Commit- 
tee's recommendations mentioned under items No. 3 to 8 have been 
issued vide paras (b )  ( i )  and o f  ( 8 )  o f  this Ministry's letter dated 
14-5-1964 referred to above. 

( i )  The Contmittee feel that the picture that emerges out of evi- 
.dence it1 regard to the irregularities alleged in the Audit Report in 
respect of purchase and control of furniture and other stores is nut 
wholly creditable to the Ministry and the Missions concerned. They 
note. however. that the position in regard to nmintenance of stock 
registers and physical zwrificatiou of stock havc since improved. 
They hope that there will be insistance hereafter that rules in this 
regard will be strictly observed. The deficiancies and excesses 
observed should be expeditiotisly eramiued and responsibilities @red 
rmt only for the specific deficiencies now noticed but also for the 
lapses observed in regnrd to the proper maintenance of the Registers 
in the past. . .  . .  . . . .  . .  . .  

( i i )  The Commttee are averse, on principle, to the rent free Issue 
of furniture in excess of normal scales. They, are unable to accept 
the plea ?&en that in some .instances i t  was for the pur- 
pose of prolptrr storage. Such a step could be justified only in excep- 
tional circumstances when for a nronth or two  an unforeseen difficulty 
of storage might arise. 

( i i i )  The Committee take a serious view of the purchas~ eifected 
by the counsellor in Rangoon in July, 1960 of furniture for Rs. 40.000 
without inviting quotatioils, without placing any written orders and 
without even informing the Chancary. The Mission has not cared 
to gwe a full explanation to the Ministry in th.is regard, as reported. 
There cannot be an9 justification for such urueemly procedure for 
fufrtishing a residence which became available in November, 1960. 
The Committee desire to stress that the Ministry should not coun- 
tenance departures from nancial proprietg. Thev hope that mitahle 
action will be taken in this ease. 

[S. Ne. 9 td Apgmdix XVI to 20th Report (3rd Lok Sabha)].  



The Recommendations of the Committee have been noted. Neces- 
sary instructions have been issued vide item (b) (ii) of the statement 
enclosed to this Ministry's latter dated 14-5-1964. 

Recommenda tion 
The Committee are unhappy to note tkut the Mission at Cairo eon- 

tinued to disrega~d the orders of the Ministry for three years. T h q  
feel that such a tendency should be s t e m l y  discouraged. 

[S No. 10 of Appendix XVT to 20th Report (3rd Lok Sabha)]. 

The recommendat~ons of the Committee have been noted. 

The ctneirm van tn Nairobi has apparently only a lrmrted use It 
practically remained untrtilised for six years althuugh the Commrttee 
lindersrand the  emergency tn Kenya lasted only for two years. The 
rpxpense of Rs 35.000 for use of the v a ~ b  on 21 occasions only t s  ob- 
~.tously too heam! As such the Cornntttee suggest that instead of 
retaining the van the posstbtlttg of htnng suitable transport ZocaZly 
~iphuti required should be examined. 

[S No 11 o f  Append~x  XVI to 20th Report (3rd Lok Sabha) J 

Acrros TAKN 

The suggestion of the Public Accounts Committee has been noted. 

The purchase of the trailer appears to hove been made without 
proper examinat ion. 

[ S .  No 12 of Appcnd~x  XVI to 20th Report (3rd Lok Sabha) ] 

ACTION T A K E !  

The o b s e ~ ~ a t ~ o n s  of thr Public Accounts Comrnlttw have been 
noted for guidance. 

Recommenda tion 
The case regarding purchase of the car by the Mission ~n Jedda 

t s  agarn an inatatace where full jwb of the w e  wete not erplatned 
to Audit rta tinre. Further, in the case of the pumhase I n  Khcntoum 
t h e  appears to be little fwtlpctrtion for making the payment in 
advance in US. DolJara The Committee hope that such ins ta?ws  
uliil be avoided in fuhrre. 

[S No. 13 of Appendix XVI to 20th RPprt  (3rd Lok Sabha)] 



The recommendations of the Public Accounts Committee have 
been noted. 

It was admitted by the witness that the Mission a t  Accra ahowed 
undue leniency to the driver in not dispensing with his services soon 
after adverse police report were received. The' driver, since dis- 
missed, was a local man. It was hoped that the Mission would be 
m.ore careful in future. 

The Committee understand that instructions have been issued lo 
the  Mission for taking proper care in the maintenance and repair of 
cars in future. They regret that issuing of instructions at all became 
necessary in such a matter. Particularly serious is the case in res- 
p e t  of Rajshahi where a car was mver serviced during its life of 
six years. The Committee feel that negligence of this type should 
be swiously viewed. 

[S. No. 14 of Appendix XVI to 20th Report (3rd Lok Sabha)] 

Instructions have been noted for guidance. Necessary instructions 
based on the recommendations of the Public Accounts Committee in 
respect of items No. 10, 11, 12, 13 & 14 have been issued vide para 
(b) (iii) of the statement enclosed to this Ministry's letter dated 
14th May, 1961. 

The Committee feel that there i s  scope for economy in expendi- 
ture particularly under "Other Charges". They desire this to be 
emmined and the result communicrrted to them. 

[S. No. 15 of Appendix XVI to 20th Report (3rd Lok Sabha)] 

A note will be submitted separately. 

The Committee have been given the break-up of the erpenditure 
of the Wing during the five years ended 1961-62 (Appendix VIIZ). 
Thep noticed from that the expenditure under allowmea and 
Honoraria increased from Rs. 31,000/- in 1958-59 to Rs. 57,000/- in 



1961-62. L3uring the same period, P. & T. charges increased fmn 
Rs. 7M0/- to Rs. 10,800/-. The "Miscelluneous" espenditure rose 
from Rs. 5,900/- in 1958-59 to Rs. 14,600/- in 1960-61 (reduced to 
Ra. 7,700/- in 196142). It  appears to the Committee that adequate 
attention waa not being paid to e c m i s i n g  expenditure to the 
extent possible. They suggest that the Ministry m y  conduct a 
review of the expenditure incurred by this wing so as to reduce 
expenditure to the minimum necessary. 

[S. No. 16 of Appendix XVI to 20th Report (3rd Lak Sabha)] 

The recommendations of the Public Accounts Committee have 
been noted and suitable instructions have been issued vide para (a) 
.of the statement enclosed to the Ministry's letter dated 14th May, 
1964. 

Recommendation 

The Cotutrrittee find tha t  the note furnished by the Ministry 
indicating the position with regard to stock taking of books and 
tnaintenance of records in the Libraries in Missions etc. is not as 
i n f m t i v e  as thry would like it to be. Such information as i t  con- 
veys also discloses an unsatisfactory state of affairs in most of the 
Missions mentioned i n  the Audit Report. By and large it has not 
been possible either to bring the r ewte r s  uptodate or to complete 
the phpsica1 verification of stocks. The Committee regret to note 
that in several cases including such an important library as the India 
U m e  Library In London the s twk twification'has nmer been done 
in the past. Lack of adequately trained stafl, space and the need 
for economy are stated to have been serious obstacles hampering the 
.znu)otjf and orderly functioning of the libraries. The Committee are 
particular1!i surprised that the plea of shortage of staff should b e e  
h e n  adtcanced i n  the case of India House Library while the High 
Commission i n  Il~fldon are obt-iot~~ly over staffed. 

The Comtnrtwe recommend that the l~branes  should be organised 
yroperlyl and where the extent of umk justifies trained Librarian 
~hould  be provided to look after them. In the meantime priority 
should be gtoen to complete physical verification of books which can 
tcell be uadertaken by ossembting teams by drafting men ftm the 
i~ the r  branches of the Missions The Committee wmId like to h a w  
n report when this trork and the compilation of ~ tg i s t e r s  is  dtdy 
completed. 

IS. No. 17 of Appendix X l r I  to 20th Report (3rd Lok Sabha) ] 



Recommendations of the Committee have been n W  A note 
will be submitted to the Cbmmittee separately. WeGessery instruc- 
tions have been iaeued wide para (b) (iv) of the statement e n c l o d  
to this Ministry's letter dated 14th May, 1964. 

Recommendations 

The Committee were assured that the Ministry would look into 
the matters relating to the entrusting of work without inviting quota- 
tiom and take care to see that proper procedures were actualIy 'being 
observed in awarding such contracts. 

[S. No. 18 of Appendix XVI to 20th Report (3rd Lok Sabha)] 

Recommendations of the Committee have been noted. Copy of 
the instructions issued in this regard is enclosed. 

Recommendation 

(i) What s u r p e d  t h e  Committee 1s that 110 serious attempt 
was made since March-April, 1961 to examine the  accounts of the 
H a d d a r  Accountant immediate Iy after he absconded. It was onty 
the comm.andun.t at the time who could order a proper enquiry. 
The fact that he did not care to do so, calls for an ~nvestigatior~ 
before it is conchded that i t  was a case of mere carelessness. In 
anu case such an otficer would be a grave risk in any positcon of 
responsibility and the Contmdtee hope that Assant Governmmt 
will have come to the same conclusion. They demre their obsena- 
Zions be communicated to that Gorerttment. 

(ii) In terms of the Law Mtnzs try 's  advice gwell 111 December, 
1961, the Ministry are yet to make up thew mind whether or not to 

a suit against the oflcer. The Committee &precate the dela!r 
of about 13 months in coming to a decision. 

[S. No. 19 of Appendix XVI to 20th Report (3rd 1,ok Sabha)] 

The okervatiarus of the Public Accounts Camittee have been 
reported to the Government of Assam who have served three months 



n~t ice  of termination of service ta the o h r  concerned, vkk copy 
of the Government of Aswm's letter dated, 26th June, 1964 enclosed. 

Recommendation 

(i) It wus 'brought to the Committee's notice that the Manuat of 
Instructions issued by the Ministry of External A ~ a i r s  in 1958 @n- 
tained a provision that if a case of advance drawn remained un- 
adjusted on the expiry of six months from the date of amwrl of an 
oficer at the new post, the unadjusted amount should be recovered 
from his salary unless the Government's prior approval had b m t  
obtained for extension of the period. These instructions were re- 
ported to have been reiterated in August, 1962 and assurance aL?o 
giuen to Audit in  January, 1963 that the back-log would be cleared 
erpeditiously. The latest position, however, was reported to be that 
out of  340 cases only 17 cases have been settled so fw. (One out of  
40 pertaining to the period 1958-59, 4 out of 75 of 19S-60 and 12 out 
o j  107 of 1960-61). It is ckar that i f  care had been taken to  apply 
the rules stn'ctly ?he backlog would not have accumulated at all. 

( i i )  From a note s~rbinitted t o  the Committee showing the posi- 
tion tn respect of 118 cases pertaintng to 1954-58 (Appendix S l ) .  
they see that in not a single case was action taken to order recwery 
from salarg and no recatd was available of  any extensions j o ~  the 
subn~tssioia o f  adjustment. balls applied for or granted. These cases 
only betray lack of adequate adnrinistrative control 'by the Minis- 
try in financial matters; otherwise. the submission of adjustmW* 
bilk was not such an involved task as could not he completed with- 
in the prescribed period irrespectizte of the  conditions of setrice 
abroad. .. 

[ S .  No. 20 of .4ppendix XVI to 20th Report (3rd Lok Sabha)]. 

Recommendations of the Publ~c Accounts Committee have been 
noted far guidance. 

Rccommenda tioo 

The Cornntrtree are urilrappy to rwtv that firuxtwal irrcgulantits 
have been committed m e n  b y  Anthastadors. In the second case 



patticularly the Committee fail to see why the Ambassador, who 
drew advances to the extent of Rs. 57,000 in all on two occasions, 
did not refund forthwith Rs. 1,246 saved by him out of the first 
advance of Rs. 26,667 and Rs. 5,630 saved out of the second advance 
of Rs. 29,058 when the savings were sizeable enough not to have 
.escaped his notice. The Committee recommend that such cases, 
soon as they are detected should be 'brought to the notice of the 
higher authorities in the Ertrternal Again M i n i s t ~  so that pronSpt 
action can be taken. The Committee would also like to invite att* 
tion in this connection to their earlier recommendations contained 
in para 39 of their 8th Report (Third Lok Sabha). 

IS.  No. 21 of Appendix XVI to 20th Report (3rd Lok Sabha)]. 

Recommendations of the Public Accounts Comnlittee have beeR 
noted for guidance. Based on the recommendations of the Public 
Accounts Committee in respect of items Nos. 20 & 21, necessary ins- 
tructions have been issued ride para (c)  of s!atement enclosed to 
this Ministry's letter dated 14th May. 1964. 

The various inegularities poitrted out in the Audit Report seem 
to indicate that the control of the Ministry over the various Missio- 
abroad is somewhat loose in finmicial m~t t e r s .  The Committee are 
of the view that thls  needs tightening up. 

IS. No. 22 of Appendix XVI to 20th Report (3rd I,& Sabha)] 

A c ~ r o x  TAKEN 

Appropria!~ remedial measures have beerr taken to avoid recur- 
rence of irregularities of the type Detailed and comprehensive ins- 
tructions have been issued in this Ministry's letter dated 14th May, 
1 964. 

1O.M. No. Q ( B A 1 I I )  7940 (1) 164, dated 29th July, 19641. 



No. QiBAIII;7340 (29) !63 

MINISTRY OF EXTERNAL AFFAIRS 

New Delhi, the 14th Mall. 19.34. 

SUI:JECT: Action on t h  rec~oinmendntwns made by the  Pu bf ic  
Accounts Comntrttee 111 the t r  Twentieth Report (Third 
Lok Sabha) .  

M y  dear Ambassador High Commissioner Consul General, etr. 

I enclose a statement showlnp; certarn recommendations of the 
Public Aranmts  Committee made in their report mentioned above 
and the dcc.1-.ions of Gowrnrnmt  to remedy the irregularities 
brought out In t hc rccommnndnt!ons. 

2 I t  is h ~ r r h l ~  1mpf.rntlI.e that  :he adm~nistra?ion of our Missions 
should be toned up t f i  safisquard tbc financlrri mterests of Govern- 
ment The importnncc of follotvinq ~ t r ~ c : l y  the prescribtd financial 
r t~ les  and regulat:on< and i~ccount!nc procedures can nq+ be over- 
emphaslsed Heads nf Chanceries a re  primartlv responsible for 
~ l i s u n n g  strlct rompllanr.c with these Prior approval of the GOY- 
ernmcnt of India should, thcrcfrwe, be obtained in all cases not 
co\.ercd h~ the delcqared porvers of thc Heads of Xissions, etc. 
cxcept 111 cases of cxtrcme u r g e n q  no departure should be made 
from the limitations impos~t l  on thc powers of the Heads of 
I\lission.i/Ch~nccries 

3. We hopc t h !  y o u  w l l  co-opcrate who:e-heartedly in our 
endeavour to improve the pattern of financial administration of our 
Missions nnd to enforce discipline in financial matters. These ins- 
tructions may pkase be brought :o the notice of all the officers and 
stnff widerr you. I t  should bc impressed upon our junior afecers in 
particular. that  the Public Accounts Committee is an  importapt, 
ndjunctnr part' of the  democratic set-up in our country and its criti- 
ci.ms and rrcommendations have to be taken seriously It shcsld 

8 1 
495 (Aii) L%7. 



be the endeavour of all concerned to take decisions which will not 
lead to advterse comments by the Public Accounts Committee in the 
future. 

4. Please acknowledge receipt of this. 

Yours sincerely, 
R. G. RAJWADE, 

Joint Secretary to the Gozwnment of India. 
To 

All Heads of Missions/Posts etc. 
Copy forwarded to all officers of the rank of Joint Secretary and 

below in the Ministry. 
2. Copy also forwarded to all Sections in the mini st^ for infor- 

mation and guidance. 
A. N. RAO, 

Under Secretary to the Government of India. 



Action on the ~ecommendations of the Public Accounts Committee in rhkr 
7'wentierh Report (Third Lok Sabha) 

I_---_-I _- __ - -  - 
Recommendations of the Public Government's dtcisions/Instructions 

Accounts Committee for implementation. 

(a )  Lack of arrrnrion ro eronomy in 
Missions. 

Rased on the increase in expendi Rcfcrence is invited to the instructions 
ture on Indian Missions abroad contained in this Ministry's hlemo. 
during the recent ycars, the Corn- Xo. F. ~ ( 8 ) - 0  & &I, 57-(EAIi57'11 
mittce has suggested that thc 1 5 5 )  dated 25th June, 1957 impress- 
scope for reduction of staff and ing the need for curtailment of 
also curtailing expenditure undcr expcndintre in the matter of staff 
the subheads 'Other charges' requirements and other items of 
should be explored. expenditure The need has be- 

come greater due to the h'ational 
Emergency. In this connection 
particular attention is invited to the 
emnomy directives contained in 
letters S o .  F.zg(12)-BhI '62 dated 
22nd Septembe~, 1962 and 25th 
October, 1962 of the Special Secre- 
tary and Foreign Secretaq res- 
pcctively, regirding elimination of 
cxtravagmce and wastage. In view 
of the rcaxnmendations of the 
Committee ways and means of cur- 
tailing expcnditurr. should receive 
the jxrsonal attention of all spnci- 
ing authorities 

(b )  Irre~dar pot-edtrre follo~eJ in 
hiring of aic-ortmt~dati~n, pw- 
chase of curs on.! furnitwc. 

Buildings shcwld not bc 
occupird until exccu t ions 
of Ir iw a rccmcnts arc effcctcd 
and arc s R auld be trzkcn to have 
pmpcr iiuw dcrrls cxccutd prior 
to taking over of thc builiiings. 
Sales fixed tbr accommuriation 
should, us far as pmiblc, bc ad- 
hcrcd to in the intrrcst of c~~)norny. 
Pousihilitics ot'utilising the \nmnt 

Scalcs of ac~mmmdation which were 
inirk& pmscnhed In this AIinisqs' 
lcttcf NO. D 3524-GI 52.  (E.41 32 
52 d a t d  Ig-_F-I957. and moddied 
irom time to time have ixcn incor- 
pomtcd in Appendix4 to Anntxurc 
S of the IFS {PLCI: Rules 1g6r 
exiling rentals hnvc atso h e n  s n c -  
tiuncd in thc casc of some .~liss~ons- 
Proclcslurc rrbtmg to execution of' 
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Govt. accommodation without lease deeds has also bcen laid down 
resorting to accommodation in in the Ministry's letter No. F. 101 
hotels should be examined. ( ~ ) / P ~ ~ P - I ( E A I / s ~ ~ I / s ~ )  datcd 

9-3-57 as modified from time to 
time. Annexure-X of the IFS 
(PLCA) Rules 1961 also cnjoins 
the observance of other forn~alities 
relating to leasing of residences. 
The  need for controlling cxpendi- 
ture on rents has been cmphasiscd 
in the Ministry's lcttcr Xcr. F. I I I 
(4)/Prop/58(EAI~gS/I~1 I 7 )  dateJ 
25-6-58. In the light of thc rc- 
commendations of the Public Ac- 
counts Committee, thc above in- 
structions should be carefully 
fo l loud and c a m  not falling with- 
in the ambit of the rclcvant rulus 
and ordcrs should hc rcf'wcd t o  
Govcrnnwnt sutticicntly in advancc. 
In matters of piymcnt of rcnt in 
currencies nthcr than thc local 
one's a r c  should hc takcn to cnsurc 
that local laws-arc not \.iola~cd; or 
approval of the 1,ctcal Govcrnmcnt 
is taken. Cases of' doubt should 
be referred to thc Gcnwnrncn t of 
India. 

The procedure followed in regard 
to purchase and control of othcr 
srores has been held by the Corn- 
mittcc to be far from satisfacton,. 
They have reiteratcd the need for 
the strict observance of the r~llcs 
relating to their purchasc, custody 
and accountal, and issue of rent 
free furniture in excess of the pre- 
scribed scales on the ground of 
non-availability of storage space 
should be discouraged. 

The  importance of ohscrvin~ the rulcc 
and regulations regulating pur- 
chase and rcplacemrnt of furniture 
was hiphlightcd in the  .Wnistp's 
lcttcr No. F. 12(37j.:lud-rS (EAI ' 
58 1,197; dated 16- 10- 1958. (:om- 
prehcnsive instructitmi wcrc also 
i s sud  in the , l l i n i s t ~ ' ~  lcttcr Xo.1;. 
1 o r i j  Prop-11/56 (liAI:61 '7!44) 
dated 12-4-61 and certain rclaxil- 
tions made in that conrwction arc 
contained in the hiinistry's lcttcr 
letter No. I ' . ~ ( ~ ) - G A I ~ ~ ( E A I $ I  ; I  I 
65) dated 27-4-61. 'I'hc sa l e s  of 
furniture have been laid down in 
Appendix-11 to Anncxurc-X of the 
IFS (PLCA) Rules I M I .  I t  is 
reiteratcd that the above instruc- 
tions should bc scrupulously follow- 
ed. 



.. . - .-- ----- --- 
(iii) Cars. 

The Committee has emphasiscd the Attention is invited to the procedures 
need for proper examination or regulating purchase and replace- 
proposals for purchase of cars and ment of cars described in the 
proper use of Government vehi- Ministry's letters No. F . I ( S I ) - A / ~ ~  
cles. Disregard of orden of Go- (EA1/14/59) dated 4-1 1-1952, F .  I I 
vernment should be sternly dis- (4oj,'T.56 (EAI'57'11957 dated 
couraged. 30-4-59 and P. I 1(75) Td/6o(EAII 

61 i 1,738) dated 20-6-61. Instruc- 
tions are also contained in Chap- 
ters-I & I1 of the Car Code in 
regard to the procedure to be adop- 
ted for purchase of cars by the 
Indian Missions abroad and also 
for their proper maintenance. These 
instruc~ions should be carefully 
obscned with a view to avoiding 
procedural defects in future. 

(i) La k of dlcnr i  n  LL, wfi , zlslod? 
of G , ) r l r .  propcV.n., tn Id i t rg  li/- 
t.J,?' h.N,k,, 

Ins t ru~~ions  for maintenance of stock 
registers werc issued from time to 
timc. A s  instmies disclosing de- 
i~c tq  in thc maintenance of stock 
rt.pistcrs and crmissims to conduct 
s t d  verific~rion ccm~inued to be 
brought t o  the notice of the hlini- 
SIT)', strict compliance of the in- 
structions was cmph~iiscd in the 
.\lini\:r?.'s lcttcrs So. F. I 12(24)- 
Prop61 ' I  61 I I &id 
I 4-12-1961 and F . I I ~ ( z +  Prc>p- 

61 ~iatcd 15'16-1*62. These are 
supplcmcntaries to the instructions 
cumt.tincc1 in pclr.&s 20 & 22 of .An- 
nevurcS  of the IFS (PLC.4'1 Rules, 
rg61. Accordingly this item of 
work should be given proper anen- 
tion. It should be ensured that 
stock registers and inventories arc 
compiled and maintained regulurly 
and pn-pcrly in accordance with 
thc instructions on the subjec and 
stcxks vcrificd perickiically an f the 
rquisice returns and reports sent 
to thc Ministry an the prescribed 
dares. 



The Committee has also stressed that Attention is invited to the instructions 
priority should be given to stock contained in this Ministry's circular 
taking of library books. The lib- No. F.6/14/61 /XM dated 27-10-61 
raries should be re-organised pro- and 16-1 1-62 laying down the pro- 
perly and a Librarian provided on cedure to be followed in the matter 
the needs of each. of accountal of library books and 

their periodical verification. I t  is 
stressed that these instructions 
should be implemented with a view 
to ensuring that the libraries are 
run on a satisfactory basis and the 
financial interests of Government 
are safeguarded. 

( d )  Non-observance of rules relaling 
to cash balances held. 

Based on some instances disclosing 
holding of cash balances in excess 
of the prescribed limit of six weeks 
requirements, the Committee has 
suggested remedial measures to 
prevent such heavy holdings and 
consequential loss. 

(e)  Inadequate control ooer advances 
drawn by oficials on tours and 
transfers. 

The Committee has been unhappy to 
note the financial irregularities 
committed even by senior officers, 
and has recommended that such 
cases should be brought to the 
notice of the higher authorities in 
the Ministry. The need for ex- 
peditious settlement of T.A. ad- 
vances within the prescribed 
p a i d  and for enforcing recovery 

Instructions prescribing the limits up 
to which cash balances ran be held 
by the Missions abroad wcre issued 
in the Ministq's letter N.D. I 192- 
Axqg(EA1 I 49) datcd 3-31949. 
, > 1 hcse basic instructions wcre re- 
iterated in the hlinistry's letter 
No. F.38<3) B & A11 62 (EAI '62 I 
70) datcd 14-5-1962 when some 
cases of heab-y cash balances were 
brought to the notice of the Aiini- 
suy. As already indicated in those 
instructions the holding of large 
cash balances has a risk of loss to 
Government in cases of devaluation 
or other causes. Accordingly the 
Missions arc once again requested 
to adhere to the instructions on the 
subject and to obtain specific ap- 
proval of the Government in case 

it becomes necessary to hold 
balances in excess of the prescribed 
limits because of pxuliar local 
conditions. 

A reference is invited to the instruc- 
tions contained in hlinistry's Memo. 
No. 1:. X ( ~ ) . E - I I  55 (FA 58 I$), 

dated 15-9-58 stressing the need 
to adjust the T.A.  advances within 
six months of the arrival of the 
offica at his new post and to cnforc* 
recovery in cases whcrc sufficient 
reasons were not given for not 
settling the advances within het 



I -- -- - - --- 
in cases of failure has also been 
stressed by the Committee. 

' ,f) &la? in r/,c CWJ f 1 14' f idn (v build- 
i ~ t , , ~ ,  u,hroild redr ing  i t1 ittfru~ - 
fuoits e.vp.gyJ:t 11 rc .  

Propods for construction of build- 
ings abroad should he expedi- 
tiously examined from the ttihni- 
cal, financial and foreign exchange 
angles. 

2 -- 
prescribed time limit. As no per- 
ceptible improvement was noticed 
the instructions on the subject were 
reiterated in the Ministry's letter 
No. F.25(37) B & A I1 '62 (EAI/6t. 
11100) dated 25-8-1962. The sub- 
mission of half yearly report re- 
garding adjustment of outstanding 
advances has also been prescribed 
in the h-linistry's letter No. F.25 
(37>B& A 11'62 (EAI6311'70) 
dated 29-5-63, based on the recom- 
mendations of the Public Accounts 
Cornmittec. Strict enforcement 
of the orders regulating adjust- 
ment of T.A. advances is, there- 
fbre, stressed. In cases where the 
advances could not be adjusted for 
reasons beyond the control of the 
officers, specific approval of Govern- 
ment should be obtained for ex- 
tending the time limit prescribed 
for settlement of the advances. All 
outstanding cases should be re- 
viewed and reported to the . + h i -  
St?. 

The procedure to be observed in for- 
mulating p ropa l s  for purchase of 
property, construction of buildings 
etc. has been laid on in the hiini- 
stry's letters No. (2.1 5 3  I r I ~ ( b )  
dated 29-7-54 and I 1 I(@-Prop 6o 
(E.41 60 1243) dated 27-1-1961 
Whenever proposals for consuuc- 
tion of buildings abroad are sub- 
mitted, it should be ensured chat 
they arc complete in all respa- 
giving adequate information in r e  
gard to technical matters of can- 
struction, requirements of services 
of technical personnel and alYo the 
foreign exchange needs. The pro- 
visions of the local Government 
rules, regulations and kw should 
also be clearly indicated. Infor- 
mation regarding restrictions, 
any, an completion of consuuction 
work within prescribed time limit 



IMMEDIATE. 

MINISTRY OF EXTERNAL AFFAIRS 

New Delhi. the 25th April, 1964. 

SUBJECT: Public Accounts Cotnmit t ee-Twentiet h Report-Action 
taken of the recommendatioiu of the Cominittee. Printing 
Bulletins- 

Dear Information Service, 

Reproduced below is an extract of para 21 of the Twentieth 
Report. of the Public Accounts Committee (Third Lok Sabhn) 
regarding failure to invite quotations before awarding printing con- 
tracts-Para (39(iv)--of Audit Report (Civil), 1963 and their rccov- 
mendations. 

"21 In Tehrar. and Nairc'>i, ~t was :loiiceJ tha: thc printing 
work connected with the periodical bulletins had h e n  entrusted to 
some presses for the last several years without iilvlting any-quota- 
tions. In Eonn, it was noticed in April. 1962, thai similar work 
costing over Rs. 29,000 per annum had been entrusted to a fir111 in 
1956. 

The Comntittee were assured tha t  tiw M~nu t ry  would look into 
these mutters and take care to sec that proper procedures were 
actually being observed In az~mrdtng such contracts". 

It has been observed that some of the Missions/Pusts issuirg 
printed bulletins or magazines as a normal feature of their activities 
without observing the recognlsed procedun, of inviting quotations 
from the representative firms. This is irregular. Thev shoiilc! 
invariably invite the tenders and with the approval of the Head of 
the Missions and where necessary also by the Financial Adviser, 
accept the lowest quotations and proper record may be kept so 3s t o  
facilitate check by the Audit. 

Past cases may be examined and regularised immediately. 'rho 
operative recommendations of the Committee h a w  been undcrlinrrl. 
which may please be implemented. Action taken in this matter is 
a h  required to be intimated to the Public Accounts Committee. 



This work may kindly be done immediately. The result may be 
reported to the Ministry. The matter may be given top  priority. 

This may klndly be acknowledged. 

Yours emr, 
Sd/- Ministry. 

To 
Information Service of India, Tehran. . Information Service of India, Nairobi. 
Information Service of India, Bonn. 
2. Copy also to other Missions/Posts for information and n e c ~ - -  

s a y  action. % 
3. Copy to BAIII Section (Q BAIII 7340(IIbti4). 
4. XP(A)-Q(XPA) 734.63 

Sd - C. R. GHAREKHAN, 
Under Secretary (XP). 



HOME DEPARTMENT, POLEE BRANCH 
No. HPL. 302164jP-1/18 Dated the, 26th June, 1964. 
From: 

Shri S. P. Hazarika, A.C.S., 
Deputy Secretary to the Govt. of Assam, 

To: 
Major S. N. Dhawan, g) 
Assistant Inspector-General of Police (Border), 
Assam, Shillong. 

Sir, 
In pursuance of the conditions relating to the termination of  

services of the Ex-Army personnel re-employed under the Govern- 
ment of Assam, in terms whereof you were appointed originally as 
Second-in-Command of the 3rd Bn. B.S.F. and then as Assistant 
Inspector General of Police (Border), Assam, the Governor of 
Assam is pleased hereby to serve on you-Major S. N. Dhawan, three 
months notice with effect from the date of receipt hereof. With 
the expiry of the period of three months herein given, your services 
with this State Government shall terminate. 

Please acknowledge receipt. 
Yours faithfully, 

Sd'- S. P. HAZARIKA, 
Deputy Secretary to the Gout. of Assam. 

Home Department 

In the cases mentioned in para 4 of the Report replies furnished 
by the Minist7ies are of an interim nature and the Committee 
would therefore, await further reports thereon. 
[S. No. 3 of Appendix I 1  to 26t h Report Action taken (3rd Lok Snbha) ] 

The court cases against the India-based cashier, who committed 
the embezzlement, are still proceeding. As advised by the Sperid 
Police Establishment action against the supervisory oficers has to 
wait till the court cases against the cashier are decided. 

[O.M. No. (BAIII) 7340(9) /64 dated 2-6-1964.] 



APPENDIX VII 
MINISTRY OF FINANCE 

Statement of action taken on the recommendatiomr of thp Public 
Accounts Committee. 

Ninth Report (Third Lok Sabha) 
sub commendation 

The Committee would commend the suggestion of the Comp- 
troller and Auditor General viz. imposition of a lump sum cut by 
the Ministry of Finance in respect of overall provision under a 
grant, in respect of which savings are a recurring feature to the  
Ministry of Finance, as it appears to hold a prospects of reaching 
the over-all net targets laid down in the estimates. In the imple- 
mentation of this suggestion, it would be necessary to see during 
the periodical review of the progress of expenditure that sho~tjalls 
in  expenditure anticipated in respect of indit.idua2 schemes are 
declared in time so as to avoid the contingency of going for u lc  
necessary supplementary grants. 

[Serial No. 6 of Appendix V to the 9th Report (3rd Lok Sabha)]. 

Acnos  TAKEN 

The revised armngements for budgetting and financial control 
introduced in 1962 provide that budget proposals should be pre- 
pared by the Ministries in greater detail and with as much preci- 
sion as possible and referred to the Finance fiinistr?. a few months 
earlier than usual, to enable the latter to make a detailed scrutiny of 
the same. The provision finally accepted by the Finance Ministry 
for inclusion in the Budget take into account past performance, 
spending capacity and other relevant considemtioss. If savings 
occur, it is mainly because neither the administrative Ministries nor 
the Finance Ministry are in a position to anticipate precisely. a t  
the budget stage, the factors which ultimately leed to such savings. 
A lump sum cut on the basis of past trends may often render the 
estimates completely unrealistic. It would also carry the risk of en- 
couraging the tendency to propose higher fi-pres thereby nullifying 
the very object of the cut, particularly if the administrative Minis- 
tries are to be allowed to proceed on the basis of the original esti- 
mates (i.e. without the lump sum cut) as suggested ir. the earlier 
part of para 6 of the Report. I t  might also result in a large number 



of supplementary grant thus increasing work all round. The im- 
position of a lump sum cut in the over-all provision under a grant 
as recommended by the Committee over and above the detailed outs 
made during normal budget scrutiny, or the exhibition of such cuts 
in the printed budget, would not be advisable or pract,icable. The 
proper course would seem to be to continue to attempt as close an 
approximation a s  possible between the budget estimates and the 
final actuals. 

As regards surrender of savings In espenditure ~nstructions al- 
ready exist to the effect that anticipated savings should be sur- 
rendered as and when noticed without waiting till the end of the 
ycur (vide Note 1 below Rule 69 of G.F.Hs. 1963, and Finance Min- 
lstry 0.M.No.F. 8(9)-B/61.  dated 22-10-1962.) 

[O.M. No. F. 18(13)-E.G.I. (B) /63 dated 21st May, 1964). 

Recommendation 

The Conlmittee feel that for lzavlng a true basis jor cnmpari~on 
of the growth of iiat~onal qncome and the  zizcrease i n  reve-tme from 
dlrect taxes ot3er the decade. zt would be necessary to compile the  
figues of taxes on ~ n c o n ~ e  earned during the respectwe ?lenrs, irres- 
pect1z.e of u.hethcr the!) u-erc actunllg assessed i n  the s m a c  or in 
rhc subsequerlt rt-ars Further, as ngrmrlrui-a1 tncomes u;ew not sub- 
ject to Income t a x .  the cornparson shot~ld reall~l he m n d ~  u:ith the 
growth o j  non-agrxultzcral tncome dtrrlng t itc per~od. The Com- 
nllrtee feel that a s t ~ i d y  conducted on t l ~ e s c  lines I I ~  t h e  Fznance 
hluristry tcoeld be u s e j d  so as lo see how far the coilertion of taxes 
has kept pace tczth the growth of non-ngrlcultural incorties. They  
would lzke to be app~+ied as to how far a s tudy  of this nature has 
been feasrble a,id of th:, results thereof. 

(S. No. 7 o j  App. V to the 9th Report-3rd Lo!: Sabha).  

ACTION TAKEN 
The mt te r  is under consideration. 

[O.M.N.F.8 ( 8 )  -B/63  dared 10th Dec. 19643 
Recon~mendat ion 

The Commrttee note from an Atmexure appended to tlw note that 
t n  a circular issued bg the Pkrnntng Commtsswn in A u g ~ s t  1962, 
they  had observed that " l i t  the past repcrrttng of expetuiiture froni 
quarter to quarter has bcen generally un~ati.sjac.to~p." The C o w  
mzttee, therefore, destred to know the nature of llte shmtcomings 
or defects pointed out by the Planning Commission. T ~ P  Mtnistry 
promised to furnish the informatLon, wl~iclr is sfill  awaited. 

[S. No. 10 of App. V to the Niitth Report-Thvd Lok Sabha'] 



ACTION TAKW 

The defects in the reporting of exponditure referred to in para 4 
of the Planning Commission's letter No. PC(P)4/2/62 dated the 4th 
August, 1962 relate to the dclays and the incomplete nahlrt? of the 
reports submitted by Statc Governments. After consulting the 
Ministries and the  Planning Commission, the State Governments 
have been requested to ensure t h t  the statements of expenditure 
are sent regularly and with complete details. 

This has been seen by the Ccmptroller and Auditor General of 
India. 

[O.M. NO. 2(13)-P 11/60.] 

The Publtc Accounts Commrttec. 1962-63 ( T h u d  Lok Sabliu) tn 
para 13 of t h ~  S ~ n t h  Rqwrt had observed that d u e  to ~rlaFjil~t?l of 
C;ovf?rt~ment 1 0  tnke a deciston tn  regard to issue of a circ.tllnr draft- 
ed two years ago grants-zn-ntd to States worth crores of rupees had 
ccmtmt~ed r o  escape cudit check n~ r c p v d s  thetr ut t lrsatmn tn the 
inanner p r c v r l b ~ d  Thc  Cnmn~!t'ee therefore rrraed that the 
lilcnnae referred t o  by tlrr Cotl11x~oI2m =ttd A ~ r d l t o r  Gtverol shmld 
bc ren~ot-ed z r . ~ t h o r ~ t  further dcJinq 

[S No 11 of App V to the Nznth Report (Thzrd  Lok Snbha)]  

After csarn1nil:g ti l l .  n:a:t,-r in consultation with the Comptroller 
and Auditor General and thc  Planning Commission. the State Govern- 
ments have bwn ~nforrncd tha t  the final payments of assigtance for 
Plan Schnmcs w ~ l l  he rnndr on thr bas~s t.f audltrd e ~ p ~ n d i t u r e .  
instcad o f  on ;h r  bnsl.; I ) :  ,i:~pr\rtmcntal figurcs of expenditure. 
In order to facilitate a u d ~ t  check and with a e to rernov- 
lng the drfwti 11; th(, t \ r i * t : , ~ ~  .-ystrm p i n t 4  m i :  by ::I.\ Corn- 
ptrollvr and Auditor Gcncrnl before the Public Accounts Commit tee, 
the Statc Cro\w-nrnents have bccn requested to publish at  the com- 
mencc~nent o f  rnch - c a r .  3 statement of schemes including In thc 
Annuaf Plan arranged according to Heads of Development indicating 
thc provision made for cach scheme under various Heads nf Account. 
This is intended to scctiro n link between plan schemes and the Budqet 
hcnds of account, under tvhich expenditure is booked The State 
Governments h a w  been r.cquestec1 to furnish to the Accountant 
Ccnernl conccrnrd the statements of expenditure, dilly rrconciled 
with Accountant C;cncr~l's fi,pres by 31st December. 31st March and 
31st August for the pcrinds cndinq 30211 September. 31st Dccemher. 
ond 3lst March rcspectivtly. Thr statements of Ex-pnd i tu r~  are to 



include details of the expenditure on the scheme, showing the prwi- 
sion made and Head of Account under which the expenditure is 
accounted for, the plan outlay under the relevant Head of Develop 
ment and the total expenditure for the Head of Development 
arranged schemewise. In the case ob expenditure incurred thn>ugh 
local bodies and similar institutions receiving grants and loans from 
the State Government, it is proposed that audit is to be completed on 
the basis of utilisation certificates. In order to provide adequate time 
for enabling the states to make necessary arrangements, this revised 
procedure will be introduced with effect from 1965-66. 

2. The p~ssibility of introducing simpler and more uniform classi- 
fication of the plan schemes under different Heads of Development is 
being studied by the Planning Commission and the Ministry of 
Finance. It is proposed to forward tentative views and suggestions 
to the State Governments in the near future. 

3. The draft letter referred to in the observations made by the 
Public Accounts Committee was suitably modified in order to include 
the points lpentioned in paragraphs 1 and 2 above, and was issued on 
9th October, 1964. A copy of the letter is enclosed. 

[O.M. NO. 2 (19) -P-11/60]. 

The Committee desire that the position in regard to entrusting the 
following two  functions to the Coinptroller and Auditor General 
regarding the Reserve Bank of India may be examined and a decision 
in this regard communicated to them in due course:- 

(i) To advise Government as to the appointment of auditors; 
and 

(ii) To issue directives to Auditors regarding the mann.er of 
auditing of accounts. 
( S .  No. 12 of App. V to the 9th Rqmrt-3rd Lnk Sabha). 

A note indicating the position is enclosed. (O.M. No. F. 3(40)- 
BCj63, dated 1-8-1964-Annexure I). 



ANNEXURE 

MINISTRY OF FINANCE 

(Department of Economic Affairs) 
New Delhi, the 1st August, 1964. 

" - 

Sravann 10, 1886 (S) 
Note on the recommendations of the Public  Accounts Comtn.ittee 
in regard to auditing of t h e  accounts of the Reserve Bank of h d i a  

In paragraph 14 of their Ninth Report, the Public Accounts 
Committee (of the third Lok Sabha) indicated that the desirability 
of enabling the Comptroller and Auditor General: 

( i )  to advise Government as to the appointment oi auditors 
of the Reserve Bank, and 

(ii) to issue directives to the auditors regarding the manner 
of auditing the accounts 

might be examined and that the decision of the Governme?t in this 
regard might be communicated to the Committee in due cwrse. 

2. As regards the suggestion at ( i ) ,  the present practlce is to 
appoint three independent external auditors qualified to eudit the 
accounts of companies under section 326 of the Companies Act, 1956. 
As the Bank has to maintain ebborate and complicated accounts 
and as a detailed knowledge of the provisions in the Bank's statute 
and their impl~cations and also of thc Bank's rcqu1atlon.i and orders 
is an essential requisite for nn adequate scrutiny of the accounts, it 
has been considered desirable so far not to change the auditors fre- 
quently. The Comptroller and Auditor General is, however, con- 
sulted every year by the Government. before the appointment or re- 
appointment of the auditors is notified. 

3. As regards (ii), the practice which is being followed by the 
central banks in the U.K. and the U.S A. has been examined. There 
is no statutory or formal provision for t h e  audit of the Bank of 
England. The annual report does not include any auditor's certi- 
ficate. According to Section 6 of the Bank Charter Art. 1844. an 
account of the amount of Bank of England notes issued by.the Issue 



Department of the  Bank of Englund and of the gold coin, gold and 
silver bullion and securities in the Issue Department and also en 
account of the  capital stock deposits and money and securities 
belonging to the Banking Department, on some day in every week 
to be fixed by the Commissioners of Stamps and Taxes, are trans- 
mitted to the Commissioners, in a prescribed form, and published 
in the next succeeding London Gazette. In the United States, too, 
there is no special provision for the audit of the accmnis of the 
Federal Reserve System. The audit, in fact. is carried out by a 
public accounting firm. 

4. All items of expenditure of the Reserve Rank arc r'rictly in 
accordance with the rules laid down hg the Ccntral h a r d .  Thc 
system of book-keeping is on approved commercial bn~litirig lines. 
The Reserve Bank of India publishes. in addition to its weekly 
balance sheet, a profit and loss account every year, an annual re- 
port by its Central Board of Directors, which is printed in the 
Gazette. an annual report on currency and finance and vnricws other 
books and pamphlets The information and other particulars, as 
disclosed in the weekly balance sheets. the annual profit and loss 
account and other reports. arc fully and freely discussed in the 
newspapers and the financial and other journals. Bronci!~, the posi- 
tion is that except for certain details, which according to the Itsage 
and practice which is customarily followed by central banks are 
necessarilv to he treated as secret, the results of the Ban:'. opera- 
tions and working are available to the general public orld receive 
wide publicity. 

5. As the Bank's pohcy and procedure a r r  well-known. ns Gov- 
ernment ha: its oa7n noT:ncc on thc Ccqtra' Roard and IS other- 
wise also in close and continuous touch nrith th( .  Govcrnnr awl other 
senior officers of the Bank, thew has been 110 occn\ion so far for 
Government to issue any forma! directinns to thc Rank (under 
Section 7 of the Bank's s?atu!e) or t o  prc~r.itlc for thc invest~qalion 
of any particular matter in the cnursr of audit or t o  arr-nn;:c. :/)r 
an audit by the  ComptrolIcr and Auditor Genera! ( i n  l?rnis of the 
permissive provision in Section 51 of the statu'e). 

6. It may be relevant to add that thc Bank is not, slr-ictlj. spc*:ii;- 
ing, a commercial organisation. I t  is not an avowed object of the 
Bank to make larger profits. The fact that profits a rc  made al!d 
passed on to Government is very much more incidental to the 
policies followed and the dncisions taken by the Bank in  thc cco- 
nomic field than the consequence of isolated strps taken to jnour 
any @\:en expenditure or to earn any specific income. It i.; difllcult 
to see how anv effective or useful scrutiny of thc Rank's accounts 



r a n  be devised or under'aken by the Comptroller arld Auditor 
General  unless i t  is intended that the auditors should undertake a 
critical examination of the Bank's economic policies and decisions 
on various matters, e.g., the rate o!' lending to and the quantum 
of supervision over commercial banks, the ra te  of discuunt in res- 
pect of export and domestic bills, the quantum and rare of assis- 
tance to enterprises in certain special sectors like agrici;lturc and 
cooperatives and the quantum of economic research 4hat :.he Cen- 
tral Bank of the country should undertake, In other words, insofar 
as the Bank is required or expected to take its own clecit,ions in re- 
gard to such matters as interest rates, investments, c;;)en market 
operations and appropriations for secret or inner resen7es, a r  in 
respect of the expenditure that the Rank incurs in the discharge 
of its functions of giving independent economic advice to Govern- 
ment, t h ~ : ~ . ~  is ordinarily n o  scope for giving any direc!icms a! the 
instance of nur!: ~:.;!hou: ,mpniring the  :,uqonorny of the Bank 
which Parliament has accepted so   on^ 

7 Thc Reserve Bank, unlike otfxr corporation., or ~r~sti tutions 
l i i  t h r  pu!~iic seztor. I ;  111 :I >pr*::al p ~ s ~ t i o n  The rules or ccnven- 
tions, as they are applicable to ordinary mdustrial or cvcrl financial 
v,1 1 1 \ 1 1  ;hlrwnti  \uhjc~<t 1 , )  reqular a u d ~ t  by the  Comptroller and 
Authtor General, cannot be applied t o  or In relation 'o  the Fwxrve 
Bank. I: is no? therefore considered nece3ssry or deiirablt. to drs- 
trirb the existing arranqernents 

To 
The Chalrmnn anif hlembe!..; of t h e  Pub!lc Accclunts Committee. 



Recommendation 
( i )  The Committee feel that the existing nurnner of gettzng 

parliamentary approval to the borrowing programme of Government 
does not p r d e  satisfactory opportunity of an intelligent appraisal 
zn Parliament of the issue involved, which .would be afforded, i f  
there were a spec@ debate thereon. They understand that the 
practice es tausked in the U n ~ f e d  Kzngdom, Canada. Ceylojr and the  
United States of America was to obtain the  approval of the legisla- 
ture either specifically before going to market for loans or to restrict 
the borrowing programme to the h i t s  prescribed by  the legislature. 
The Committee, therefore, suggest that a stz~d~y might be made .of 
the procedures folloloed z n  thu regard in zmrious denmcrntic cou n- 
tries (as agreed to by t h e  Secretary. Mittistry o f  Finnirc~~ during 
evidence) so as to m-rive ar a method of obtaining spec,fic approzwl 
of Parliament to tlre borrowtng programmes that woztld sutt the 
needs of our developing econonq. The result of this sttid!y sho~lld 
be communicated to the Cmninittee at a11  earl!^ datt-. Mennzohile, 
the  Committee would invite the attention of Governntent to  the 
observation of the Estmntes Committee 211 their Sixth Report 
(Second Lok Sablla) t ~ ~ i r h  which the?] are in ngremnent. regarding 
laying n copy o f  the lom notificafton on thc Tnhlc of ?n~l;nment.  
white tn session. 

( 1 1 )  The Conti~~lttue also note that zn replyzng to an ear11r.v recoin- 
mencfatmn of the E s t ~ m t e s  Commltree on thts sublcct, t h ~  M ~ i ~ i s l r ! ~  
of Flmttce had slated-"lf the Parlinlnent is tn sesnon, a copy o f  
the loan not~ficat~on tau hc Inid on the Tahlc of PurItnvlen:, m m e -  
diately after it is issued After the  Ioan is closed, a further report 
on the results thereof can be laid mz the Table of Pnrltament gzolng 
the amount o f  the st~hscnptzons recemed ztl cnsh n d  ztt converstnn 
separately for each loan. for whrch press notes are ~ ~ s u a l I t /  issled" 

The Committee understand that even this proposd as acccpted 
b y  the Ministry of Finance has not ycf bwtl l ? r ~ ~ ~ l c ~ ~ n r w ~ e r l .  The. C'om- 
mittee recommend its early implementation. 

( S .  No. 13 of  Append~s  V t o  the 9th Heport- 3rd I ,ok  Snhha). 

ACTION TAKEN 

(i)  A note indicating the position is enclosed. ;0.1\;! Ni,. F. 
8(8)-B/63 dated 2nd December, 1964-Annexurr. I I \ . 

( i i )  The recommendation o f  the Committee has sincc. h w n  
implemented. 

[OM. No. F .  R ( 8 ) - R / 6 3  dated 10th Derember, 1W.Y 



AN-NEXURE 
NO. F.8 (8) -B/63 

GOVERNMENT OF INDIA 
MINISTRY OF FINANCE 

(DEPARTMENT OF ECONOMIC AFFAIRS) 
(Budget Division) 

New Ddhi, the  2nd December. 1964 

MEMORANDUM 

Svruiwr: Ninth Rrpor. oj the PuI>Lzc A C C O U ~ ~ S  Contnlttlen (Thzrd 
Lok Sablur)-Me~norandum O I L  the reconmrendatzons of 
the PubLlc Ar.coun:s Comnrtttec r n  regard t?  t i j P  Ror- 
rowing Pori-crs of Gotwrt~nlent.  

In paragraph 15 of their Ninth Report (Third LOK Sabha) the 
Public Accounts Committee had made the followinq observation: * 

"The Committee feel that thc existing manrler uf getting 
parliamentary approval to the horrowinr: programme 
of Government does not proipide satisfactc;ry o p p ~ r t u -  
nity for an intelligent appraisal in Parli.:mrnt ( I T  the 
issue involved, which would be afforded. i f  !here iverr 
a specific debate therton. They und~rs tand that the 
pracf ice established in the United Kingdcm. Canada. 
Ceylon and the United States of America u-ac tn obtain 
the approval of the Iegislaturt. either specitica1:y before 
going to market for loans or to restrict t h t ,  borroxing 
programme to !he limits prescribed by tr,e lugislitture. 
The Commit!ce. therefore, suggest that a study might 
bc mad(. of the pro:.edur,>i followeci in this regard in 
various democratic countries (as agreed t : )  by the Sec- 
retary, Ministry of Finance during evidence), so as to 
arrive at a method of obtaining specific approval of 
Parliament to thc borrowing yrcgrammci that would 
suit the needs of our developing econon>y. The result 
of this study should be communicated to the Committee 
at an early date.. . . . . . . . . . . "  

The Government of lndia have since ascertained the procedures 
allowed in the United Kingdom, Canada, U S A .  and Ceylon. X 



brief account of the practices and procedures of Parliamentary con- 
trol over Government borrowing in these countries is given below: 

(A) THE UNITED KINGDOM 

(i) The National Loans Act. 1939 empowers thr  Treasury to 
raise money required for meeting any supply which has been grant- 
ed by Parliament and in addition a sum not exceeding $250 million; 
or for the repayment of any maturing loans or Treasury Bills or 
ways and means advances. 

(ii) The above power to raise money also applic:: to raiqing 
money outside U.K. whether in Sterling or any other currency, but 
excludes National Savings Certificates etc. 

(iii) For the purpose of raising money. the Treasliry m q  crcnte 
and issue such securities as they think fit. The rate of inte;est and 
other conditions as to repayment, redemption etc".. are to he cicter- 
mined by the Treasury. 

(iv) The Annual, Appropriation and Consobdated Fund Acts 
empower the Treasury to borrow by the issue of Treasury Bills or 
by taking ways and means advances to mcet tclrnr~orary reqnire- 
ments. 

(v) The Statutes Au: horising Local Authorities to boi rowv frum 
the Treasury within specified limits also empower the Treasury to 
borrow moneys required for the purpose. 

(vi) The Treasury may borrow without limit ior certain specific 
purposes, including these connected with the cor.in:ry's foreign cx- 
change position ~ . g .  provision of additio!~al Sterling Capital fcr the 
Exchange Equalisation Account and the maintenance of the  value 
of U.K.'s subscription of I.M.F. and I.B.R.D. 

(B) CANADA 

(i) The Financial Administration Ac; provides t h a t  no money 
shall be borrowed or security issued without the authority of Par- 
liament. Such authority is usually provided through the Annual 
Appropriation Acts. 

(ii) The Financial Administration Act ~rovidc; nuthority t c ~  the 
Governor General-in-Council to authorise the hlinister of Finance 
to borrow money for a 2eriod not exceeding 6 months where the 
resources of the Consolidated Fund are insurncient. 

(ii:) Where authority is conferred bv Parliament to borrow 
money, the Governor General-in-Council may authorise the Minis  
ter of Finance to borrow money by the issue and s d c  of securities 



in  such form and on such terms and conditions as the Governor 
General-ibcouncil may approve. 

(C) U.S.A. 

(i) The First Liberty Bond Act 1917 authorised the Secretary 01 
the Treasury with the approval of the President to borrow up tc 
$5 billion subject to such terms and conditions and rate of interest 
not exceeding 31 per cent per annurn as the Secretary of the 
Trcmury may prescribe. In addition, the Treasury was authorised 
to issue Certificates of indebtedness upto $2 billion payable within 
one ycar from the date of issue. The Act also required that the 
bonds would not be issued at less than par. 

(ii) The borrowing limits have been raised steadily ty the suc- 
ceedmg Acts, the present limit being $315 billion, the rate of inte- 
rest being limited to 4% per cent. The present limit includes 
moneys raised through Certificates of Indebtedness, Treasury Bills, 
etc. 

(iii) The Acts passed in certain years also prescribed lhe limits 
of maturity in years up to which or between which, bonds or setu- 
rities mav be issued. 

(D) CEYLON 

(i) The borrowings are required to be made through a hIone- 
tary Board constituted under the Monetary Law Ac!. 

(ii) The Ceylon Development Loans Act em?oyers the Mone 
tary Board to raise loans not exceeding Rs. 600 million for expen 
diture on work connected with or incidental to the developmen 
of Ceylon. 

(iii) The Treasury may borrow by issue of Treasury Bills, 
sums not exceeding amounts specified in the related resolution of 
the House of Representatives. 

(iv) While the Ceylon Development Loans Act authorises the 
raising of loans in the United Kingdom and from the I.B.R.D., the 
Foreign b n n ~  Act empowers the raising of loans from other foreign 
sources. Nn limits for such borrowings have been prescribed. 

3. The Government of India are empowered under Article 292 of 
the Constitution to borrow upon the security of the Consolidated 
Fund of India within such limits, if any, as may from Mme to time 



be fised by Parliament by law. No such law has been enacted by 
Parliament so far, and' consequently there are at present no statutory 
iimits within which the Government of India may raise loans both 
internally and externally. The question of prescribing such limits 
was raised by the Estimates Committee in their Twentieth Report 
(Second Lok Sabha) and again in a Private Member's Resolution in 
Lok Sabha in August, 1959. It was esplained on behalf of Govern- 
ment that the provision in the Constitution was permissible and not 
mandatory. Further (;overnment's borrowing?: were made within 
the framework broadly envisaged in the Five Year Plans and in any 
case in the programme indicated in some greater detail in the annual 
budgets. Parliamentary control over Government's borrowings was 
thus secured when the Five Year Plans a s  well as thC annual budgets 

were discussed in Parliament. Moreover, rigid statutory limits 
would hardly be practicable in t h e  con!est the development plans 
of Government. While the object i n  ~ l i e ~ v  would hardly be served 
by prescribing very wide liniits of borrowings. narrow limits would 
result in frequent amendment of statutes. Parliamentary control 
over borrowings through annual budgets was therefore the more 
practicable and prefera hie course. Neit hev t hc recommends !.ion of 
the Estimates Committee, nor the Private Member's Resolution in 
Lok Sabha for prescribing statutory limiis for Gcwernment's borrow- 
ings was consequently pressed. 

4. The extent of Gokernment's b o r ~ . u w ~ n g ~  ivh:ch leasibit. ha\v:ng 
regard to the likely market conditions and the savings in the economy 
are indicated both in the Five Year Plans and i h ~  annual Budgets 
of the Government. These also show the p:opnsed borrowings 
u d e r  such heads as Pcrmanent Debt, F!oating Debt and Debt raised 
outside India. The tinung and the terms and conditions on which the 
borrowings may be made are not however se! forth in the Budget 
documents since these arc settled in the light of the advice of the 
Reserve Bank of India and after taking ~ n t o  account the market con- 
di5ons prevailing at the time the borrowings are to be made. Thus. 
while it is not practicable to arrange for Parliamentary control over 
t!le terms and conditions of Government's borrowings, the prrtscnt 
arrangement does not detract from Parliamentary control aver the 
cvtent of Government borrowings. Moreover, in the ultimate an- 
a!yis, whatever the extent of loans raised the outgo from the Con- 
solidated Fund to which the loans are credited, whether in the form 
o' expenditure or repayment of loans and treasury bills. is fully 
covered by Parliamentary control through ennctment of Apprnpri- 
atinn laws. 



3. In all the circumstances, Government are satisfied that no real 
advantage would be secured by prescribing statutory limits on Gov- 
ernment's borrowings. 

Hecommendation 

l'he Coinmzttee learnt during the course of evidence that the net 
burden of znterest 011. revenue had to be rated at a much hrgher figure 
than shown abow, because barring the ratlways, the parties in re- 
celpt of the  Government of India toms paid mterest out of fresli 
borrouxny from Coverninerzt of India. The Committee noted this 
wtth surprise. The3 would like to know the principle, if any, on the 
basis of which thzs practice had to be resorted to zn such a large 
7~easure. The Cvlnmittae are of the view that, when the recipients 
utiltsed the loans (tit projects involving Zmg period of gestation, it 
~ u o d d  be more correct to provtde zn the sanctions to the !oms them- 
S ~ L U C S  that palinleitt of interest would conzmence after a specified 
pertod The?) urge that healthy practice must be set up  ir, regard 
t o  recovery of loans and mterest. 

[Scrial No. 14 of Appendis V to  the 9th Report (3rd Lok Sabha)]. 

Acnos TAKES 

It  appears. the  Colnrnittcc are objecting to tiie practice of grant 
of loans to borrowers to enable them to discharge their interest lia- 
bility In wspect of earlier loans. Their suggestion would appear to 
imply that these should be an  i3ter.w free holiday or at least a 
+lroratorium during the first I t w  years o f  the period of construction. 
The  Committee had ma&. it somewhat sirniiar recommendation in 
p 1 . a  54 of their Eighteenth Rcport (Stvond Lnk Sabha). citing in 
suppclrt thc practice folloti'ed by the World Bank. In reply, they 
were infonncd that the World Bank did not allow any moratorium 
cm interest in respect of the loans advanced by them. [Vide O.M. 
No. F.8 453) -H 59. dated 19-6-1962] 

So far as information is available. loans for the repayment of 
interest charges are advanced only in the case of River Valley Pro- 
jects. The Cammittcct had already been informed that the normal 
procedure relating to Irrigation Projects allows for the interest 
charges to be capitalised during the period of construction. The 
write-back of such capitnliscd interest is treated as the Arst charge 
on capital receipts or on the surplus revenues nf the project after it 
commences working. 

In the case of loans to public sector undertdungs. however, since 
the money is advanced nut nf Government's own borrowings on 



which interest is payable, there is no reason why the undertakings in 
question should not be made liable for the interes, uability right irom 
the very beginning. Moreover, while it has Lecn ;tccepted as a 
ceded that the grant of loans need not run puri passu with the equity 
capital advanced to public sector undertakings, it has also been con- 
ceded that the grant of loans need not run pari passu wirh the equity 
investment. In other words, wherever jrrstified, the initial require- 
ments of the undertakings, before they bcrorne rcvenue earning, 
are expected to be financed by capiral investment which dues not 
involve any liability for the payment of interest. But where loans 
are given and accepted by the i i~tder tnkin~s ,  they carry thc liability 
for the payment of interes!. It is not, therefore, usual to allow any 
moratorium for the payment of interest. An exception was made 
in the case of Hindustan Steel lvhel-e t l w  loans aiivanced were con- 
solidated into a single loan as on 1st ?i,,ril. 1961 ivithou' carrying 
any liability for the payment of interest for :tlr7 e:~rlicr period. This 
special treatment was given mainly becausc i t  \vctuld not have other- 
wise been possible for this new public scc'or enterprise to compete 
u-ith the tvell-established Steel producers in !h,o 13:-ivate sector. Such 
a course was in f:ict recommended by thc Conimi!trc in para. 54 of 
their 19th Report (2nd Lok Sahha).  

On the whole, therefore. I!  IS felt that "~rr-e \vould appcnr to be 
nothing ohjectionable in the grant of loan nf ~qwyrnen t  of interest 
In certain case.; r7.p.. Ri\ycr \ 7 a l i c ~  P r o ! t ~ t ~  The rule thnt where 
loans are glven to projects interest should hr  charged In t he  normal 
manner, is considered to be sound 

In !he circumstances, i t  is hoped t!:at l h v  Cnmmittec would per- 
haps agree to the status quo being maintained. 

[O.M. No. F. l8(13)-E.G.l (B)/63 dated 21st Mav, 19641- 

( i )  171 r:zetr of the fact that ~r~obilisatiott of resources for itl-vest- 
men.? purposcs so as to raise the level of living in the countr?g ig a n  
imntensc task necessitating ev2ii rtcouise to deficit financing within 
certain limits, the Conrmitteeronsider that there is force in the views 
of the Ministry of Finance that in the present trend of Government 
activities and expenditure, there should be surplus of Rs. 30 c r m m  
or nuwe every year in the budget for debt redemption charges, which 
was not practicable. Howecer, Parliament and the Public Accounts 
Co~ninittee have to see that loam are  essentially utiiaed on prodw- 
live investments, so that they  would generate this own T M ~ J  of re- 
payments. 



( i i)  Keeping in vieu the obsetvatzon of the Third Finance Comc 
mission and the fast pace a t  which the public debt is growing, t h e  
Commit tee suggest that the  Explanatory Memorandum to tAe Budget 
shottld give n more detniled Account of the utilisation of borrowed 
moneys and tndicate to what cxtent it has heen ensured that the  in- 
vesttnents wtn~ld be self-fiwncing in course of time. 

(S. No. I5 of Appendlx V to the 9th Report-3rd Luk Sabha) .  

A c n o ~  TAKEN 

Thc Explanatory Memorandum on the Budget already gives by 
broad c:itejpries, the manner in which the total outstanding debt of 
the Government of India has been utilised. It also gives an  analysis 
of the interest bearing obligations of thc Chvernment of India and  
the interest-yield~ng assets held by t3crn. Further, the working 
results of the Government c~mmerc ia l  and industrial undertakings 
art1 available in thcir rc::pectivc: Annual Report; and Accounts and a 
Consolidated Annual Report of their working is also brought out by 
the Expcnditurrt Department. a brief summaiy of which is included 
as an  Annexure in the Explanatory Memorandum o~ the Budget. 
Cmsidering thc limited time within which the Memvandurn has to 
bc prepared after the final budqct figures have been adopted, it is not 
practicable to make anv modifirations in its scope and content. Any 
furthcnr analysis as to the csten! to which the  investments are  o r  
would become, self-financing can only be attempted as a post-budget 
exercise, either by the undertakings themselves or the hlinistrics 
concerned. The feasibili'y o f  under takin ,~ such an analysis and also 
of reporting it to Parliament has becn referred to the Department of 
Expenditure of this Ministry for examination. 

f 0 . M  5'0. F. 8(8)-B/63 dated 1st Dec. 19641 

Recommendation 

The Cornm~rtee note tltnt the  serrImncnt of terms & condttions of 
loans yrantcd to States for Rehabtlitatton of D.Ps. has been pending 
too long. They t ~ o u l d  like to be tnforrned of the settlement reached 
in this regard. Tlrc Committee u*cnild also suggest for f ~ i t u r e  p i n -  
attcc thnr terms nnd cortditbn~ of lonw sho1~1i-i be settled first b e f t r r ~  
any b a n s  arc? cuttiaIlg given bl/ the Central Gm~ernmnt. 

(S. No. 18 of Appendix V to the 9th Report-3rd Lok Sabha) 

Thc terms t Cond~tions of loans p a n t e d  to States for rehabilita- 
tion of D.Ps. hnvc since becn settled and rue as under:- 



(1) Loans advanced to D.Ps. from West Pakistan. 

It has been decided that the entire loss not exceeding 10% of the 
total loans advanced to the State Governments in respect of Rehabili- 
tation loans. will be borne by the Central Government. In other 
words, it would mean that thc State Government would pay to the 
Central Government whatcvcr iunount they are able to collect 
from thc Displaced Persons and others. 

2. Lon~ts adzmuced to 11 .h .  f rctl~c East Pokista n 
( i )  It has been decided that 

( a )  Loans advanced to displaced persons iron1 East Pakistan 
for their rehabilitation will be rcmitted to the extent of 
Rs. 1,000 in each case; 

(b) if, after remission as at ( a )  above, there 1s ;iny bnlanc.. 
left. the amount in excess of Rs. 2,000 will also be remit- 
ted; and 

( c )  that no interest wlil be charged on the amount of loan 
remitted. 

( t i )  the concessions indicated a t  (a) (b) L$ (c) abo1.c will not be 
,applicable to: 

(a) Contributory house building loans. 
(b) Professional loans. 
(c) Loans advanced through Kefugce Bu~~nes.slr~en x Rtahabili- 

tation Board. 
(d) Loans advanced by the Rehat~lltat~on Finance Achmistra- 

tion. 
(e) Loans granted to displaced families in Dandakarayanya. 
( f )  Loans granted to D.Ps from East Pskistan after 31-3-1964 
(g) Loan granted to &splxed persons frtri~i Enst Pakist an who 

migrated to India after 31-12-1963. 

(iii) I t  has further been decided that the State Governments will 
be absolved of their responsibility to share any portion of losses on 
loans advanced to the displaced persons. which w i l l  now he bclrt~e 
centpercent by the Central Government 

All the sanctions to loans which arcb being issued now specify thc 
terms k conditions including terms and conditions of their repay- 
ments. Where in a few cases the full terms were not indicated in the 
.past, the ommission has now been supplied. 

(OM. No. 4/8!63-Bud. dated 1st Aug. 1964.) 



Becommendation 

Tlw Cornn~ictee feel zlut in  the matter of repayment of buns and 
interest t h.e Centre and State Govmrnents should on no :account 
deviat,e front Ihe terms and cwtditions crlreadg settled. In case, the 
i.cugs und means position of a prrrticular State at any time ,weds to be 
strengthe?ied, the Centre should consider the question independently 
and render surlt assistnncc: r . ,  !r .!ire3 manner instead of permitting 
delu ul  r s  in f i le  repay ~ue)zl o j  con!rwted 1on.n 5.  The Commit tee see 
lrnirz a )tote earlier submitted to them that the Ministry of  Finance 
wcro thitlki . iq o w r  t11c nt(ttter on these !!nes. They hope that steps 
toill Iw takeit u c w r t l ~ l z ~ ~ l ? r  I r~ t i ~ l i . s f  t h e  cociperutioti n j  S:ate Gwern-  
wencs I ~ I  th.is regard. 

(S. No. 19 of Apptmdix -1' to  the 9th Repti t--3rd Lok Sabha) 

I'hc recornnwndat~r~n :s i)rought to the notice of States as and 
ivhcn dcfaults 1 1 1  pn;::ner?i o f  ~n tc re s t  arc report& by the Accounts 
Officers. 

[ O . M  J\O. F. 8(8)-IUti3 dated 1::1 DPC. 1964 

(S. No 21 of A p p v d i s  V to the 9th Report- 3rd Lok Sabhaf 

' 1 % ~  povt!m as I-egards the lcvy of  fees In respect of guarantees 
givtw 1,. tht* Central Cu\*rrn!ncnt wiu explained in detail to the 
PAC I.& 111 t h ~ s  nmwctlan paragraph 14 of the Twenty-Second 
Ntport of the PAC (Thlrd b k  Sabha). The Cammittee's observation 
t hnt Iwforc giving arty guarantees, Cavernment should satisfy itself 
that ~ t s  intcwsts will  ht ad~ujute ly  safeguarded, has been noted and 
will hc hornr i i r  mind whilr crrnsidering individual caw. 



Recommendation 

The Committee think that if the estimated gap between resources 
and expenditure closely approximates t o  the actual gap, it would 
be more beneficicll to the  economy. A wider gap shown in the 
estimates tends to release inflationary trends. Realistic estimates in  
respect of both resources and expenditure are, therefore, impera- 
t ively  vtecessary. 

[S. No. 1 of Appendix I1 to the 22nd Report (Third Lok Sabhal. 

ACTION TAKEN 

The observations of the Committee have been noted 

[ O M .  No. 8 (24)  -UjC-;4 dated 16th J a n .  19651 

Recommendation, 

The Committee feel concerned at targe savings tn the Cap~tal 
eqendirure  during 1961-62 (Rs .  92.54 crores). This indicates that 
the  administrative Ministries are over-optimist ic about the rmple- 
rrWqmtwn of the  various schemes. The Committee reiterutc t h e  
observations made in  paras 5 and 6 of their Ninth Report (Third 
h k  Sabha) that the administrative Ministries should work o t ~ t  
details of th.e vat iow projects and schemes i d u d e d  in  the Plan in 
advance of their inclusion in the Budge t ,  and t h a t  onl!y such schemes 
should be included in the Budget  as have a reasorw!,le prospect 01 
being camed  out during the year. The Conrmittee have also recom- 
mended the imposition of a lump s u n  cut in respect of the overall 
provision under a grant in  respect of which savings are a t e c t ~ m n g  
feature, a l l ~ w i n g  the administrativr Min i s tq  to obtain n S n p p l ~ -  
mentary Grant later. i f  necessang. The Commitfee desire that a17 
early decision should be taken in the m u t t d ' .  

[Serial No. 3(i)  of Appendix I1 to the 22nd Report (Third 1,ok 
Sabha) 1. 

A c n o ~  TAKEN 

Attention in this connection is invited to this Ministry's O.M. 
No. F.l8(13) -E.G.I ( B )  /a?, dated 17-3-64 and F.18(13)-E.G.1 'R) 163. 
serial Nos. 5 (para 5) and 6 (para 6) respectively to Appendix V to 
serial Nos. 5 (para 5) and 6 (para 6 ) "  respcctivcly of Appendix V to 
the 9th Report (Third Lok Sabha). 

[OM. No. F. 14 ( 6 )  -E.Coord.!64-1 dated 13th Nov. WX]. 
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Becommendation 

The Committee also note that in spite of delegation of powers 
made some years back t o  the administrative Ministries to incur 
expenditure, large savings continue to occur. The Committee desired 
the Ministry of Finance to examine the feasibility of making the 
financial control exercised t/rrough the Finmrcial Advisers attached 
lo the various Ministries more cifective. The Secretary, Department 
of Econolnic Affairs promised to review the position in t h b  regard. 
The Conzmilttw would like to know the outcome of this review. 

1s. No. 3(1i) of Appendix I1 to the 22nd Report (Third Lok Sabha  

'l'hc savings in budgetary provisions arlse due to a variety 
factors and unavoidable clrcurnstances, e g., delays In the procure- 
ment of st ~ re s ,  cqu~prnent, plan! and machinery. recrultmcnt of staff 
p~ r t~cu ln r ly  technical personnel, foreign exchange dlfficuitles, delay 
In thc book adjustment of dczblt\ anti stirnetimcys also over-estirna- 
tion o f  the spending capacity of the administrative authorities. 
'I'htb dcltypt~on of enhanced firianclnl powers t , ?*Imtstr!es and 
~mplcrncnt~ng author~tlcs IS ~nteildt-d to f m l ~ t a t e  the quxker  and 
smoother lmplcrnentat~on of the development schemes and other 
pro:ccts Thc occurrence of large aavlngs tn t he  budget grants can- 
not always be attrlhuted to the n m-ttxcrosc of the delega!ed 
powers by the adrninlstrativc a u t h n r l t ~ ~ s  anti any rcstrlctton on thr  
delcgtltctl power.; of Mlnlstrlcs apart from rcstrlctlng oppartunlties 
10  spend~ng nuthorlt~cs tn work up t o  t h e  Plan and other targets 
envisaged for them, may also not prov~de remcdv to thls problem 
Thc sdution to  the problem would Ile more In tmprovlng pn)gres- 
srvely the methods of reel~stic budgctlng and the regulation of 
rxpencfrturc out of the sanctioned budget grants Greater attention 
1s bemg p a d  by the Mlnlstq- of Finance to the need for adequate 
prcburlget scrutiny o f  thc proposals for inclusion In the b u d ~ c t ,  and 
towards thls end, the Mtnlstries have been enjmncd to draw up a 
phased programme of preparattnn and subm~sslcrn to Financr 
M ~ n r s t n  of budget propasals well In advance to enable drtsilcl 
pre-hudryt scrutiny bein$ cnnriuctrd Instructttms have . i lw b w n  
issud for cnsuring thnt onlv such pryccts arc tncludcd in 'he 
ht~dqct ns have n rensonable prospect of tmng carrted through dur- 
Ing the financial year. The Accounts for 1962-63 and the Audit 
Report (Civil) 1984 atso show that there has biwl some impmt'c- 
rnent in the position of overall swings in the budgeted r;lrants dur- 
ing 198243 as compared tn the earlier years The q~lcstion of tighten- 



ing up the financial control machinery is receiving continuous atten-. 
tion of the Finance Ministry and the trend of savings in the budget 
in the subsequent years will continue to be watched towards this 
end. 

[OM. No, F. lO(11)-E. Coord.lB4 dated 10th March, 19651 
v Recommendation 

The Conunittee have an apprehension .that owing l o  the dele- 
gation of more powers and t h c  provision of fundo on a liberal 
basis, there has been n rendetzcy t o  ow~ . look  avoidable c.qenditv.re. 
When more fun& are availablt., t l t c r ~  is the usual rtcsh to speitd 
the amount toum-ds the end of the  financial year, so that f7ind.q 

may not lapse. This tendenc?1 reqztires to be curbed. 
[Serial No. 3 (iii) of .Appendis I 1  to !he 22nd Report (Thi rd  1.ok 

Sabha) 1.  
.4cnox TAKEN 

The observatlws oi the Cornmlttce and 
on the subject have been brought to the 
tries for information and guidance 
[Vide O.M. No. 14 ( 6 )  -E (Cor l rd )  164 dated 

(copy enclosed) ] 

the existing instructions 
notice of all the Minis- 



No. F. 14 (6) -E (Coord) /64 
GOVERNMENT OF INDIA 

MINISTWY OF FINANCE 
(Department of Expenditure) 

New Delhz, the 13th Notwrmber. 1M.t 
OFFICE MEMORANDUM 

SUIMECT: Twf~nt!l-Sccond Repurt of the Puhlir Accounts Corn- 
tnit tee (Third Lok Sahha). 

The utidersigneci 1s dirt(-ted to invite a reference to the obser- 
vations of the Public Accounts Committee at Serial S o .  .7(iii) (Para 
3) of Appendix 11 to thclr 22nd Report (Third Lok Sabha),  whlvh 
arc reproduced below: - 

"The Cornm~ttw have a n  irppreherislon :hat owing to dele- 
q a t ~ o n  c ~ f  rrlortb [)ewer< and the provlslon of f u w i i  irn a 
liberal basis, thrre has been a !endency to ovc~rlook 
avoidable ~ s p n d l t u r ~  M'hm more ffunds are avail- 
able, thcrc 1s the usual rush :o spend the amount to- 
wards thc end o f  the firancia1 year, so that funds ms!- 
not lapsc T h ~ s  t t d e n c y  requires to bc curht.d". 

Attention In t h ~ s  ctmncctron 1s 3150 invited to note 2 b e l w  Ri l l e  
69 of G.F.R.5. 1963, w h ~ h  stipulates that money should not bf* spent 
llastily or in an ill-cnnsicfcrcd mnnner merely because i t  is availablt.. 



or to avoid lapse of funds. Note 3 ibid also contemplates that rush 
of expenditure particularly in the closing months of the  financial 
year shall be regarded as a breach of financial regularity and should 
be avoided. . . 

The Ministry of Home Affairs etc, are requested to note the ob- 
servations of the Public Accounts Comn~ittee cited above and the 
existing rules and orders on the subpct  and also issue suitable 
instructions to their subordinate authorities 

K. SANKARAN. 
D e p u t ~  Sccretc;ry to the ( 7 0 7 7 : .  of  India.  

All P.linistries/Dcpartmcnts of the 
Government of India. 

No. F. 14 ( 6 )  -E (Coord) ;64 
Copy also forwarded for information to:- 
(1) A11 Branches in the Espenditure Di\?isions. 
(2) Department of E.A.,/Coordination Rcvcnuc & Company L a w  
(3) Lok Sabha Secretariat (P.A.C Branch)  
(4) E.Ci.1. Branch and Cash 6: Budget Branch. 



Copj of Ofice Memorandum No. F. 14(3)-B/57, dated the l%h 
October, 1957 from the  Depurtment of Economic Aflaits to All 
the Ministries/Deputtmenta of the Government of India. 

SUBJECT: A b n m a l  rush of payments towards the close of the 
financial year. 

The undersigned is directed to state that inspite of the prcvi- 
sions of paragraph 96 of the General Financial Rules Volume I and 
the instructions issued by this Ministry from time to time, rush 
of expenditure in the closing months of thc year is not showing any 
signs of abatement. Excessive expenditure in the closing months 
-of the year is likely to create the impression that Govemme3t 
m o n e y  a r r  being expended hastily or in an ill-considered manner 
without proper scrutiny and check. Every attempt has. therefore, 
to be made to prevent this unhealthy practice and Ministries n.ust 
re\'ieu pc~r~odically the progress of their expenditure so as tn ensuer 
a regular flow, throughout tht. year, as  far as poss ibl~.  In this 
connection attention 1s also inv~tcvi 1 0  the recommendations made 
In paragra;)h 13 (1,) o f  thc Public Accounts Committee's 15th 
Report which were brought to the notice of the Ministries in O.M. 
No. 14(18)-El1 ( A )  '56. dated the 24th October. 1956 and in which a 
similar suggestmn was made for a periodical review of the pro- 
o f  expenditurc~ by thc hllnistries which would check rush of es -  
penditure at the twi of thct ytaar. 

2. Rush of c~spcnditurt~ o n  purchases of Stores, Contingencies, 
S ta t~onery  etc . In the closing of thc year is partly attributable to 

' 

I h r  dcsire on the part of spcndlng authorities to  avoid the \apse 
of Grants. Ordinarily. the budget for the  year includes provis!an 
for all works in progress. for commitments carried-over from :he 
previous year, for the normal expenditure of the year and fm stlc'l 
new items as h a w  been acccptcd. There u nn real risk, therefore, 
that the moneys uncqwndcd in the current year wot~ld  not be 
made available against next year ~f requ~red  h d e n t  budgeting 
also demands that the cstirnntes for the  coming year should be as 
realistic RS possihlc and should include adequate provision for all , ' expenditure likely to be incurred during thnt year including J I ~ -  

bilities tnkcrr-over from the current year. 
3 The tinderslgned 1s to reiterate that grants have not beem 

used to the full extent for valid reasons. Finance Ministtv t ~ o u l d  
bc prepared to consider prnposals to allot provision for the un- 
expended amounts either in the original budget of the coming pear 
or by means of supp lemcnt~ry  grants in that vear providcd the  

f 13 
4% (Aii)  L,.S..--9. 



purposes for which these amounts were originally included in the 
sanctioned Grants continue to be operative. It is hoped that with 
this assurance the Ministries concerned would take positive steps 
to prevent the rush of expenditure in the closing months of to8 
year, and also to refrain from making purchases in a hurry merely 
to avoid lapse r$ grants. 

The Conlmittee desired to be furnished with  a note stating the 
break-up of e q e n d i t u r e  on Pol~ce  for the border areas and other 
temtoties for the years 1956-57, 1960-61 nnd 1961-62 (Srtinl N o .  5 
of Appendix 11 to 2Pnd Report- (Third Lok S a h h a ) .  

E.rpnditure ON Police for Border -4 reas. 

Demand *1956-57 O , , 1 9 6 0 - 6 1  L1961-62 

Tribal Areas : NEFA" . 0 I X . C)C 

N.B.-Prior to I%I-6z, exPWU11:urc un T r h 1  AWU & Nag. Hills und Tucn 
h a  wu ~ctountul for under the hbjor Hend "34-Tribl At-". The figures 

rclat~ryr to 6Tronticr Wnrch & Word-hrum RiAeu" fur 195657 md 1960-61 n r r  
Re. 263.76 l.lths rncl Rs. 523.93 )o)thr rtlpectrvcly. 



STATEMENT I1  

--- . - - - - - - --- -. - - -. - -- - -- - ---- - 
Police . 294.85 706.91 650.52 
Delhi . 154.4~ 220.17 237'34 
A. & N. Ishnds . 15-92 22-02 23-11 
Kutch L .M.A .  Islands . . 0.85 0.77 
Kutch 13.14 . . . . 

The I'omrurt t r r  i 1962-63) were C T Z C I C - ~ I  about !he 
state of nflairs arlsrng frotn gratrts-maids ro States t 
rupees cotlttnutr~g lo escape a u d ~ t  check I U  regard to therr uttlua- 
tlon due to the lacuiuw pointed o l r r  hy the Comptroller R. Auditor 
General The Commlttw feel concerned to note that 1 1 0  head-way 
has 'been made 111 renmwrtg these lacunae and the posctiorr continues 
to be unsatisfactorg The ctrmlar prepared in consultation with 
the C'oniptroller and Auditor (;r'ncral wore than 3 years ago regard- 
~ i l y  reporting of acttrds by the  Status, as certified by the respective- 
Accountants C;411maI, kaq stlII not been rsstred. It IS ~rndwstood 
jtoni Audit that Accountants General are unable, tn sacwmt eases, 
to obtat n rirfornmtion f rorri State Got*ernments regatding the emct 
nchmes ON rchwh the fttctds made atwilahk hy the Centre haw 



been or are proposed to be utilifed a d  that the departmental 
figures of expenditure met from loans and grants as furnished to 
the Government of India are not often supported by any detaits in 
the department records which can be veri#d by audit. The Com- 
mittee are unable to  understand why the Government of India are 
unable to insist on information being given to them and to Audit 
a'hout the Schemes 071 which the Central assistance is actually uti- 
lised and the expenditure incurred on each such schema ao that the 
departmental figures could be test checked porn their own initial 
records even if there are dificulties i n  reconciling the departmental 
figures with the figures as booked in the accounts. I t  .reems c ~ T  
hat the present situation under which the Government of  India 

determine the quantum of assistance finally admissible to State 
Governments on the basis of figures ulllich art not verifiable either 
from departmental records from the accounts matntained the 
Accountants General calls for immediate remedial action. 

The Committee desire the A i ~ n t s t r y  of Ftnanct t o  t d e  vigorous 
steps to devise a method that z~~ould enable the Comptrol!er 6 
Auditor General to  exercise proper checks in regard to  the Central 
assistance made azrailahle to the States and to apprzse Parlzarnent 
of results of these checks. The Commtttee hope that the matter 
would be finalised without further delay. 

[S .  No. 6 of Appendix 11 rro 2211d Rcport ( T h i r d  Lok Sabltrl)]. 

The State Governments have been informed that final pavments 
o f  assistance for Plan Schemes will be made on the basis o f  audi ted  
expenditure, instead o f  on the basis o f  departmental figures of  ex- 
penditure. The procedure which has been introduced has been ex- 
plained in detail in the reply to para 13 o f  the Ninth Report in the 
Department o f  Co-ordination OfRce Memorandum No. 2 ( 1 9 )  -PI11 
60, dated the 22nd December, 1964, addressed to the Lok Sabha Sec- 
retariat. A copy of the reply is enclosed. 

[O.M. No. 9 (39) -P/64, dated 1st h January, 1965). 



GOVERNMWT OF INDIA 

MINISTRY OF FINANCE 

(DEPARTMENT OF CO-ORDINATION 
(Planning Branch) 

New Delhi, the 19th December, 1964. 
OFFICE MEMORANDUM 

Ninth Report of the Public Accounts Committee (Third 
Lok Sabha) Action o n -  

The undersigned is directed to forward herewith 40 copies of a 
statement indicating the action taken on the recommendations of 
the Committee in para 13 of their Ninth Report (Third Lok Sabha). 

A reply in respect of para 12 will be submitted separately. 
S. D m ,  

Jomr Secretary to the Government of India. 

To 

The Lok Sabha Secretariat, 
Public Accounts Committee Branch, 
New Delhi. 

No. 2 (19) -PII, 60 

Copy, together with a copy of the above statement, forwarded for 
Information to: 

1. Department of Economic AfFarrs, Budget Branch, New 
Delhi. 

2. Departmmt of Expenditure, Expenditure Co-onllnatfon 
Branch, New Dehi. 

S. R. SANKARAN, 
Under Secretary to the Got*. of Indin. 



Statement of action taken on the recom~~~endations of the Public 
Accounts Committee-Ninth Report (Third Lok Sabha). 

..# . 
Ministry of Finance 

The Public Accounts Committee. 1962-63 (Third 1,ok Sabha) in 
para 13 of the Ninth Report had o'oserzvxi that due to inability of 
Goven~ment to take a deczszon 111 regard to ismie af a ctrculnr drafl- 
ed two years ago grants-in-a~d to States worth ctores of rupees had 
continued to escape audit check as regards their utilisation in the  
manner prescribed. The Contiitattee therefore urged that the 
lacunae referred to by the Colt~~troller a n d  A I L ~ I ~ O T  General sFozild 
be remoz~ed without further delay 

After examining the matter in consultation with t h e  Comptroller 
and Auditor General and the Planning Commission, the State Gov- 
ernments have heen informed that t he  final pavments of assistance 
for Plan Scheme.; will be made 011 the basis of audited expenditure, 
instead of on the basis of depar~mental figures of expenditwe. I n  
order to facilitate audit chrck and with a \-iew to rem~ving the dc- 
fects in the existing system pointed out by the Comptroller and Au- 
ditor General before the Public Accounts Committee, the State 
Governments have been requestd to publish at the commenrement 
of each year, a statement of schenles included in the Annual Plan 
arranged according to Heads of Development indicating the pravi- 
sion made for each scheme under \.ariaus Heads of Account. This 
is intended to secure a link between plan schemes and the Budget 
heads of account, under which expenditure is booked. The State 
Governments have been requested to furnish to the Accountant 
General concerned the statements of expenditure. duly reconciled 
with Accountants General's figures by 31 st December. 31st March 
and 31st August for the periods ending 30th September, 31st Dcccm- 
ber, and 31st March respectively. The statements of expenditure 
are to include details of the expenditure on the scheme, showing 
the provision made and Head of Account under which the expendl- 
ture is accounted for, the plan outlav under the relevant Head of 



Development and the total expenditure for the Head of Develop- 
ment arranged schemewlse, In the case of expenditure incurred 
through local bodies and similar institutions receiving grants and 
loans from the State Government, it is propxed that audit is to be 
completed on the basis of utilisation certificates. In order to pro- 
vide adequate time for enabling the states to make necessary arrange- 
ments, this revised procedure will be introduced with effect from 
1965-66. 

2. The possibility of introducing simpler and more uniform classi- 
fication of the plan schemes under different Heads of Development 
is being studied by the Planning Commission and the Ministry of 
Finance. It is proposed to fnrlvard tentative views and suggestions 
to the State Gnvernmt~nts in  the near future. 

3 The draft letter referred to in the observat~ons made by the 
Public Accounts Committee \\.as suitably modified in order to in- 
clude the points mentioned In paragraphs 1 and 2 above, and .?:as 
issued on 9th October. 1964. A copy of the letter is enclosed. 

Joiitr Serrerarg to the Got.ernrne~rt of India. 



MINISTRY OF FINANCE 

(Department of Co-ordination) 

New Delhi, 9th October, 1964. 

From 
Shri  Mani Narayanswami, 
Deputy Secretary to  the Govt. of India, 
Ministry of Finance (Department of Coordination). 

All State Governments (Finance Secretaries). 

SUB-: Procedure for final adjustment of Central assistattcc to 
States for P& Schemes. 

I am directed to invite a reference to para 12 of Planning Com- 
mission's letter No. PC(P)4/2/61, dated 20th October, 1961 in which 
i t  was stated that the  Ministry of Finance would be issuing jnstruc- 
tions regarding the procedure to be followed in the final adjustment 
of Central assistance to State Governments for Plan Schemes. 

2. As indicated in the Ministry of Fi:~.tnce, Department of Eco- 
nomic M a i r s  letter No. F.2(17)-PII/58, cia!!, i the 26th May, 1959 
final adjustment of Central assistance is carried out at present on 
the basis of departmental actuals of expenditure. The Government 
of India have further examined this matter in consultation with the 
Planning Commission and the Comptroller and Auditor General. It 
has now been decided that. with effect from 1965-66, the final ndjust- 
ment of Central assistance to States for Plan Schemes should be on 
the basis of audited figures of expenditure ~nstead of departmental 
Agures. T I 

3. For this purpose, it will be necessary for State Governments 
to furnish to the Accountant General concerned a statement showing 
separately for each Plan Scheme the departmental figures of expen- 
diture, duly reconciled with the A.G.'s figures. These statements 



may be in the form given in Annexure I. The statements of expen-. 
diture may kindly be furnished according to the following schedule: 

I .  For period ending 30th September . By 31n December 
2. For period endig 3rst Dccanbct . By 31st March (Follow- 

ias) 
3, For the financial year from In 

April to 31st Mach. . By 1stAuguot 
& b ~ )  

A copy of the periodical statement of expenditure furnished by 
the State Government to the Accountant General may also be sent 
rfmultaneously for information to the Ministry of Finance (Depart- 
ment of Coordination). 

4. It  is requested that the State Government may publish at the 
commencement of the year a statement of schemes included in its 
Annual Plan, arranged under Heads of Development, indicating the 
provisions made for each scheme under the various budget heads of 
account. Such a link between the Plan schemes and the Budget has 
already been exhibited by some States md the note at Annexure I1 
indicates the outlines of the procedure followed in U.P., which may 
be suitably adapted by each State Government in consultation with 
the A. G. concerned. 

5. On receipt of the audited expenditure figures for the year, with 
the certificate of audit of the Accountant General concerned, the 
Ministrv of Finance (Department of Coordination) will srrange to 
make Anal adjustments in respect of Central assistance. 

6. As stated earlier, to provide adequate time for such arrange- 
ments as may have to be worked out by State Governments, the 
revised procedure will be introduced with effect from 1963-66. The 
account of Central assistance will be kept open, if necessary until 
the end of the second succeeding Anancial year (e.g. upto 313-1968 
in respct of the year 1965-66). This is to enable audit to be 
completed on the basis of utilisation certificates for expenditure 
incurred through local bodies or such other institutions as receive 
Grants/Loans from the State Government. 

7. It is emphasized that although final payment will be on the 
basis of details of scheme-wise expenditure, the assistance due to 
State Governments will continue to be regulated, even after the 
introduction of the revised procedure, on the basis of expenditure 
incurred, by Heads of Development. Arrangements for provisional 
payments of Central assistance will continue as at present- The 
assistance will also continue to be subject to the existing provisicms 



about ceilings of overall Central assistance and pants, and of W- 
marked assistance for river valley projects, agricultural programmes, 
etc. 

8. The possibility of introducing simpler and more uniform classi- 
fications for schemes under different heads of development is being 
studied by the Planning Commission and the Ministry of Finance 
in consultation with the Comptroller & Auditor General. In  the 
near future, it is hoped to forward tentative suggestions for the 
views and comments of State Governments. 

9. Final adjustment of Central assistance upto and including 
1964-65 will be carried out, as at present, on the \)asis of departmental 
actuals as reported by State Governments 

Youcc; faithfully. 
MAN1 NARAYANSWAMI, 

Dy. S e c ! ~ .  r t )  t h e  Crort. of India.  

Copies forwarded to: - 
1. Comptroller & Auditor General. .Accountant Gcncral (Cell- 

tral Revenues) and .4ccountants General of States. 
2. .Q1 Ministries of Government of India and all Departments u: 

the Minlstry of F~nancr .  
3. Planning Commission. 
4. Financial Advisers i n  t he  Depart rnent of Expcndi lure 
5 .  Planning Secretaries of the State Governments. 

MAN1 NARAYANSWAMI, 
Dy. Secy. to  the Gwt .  of lndia 





ANNEXURE I1 

Outlines of a Procedure for linktng Plan Schemes with Budget 
P~0visi0ns 

The schemes included in the Annual Plan of the State have to be 
W e d  to the provisions under the Budget Heads of Account in a 
single document to be published along with or immediately after the 
Budget is presented to the State Legislature. Such a link would 
serve the purpose of relating the Heads of Development under the 
State Plan with the Heads of Account followed under the instructions . 
of the Comptroller and Auditor General. The link is necessary as 
the Heads of Development and Budget Heads of Account at present 
follow a d i f f e ~ n t  pattern. 

2. The BudgetjPlan link is intended to provide a detailed break- 
up  of the provisions for individual schemes under different Heads of 
Development. An abstract or summary of these detailed lists, in the 
opening pages of the document, is necessary. 

3. As an example. extracts from a publication which the Govern- 
ment of Uttar Pradesh releases every year, entitled "Annual Plan 
Analysed in terms of the Budget" are enclosed. For purposes of 
illustration, the Heads of Development under "Co-operation & Com- 
munity Development" have been taken. Attention is invited to the 
following features: 

(i) The link between Plan schemes and Budget heads is pro- 
vided by means of Code Numbers. Taking the classifica- 
tion in the U.P. document, all sectors are Arst covered in 
Code Numbers 1 to 7 in the fifth digit, as follows: 

1-Agricultural Programmes 
Uo-ope ra t ion  & Community Development 
S I r r iga t ion  & Power 
4-Industry & Mining 
%Transport & Communications 
&The Social Services 
7-Miscellaneous 

(ii) Thereafter Code Numbers in the fourth digit arc assigned 
to the Heads of Development under the sectors e.g. 2.1 
denotes "Co-operation", 2.2 denotes "Community Develop 
ment" and 2.3 denotes "Panchayats". The numbers in the 
third digit indicate a grouping of schemes appropriate to 



the Head of Development. Thus 2.1.1 is for schemes under 
"Co-operation" of the Industries Department. The numbers 
in the last two digits denote the individual schemes e.g. 
2.1 .LO8 denotes "Cooperative Consumer Stores". 

4. Distinct Heads of Account would also have to be opened for 
each individual scheme under the detailed Budget estimate, under the 
relevant Major and Minor Heads of Account, if such a system is not 
already being followed. Reference to the Code No. assigned to each 
scheme in the manner indicated above, should be given in the detailed 
budget estimates against the Heads of Account, to facilitate easy 
correlation of  the scheme to the Budget provision. 

5 The bllls for c~xpcncliturc Incurred under Plan schemes wou!d 
have to drawn separately by the Drawing and Disbursing CMcers, 
~ndlca t~ng full classification and the Code No. of the scheme. At a 
convenient stage the. State Gmw-nment and the Accountant General 
may conslder thc pt)ssth~lity o f  introducing different colours for bills 
relat~ng t o  Plan and  non-Plan schemes. as t h ~ s  may facilitate the  
i m t ~ n g  of Plan cspenditures 

6 I t  15 emphasized that, as a normal practice. departmental figures 
01 expenctlture should bc reconciled every month with the figures 
booked b. t he  A.G . so that any miscla*.sification in accounts is pto- 
pt.sly rixt ified 









m o 2  Establishment of Mother Project . . L i 

22203 Radine S w q  and evaluation study of applied 
Numtion Programme . 43, . . 431100 . . . . 

'I'OTAI. FOR GROI'P (2) 3932,500 . . . . . . - 3,32,5m 

'I'OTAI. FOR 2 . 2  
c'iwnmunity Development . 9,67,32,500 3,65,0~,000 5,32,500 99,00,000 3,00,00,000 



2. CO-OPERATION & COMMUNITY DEVELOPMENT 

Code Groups'Schuncs Total Heads of account under which provision 
No. budget has been made 

provision 
in 
1964-65 71 -Expendi- 39-Miscel- Q-Loans and 

ture in l a w u s  Advances. 
connection Social and 
with estab- Developmen- 
lishment of tal Organi- 
Gaon mtions 

Sabhas and (Planning 
Panchayats. Department) --- - -- -. - - - ..- - G ------ 0 

a 3 4 5 6 I -- 
( I )  Pamrha-wr R4 Ikporrmmrs. 

a3101 Loan for developmnt of Gaon Sabha. property and creation 
of PrPductbc assets of Panchayats . 6,00,000 . . . . ~ , o O , ~  

33102 Training of Panehayats Secretaries . 3,90@"3 3 9 9 , 0 0 0  . . . . 
a3103 A d d i t i d  assistance to Gaon Sabhas for maintenance of Pan- 

chayats Secretaries . . 14,67300 14,67,aoo . . . . 
a3104 Additional staff for Panchayat Raj Department 24,500 241500 . . . . 
a104 Audit & Accounts organisation for Ziln Parishads and Kshe- 

tm M i t i c s  13,19,600 13,19,600 . . . . 
TOTAL F O R G R O C P ~ I )  . . ?8,01,3oo ~~,oI,~cQ . . 6,F3W 



23wr Training of non-dficinls, setting up of District Institutes . 9,r 1- . . 9 , I I W  . . 
23~02 S t u d y h p  for M.LA.s  24,aoa . . 24,- . . 
23203 Sarnmclans for n o n 4 c i a h  . . . . . . 
23204 Publication of literature &,- . . 60.000 . . 
2320s Training Reserve . . . . 









The Committee note that although a year hm elapsed since thsy 
suggested that a study should be made of the procedures followed 
i n  various democratic countriRs for obtaining parliamentary appro- 
val to Government borrowing not much headway has been d e  in 
this regard. The C m m i t t e e  trust that the Ministry of Finance 
would vigorously pursue the matter anti apprise the Committee of 
the outcome of their study before they consider the next year's 
.accounts. 
IS .  No. 7 of Appendix I1 to the 22nd Report-Third Lok Sabha]. 

A note has already been sent to the Public Accounts Committee 
with this Ministry's O.M. No. F.8 (8) -B'63. dated l l th December, 
1964. 

Recommendation 

The Committee are glad to note that there has been no default in 
the payment of the principal or of the interest on foreign loons. 
{ S .  No. 8 of Appendix I1 to the 22nd Report-Third Lok Sabha]. 

The observation of the Committee has been noted. 
[O.M. F.8 (24) -B/64. dated 16th January 1 W . I  

Recommcnda tion 

The Conrnrattee feel concerned orer the delay 11r repuptent of 
prmcrpal and interest by some of the State Governments. Tlrw 
retternte the view expressed m para 21 of thmr Nrnth R ~ p o r t  (Third 
Lok Sabha) that an the matter of repaymetu of loans and intereat 
the Central and State Governments should mr no account deviate 
from the terms and currdrtions already settled. In case the map 
ond means posttton of a partiarlar State at any nme needs to be 
strengthened, the Centre should confider the questton independently 
and render such assistance tn a direct manner instead of permitting 
defaults in the repayn~ent of cotltracted loans. 
1s. No. 9 o f  Appendix I1 to  the 22nd Report-Third Lok Sabha]. 

The State Governments have already been addressed in the 
matter and the Lok Sabha Secretariat informed accordingly vide this 
Ministry's OM. No, F.8(8) -BI63, dated l l th  December, 1964. 



The Committee tmst that an early decision wilt be taken on t h e  
question of the Central G o v m e n t  themselves undertakiag con- 
stfirction of the major projects in the States instead of advandn~p 
them b a n s  for the purpose, considering all the dimities that ore 
being experienced in repayment. 

[S. No. 10(ii) of App. I1 to the 22nd Report-Third Lok Sabha.1 

The matter is under consideration. 

[O.M. No. 9 (38) -P/64. dated 16th February, 1965.3 

The Committee desire that early decision should be taken rcgard- 
ing repayment of the loans relating to the Eastern Sector and the  
Committee informed 
[ (Serial No. 1 l-Para 11 ) (22nd Report Third Lok Sabha-1963-64) 1. 

It has been decided that in case of the loans relating to the Eas- 
tern Sector, the State Governments will be absolved of their res- 
ponsibility to share any portion of losses on loans advanced to  dis- 
placed persons which will now be borne entirely by the Centrab 
Government. 

No. 8/12 t64-Bud. dated 19th October, 1964. 

Recommendation 

The Committee desired to be furnished with a &tailed note 
indicating - 

(a) the reasons for the loans and advances mentioned in this 
para remaining outst anding; 

( b )  steps taken for their recovery; a d  
(c) the present position regarding their recowry. 

The Committee defer consideration of the matter t in the requi- 
site information is mode availdble to them. All the same, the Com- 
mittee desire that Ministries concerned should make vigorow +rts 
to recover the old arrears of principal and interest, and not allow 
them to accumuhte in future. 
[S. No. 18 of  Appendix I1 to the 22nd Report Third t o k  Ssbha). 



An<m mlcm 
A note has already been sent to the Lok Sabha Secretariat vide- 

this Ministry's O.M. No. F.8(24) -B/64, dated 7th January 1965. 
Rscommendation 

In para 23 of their Ninth Report (Third Lok Sabha), the Com- 
mittee had suggested that suitable measures should be devised to 
safeguard Government's interest in giving guarantees, as the lender 
might not insist on a detailed scrutiny of the borrower's frnunciul p o s t  
tion when the qwrantor was a G w m m e n t  whose credit-worthiness 
was un-questionable. According to the Ministry's own admission the 
risk would legitimately arise in  the case of loans to cosperative 
societies. The Committee desire that in  every case where it is decid- 
ed to give Government guarantee for the loans taken by private 
institutions, the Ministry of Finance should, before according their 
concurrence, satisfy themseltres that Government interests are duly 
saf eguarded. 
[ S .  No. 14 of Appendix I1 to the 22nd Report-Third Lok Sabha'j. 

ACTION TAKEN 
A reply has already been sent to the Lok Sabha Secretariat with 

this Ministry's O.M. No. F.8 (8)-B/63, dated 15th January 1965. 
Statement o f  :ivfion taken on the recommendations o f  the Public 

Accounts Committee. 
Seven!h R e p t  (Third Lok Sabha) 

Rccommcndation 
The Committee would like Gwemment  to  impress upon the  

MinisttieslUndertakings the imperative need for conserving foreign 
exchange in  all possible ways in  the present juncture, so that it 
mrght be utilised more fruitfully for the more pressing needs of thc 
countsy . 
IS. No. 73 of Appendix 111 to the 7th Report-Third Lok Sabha?. 

ACTION T m  
Necessary instructions have been issued to the various Ministries, 

etc. vrde this Ministry's O.M. No. F.W-GR/64, dated 13th October, 
1961. 

Eighth Report (Third Lok Subha) 
Recommendation 

T k  Committee desire that the present procedure of including 
saurngs under m i o n  o:' tteasury bills which were grossed up 
four t i n e s  for inclusion i n  the budget should be rmicu.ed in consuZ- 
kltion with the Comptroller and Auditor General. 
[S No.-1 of Appendix 1V to the 8th Report-Third Lok Sabha]. 

A m o ~  TAJKEN 
A note indicating the padtion is enclosed. 

[Memorandum No. F. 8(7)-Bl63 dated 3-6-64 .4nneruref. 



MINISTRY OF FINANCE 

(Department of -Economic Affairs) 

New Delhi. the 3rd .I?cne, 1964. 

MEMORANDUM 

SUBJECT: Rec~mnrendations made by .tlr e Public Accounts Commit- 
tee in  their Eighth Report (Third Lok Sahha). 

In para 5 of their Eighth Report (Third Lok Sabha), the Publlc 
Accounts Committee have recommended that the present procedure 
of including savings under floatation of treasury bills, which wcre 
grossed up four times for inclusion in Budget, should be reviewcd 
in consultation with the Comptroller and Auditor-General. 

2. The treasury bills issued by the Government of lndia havr: a 
currency of 91 days. These include the bills issued in favour of' 
the public, State Governments and other parties and also the ad hoc 
treasury bills issued in favour of the Reserw Bank to replenish 
Government cash balances from time to time. The rates of interest 
follow the lowest rates tendered and accepted at the weeklv auctions 
lor the sale of treasury bills to the public. These r a t e  nr r  also 
applied to the ad hoe treasury bills. 

3. The period of the treasury bills has been delibprately kept 
a t  91 days to provide a convenient arrangement for short-term 
borrowings by the Central Government and for similar investments 
by State Governments and other parties of their balances in excess 
d their immediate requirements. These bills can be readily dis- 
counted with the Resenne Bank whenever the investors Rre in n m i  
of funds. It has not been considered necessary to issue treasury 
bills for periods longer than 91 days, nor is there likely to be any 
demand for them. Those who wish to go in far  longer period In- 
cvestments can always get their bills re-invested on rnalturity for 



alternatively invest their moneys in the nonnal dated securities of 
the Govenment of India. 

4. The ad )roc treasury bills issued in favour of the Reserve Bonk 
admittedly stand on a different footing, as t h y  represent more or 
less long-term investments. It is precisely for this reason that ever 
since 195839 a sizable part of these treasury bills has been convert- 
ed into dated securities. The total value of conversions so far 
made is of the order of Rs. 675 crores. The question of issuing a 
separate series of treasury bills for periods exceeding 91 days to 
cover exclusively the remaining ad hoe treasury bills has been con- 
sidered a number of times but has not been found acceptable. In 
the first place, it would increase the cast of borrowings as the rate 
for a treasury bill of a longer maturity would be considerably more. 
Secondly, in the absence of any public auction, the rate would have 
to be determined artificially and not on the basis of weekly auctions 
as at present. Both the Reserve Bank and the Comptroller and 
Auditor-General have been consulted and agree that it is not neces- 
sary to make any change in the existing procedure. 

5. Following the requitpments of gross budgeting, provision has 
to  be made in the Appropriation "Repayment of Debt" for the dis- 
charge of treesury bills including ad hoc treasury bills four times 
a year. This arrangement no doubt mults in inflating the budget 
provisions and also in increahng the percentage of overall savings. 
if, as a result of improvement in the resources or savings in expendi- 
ture, recourse to deficit financing. and consequently the issue of 
ad hoc treasury bills, does not keep pace with what was origmdly 
anticipated at the time of the Budget. The saving in the provision 
for repayment of ad hoc treasury bills is. however. notional and N- 
fleets the overall budgetary position. It is thus not strictly crlmpar- 
able with the savings under normal expenditure estimates which 
are duly explainnd in the Grants or Appropriations concerned. For 
R wrrect appraisal of the overall savings under all the Grants and 
Appropriations, the Comptroller and Audi torGenercnl has a.qree<i to 
devise a suitable procedure far bringing out the position clearly in 
his Audit Reports in future. 

6. This has been seen by hudlt. 
Joint Scrrrtarg to the  gut^ of India. 

To 
The Chairman and Members 

of the Public Accounts Committee. 
Rscommeeda tioa 

The Committee would tikc the Ministry of Firwrnce to erorniaw 
whtthcr it would not be desirable to keep the Pnrliumrnt informed 



[S. No. 19 of Appendix IV to the Eighth Report-(Third b k  
Scrbk) 1. 

A note indicating the position is enclosed 

(Memo~andum No. F.9 (23) -P/63, dated the 17 th Septem- 
ber, 1964--Amexue). 



ANNEXURE 

G C n 5 t N m  OF I#Du 
MINISTRY OF FINANCE 

(DEPARTMENT OF CORDWATTON) 
New Delhi, the 17th September, 1964. 

26ih ~ h d d r a ,  1886 1Saka). 

MEMORANDUM 
SUBJTXT: Patterns of Central assistance to State-Submission of the 

original patterns and subsequent changes therdn to Par- 
ltament for infomratiodapprwal. 

The patterns of Central assistance to States for Pla? and non- 
Plan schemes are determined by the Administrative Ministries in 
consultation with the Mrnistry of Finance. The patterns of assist- 
ance run into a very large number of individual schemcs and vary 
considerably from scheme to scheme. They are used only f o r  the 
determination of the ceillng of assistance for each head of develop- 
ment for purposes of Budget provision and not lor actual re1ea.w of 
Central assistance to the States which is based on the a2proved oct- 

tovernments lay and the actual expenditure incurred by the State C' 
on each head of dewlopment in the State Plans. 

2 Patterns of ass~stance are not specifically presented to and 
approved by Parliament A brief ment~on of the sharmg arrrrnqe- 
ments 1s however, made wherever necessary, In the notes on r m p r t -  
ant schemes appended at the end of ths volumm of Demands for 
Grants In mew of the large number of schemes and the frequent 
modifications made In the patterns of asastance from time tn tzme. 
the Government of Indra consider that t t  would not tx practicahk 
to s u b m ~ t  to Par l iment  each and every pattern of ,asmtancv ~r 
amendment made thereto The Parkammt is also not likely to be 
lntcrested in the mass of these de ta~ls  which serve m r d y  as a 
.)orking ruk for distnbubon amongst the States of the amounts of 
Central assistance provtded In the Budget Instructians are, how- 
ewr, being lssuerd to the Ministries to amphfy, ~*herc.vcr pamiblc, 
thc notes on their schemes mdrcstrng the patterns of asistanctr tn 
imhortant cascs and the major modiffcations that might hc wad- 
from time to time 

3. This has k n  e n  by the Cmnptmller & Audttar General of 
Indm 

S. D m .  
Joint S~crrtary to the C;& of Indm 



The Committee feel cmctrned to note that the requisite 
statements have yet to be received in respect of more than 
three-fourths of the prooisional payments m d e  to the variotls 
States uruier the scheme for raising emoluments of State Gem- 
ment low-paid emplogrees. They desire that the Mnis t ty  of Finance 
should take vigotous steps to  expedite the final adjwtment of 
the ptovkkmal payments. If deky in submission of the informa- 
tion by the State Guvemments is due to difficulties in procedure, 
this s W  be simplified in consuttatton with the Comptroller and 
Auditor General. The Committee would like to be informed in due 
course of the progress made in moking adjustments. 

[S No. 42 of Appendix IV to Eighth Report of the Public A.c- 
counts Committee 1962-63-(Third Lok Sabha)]. 

The State Governments are constantly being pressed to tinalise 
their accounts by offiual and derni-official correspondence Thc 
views of the Public Accounts Committee haw also been brnught to 
their notice on the 9th September. 1963 and they have been request- 
ed to indicate wbether they have any suggestion for simplifyhg the 
procedure without dislocating the work already done. 

2. The accounts with the State Government of  Mysore have since 
been settled. No information has been received from the Gowml- 
ment of Jammu and Kashmir. The remaining State Gov~rnments 
have forwarded either wholly or in part, the figures in regard to 
the scheme period to the Accountants General concerned for scrutiny 
and furnishing of audit certificates. A statement is enclosed show- 
ing the progress made by the differmt Stat. in finalising their 
clnims. 

3. The Comptroller and Auditor General was requested to advrw 
modificutions, if any, in the prescribed accounting procedure which 
might help qulck settlement of the accounts without dislocat~q the 
work already done in this regard. He has since i n f o m d  thnt in 
the absence of particulars about the exact difficulties in the prepera- 
tion of the mtatemmk by the deparhmmtel disbursing o m e m ,  and 
in view of the fact that the process of adjustment is In different 
stages in different States, no change in the existing procedure need 
k introducsd at this stage, as i t  might render the work so far done 
infructuaus. The Comptroller and Auditor General has, h o w e m ,  



suggested that the Government of India may prescribe a target date 
by which State Governments should eubmit the statements to the 
Accountante General failing which the Central Assistance due to t h e  
State Governments would be Analised on the basis of the state- 
ments received by the target date and the excess amount received, 
if any, would be refunded to the Central Government. He feels 
that if at all any modification is considered necessary, it has to be. 
examined with reference to the practical difficulties confronting each 
State Government in compiling the statements for check by the Ac- 
countants General and the progress made so far and that a common 
solution cannot be found at this stage. 

4. The Accountant General, Central Revenues has seen and v c t t d  
this  note. 

Joint Secretary to the Government of Indiu.. 



h m m h t r  rlwmiiq grarfts made to State ~orwtwnunt on account of r h r  scheme for rtnpowmettt of the emoiMuntr of bcepaid 
emplo.,vees and the progress of verification of their uttlisation. 

-- Amount in h k h ~  of Rs. - " --- .- - - -- - - -  - - 
S1. Namc of State Amount Amount Amount Balance Remarks 
So. paid for which verified for which 

state- and certificate 
menu passed is 

have beet1 by audit required 
sent to 
Audit - -- 

( I )  ( 2 )  (4) ( 5 )  (6) 

I Andhri Pradcsh . - ~ ~ 1 . 6 0  - 357.96 . . 5 5  I .60 Complete figures for 1957-58 were furnished 
to the A. G. in November, 60. Complete 
figures for remaining years could not be 
furnished to Audit as certain o f k s  hsd 
defaulted. Efforts are being made to 
collect the actuals. 

6 7 . 3 8  6 2 . 2 4  . . 67 - 38 Consolidated statements showing the State 
Government's claim for the years 1957-9 
to 1960-61 as shown in column 4 sent 
to the A.G., Assam in complev form in 
September, 1962. A.G. has pointed out 
cvrtain difficulties about verification ; 
the case is being pursued by the S e  
Government. The State Govt. will off& 
suggestions for simplification of the pro- 
cedure in case their present efforts to 
finalix the casc take unduly long time. 



7 Rihsr 

5 Jammu & Keshrnir , z9 .m I )O . . 

6 Kerals 444'24 6 2 . 3 3  . . 

0 

Statements of clalms in respect of some o 
the Departments for the years 1957-5s 
to rg5p60 havc already been sent to the 
A. G .  The State Govt. reported in July, 
1062 that qtatements for the remaining 
1); )artmcnts were cxpected to be sent to 
thc. A.  G. within a few months Intima- 
twn has been rcceived in Febntarv, 64 
that details in respect nf some more 
Departments have been sent to the A.G.. 
Rihar. T h e  question of evolving some 
~irnp1ific.d procedure i s  also stated to he 
under cvn~icjcration. 

All eflorts are being made try the State 
Governrnt nt to get and consolidate 
thc figures of (:cntrdl .Assistance for the 
i ears 1957-58 to 1960-61. The Secretaries g 

the Acin~inistrntive Departments are 
also bcinp requested tc point out the 
ditti~wlticz in findisinp the statements. 
'I'hc ~nformution IS expected to be mllccted 
wry shortly. 

K o  infomxition has been received from 
the C;uvcr.nment of Jammu & Kashmir. 

State C;twrnment reported in June, 1962 
that the claim \vr,uld be finaliscd in about 
three months ; hut in Dcccmlwr, 63 
they have stated that the adjustment will 
havc to he n?n& on kin od hos basis. The 
f k m . h  supgcsted by thcm for this 
purpcrse is undcr examination. 



I- __I__________---I- -- 
434.24 Infbrmation in respect of the Departments 

in SO far as the Maharashtra area is con- 
cerned has been prepared and it indicates 
that the entitlement of h'aharashtra 
would be Ns. 290.94 lakhs. Infoma- 
tion prior to 1-5-60 pertaining to the 
orca now forming part of Gujarat is yet 
t o  be rcccivcd from the Government 
of'(;ujarat. 'I'hc Cjovernment of Gujarat 
i\ being expedited in the matter. 'The 
(iovernment of hlaharashtra do not favour 
any changc in the existing procedure as 
i t  is likely to dislocate the work alrcady 
dnnc. 

8 1 8  64 1;ic.vrcs fbr fhc >ears 1957-58 and 1958-59 
sent to thc Accountant General Madras. 
A s  rcgards the claims for 1959-60, 
further particulars are awaited from a 
few heads of Derartments and on their 
receipt, the figures for this year will be 
fi nalised The  Accountant General, 
Aladras has reported that the statement 
of cxpenditurc submitted to him by the 
State Government could not be verified 
by him for want of requisite details. 

?'he claim fbr 1960-61 was kept pending 
by the State Government as they needed 
scve clarification on the accountkg 



procedure. The Accountant General, 
Sladras has reported that the clarification 
cought for by the Madras Government 
has already becn furnished to the State 
Government in February, 1964. 

303 5 1  159.31 H J ');? 2 I I I t:lairns f o r  the ycars 1957-58, ry+-jy, 
and part of 1959-60 and 1960-61 
amounting to Hs. 189.33 l a b s  have 
rilrcady hcsn scnt to the A.G., Madhya 
Pradcsh and ,\.G. has already verified 
c.lairns to thc extcnt of Rs. Q.10 lalrhs. 
s regards remaining statements for 
thc )cars 1959-60 and 1960-61 some 
rietailz arc .;till awaited by the State 
(;ovcrntncnr and will be ~wmpleted 
s'twn. L 

2 
I ~ 6 .  cm State Govrrnn~cnt reportea in May. 

r96r thar claims tiw the years 1957-58 
t o  1960-61, except in respect of a few 
major ~ C I L ~ S .  hila already becn sent 
t o  thc . Orissa. The claims in 
respect of the other few major heads 
were furnished in August, 1963. The 
..\rc.twntant Gencral, Orissa has reported 
th;rt the statrnicnt of cxpenditurc sub- 
mitted tu him h!' thc State Government 
crruld not hr verified by him for bunt  
of rt.q~i.;ite cfctuils. Hut the excess 
claimed by the State Chvernn~ent will 
be paid to them only on receipt of audit 
certificate of cntitlcment. 

.- . - . . . - . . - - - . --- - - - - 



rq West &ngnl 

I 488.80 Information 
not 

available. 

52 '97 8.59 The State Government have dread 
submitted on 23-10-62 their claim ? or 
all the years (i.e.) from 1957-58 to 1-1. 
Audit have verified and passed an 
amount of Rs. 52 lakhs. Formal 
Audit certificate is awaited from the 
Accountant General, Punjab. 

237'94 65 31 State Government reported in July, 1962 
that claims to the extent of Rs 240 -95 
lakhs were sent to the A.G. Infomation 
in regard to the employees of Local 
Bodies is being collected and on receipt g 
of this information from various Muni- 
cipalities, the final figures will be fur- 
nished to the A.G., Rajasthan. Mean- 
while Audit have verified the claims 
upto to Rs. 237.94 lakhs. 

1488.80 The State Government reported in August, 
1963 that the matter was under active 
considerat ion. 

I 3 I -87 72 ' I 5 Detailed accounts so far sent to the A.G., 
West Bengal amount to Rs. 2,co,og,855. 
Further accounts for Rs. 3,g2,1q5 will 
be submitted in due course. Claims 





RscommsMtation 
The Committee recommend that in cases where financial assist- 

ance is to be given to sdcieties or organisation which result to profit 
nwking, it should be in the form of bans and not punts. 

[Serial No. 48(iii) of  Appendix IV to the 8th Report (Third Lok 
Sabha)]. 

Xecessary instructions have been issued to the various Ministries 
2ride) this Ministry's O.M. No. 11 (24) -EII (A) !63. dated 33-5-1964 
(copy enclosed). 

The Coniinittee ate also not h a p p g  that large antouirts o j  cmh 
w e r e  entrusted to low pard mxploytes for disbursement. Thq( 
zaould like the Mtnistry ot F ~ w n w e  t o  vxanilne thts  muttcr and tssue  
necessarp ti~srrnc.tint?s on rhe .vr!))ecr :o thnt  strch cases d o  not 
remi I-. 

[Senal No 60 ( 1 1  I of Appendix IV to the 8th  Report (Third Lok 
Sabhn) 1. 

Necessary instruc:~c.)i~s na5.c. been issued to the ivarlou:, Mlnistrlt:~, 

cid,e this Ministrfs O.M. No. 1 1  (24) -E.II ( A )  R63, datrd 20-5-64 ( cnp l ,  
enclosed). 

(Department of Expenditure) 
New Delhi-2, the 13th May, 1964. 

The Putjl~c.  Ac.c.c,urlt, Ctrr~lrnlt!tc. hirvc brought ! t i o ! l i . ( +  ,, c,  i i c '  
where a subs tnnt~al  g r i ~ n !  wnf igi=.r*n t r )  ia Socii~t~ whidi  r(a-;or-:t*ti tc) 
profit making They h a w  rt.rommc~ndmi that v , . h c ~ ( ~  fin;tucr,rl ah&- 
tance is to be given :o St~ictic*:; ur organ~sation:; which rcwl-1 to 
profit making. i t  sho~rld he given In the form of loans and not a# 
grants. 



2. Government have considered the recommendations of the 
Public Accounts Committee and are broadly in agreement with the 
principle underlying it. This will not, however, preclude the pay- 
ment of grants or assistance to organisations and Societies in accord- 
ance with the set pattern or policy of Government even where such 
organisations and Societies would ultimately make profits on the 
transactions they are authorised to make. I t  has accordingly been 
.decided in conrjultation with the Comptroller and Auditor General 
of India, that in cases where financial assistance is proposed to be 
granted to  a Society or organisation likely to make profits. the feaai- 
.bility of av ing  loans instead of grants-in-aid should bc specifically 
considered by the sanctioning authority in c+onsultation with :he 
Ministry of Financt; (Department o f  Expenditure). 

3. The Ministry of Home AfTairs, ~ t c .  are requestt:d to bring the 
re(wmmendatirrn 1 1 ,  t h c  n o t i w  of a11 auth~riti~s subordinate to them. 

HOT CHAND, 
L'nder Secretary t o  tlrr Gor~ernnzertt oj Ind!n. 

To 
All Ministries of the (;overnment of Indm etc.. ctc 

G o v u z s ~ t : ~ ~  OF INDIA 
SIIKISI'RY CIY FINANCE 

Svr i~~r .1  -Hecorrirrzctrdattons of the Public Accmrnrs Currarnrrrre W- 
garding handlirrg of cash bg lotr p l d  etnpla!cet.s mclilz rtt 
their Eighth Reporr (3rd Lak Sabha) on Audtt R w r t  
(Cittit) , 196'2. 



The Public Accounts Committee have brought to noticc certain 
features of a case where due to the defective maintenance of tic- 
counts, substantial amounts of undisbursed pay and allowances were 
not refunded into the Treasury, as required under Rulc 283(2) and 
proviso thereto, of the Central Treasury Rules but were irregularly 
utilised along with other miscellaneous receipts towards contingent 
expenditure of the office or for advancc for such expenditure. The 
undisbursed amounts were also utilised for emergencies. Besides, 
out of the amounts advanced to certa~n ofticers for flood and fire 
relief work, a substantial sum was outstanding against two Lower 
Division Clerks and no mention of thcse advances was made in the 
certificate of physi a; verification of cash. 

2. The Public Accounts Committee haw,  in this connection, oh- 
served as foilows:- 

"The Committee are also not happy that large amounts of 
cash were entrusted to low paid employees for disburse- 
ment. They would like the Ministry of Finance to exa- 
mine the matter and issue necessary instructions an  the 
subject so that such cases do not recur" 

3. In this case. the irregu1ari:lcs occurrtd due to the non-obser- 
vanre by the administrative authority concerned of the rules exist- 
ing on the subject. The various Rules, which were infringed, are:-- 

(a) Rule 7 ( l )  of the Central Treasury Rules which prescribes 
inter-atia that moneys received as revenues of the Gov- 
ernment shall not be approprlatcd to meet the depart- 
mental expenditure nor n t h t r w s c  kept apart from the 
Public Accounts of the Central Government. 

(b) The provisions contamed in suh-rule ( 2 )  of Rule 283 of 
the Central Treasury Rules read with the proviso thereto 
which provide for the refund of undisbursed pay and 
allowances and for the circumstances in which such 
amounts could be retained. 

(c) The requirements of Rule 270 of the General Financial 
Rules regarding furnishing of security of adequate amount 
by persons handling cash or stores. 

4. The necessity for observing scrupulously the existing rules and 
instructions in this regard cannot be over-emphasised and a d e q u ~ t c  
departmental action should be taken for the non-obsenmce of the 
financial rules and regulations. Particular care should he taken in 



respect of personnel entrusted with the handling of cash or stores, 
etc., stress being laid on the following principles:- 

(i) The Government employees entrusted with cash and 
stores should b? required to furnish adequate securities 
required under rule 270 of t he  General Finanrial Rules, 
1963. 

(ii) It should be ensured that the undisbursed cash in the 
custody of a particular Government servant, at any time, 
is not disproportionate to the amount of his security. 

(iii) I t  should also be ensured that the Government employees, 
who are  entrusted with handling of cash, are  conversant 
with the rules on the subject, namely the Central Treasury 
Rules, the General Financial Rules, 1963, etc. 

(iv) It should be made incumbent on all the Heads of Offices 
to ensure that the provisions of the General Fmancial 
Rules and the Central Treasury Rules and other depart- 
mental regulations in regard to handling of cash, refund 
of und~sbursed pay and allowances, prompt accounting of 
advances paid to subordinate officials etc, avolding irregu- 
lar utilisation of departmental receipts for departmental 
rspcndi turcs cbtc. are scrupulously observed in all cases. 

Under Secretory to the  Government of India. 
To 

,411 Ministr~cs of the  Government of Indra etc. 

(as per standard endorsement) 

Rccamn~endat ion 

T114 Conlm~ttee regtet to find that t n  sptk of  thew obserr*atrons 
and r e w m  nwn.la t ions the  postt  ion had not rr?tp+ot.ed as notes from 
rtlost of the M.rz.~.~tr~e~ u w e  r ~ r e , r e d  aft- the prescribed 
time-lznul was oilt'r, '71 somu enees suzmal  months later. The Com- 
nrt tce  hardly  n ~ e d  emphnswe a w e  a g a w  that delay ttl the suh- 
misston of these notes by  the N ~ n u t t i e s  hold up the presentation 
of t h e  Report of the Comrntttee to Parlianrent with the testdf . 
t/mt the proccss of the rugrlansnttrm of t h e  excess  Y further 
delayed. 

[Serial No. I of Appendix XV to the 16th Report (Third Lols 
Sabha) 1.. 



The recommendation of the Committee has been brought to the 
notice of the Ministries vide O.M. NO. F.14 (3) -E (Coord) /&I, dated 
the 19th October. 1964. 

Tlrc Cnmmrtee  jcel tlrnt u: t th  greater degree of premolr  In 
estz1nnr:ng and better (-mifro1 over progress of crtpenditure and 
prompt r ccouc l l~a t~o i~  OJ t f x  depirtmenttrl figures of expe~rdrture 
with those of  the  Accounts O m e s ,  better res~tl ts  could b e  achieved. 
They hope that Mmzsrrtes 1r.111 take st(itub1e srcps towntds  this end.  

[Serial No. 2 01 Ap!wr~ilx XI' to the 16th Rcport ('Third i,ok 
Sabha) 1. 

The recomrnendatlon of the Corn~nltiee has bei.11 circulated to the 
various Ministries along with necessary irlstructions ( w d e  O.M. No 
~ . l 4 ( 3 )  - ~ ( ~ o o r d )  !64-I. dated the 19th October, 1961. 

The Comnxttee ~11.c slirpr~sed r!m !he Mln~s'r!p xhould have 
tssued zrutruc i tons w < y a r d ; i L g  . ~ ~ s l ~ o n e i n e n t  of pnl~rricnt of all  rlze 
pendzny btILs to thc i ce s !  f i v u ~ l c w l  year, trltltongh t h q  m t u t  h a w  
been a - c r e  of the I )T@i 'rF;Ol iS  t i  : h ~  F I J L C I ~ I C I ~ I ~  RILIP% ~ n d  of the 
Reconzn~endnt1o91 o f  :I:c P.:?.C ~ . o : t t u r n ~ d  i t ,  p:lrll F ( 1 ~ 1  I of r h e ~ r  
Fony-Ftrs! Reporr (Sm)nd  L{II S a h h u ,  that ,)o\tponencent oJ ex- 
penditure on the plea of lack of funds i.\ ob jec tmab le  and vitiates 
effec1tz.e parlturrienta,?/ confro1 The Cor117r;1tf~c tncst that . strtct znstructtoils zozll bc ~.istlrd to w n ~ d  r: rovtro-entirm of the 
financial rules in future. 
IS. No 6 of Appendl. XV to the S~xteerith Hrport (Thlrcl 1,ok 
Sabha) 

ACTION TAKEN 

The matter is undcr conxidera!i:~n. 



Recommendation 
I It appears that there is some lacuna in the prescribed procedure 
wi th regard to e x c h g e  on remittance transuctiom. The Com- 
mittee ure infornmi tJuzt the Ministry of Finance propose to review 
the present procedure i n  consultation wi th the Comptroller and 
Auditor General with a view t o  ensuring that such uncovered ex- 
cesses d o  not recur. T!lc Coirt~ir.tteu would like to  be inf~rlneri about 
the steps proyo:;cc2 to ,?)e taken us a result of this reuleu?. 
IS. No. 7 of App..ndix XV to the Sixteenth Report (Third Lak 
Sahha)  1. 

ACTION T<\KOS 
Tho r n a t ~ r ~ r .  is undc:~ considc.ra:ion. 

Recommendation 
The C u n c ~ n . ~ t t e e  d o  not f w l  happg to find timt the Mtnistries had 

I L O ~  i~ t ' , : i r  d m l r y  r ~ ~ o n c i l ~ a f  ion work in this YeSptm properly as pro- 
ui&c.d :?, t h e  rules. Thejl t ~ o u l d  m y g e ~ :  rftc ,VI~is try  of Finance to 
look l r l t o  such t!!utter.s !chr.-tf ,I n u ~ l > c r  o j  Minitries h a w  to deal 
' ~ i ) l t J t  c1 p a r t l c ~ ~ l u r  1!1w1 of work and tnJ.0 nu.:tub/e :;+ens to ensure that  
the;/ prrforin t / ~ r - t ; .  dli:jw p-o,r)~rl!i. % ' h e y  I Z C : Y . . ; U ~ ~ ( ,  suck items of 
.u..'ork S ~ I O ~ L ! ~ ?  ' ) r *  c ~ ) r : r - c  ~ trc trd  : u  c .s.uq!r 37inis:ry: c!:w~rnri t:el;~ there 
sliotrld i . t ~  i q  ( . o : ~ r c l : t i n ; ~ t ! y  ilu:hcrri~!y to  keep n ~ ~ n t r f i  over such xiat- 
? Pr::. 

ltQronrmcndat ion 

Nw*ssar> irbstruct~uns ha\*> b w n  issi~cci !o the . I l ~ n i ~ + ~ * c . ~  In ciw-  
.4 tauon with thr Comptroller and Auditor General ui Incha. 

[Vrd#p O.M. Nn. F.l8(l6) -E.G.I. (B) /M cicrted the 28th Augu~t, 1964 
(Copy enclosed) 1. 



MINISTRY OF FINANCE 

(Department of Expenditure) 
Estt. (Coord.) Branch 

NEW Delhi, the 28th August, 1964.. 

S u w m : - 1 6 t h  Report of the Public Accounts Committee (Third Lok 
Sabha) . 

The undersigned is directed to invite a reference to the under- 
mentioned observations of the Public Accounts Committee at Gcrial 
No. 9 [Para 'i(vi)] of Appendix XV to their 16th Report (Third Lok 
Sabha) : 

Obsema tions 

"The Committee regret to note the lack of co-trdination amongst 
the various authorities in the ma tk r  of adjustment of debits per- 
taining to expenditure incurred by Defence Estimates on J.K. Militia 
and of old debits pertaining to the cost of air-lifts provided by the 
I.AF. to the Police Battalion personnel. They woilld like the 
Ministry of Finance to 1s:;ue suitable instructions to Ministries in 
consultation with the Camptroller and Auditor General, to avoid 
m r e n c e  of such cases." 

2. The full facts relatmg to this observation are contained in 
para 7(vi) and Appendix VII to this Report. The observations 
were made with reference to excess in a Grant resulting from a book 
adjustment made without following stnctly the instructions cx~stm,: 
on the subject. Failure on the part of one department to m f u r ~ n  
another, sufficientIy in advance, about the particulars of debits being 
raised resulted in the omission to make provisions in the budget neces- 
sary to cover the debits The procedure prcscribpd in thr Comp- 
troller and Auditor General's letter No. 542Admn.I1/89-58, datcd 
11-3-1958 (copy enclosed) was also not observed strictly in this case. 

3. The observations of the Committee arc brought to the nnticc 
of the Ministries with the request that recurrence of such cases 
should be avoided and that instructions issued in this behalf should 
be obeerved strictly. 

4. The Comptroller and Auditor General has also issued 
nec- instructions in this connection, to his subordinate amces, 



.vide his letter No. 959-T-Admn.I1/201-64, dated 11-43-1964 (Copy en- . 
.closed). 

Deputy Secretary to the Government of India. 

'To 

All Ministries/Departments/Comptroller and Auditor General. 
Copy forwarded to:- 

(i) All Expenditure Divisions. 

(ii) Department of E.A. (Bud@ Division)/Departmmt of 
Revenue and Company Law/Dcpartmen t of Co-ordination. 

(iii) Lok Sabha Secretariat (P.A.C. Branch). 

Srrwm: -Procedure regarding control of erpenditure incurred by 
one departrrrmrt on behalf of another in respect of sup- 
phes and senices  and adjustment of debits therefor. 

I am &rectcd to m v ~ t e  a referenrr to the 0bserva:mn;recom- 
mcndnt~on mode by the Publrc Accounts Committee against serial 
No. 9 of Appendx XV of their 16th Report (Thlrd Lok Sabha). The 
Committee has okenvd that there 1s a lack of col>rdination 
amongst the various author~tlcs 111 the matter of inter-departmental 
and mter-Govcrnmcntal adjustments of dcblts whlch has resulted 
In excess In a particular Grant and has ckrslred that the Mintstq of 
Ftnclnce should lssuc suitahlt. instructtons to avoid recurrence of 
such cases. The Mlnrstry of F~nance  are issuing newswry instruc- 
tlons to the Mmstnes  and I k p r t m c n t a l  ofIicets. It was not]& 
that the lrrcpltlritlcs as po ln td  out by the Public Account Com- 
m~ttcw in p r a  ?(w) and Appendix VII of the sald Report had occur- 
ed partly due to nonubservorice of the p d u r e  l a ~ d  down i.i this 
ufiim circuler lctter No. 5.42-Admn. 11/89-58, dated the 11th March, 
1998 (copy enclosed for ready mfemnce). It is n?questwi that the 
mstmcbons issued tn t h u  oRlw lctter dstcd 11th March,  ISCi8 refer- 
red to above an, stnctly observed in future. 



COPY OF L E ~ E R  NO. 542-&MN. 11/89-58, DATED 1 1 ~ ~  MARCII, lQN 
FROM THE OFFICE OF THE COMPTROLLER AND AUDITOR GENERAL OF INDIA, 
NEW DEW TO ALL ACCOUNTANTS G w  AND COMPTROLLER ETC. AND 
COPY TO THE GOVERNMENT OF INDIA, MINISTRY OF FINANCE E'I'C.. EX. 

S ~ ~ ~ ~ : - P r o c e d u r e  regarding control of expenditure incurred by 
one department on behalj of another in respect of sup- 
plies and services and adjustment of debits therefor. 

1 am to state that this office had had under considcntion the 
question of effective control over-wpndi turc  incurred by one Go\.- 
ernrnentfDepartment on behalf of another. which 15 ndjt~stc.! 
through book transfers. 

2. A large and important category of such transactions d a t e s  
t o  stores purchased through th,? Director General. Sup!>!ics and 13s- 
pasah, High Commissioner for India in United Ringr l~m.  India 
Supply Mission. Washington or  the  Indian Embassies c!lscwhcrc 
The present ps i t ion  is that in all such cases, the n;I;ccr ag;!ins: 
whose allotment of funds the paym-.nt is debited, gets thc twliest 
intimation of it mir through his Accctunts Officrr after the monthly 
account in which the debit is included, has becn ciosc*d. 

3. Another category rs bovk adjus!mcnts In respcr'i I ~ I  c ~ s t  of 
services rendered or suppl~ea made b\ o thw Gn\-imlrnrrl\., arid nl\o 
by other Departments of the same Go\-crnnwnt tvhcrc under ! I I P  
directions in Chapter 4-Account Codc, Volumc I.  mtvr-departnwn- 
ta l  adjustment is perrn1ttc.d In such cases. \vhcn de'o~t;  ;,re rccclv- 
ed supported by the accei)tancc on mvolccs. thc Accot~rtrlnt GcwT;:~ 
adjusts them w~thou t  a n y  further refc:.c.ncc t i )  t h c  I)rp;t~!mc~r~i;~l 
m c c r  Where, however, a debkt is not supporbcd bv :i rccortt of 
acceptance by an officer of the department concerned !t:v Account- 
ant General 1s required [para 5 U ) .  Anmxurc H 1 : )  Chi i l~ !v  5 
C e w m l  Financial Ru!es, Volume I] to  nhtaln the conctlrr.cnct8 r r I  t 4 t .  

department concerned before arccpt~n,: and adjustinq 1 1  

4 With a VEW to provide a second I~ncb of defence a p n b t  lapws 
in proper and eficjent control of expmdltnre. i t  has t m n  dec~dod 
that the Accountant General should send i n t ~ m n t ~ o n  nt adjustmcnts 
of debits n?c.cived from or demands made bv other Account.;, C)flicer.i 
to the departmental oficer concerned as soon as any ~ u c h  adjust 
men2 is made or  the demand is acceptcd for payment, instead of 
doing it after the closmg of the mmth's  accounts as at rwcscnt 

5. I n  the  case of purchase of stores, arrangements arc also brrng 
made with the Central Government that instructions arc isucrl to 
the paying authorities both in India and abroad that they should 
rend automstically, in evesy casc, an intimation to the jndrn!~ng 



officer as soon as ii payment is made on his behalf, independently . 
of any action with the Accounts Officer for adjustment of the  
transactions. 

[Scrwl No. .'J8(rl uf Appc ndrs XVI itr the Twentieth Htwort  (Third 
Irak Sabha)]. 



A c n o ~  TAKW 

The recommendation of the Committee has been brought to t h e  
*notice o f  all the Ministries for inforrnation/guidance. 

[Vide O.M. No. F.  18(32)-E.G.I.164 ( I ) ,  dated 11-5-1964]. - 
Recommendation 

The Conamittee cotuider it extren.l.elg unfortuiuzte that. even 
though the terms and conditions of the grant to the Children's Film 

Society were subsequently liberalised, the important suggestion 
made originally by the Ministry of Finance that the position n ight  
be reviewed at the end of the Tltird year in the light of the experi- 
ence gained and results achieved was not implemented. Thc Corn- 
mitfioe consider this a serious lapse on the part of the Ministry. Had 
,this suggestion been implemented many of the irregularities com- 
mitted by the Children's Film Society would have cone to light 
much earlier and eflectizze remedial action could have been taken. 

Grants were being released during the long period of seven gears 
without any serious attempt to enforce the nonnal checks envisaged 
in  the financial rules on the plea that it was for the Members of the 
Society to see to its proper functtoniitg. The Committee wrre sur- 
prised to be informed in this connection that no replies were receiv- 
ed by Audit to the points rais~d zn the Inspection Reports on the 
accounts of the Soctety successi~*ely for the. four !rears 1955-56 to 
1958-59. It was explained b y  the Ministry that the draft replies sent 
by the Society to the Ministry were not found satisfactory and, t he re  
fore, they could not be forwarded to Audtt. I f  S O ,  the Con~mit 'ee 
feel that there was case for Gozwrnment to withhold releasing of 
further yrants till they satisfied themselves about the proper func- 
tioning of tire Society. The Committee feel concerned at the scan? 
regard shown year after year to the objections raised in the Audit 
Inspeown Reports and the belated dtscooery by the Ministnj that 
the functioning of the Society was "absolutely topsy turvey". In this 

.connection attention is invited to para 38 of the First Report of  P.A.C. 
(1951-52) regarding expeditious disposal of audit objections". 

[Serial No. 46 of  Appendix XVI to the Twentieth Report (Third 
Lok Sabha)]. 

The mcommendatiun of  the Committee has been brought to the 
notice o f  all the Ministries for iniormationlguidance. 

[Vide OM. No. F. 18 (32) -EG!/64 ( I ) ,  dated 11 th  May, 1984.) 



Twenty-third Report (Third Lok Sabhu) 

The Committee regret to  note that as a result of the interpretation 
given by the Company Law Administration to the provisions of Act 
relating to Branch A i d i t o ~ s ,  Government Companies are appointing 
their own Oflcers as Branch Auditors. This i n  the opinion of the 
Committee is not a healthy practice. It is obvious that the corn- 
n e n t s  of the Branch Auditors who are officers of the Company can- 
not be as objective and independent and would not receive the same 
weight as the comments of independent Auditors appointed on the 
advice of the Comptroller & Auditor General. The Committee de- 
sire that this matter should be reviewed and the present practice o f  
appointing Branch Auditms for Government Companies in the man- 
ner described should be discontinued. In the opinicnr of the Com- 
mittee, the Branch Auditors should also be appointed on the advice 
of the Comptroller and Auditor General in the same manner as that 
of the Auditors for the Head Ofice. 

[S. No. 82 o f  para No. 91 (Appendix In)]. 
A m o s  TAKEN 

The undersigned is directed to refer to the above mentioned 
report of the Public Accounts Committee and to say that though 
there is a diPTerence of opinion mgarding the interpretation of the 
provisions of the Companies Act, 1936 in regard to the appointment 
of branch auditors of Government companies, it has now been 
agreed to by the Comptroller and Auditor General o f  India that so 
long as it is ensured that Government companies do not appoint 
branch auditors for the branches which are audited by auditors a p  
pointed either under the directit- issued by the Comptmfler and 
Auditor General of India or under the orders of the Central Gm- 
ernment appointing auditors of the company on the advice of the 
Comptroller and Auditor General of India, the Comptroller and 
Auditor General would not .see any objection to Government com- 
panies appointing their own branch auditors for other branches. 
The  Comptroller and Auditor General of Xndia has also agreed that 
he would issue necessary directives to the auditors appointed in con- 
sultation with him indicating the branches or their number which 
should be audited by them. The Company Law Board proposes to 
inform the Government companies through the Ministries concerned 
that for such branches as am actually audited by the statutory 
auditors or auditors appointed by the Central Government in con- 
sultation with the Comptroller and Auditor C&neraI of India. no 
branch auditor need or should be appointed by them. With regard 
493 (Aii) L.S.-12, 



to the other branches which are not so audited, it would be u p  to 
the Govexnment companies to make such arrangements for their 
audit as they consider nmssary. 

2. I t  may be added in this connection that under Section 228 of 
the Companies Act, branch auditors are also required to be persons 
qualiAed for appointment as statutory auditors of the company. 

3. The abow reply issues in consultation with the Comptroller 
and Auditor General of India and with the approval of the Special 
Secretary and Chairman of the Company Law Board. 

Secretary to the Company Law Board. 
[O.M. No. 15/22.'64 'IGC, dated 1-12-19641. 

Twenty-fifth Report (Third Lok Sabha) 

While the Comm~ttee appreclatp r hat t h ~  n i l  nual es t l~u7f~s  have 
to be framed keeping in  rtew the Plan targets, t h ~ ! r  feel that there 
i s  all the more reason, to see that the esttntates ~rrltde protkvion for 
such schemes only as are mature ettough t o  be taken trp for erecutton 
and that the administratzve machmerp t s  j t ~ I l ! i  geared up  to a c h ~ e r c  
& targets. The estimates must also taken into constderar~on the 
difficulties thut are Iikcly to  be encountered i n  execution. Large 
swings clearly sfrow that  there u fatlure to q m t d  usefulltr t h e  funds 
to the extent anticipated. The Cornn11rtc.e espcmally feel concerned 
to note the increase in the percenrayt* of  satsings fro711 fi 7 prr cent 
(Rs. 500 mores) In 1960-61 to 11.9 per cent (Rs 888 crews! 11.1 1961- 
62. Such a situatzo?t calls for the need fa better budgermg parttctr- 
lorly in the matter of avmdrng pro~~rslon for tmntatrire schrmes card 
for greater dtive to achieve the Plan targets u ' t thouf  owrirw,ktng thp 
need for economy and financial regulurtty 
[Serial No. 1 of Appendix I to the 25th Rcp~l-1 o f  t h e  1' .\ C (Thlrtl 

b k  Sabha) J .  

The re~olnrnendation of the Comrnittcrr has been brought to the 
notice of all the MWstries for information/guidance. 

[Vide O.M. No. F. 18(53)-E.G.1./6+1, dated 5-6-1964]. 

In po7a 6 oJ their Eighth Report (Third Lok Sabha), the Com- 
mittee had expensed coneen over the mitinuance of savingx In t h e  



schemes executed by the State Governments and had derived that 
the system should be reviewed with a view to  providing for reali8tic 
estimcrtes in this behalf i n  the budget placed before the Parliameht. 
The Committee &sire that this matter should be examined in can- 
sultation with the Planning Commission and the States a d  8ttp 
oaken to  remedy the present position under which the States jail to 
utilise the provision made for develgmzent schemes in the Centrd 
budget. 

[S. No. 2, Para 6 of Twenty-fifth Report-Third Lok Sabhal. 
ACTION TAKEN 

The matter is under examination. 

Recommendation 

The Contrn~ttee suggest that l~efore lncludtng varlous svherni's In 
the budget, the at)ailab~llt!g of forttgn exchange for the purpose 
should he avcvrta~ned in c.onsultatrc~n wtth the Mtnrstry of Finance 
well t i t  advance. W h w u  t h e  at-a~lablltt!~ o j  jumgn exchange for 
xcheiues ulas doubtful. on19 a small prormon sholild be included in 
the ongrncll htdyet and stcpplem~tifcrr!i grant obtained as and tchen 
the foralgn eschartg~ t~t*c.onics nl.utlablu 

[Serial KO. 6 o f  Appnclis I t o  the 25th Report of the P.A.C. (3rd 
Lclk Sabhal]  

Attention 111 t h ~ s  conncvtlrm 1s 1nt ~ t e r i  to a 51mliar rceommenda- 
tion of the Publli. Accoun?.; Cornmittw in para 1 3 ~ e )  of thelr 42nd 
Report (2nd I A , ~  Sabhrr ) W I ~  h refcrcnci~ t o  !hat recommendation 
i t  was dcc.~dcd that - 

"in the case uf schrnltu involving a fc~rergn cxehangc content 
of over H s  1 lakh. budget pmvisiun sht.ruld be accepted 
by the Esprnditurt* Department only ofver refcrencc to 
the €.A Department The E.A D r p r t m e n t  would ded! 
with the c w a s  as t xp.\ltttously ns  p ~ s s i b l t ~  and h.h.t.' a 

them advict*. Schcmes for whtch foreign c.srhmgt. hai  
b e n  slnuldically twmnrkcd, necd not referred to 
r h ~  E A I&-pnrtrncnt '" 

This decision was AISO c~rcu la t~d  t o  the various Minlsftiw with 
rcicrence to a similar rccommcndatian of the Public Accounts Com- 
mitt= et Serial No. 6 r s t  Appendix IV to their 8th Rcpwt (3rd b k  
SlbSla). 



The Committee are  suqwised how the Finatwe Ministrg agreed 
with the view that funds could be provided for the purchase of assek 
of the Jaipur Mining Corporat ton u~ithout ob tainintg the specific ap- 
proval of Parliament for the expenditure. The Committee note that 
the funds provided by re-appropriation in 1961-62 had remained unu- 
tilised. Also, no specific provision for the expenditure was made in 
the budget for 1962-63 and thus the opportunity for obtaiiting the spe- 
c@ approval of Parliament was not availed of. Since the purchrue 
of the assets of the Corporation involved o.rpendttt[rc on a 'new service' 
in 1962-63 the Comm~ttec feel thrrt thi .  requtrc regularisation by 
Parliament, ex post facto. In para 82 of thcu 42nd R e p d  (Second 
Lolc Sabhn), the Cmniittee had discwssed the w.~niler of regularisation 
of espenditure on a 'new service' whzch 11u1y he dtsdosed after the 
end of the financial !/ear. The Committee had e.rpwssed the opinion 
that as in the pre-Constitution days, such cases could he brought be- 
fore Parliament for approval. u*it hout violat lng a n ? ~  of  t he prozwkms 
of the Constitution. by morii~g n resolutim tn appropriate terms and 
getting its approval ex post facto to the money spent on such items. 
The Committee regret to p i 1  t out that thr comments of Government 
on this recommendation have not yet been furnished to them. The 
Committee would like to urge on Governm~nt to expedite thetr deti- 
ston in this behalf and take necessary acflcm tn the present case 

(S. No. 8 of Appendix 1 to 25th Report-Third Lok Sabha) 

The undersigned is directed to invite a reference to the recom- 
mendation made in Para 82 of the Forty-second Report of the Public 
Accounts Committee (Second Lok Sabha) regarding the regularisa- 
tion of expenditure incurred on a "new service" which was not cover- 
ed by valid appropriation of funds but which did not result in an 
excess over the grant or appropriation as a whole. 

2. The recommendation of the Committee has been cons~dered tn 
consultation with the Ministry of L a w  and the opinion of the 

r Attorney-General has also been obtained. A copy each of the S t a t o  
ment of the case for the opinion of the ~ t t o r n ~ ~ ~ - ~ e n c r a l  and the 
Counsel's opinion of 17th February, 196.4 is enclostd 

3. The present Attorney-GcnerA has c.trncurrc*d wlth the view 
expressed by his predmwmr on 17th May, 1958 that having regard 
to the exprew prohibition in Article 114(3) of the Cnni9titution, and 
this prohibition also applies equally to Artlcles 115 and 116, the 
expenditure incurred on a "new service", which is not covered by r 



valid apprupriation but which does not cause an exam over the grant 
cannot be regularised by means 02 a Parliamentary Resolution, as con- 
templated by the Committee. The Attorney-General has also observ- 
ed that the legislative function of permitting or validating expendi- 
ture from the Consolidated Fund of India can be performed only by 
following the procedure laid down in Articles 112 to 116 of the Cons- 
titution and not in any other manner, such as by a Resolution of the 
Parliament; nor can a Parliamentary Resolution condone the ill* 
gahty and validate irregular expenditure. The Attorney-General 
has also explained why the pre-Constitution procedure to which the 
Committee have referred, cannot be followed. 

4. In view of the constitutional position explained above, and 
pending the amendment of the Constitution for providing expressly 
for the regularisation of such technical excesses, by appropriation 
by law, the object that the Committee have in view pcrhsps 
be served by bringing such instances specifically to the notice of the 
Parliament in their Reports. 

5. This Note has been seen by the Comptroller and -4uditor- 
General of India. 

Jolnt Secretary to the Government of India. 

The Chairman Rr 
Members of Public Accounts Committee. 

(O.M. No. F. 2(51)-8/56 d!. 5th May, 1965). 

Statement of Caso for the Opinion of the Atturney-General of I d a  

In the year 1958 Attorney-General considered the questton whe- 
ther an amount spent out of the Co~~solidated Fund of Incba or of 
a State in a particular year on a "new set-v~ce", for w h ~ h  no grant 
was voted by the k w l a t u r e  for that year and which came to notice 
in a later year, could be regularised by the Legdaturc and, if so, 
in what manner. Learned Counsel, in his opinion d a W  17th Mag, 
1958, expressed the view that having regard to the express prohibi. 
tiom in articles 114(3) and W(3) of the Constitution, it  is neces- 
ury that there should exist same Constitutional pmvlsion under 
which the authorised expenditure could be approved by the Leas- 
loturn. He also added that the practice prevailing in India prior to 
the Constitution was not relevant to the matter. Accordtng to 
learned Cou* an 8 proper construction of or!icles 11 S(1) (b) and 
116(l)(c) as well as the corresponding pro\.isions relating to the 
States, it is dtiacult to my that the Legislature can be asked to 



approve the unauthorised expenditure an a new service acting un- 
der these provisions. He, however, considered that if it was desired 
to az,proach the Legislature in order to regularise the expenditure, 
the only possible method is by putting a strain& construction on the 
language of articles 116(l) (c) and 206(l) (c) of the Constitution. 

2. The Public Accounts Committee was duly apprised of the 
learned Counsel's opinion as aforesaid. In para 82 of its Forty- 
second Report the Committee observes as under: - 

"The Committee are of the opinion that as in tlic prtb-Consti- 
tution days, such cases can be brought belo~.e Parlia- 
ment for approval. without violating any of the provi- 
sions of the Constitution, by moving a resolution in 
appropriate terms and getting its approval ex-post-factc 
to the money spent on such items. However, in case3 
where by incurring such expenditure, the amount autho- 
rised by Parliament for a particular demand (Service) 
for that year has been exceedtd the provisions of Arti- 
cle 115(l) (b)  of the Constitut~on will be attracted, and 
the excess will have to be reqlnrised under those pro- 
visions." 

The question to be considerud is whclhcr the Co~nmlttee's recom- 
mendation regarding the moving of a resolution for the purposv 
referred to above can he  given effcct 10 undcr thr Constitution. 

3. Articles 114(3) and 20.1t3) o: the Con.st11utlon provldt. that nu 
money shall be withdrawn from the Co~uohdated Fund of India or 
the Consolidated Fund of the Statc except under appropriation made 
by law passed in accordance with the provisions of these article 
Article 266(3) containing similar provlslons provides that no moneys 
out of the Consolidated Fund of India or the Consolidated Fund of 
a%tate shall be appropriated except In accordance with law and for 
the pwpses and in the manner jxovlded In the Constitution. Fur- 
ther, articles 115(1) (a) and 205( l)  (a) provide that when 8 need has 
arisen during the current financial year for supplementary or addi- 
tional expenditure upon some new service no1 contempiated in  the 
annual financial statement for that year, the President or the Grw- 
emment shall cause to be laid before Parliament or the State I,egiL 
kture, as the case may be, another statement showing the estimated 
mount of that expenditure. As provided by ar t ic le  115(2) a d  
206(2) the procedure for voting the supplementary dcmandir *laking 
to mcb new services and passing the connected Appropriation B i h  
is simJlar to the one applicable in relation to the annual financial 



statement. Thus, expenditure on a new service cannot be incurred 
ub initio without an appropriation law passed by Parliament, ar the 
State Legislature, as the case may be. But, if by inadvertance or 
otherwise, such an expenditure is incurred without being covered 
by an Appropriation Act, it appears that it is not open to Parlia- 
ment or the State Legislature to regulariw such expenditure by pas- 
sing a formal resolution for the purpose. Such a course might virtu- 
ally imply that Parliament or the Legislature has thereby become 
a party to the Constitutional irregularity of having incurred the ex- 
penditure without the sanctity of Appropriation law. The passing of 
an Appropriation Act by Parllamcnt or the State Legislature is essen- 
tially a legislative functlon to be performed by it  in the prescribed 
manner by debating the proposed law in the form of an Appopria- 
tion Bill which would go through all its stages in the manner requir- 
ed by the Constitution, including articles 114 and 204 thereof. That 
manner of exercrsing the essential legislative function cannot be 
substituted by adopting a summary method of a resolution p a s s 4  
by Parliament or the State Legislature. 

4. The Public Accounts Committee refers to the practice in the 
prreConstitution days. It may be noted that neither the Coven- 
merit of India Act, 1919 nor the Government of India Act, 1935 made 
ally specific provision for regularisation of evendi ture  in excess of 
t ? ~ e  grants, nor did they contain any restrictive provisions like thase 
in articles 114(3), 204(3) and 266(3) of the Const.itution. Provision 
for  this purpose was made vnly through Rule 49 of the former Indian 
1,~gis lat~se Rules (which corresponds to the provisions of articlcz 
1 l 5 ( l )  (b) of the Constitution). In 1930-31 when a question arose for 
the regul;irisrtion of expenditure on a new service. the Publrc 
Accounts Committee did not consider it worthwhile to seek an 
amendment of the rule, but suggested that it would be enough if 
the Resolution for taking into consideration the Report of the Corn- 
nlittee is expanded so as to include that the Assembly approves the 
snid expenditure. This view seems to have been taken by gi\ri~.g 
fi 1 % ~ r ~ 1  construction to thr said rule. 

5. The parition after rhc commencement of the Constitution Is 
really dirrl-~ ent The expenditure from the Consolidated Pund of 
lndla or the ~onsolfbateci Fund of the State b expressly r e q u i d  to 
ba covered by appropriation law made under articles 114(3) and 
3M(3) read with article 266(3) of the Constitution. Further the F- 
port of the Public Accounts Committee is no longer behg taken 
Into canddtration by moving a formal resolution for the purpcrJe. 
It may thus be inferred that even assuming that the p&onstfh- 
tion procedure of approving the excess expenditure or e x p a r d m  



on a new service by a resolution did not contravene the provisions 
of the aovernment of India Act, 1935, i t  does not seem open to 
Parliament ar the State Legislature, in view of the express provi- 
dons of the Constitution referred to above, to approve the expendi- 
ture from the Consolidated Fund of India or the Consolidate3 
Fund of the State by means of a resolution as contemplated by the 
Committee. 

6. In the circumstances it is considered that the recommendo. 
lion made by the Public Accounts Committee as aforesaid is not 
utrictly in accordance with the provisions of the Constitution as ex- 
plained above and cannot, therefore, be given effect to under the 
Constitution. As the resolution of Parliament has not the efRcacy 
of law, such a resolution cannot serve the purpose of bringing into 
play the power of Parliament to legislate regarding the withdrawal 
of money from the Consolidated Fund of India as contemplated by 
articles 114(3) and 266(3) of the Constitution or even to condone 01- 

re-@arise the omission to cover such expenditure by sn  a2propriate 
law under the Constitution. 

7. Learned Counsel is requested to give his opinion on the fol- 
h a g  questions, namely :- 

(1) Whether the recommendatiol~ made by the Pubiic 
Accounts Committee as referred to in paragraph 2 above 
can be given effect to under the Constitution; 

(2) if the answer to the above question be in the negatitc, 
whether it is possible to replarise an expenditure of 
the kind referred to in paragraph 3 above and if so. in 
what manner; and 

(3) generally. 

New Delhi, dated the 
25th Janwry, 1964. 

No. AGF/3116+787 ( 5 ) .  

Joint Secretary and Legal Adviser. 

an amount apc5rt out of the Rc: The mannet of reguhrisation of 
Consolidated Fund of I d i a  rn a State for which no grant 
was voted by the Leplatute-refetence b y  the PAC. 

Opinion 
In my opinion, paragraph 82 of &the Forty-second Report of the 

Public Accounts Committee 19 not correct. The scheme of the rele- 



vant aFticlerr in the Constitution regarding expenditure from the 
Ccmoolidated F'unds of the Union and the States is that auch expen- 
diture can be sanctioned or  validated by a law made by Parliammt. 
The permitting or validating such expenditure is a legislative func- 
tion. The relevant articles for the Union are articles 112 to 116 and 
for the States articles 202 to 206. Since the two sets of the articles 
are  identical in terms, I need only mention those relating to the 
Union. 

2. In bhe f i s t  part of the Public Accounts Committee's opinion, 
"such cases" I take to mean cases of the kind referred to in the 
opinion of the Attorney-General given in 1958, i.e. not being of 
any of the kinds mentioned in articles 114, 115 and 116. The Attorney 
General expressed his opinion to the efiect that there was no pro- 
vision in the Constitution for the sanctioning or validating the pay- 
ment of such items. I agree and adopt his opinion. The fact that 
such items are  not provided for cannot leave them at large to be 
dealt with in some other manner, e.g. by a Resolution as recom- 
mended by the Public Accounts Committee. since the Constitution 
provides expressly by article 114(3) that "no money shall be with- 
drawn from the Consolidated Fund except under an appropriation 
made by law" and that prohibition applies equally to articles 115 
and 116. If, therefore, such items are paid ou' without a previous 
grant duly approved by law, such payments are illegal and no reso- 
lution of the House can render .it valid Pr condone the illegality. 

3. In view of the articles of the Constitution above mentio~ed.  
the practice, ~f thcre was any before the Constitution, to valldate pay- 
ments in some particular manner is irrelevant. The Publlc AccounG 
Committee says that the pte-Constitution practice can be followed 
without violation of the provisions of the Constitution but that can- 
not he so in view of the express provision in article 114(3) which 
I have already mentioned. There 1s only one provision for ex-port- 
fact0 approval, that is, in article 115(b) w h ~ h  applies only 
when thcre is an excess expenditure on a service beyond a grant al- 
ready made for that service, which is the kind of item mvered by 
the latter part of the relevant paragraph in the Public Accounts 
Comml ttce's Report. 

4. I may add a few wards as to  the position before the Constitu- 
tion. Undcr w t i o n  33 of the Government of India Act, the Gover- 
nar\..Ganeral had to lay before the Legislature a statement of the 
eetimnted m i p b  and axpenditurc for the year. Thls corresponds 
roughly to article 112 Section 34 of that Act cotrespando to 8r:icle 
113. Under section 35, the Covemor-General, after the grants were 



made by the Legislature, had to authenticate by his signature a 
sdmh&! specifying the grants made and lay it before the Legisla- 
ture. T'hem was, however, no Appropriation Bill and no Appro- 
priation Act. Sub-section (S), however, of section 35 provided: 
"No expenditure from the revenues of the Dominion shall be deem- 
ed to be duly authorised, unless it is specified in the Schedule". This 
was a provision analogous to article 114(3). Section 36 is similar to 
nrticle 115(1) and provided for a supplementary statement if fur- 
ther expenditure became necessary over and above the authorised 
expenditure. There was no provision equivalent to article 115(b) or 
116. There was thus nothing similar to article 115(b) which ?ro- 
v i d e  for e.r-post-facto validation by law of excess money spent. 
There was a rule in the Indian Legislative Rules. being rule 49 which 
however, corresponded to article 115(1) (b)  and it may be stretch* 
Ing the words of that rule that some item of the nature referred to 
by the Committee may have been sought to be passed. It is un- 
necessan; to consider whether that  was properly done qr not, havlng 
regard to the differences that halve been pointed out and in parti- 
cular, by reason of the express p-ohibition in the Constitution the 
cases referred to by the Public Accounts Committee in the Arst p:irt 
of the relevant paragraph cannot be dealt with by a Resolution as 
suggested. 

New Delhi. dated the 17th Februar?,. 1964 

The Cotnm~riee rake a serlum not9 of the disregard of the pres- 
cribed procedure by tlw Supewtsoty Officers rtt not e x e r d n g  pro- 
per checks which facilitated loss of confiscated currency notes and 
other @curities amounting to Rs 10,656. The Committee also re- 
gret the a b w m a l  tieby in completing the departmental mquiry. 
They hope that the departmental enquity u ~ i U  be expedited and 
suitable p u n i s h m t  awarded to the guilty omer and to those who 
failed to ezweire proper euperoision 

(S. No. 11 of Appendix 1 to 25th Report-3rd Lok Sabha). 

Upto December, 1960 when this loss came to light, the procedure 
for disposal of confiscated currency and other securities was maL1y 
governed by Rule 109 of the Central G o v e m e n t  coropilatlon of 
Treasury Rules rele ting to the custody of Crovernment money, After 



the loss in question came to notice, however, a review was made of 
the procedures followed till then. Revised instructions with a view 
to further tightening at the procedures in this regard, have aincc 
been laid down (Copy enclosed). Broadly, under the new arrange- 
ments custody of conAscated goods, intercepted when imported or 
exported through the medium of post offices, is to remain with the 
postal Authorities, until they are ready for disposal. Valuable arti- 
cles like gold, jewcllery, diamonds etc. are however, taken over tram 
the post office immediately upon confiscation. Such articles are 
sc~paratcly accounted for and are kept in the custody of (Godown 
keeper/Cashwr) under proper receipt. Currency is further deposlt- 
cd with the  Heserw Bank of India. These instructions ought to 
rninlmisc the instances of slmllar losses In future. 

2 A s  rrgal (is the actio!i taken agamst the officers pnniu-facte 
r~spmsible  In t h ~ s  case. ~t may be stated that charge sheets were 
rssued to both thct then Pr~nclpal Appraiser and h ~ s  Stenographer on 
25th Aps~l.  1962 They were subsequently placed under suspension 
\v~th cffcct from the 17th February 1964. The Principal Appraiser 
suhrnlttt~d hrs defencr statement on 17th March, 1964 and his Steno- 
submitted h ~ s  dcfencc. statemen+ on 1st July.  1964. Though a depart- 
mental officer had bctbn appolntcd as the Inquiry OAicer as long back 
as 1 l t h  May. 1962, he c.ould not hl)ld *ha. oral rnquiry for want of the 
defence s ta tmwnts  r ~ f  thr officers ~nvolved In June 1964, the Prin- 
cipal Appra~scr raised an objection to the appointment of a hpm- 
mental CMflcer as Inquiry Mfirel-, on the grounds that he is not likely 
to get jiistlcc from him The Central Vigilance Commission were 
then requested to spare the sewices of a Commissioner for Depart- 
rncntal Enquiries for the purpose. The order regarding appointment 
of Cnmmlssloner for Departmental Enquir~es as Inquiry OfBcer has 
in t h ~ s  caw was issued on 24th August, 1964. The Inquiry Oeacer has 
started the oral ~nquin ;  in this case with e f k t  from 9th Dect?mbm. 
1964 A close watch i s  herrig kept aver the progress of the inquiry 
and i t  is hoped that the  proceedings will be completed early 

Joint Secretary to the Gortetnrnent of lna~a 

COPY 

(Customs) 
SWYXT: Negotiable It~strurtievlts-Randling of i n  the Fore19  Post 

Ogice, Delhi. 
In the caw of detention of cheques and other negotiable insffu- 

mentn for the encnshrnent of which time is axed the Air Soding 



OBBce a d  LMA Section of Foreign Post should not issue any letter 
to the party concerned but should straightaway send the cases to 
the Penalty Secticm of Foreign Post. All the particulars i.e. number 
ead date of the negotiable instrument should be given in the report. 
The value of such instruments should also be given in Indian Cur- 
rency. Such cases should be clearly marked at the top "for imme- 
diate action" by Penalty Section. At the top of the first report, date 
of expiry of the negotiable instrument should also be shown promin- 
mtly with Red Ink. The Air Sorting Section should also maintain 
a register to watch the pmgress of the cases and should submit a 
fortnightly report to the Principal Postal Appraiser (I) (By Name) 
of Foreign Post in regard to the disposal of the case. In the report 
the expiry date of the pending negotiable instruments should be 
mentioned. 

The Penalty Sect~on should, on receipt of such cases, rc+gister 
them in the offence Register, issue show cause memo to the party 
after obtaining P.P.A's order and on the outer cover of the file the 
date of expiry of the negotiable instruments should be recorded with 
Red Ink The penalty Section should keep a watch on the receipt 
of party's reply to the show cause memo. If no reply is received 
from the party within a period of 14 days, the penalty section should 
put up the cases for e.rparte decision. Thc register for keeping of 
the  movements of files contaming negotiable instruments should he 
put up the cases for e.rparte decision. The register for keeping of 
fail. 

As soon as orders of confiscation of the negotiable ~ns t rumenb 
are passed on the file by the Assistant Collector, the Penalty Section 
should send the file to the Air Sorting Office, L.M.A Section for 
taking over and deposit of the same with the Cashier 4 30 P.M. on 
the same date such articles are taken over from the postal authori- 
ties. The Chief Accounts Officer will thereupon take immediate 
steps to see that the negotiable instrument is encashed within its 
validity period. 

Collector of Central E.wise, Delhi. 
August. 1961 

C. No. VIlI (Headquarters) /@/22/6l. 

The Cornmittet are nmy to nutr that thqre ate continued delays 
in rending the pcntton cares to Audit O@es. With tegutd to tho 



' furnwhing of p a r w b r s  for settlement of Plooident Fund balancea 
also, the posttion is not s&isfactoty aa coil1 be observed fium the 
Audit para The Committee considler it extremely unfair that the 
retirement dues of Government seroants retiring ajter a Iong nm- 
vice of 25 or 30 years shov2d be delayed in this fashion. In this con- 
nectton the Committee would like to ref* to  their earlier tecom- 
mendattona contained in sub-paras 5 and 6 of para 46 of thew 8th 
Report (Thtrd Lak Sabha). In mew of the continuing unsatisfac- 
tory position in thts regard, the Commtttee suggest that the Gov- 
ernment should appoint a Commntttee with a Senior OtFcet of the 
Cmnptroll~r atid Audttw Getrerat and another Seniur Oficer of the 
AItrttptry oj Finance  to r.rclrnine the v a n o u s  problems connected 
wtth the settlement of re trrewmrt  dues and to  streamline the entire 
procedure w ~ f h  a mew to ensurtng that the retzrement dun are paid 
p a m p t l ~ ~  to a w x d  an!) jiwnc~al hardsh ip  to the rettnng Gooern- 
men; utruant~ 

Thc problen~ of caxptditing tile payments uf pensions to retired 
ofiicials has been rccelvlng the  cuntlnuc~t~.; attcntlun of :he Govem- 
mrnt  fot sonw t ime [)ast .As A first ,., ,) the rules governmg the 
payment of penstons and t he  procedure to be fctllowed were ration- 
al~sed and consoltdated and a "Wand book of Instructions to ensure 
tlmcly dispowl of pension caws" was issued In 1960 for the gurdanre 
a1 thc l.arlr,ti.z S I l n ~ ~ t r ~ e s  and its attached and subordmate &ks. 
Thts was fn l lc~wt~d by the  revleu. of t he  results achleved rn 1962 when 
the various M ~ n ~ s t r ~ e s  were addressed on the  question. While em- 
phasts~ng ! h ~  need for prompt settlement of pens~nn cases the Min- 
istrtcs \vcrra requested to ~ n d ~ c a t e  the d ~ m c u l t ~ e s  esper~enced bv them 
in the prompt settlement of the penstan cases and tnv~t lng suglps- 
tions f o r  trnp~ovtng the prncdures Then again, the same question 
was trrkvn up W I Z ~  the Mlntstrres in 1965, who were advised In s C n -  
trniw :ill case% of delay tn the preparation of  pension papers and to 
fix rcspcms~b~l~t\ for and p u n ~ s h  c r n n g  oftlcials where necessary. 
Coplw of the instructions lasued during 1962 and 1963 are enclosed. 
It IS hoped that these measures are having the desired effect and that 
the cases of delays In preparatlon of pension papers would be mduc- 
ed ronsrcicrabl?.. i f  not completr*ly eliminated 

It may be painted out that the Public .4ccounts Committee re- 
port relates to the year 1962-63 when it was too cnrly for the full 
impad of these measures to tr? felt As such. i t  is muiderni s d v b  



* able to wait for the position in the subsequent years before setting 
up a Committee as recommended by the Public Accounts Committee. 

The A.G.C.R. has been requested to furnish relevant statistics of 
pension cases sent to Audit during 1963-64 to see whether these re- 
flect any change in position. His reply is awaited. 

COPY OF D.0. LETTER NO. 2535-PSS/62 DATED THE ~ T H  AUGUST, 1962 
FROM THE SECRETARY, MINISTRY OF F I N A N C E  (DEPARTMENT 01' EX- 
PENDITURE) ADDRESSED TO ALL SECRFXARIES. 

Of late, one of the targets of public criticism of administration 
has been delays in sanctioning pensions. Even thnugh critics are 
apt to generalise from stray cases. some of their criticism is not 
entirely misplaced. 

2. The problem has no doubt received the Governmcbrit's a t t en-  
tion In March 1959, we issued certain instructions which were cal- 
culated to facilitate expeditious disposal of penslon cases This was 
follouwl by several measures of simplificatmn of 1~~11es ~ I N I  procc- 
dures. When in 1960, we consulted all hlinistrlrs about ~twl r  u.ork- 
ing. their replles left us in no doubt that they consldcrtd t h e  I ~ O S I -  

tion to be satisfactory. 

3. It was reasonable thereafter. to taspc.c.t ;i rnarked I I I I ~ ~  oveuicut 
m the dlsposal of pension cases. But our lnformatlon gtws t o  .,huir. 
that the problem has not been brought fully undrl control. I n  ? . h ~  
audit report for 1962, for example. attentrcm has hecn dr,ti+n to !lrc* 
fact that of 1956 penslon cases of central go~*crnmt.n? cvnploycv*s dur- 
mg 1960-61, 1163 cases were rece~ved after t tw  ( 1 1  retirement. 
Of these, 367 were recelved one year aftel wtrrerncnt. Even art, 
papers in respect of several of them were 1ncomplt.t~ Thts lviitul e 
of pension cases has been further confirmed by a n  ;~n; l l \ s~s  r a t '  8U 
cases, selected at random. made recently bs an  officc~ ~ ) f  th:s 1)cpart- 
ment. Our rules requrre that penslon cases should ht~ ~n~ttetvri  iit 
least one year before ret~rement In the rnajonty of races th19 U ' B ~  

not so The delay was further accentuated by ~nrr)rnplg*;c- rlt rc urncmts. 

4. The conclusions suggested by this analysis are obvir)us. I f  
there are any difficulties in following the ~nstruct i im and ru1r.s and 
procedures. we would very much ltke to know what  thesr? ;arc 1 0  
see how best they may be resolved. 

5. I find that some c a m  were delayed due to indifference or reluc- 
tance on the part of retiring persons to put in thew epplrcatione in 
time. I suggest that Ministries should treat thls ru; en obligatory 



function of persons approaching superannuation, which should be 
performed as a matter of administrative discipline. 

6. If your investigation of the problem in your department and 
other ofilces suggests the need for an orientation of the personnel 
handling pension cases or for visits of inspection and advice by ex- 
perienced ofilcers, I shall be glad to organise both. 

Immediate 

MIXISTRY OF FINANCE 

(Department of Expenditure) 

New Delhi, the 24th September. 1963. 

OFFICE MEMORANDUM 

SUBJKT:--D~[(I~JS in the disposal of pension cases-Repon of ?he 
Ptchlic Accounts Cmmlttee (3rd Lok Sabha). 

Thc Public Accounts Cammtttee (3rd Lok Sabha). 1962-63, have 
felt deeply concerned over delays in finalisation of pension cases. 
They have observed that the delays are mainly attributable to non- 
submission of papers to Audit in time. incomplete records and pro- 
tracted correspondence for securing clarifications. 

2. Thc tnstruct~orls tssuc4 In the matter by this hi:nistr> clearly 
provtde that steps to prepare ptbnsmn papers of retrrtng officers 
shot~ld L H a  taken twelve to eighteen months before the anttclpared 
date of ret~rcrncnt of the concerned nficer The rules (Article 912 
and 917 CSRs) also pravldt. that the penston papers duly complered 
should reach the Audt! Oficcr before the actual retlrcrnen: of !he 
ofiIcer In actual practice, in a number of cases i t  has k n  found 
that the administrative Min~stries have been forwardrng penston 
papers to Audit long after thc retirement of the o!?lrers, resu1t:ng 
in considerable hardshtp end privation to the retired O~TICPE 

3. Thc dclay in settlement of pension c h m s  has been a subjwt 
of severe criticism both in public and the -. Thc Public Ac- 
counts Committee have ernphasised the n e d  for maintaining! .wrvice 
documents of omcers upto-date so as to avoid difficulties at the t ime 
af retirement and have su~gested that serlous notice should be taken 
of the disregard of instructions issucd by this Ministry in the nmtter 
of crpeditious settlement af pensian cases 



The Ministry of Home M a i r s  etc. are accordingly requested to 
impress upon the authorities under them dealing with pension c a w  
the need for expeditious settlement of pension cases and to ensure 
that the instructions issued by this Ministry from time to time about 
the expeditious settlement of pension cases ere scrupulously follow- 
ed. Responsibility should also be fixed wherever delays happen as 
a result of obvious non-compliance with rules. 

Joint Secretary to the Government of India 

To 

All hlinistries of the Government of India. 

No. F. 18(ll)-EV(C)/63 

1. Copy forwarded to Comptroller and Auditor General lor infor- 
mation and necessary action. 

2. Copy also forwarded to:- 
(i) The Lok Sabha Secretariat, and 
(ii) E.G.I. Branch, Ministry of Finance with refercncc to U.O. 

No. 18(12)-EGI(B)/63 dated the 6th August. I!%:?. 

By order. etc 

Under Secretary to the  Gor*emrnet~r of India 

The Committee have i n  their previous Reports emphatised the 
need for prompt clearance of outstanding audit objection$ and inspec- 
tion reports. Thoy regret to find that the position in respect of some 
Ministries continues to be unsa t i s fac to~ .  Determined etfortl are, 
therefme, c a h d  for to &spose of old objections and avoid their 
accumulation in future. The Committee note that orders were istucd 
b y  G o o m m e a t  in 1957 that the Ministtics should designate a Smim 
Wcer to deat utith audit obfections with a trim to ensuring thdv 
pnmrpt dbpasd. The Committee d e h e  that arch of tho Niniatrttt 
uu ham not d e r i p t e d  a rpecial o e t r  far the purpose shauM rornr 
fakc necessary action in the matter. The Cmmittoe crl*o ruggert t k t  
a procedure should be laid down to pick up for disposd mote hpor- 



tant objections which call for early settlement and which might other- 
wise involve possible loss to Government. 

[Sl. No. 25 of Appendix I to the 25th Report (3rd Lok Sabha)]. 

A c n o ~  TAKEN 

The Committee's observations above have been brought to the 
notice of all Ministries. They have been advised to take early action 
for designating a special officer for dealing with audit objections if 
they have not already done so and to intimate to the Finance Ministry 
the names of officers so designated for this work, vide Department 
of Expenditure O.M. No. F. 18(64)-EGIi64, dated the 13th August, 
1964 (Copy enclosccl) which has been issued after consultation with 
the Comptroller & Auditor General. 

For dealmg with the more important object~ons promptly, a suit- 
able procedure already exists vide Secretary (R & E)'s D.O. letter 
No 26, SF,i55. dated 6th January, 1955 addressed to all Secretaries to 
the Gotwnrnent of Ind~a  (relevant extract from which is given 
l>elow) : - 

"Irregular~tles of serlous nature such as defalcation, culpable 
negligence etc. should be reported by the Accountant 
General concerned as stmn as they are d~scovered, to the 
Secretary of the Mmistry by name. The latter should 
gwe urgent attention to the rectikation of the defect or 
remedial action to be taken and inform the Accountant 
General. as qulckly as possible, of the action Government 
are taking or propose to take" 

Thc s m c *  letter also contemplates that other ~mportant object~uns 
which are llkely to find a place tn the Audit R e p r t  will be discussed 
between an otRccr of D.A.C1s rank and above on the audit side and 
Deputy Secretary's rank on the executtve side The attention of 
the ndmlnlstrat~ve N~nistrtes has been invitwi to this letter and they 
have also bcen requested to follow the procedure lajd down theretn 
rn regard to the more tmportant objectlans (Vrdr 0 M d ~ t e d  13-8-1964 
~ncntioned above) 

T h  exrsting orders also stryulate that the adrmnrstrat:ve Mmis- 
trim ahodd bestow special care in rmpcct of such objections 8s 
invalve the pamibility of murring loss unless quick remedial a c t h  
is token. 
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Twenty-sixth Report (Third Lok Sabha) 

While the committee ate  glad to observe that thete had be- 
some improvement in the furnishing of the statements by the various. 
Ministries pursuant to the recinnm&tions of the Committee, they 
still find that in a number of cases, these statements are wet due 
for more than 1 year. The Committee trust thnt the Ministries will 
pay grecrtw &tention to this matter and expedite the submission of 
these notes within the time prescribed by then.  

[Sl. No. 1 of Appendix 11 to the 26th Report (3rd Lok Sabha)]. 

Noted. A similar recommendation made in Sr. No. 1 of Appendix 
XV to the 12th Report of the Public Accounts Committee (Third 
Lok Sabha) was brought to the notice of all the Ministries for infor- 
mationt guidance last year. 

[Vide O M .  No. F. 18 (1;) -E.C.I. (B) 63, dated 18-7-1963]. 

As regards imtes statements furnished by t h e  Minwt ries pursuau t 
10 recommendations of the Committee containfd in their Reports of 
2nd Lok Sabha (Appendix I 1  to  12th Report). rehting to Civil 
Accounts and Part Ill oj  Elerenth Report (3rd Lok Sabha) relating 
to Defence Services Accounts ronments in selected cases have been 
detailed in this Repor?: the Cotwnittee do not wish to makr an!] 
comments on the remaining items. These notes have not heert 
appended to the Report. The Committee, however. trust that neces- 
sary action will continue to ba taken on these cases in the light of 
their observations recommendations made earlier. 

[Sl. No. 2 of Appendix 11 to the 26th Rcport (3rd 1,ok Sahha) J 

Noted. 

The Cmmtttee wot~Ld ltke to e m p h i a e  agatn that the reprearen- 
tatioes of the Mintstties and Departments appearing before the Com- 
mittee should come fully posted w i t h  facts and furnish a m r a t e  infor- 
mution to .the Committee. T h q  would abo invite attention in this 
connection to para 15 of this R*. 

[SI. No. 8 of Appendix I1 to the 26th Report (3rd Lok Sabha) 1. 



Noted. A similar recommendation of the Committee made in 
Sr. No. 34 (fi) of Appendix Vl l l  to the 14th Report (Third Lok Sabha) 
has only recently been brought to the notice of all the Ministries for 
information /guidance. 

[V* O.M. No. 18(25)-ECI(B) /63, doted 17-3-1964]. 

h e  Committee (1962-63) had recommended t h l  in cases where 
h n c i a l  assistance is given to Societies or &ganisatio~ which resort 
to projit nakrng, it should be in the form of locrlt8 and not grants. 
The Committee have not yet been informed of the find decision 
taken in this regard. The!/ desire that this s h l d  nao be ~xped i ted .  

[SI. No. 11 of Appendix I1 to the 26th Report (3rd Lok Sabha) 1. 

Attent~on in this c:onnec;ion IS invited to this Ministry's O.M. 
No. F. 18(12)-EGI (B) /63, dated 4th June, 1964 addressed to I J Q ~  
Sabha ,Secretariat in which the final reply in respect of the recom- 
mendation at Serial No. 48(iii) bf Appenduc IV to the 8th Report 
(3rd ok Sabha) has already been furnished. 

Tho Conirntttee also constdur rhat r r r  future, where Government 
Departments or statutory corporarlons take up. on r m t ,  land, err. 
leased earber by Government to outside parties, the m t  payable 
and the dates on tohtch they should be paid s h d d  be settled sn 
consultat~on wtth t h e  Mtntstnj u h c h  omginally teased out the [and 
to the outside partles concerned. [In thrs cannect~on, t h e  Comnrrttee 
would tnmte a r~frtence to another w e  of t h b  kind rrporttd in 
paragraph 24 of rhttr Etghteenth Report (Thwd Lok Sabha) In which 
they h a w  comntmted upon the  trtegular financiuf benefit denved b!g 
the Dcht Cloth Mtlls  by thetr leasing to the  Hindustan ImcctiGides 
Lrd. (a Cowl7tmmt cotuxn~) a portaon of rht lond originafhr alfottcd 
to the MiUs by the Dclhi Detvlgnncnt Atrthmity.1 

[Sl. No. 13 o f  Appendix II to the 26th Report (Third I ~ o k  
sabh:r) J 

The recommendation ul the Public Accounts Committee has been 
m p t t d  and bmulfht to the notice af all the MlnistrieslDepartmmts 



for information and guidance, vide this Ministry's O.M. No. F. 14(9)- 
E (Coord) /&I, dated 25th March, 1985. 

The Committee bud destted to be furnished with the infmation 
,& respect of expenditure incarred on light n f r e s h m e m ,  hying of 
foundution stones, opening of public buildings and inauguttrtbn cere- 
monies etc., by  the Ministties and Departments of the Government 
of India during the year 1980-61. According to the infwnzcrtion fur- 
nished b y  the Ministry of Finance the expenditure on various items 
during 1960-61 was as fo1lou~s:- 

- - -  - -- -- - -- - 
Expertdrture on Amount 

- - - -  
Rs. 

Lrght refreshments 2,55,084 
Laying of foundatton stones 10.260 
Opening of pubbc buildings 14,630 
Inauguratton cerernontes etc. 2,51,086 

The above figures appear to sup* the apptehension of the Come 
minee that the Administrative Ministries had not been exercising 
due care and e m o m y  in incurring erpenditure on these accounts 
in the past. The Committee, therefore, welcome the step taken by  
the Ministry of Finunce in jkng a ceiling of Rs. 500 in  this regad. 
They wwld like to watch the results of this measure through rubse- 
quent Audit Reports. 

[Sl. No. 16 of Appendix I1 to the 26th Report (Third Lok Sabha) ] 

The observations of the Committee have heen noted 

Recommendation 

The anformot~on recetved from vanous Mtninnes about erpcndt- 
ture ancurred on Annual Reports of Public Undertcrk~ngt ccmfirwu 
the impremion of the Committee (1962-63) that a subatantid amwnt  
(Rs. 2,71,707.26 during 1961-82) u being vent in bringnag out t h m  
on&& reports, lrome of which were produced with high quality 
paprm, coloured charts and graphs etc. The Committee, therefwe, 
reiterate, thcrt there is mope for economy in thir regard and that nrit- 
able steps rhoukl be taken b y  the Ministtian to eflect econang. 

[Sl. No. 17 af Appendix I1 to the 26th Report (3rd Lok Sabhr)] 



In pursuance of the recommendation of the P.A.C. in SI. NO. 72 
of their 7th Report (Third Lok Sabh),  instructions were issued to 
Secretaries of all Ministries/Departments of the Government of 
India Under Secretary (Department of  coordination)'^ D.O. letter 
No. 75&SCDN/63, dated 4th November, 1963. The Secretaries were 
requested to impress upon Managing Directors of all Public Under- 
takings that the responsibility for ensuring economy in the publi- 
cation of their annuvll Reports rested with them personally. 

No. 75&SCDN/63 

(Departxnen t of Coordination) 

New Delhi, the 4th Nouernber 1963. 

My dear, 

Please refer to D.O. letter No. 2233-PSS/60, dated the 9th June, 
I960 from Wanchoo rcgardmg publlcatlon of annual reports of Gov- 
ernment Companies and Corporations. I t  1s noticed that, in spite of 
these instmctions public undertakings continue to use costly paper 
for publishing their annual reports. The Public Accounts Cornmitt* 
have also referred to this matter in para 79 of their Seventh Report 
196283 (Third b k  Sebha) published m February 1963 that reports 
of some of these undertakings were lavishly produced with high 
quality paper, mloured charts and graphs and photographs. The 
Committee had recommended that in view of the great need far eco- 
nomy in the present emergency, large amounts could be saved if the 
Annuai Reports of all public undertakings are produced in the simple 
manner of the Annual Reporb of the varfour W r i e s  of 
Corcrnrnent of India. A copy of the tnstructlous Ijtmrtxi to the Minis- 
tries is a h  e n c l d  which you may kindly forward to tbe C m -  
panies/Corporations with which you are admilllstratiwly ~-ancerned. 
The F l m c e  Minister desires that you may impem u p  the Manag- 
ing Directom that the nsponsibility for ensuring this m t s  upon 
fh- m y .  

Yours sincerely, =/- 



G o v s R N ~ m  OF INDIA 
MINISTRY O F  FINANCE 

(Department of Expenditure) 

New Delhi; 4th November, 1963. 

OFFICE MEMORANDUM 

SUBJECT: -Seventh Report of the Puld:c =?c'co~iit t s  Con~mit tee  1962- 
63 (Third Lok Sabha 1.  

The undersigned is d~rected to refvr to  tht. rt.commendation at 
S1. No. 72 of Appendix I11 of thr Seventh Report of the Public 
Accounts Comm~t tee  1963-63 (Thlrd Lok Sab>ha) reproduccd bclow: - 

The  Cornmlttee had ment~oned In :hell !ic.por' tha t  annun1 reportl; 
of some of the public undcrtakingi wwc= !at.ishly produccd with 
high quality paper. co!mr~d chart.; and  graphs and photographs. 
The Ministry of Industry ctc arta rcquc3ctcd tn ~ns:ruct varlous p u b  
lic undertakings, under their administrative control, to i m p l ~ m e n t  
the above recommendation of the Public Accounts Cornmittre 

Vnder Secretary ro the Govt. of l n d h  

To 1 
I 

All MjnistricslDepertments of the Government of India. 



APPENDIX MI1 

MINISTRY OF FOOD & AGRICULTURE 
(Department of Agriculture) 

Statement showing action taken on the recommendatims of the 
Public Accounts Committee. 

The Publtc Accounts Cornmrttee has occwaon to revtew the un- 
sat is factor^ performances of the  firm mentioned in the Audit para 
during the Last five years, when several cases of inegdarities a r d  
hreaches of agreements cotrimt~ted by the firm were reported to 
fltern The!/ wvre ~ n f ~ m r l ~ d  I T I  Septerr~bcv-, 1961 that the qltest~on 
of terr~ttnarlng the agreement w i th  the firm was  under consrdera- 
tton of Gooernnwut, hut t t  was trot possrble to do so immedtately as 
certain disputes Ircttceen the Covernrnent and the firm uwre p e d -  
1ng z t l  arbltrntton T ~ P  Con~ml t t ee  h d  then recornmeruled t ~ i  para 
90 of  r h r  42nd Hrport (Seconcl Lok Sabha) (thrs was reiterated 
t n  para 46 of thelr 7th Report--7'h;rd Lok Sabha )  that the opinzon 
cif  tht! rlttorrrey-Getter4 S I I O I L I ~  be svt~gi t t  regordarrg thz future 
o u r  o i t .  Thrl?, rnrLlcl nu-(tit t h e .  finnl decasrort tn i -pr i  iq this 
r ~ g u r d .  

A nu t r  of the Public Acct~unts Cornm~t:ccv~~dica:lnq thc actlcsn 
taken on their recornrnendxt~i~n w i l l  tw subrnltted by the Dcl~art- 
ment of Supply 

The Contmitteu regret to  note that no surrey ulas mode a b u t  
Zhe avoitability of raw materials before purchasing the bare drps- 
tms. The Admtntstrarwrt evert jaded to tcatch the warking of the 
five digeHcr8 purchmed at a cost of Rs. 14.765 in 1937 before placing 
~ t d Q t  for the next five digesters .  resulttng tn awidoblr loss on the 
care and maintrnancc of the surplus digearten besides unnacessCT/ 
locking up of funds,' 



The Committee &sire that the surplus bone digesters should be. 
disposed of expeditiously.~ i 

[S. No. 23 Appendix XVI, Twentieth Report-164)l. 

A note containing the action taken on the recommendation has 
been submitted by the Tripura Administration to the Accountant 
General, Assnm Q Nagaland on the 30th June, 1964 for \.etting. The 
vetted note is still awaited. 

Recommendation 
(i) The Com~nittee arc no: satisfied w i t h  t lw  e.rplanarlon i n  fhis  

case. They regret to note thut no action was taken to settle the rate 
for clearing and stocking of the balance of timber as soon as it  
became clear that its continued storage with the old contiactor was 
unavoidable. The plea that i t  was not clear at that time as to how 
long these stocks would remain with the contractor is hardly con- 
vincing. Had timely action been taken in  the matter, it u~onld have 
saved delay and legal expenses incurred orer a period of years. 

(ii) The Committee also note that out of Rs. 15,004 paid to :he 
contnrctor towatds refund of amounts trithheld on account of shor- 
tage of tim'ber, only a sum of Rs. 6.377 had been recovered from the 
shipping company and further clams for only a few hundred rupees 
weTe pending. They would I I C C  to he rnformed of the reasons for 
the non-realhation of the balance of the loss on this account. 

[S .  No. 24 Appcndx XVI, Twentieth Report, 19643 

See remarks against next time (S. No. 25 of Appendix XVI).  
Recommendation 

The Committee observe that there is diferences of opinion het- 
ween the Ministry of Food & Agriculture and t o w  regarding t h e  
liability f o ~  the Port Trust dues. They, therefore, desire thut the 
Ministry s h l d  refer the matter to the Miniatty of Law for their 
recon+idercrtion and that their final opinion be intimated to the Com- 
mittee cra well. ' . . . .  

[S. No. 25 Appandix XVI, Twentieth Report, 19641. 

The Ministry of Law to whom the matter was referred asked for 
the relevant fir& of the Ministry of Transport as well. These bevr 



been received and the matter ha3 again been referred to the Minis- 
try of Law on 27th July, 1964. On receipt of the opinion of t he  
Ministry of Law a note will be prepared in respect of S. No. 25 as 
also S. No. 24 and submitted to the Director of Commercial Audit 
for  vetting. 
[Min. of Food & Agriculture (Deptt. of Agri.) O.M. No. 1-3/64-- 

Budget dated 7-8-1964]. 

In this conncction the Wn. of h w  have stated as follows:- 

The question has been considered further. A copy of our note 
setting out the legal position is enclosed. 

[Min. of Law, O.M. No. F.5(2)  (3)  164, B. & A., dated, 5th Nwemher, 
1 MI. 

MINISTRY OF LAW 

(Department of Legal Afltairs) 

Anw.rure  to Note No. F .  5 (2 )  (3)/6.2--8. & A . .  dared the  16th Sep 
tember, 1964. 

Thc Public .L.,..iint~ Committee in para 28 of its Twen~ieth Re- 
port have been pleased to observe:- 

"The Committee obscrvc that there is a difference between 
the Ministry of Food & Agriculture and the Ministry of 
Law regarding the liability for the Port Trust dues. 
They, therefore, desire that the Ministry should refer 
thc matter to the Minlstry of Law for their reconsidera- 
tion and that their final opinion be intimated to the 
Committee as  well". 

2. A sum of Rs. 1,38,775/3 9 uruuld a p p r  to have been due to the 
Calcut :~  Port Commissioners by way of Port charges on timber Im- 
ported at Calcutta Port on Government account. The circumstances 
in which this amount remained unpaid are explamed in the letter 
of the Chairman, Calcutta Port Cornmissloners dated 9th .4pril. 1956. 

3. On a reference by the Nmistry of Transport to the M~nisrry of 
Food & Agriculture, the Ministry of Food & Agriculture dischaimcd 
any liability in the matter. Accord~ng to them, it was the respon- 
ability of the Clearing Agents to Ale the bills of entry and pay the 
port dues. The Port Commissioners took the stand that the 1.r.spo11- 
sibility was that of the Gauernment as the consignee of the goads 

4. The question was referred to this Ministry and Shri R. R. 
Dcsai, Deputy Legal Adviser, in his note dated 18th July, 1958 ex- 



pressed the opinion that prim4 facie it appears to be the rwpoasibl- 
lity of the Government to pay these dues and that it was not clear 
how their Clearing Agents, namely, the Assam Bengal Saw Mills 
would be responsible for payment of those charges in respect of 
goods imported by the Government. He opined that the Company 
is after all the agent of the Government for clmring those goods and 
the ultimate responsibility would appear to be that of the Govern- 
ment and that even if  there be an agreement between the Govern- 
ment and the Clearing Agents in that behalf, still as regards the Cal- 
cut& Port Commissioners. the prima9 responsibility ~vould be that 
of the importer Government. All the samc. however, he stated that 
the Transport hl~nistry may arrange for a tl~.icussion to enable the 
Ministry of L a ~ v  r o  uncicr~tsn~j t h c  v ~ t w  pmnt of the Ministry of 
Food 8. Agrlcu1tu1.c 

8. The legal pos!tlon as statrd b?. S h r ~  R R I)t.s.rr !n ti::, ,~!mvfb 
said note would appear to bc qultr correct Scctlon 1 I 1  (3) of the 
Calcutta Part Act provrderi that tellr, dues, rates and rh;rrps rn rm- 
pect of goods to be removed from thc prcmlscv of the  Commiswmcrc; 
shall be payable before the goods are removed Then Scct~on 113 ( I )  
pmvides that the Commlsstoners shall take charge of the gods upan 
thcir landing and store them prqwrly. Section 113(2) deah with 
the responsibility of the consignee to take dclrvcry uf the fir)& 
from the premises of the Comrn~ss~oners withln 5 clear workrng clays 
from the date of landing. Sect~on 118 confers a right upon the 
Commissicmers to sell by public auction the g d s  in qut.ntmn if the 
port dues are aot paid to the Commbslonem. !!kctian l1%(2) gtjpu- 
lntes that More an auction d e  is hdd as pet provlnlons of Scctian 



118, notice of the d e  shall be given to the owner of the goods by 
letter delivered or sent to him by post a t  such addrew as may be 
noted in the manifest of the goods or in any other documents which 
have come to the hands of the Commissioners. A reading of the 
above said provisions of the Calcutta Port Act would indicate that 
the Port Commissionr?rs have a lien over goods for the p x t  dues 
and that they can auction the same for realisation of their dues after 
proper notice to the owner of the goods. The notice to the owner 
of the goads provided for in Section 119 (2) would appear to indi- 
cate that it was thc primarv l~slbilrty o f  the owner of thr g w d s  to 
pay the  port dues 

9. It  1, no doubt true t i l i i ~  t he  r ~ t c s  s?:pulated in clau-t* 7 o! thc 
agreement with the  Assam Rcngal Saw M ~ l l s  tncluac thr y r t  dues 
and hurbour dues etc which itrcl payable on the g < ~ &  Thp l~ab~lrty 
to pny thtn port duibs was. thvrc~fore, caq! upim the Cornpaxy bu; thii  
I l : rb~ l~ ty  was t'ts-u-rTrs thc (;(~scrnrncr~: and not t h e  I-'w".I'nr t C rn- 
r n t ~ \ ~ o n r ~ ~  \r.htr u.t.rtk r7(>: pnr:lc,i thth ,igrr.vmr.rl: btVv;c+n f h ? ~  
(.'lrnr!r~r! Agt-nts ~ I I J  r hc. (;clvr.rnrncnt I'hc P\rr? Tnl5t h; , :? r , r rv  ir.3 
iscrc, thcrefort.. It*q.lf::. q t ~ . : ~ ~  !.l,tlfir.ci ; n  rnak~n;: a c l a r x  - ~ p : ~ n s !  ' h c .  
(;c,vcrnrnr nt for thfa:r .tucl., !' rnay bcb fur ther  oi,s~r.ia?d r b ~ :  :he fa.t 
;het t  thtb f'ort 'T'r.1;. : lu~ ! :  I:-,~:PF d 1 t 1  nit: :nf urn ?hr Frsd it. hqr:mi- 
lure  Mlnis:ry In t t r r r c b  'hiit thc:r ciurs WC: tb n J! be ng ~ 3 . 4  rs:: the  
t'irborin!: t'rg~*n!s r.1rir.o: I P  sa:d tt, w : p  out :hr 1lnb:l;::; of :kt C h v -  
curnmcnt 35 a11 ~ ) w r w r  of : t ~ ' ~  gt) bd, f r r ~  p i y n w n t  ( i f  tht. ptrt duvi !* 
I +  nl) d:m'trt tt-urv thii: i f  thc F t ~ d  d h ? p c . ~ l i u r c '  ~ I ~ X I . S ' T >  h ~ d  ixm: 
~n!~::iatcd o f  thv  ncm-pa\;ncbnv In t t r : ~  they :so,i!.i b v c  t ~ ; i e n  the. 
nthrcx*ilr> str i)., : t j  rccuvt r :!rq. an!uunus from rhc Clcb tr!ng Agenri. t:u! 
txn th,tt ;tee$ un: tt ranntr: bc sn:d :ha! the ::EISLII:~ of fht- r; ..:n- 
:nthnS t r ~  p y  plrt trm! title* .as prtnc:ptlr was w : p d  b u Q  

Tha Committee regret to note that a k l h ~ ~ g h  all the rr.r;rv:ng tr- 
yaui i twc on thir SIatiorr tmu to be hornc by th* lnduarl rr-trd Oil- 
srcb Cmmittw, MI steps w m  t&n, by thmr to mtisfur t)3rmseIt~s 



about the suitability of the site before releasing the grants. It i s  
surprising that it should h a w  taken them three years to realisc that 
the site was not suitable for experimental work. Thk resulted in 
an infructuous expenditure of Rs. 68,762. 

The Comntittee hope that the procedure for the selection of 
appropriate sites for such research stations slmrld be finalised early 
i n  con,suItcrtion with the State Governments to avoid the recrrrrence 
of such cases. The Committee also trust that in future no such 
research stations would be opened without .making a thorough 
enquiry in  consultaiion with State Governments, about the srtitabi- 
l i ty  of the site and its soil. 

IS. No. 26 Apprndix XVI, Twentieth Report, 19641. 

The ma:ter was discussed with the State Ihrectors of Agricultur~ 
in January, 1963. It was decided that the State Governments should 
constitute a Sub-committee consisting of the State Director of Agri- 
culture, Agronomist, Soil Chemist and Specialist in the  subject, 
which should examine and certify the suitability of the site for a 
Research Scheme before it is actually implemented. Instructions 
were accordingly issued to all State Governments by this Ministry 
vide letter No. 8-11/6ZCom.TI, dated the 30th January, 1 9 2  (ride 
copy attached) (Annexure I) that before a research station with 
financial assistance from a Commodity Committee is cstablished at 
a particular location, a committee consisting of the above mentioned 
ofacials should certify that the location is suitable from all points 
of view for the type of research to be carried out. 

The Indian Central Oilseeds Committee has also issued instruc- 
t iom to dl State Governments on 27th April, 1963 [ICOC lPtter No. 
1-4/63-A.R.&D., dated 27th April, 1963 (Annexure XI)] that the 
selection of the site where a research scheme financed by the Com- 
mittee is to be operated should be entrusted to a Sub-Committee 
consisting of the State Director of Agriculture, Agronomist, Soil 
Chemist and the Oilseeds Botanist, which should examine the idte 
and certify the suitability of the same before a research scheme Is 
actuatly implemented here (vide c q y  attached). 

?'his mte has been vetted by Audit. 

[OM. No. 1-3]04-Budget, dated 27th August, 1904.1 



ANNEXURE I 
COPY OF LEITtR NO. &111/62C0~. 11, D A m  THE 3h?i JANUARY, 

1963 t R t o ~  THE UNDER SECRETARY TO THE G o m m  OF INDIA, MINIS- 
TRY OF FWD AND AGRICULTURE (D~ARTMENT or A C R I C U L ~ )  I.C.A.R., 
NEW DELHI TO ALL S T A ~  GOVERNMWTS AND UNION TERRITORLILS. 

SUBJECT: -Agricultural Research Schemes financed by the Central 
Commodity Committees-Selection of sites for. 

As you are aware, a number of research schemes are being financ- 
ed by the Central Commodity Committees in the States and Union 
Territories. A case has recently come to the notice of thc Govern- 
ment of India, wherein a considerable amount of infructuous expen- 
diture was incurred by a Commodity Committee on financing a re- 
search scheme, due to the faulty selection of the site for running the 
research scheme. With a view to avoiding such infructuous cxpen- 
diture in future, it has been decided that the selection of the slte 
where a research scheme is to be operated should be entrusted by 
the State Governments to a Sub-Committee consisting of the State 
Director of Agriculture. Agronomist, Soil Chemist and the Special- 
ist in the subject, which should examine the site (sites) and certify 
to the suitability of the same before a research scheme is actually 
implemented there It is requested that the suggestions made e h v e  
may kindly be acted upon In future cases of selection of sites for 
operating the research scheme to be financed by the Central Com- 
modity Committees. 

ANNEXL'RE I 1  

COIT OF L t m a  NO. F 1-4/63. k R . & D .  DATED nte 27nt .birir,, 1W 
FROM THE SECRETARY. INDIAN C ~ T R A L  OXLSEZDS C o w m .  HINCAYAT- 
NACAR, H Y D ~ D  ADDRESSED TO ALL THE ST~RETARI~S r0 THE ST~R: 
C ; O ~ N M ~ ~ S  AND C O ~  m ~ I E  AI.L Dx~tmwts OP AGR~C'LZTVRE. 

Srmwr: .- -Agncult ural Ressarcir Schtnn.r financed by the lrtdtan 
Cmtral Oilserds Cornr~1it'c.e--Selection oi t i t t v  !or. 

I an] to m v i t  reference to letter No. &111/6?-Corn. TI, dated the 
30th January, 1963 from the Government of India. Ministry of F d  
and Agriculture (Deptt. of Agriculture) and to say thnl thc 
rnittet*, at its meeting held 111 JJanuar?;, 1963 rwnmmendcd ns fol- 
4ows: - - 

"The Commit tee recommended the t thc Ste te Governments 
might be quested that before a scheme was started the 
site for the same should be selected by e Committee 



cansisting of the Oilseeds Botanist, Agronomist, goil 
Chemist, and the Director of Agriculture of the State 
concerned and that a certificate to the d e c t  that the site 
was suitable for the purpose for which the research was 
intended etc. should be recorded". 

I t  is requested that the recommendation made above may kindly 
be acted upon in future cases of selection of sites for operating re- 
search schemes financed by this Committee in your State. 

The receipt of the letter may kindly bt acknowledged. 

Recommendation 

The Commtrtee regret to note the delay ~ r t  tlw presentataon of thc 
A d a t  Reports relnting to certain autononaous bod~es to Par1 tament . 
They desire that such Reports should be presented to Parliclrnent a s  
soon as possible after their receipt from Audit. 

(S No 27. Appendis XITI, Twent~eth Report - 1964) 

In thts conncctlon ~t may be mentioned that on the rwornm-n- 
dations of the Estmates Cornm~ltee. 11 tw.; decld~d In A p r ~ l .  1962 
that the Central Comrnodlty Comm~ ttee's Annual Rrports, togtlther 
with their audited accounts, should be presented to the Palllament 
The Committees were, accordmgly. requested t o  f inalw thrvt-  An- 
nual Reports, together with the aud~ted accounts, latest bv the end 
of January of the following yc(3r and supp!y r e q u ~ s ~ t e  cc.plcks thereof 
to this hlmlstry latest by the 15th February, so as to enanlt. them 
to place the same on the Table of the two Houses at thc ~ I I Y I ~ -  o f  thr* 
discussmns of the Demands for Grants of t h ~ ;  Xlin~s*rv In com- 
pliance w ~ t h  the above decision, Annual Reports c)f the Cwnrncrd:t\ 
Comrmttees for the year 1961-62. together with aud~tcvi nccounts. 
were placed formally on the tables of both the Houscs The Comp- 
troller and Auditor General. however, pointcd out tha t  the Audrt 
Report should also be presented to thc Parllammt along with t h ~  
Annual Reports and audited Accounts, for the reason that the audit- 
ed accounts are subject tn thc observatmns madt. In thc Audrt Rc- 
port. Instructions in th~s  regard were ls.sued to the Central Com- 
modity Conlmittees in December. I983  and as wch,  thc aucttr rcporta 
could not be presented before the Parl~anwnt :n t ~ m r .  

Annual Reports, along with the audited accounts and thib Audtt 
Reports thereon, of all the Central Corn-noditv Commlttcriw cxccpt 
the Indian Lac Cess Committee for the vear 19624  were presented 
to both the How;ca of Pariiament in the last Budgct Semian (Feb- 
nury to May, 1964). The Annual Report of the Indian Lac C m  



Committee was prmcntad to the b j y a  Sbha on 6th June, 1964. 
Requisite number 04 caplea thereaf have also been supplied to the 
Lok Sebha Secretariat. 

The observations made above by the Public Accounts Committee 
have again been communicated to the Commodity Committea and 
they have been advised on 3rd April, 1964 to so arrange the pro- 
gramme of their Annual Meetings that the Annual Reports, along 
with the audited accounts and the Audit Report thereon. are made 
available to this Ministry latest by the 15th February every year. 
.so as to enable this Ministry to present them to the Parliament in 
time in future. This has been seen and vetted by audit. 

[O.M. No. I -3/64-Bt~dget dated 7th August, 19641 

Recommendation 

I t  u observed from the toble gtven an the Report that the tndrge- 
nous productton of fertiltzers was not keeplng pace uzlth the demand 
for the fertrlrzers wtth the result that substantid quuntaties of fer- 
tduers  conttnw to be rmphted ;n~*olt*:ng heavy drcun on fcre~gu 
erchange The Cornmattee were unhappll to learn dvnng the  coutsc 
o f  evrdmce that the total annual produc.t:on of the f 4 r f 1 1 c ~ ~  of  t h ~  
end of tlic Thlrd F t w  Year  PInn would bc only 5 lakh ton., :T; term? 
of nttrogeit as agatnst thc earlrer esttmates of abnvct 8 lakh +nsr?i a ~ d  
thrrefore the rrnprts would have to conttnue for some ttme to come 
The Comm:t:ee denre that t he  reasons for the shor:iaXL I n  p~oductm! 
should DF examtned and rigorous eforts s h m l d  he made to .nrrrcw 
the tndrgenous productton of f&dtzers 
[ S  No 131 t1ppcnd:s 111 * r b  Twcnty-th!rd Repor: (Yea:) :M3M 1 

We have referrwi the above rccornmendaslon to t h e  conccr?~r.d 
Muustry 1.4 Ad~n~stry of Petrolcum and Chemicals, tDeparmvnt ot 
Chcmmls).  for necessary action and r o  r c p r t  the posltlon to Pub- 
IK Accounts Committee However, i t  may & a d d d  that tlw total 
annual production at the end of Thrrd Fsvt Year Plan. ts  now tw. 
mated at a b u t  1 . 1  lakh tons. In t e rns  of nitrogen 

[O.M No 1-SJ64-Rtrdge* dsoScd 2':-!0- 1 9 3 ;  

The Cmmctter are not sarwficd uhait., this ~rplaroatml Thclr 
obsmv rhut actwrdtnq to t h e  Minutry's own adnrts+~orl. .'a: thr 
tt- of the prepamtion of the Third Flircr Year Plan the Gorvmmmlf 
alto took fnto cpmnrnt the pawibiltty of something l h  Rs. 40 m r x  
S.o Ra. 3Q crams as additioncsl n s m w c a  a+isrng frmn ?he pool p " f l r P .  



It is, therefore, evident t k r  the profits m i n g  to the Pool wrtu 
nat incidental due to the imported price of fertilizers being kno an u 
particular penod of one or two years but due to the fact that the 
ptices had deliberately been kept high with a view to making 
profits. This, the Committee regret to point out, was not consistent 
with the object of the Pool, which was never intended to be a 
revenue earning scheme, but was to serve as an equalisation fund 
so that all the imported and indigenous fertilizers could be made 
available to the consumers at a uniform price throughout the coun- 
try. In the circumstances, such a wide nuwgin of profits (Rs. 86.8 
per metric tonne in 1960-61) by the Pool could bp no m a n s  be 
justified. In the opinion of the Committee, fi;ccrtion to# selling 
prices at a considerable higher level than necessary for the real 
putpose of equalisation zoas objectionable in principle as it amount- 
ed to indirect taxation which was the prerogative of Parliument 
only. Besides, this defeated the basic concept of establishing the 
Pool which was to make the fertilizers available to The cultivatorr 
a t  reasonable rates in the interest of maximising agricultural pro- 
duction. 
[S. No. 132, Appendix I11 to Twenty-third Report (Year) 1963-641. 

In fixing the prices of fertilizers handled by the Pool it was 
not the intention of this Ministry to make unduly large profits and 
resort to indirect taxation. The profits in the Pool accrued on 
account of appreciable fall in the procurement prices of imported 
fertilizers. Since our aim was to make the country self-sufHcient 
in fertilizers, and as the procurement prices of indigenous fertilizers 
were still very high, the Pool prices were not reduced. 

As a result of reviews conducted in the recent past, the Pool 
prices of  nitrogenous fertilizers have been reduced since 1961 ~s 
shown in the table below:- 

Pria from Price from 
Name of Fertilizers Pricc upto I 5-~0-62 Pricc from 

30-1 1-61 to to I-1-64 
4-10-62 31-12-63 

Sulphate of Ammonia . 344 ' 50 330 330 330 
Urea . . 684.10 670 670 5 70 
A-. SUI. Nitrat; : 408.50 400 400 400 a. Amm. Nitrate . . 324.80 3x0 278 278 

It will be obscrvcd from the above table that there has been a 
mbrrtantial reduction in the Pool prices of Urea and Calcium 



Ammonium Nitrate. The position will be reviewed further frbm 
time to time. , 

-. .. d - % ~ i  
Recommendation 

The Committee would also invite attention in this connection to 
their recommendation in para 17 of their 7th Report (1962-63) that  
in order lo attract the agriculturists i t  i s  necessary that the final 
price of fertilizers pal~able by the consumers should be kept as low 
as possible bg eflecting economies both in the cost of production and 
in the expenses incurred by various intermediary agencies. The 
Committee, therefore, desire that Government, should urgently 
review their pricing policy for the fertilizers kecping in  vieto the 
objects of the Pool. The prices of various type of fertilizers should 
be so fired as to ensure that the benefit of lower imported p-icelcost 
of production was a c t u d y  passed on the conmnrners to pronote 
their sale and wider use. 

[S. No. 133 Appendix I11 to Twenty-third Report (Year) 1963-641. 

The question regarding effecting economies in the cost of pro- 
duction, has been referred to the concerned Ministry z.e., the Minis- 
try of Petroleum & Chem~cals (Department of Chemicals) for 
necessary action. The possrbility of reducing the procurement 
priccs of indtgcnous fertilizers was recently exam!ned in a meeting 
attended by Secretaries (Co-ordination) Ministry of F~nance, 
Ministry of Petrolcum and Chemicals, Ministry of Apiculture etc. 
A table indicntmg the Anal procurement prices fixed at the meeting 
is given below: - 

Rs. , Rs. Rs. 
I 

r .  Fcrtiliaer (:nrpo- Sulphntc of Am- 329. 330. 316 per 31 T. 
ration of Indiu mnn i n f.o.r. Siniiri. 
(Sindri) 

Amm. Sul. Si- 443' 40. 426 Do. 
t r i m  

Urea . 628. 620. 5& Do. 
.-" - - .-.-. - - - "< --- -- 



I 2 6 

Rs. 
a. Fertilizer 256 per M. To 

f.0.r. Naya 
Nan@ Unit. 

! 
Nangal. 

I 

3. Mls. Hindustan Do. / 305 * ! 268. 256 per M. Tm. 
Steel Ltd. Rour- I ! f.0.r. Rour- 
M. Factory. 1 I i 

I ! kcla. 

Steps have also been taken to reduce the margin of distribution 
allowed to intermediary agencies wherever possible. In that con- 
nection the distribution margin allowed to the distributors of Ter 
Plantations in the North East India has been reduced by Rs. 10 per 
Metric tonne i.e., from Rs. 30 to Rs. 20 per tonne w.t..f. 1st April. 
1964 in the case of Ammonium Sulphate. The distribution margins 
allowed to other distributors of plantations in the South ore under 

4. I.A.C.T. Alwnye Arnm. Sulphate I 

review 
With a view to promote intensive utilisation of fertilizers the 

Pool price of Urea. which is a concentrated fertilizer has since bcen 
reduced by Rs. 100 per Metric Tonne with effect from 1st January, 
1964. The entire benefit of this reduction has been passed on to 
the consumers. 

. .  

Recommendation 

i I 

The Committee regret to note that the reconciliat~ort of jFpres 
and the adjustment of the amount betwern the Pool, Special 
Development Fund and I.C.A.R. should have taken such a lung t imt  
(about 7 years). They trust thut the final adprstment o f  thal 
amount between the Pool and the I.C.A.R. would,he expedited. 

330 
per M.T. 

[S. No. 134 Appendix I11 to Twenty-third Report (Year) 1963-641. 

i i ------ - - - - -- - 

316perhI.Tm 
f.0.r. Alwaycf 

i.o.r. 
Alwayc 

The final adjustment of the amount (Rs. 75,29.726) bi~twcen tho 
Pool and the I.C.A.R. has been carried out by the Pay & Accounts 
O1Blcer. Ministry of Food & Agriculture. New Drlhi in the month 
of June, 1564. 

[OM. No. 1 -5/64-Rudg~r dated 1 7 - 1 M .  

Kalamasscry . 

-- -----"-- - - - " - 
0- p&a arc tnchaivc d rxEirc dutv. The c x a r  dut\ rppltcrbk few fhr p*bd 

1-4-rg63 m 29-2-196J u r n w  aver the y n r  1963-64. 



(i) The Committee a re  not s a t w d  with the expkmation gim 
for the savings under some Grants relating to Department of A* 
culture. The instructions issued by the Ministry of Finance an 
1958 pursuant to the recommendation contained in  the 8th Report 
of the Committee (Second Lok Sabha) should have been followed 
in the present cases. The Committee hope that aurh cases will be 
avoided in future. 

[S. No. 5 (i) Appendix I-Twenty-fifth Report, 19641. 

A c n o ~  T A K W  

This Recommendation has bt en brought to the not~ce of all 
Attached and Subordinate Offices and Sections under the Depart- 
ment vide para 3 of this Department circular No. 2-12/&Budget 
dated 3rd July, 1964 (copy enclosed) and they have been asked to 
ensure that only as much provision is got included in the Budget 
for lMM6,  aa can be d~finltcly ut~lised. 

[O.M So.  1-6~64-B1rdget dated 12-8-64]. 

No. 2-12 /&Budget 

MINISTRY OF FOOD 8. AGRICULTURE 

New Delht, the 3rd July,  1964 ' 12th Asadha 1886 Saka 

Svarrn: -Rmtsed Estimates lQ6f 65 and Budget Esttmares 1 s  
66-Strbm~ssro~~ of proposals to the ibf:rrkr.ry of Fiwnee. 

The preparation of Rev~red Esbmatcs for 1964-65 and Budget 
Estimntcs far 1965-66 has to be taken u p  and completed in accord- 
ance with the general mstructlons l a d  down in the General 
Financial Rules. In  order to ensure that the Budget is presented 
to the Parliament on the due date. a rigid t ~ m c  table has :(I be 
followed The Ncw Schemc of Budge ing and F~nancinl Conbro2 
intmduced with effect from 1st June, 1962 also reguircc a proper 
and detailed pre-budget scrutiny of the schema  by the Ministry 
of Finance. It is, therefore, important that all new schemes which 
the 1.C.A.R and Sections in the Department would like to be 
included in the Budget for 1965-66 should be rvferml to that Minis- 
try for scrutiny and flnancinl concurrence a t  the earliest. The 
undennentianad pmgfivnme for the submission of Budget pmpirsab 



for 1965-66 has accordingly been drawn up in consultation with 
that Ministry: - 

Particulnrs of Estin~ntes Last d,itc To whom to be 
for ssb- sulmicted 
mission of 
proposals 

r 
(I) Nrw Schemes-Plan %'on-Plan, enter- I d-S-1y6q hlinistry of Finance 

ing the budget for the first timc. (Deptt. of 
Ihpenditurc). 

(2) Plan Sshcn?cs not entering thc h u ~ i p r  
for the first time. 30-9- 1964 Do. 

b) Standing Charges and propcsals 1;1r 3 I -10-1964 Do. 
Fresh Charges for Nnn-Pian Sit?cn:es 
not entering the budget for thc fin[ 
time. 

(4) Alajor Works to he pro\.iJcd for in  thc 16-10-1964 fludpct Section. 
Capital Demands of thc .\linistr?. of 
Works & Housing. 

The dates indicated above should be treated as the finaI date 
by which all the proposals under the respectlvc categories should 
reach the Ministry of Finance,'Budget Section. Sections should 
take irnmedate steps to ensure that the schedule indicated above 
is strictly adhered to. The budget proposals submitted after the 
above-mentioned dates will not ordinarily be cntertainrd by the 
Ministry of Finance and will run the risk of not being included in 
the Budget. 

2. I t  has been noticed that adquir!e attention rs not paid to a 
proper formulation of the Revised Estimates by the Estimating 
authorities. The figures of the current budget are very often 
adopted wholly or with slight modifications as Revised Estimates 
without making any attempt to arrive at a more realistic estimate 
with reference to the progress of expenditure and other informa- 
tion available. It is generally assumed that the amount provided 
in the Budget will by and large be spent. Finance Secre tav  wrote 
to our Secretary last year pointing out cases of substantial variations 
between the Rwised Estimates and the Final Estimates adopted at 
the time of surrenders. Such cases of savings in actual expenditure 
M compared to the Revised Estimates have also k n  aeverelv and 
repeatedly criticisdl by the Public Accounts Committee and in 
Parliament. It is, thedore, of u t m w  importance that Revised 



Estimates are framed after a thorough and careful scrutiny of all 
the relevant factors. These Estimates should take into account the 
progress of expenditure and also the capacity of the spending 
authorities to utilise available funds during the rest of the year. 
The Revised Estimates are  intended to indicate to the Parliament 
a more realistic estimate of the likely Receipts and Expenditure of 
the Government. Any reduction in the Revised Estimates does not 
amount to automatic surrender of funds. The estimating authori- 
tics should not, therefore, attempt to hold on to the funds. 

Budget Estimates 1965-66: 

3. (a)  No lump sum or ad-)roc provi:iion, unless there arc. very 
strong reasons to do so, should normally be suggested and will be 
accepted by Finance. The requirements of funds should be esti- 
mattxi with due care to ensure that only as much provision is got 
included in the Budget as can bc ddhi te ly  u:ili;ed. The avail- 
ability of raw material, suitable tezhnical personnel and time re- 
quired for completion of buildings and such other factors, as affect 
the spending capacity of the authorities c~~rncerned, should be borne 
in mind. The Public Accounts Committee have recently criticised 
this Dcpartmcnt for the large savings that accrued from the provi- 
sion during 1961-62. Extracts from para 9 of their Twenty-fifth 
Report are cnclosed for guidance. 

(b) The estimates of expenditure, more particularly for Non- 
Plan Schemes must be kept dawn to the minimum. The Finance 
Mln~stry is not likcly to accept increases on new items under Non- 
Plan. Instructions m u c d  irnm !imp to time for effecting economy 
in public expenditure shculd be kept in v i e w .  Heads of Depart- 
ments and OFfrcvs in the Ministry should pay personal attention 
to ensure that the estimates are realistic and do not provide for 
any octivity'item of expenditure which can conveniently be given 
up or postponed till better times. 

(c) In  addition to the details and proformae prescribed in tb.e 
Gcnernl Financial Rules, information in respect of all Budpct vnl- 
posals should also be given in the proformae circulated rde nu(!* * 
Scction circular No. 2-93!61-Budget, dated the 6th June. !W2 

(d) All proposals should be accompanied bp the following infar- 
mation:- 

(1) Actvals for 1962-63; 
(ii) For 196344, budget grant together with the ncrcpted 

figures of Revised Estimates and final roquir@mts or 
sctulls; 



(iii) Fur tha current year, actuals to date (5/6 months), 
adjustments W y  to be made which may be known at 
that time and the pos+bl& requirements for the re-n- 
ing months on as best an estimate and as much justifica- 
tion as is possible. 

Lest year's Fiie should always be linked; otherwise the Finance 
Ministry is likely to return the File. 

(e) All proposals seeking a provision of Rs. 1 lakh or more 
during 1965-66 should be seen and approved at Deputy Secretary 
level before these are referred to the Ministry of Finance. 

4. Figures against each Unit of Appropriation both under Revised 
Estimates and Budget Estimates should be rounded off to the 
nearest hundred. 

5. To enable the Budget Section to keep a watch over the pro- 
gress of budget cases, all Budget pnqmals should he referred to 
tbe Mhistry of Finance through the Budget Section, as that Minis- 
try will not ordinarily accept any case direct from the Sections. 
In exceptional cases, however, where it becomcs necessary to refer 
any cam direct to the Ministry of Finance, Budget Section should 
be informed of the development at the earliest possible stage. 

6. Instructions that are issued by the Ministry of Finance 
(Department of honomic Affairs) in this connection will be 
circulated as and when these are received in the Department. 

I .  J. BROUGIITON, 
Deputy Secretary to the Gooernment of India. 

(Department of Agriculture) 

Grant No. 39-Agriculture (Saving Rs. 0.99 crore). 

Grant No. Qd-Agricultural Research (Saving Rs. 1.91 crores). 
Grant No. 41-Animal Husbandry (Saving Rs. 0.30 crore). 

A The savin~p under these grants worked out to 22.9 per cent., 
38 p e ~  aat. abd 27.9 pa cent. of the total protWona respectively. 
ErpSlfnlne the nuons for the savfnlp, the Secretary, Department 
of Agriculture stated that in the Budget for 1961-82 which wru tbc 
ilnd par  of tbe Third Five Year Man a number of schemer warn 



included for which details had not been fully worked beforehand, 
ap$ many of these schemes started late. There were various other 
dffttculties e.g., delay in acquisition of land, tight foreign exchange 
.position, etc. 

It was pointed out by the Comptroller & Auditor Genetal that 
according to the ordm of the Ministry of Finance issued in August, 
1938 where a new scheme was planned to be taken up in the budget 
p a r ,  which had been accepted in principle and for which the 
details necessary for budget provisioc were not available, budget 
provision would be limited to the requirements for  preliminary 
expenses and tor initial outlay on collection of materials, recruit- 
ment of skeleton s t d ,  etc. The Financial .Adviser stated that it 
was the general principle laid down by the Ministry of Finance and 
was generally observed by the Ministry. But where a scheme was 
~ u c h  as likely to mature in a short period rrf  time this principle 
was sometimes departed from. 

The Committee arp not satisfied with this explanation. The 
htruct~cnr  issued by the Ministrtt of Finance in 1958 pursuant k, 
the rwonrrnendation contained In the 8th Report of the Committee 
(Second Lok Sabha) should have heen fallowed in the present cases. 
The Committee hope that such cases will be avoided in future. 

Recommendation 

(11) Another p i n t  to trhtch ?be Cornmirtw wash to drate atkn- 
tion IS !ha t  at prtSsent t h ~ r c  are a trui t th~r  of Research Institutes lor 
aoriotw comnrcwlrtles r r a & t  t he  Departwent of Agriculture, v i t ,  
lndtan Agrimdtural Research Institute, Central Rice Research IR- 
rrtitute, Central Potaro Research Inst~tute. Central Arid Zone 
Research Instatute, Soil Consertxttion Research and Lkmhutmtiolt 
Cmtres. Inst~rutc of Agnclrltrrral Research, Stntistrcs awi fndinn 
Grassland atul Fodder Research Irwtitute. At ths instance of t h ~  
Committee, the Dqartwc?;t of Agriculture have furnished a note to 
the Committee stating the tmnous reseawh~s mnisd out by thest 
f ~ i t u t a s  and b w  fat thew reseurchss have helped in t h ~  Rerelop 
n t n t  nj agriculture The Cmmtttee feel that instead of hatring 
multiplicity of Research Institutes, the Ministry should emmine the 
ktrrtihility of mcrgtng somc of them in a sfGgle Institute with 
Rt.smtrh Stations spread m w  the r*lan'ou,v pa* of the cairntry. with 
n vimc to efwting e m m y  in cxpwltiitur~ on mtabliahrnmt and 
acrzrring better planning and cadtdinarinn of rccsenrch tm>?pmmrs. 

IS No. 3(l i)  (para 9) at Appendix I-Twenty-fifth Rep:?rt. 196A1. 



In an earlier Note submitted with this Ministry's Office Memo- 
randum No. 1-6/64-Budget, dated the 12th August, 1964 it was ~ta!ed 
as under:- b 

CZ 

"The Agricultural Commissioner, Indian Council of Agricul- 
tural Research, has been asked to form a Technical Cop- 
mittee to examine the feasibility of regrouping this 
funct~ons of thct various Institute;. A note In this con- 
nection will be prepared and furnished on receipt cf the 
recommendations of the Technical Committee." 

The Technical Committee which was formed in April, 1964, 
exammed the position as obtaining at prrscrit and in June. 1964, 
made recommendation to the effect that of the several research 
stations under the Project for Intens~!icntlon o f  Rcponril  Rescart.h 
on Cotton, O~lseeds and Millets functionmg :n d:fferent parts of t h e  
country, four important Centres should bc a i  ~nchcd to the  Acrlcul- 
tural Universlty/College in the area w I !~a i  :Ilcy could bc dcvel3p- 
ed for undertaking research on mu!t,pic u 1;)s and t h e  remaimng 
Centres should be offered to the SV;l?c G c.1 i.mcln!s for b r ~ n g  run  
as State institutions in conjunction wl!h the eslstmg State Re:enrch 
Stations. In regard to the Comrnod1:y Rcwasch Institutes also, ;t 
was recommcndcd tha t  these In~: l t t i  c>. h ) l~ld bc dcvclopcd as 
multiple crop institutions. The same princlplc was to bc fol1owc.d 
in regard to the Central Research Institu:t,\ Illc Rip<. Rescarch In- 
stitute, Potato Research Institute etc.. which would u ~ d v r t a k c  
research in multiple crops, particularly those which appear in 
rotation. 

During conside:ation by the Mini~tr?; r ~ f  the reorganisation of 
the Institutes in greater details, the Report of the h~gh-powered 
Research Review Team appointed by the Government of India on 
31st October, 1963 became available in March, 1964, and the ques- 
tion of strengthening agricultural research all over the country 
through a Central Co-ordinating Agency came up for considcra- 
tion. It was decided on 24th September, 1964 that the re-oraanisa- 
tion of the Central Research Institutes should be considered along 
with the re-organisation of the Ccntral co-ordinating body, i.e., the 
Indian Council of Agricultural Research. 

Accordingly, as a first step towards strengthening agrictrltural 
research and placing i t  o l  a snund footing, it h s  been decided on 
28th August, 1964, following the recommendations made by the 



Research Review Team, to re-organise tho Indian Council of Agri- ' 
cultural Research into an effective body with a l l  necessary powers 
to develop and administer a national programme commensurate 
with the country's needs. 

In the said re-organisation proposals now under examination of 
the Government, it is proposed to take over all the Central Agri- 
cultural and Animal Husbandry Institutes in the country, inciud- 
ing those a t  present administered by the Commodity Cummittees, 
under the administrative control of the Indian Council of Agricul- 
tural Research with its enhanced powcrs and authority in the field 
of guiding and co-ordmating agr~cultural research. 

After the re-organisation of the Central co-ordinating and guid- 
ing agency in the field of agricultural research, the s r t  up of the  
different Institutes would be reviewed with a view to rc-organismg 
or  strengthening them on the lines indicated in the Rcport of the 
Public Accounts Committee. 

This note has bccn vcttcd by Audit. 

[U.PIl. :So. 1 -6:'64-Bwiget dated 8-3-1965]. 

Kcconrmendation 

The Committee regret that apart  from the undue delay in com- 
pletttyl the d e p  lrtnren:nl proct~edrngs, the qtiestton of f i .x:n~ res- 
ponsrbtlity on the superotsory ofltcers for the deject:ve supervtsron 
has I l a i  h e n  talcon u n  a: al l  a d  is proposed to be postpoced unt'it 
the erqutry against the cashwr t s  completed. The Comtnirtee con- 
slder t t  ~7ltpcrrtun: t h t  111 at! such caws the rnces t tga t tm of respns t -  
bl l i ip  lor fatlura of supcyrt*rston should be taken tip at a v c n ~  early 
stage nnd co-r~p!i.!cd uy r h o t ~ r  r i ~ ' a t t .  rite p o s t p o n c ~ w ~ a ~ i t  of such action 
for a period of some years tarIl not s e w e  any useful purpose. T h e  
Commtt fae recommend that suitable procedural ~ n s t n r c t t m ~  should 
be issucd by Gotwnnicnt  fitr the guidance of a21 cancemed. 

[S. No. 7 .4ppenndi?c. 11, Twenty-s~xth Report-19641. 

So far as procedural instructions are concerned the m m m e n d a -  
tion being d a gcneral nature their issue is under the consideration 
of the Ministry of Horn Anairs to whom a copy of the above m m -  
mendation has been sent. 

As regards the re~ponsibility for failure of Supervfsion. the posf- 
tion is that thr Rcconstrt~rtion Accounts Party appoint4 in con- 
sultntion with the Audit completed the reeonstructian of accounts 
of the Directorate of Marketing and Inspection from 22nd Jan-, 



1932 to 18th August, 1058 and submitted their Report to the Cov- 
srnment of India.   he proceedings against the Ex-cashier are in 
progress and are likely to be completed shortly. hwestigations, if 
necessary, to Ax responsibility for failure of supervision would be 
taken up as soon 8s the enquiry against the Ex-Cashier i8 completed. 
A note indicating this position has been sent to Accbuntant General, 
Commerce, Works & Mi*. for vetting. 

[O.M. No. 1-10/64-Budget, dated 184-1964. 
Recommendation 

The Committee would like to emphasise again that the represen- 
tatives of the Ministries and Departments appearing before the 

.Committee should come f d l y  posted with facts and furnish accurate 
information to the Committee. They would also invite pttention in 
this connection to para 15 o f  th i s  Report. 

[S. No 8 Appendlx 11 -26th Report, (3rd L.S.)]. 
ACTION TAKW 

The observations made by the Committee have been roted for 
gutwe guidance. 

Recommends t ion 

While the Committee note the steps taken by the Ministry ta 
ensure that the licensee rn North Andnmnns does its job stnctly in 

meordance with the North Andamuns Agreement of Licence. theu 
observed that the arbttratton proceedtngs tn this cam have not vet 
been finalrsed. They would reiterate their earlim recommendation 
t h t  this should be erpedited and the Committee informed of the 
results. 

[S.  No. 9, Appendix 11-26th Report, (3rd L.S.) I .  

The arbitration proceedings in this case commencdd in the year 
1981 when the licensee evoked provisions of  Clause 33 of the North 
Andaman Agreement of Licence and served the Presid~nt of India 
with a notice in April, 1961 for nominating his arb~trator within IS 
days of the receipt of their letter in terms of the provlsrons of 
Section 9(b) of the Arbitration Act, 1940. A statement of claim was 
ffled by them on 4th July, 1961. The Gwemment had ta file an 
elaborate counter-statement to effectively counter the licensees 
claims as well as file a claim statement on behalf of the Government. 
The Government Counsel had to go through voluminous files bcfore 
the counter-statement and claim on behalf of the Gavernxnent could 
be filed on 1st December 1961. Thereafter the Company was @vm 
an apportunity to file it.. rejoinder whfch t h v  did on 10th F~hruary ,  



19@2. Likewise Government also Aled its rejoinder on 15th Mar* 
1982. The franiing of issues on the basis of claims and counter claims 
of the parties was Analised by 12th May, 1962. This was followed 
by fllling and admission of a mass of documents by both parties to 
substantiate their respective claims. The last sitting of the arhitra- 
tors for the Aling and admission of documents was held on 9th Feb- 
ruary 1964, and thereafter the Counsel for the Company started the 
opening of his case. This work took about 58 sittings of the Arbi- 
trators extending to over a period of about 21 months. Thereafter 
Cith effect from 6th March, 1964 tendering of evidence by w i t n e s s  
on behalf of the license commenced. The tendering of evidence 
on behalf of the licensee and cross-examination of witnesses by Gov- 
ernment Counsels has taken 9 sittlngs of the arbitrators and it is 
mtlclpaled that some more s ~ t t ~ n g s  will  be requ~red to complete 
the cross-exammation of the llccnsce's wltncses by the Government 
Counsel which, it u hoped, will be over by the end of November tbis 
year. I t  u expected that by the last week of December t h u  yew 
or by the beginning of January next year the tendering ot evidence 
on behalf of the Government w:ll commence. The number of sittings 
that will be requlred to complete the evidence and cross-examina- 
tion of the witnesws on behalf of :he Government cannot, however, 
be cs t lma9d  at t h s  stage. 

Pleading on each of the 25 l>>ues framed by the Arbitrators wdl 
commence soon after t h ~  evidence stage is completed. 

This bemg a legal matter, i t  is not possible to make any accurate 
forecast as to the time wh~ch N 111 t r t b  rt-lred for the conclusion d 
the case. The Committee w ~ l l  be Informed of the results in this case 
ry soon as the award of Arbitrators become available. 

This has been vetted by thc Director of Commercial Audit, New 
Delhi. 

[O.M. No. 1-10/6.I-B1rdget dated 23td Norwnbtv. 19611. 

hommcndar  ion 

The Committee teere tnforirred by the Mtnurry of Works, HOM- 
kng and Rehabilitatton ( D g ~ r t t n c i i t  of Works and Housing) that 
the &vt?rnrnent hcld since rtfcrrcd the who& dispute i c . ,  the clmm 
of the Bhamr Ktishak Samaj as well as the claim of the Carem-, 
merit about World Agriculture Fair to Arb~ttation. The Committee 
w0uZd like to await the result of arbr!mcton. 

[S. No. 10 Appendix 11-Twenty-sixth Report, 19643. 



The Ministry of Works & Housing has confirmed that that Minis- 
try is concerned with the recommendation in S. No. 10. A reply 
will, therefore, be furnished by the hiinistry of Works and Housing. 

Recommendation 

The Committee (1962-63) had tecommended that in cases where 
finaitcial assistance is given to Societies or Organisations which, 
resort to profit making, it should be in the form of loans and not 
grants. The Committee have not yet been informed of the final 
decision taken in this regard. They desire that this should now be 
expedited 

IS. No. 11 Appendix 11-Twentysixth Report, 19641. 

The recommendation is being processed by the Ministry of 
Finance who will furnish a reply to :he Pub!ic Accounts Committee. 

Recommendation 

The Committee also consider :fiat in j i ~ r ~ r e ,  where Got.ernrnettt 
Departments or statutory corp:mz:ions t ake  up, on rcnt, land etc. 
leased earlier by Government In  oazside parties, the rcnt pmjable and 
the dates on which they should be pnid should be sertlcd in  cnn.vtlta- 
tion with the hfinistry which originally leased out the land to the 
Outside parties concerned. [In this connection, the Committee 
would invite a teference to another case of this kind reported t i n  
patagraph 24 of their Eighteenth R e p m  (Third Lok Sa?ha)  in which 
they hove commented upon the  irregular financial benefit d c i u c d  
bp the Delhi Cloth Mills by their leasing to the Hindustan Ins~cfr- 
rides Ltd. (a Gotrernment concern) a portion of the land or:ginalIy 
allotted to the Mills by the Delhi Development Authority]. 

[S. No. 13-Appendix 11-Twenty-sixth Report, 19641. 

The Department of Agriculture is not directly concerned with 
&is recommendation, which appears to be of genera1 nature to be 
brocessed either by the Ministry of Works and Housing or by dm 
Ministry of Finance (Department of Expenditure), who may have 
to issue administrative Instructions in this regard to a11 the Mini* 
tries and Departments of Government of ladla and Government 



Corporation, etc., Ministry of Finance (Department of Expenditure) . 
have, therefore, been requested to confirm that their Ministry are 
taking action on this recommendation and that they will include 
this item in their statement of action taken. Their reply is awaited- 

[O.M. No. 1-10164, Budget dated 18th August, 19641. 



APPENDIX IX 

MINISTRY OF FOOD & AGRICULTURE (DEPARTMENT OF 
FOOD) 

Action taken on the recommendations of the Public Accounts 
Committee 

The Committee wotdd like the Ministry to complete the int'esti- 
gutions into the various transit losses incurred during 1959-60 (Am- 
ounting to Rs. 1.05 crores) at an early date. They desire that suit- 
able steps be taken to reduce the period taken in the investigation Of 
ksses. 

IS. No. 51, Apperldix IV, 8th Report (3rd L.S.)]. 

Recommendation 

The Committee desire that further steps should be taken to re- 
duce the losses of foodgrains at various stages of transit so t h a t  t h e  
o w - a l l  losses are reduced to the minimum. They would aka like 
the cases of losses to be cleared as early as possible. 

[S. N. 53, Appendix IV. 8th Report (3rd L.S ) ]  ' 

A c n o ~  TAKEN 

Investigations have been carried out into the various transit loser  
amounting to Rs. 1-03 crores relating to the year 1959-60 and as a 
result thereof losses in respect of 29,666 cases amounting to Rs. 85-04 
hkhs (approx) have been reylariscd. Caws relntmq to thc balance 
amount vc.. Rs. 20.88 lakns involving 742 cases are still under exa- 
mination and a further report will be furnished to the b k  Sahha 
Secretariat shortly. A sum of Rs. 2.10.402:58 and Rs 30.819:77 have 
been recovered from the Railways and the Transport contractors 
respectively for the shortages noticed in transit by rail and road. 
No responsibility could however, be fixed on any officer/offiectw in 
the employ of the*Government for the case  already finalim!. 

Tbt Regional Directors have since been advised to invmtigat. 
the c ~ e r  of losses soon after these occur. They hove a h  been 



advised that wherever the claims against the Railways are tenable, 
those should be preferred and vigorously pursued. A copy of the 
instructions issued in  this regard vide this Ministry letter 
No, 21 /$/63/BFC. VSIL, dated 3rd October, 1963 is enclosed. In the 
case of road transit losses due to the fault of the contractors, they 
have been asked to fix responsibility on the contractors expeditious- 
ly and recover the amounts from them. Recently the powers of 
Regional Directors for write off transit/storage losses have been 
raised to Rs. 5,000 from Rs. 1,000 and this will also facilitate quicker 
regularisation. 

( i i )  In so far as the question of reducing the loses of foodgrains 
a t  various stages of transit is concerned, the position is that all 
movement of foodgrains by rail are arranged in full wagon loads 
and wagons are properly sealed before despatch to avoid pilferage. 
For movements in open wagons supplied by the Railways against 
our indents for covered wagons and booked under Clear Ratlway 
Receipts, during the dry season. the risk is entirely of the Railways. 
In the case of road transit, the stocks are delivered to the transport 
contractors duly weighed and are taken ot7er from them at destina- 
tion after proper weighmen'. Where n') wcighment is p s i b l t ?  at  
the tespatching end, the stocks are moved in conveys w d e r  proper 
escorts and with due precauticmi to avoid the possibility of any 
pilferage during transt Some small losses in trans~d are. however, 
inevitable. 

[U.O No 23/63-WBFC 148th Report dared 1W21-ll-Ml. 

NO 2156 63-BFC. VIII 

New Delh-1, the 3rd October. 1963 
To 

All Rcgranal Directors. 
Sub: Ehorntnation and rcgulnrrsatlrm of losses of idgraiw rn 

tramit by rail and mad. 

I am directed to say that a m n t  census af the outstanding cases 
af b t ~ c s  of foodgralna In transit holr revealed there w e w  more than 
8 lakh af c a m  autjitandlng far several years whkh had not been 
rxuaiacld and nytuluired. W was o very unsatisfactory state O! 



affairs and in order to obviate its recurrance the following instruc- 
tions are issued for strict compliance:- 

(i) The oflcers-in-charge of depots should submit to you 
within 10 days after the submi6sion of the monthly, stock 
accounts, statements of losses in transit separately jn res- 
pect of road and rail in the form prescribed in Ministry's 
letters No. 10(2)/56-IFA. VIII, dated the 1st April, 1957 
and No. 20(7)/63-BFC. VIII, dated the 26th July 1963. I t  
should be verified that transit loss statements have been 
received from every depot In respect of the quantity of 
loss shown in Column 7 of the Monthly Receipt Statement 
in form Appendix XXIV-Part I1 of the Food Department 
Manual Part  X. 

(ii) The statements of rail transit losses should be scrutinised 
expeditiously by the 'Claims' Section of your office to see 
whether the claims have been correctly preferred against 
the Railways by the Depot Officers and they are tenabic. 
In  cases where no claims have been preferred it should 
be verified that the claims are not actually adrni:siblc and 
in such cases immediate action to rcgularise the losses 
should be taken by ;he Claims Section. Othcr c la im 
should be vigorously pursued with the Railway by the 
Claims Section in your office. 

(iii) In the case of the statement of transit losses by road res- 
ponsibility of the transport contractor concerned shculd 
be determined on the basis of work done by h m  onch day 
and instructions issued for recovery of the loss from the 
contractor or jf t ne  contrrrc;or 1s not hvid liable rhctlon 
should be taken to rcgularisc the loss. A copy of '.he final 
orders passed regarding recovery of the amounts from 
the contractors should be cndorsed to the Pay and Ac- 
counts Ofscer for watching the recovery. 

(iv) Regularisation of t rans~t  loses  which are not tenable 
against the Railways or the transport contractors should 
be completed within three months after the close of the 
month's accountr to which they relate. 

(v) A monthly report showing the number of transit losr~lr 
both by road and rail outstand~ng for more than three 
months should be submitted so as to reach the Minlstry 
on the 15th of wery month. The items should be arranp 



ed yearwise and brief reasons for items more than 6 months 
old should be furnished therein. 

Yours faithfully, 

=/ - 
(HANBANS SINGH MAC) 

Director (BFG ) 
for Brector Genernl of Food. 

Recommendation 

( I )  The Cotn~mr tee arc3 nor m t w d  w ~ t l i  the posrtw~t regardtng 
clearance of foodgratt~s at ports as ~t e.ruts at present. Since most 
of the losses occur In the case of bulk grain. the Committee would 
ltke the Mrnivtry to takc up the matter with the Port Trusts con- 
cerned about therr rwponsibilit~ tn the matter so that these losses 
could Ire a v o ~ d ~ d  t o  r he extent pssible.  

( 1 1 )  Thc dufrc.\ cutrtisfed fu the t u l l y  clerks c t r d  ~ w t ~ f i c a t t n r t  jnr 
thmr retenttou sholrlri also tw c . ~ t r r f ~ r t l ! r  rxarntnmi 

2 I'hr f n u t t ~ . r -  hird h o ~ t * \  t a r .  q y l n  Iwcn taken with the Mmrstr> 
irf Transjnrrt on 11111 Nt~vemlwr. 1% who had been requested to 
takc up the qucutrnrt i r ~ t h  thc Port ;~ilthor~t!cs of Madras. Vizag and 
Caleutte with a vrtw 1 pvt-suad~ng them to  have n joint tally with 
stevcdures csof ~ h t .  bi~ps i>f f~hdgratns at thr time of discharge from 
t w h  verse1 scparatcly t w f c r r r b  they art% removed from the wharf to 
the transrt ahcdls by \Iw laku~ur 4 the Port. The Port authorities 
of Vlsharkapotnam and Calcutta have not a g d  to introduce this 
system of joint tally The r n n t l w  1s hwvcvrr. under further con- 

4Ri(At1\  I S -  IS 



sideration. If the Port Trusts eventually accept our proposal for a 
joint discharge tally between the Port Trust and the Stevedores, the" 
whole problem will be solved. Under that arrangement the Port 
Trust will be responsible for delivery to the Food Department, the 
number of bags containing grains according to the discharge tally. 
There will, therefore. be no question d any loss either of grain or 
empty bags. 

3. There are no tally clerks employed at Ports except at  hladras. 
However. the system of signing the tally sheets of the stevedores 
at the time of discharge of the cargo by our tally clerks was dis- 
continued from No\-cmbcr/December 1962 at the Port of Madras 
also. At Vizag Port, t h e  tally is the responsibility of the clearance 
contractor and no tall?. clerks are employed departmentally for this 
purpose. The name 'tally Clerks' is assigned to other clerks also 
whose duties are tn s~ipervise Xvagon loading, lorry loading. recnrding 
weights on wagon and lorry weighbridges. preparation of initial 
documents l ike  truck chits and daily returns etc. 

111.0. No. 23/63-64/BFC.l,8th R.eporr. dated 31-10-1%4.] 

Recommendation 

T l ~ c  second sratemenr ( A p p e n d t r  XIV) shouts the losses tn t ransif  
arid storage durrng 1960-61. 1961-62 and 1962-ti,? The F g u r ~  of tran- 
s ~ t  losses and stotage /oases as furnished in the statement ore given 
hcIotr: -- 

Front the above Fgures, t t  would be seen thut there irar been a 
sharp rue in the tranmt lossor as well as storage Iosres during the 
pear 196243 (tola1 loss of Rs. 330.76 lakhs)  The Commrttee would 
ltke the Mrnistry to  furnish a detailed note trtdicatriig the tmaoita 
for this sharp r a p  and s teps  taken to mintmi.w such l m r c s  

(S No. 28 (para 31) of Appenhx XVI of the 20th Report of thc. 
Public Accounts Committee (3rd Lok Sabha) ] 



The proforma Accounts for the year 1982.63, have since been 
wised and the figures of transit and storage losses for the years 
1900-61, 1961-62 and 1962-63 and percentages of loss are @van 
below : - 

Ycrr 'Total quantity 'iVamit Percentage of Storage 
procured dur- lorvs lass knnm 
ing the year 111 
M. tonnes. 



to regularise all cases of losses. It would, therefore, not be appro- 
priate to compare this figure with the storage losses exhibited in the 
Proforma Accounts for the previous years. For future, instructions 
have been issued on 3rd April 1964 that the losses which take place 
during any one year should be shown in the Profornla Accounts for 
that year instead of indicating the losses written off during that year. 

While somr transit losscs ; I IT inevitable and are inherent in m y  
mode of transport. a number of steps ha\le been taken to bring down 
these losses to the barest minimum. Somr of the effective measures 
taken arc ( i )  greater vigilance in  packing and handling of foodgrains 
and avoiding rough handling. ( i i)  tightening of security measures at 
the time of loading and unloading by appointment of tally clerks. 
wherever possible, for supervising the loading and unloading of food- 
grains so that clear RRs and shortage damage certificates arc granted 
by the Railways. ( i i i )  privatc scals nf the Department of  Food arc* 
being put since 5th Fcbruar\*. 1%3. on wagons loaded in  Bombay for 
despatch to certain major depots with a \*ic\v t o  facilitating fixitlion 
of responsibility for short-landings. i f  any. 

In a large number ot cases. tht .  trans!! losses arto ~ncrel?  the r t w ! t  
of using d~fferent nbode$ o f  we~ghment at the forwardrng and rtBr.elv- 
mg ends These 1 1 ~ c s  thcreforc, arta only 'national' losscs Thc 
r t ~ i g h t s  rec:>rdrd 01: tlw wagon \veighbridgcs of the port3 and thllr;cS 
recarded at the godowns arc by different m e t h d s  and cm d~ffc-rtwt 
Scales So long as mach~ncs arc different or different mocic~ of 
weighment am adoptrd \*ariations ~n \rvelghts art. bound 1 0  occtrr 111 

order to a v o ~ d  the difference In wc1q5ts ~t !1.1* t ~ w n  drr~tlrd t r ~  inst,r! 
lorry we~ghbndges  at our  major dryots In the ca.w of r i f i i I \ ~ . i \  

wagon .rvcighbridges i t  1s difficult to make c w h  wagon stnil~~n;tr \  t c ~ t  
weighmcnt because of operational dlfficilltm :rnd that 1s whv t 1 1 1  

weighment on railway \rvcighbrldgc-s 15 no! ilrclilaI<' I,orr,c n arr 
made stationary on Lorry weighhr~dgc and thtm irwgfwcl Wcigh- 
rnents at both ends, are h o w c ~ ~ r  ncccssary t c ~  rulv out ! b i d  r > r ~ s ~ ~ t > i ] i t \  
of pilferage or loss due to an*: default or ncg1igcnt.c. o l ~  thc part O! 

the Railways. The.* a l w  form t k  basts for thv i r r i t ~ n i  it-ccwds of  
clearance from ports and S t o r a p  In Dtbpots and c n n w d  b c *  r f i s p n ~ v t  
Wth 

It  may be added that ln some caws wllwc. are truiwt and ~ i t o r q v  
gains also c.g. during the year 1962-63, there were 2,695 tonnva nf 
transit gains and 5,333 tonnes of storage gains. Thcrre gains huw- 
evcr according to the rules arca nfrt wt off against losses I)ut nri* 



taken as a receipt. If these gains arc  taken into account, the  per- 
centage of losses would come down considerably. 

[U.O. No. 23!64-65/BFC.l ,'20th Report. dated 31-3-1965] 

The Comnwttee view with concern the large number oj chimu 
for transit losses pending settlement with the Shipping Cmpanies 
(Total amount pending on 31st March, 1963, Rs. 37.33 lukhs) and 
the Railways (total amount pendtng on 3Ist March. 1963 over 
32 luhhs) .  They desire that eflorlx should be made for early! settle- 
inent of these claims. 

IS. No. 30 of Appendix XVI (para .32(1i)  ) of 20th Report C'I'hirri Lok 
Sabha) 1. 

:! Rcgardmg settlcmcnt l i i  t l a l ~ n s  i.r.ith Ha~lways,  i t  may be stated 
:hat them w r c .  6 5 7  c lams  amountmg to (Rs. 33.23) lakhs pending 
w ~ t h  Railtriqs as  ~ I I I  3lst March. 19133 Out o f  thcse pending claims, 
2970 clams a m o u n t ~ n g  to Rs 11.81 lakhs and pertaining to the  years 
upto 1962 h a w  btvn sctt l id during the year 1st April, 1963 to 31st 
March. 1W Necessary s t t p  sire being taken to settlc the  remain- 
ing pcndm): cnscs with thcx I i a ~ l w n ~ s  and the. result thereof wlli be 
1r1t1rnntr.d In due cc~urw 

3 'I'he accunluiiition (I! t h t  r l,tlr:~s wd3 due tt, the faci :hat t h ~ s  
:rork tvas attcnded t t> t*n~lrc.ly b! :he officers-in-charqe d the mi;- 
\ .~Jtiol Stcmgc Dcpots In nlnn>. caws. untenable c la~nls  were lodg- 
c h d  Such  c la~ms .  a s  wvrv Iodgt~f. wcnrc rwt fd iu \ r td  up r~gt.iarl> x 
[he t i ~ p r ~ t  o f i c ~ r s  had a nunrtrcr i , i  other :tcnis 1): uwrk on hand and 
had 10 ,ittend 10 drpor eperatlori\ The \vholt% p r o c d i l r * ~  has rm\v 
\wen rrvlscd C l ~ l n i s  work now h a w  \ v ~ t h  effect from dattv noted 
below been ccntraltscd in the office of the Regional Director and 
an A s s I s ~ ~ ~ ~ I ~  I)iw 'tor (Clnirns) is IWH' looklng after t h ~ s  work cxclu- 
s ~ \ . c l v  1 t I \  i ~ s p x t c d  t ha1 posit lor1 wlll ntrtv imprrn.c crrt~iderably 

1 Norlhcrn Rcgwn 1st September. 1963; 
2 Wcstern Rcglon-- 1st November. 1963: 
3 Eastern Region-- 17th April, 1964; 
4. Stcrrthcrn Region . 1st January, 1964. 

(U.0 No 23164-65IRFC 1 20th Report dated 14th .4trgust. 19641. 



It was admitted that the depots accounts were not looked crfter 
as carefully as t h q  rhoukl be. The Contti&ittee considered this as 
a lr I gla l y unsat.ls;factory position. 
1s. No. 31 of Appendix XVI, of the 20th Report (3rd Lok Sabha) J. 

Vahous measures have been taken to mprove the scate of ac- 
counts in the various food storage dcpots In the country. The eer- 
vices of senlor officers of the Accounts Departmeut have been ab- 
tuned from the Con~ptroller and Auditor-General of Indu to man 
the accounts posts m the reglonal offices of thu  Department. There 
is a Duector or Joint Director 01 Accounts In each I<eglonal Ofiice 
and he has been placed In chage  of aU the accounts w u r ~  of thc 
region. The Joint D~rectors at  S e w  D e h  and Madras jomed duty 
on 14th Augusi, 1963. The Ihrectors at Bombay and Cuiculta pined 
duties on 11th February, 1964 and 9th March, 1964 xclspcctlvely. 
Thex oflicers arc each ass~stcd by ii Deputy Director (Accounts) and 
an S.AS Accountant who are required to w p c t  the ~lccounkr of 
each depot at least once in a year irnd gu~de the godown staff in ac- 
counts matters. These officers have also been loaned by the Comp- 
troller and Aud~tor-General of India except Director (Accounts) rn 
the Western Region at Barnbay who belongs tu the IGulway Accourlts 
Service. Each Fkglonal Office has ~ r !  add~tion, borrowed from the 
Comptroller and Audttor General of India the servlccs of two ac- 
countants who work ah Accounts Instructors. They huid regular 
ciasses to tram the godown staff in the ~natters rclat~ng t r t  accounts 
The first round of training of the godown staff ns expecttd to b~ 
completed before the close of the calendar ycar. 1964 I! 1s hopcll 
that this will Improve the accounts work i r r  t h e  storage dcpots 

[U.O No 23/64-65/BFC.I 20rh Rtpurt  dated 6th Juttc.  1964). 

The Comm~ttee are not lpa~ufied wtth tila erphnatton grueva In 
rhw w e  E m  aftm albwtng for rhe hinng of soma ez tra  
acnmrmodatunt as and when at became aucubble and allowtng far 
a restonable permi for whtch t l  cy might rematti vacant ountng to 
:he uncertatnty of other factwb, t h e y  see no pxtificatton for such 
a large number of godotmLs (131) rmsrtlny vacant for long perinch 
(2 to 33 month)  b e f m  thoy wme either uttltscd or aunendered 
There &lays,, t h e  Committee regret to note had rerultcd in avoid- 
able  erpendtrure on pay and allowuncer of the dad and rent of fhc 
(go&icns during the period the!, rerturtned vacant (oom Rt .  1-50 
hkhs). The Committee & w e  t b t  otopr ritould be taken to mukc 



proper aeoeummt of the requiremats of the *age capacity in 
accordunce with the prqg+anme for the purchcue of foodpains, to 
avoid such i n f r u c t w  expenditure. 

[S. No. 35 of Appendix XVI (para 37) of 20th Report (3rd Lok 
Sabha) ] 

l'hc reconmendation of tihe Corrurilttee w notea. 11' tkr15 connec- 
;lull 1 1  is stated that we have been constantly rewewing our storage 
requirements on the bahils of expected unport ol foodgral~is, procure- 
ment uf ~nd~genous  ioodgralnii, completion d our constructed go- 
dowm In coming months and off-takes from Central Storage Depots. 
On the basu of these reviews and keeping an  overall picture IX, 

n e w ,  godowns are hued and dehired. Durmg the perlod 1st Apr~l ,  
1962 to 31s: March, 1964 about 7.25 iakh tonnes of hrred accummuda- 
tion has been r e l e d .  

2. i t  may be merltioned that frctors on the bas& ot . ~ h l c h  these 
revlcws are made for dehlrmg of godowns are variable ;Lad canno: 
h a  forwast with exactitude. The unport programme 1s wmetmt. 
lails short oi the target owmg to v u ~ o u s  reasons such aj nua-avanl- 
ability uI Steamers, delay to Steamers, inadequate availabrltry uf 

foodgrams of the reyuued type etc. etc. Expectattons in regard tu 
procuremen! frum 1ntrrna1 markets do not aEsa sontetimca materra- 
hsc due to short production or inadequate arnvaib of foodgram i n  

the rnlirkets or unexpected faiiurc of procurement arrangements. 
All this results :n non-avallebrlity of ~.xpec!ed quan!~tkes of food- 



3. It  may also be pointed out that on account of development acti- 
vities all over the country, hired accommodations at  suitable centres 
are also difficult to get and once released are not expected to be 
available to us in times of need and at the same rate of rent as hither- 
tofore. However, as has been mentioned, we have been making 
periodical reviews of accommodation hired with us and all reason- 
able steps are being taken to dehire surplus godowns. 

[U.O. No. 23/64-65 IBFC.1 '20th Report d t .  26-9-1964 J 

The Corninittee regret to note that although the Department of 
Food decided to curtail import in  October. 1961 and informed the 
Finance Ministry about the saving in Noz*ember. 1961, the amouvt 
was nor surrendered till March. 1962. 
IS. No 4 of Appendix I of Twenty-Fifth Report (Third Lok 

Sabha) 1. 
ACTIOX TAKEN 

Noted. Instructions have been issued on 7th Xcnwnber, 1963 to 
all concerned to surrender surplus funds ns soon ns pcwablc after thc 
savings come to notice. 

[1'.0 50 23 64 BFC.1 25fh Report d t  5-6-64] 



APPENDIX X 

MINISTRY OF HEALTH 

All India Institute of Medical Sticncclr 

Act ion taken on t i le recont rnen&tion.v of the Public Accounts 
Cornmtttee contained in their 20th Report (Third h k  Sabha) 

Hccommenda t ion 

The Comintttee are not ~ o n n n c e d  about the need of a Superrri- 
tend~ng Engrneer when tk adtmtce of the Chtef Enganeer, C P.W.L) 
111 add~ twn  to that of thelr arch~fect .~ was avarlable to the lnsfttute. 
The E.recutit*e Engrneer amnsted by 111s other stad could well asstst 
the Chlef Engtneer 111 matter of de ta~t  Bestdes, the rernatnrng stag 
of the Eng~neertng C!:iltt trhlch tncludes two Asststant Executttqe 
Engtaeers, stxteen Sectton Offrcers and other jurrror stafl appears to 
he e,z.rcrnve (It IS s~gntfieant to note here that the Buildtrig Com- 
mittep of the tnstrtute ttself had recomrnertded that  there should &e 
( I  sirtall terhn~cal stafl ccanslsttng of art Execvttw aud A,~sutnn? 
Knpneer and tu70 Section Ofwers f o r  supmwnrig the progress of 
i.uitstrurtion works) T h e  Conirnzttee recornmrnd that t h e  ~ t r eng th  
t r f  I114 Ontt rw-a-t*w the ecmstructtm work I I + I C ~  stdl revwtn.; to 
he e-recuted ma!i 1 ) ~  em inti l~d and econotn y to  the rncut*nunt ertermF 
jrossrhk, may he eflectcrd. urgerrtlv [IS No 53. Appendix 

The services of the Chwf Eng~necr.  P W D , tccw ,~vallaLle tu 
the AIIMS only t i11 IW I t  was only rn 1958 that the Englneering 
Unrt was estarbltshcd and a Supdg Enqrncer and other neccssaw staff 
wcrrB uypotnted The Burldm): Comrntttee reconmcndations tc )  
w h ~ c h  audtt huvc refcrr td  pertains only to the supervrsmn of the 
work o f  thc tirrn of nrchrtects I t  was only for thls p r t m n  of the 
work that 1 Exccutivc and 1 Asstt Engrnecr and 2 Section OtBcers 
had been fiuggrstcci. I t  1s to tw? p n t t t d  r>Ut that the  supewrslan of 
of the work of the F~rm Archttects ts only a very small wrtion of 
rhc total work and rcsponslbllttics of the Engineering Wn~t. Thh 



Unit has the following functions to perform: 

(i) Maintenance of completed works which are outside the 
duties of the Architects, 

(ii) additions and alterations to the buildings which falls out- 
side the responsibility of the  firm of architects. 

( h i )  major works other than those under the Arm of architects; 
a few of the more important examples of which a re  given 
below : 

( a )  water supply work including construction of tubewells 
and overhead tanks; 

( b )  cons t ruc tm of res~dentlal quarters, 4 CI type quar!ors, 
8 CII type quarters. 16 911 type quarters. 

( c )  hostel for students; 

(d)  construction ili a~rcond~tloning plan: room und cooling 
towers; 

It may be punted  u l t  [ha: t l lc ~ \ ) i a l  annu&l budget of the  above 
construction work ~.mws : , I  bei\rt.rn Iia. 18 I,) 20 lakhs 

I t  was rsn this bxkgroud :ha: !he Chef  Ehg~nee r  o f  C P W.I.)., as 
far back as 1958 rt*:om!nended :in Engineering un!t io: .4 I I MS. 
consisting of 

As agoinst rhls, :he oc:ucri ?;anr!!fmcd strenf.:th I I !  thi* E R ~ I I N  +ring 
L'n~t of bhc Institute i s  

Superlntendmg Engir1tu.1 1 
Execut~ve Engineers 2 
A&!. Engrncersl 4 
Scction OfRcerfi 16 

I k t t .  Engineer-Malntennnce f l f  rcwidcn!ral and non-mr~den- 
t id buudf np; 

I Asrtt. Engineer-Momtcrtancc of prc-clmical block, teaching 
block end OPD block 



1 Amtt. Engineer-Planning and des~gning of buildings other 
than those under the Architects and technical check of 
buildings being constructed by the firm of architects. 

1 Asbtt. Engineer-( Electrical) Maintenance of lifts, electrical 
cquipmmts, airconditioning equipment in the various 
bui1di:lgs of the Instt. 

1 Executive Engineer-Construction and maintenanw works 
in  thc entire campus. 

1 Executive Enginct!r-(Electrid)-Instilllation of lifts, elec- 
trical equipment and irircond~tloning equipment and all 
r) tht ,r  electrical works 

Ir  nught be mentioned in passing that in the absence af Workshop 
w h ~ r  h I:; st111 ilndcr cunstruction. thc Eng~neerrng unit of the Insti- 
:utc 1s itwk~ng after ail thc expensive elwtrrca1 equipment under the 
\ 3 1  I ~ I L ~ . ,  departmerib of thc I n s t ~ t u t e  aithough thw equipment u not 
h gr.~~e (&!I iht* brvlk, r r f  :he Eng,.:rwrring Unit. This fun: tlt,n a d  the 
:v j~ i  k I I I V O ~ \ * P ~  is,  no' rcflcctecl 11, !hc budgrbt of t h ~  Eng~nwr ;ng  u n i t  

I n  the barkg~or~nd d N hat has wen  stated above 1: ,., considered 
that thr present st tength of the  Engineermy un:: :. :he mnimurn 
rttqillred and no further cconiml; i c  feas,ble 

The Corrtrtatrree do r i o t  find ahat the ~.rplarwtum gcen to rhem 
arc. fully sar~.sfortory 1 f the qrrofctttons of the lower tenderer tcme 
unu*orka6lr*, the  esrrtnates were e t v a  more urtworAub1e I t  was so, 
:hu Cmnrrurttv feet that !he Supertntend:ng Engtnem should also 
itor hare rccmniwnded ucceplurtcc oj the lower tmder, as he did. 
The Comm~ter feel that estlrttatcu must be franwd tri ihe i q h t  of 
the prrtwnltrrg custo. ~j t h q  Q T P  rn wrtv th4 JIU~POQQ OJ inakrng an 
abjertrve asJesstnerit of the rcasvrrabrltty and workah~lity o f  tenders 
r r w : w d  [ S  No 44 Appendts S V I )  1 

The suggtli!ri ms i f  t hc Publtc Accour1:s Committee regarding pre- 
piurcrticn~ o i  vst l l lrulch h v c  k i h n  curns~dtwd and are accepted. The 
ecrttmatcs will ttv tidub: kw* prcpilred on the basis of the Delhi Sche- 
dule 01 Rlrtes as i s  already i ~ n g  done As prevaiiing rates (market 
rates) 80 on fluctuetrng these. cannot be takrrr as the basis for the 
psaparortmn of Eqt~rnntc?; S m r  percentage will. however, be adds 
taking into accutrnt tht* riscN In rnrrktst rates This will enable an 
abjecttve arwsmcnt k t n g  m d t *  o I  !he rcasonablencss and workabi- 
lity of the fenders received 



APPENDIXXI 

MINISTRY OF HOME AFFAIRS 

Statement sltouiit~g actiov taken or proposed to be taken on the 
recomnaendations of the Publrc Accounts Con~mittee c'ontained 
in  their 8th Report (Third Lok Sabha) .  

( I )  The Cominmee !eel unhappy over rhe manner 111 wi~iclt this 
case has been dealt ~ 7 1 t h  Thc retwo11 of rates o j  royalty was 
deferred on the grolimi r hat a scheme for formtng (1  Central Co- 
opetahve Soctety usas I (  11dcr ~ . sml i~a t t c r r t  But t hrs sclrentc. jell 
through. It ts nor uraderstood. therefore. u-hy, when the largc 
margin of  profit earned hy the nlwchants was knou-11 steps were no! 
taken earller to wr-lse the rate of  rot~aIry \O rhar ! I r t p  I)eit~fir could 
go to rhc> rtllers o? thc sc~rl 

( I )  The underlying o b j c ~ t  t e t l ~ n d  regulatmg t h c b  tredr !n thc 
resenred areas (Nlcubat Islands) under I he ALN Isiands ( Protec- 
tion of Abnnginal Tnbes) Regulation, 1956 13 t o  protwt thc  m:fhrests 
of socially and ecnnont~cally backward tribes. In t h ~ c  connection i t  
mag be po~nted  out that if the e n t ~ r c  trade rs cnrrwd :tn by the 
Nicobarew themselves, they would not be 11able lo: any royalty. 
S u b - w t l o n  ( 1 1 )  of cund~tlcrn 5 of the Itcencc issuc.d yrowdcs that r m  
every item of local produce. purchased from thc ntmngtnal tr ibes 
and exported therefrom to any place ou t s~dc  rhc rcwrvcv! 
area, the licensrri. shall pa>* royalty t o  <;overnmcnt a t  such rates ar; 
map from time rn tlme tw fixed by the Chic4 Cumnrisuroner The 
Chief Commissioner, whir is to fix the royalty hy rates, cu~nrrrders 
that royalty rates per 100 Ibs. equal to 10' ; t r f  thc ruling market 
rates per rnaund of copra and betel-nut in Calcutta market arc fair 
and reasonable 



The royalty rates were not revised prior to 1-4-1960 as the  Chief 
Cornmisdoner's Office was not informed about the  prevailing Cal- 
cutta market rates by the Deputy Commissioner's OfRce. The Chief 
Commissioner allowed the  old ratcs t o  continue in the  absence of 
necessary material rndicatrng the necemty for the revision of rates. 
The Chief Commiss~oner rece~vcd information regarding average 
p r m s  In Calcutta in  June,  1958 and he could not have uti1is-A this 
~nformatlon in April, 1958. Aftcr recelpt of information regarding 
thc avcrngc prices of betclnuts and copra in Calcutta in June,  1958. 
the quc3stlon of the revlsron of ratcs of royalty was taken up. Before 
thc matter was finat~sed thc question of fnrnSatwn of a CentraI 
Co-ope1 :ltrvt* Soclcty c o n s ~ s t ~ n g  ( i f  27 c-tt-operat zvl-. socret:w ,.;n 
t t i c  Nreobar Group and 5 ~ n d r v ~ d u a l  mcmlxrs of 31 s .9kooj~.e Jadve t  
8 Co came up fot conslderat~on The questlon of rcvrslon of rovatt.r 
r a w s  t r a s  not 1 ht.rcft\rt. fur! hcr pursumi pending formation of the 
So:.~ct> I t  was howwvr,  decided In November 1959 that the proposed 
To-cqwrstivt* S w ~ t ~ t v  tvould n tt \w an order and that t he  then 
*:ulsting \yhtc>n> c ) f  t I adt, should ccmt rnuv Thc q u e s t m  of revs- 
\ l fdn of 1 i l y ; i l t x  r;itvs ivas  thcw rcvlved and thc  ratt's were :ev~.wi 

. l p r i !  !!)ti0 ,111 . a n  cld I t t i c .  t)ah13 by doubling thc prcvalllng rate3 
I11 vrtntv t r f  this inwtion :he r i i t t * ~  r w l d  111)1 iw rt-v~sed earlirr than 
1-4-60 



md. of copra on the basis of which the royalty rates worked out 
to Rs. 20.52 for betelnut and Rs. 7.04 for copra pes 100 lbs. as 
against the prevatling royalty rates of Rs. 17.37 per 100 lbs. of 
betelnuts and Rs. 7.00 per 100 lbs. of copra. The existing royalty 
rates were close to 10i';, of the average market prices waked out by 
the Administration. Meanwhile the question of increasing the 
purchase price of the copra and betelnuts from the Nicobareae, 
which was under consideration had been finalised and it had been 
decided to increase these prices substantially. This increase direct- 
ly benefitted thc producers and affected the profits of the trading 
concerns. In view of this, further revision of the rates of royalty 
was not attempted. 

Regarding the observation of the Comnuttee why steps were not 
taken earlier to revise thc rate of royalty so that the benefit could 
go to the tillers of the soil. i t  may be pointed out that ( 1 )  royalty 
is a charge on the tradlng companies. namely. Car Nicobar Trading 
Company and the Nancowrie Trading Cornpan\ (licensees). (ii) 
any increase in royalty would have adversely affected the working 
results of the two tradmg companies in which the Nicobarese hold 
50:; shares: (lii) the benefit of royalty is a revenue to the State 
and is not meant for being passed on l o  the prtduccrs or t~llerrt of 
that soil 

The producers or the illlers t r f  the  soil can benefit only r f  the 
selling rates of thler ~lrc~iuce are ~ncrea-sed With thls end IJI view 
the minimum purchase p r x w  o f  copra. betelnut and cuconut were 
revised H' e f 1-7-1963 as  shown hciow - -  

Copra from S h P  pcl- kg I ) )  7.5 nP per k c  Betelnut from 
Rs  1 3 2  nP per kg t r )  R.< 2 20 nP pcr kg 

Coconut flom Rs 10.00 IIP per 100 nuts t o  Hs 1360  pear 100 
nuts 

The rates were fixed after takmg into conslderat~on thtb nvtrsgc 
prices prevailing in  the Calcutta market as slso t i ]+*  prevlws work- 
Ing result of the 11ccnrrc.d campanla.  Thcw 1s now no scop for the 
rewsinn of the royalty rates as any further lncreasc in thc rates will 
affect the interests of Nicobarese adversels 

The upward rcvluon of mtnirnum purchase prices would yield an 
additional income of about Rs. 4 lakhs to the Nicobarese. 



Rscommendation 
(a) The Committee feel surprised to note that the Ministty have 

repeated thew plea as given lust year (Appendix IV to  3rd R e p m )  
(1962-63) that expenditure under the cub-head "Tour Expenses" is 
of an uiicertc~ii~ and fluctuating nature, and that it is not therefme 
possSble to foresee with any degree of precision and exactitude 
the expenditure likely to be iizcun-ed cm thts  account. partucu;tcr~lg 
on tour8 abroad during a particular year. They would reiterate 
their earlier recommencfations cantained In para 8 ( t i )  of their 3rd 
Reporr (1962-63) a n d  hope tht  Ministry would make better eiglort in 
this behalf in juttire. 

( 1 ) )  Tlte Conrmrtrcr also  rcgrrt to  note that  a,$ ~n the  prenou.i 
!(ear, there toad a srrrr~itder of Rr .  21.490 thmrgh rhr espendtturo nc- 
null!/ tt~curred was : r i  esceaa of the grant 

The Cxnm~ttce  regret to note thc lack of cocbrdination an' tocpt  
the various authorities i n  the matter of ~djus t rwn t  of debits per- 
taining to  expenditure incurred by Defence Estlmate on J.K Milltie 
and of uid dcblts pertaming to the cost of air-lifts provided by the  
I.A.F, to the Pol~cv Battalion personnel. They would like the min- 
ilstry of Finance to issue suitable instrtrctians to Ministries in con- 



sultation with the comptroller and Auditar General to avoid recur- 
rence of such cases. 
[S. No. 9 of Appendix XV to  the Sixteenth Report--3rd Lok Sabha]. 

A c n o ~  TAKEN 

Instructions from the Ministry of Finance are awaited. How- 
ever. this Minis tv have already issued instructions to the Inspector 
General of Police, Central Reserve Police, to the effect that the cost 
uf Services obtained by the Commandants from the Dcfcncc Au- 
thorities on air lifts etc. should be ascertained and corn~nun~cnted to 
this XImlstry at the end of November and February each pear so 
that necessary funds for the purpose may be provided l ~ i d e  this 
Atinistry's letter No. D?.. 442663-AC. 1. dated thr 21s! November. 
1963 (copy enclosed). 

No. F. 2 11/62-Ac. I 
C;OPLERA'MLNT OF I N D I A  

MINISTRY OF HOME AFFAIRS 

OFFICE hlEXIORANDUlI 
SCBJECT - - R ~ w u r i i c a t ~ r ~ n  of vxprl-dtture figures reiutlrly to Untar~  

Mlrllsr~rs, M1i:u;rers of Sfate and I k p u t y  M t n u t e r s  ITI 
re.+jwrr of G r o u p  MQad 'A'--Cahlner under Grair! 
"Cablttet". 

rlccurdmg to  :he existlng practice. the reconc~l~arwn of c*xyend~- 
ture f igura with the figures bouked by Audrt In respect of ex-pnd:- 
ture on Pay. allowances, honorasla, etc and tours t r f  t t w  Union 
Ministers u done by each Ministry Department and the rwtsncrleri 
figures are mt~mated by them to t h ~ s  M~nrstry Expcricnct* has 
shown that rn most caw5 the rcrmcrled figures lnt~nluted t o  thw 
Mtnistry do not tally wlth the audit figures, with the rcwlt t h a ~  con- 
sider&le dimcultv is experienced by this Ministry in arrcptlng thc 
audit figures of actual expenditure as shown in the final Approprro- 
tion Accounts and in furnishma the explanatton for thr  orra rail on 
between the departmental and a u d ~ t  figures. In thls connection, the 
caaeof the Appropriation Accounts for 1961-82 may be cited sr r n  
rnstance. The total figurc of expenditure on tours of Mtnistcrs dur- 
ing that year, wi reported by Ministries'Dcportmentac after reconci- 
liation, is Rs. 7,79,075 whereas the figure actuallv booked by the 
Accountant General, Central Revenues, and reported in the Appro- 
priation Amuntbi for IliLBl-62 In Rr 9.09.m 



2. In order to avoid such discrepancies in future between the 
' audit figures and the figures a d  reported by Ministries, etc.. it has 

been decided, at the instance of the  Ministry of Financc a r d  the 
Accountant Gcncral, Central Rewnues, that the work relating to 
rcconriliation of expenditure in respect of Union Ministers, etc., 
under C;~.oup Head 'A-Cabinet' under thc Grant "Cabin~t" should be 
ccntra1i:cd in the Ministry of Home Affairs with cffect from ?he 
financial year 1963-64. For this purpose, the undersigned is to re- 
quest that expenditure statements far each month, as in the cnclos- 
cd proforrna, mav kindly be sent MI as to  reach this Ministrv not 
later than the 10th of the following month. The first ~tatcrnent In 
rc4pe.t of April. 1963 will thus become due for subrvissi~m tr, th i s  
Ministry by 10th May, 1963 





Copy of letter No. 4428/6i).Ac. I dated tbe 21st November, 1- frorn 
the Under Secretary to the Govt. of India, Ministry of Home 
Affairs, addressed to the Iqmetoa. General of Police, Central 
Reserve Police, New DelhL 

It has been observed that there was an excess of Rs. 35,851 under 
D. I.-Charges paid to other C;overnments Departments etc. during 
the year 1961-63. This was explained to the au&t as due to adjust- 
ment of old d e b i t  pertaining to the cost of air lifts provided by the 
I.A.F. to the personnel of P o k e  Battalions on deputation to Jammu 
and Kashmir. The audit was also told that this Ministry was not 
aware either of the ramng of the debits or of the adjustment made 
by the Accountant General. Jammu and Kashm~r,  m the year 1961- 
62, and, therefore, no funds could be provldd to meet the adjust- 
ments. The audlt are not satisfied with this explanation and have 
suggested that sutablc steps should be taken to !teep the Miniktry 
informed m tlme about the senices obtaned by the Cammanctants 
from the L)denct author~t~es with a vww to avold surh cases of 
excesses In future 

It  is, therefore, requested that. in future. the cost of serviceri 
obtained by the Commandants from the Defence anthoflies on Rir 
lifts, etc may be ascertatncd and communimtd to  this Mimcitty at 
the cnd nf November and Februar?. of each finenclal year. so that 
nc.crf;sary funds for the  purpme map be provided either by re- 
approprli~tlon or by Supplementary grant within the year. This in- 
formation should rnvarrably include the liability, if anp, of the pre- 
vious year. 



APPENDIX XI1 

MINISTRY OF INDUSTRY AND SUPPLY 

(Department of Industry) 

Action taken on the recomn~enctntior~ss of Public Accon~cis Com- 
mittee 

Recommendation 

The Committee are trnhappg to note that the facts brotlght to 
light in the cotrrse of this year's ea-amination of the Acrounts, i n -  
cluding the  transnctinr~s of loarrslgrants. ctc. dealt with h ~ y  the 
Commission show that despite their earlier recommendatim~s, the 
position s e e m  to hatre deteriorated further. Despite specific pro- 
t*iSion.r in the Locm Rules o f  the Commission, thc Cornmittre regret 
ro observe that the loans were given ti*ithcrtlr dr l lv  wri fy ing t h  c p  

standing and capatit!, of the recipients. The C ~ m i n ~ ~ s i o n  has per- 
sistently failed to exercise checks otter the manner in u*hic.h th r  
n l o n q  given &J them was ,spent, and to ohtalri necesscrn~ rrttlrcntio*! 
certificates or to  get refunded the nmniinrs not trtitised ,411 t h i s  
leads the Committee to t h e  cnr~clrrsion thnt there nqects  o f  the 
tcmking of the Commksim need n snecinl lookina into so that 
 rope^ action may be taken nqcltnst dcfartltrl-s l t  i s  nlqn 71t-r.r*..snn1 
tn consider to what ertent t h c  ?v-rrlnu.q a*-tir-iticrs nf t h t b  Contmi O * n T >  

*~.tlich have not p ~ o t - c d  fruitful nced wrtnl lmmt rS N n  fi:! IPn: n 
69) of Appendis TIT tv  ? t " r r . : ~ , - *  I%?-63 ( 1 7 1 r r e I  I,rtk Sahhnll 



of the Public Accounts Committee. Further, the Loan Rules of the 
Commission were framed only in the beginning of 1958, wnereas 
!he irregularities mentioned in the Reports largely relate to periods 
prior to these Rules. Only in the two cases mentioned in paras 64 
and 05 of the 7th Report (the one under reply) have irregular pay- 
ment after the publication of the Loan Rules been reported ( i  c. 
grant of further loans during 1958-59 to l96O-6l). The Committee 
may therefore kindly reconsider the matter in the iignt of these 
fectora 

2. As for the persistent faiIure of the Commission to get Utilisa- 
tion Certificates, the difficulties in obtaining the certificates in :he 
paqt years, the steps taken and the procedutaI saxeguards adopted 
to ob!ain the certificatt~s regularly in future have been explained 
in reply to para 61 of the 7th Htport (I11 Lok Sabha) and wii! also 
at! cxplnined in detail in rcply t o  para 57 ibid. In regard to recovery 
~f unutilised amounts, special a::cntion is being paid by appclint- 
big n senior oficcr ilrr this purpose. 

3 The scheme, of the Comrn~ssion are sub~ccted to rcvie\v by 
Spcc~al Comtnittce such ns the I ihad~  Eva1ua:ivn Conlrn! t e .  Vi!hge 
1 ndustrm Evaiuat~on Cumrrlttcc etc. and thcrr rt.commensJat:ons re- 
jianllng ~ s e f u l n c s ~  of thc- scheme.;, def5c1c.nc1t.s in irnpltrnentation etc 
itre consichwi and , ~ c t : ~ , n  taken t o  rerntsdy the defects 

[ O X .  No. 519) BSrX 63 dated 3-5--9541. 



24-4-59 1953-54 to 1954-55 . Irregularities in the payment of subsidy on 
production and sales of khadi a d  +mpt of 
acknowlcdgcment for loans granted, 

2 -  1953 to 31-3-37 , Non-rcccipt of audited pccounta & L'tiliaation 
Certificates for lostns granted for the 
development of traditional khadi and 
payment of rebate on salts. 

U 
5-3-61 Scpr .$61oScpt .57  . Irrc~laritiesinpaymenttowardsacontract % 

for the manufacture of Ambar Charlrhacl. 

I h  1'153-54 f t h  1 9 9 5 9  Irregularities like bogus c h h  for subsidy 
and payments to non genuine spinners 
of the subsidy in respect of the Vastra- 
swawalamban scheme. 

ncl. 1953-54 to 1958-59 Payment of higher rates of subsidy in tespeat 
of the above scheme. 

Do. $954-55 10 1955-56 . Irrcplari~ies in the maintmstcc af accounts 
hy 3 Vidyalaya run by the Cammission. 

jk,. 1954-55 10 1955-56 . Undesir.able fatures in the leasing of iaMf 
by the above ina i~ t i cm 



Do. 

Irrcphrities in the construction of 8 work- 
shop without consulting C.P.W.D. for 
the Saraniarn Kaqdayr, Nasik. 

i'urchacx of timber without tcnders!f0311331 
agretmcnts for the above gar)-alaya. 

1.0s of h. 95,985 due to fixation of lower 
snlc price for Charkhes than their pro- 
duction ~ 1 s t  and due to lahour trwbles. 

. lrregulariti~.~ in the d i s b ~ m c n t  of @ants 
cG loans ru a privnte institutim, without 

w m h i n g  for audited accounts. 

Grant of loan to an institution which urn $ not able to fulfil its promise. .. 

Urrriatisfacrory statc of &airs reported in 
furrher payment of suhidy on pducrion 
and sale crf khedi. [See $1. No. ( I )  
a h w  1. 

56 I)isbursement of gmnrs!lmns to n private 
iraritut ion without ascertaining thetfcap- 
city of' a ncw institution. 



Recammenda tion 
The Cammattee finds thut this is a tgqical case where provision 

for standing charges and liabilities already incurred was not made. 
They are particularly surprised to find that as tiurny as 19 posts i n  
differoat categories were created a d  filled u p  though there was no 
budgemy provision for the same. The Cotnmittee takes a serious 
notice of this lapse and Erust that the Minwtrly would rake eifective 
steps to i m p m e  their control ooer eqendl fure .  [ S .  No. 4 Para 
KO. 7( i )  of Appendix XV to Sixteenth Report (1963-64) [Third Lok 
Sabha) 1. 

Acnos TAKEY 

The Comnrztree werc. a w w w  to satmf!~ th~ru?selt~trx tf at the trrrle 
of tahtng wer the managenmat of the c o m ~ ~ n y  or imn~cedurtdy 
rhererrft~t the Central Gwr. had duly lookfad t r t t i ~  the Slate arrets 
and Imhilrtieg and the accvunts of the company so aa to see that 
Gorwnment w e e  wt saddled wtth accumuiatcd lorsrs 01 the paat, 
artd the price paid by them for arquirition of xhara capital had bcrn 
arrived at on n fair anseaarnenr of maeta Wav~rtg hem unable ro 
ubtain infurmarion during orat widmcc, the ronnliftc~ drrlxrd 



to be furnished with a note cm the follozoing points but the note is 
still awaited:- 

( i )  Basis of valwt ion of the Mills. 
(ii) Value Med for aqsecs and liubilities of the M i i l s  (The 

figures lor assetv and Eiahil ities to be given separatcl!l). 

( i i i )  What was the inarket value and face value of the shures 
of the M i l l s  at the time uhen the M i l b  uwre taken me7 
by the Central Gowrnmen! .  



The information required is given below:- 

BASIS OF VALUATION OF THE MLLS 

(i) The control of the cornpang was taken over by thc Cet,tral 
Government on 29-12-1958 but the valuation of the asse!~ and liabi- 
lities of the company was made on the basis of the Balance sheet as 

ctets were on 31st March 1958, according to which the liabilities and a.. 
as under. No fresh valuation was made at the time of take over. 

LIABILITIES 31- j -1058 

Rs. 
r .  SubsL.rihed, called and Paid up Sbrc Capital 1333+?I.953 

2. R(XM~S and Surplus 74,329 

3. Sewed 1 l0mi.i 

4. Current Liabilities . 



235 
(ii) Value Axed for assets and liabilities of the Milla. (The figurer 

M u  and liabilitier to be given reparatela(). 

The value Axed for assets and liabilities of the Milb was on the 
basla of the Balance Sheet as on 31st March, 1958. The Financial 
position of the Mills as on 31st March, 1959 i.e. 3 montns after the 
control was taken over by the Central Government was as un4r.r:- 

LIABILITIES 3 1-3-1955, 

2 .  R a m  and Surplus . 2,cP,5 10 

4. Current I.iobilities . 

6. Clash and Hank Ralancc 1,clbr,39o 



(iii) What was the market value and face value of !hc shares 
of the Mills a: the time when the Mills were taken aver by the Cen- 
t ral Government. 

The Mills were running at a loss and their shares were not quoted 
in the market as they were not listed on the stack excnange. Wow- 
ever, shares were being transferred on  he books of Lhc cdm;>any's 
at that time at the rates of varying from Rs. 2.50 to Rs. 10 per ~ h a r c .  

(iv) 'M'he~hcr the amount of loss slloivn in the accoun:~ of the 
Mills to the iuue of Rs. 1.73 crorcs whcn they were takeil o\wr by 
the Government o f  India tvas ndjustcd against the p;rymc.+nf of c m -  
pensation, if no:, \vkat was the position. 

The amount of loss shown in the acc~)uli:s of thc  m~i!s was taken 
over by the Government along n ~ t h  tile L~abil~ties 3 r d  a.csets 

(v) What was the conclusion rrac2:ed si:cr vriluatlr~n regarding 
the State of assets and liabi11;les \\.I:.+ rclcrrncc tr,  tht* h c d i  vnluc 
taken over. 



Whether the assets are resold or nck, there has been a de facto 
appreciation in the value of the assets. Assuming that the com- 
pany is sold out to a private enterprise, the value would conform 
to the present market prices, and this would definitely cover the 
losses incurred. 

(vi) Page 49-50-para X (3) --Cost of Production. 

What is the pcrccntagc of ovcrhead charges in relation to  the 
total cost of Production? 

The required information is given below:--- 

1960-61 1961-62 1 !%2-fXj 
5.6 per cent 5 pcr cent 3.9 per ocr.t 

Hrcarnnwndat ion 

T!:I: C g c r r n i r r : i f z  t. no:f !row the evidence that she nca111 ;;*.oblevi 
faced h!l t h c ~  .IfrIl.o or..ws orct ct,f unsurrabtlrtg of the  apaahble row 
171~tt~6nl.s for prrdta-runi 0)' r?eu3sprrnr and thw a&o afected r 4 ~  
cwnonlwr n! produc.taort Thv  c.ortrr?rrrtc..* cciri.\.d~r :t l i ~ t fwtuv ia :~~  
t f t f l t  l h t ~  fartor had rtnl brcvt g!t.en due cortsfderat:~n trhen ttre 
lorn t lorr of this fnctoru w n s  dended.  Thty rrcre t n  inrmed r r r : i i l  
rerentl;y some pulp had to he ivaportcd ro h~ rnirad t ~ t t h  tndtguctorrs- 
f y  manrcfcwttrred pulp so av to inrpr-ow the q~ra l i t !~  of the fibre. Tltc 
carnmittee had also been tnforrt~ed that at present orrl!r ahout 35 per 
cent. of the requirenrrnt of ratwxprtnt i n  the cwtrrrtry a m s  harrlg net 
bg trtdiyeaou8 pdnctcon arid chat rr was proposed rt? ~.t-pa?td!indi- 
QcRorrs production by incrcns~us: thc capcity r b f  Xepa M T ? ! ~  fmtn 



50;000 to 75,000 2-8 by l000~aad bg meuting a f s r h r  W t y  
jar 1,50,000 tan- in the p r i m  mtctot. The cmmictee hopc ?ha 
the qturstiorr of aoaihbiiity of suitable raw matsti13br for tha sew 
schrnarr will be giaetr due attartion and that the h b t q  of Nspcr 
Mills will not be repeated in their case. Urgent attenEion must &a 
be paid to the training and remi tment  of technical staff. [S. No. 
99, Appendix 111, 23rd Report (3rd L.S.)]. 

Salai and Bamboo are the two main raw materials used. A com- 
mittee was set up to examine the question of availability of raw 
materials for the proposed expansion of the Nepa Mills. This Com- 
mittee is of the view that:- 

(a) There would be no difficulty in obtaining adequate quan- 
ti!ies of bamboo required for the expanded production. 

(b) The salai wood available within Madhya Pradesh supple- 
mented to a mull extent by the resources of adjacent 
areas in Maharashtra would be adequate to  sustain the 
expand production for a period of about 22 years. With 
suitable steps taken in the meantirnc for plantation of 
suftable species of fast growing t ~ m k r s  such as Eucaly- 
tus in ecologically favourable areas In the vicinity of the 
M ~ l l s  to be sclectcd with the assistancc nf t ! ~  Chicf 
Conservator of Forests. Madhya P r a d ~ i h  and the Presl- 
dent. Forest Research Instltutc. Dehradun rh- mills 
should not ckpcrlcnce any rfificulty ahcut raw matcnals 

(c) In the extreme event mi the plantations aim not eornmg 
u p  dunng the next 20 to 22 years. the poss~blllty of 
producing pulp on plantat~on tlmbrrs a t  a different alto 
cruld bc aLso considered in duc course. 

The question of availability nf suitable raw rnatcrials for the new 
schemes is also being giv% the due consid*ration Thc trainiq 
md recruitment of techrrkal staff will no doubt be given the urgent 
attention. 

I t  m y  be added that or~gmally. 1ht erherne was w d  bg 
a private p r t y  in 3947 when men the Ind. ID. & R ') Act, 1951 rrur 
not in dstmce. The Central Govcrnrnm stepper; 111 nat~ch htn 
mfy to put1 out the ndte from undabrc* pmtiun tn which i t  wris 
wfnq drngghd. Hd this not been dqne i- tlmc, evcn tl,r prPPcnt ?n- 
di- production of nmmprlnt which met I 9 2ti4?;, d t h ~  demrryd 
w wtd not h e w  been them. 



Es~d~llllaad.t&m 
(i) In view .of the proposed expawdon of the capacity Nepa Mil&, 

the problem of diminiuhing reserves of Srrlai wood anumr! a&&d 
urgency. The Committee suggest it u nece#arq to  cuneas how 
long the exiating reserves would last and that the waya of inctecu- 
ing them and of growing alternative woods should be ay~emat ica l l~ /  
e~ffmlined and pursued 80 that the aforestation progran?me of the 
State Gout. is kept ubreaart of the requirement of Nepa MiIZa. 

( i i )  The Committee were informed that suitable u?oodrr were 
available in  Kashmir in the Himalayan slopes but the problem u?ar 
of their transport and economics of pulp manufacture. They were 
also i~lformed that the possibility of putting u p  a p&nt in Kadhnir 
was bein.g explured. Since ~t is in the long f e n n  interehr of the 
ntwsprint  industry in India to produce pulp of good qrrnlity indige- 
nously rather than importing it, the Committee feel that  it is high 
tirne that priorq is gitaen to this matter. 

[S. No. 100, Appendix 111. 23rd Report (3rd L.S.)] 
Amox T A K ~  

Ths matter has since been taken up wiih the Mmtsrr\. of Foad 
and Agrlculturc (Departmfnt of Agrrculture) for growing al'erna- 
W e  woods. 

The survey far the assessment of raw materiais m Punjab bj  M/s. 
Abitrbi Power and Papcr Co Ltd,  Tornoto, Cntartn IS undcrstnrd to 
have ~ m m : l y  o)rnpletccl and the report 1s imnc finallwcl by 'he 
Fnrelgrz expert Another team f ) f  foreign e s p r t s  fo r  w ocxf tutrac- 
lion and logg~ng study In the hdlv areas nf Punjab and Hirnachal 
Pradesh has been approved by Covcrnmmt The esper! :cam frwn 
Canada i s  already in t h ~  job and thc feasrbiltty s*ud> a . )  5t submit- 
ted by them u expccted to be ready shortly Priority. :. already 
bwng given 1 0  this matter 

Recommtndation 
Thc Cotnmttr~c no-e char the cost of prducr~rzn l tmi  hct-rr hrntigh! 

dfit~it from Rs 869 a tort 111 1961.62 to  Rs 830 t r i  the .  rt r r r i : *  year It  
I.?. houw-er.  ~ tqn~f icant  1 0  l l l l t 4  that the t w ~ t  of ; m m r f ~ d  ~ ~ P t c ~ p n R "  
per tori 1s be t t r e~n  Rs. 80 ~ r r d  RJ. 900 I f  drre ol:oac.n*~rt* -s ~ a d e  
fnt shrpptng charges, c u d m a  dut~ex and the margxrr 06 p~o$ t  i t  
t r m ~ ~ l d  be ob t t rm~~ that the roat of pmduchan ulotlld he ccrxrurrdr+nhl~ 
Icsa rn t h e  f m g n  cauntnes The Committee. thtrcfo.ro. h o p  that 
eflorts 11611 be continued to bring douw ~ h c  m s f  of pmdtrrtim  ST;^? 
further. 

[S No 101, Appendrx 111, 3rd Report (3rd 1.. S 1 
Amos TAKFS 

The price!, of various Commdities and Chemicals used for the 
manufacture of newsprint ore s*cndily rising The impect of these 



rising prices on the mill estimates has worked out to to. 401- only 
during the last year. The same is the case with wges. Naturally 
there is no chance of bringing down the cost of production and the 
Lest that is possible is that to  keep the prices stabilised a t  where 
they are today. 

The prices of imported newsprint is lower than our selling price 
because of the fact that in foreign countries the factories are operat- 
ing on b ~ t t c r  raw materials and under better conditions. Our raw 
material is \?cry poor and naturally it invol\w morc of power and 
more of chemicals. Also our cost is higher bwr~usc rate of electricity 
in our country is ten times as much as in foreign countries. Hence 
taking the view on the whole it would appear that thaugh our price 
is higher than the imported s!uff yet it is not so high as it could 
have been under so many unfavourable conditions. 

The Cot~~nzittee feel that with the experience alreadry galncd in 
the nzartufacture o f  newsprint without admixture of imported pulp 
with the indigenously nuxnufacturt~d prilp, it is desirable to $1: some 
tentative statrdards for consumption of raw materials as compared 
to the finished product. These cot~ld be ret*ised in tho l ight  o f  
further e-rperience. IS. No 102. Appendix TIT, 23rd Report (3rd 
L.S.)]. 

ACT~ON: TAKEN 

This is being looked into. 

The Committee rcqret t o  note ?ha! the qriestion of settlrtg ~ r p  
the plant rlrrough a prirate party  or ~ I I  !he Mills tltemselws u u s  
?lot dealt with the urgency zt desertw! in riew of the .r;atTinq o f  
Rs. 2 or 3 tak4s per year emerted to accruc n.\ a result t l t ~ r ~ o f  

[S. No 103 Aprwndis TTI, 23rd R ~ p b r t  (3rd I, S ) I .  
A c ~ r o ~  T 4 K m  

Noted 
Recommendation 

The Committee note that the Annual Rgort nf the Conpcln!l for 
the yeat 1961-62 was rather .sketch?/. Thtq desire that thp next 
Annwl Report of the Company should be w e  infmmatirw &R 

regards i ts  achievements aaainst targets fired. the majw prohlma 
encountwed and solutiaru found and it should 011.90 deal with w c h  
mutterr as cost. control, progress of expannion o f  canacity training 
imparted to personnel etc. IS. No. 104, Appendix T l l .  23rd R~port  
(3rd I,.S.)J. 



-ON TAKEN 

Necessary steps in this direction have already been taken and the 
jut Annual Rcyort has been prepared keeping the Committeed ab- 
servations in view. 

A sum of Rs. 0'93 bkhs was rharged to the profit and loss uccount 
for the year 1961-62. This represented loss due to fire of bamboo 
worth about Rs. 1 91 lakhs less an amount of Rs. 0:98 Zakha recouer- 
ed from the insurance Company. The Committee wero infotmed 
r b t  cause of the fire was nat known The e n t ~ r e  stock wav noi 
covered bll tnsurance. The Committee* would like to know the 
reasons therefor. The Comntittee hope that necessary  precaution.^ 
ure beang taken to a m i d  .&tr 1oasc.r tn fu t t t r c l  fS No. 105. Appen- 
t i ~ x  111. 23rd Report (3rd L.S ) I ]  



APPENDIX XIII 
MINISTRY OF INDUSTRY AND SUPPLY 

(Deptt. of Supply) 

Starement showirrg action tnken or proposed to be taken oil the 
reeo~nmendatiotrs/observatioru; of the Public Accounts Committee. 

Recommendation 
The C m ~ n i t t e e  are surprised nr r l ~ e  stand taken by  rile I).G.S.&D 

on the question of coilerting darnages from dafaultitw contractors 
Such an attitude on the pnri of r he Purchase Organisat ton redrrccs 
the penalty clause of the agrtt.mcnt to a mere nullity. The Com- 
mittee urge that c ~ m p l a c e n c ~ ~  In surh matters should !w avotded. 
also capaclty of the Purchase Organisation udl  bc seriousl~i under- 
mined. 

I S  No 29 of Xpp V of t he  19th R q x m  tr' tht. 1 ' . \ ( - 1  

.L\CTION TAKEN 

Necessary mstruct~ons have been issutld tu all Purchsst. Oflicerh 
vlde D.G.S.&D. U . 0  No CSIRt 13 (1  ) 1 1  64, dattvi the 26th Mnrch, 1964 
(copy enclosed) 

k o t n r t ~ e n d a  tion 

T l ~ e  committee would like t o  knmc the str8ps takelt ( ( 8  t*tlsurc 

 hat In fururq rhe bank guarrru fee> arc duly rmvz Itdntcd trhcreve~ 
necessary. 

[S. NO. 31 ( i r )  of App 1' l r f  . ! i t .  i 9 t h  f < ~ ' p ~ t  o f  thtb Piihlic At.countr 
Commi tteej 

Necessary mstructi ~ n s  clncc bciw issued v d t -  D C; S.&D 
0.0. No No 39, dated 28th Mnrch, I963 

The P.A.C. had occasmn to revteu* the unsatufac.tort, purjorm- 
ances of the firm men tmed  tn the Audit Para durmg tltv last five 
years, when several cases of iwegulartties and breaches of ape@- 
mentr committed by the firm wete reported to them. Thew werP 
i n f m e d  tn  September 1961 that the question of t~rminat ing  tkr  



crgreement with the firm was under constderation of Government, 
but it W ~ A  ?tat possibk to do so immediately as certain d iqwter  
between the Gout, and the firm were pendtng in arbrtrataon. The 
Committee had then recommended tn para 90 of their 42nd Report 
( I 1  Lok Sabha) (thls was retlerated to para 46 of thew 7 t h  Report- 
nl Lok Sabha) that the opznlon of gze Attorney General should be 
sought regatdtng the futurc. course oj actton The,! wor~ld rlvtatt the 
final dectston taken zn thzs regard. 

[S No 32 o f  App V of the 19th Report of the Pubhc Accounts 
Committee] 

Acrro~  TAKEN 

In reply to yarn 4; of the 7th Report  (Thlrd bk Sailha) O i  the 
Publrc Accounts Cunmi t tees sent undcr 0 hl No 14/63 Budget, 
dated 13th N.,t .e~nu~r, 1963, the h1tnlst:y of Fwd and Agriculture 
informed t h  P.A.C t t u t  the views of the Attorney General hat i  

obtalnud by them Thereafter the Government ha7.v~ revie-8- 
td thc whole posltlon In exerclst. o f  pwcrs  conferred by sub-rule 
(4) of Rule 125 of the  Defence of lnd~a Rules. 1962, the Central 

Government havc appo~nted an Au:hlmwd Cor. broiler u ~ t h  vtfect 
from 24th May, 1963 to ensure that :he Compnny dws  i'? ;ob strict- 
ly ~n accordntwc with :he N )rth :indnrnar~> Agrtwment of Licenrw 
'rtw A u t h o r i d  Clm::r4lf.l !.J- I . . . , u ~  ~ I I - P C ~ ~ ~ V I S  1,) Com;,:my and tht* 
prugtyss mndv by t i l t .  l c s s r ~ .  ot t4e N.trth Aniiarnans 1.1 the matt!..- 
uf cstrctctiurr mud t')ij)c)rt of tirntwr 1s bemg watcncti 



COPY OF DEPAR~ENT OF SUPPLY (DIREC~ATC GIMQUL OF SUPPLIIS 
AND DISPOSJUS, (CO-ORDINATION S m n s  SEC. IB), NIW Dn;m 
k c r :  ORDER NO. 39 DATED THE 2 8 ~ ~  MARCH, 1964. 

SL'RWCT:---Security deposit in the form of Bank Guarantee etc.-- 
R @ w w a l  where tLg(Eessaty before the expiry of the 
ualidity period. 

A case has come to notim where security deposit was obtaincd 
for due performance of contract in the form of a bank guarantee 
which was to remain valid up to a particular period. The contract 
in that case had to be cancelled 'and repurchase resorted to as t h ~  
contractor failed to supply thc stores. The extra expenditure in- 
curred in risk purchase could not be recovered as the A r m  have p n r  
into liquidahon We could not a h  appropriate the securitv d c p s ~ t  
since the validity period of the  bank guarantee cxpirctl in the m c m -  
while as no action was taken t o  revalidate i t  before ~ts cupiry 

The Publlc Accounts Committee in t h e ~ r  19th Repon (Thlrd Lak 
Sabha) relating to Audit Report (Civil), 1963 have adversely mm- 
rnented on this and have recommended that effective steps should 
be taken in future to ensure thn! hank guarantees are rcvnlidnt~d 
whemver necessary. 

C CUSTODIAL RESPONSIBILITY OF SECUWIW DEPWITS 
TAK EX )f to:.! 77 !E C0~mIC"rof iS  

(1) Secuntws in the form uf cash and m n e y  otdcr should bF 
rreeived by the Cash Branch and d@~~gi tCd by them into the Cov- 
c m m t  'hmwy for credit in favour of the Pay and Amaunts 



OBBcer concerned under the Wead Sec. P-Deposits and Advances- 
CYvU Depoeitr-I. & S. Department Depositg-Security Deposits-- 
Adjustable by Pay and Accounts Officer, Ministry of W.H. & S. 

Cash Branch on meipt of the Treasury Challan will forward the 
same to the supplies section concerned for being forwarded to the 
Pay and Accounts Oflcer. 

Note:-In the interests of investment in the form of Small Savfnp 
Investments cash securities furnished by the corttec- 
tors can bc converted into Natianal Plan Savlngs Cerfl- 
ficates with the prior consent of the contractors. The pro- 
or-durr. t o  be followed is given In flf%ce Order Nrt 106, ( ! a t 4  
X!f; :?.;,u,,:, i358 

(5) Promtsor*rj %fes m d  Stack Cwt;ticirtrs o f  r h  Cmtral  c;~ w -  
cvrmcnt or n State Gh\vmment, hIunlc~pal deb en tun.^, Pot*. Trwf 
)kmis. ' T s r ~ ~ u r y  Savings Dcpxttt. National Plan Centtime.;.s. 
N ltlnt~al Pf 1r1 Snvo~rgs rcrtll2cn:cs---The -on.qt~tute Cotwn-ttwt 
Sccurltm and should bc Icxlgtd for safe c-trskufy wish :he M.+l..tlw 
t r f  the Rescrvc Bank ~ r l  Indts as tndmtc4 helnw quat:rlg rule 3 1  r l l i  
{ti! G.IF R Vol I 



(b) If the Ofgcer is stationed at Calcutta-Manager, Reserve Bank 
of India, Calcutta. 

(c )  If the OfBcer is stationed at Madr86-Manager, Remve Bank 
of India, Madras. 

(d) If the Officer is statjotled at Bombay-Manager, Reserve Bank 
of India. Bombay. 

While passing the securities In the form of Promissory Notes, 
Stock Certificates, Municipal Debentures and Port Trust Bonds to 
the Reserve Bank of India, the Supplies OfTlcers/Scctions should fol- 
low the procedure laid down in sub-para 101 (b) ( i i ) ,  107(a), 108(a) 
m d  para 113 in Chapter IX of the Government Securities Manuei 
(extract enclosed). Other securities vis. Treasury Savings Deposits 
National Plan Certificates, National Plan Savings Certificates. Post 
OflBce Cash Certificates and National Savings or Defence Savings 
Certificates may be sent straightaway to the Reserve Bank of India 
under a Registered Cover Acknowledgment h l c  quoting Rule 281 
(a) of G 3 . R .  Vol. I. 

(6) All Securitm to be forwarded t c ~  the  Reserve Bank of India, 
New Delhi for safe custody should be routed through Co-ordmation 
Supplies Section IB who mamtalns a r e p t r r  showing the details of 
these securities (as laid down m Ofice Order No 47 dated 4th May, 
1959). The lettrrra to the F&serve Bank of Indm forwardmg the 
seeuribes for safe custody and callmg them back for returning to the 
parties after satisfactory complctron of the contract, should be 
signed by an OfRcer whose s~gnaturc 1s available with the Rctservlc 
Bank of India Such letters should, thrrcforc, be put up in fntr 
b Section C.S.1 B. who wdl return them to the Supplies Smtioru 
mcermd for transmiss~on t, the Reserve B'mk of India after 
obtaining the signature of Director (Co-ordlnatron and Statistics) 
or Deputy Director (Coardinatmn) and mnktng nlPcc.ilurrv entries 
In thew mpyister, Supplies S w t h z s  should rnfarm Swtmn C S l I3 
when s m w t ~ e s  are rWc~vccl b . ~ k  by them fmm tile Rrwrve Hank 
of India to enable them to cumpletr their r~carri 

When intercst dlstributmn s h p  In!c.rrad payment dratts etc. 
are received in Section C S 1.B from thr, Rc,rrvc Bank of India, 
they wili be fomwded by 1 h m  to the Sccrtcma concrrnrrl for 
neciEicltw rctirrn. (QflZce Order No 47, d a t d  4th Mev 3959) 



(7) Post M c e  Savings Bank Pasg Books as recurity deposit 
should be forwarded to the Cash Branch for safe custody as valuable 
documents. All the Pass Books should be sent by' Cash Branch to the 
Port OfRce a~ soan as possible after the 15th June of each year so 
that necesQlary entries on account of interest may be made in them. 

In case of fmefeiture of security deposit in the form of Post 
Qface Savings Bank Pass Books obtained from Post OPnces outside 
Delhi/New Dclhi the amount of security may be withdrawn through 
an agent (including a Bank) at the place where the account stands 
apen. The amount can also be w~thdrawn by means of Money 
Order, 1- usual cornmisian. For this purpose the Post Master of 
the Post ORlm where the amount stands should be reyvested to 
e n d  the money by Money Order, less commission. 

The amount withdrawn should be deposited m the Trearury In 
favour of the Pay and Accwunts Of8cer concerned 

(8) A precise account nf all the securities sent eithcr to the 
Rcscrve Rank of India or retained in the safe custody with the 
depnr:mcnt:rl authority ( r ~ h  Branch) should be kept by the Sup 
plies Scctions In i i  Register showing particulnrs of securities lodged 
with Rcservc Bank of India o r  retained In the Department as per 
prtrformn indicated helow: -. 



D. RENEWAL OF SECURITIES LODGED WITH THE RESERVE 
BANK OF INDIA AND THOSE KEPT UNDER DEPARTMEN- 
TAL CUSTODY. 

It shall be the responsibility of the Supplies Officer conmrned as 
well as the Ofacer incharge of Cash Branch at Headquarters (in 
respect of documents for whlch the custodial regponsibili ty rests 
with Cash Branch) and the Head of Regional Ofices to ensure that 
the .securities lodged with the Reserve Bank of India for safe custody 
or those retained in the deptt are reviewed in time and necessary 
action taken to renew them if necessary before they lapse. This 
mst  ~mportant and the failurc to comply with thcsta instruction8 
may cause loss to Government 

In this connection it may be mentioned that e statement of pcnd- 
ing documents lying with them is being fo~warded 15 Cash Brunch 
every month to the Supply Sections concerned. It 1s lhcn for the 
Supplies Sections concerned to take necessary action , f  m y ,  nu 
indicated above. 

C ; O ~ M L N T  OF INDIA 
MINISTRY OF INDUSTRY R SUPPLY 

(Department of Supply & Tech. k v c l o p e n t  ) 

OFFICE ME'hf ORANDU!Ll 

Sun:-Publtc Accounts Conm~ttee-Xtt tc~eenth Hepnrf on Appro-  
priatiun Accounts ( C t v i l ) ,  1961-62 and .4ndlr Report ( C i v i l ) .  
1963--Para 34--5rm \'arrficatlim e,f tf ip frnnrirlal standing o j  

Vestel-Omms. 

The understgned u drmted to refer LO the xwtt* furillstred A ~ I I ~  

this Department" O.M. No. 5/1 64-Adm 11, tiatr-rf, the 6th May. 1964 
(Anncxurc I attached) and the rccommcntitltion cimtained in para 
34 of the 19th Repar'. of the Public Amount., Committee crrl whir-h 
1: was Inter aha ststcd as follorvs 



tmtfdactory. It wor further urged that in chartering 
of ships, often contracts had to be placed on shipping 
Companies within a few hours and there was no time 
or opportunity left with the Mission to verify the ante- 
cedents, Anancia1 standing etc. of every company. The 
shipping companies were a h  reluctant to furnish bank 
guarantees. In view of these circumstances, instruc- 
tions had since been issued to the I.S.M. to review the 
financial powtion of the Shipping Companies once in a 

y w r  and ; c l  r ;-tbp heir information up-:date." 

2. I t  may t>c submltteci tllar, t t le words "Shippmg Companies" 
wcrc inadvertently used for the U'I.)I.IIA *'Frt-ight Brokers'' In the last 
.sentence of the evidence. glvcn before the Comm~ttec by the repre- 
wntative of this Depar:mci~t The L A I ~  &bha .Secretariat on !tw 
trasis o f  this evidence had  ~b.wrvrE?d as under:- 

"Whllt* thc Cornrn1ttct.n .~*elc~>me the ~nstruction, ri*'>;v i ~ ~ u e d  trr  
the ISM In regard to a contmued revie;.; of the Ananclal 
position of  t lw* various Shipptng Comyanws, t h ~ ;  would 
like to s h s s  the need for cautlon agalnst entering mto 
contracts with Carnpanles who are known to be rn 
~Inancial d ~ m c u l t r ~  " 

111 this connection Ole imtructmns actually ~s-sued to the In&a 
Supply Missicm, W a d ~ ~ n g t o n  ( A n w s u r e  I l )  wem to mnfv the a3te- 
cdents and finnnc~al status . rr:g!!: Brokers periodically. I! IS 

not jvld~r~bie for. the India Supply M i s o n .  U'ash~ngton or t h r  
c'harkrrng author:ttc.i t o  v e r ~ f y  tlnanc;al s:cln4rng of 3 very !brge 
number of Shipowncm 'Th business 15 transwted with the S h y  
owners through Freight Eirukers The ldea of vcnfylng the finan- 
r ia l  stiindmg r b l  ttw Frwgtlt H ~ u ~ k ~ r - s  IS that \vc. deal with ?inns of 
n?yuk, who will not r v p r e n t  sh~powncrs of  silody reputn:ion in 
the market. Experience seems to have eytabltshtd that a good 
Piagh t  Broker will not new h i p a  belonging to shipowners of 
doubtful mtegrtey and tirlancml standrng and would tahsl, ;rsut in 
pwwrr~tmg ttw lihtpcw:wm. w:th w h m  be had drrahgs f t a r  n C U ~ S I -  

~irrabit. anrxmt of tlnw !n honour their cornmitnlcnts 

4 This has b * r t  s w n  h i  A\: it; ':,wr c mim**:\ti .i: *. ~ ' p : l ~ d ~ ~ t ' . ~ i  
tk"lllt\ - 



to tk India Supply Mission, Washinlfian wne to verify 
the antecedents and Anancia1 status ob b i g h t  Brokers 
and not those of the Shipping Companies. Since the 
brokers are not a party to the chartering contract en- 

tered into with the vessel-owners and da not have any 
contractual relation with the Supply Mlseion, the de- 
fects brought out in Para 83 of the Audit Report (Civil). 
1963 remain substantially unresolved." 

N. R BANSOD, 
Joint Sectetal-y to the Govt. of India. 

The LOk Sabha Secretariat, 
New Delhi. (40 copies). 

IS. No. 34. Appendit V. 19th Report (3rd L . S . ) ] .  

ANNEXURE I 
copy 

Cow OF 0.M. NO 5,1/'6.1-Aoar 11, DATED G T 1 3  MAY, 1W FROM nl& 
DEPARTWE~~T OF SLTPLY TO TIE LOK SABI~A SECTT. NEW D n ~ r  wnx 
copres TO A C C W M.. XE\V DFLIII. AND DIREXTCM I S M., WASHING 
TON. 

Stle: -P.A.C.-Szneicm? h Report on Approprtatton Acccmnts (Civil), 
1961-62 and Audit Report (Civil) ,  1963. 

In contir~uatlon of Lok Sabha Sectt., O.M. 2(1)/38/641PAC, dated 
the 24th F'cbruary, 1964. on the above subject, the undersigned w 
directed to forward 40 c o p x ~  of a statement showing the action 
taken on S. No. 34 of Appenhx V (sub-parn (1)  of  Para 83 of Audit 
Report) to 19th Report of the P.A.C. (Third h k  Sabhn). 

The statement has been vetted by the Audit. 

COPY 
Action taken on the recommendatians of the PAC. 

Dqmrt mcnt of SuppI?~ 

(S. No. 34 oj Appendix V to 19th R-t, 1963-64) 
The Committee lcnm from the ewdencr that in thr? first cam 

(sub-pan (i) of para 83 of Audit Report) the finonc;nl puuttmn of 
the Company was checked up only in N w m b e r  IW nnd latcr. 



whereas the contractat had been concluded with it before March, 
1968. This obviously betrays sn unratidactory porition. In the 
second case the infonnatim available in February, 1959 had shown 
that the financial position of the firm was not satisfactory, although 
according to a guarded assessment, the Anm was considered as 
"not unreliable." While the Committee welcome the instructions 
now issued to the ISM In regard t r ,  a continued review of the f i -  
dd position of the var~ous Shipping Campenies, they wmld like to 
stress the need for caution against entering into contracts with Can- 
mies who are known to be in financial dif8dties. 

The observation has been brought to the notice of Director. I.S.M., 
Washington on 17th March, 1964 for guidance. 

J t .  Sectetary. 
Dated, New DeLhl, the 
28th April, 1964 

Copy OY ~F;T~PR NO PII-7(T) '61 DATED 1% AUGVST, 1963 mow 
Mm. or E&DC ( D m  OF SWLY) PO t ~ :  DmecroR, I.S.H.. W ~ ~ I R C -  
YON. 

S ~ K - A u d i t  paras f innf ly  approved for ~nclw~un an Audat Rqmrt 
(Ctvdj .  1963 

I nm drrectcd k, refer to this Departmcntdllettn No. PII-8(3)/63. 
dated 25th March, 1963 and the correspondence resting with pour 
Isttcr No. PT/lQ/S, datcd 1st May. 19113 on the abave cited subject, 
and to soy thnt the quvstton of penodlcal veriAcaPIon of financial 
status of shsyclwncm, w ~ t h  a vlcr.l; to avoid loses  W n g  out of the 
tnmlvrmcy of the shipownera, has again been examined camfulry 
anti i t  h&u bccn dccidmi in mnsu1t;tt:nn wrth the Mints ty  of R R R P C ~  
ihar t f lo  Mlrsmn Jhou:d undertake a peridcrrl vcnfication of mzr 
ctdents and Rnanaal status of trcrght brokers only borne on the 
apprc~ocd b t .  Such a ntvtew tibould be clvrred out unma a vear ar:d 
the qumtrtrn o f  suspensitm of cftwlm~s wtth hmketj et  doubtful 
stnndlnp, may be exomencd by the Dimtot, In consuitation wrth 
the finance Ad\wcr. 



The Committee are not convinced of the jtrstification of nr&ng an 
culuance payment in the peculiar cireumstunces of the cats. 

( S .  No. 33 of Appendix V of Nineteenth Report, 1963-64). 

2. Briefly. ! hr obst.mi~:-o~l\ < I '  th,) fJuh!rc A c * r ~ ~ u r l t . ~  C,mrrli:'t*i- 

;:IN- fn)m thc que.;'lon ,I;!-:. Y l f ;  of fr~csght ;h.i.; ?).l;ti to  t h t h  !lryp 

s w n m 3  t f , \':d~ant Faith t ! ~ c b  in id^:+ Supp:\ : k i i ~ > l [ > : l .  Jir.i.?l~t I(;- 

inn when t h e  had riz.civcd wai rit:le tha! tht. -4 p p r q  Cornp 
was m financial d~fficillt!. I: mvi> in1 sta:cvt - 1 1 : i :  : ! ! 1 -  warnl:lg W R Y  

glven not bl  s h i p  owner 's  iigc~nts but b b  : h t b  S t ~ ~ p  I+rukt.r\ tn t h t .  
M s i o n  (Sh;p Broker, a r e  :IKL.:I:> :hrou~::. .r hen? h i p ,  dnL r h d r t t ~ r  1 
by the h i i w n n ) .  who denicd rrspinslbill!. : I :  \:r.md~nq of vesw1 arr:i 
recommended nun-paymerit of 90';; frcigtl t  :.) ! + I .  shtp .+ ,w:: ,~~  t y t r l ~ ,  

the Shlp Broker's Comrn~;nlcn?io:i dated 15-2-  1Wl (copy c~!wliw;cd) 
The actual payment of WH)' J frr:q'h: u . 2 ~  nl 4 1,- t h ~ b  shrp- +wntbri ( ~ I L  

:hc 29th Januhry .  1964 b35t4 t ! : ~  : id \ ,  { I !  thc L, ty -* l  ArJvm*~ ! 
i f i ~  M:.;sIo~ .  whr) conttar '. :. , th.8 \ law, r.ypty-ssei ! # >  ' t .v S l i i ; ,  
Brokers. nplned imp? of L.t.i.n! . ~ ~ V I W T ' S  IP~:F.T tirztcrf th.. . I d  
F i . b n i 3 ~ .  1964 e n ~ l o , ~ d )  :!I-%: :he ?if:  i=.ron c iu l r l  not ~:l::npsr U. f ~ d :  
an ac t~on  f!~amell;, th:i; ?!!.. vc. . 1 v. tuld ir. 11twc.lmi u p m  her ~ * I I ! ~ Y -  

m g  a wrt In t h e  h l e d j t e r r n n c ~ 1 1  taken on bunkem and the w t h -  
hddlng of f re~gh t  r:gh:fu!!v 311c t o  :he twnrrs would, tn effect s 
breach of rontrwt ,  w L * , - h  11 gh: rca;lll? rn t h ~ t r  b t n , ~  hcld h,r 
dameges 

"Balance of 106 of freight wlth tiny odjurtrner~: ul  deagntc), 
demurrap*, desd freight andior extra fwrght nhdl &a 

paid prnrnptly but not later than n pcrtmd rvf  90 day* 



from the date of completion of discharge, assuming that 
no dispute exfiits.. . . . . . . ?I 

4 Bawd on the Law in the United States and the customs of the 
t r a d ~ '  in that country, under the aforesaid provisions the whde 
Imght is earned immediately upon loading of cargo although 10% 
of freight is not paid t i l l  the vcssel completes &rrchasge of cargo at 
t hr. destination. 

5 Against thv abave background, it wiU be appreciated that the 
MI::  on hivl no opt~on hut to pay 90% of freight in the case of ss. 
Vibl*iint k'atlh thrtugh thc3 r~rcurnstances rild not warrant such a 
COCUSP (JI ;a:-t~on Pursuant trr thc ixprrence of losws of this nature, 
t hc 1nd~;i  Supply  !4iiiss1on, Washington have made certain amend- 
mcrltr, : i t  t f~c  !cnrnls r 4  Charter Pnrty In l%l,  one of which r.lates 
: r b  p,tl.rnt.n: of 9W.; f r ~ : g t l :  t f j  a shlyowner only after arrival of the 
:hip in  lnctra unlvbc ?hr owner exwutes a performance bond or opens 
a lt'ttrhr ( 4  c 4 1 t  in favrrur nf the charterer I t  is h n p d  that these 
~ n w w r t - 4  u - ~ I  ~ ? ~ t . ~ : l ! c ~  losses n! thls type ln futurc. 

[0 M. Ko. 5 4 $4 -Admn 11 dated 22-8-1964] 



I confirm telephone conversation of yesterday and prior conver- 
sation Qast week with Mr. Atkinson with respect to the payment of 
$ 199,305-75, representing 90 OJL of the freight due on the full cargo 
of grain shipped on the S. S. Valiant Faith" under Chartcr Party 
dated December 4. 1959 with Ocean Carriers Corporation as Agents 
of Liberty Steamship Corporation, which freight had k e n  assignccf 
to Commercial Bank of North America. 

You told Mr. Atlunrion that you had hen inforrned that there 
was a possibility that the vessel would be ltbeicd upon her entcnng 
a port in the Med~turancan  to take on bunkers. thcreforc the  sug- 
gestion had been m x i -  tha t  the freight be withheld to t , ~ k c  care rjl 
such a contingency. We pointed out, however. that you cwld  nut 
anticipate such an action and that the wzhhrrlding of t h -  fmigbt 
rightfully, due the Owners would. In effect be a trreach of contract 
which might result in your b e l n ~  hr4d Iinblc for dan~agrbs Cons+ 
quently, we recommendect that the frrrght be pa: 1 promptly to t h e  
sssfgnee, which I ~1nders:and was dnw ov Satlzsiav January 3Il 
1960 

&cornmendat ion 

The Cornrmttee wete infomud tn the course of crtndcricv t h :  
MCounts lor a purl of the spares had been submtrted by the jorcqtr 
$mu which had been checked and found to be sattsfutorp AccountL 
for bolonce were expected to be r~cetved from the  firm sitcwttp Thr 
Committee ?my be tnformed of the latest p . ~ t t m ~  771 thw rrgatd 

Sp;arcP were ~rdeMtd under contract No.D.10353 vide Anncxurrir A' 
to Z' (copies not cndoacd). Those which wcm to be utilized far 
ovdwul, a d  tbc .cramting of which now f m  the subject rnslttrr 
d the obmvrtton of the Public Accounts Cammtttm, relate ts only 



Arurexw 'B' and 'E' (copies not &Olled). There were 4141 items 
under Annexure 'B' and 285 under 'E'. 

2. The foreign firm were asked by the Indta Supply Mission, 
 ond don to provide accounts for the u t i b t ~ o n  of these items, duly 
certified by their Auditors and Inspectors, which they have done. It 
appears that they have accounted for 3149 items against Annexurc 'B', 
and 266 i t e m  agalnst Arlrldxurcu 'E', thereby leaving 1011 i t e m  
against both these Annexure unaccounted for. These ltems, l? IS 

stated, were u t i W  by their sub-contractors and the fureign k r n  
spared no efforts to get these accounts from them, but those firms 
could not satisfactorily complete their accounts due to some internal 
&f&ulties. The Local Audtt while mvlewmg the cosc at one stage 
had suggested that in the certified accounts far the lol l  items wcre 
not made available, a further sum of C1735.9 0 csuld be recoverd 
from the foreign A r m  as a liancial settlement Followirrg thib prcrpo- 
4, the India Supply Mlsvlon discussed thc~ matter wlth the foreign 
Arm and were able to obtain a financul crcd:t of L229.1.5 0 which 1s 
L338 16 0 more than what was suggmtcd hy Audit 

The statmacnts as ccrtlfied by the Inspector., furnlshtxl tn :espect 
of Annexurw "n' and 'E' were huwc.ver venfitd by the lndla Supply 
Mfsion. London, as desired by t h c ~ r  Local Audit Onc part of thv 
otatrrncnt ~ncludes the qunntitim of  !terns ut~liztd by fnrelgn firm 
on ~ c t t ~ n l  overhaul of tngmes Though the fit let  prrrvrded Engmc 
Utrltmtion lists in resprt of each tngine, detailing th,. r:~rns 3n i  
quant~rtw u.wd rn khc o v ~ r h n u l  of an enqne,  yet i t  has not 
h e w  found possible to collate the rnfomation contained In 70 Iistr f ta  
all tttu* 70 cDnqtnr*.; and thus w r i f v  thr Rgurr.l; ~n thc s t n t ~ m n t s .  It 
was, therefore, suggmtcd by Audit that the Rgum contained In the 
Ut~l!rutrotl lists shtrt~td tw further vrrrfrcd by rrtrrnng to ' h ~  origtd 
records maintained by the Arm Tn ach~evc thts objec:tvr. the  
Dlrectcu- of Purchase conrcrnd end an Audltcrr from the clmcc of the 
Director of Audit, Indian Accounts, b n d n n  vintrd the Arm it was 
found t b t  tho records pmmawd by thc A r m  (after a law of a b u t  
four yeam &ace the tLat war executed), wcm not comptetc crwtigh 
to provide full verifintlon of the ulthatmn A g u t r u .  H w r v e r ,  from 
the mconlr avail~b8rt, n taken check was c a m 4  nut land the rlrzstrlt 
w u  satisfactory 



(b) For the balance lo l l  items, the foreign firm have since 
afforded Anancial credit of 2294.5.0. 

(c) There are short-deliveries of 157 items valuing fb862'12*0 
for which the Arm have since afforded necessary Anancia1 
ere& ts. 

(d) There are surplus supplies of certain items valuing ap- 
proximately &5,,000 for which the Arm have agreed to 
forem recovery, according to nn earlier commr t men t 
made by them. 

4 It  will be seen from the above that the verification of accouuls 
of these spares (these were valued at  fJ85.000) h ~ s  been completed. 

5. As regards, the observation of the Public Accounts Com:n~ t tee 
deprecating the delay in the vertificatlon of these accounts, and sug- 
gesting that Govemment should take su~tnble remedlal measures. 1t 
may be submitted that due to an unfortunate controversy bvtween 
the Air eadquarten and the Ind~a  Supply hllsslon, London. the 
matter remained unresolved for th rcr  year!: Suitnblc. instruct~ons 
(copy enclosed) have slnce been tssund on 17th March 1964 to thr 
Overseas Purchase Organlsatlons that l n  controvemal rssucs t4ey 
should seek a decls~on a h  rnlrto from t h ~ s  Department . ;ithar th: 11 

allow matters to remain under dispute ovcr a pcrrlod of vears I t  1.t 

hoped tha: these mcasurcs w ~ l l  pbrninate c; lc~c  of w r h  na'.tr . in 
future 

6. This has been seen by Audit Thelr cnmrnents arc8 reprotluccd 
below: - 

"Paras 2, 3 (a) & 4:- 

The utilisation lists of 70 engnes cou\d not be vrrihed from t h r *  
original records of the firm and a test check was, thcreforr. conducted 
of the utilisation lists of two e n g i n ~ s  only with r+~.c~nt.s to the 
Ann's 'Strip Inspection Cards' wh~ch revealed ! ' k - !  t a r *  ( ' 4 2  :(:d 63 
units reported to have been used on the two c*ngm+ h r-~.spc(:t~vcl~, 
only 27 and 23 i tr4n-u were tracei~blc thcrcfrnm Thus the result 
of the test check cann?tt t x  drcrned to h r b  ~ t i s f ~ r t o r y  clairnt-d hv 
the hpanrncnt in para 2 o' thc Note. 

For the same reasons, the statcmenb of thc Department contrtnd 
in ~ r a s ;  3 (a) and 4 cannot be accepted u emmet" 



BY REGD. AIR MAIL/IMMEDLATE 

DEPARTMENT OF SUPPLY 
.No. Pll-7 (9) /62 New Delhi, the 17th hlarch, 1964. 
From 

Shri B. D. Kumar, 
Deputy Secretary to the Government of India 

To 
The Director General, 
India Store Department, London. 
(Attention Shri K. S. Raghupathi) 

Sm: -Public Accounts Committce-19th Report (Third Loli Sabha) 
Erarnmation of the Approprmtion Acc~unts 1961-62 and Audrt 
Report (Ccvrl), 1963-Para 36non-arbm.sston of accu~nb of 
spares. 

Sir, 
I nm directed *to refer to the correspondence resting with your 

letter Nos. S.2926/5T/Air. 2 PC. 11, dated 18th N~vember 1963 and 
17th January 1964 on the ah:jve c i : ~ d  sublect. and to c n : ! ~  a eopy 
of para 36 of the 19th Report of the Public Accounts Committee m 
this connwtnan I t  1s rqucs-tcd that  spxiai steps may be taken to 
complete the verification of accounts of spares and this Departaent 
laformed of the Istest paition, immediately. 

2. It will also appear that it tosk three years to d?c?dc as to r h o  
s h w l d  do the verification of these accounts. I t  is crnsidcred tha t  such 
mntrovcrsral matters s3ould be refcrr-4 tt:, us fsr a dc5s oq a b  i.r!tio 
rather than matters arc aIIow~d t o  remain under dispute over a pw- 
iod of years. Suitablr! instructi3ns may be issued ta ISD's rfflce,.cn 
h this regard and two copirs thereof furnishrd to us f x  m : d .  

Dcputy Secretary to the Gmcnrmrn: ;f India 

Copy with a copy of the enclmure forwarded to thc Dir-etor, In& 
Supply Mitsion, Wnahingtan for infomatton and yrdanm. 

Copy with a eopy of the enclosure alsa to Guard file. 

Sd/- (B. D. KUTUIAR), 
I p u t y  Sontfaq to the Gmrnmsnt  of 

-195 (.it) ~s--Ia 



APPENDIX XIY 

MINISTRY OF INFORMATION AND BROADCASTING 

Statement showing nctiowtakcn or propased to be taken on 
the Recommendations of the Public Accounts Committee 

While it is for Government to decide whether thc AIR shoukt' 
continue to be treated as a commercid orgnn~~st ion or not, the cum- 
mittee would like the Ministry to devise ways and means through 
which the losses at present suffered by the A I R  could be reduced to, 
the minimum extent possiblr. They fecl thir: b y  securing more 
advertisements for the radio journals, b t ~  inrrtasrng their sa!e and 
by further reducing the distribution of corn.?limentcry conies of the  
journals. tltis aim could be achiwed to somr c r t q t .  In this  connec- 
tio-t they would like the Ministr~l to exnrxinc t h e  special and aztmc- 
tive features in the Bengali journals u ? i ~ i c +  is ;mying its u*gy, so that  
those could be introduce3 with su i tab l r  noltfirmtions, where n c e s -  
sttry, in other journ.uk so as to boost up their snle. 

(S. No. 68, Appendix IV, 8th Report 3rd L.S.) 

This has been engaging the attention of t h u  Mmistry far quite 
m e  time and a Committee consisting of Secretary, Mtnistry of 
Fjmncc, Secretivy to Prime Mtniskr aad Secretary, Miruotry at 
Information and Brnadcnstmg conatltuted recently will examine 
Irrltt-ake tbt whole questran of AlX pragramxne journals. 



No. 12/2/64-F (A) 
Covrarraarncr ot Imnn 

MINISTRY OF INFORMATION AND BROADCASTING 
N e w  Delhi-1, the 13th August, 1981 

OFFICE MEMORANDUM 
SUBJECT: -Public Accwnts Committee-Twenty Third R q n Z  

(Third Lok Sabha) (Audit Report, Commercial 1963). 

The undersigned is direzted to refe? to paras. 155 and 156 of Pub- 
lic Accounts Committee, Twenty-third Report pertaining to the FiLms 
Division of this Ministry and to state as follows:- 
(1) Para 155:- 

The expenditure incurred on the Production and Distribution of 
a film on an average is approximat~ly Rs. 62,0001- as against Rs. 
60.000/- last year. The revenue earned p?r film through C o r n m m ~ a l  
Cinema Ctrcuits durtng 1963-64 i s  Rs. 51,000i- (as against Rs. 48,000/- 
in the previous year). I t  will thus be s e w  that the gap has been 
slightly reduced. But i t  may be po1nt.d nut tha: the ren!al earned 
has no relation with the cost of produc"ion but is governed by the 
numbcr of theatres and the col1ec:lons. Every effort is, however, 
betng made to contra1 the exp.wd~iure on Productian and D~strtbu- 
tion of films. 

Steps have bccn tlkcn to rcducr the expenditure in r?spelrt of 
D , x u n ~ - n t a r y  s h o w  at Bombay, D?ihr and bIxlras. These s h - w s  
are of grcnt cdd:a:~onal and ~ n f o w n t r n n  valur! to the Ptrblic. 
ERnrts arc also twtng made to m o k ~  thc  ~h 7ws ~n*crcsting and enter- 
t a~nlng  with a v.ew to att ract  more eudmcr .  The arlmiswn fcc is 
to  regulate admissi~an rather then to cqkr any prnfitr thercfmn. 
Thctc shnws arc  I?rvrr likely t ~ ,  he self stlffi:i-nt tnsptte of measures 
and cifforts odo?lc.i to br?dgc the gnn tv!wt.-n the lnc l?w mid expen- 
diture and they arc  k i n g  continued as a matter of piicy. 

Various sites available st S n t a  Cruz an4 Chambur were consider- 
cd in cannecttan with the construction al budding for tht. Fiirns 
D'v'sian but thew were nat found to he sui!rrblc The property at 
24-PcJdar b a d .  as well as the land at C S N o  TO5 of Malabw Hjtl 
Divtrion, Bombay hnvr already bem rcqutred The sketch plans for 
the multi-starry& bulldtng at 24-Peddar Road. Bombay have been 
dnal ixd  and administrrtlvc appmvnl far the mns2mctfon of Black 1 
(Phrsc I )  Adrninidntivc Block of Muitl-atanyel Building at 24- 
Pcddar h a d ,  Bombay-% has bctn given. Thc pnstnt site is ccn- 
M y  rlturtmi uuf b easily ummible to pmamhg Slhrotoraa. 



Railways systems, dealers of Cinematographic equipments including 
raw stocks, cinema Houses, Central and State Government publicity 
and other organisstions, The present plot is well developed with 
water, electric supply. It takes several years to acquir? a plot of 
land and expenditure has to be incurred on developing the p!ot 
The proposal for the construction of th. building for Films Division 
some where farther away from the proposed site will cntlil heavy 
delays if the construction of buildings ns alr2ady planned is to be 
given up at this stage. 

The proposed multi-storeyed building s t  24-P~ddar Road, Bombay- 
26. will accommodate all the Films Division Ofnces including t h e  
Distribution Wing and Bombay Branzh and also Central Board of 
F1Lm Censors and Film Finance Corporation 

Secretary to  the Government of India. 
To 

The Lok Sabha Secretariat, 
New DAhi. 

[S. Nos. 139 & 140 Appnndix 111, 23rd Report (3rd L. S.'] 

Minis;ty of Information & Broadcas:ing 

The Committee feel cancernei at t h e  short!aIl of expon4itn~e to 
the tune of Rt .  3.03 noret (61.Zr? ) In reqzrd to anztalt+xftrm of 
transmitters. While they note t h e  drfin.?tit.s tn  acquistttnn of tan& 
throuqh t h e  State CJotwnmenfs, t)14y suggest that In stir+ casra rmly 
a token proviro.r should be insiuded tn the or:g nal hudg-t erttma'rs 
to cover the preliminary c.xpenses and f o r  othm tnrtlat r~ut lavf  ~ r k l c h  
could be definitely foresoen and a supplementary grant shrrtrld be 
obtoined later, if necessary. 

IS. Xn. 3 (Para 7) of Appenjix I n! 25th Report of P.A.C. 1963.44. 
(Third b k  Sabha) on the A~proprta!ion Amuntj l  (Ctvll) 196142 
and Audit Report (Ciw!) 19633. 

Noted. A copy of the rmmrncnd?tirn h bl.t.n forward2d to Ih 
DC AIR for strict compliance in fu:un. 

2. It mag be pointed aut here that the AdmfntrtntIvc Radta Crm- 
fernnee of the fntemational Telecornmunkation Union deciicd in 1960 
lhat frcqucncim uljignccd tn a partieulu county but not emergid 



before the 30th April 1961 would be withdrawn and allotted to other 
countries. As a result of thIs decision exp2ditioua completion of as 
many schemes as pmsible became an urgent necessity and provtsion 
for the installation of various Medlum Wave transmitters was includ- 
ed in the Budget Es imatcs 196142. This provisicn, however, could 
not be utiltsed to the full extent as the AIR has to depmd on a nun%- 
ber of other Organtsatmns for the execution of work:, inasmuch as 
the sites arc acqutrcd through State Governments, the buildtng works 
arc executed through the C.P.W.D. and the major cqutpment are pro- 
curcJ through the D.G S. & D, the tclcphonc 1.nus are made avaklablo 
by the Posts and Telegraph D-lpcrrtmc.nt and power supply is &iv.n 
t j r  the l o ~ a l  power supply authorities. The savings aczrumg from 
the sanet~nmd Cap~tal  grant were by and large beyond the ccn:rul of 
A11 Indm Radlo. I i  mvvcr, there has been no case of wi:hdraxal 
of rn:d.u.n wave f r q u c n c w  assiqncd b y  the Internat onal Freqlren .y 
Iicg~sirtiiron fh3rd A mnrc rc-l!ict e Capital bud;et i s  now b x n g  
prq.p~rc I by t h ~  Dm,-toratc Gcncral, A!1 Inha  Rrrci:o. The s3nc::oncrl 
b11 ilp: g:.rnt (Votcrd) f - r  !hc yc:lr 136243 w3s Rs 2 .80  Crorcs a-.d thz 
A:lu 1 1  c y m d ~ : u r c  was Rs 2 41 crpr:s. The caving was R;. 0 33 
cr,):-TI; ~ . : ~ ; r h  \~crt.k~ o u t  tr) 14":' of the santt :ow i grant as a2a:nst 
61 2' ;, of thc prcbV.ots r;rAJi. Thr! p ~ s i t ~ ~ n  15 expe:tt.d tn rmpxve  
st.11 1ur:hcr i : ~  thc su'nccqu~nt yelrs.  

3 In :he Cap:trr! Bud6 -t c;:irr.s:cs !<I: the yczr 196-4-65 tukcn Fro- 
V I S : ~ ) ~ . ;  an lv  h a w  txacn mcludcd for sovcral projects to c w c r  the pre- 
I ~ m n n r y  cxpcnses. 

f0.31. No. 4/15< frl-I3 (D) dated 23-2-1831 



in the opinion of the Ministry cf Edumtion etc. are essentially for 
' publicity purposes may kindly be furnished to this M4nistry imme- 

diately, but in any case not later than 31st Augu;t, 1964 for lnclu- 
sion in this M!nistry's Annual Report for the year 1964-63. Similar 
hformation for subsequent financial years may kindly be supplied 
regularly every year by the end of September subsequent to the 
year to which the figures relate. 

Sd!- 
KARTAR SINGH, 

Under Secretary to  the Govt. of India, 

'To all Xlinistrics of the Govt. of India. 
Copy to:- 

Lok Sabha Secretariat (PAC Branch), New Dclhi. 
Sd/- 

KAWTAIi SINCFI. 
Undpr Sccrc:ar:/ t o  :hc Govf. of India. 

20. The Ccmrn~tree \vould 31;0 I,Le !hc 5I:ni -try of Tnfgrmatinn 
and Broadcasting to obtain inforrn;li:.m !ri)rn thp Adrcrn:s:rat,ve 
hfin.stries about the espcnd::urr ~!>cur:r~l I. n publ ,c i ty  p m p h l c ~ l ~ ,  
p?riod;cals and cther s.ml!sr ms!-r a1 :vh::-h :n t!tr op.n!on of the 
Ministries themselves arc cisrn:ia;lv f .rr ptlbltctty purprms and 
publish i t  in the~r Annual Rnpwts frnm time tr, t ime 

IS. 30. !!I, -4ppcnd:x 11, 26th Report (Yfd L.S ) ]  



MINISTRY OF IRRIGATION AND POWER 
Action taken on the recommendations of the Public A c c o u n ~  

Committee. 
Note on the Establishment and functions of the Central Board of 
lrragatlon and Power S. No. 69 of Appendix IV- P.A.C.'s 8th Report- 
3rd Lok Sabhu (O.M. No. Bua 1 0 ( l )  j63/Poltcy, dated ll-9-196Jf. 
(A)  Term of rejerence of the Board. 

Prior to the introduction of the Cnn-?'i:u!imal Reforms of 1921, 
Irrigation, especially with regard to ips ~ I P . J I K : . I I  D s p C E S ,  W ~ S  a 
Central subject and all the funds nccr-%--a:? for the crlnstrurtiert or 
ex'enswn af major wtrrkr were ;?:uvt:c i d ~ r ~ c t  !:I. thc  Go.:e;.rrrnent 
of India, who shared, in most cases, 'h.;. t c v t n r x  derive 1 f r o m  thcrn. 

2. W ~ t h  the introductmn of the Rcfcrrns in 1321, rigid cm:rol 
cxerc~serl by the Sccru:aty of Sta c ~ 3 s  relaxed Thc changed pail- 
tion of the Cuvcrnmcnt of 1nd:a wa.i t h a t  uf a banker in asmdch 3s 
t h y  con:rnnc.l 111 most cases to find the money fur large wo: ks whrit 
the provincial (iuvcrr narnt u!~ltriir.$; I! ns>urncJ fail reip.ccmbr:~ y for 
Lhc p.lymr*nl o! rn:er~s:, t h ~ r c  >f and for refund r r f  i h ?  cn:!rc r t v x u e  
dcrlvrd f r \ m  :he prujwl.; t r f  financed Evcn sa, trrrgatlora wss cia wd 
a h  3 Itrt..;ravcci Subjcct and prnttr eppt iva! of :he S . c x : ; ~ ' y  o l  S:J?C 
in Council was rrqulred In  rap"! e\~\c.ncfk!urc trn irngalim work;, 
whcncvcr thc oragtnal es:irnsl!,c cu:cr-rir.cf I t s  550 h k h s  0: l !x  p:o)wt 
conrcrned rns!rrmtly aflectcaf thc rn:r.vsts of more :hsn one p70- 
vlnc;sl Govi~.rnmcnt. Bu: thr marn Rnanc.tal rrspomib::nr:; for  the 
work pasacif from the Central to t!w Frov:nrisl au thor t tw-  P.e 
Covcrnmmt of India were na lnnrcr rcqulrd. unl:kr kfose,  Y O  

cxcrc ix  cuntrvl to the same cstcnt Thr PuSlic Works Sccwtar:trt of 
the Cavcmmcnt of India was cansc<luen:ly rtJucPd. The pxt of 
Inspector Ccncral of Irngatlon wax. tbowcvcr, conr~nued hu' w u  
later converted into that of (tomu!tmg Engineer. That too W J ~  SUW 
qutlntly rboltshed as r mclsurc of ccanamy. 

3. The undtfintxl mrjmnnibility of the Centre In the matter of 
dlnction and mntral gave riac to e#afn dHTkulttcs in the early 

at the Refann~ and the Gavcrnmcnt at Indrs nskcd frr  the 
of the l m l  Covvmmcnb an the quntion of the pw-on d 

ruftrblla tnachlnrry, deaf&, on the am W, to frcrlstets 'Lbs 



exercise of contrcl as might be necessary, and, on the other, to af?orbr 
the Provinces any help or  expert advice which lha latter might. 
require. The establishment of the Central Board of Irrigation, com- 
prising Chief Engineers (Irrigation) of the Provinces as its numbers,. 
was the direct result of the views expressed by the Provincial Gov- 
ernmen s (Annexure I). 

4. The Board thus came to be constituted in January, 1927. 

(i) to examine and report on such irrigation, hydro-clectric 
and river control projects car o her problems as might be 
referred to it by the C~vcrrmcnt of India or the Crowa  
Representative; 

(ii) to advise any Provincia1 Gwernmcnt or any Indian Slate 
adm;tted to the full m n b x s h t p  of the Blard on any 
difficult technical question conncctcd with the w a t ~ r  
nti!~satian cf flood contrul prcjcc:s undcr p r e p r a t i ~ n .  
on wnlch advice mignt bc sclush.; 

(iv) to co-ordinatc resenrc?~ u.c:l: a: J r, , -: * for t!lc p u L L  
caaon of tcrfinical p a w l s  



agtlcultural ofBcerr and the public generally in touch 
wiLn ~l . lg&&hOn ueve.oprnent in India and abroad" 

Mr. D G. Harris, C.I.E., Consul~ing Engineer to the Government 
of India, toured the counrry in June-July 1 9 ~ 8  and ciiscuased tnis 
proposal wlth sevcrai Onlei E n p e e r s  and fouild them unanlmoudy 
in favour of the proposal. He recurded tnat "we are drtftmg towarm 
a danycrous state or what i may call techma1 de:entrall~t~on and 
there 1s a rcol desire on the part of eve:y oflictr, whom I have coma 
in contact, that the procc;;s rhuuld be cr~ecked." 

8 WbtS the ~ r e w t h  of n ~ * + u i ! ~ ~ q  {n 13- ftcf4 nf Irri:a*?o7?, a - d  
1 

(ha tnercszr i q  the yprretv an"frat~mhtlrt o l  P ~ G ~ S ~ C O W  n f f ~ !  r v  f"f*tF 
th*n anr J;"*r, jt ww fplt hr t h ~  R?$rcl 'hrt i ts  A4vnrri Si~kF-c"$lm- 
mit** W I I B  not ) \ rnc~m rbq\r"rtclu, 8% they w*i.trr sm? @W*I"F"~ 
with n w x s n r  !&wW rrrn The %mrd thettf >w. I d '  !he n*j  
for rasxtablinhmnt of 8 full-time Cmlrrl Tcrtznicjlt Aurbarlty ~h:ch 



should be responsible to the Government of India. The Centml 
Board of Irrigation, accordingly passed a resolution in 1943 stating that  
unilateral action by a Province o r  State concerning its portdon of 
waterways might have en adverse effect on the neighbourmg pro- 
vinces or States. The Board, therefore, recommended !hat to make 
t h e  fullest and mxt benefi~ial use of waterways, there sliould bc 
o n e  central technical authority to  collect the  necessary data for 'Ae 
informa!lon and use of the Government of India and ti\+ several 
Provinces and States concerned. 

9. As a result of this recommendation of the  Central Board of 
Irrigntisn, t he  p ~ s t  of Consulting Engineer to the C;ovttrnment of 
I n d ~ a ,  .whrch was abolished in 1932, was rcvived in 1945 and a cerltral 
technical authority, known as t!lc Cmtra i  Waterpower, Irrigation 
Navigation Commission (CWISC) was formed in the year 1945. 

10. With the est3blishment of this central technic21 nuthcrity 
charged with t h e  general rcsponsib~lity of inlbln:lnq, co-orrimntsng 
and furthering, in consultation tvith the State C;;n.crnrnenfc roncrrn- 
ed, schemes for the cmtr31. cons!ruc:ion and u'11il;ntiotl of water 
resaurees throughout the country for the p r p  1 . ~ 5  uf w.11~" p w c r  
gencr~ t ion ,  l r r l p t ~ o n .  nav:ga!lun and  fixxi contrcr!, sorne sf the 
funerlons of the Board we;c taken ovcr by t h r  bod?. 

11. The Membership af the Board w 3 5  originally lim,ted !o t h e  
Chief Engineers of 1rrlg:ition from t h e  Provtnccs of I n d : ~ ,  i:~c'ud- 
ing Burma. In 1940, howevcr. t h e  nw:n!wrsh p was cx!cntlc,l to 
Indian States In respect of I ~ : I ~ . ) ? I D ~  In  1954. !! was furtnct 'brown 
open to C h ~ e f  Eng~ncr r s  (Elei.?rlctt>) of S:;rte, n n , i  srnlc)r omcrru of 
t h e  rank of Chtcf Eng~neer  and  above !rnm the Ceqtrsi Wntcr, 
Power, 1rrrga.ian and Xavip:lon Comm:srmn and Ihc Central E!w- 
tr ic~ty Cornmlss~on (now cornblncd as thc C e n l r d  W'rtcr alrd P m r r  
Samrniss~crn). The Bo,-ird was rcder:gnatcri as tile Ccntrial Hoard al  
Irrigation and Power" in 1951. 

12. The Government af Ceylon apprnachccd the b a r d  to on~ble  
their Chief Engineer to  be n Member of the B r a d .  The cons:i*u- 
tion of the Board was duly amended to enable Ceylon also to hemriM 
a member of the Board from 1945. 

13. The Government of Burma withdrew their mcmbcnrhlt of 
the Board with cdcct from 1st April, -19% 



(if) to collezt and supply Lnfornz~tion on irrigation, ehctridtp 
and allied subjects; 

(iil) to co-ordinate research on irrigation, electricity and al!icd 
subjects and to disseminate ratsults of such rcscarcb; 

(iv) to contribute information on irrigation, electricity and 
allied subjects for publication in the press; and 

(v) t o  publish technical literature on irrigation and p-rwer 
subjects. I 

The Board also functions as: 
(a) The Indian National Committee for the International 

Co:nm~ssian on Large Darn?; 
(b) The Indim Nnti-nal Committee for International Corn- 

mission on Irrig3tir)n and Dr:i~naxc; 
( c )  Thc L,i .t i . irm Body Inr the I n t e r n ~ t ~ a n a l  Ass6cia:icn far 

f lydratt l~c Hcscerch; 

A copv nl t h r  prricn: c m5tr:utmn of the Board is a t t a c h 4  
(Annrxtrtr  I f  l .  

The b r d  was constnr~!ed in January, 1927. Up to t b ~  end d 
the ftnanclal pear 1931-32, tts rxpcrns;r?j were bxnc cnttrr ly by rh 
Guvrrnrncnt of Indl2 Pram 1932-33 nnwarQ. the Ekxard's ~ x ~ n s t ~  
wwt! rnct out of the cor\tributions made by the Grrvernmwt ol Ind:s 
and Provtnctsl Cawrnmmtl, who were mcrmbrtn ct b e  &\a:& 
The mntrtbutton of the Govmmrncrrt irl India w m  l~rnitcd to Rn 2C;N 
pt rnnurn. The Government of India who wcte dwpty micrltstd 
in the rrf!lckamey d rhr? nrganisrUm dm dlmd the  bard to wmsm 
h paurcr*rfoa of ccrtrtn IattlitJar which it mjoycd then, n~mt:p,  
fibmtfrue a ~ ~ ~ n m Q d l . t ~ ~ n  md fnn statlaneq and printing. 7% 
amtrlbutlona lo t h  &Eud *rr?ra, t l x d  with the mnmmm*e of ths 
thran Provhg91l Go-meslrta, trlring bra, mnrfdrrrtton the extent 
d ~ ~ s y r  kriga~1~1 ~a m ~ h  hvtncr) .  Afcordrngly the F'm-hfm 



were divided into t h m  categories and the contributions were fixed 
as followx- I I 

Rs. 
(i) Provinces in which the rom.d m a  irrigotcd ~ c ~ l l y  

cxcaxdcd a milbon ocrcs . 7 4 C O  

2. The Board's olllce was reorgmised in the ye3r 1943, wheq the 
questlon of the  contrhution p3yaSlc by the P r o v ~ n c r s  w ~ s  rt- eh'.m:.11- 
ed. After clrefu! consideration of the vnhous factors, tkc U u ~ 3  
adopted the  following re~lscd scale of con:riSutlms:- 

Ilaif miilion io m e  n:ili:c n ecrts . < ,CC'O 

3. The partitit.-.. of :he country in  1947 had t ts rcpctcwsto:l on 
the Baard als 1. ~ 7 . c ~  A'c t Piinjab. N N' F A . S nd. Ba urhrstan, East 
k n p d ,  Bahaw3lp:lr :ir>c Kb.a~rpur States which wcrc part; of cwn- 
posk India, w i t h d : r . ~  from t he  Bwrd .  smcc rhcy farnrcl part uf 
the newly creatrd E'atiistan. Apwt from the rur:a!lmcnE rdf  i t s  
membership by the r separation. rhc Board ~:icldentnlly nlw suiit'rrd 
tram a shortfall in its finantla1 resources. 

4 The Government of India were approached by the Vnard !or 
a sperrial grant d Rb 30,750 a year for three wan tn 1t.c f irst 
Instance to balance the budget. Instcad of an ad hw rnnual grant 
of Ra. 30.750 for three years. the Govemmcnt a! Indm in rhc lornlef 
hfbtbt?'y of Work& bf&a and P rwcr decided in February, ):*J% 



that the annual contribution of the Govenunent towards the u p  
keep of the Board be raised from Rs. 2,500 to R3. 17,500 per annum. 
The other facilities, i.e., free stationery and printing and free c31.w 
accollrliluda~ion remained unafllected. 

5. To meet the balance of the deficit of Rs, 15,750 and the grow- 
ing cspenditure on the s'aff caused by the increased a$ivitrc.i of 
the  Board, the Executive Committce of the Board, placed r h ~  fo!:ow- 
ing two proposals for improwng its finances before the Bmrd at  its 
mectrng held in Dernembcr, 19.19: I 

(i)  The Prwincial State Elec'ricity Departments (apart frsm 
irrigation Department;) rrva.l;ng thernxivw of the faci- 
lities of the Bolrd should contribute their s3are to the 
maintenance of the Board's Secretariat. 

(ii) One-half of the area proposed to be irrigated fmm projects 
under construction should be accmntcd for in the asse-s- 
men; of contributions payable by Provinemi Irrigation 
Depxtments. 

6. The Board approved the above przrposals ~ n d  the S?atc Gcv- 
emmcnts were requc.;ted to accord their sanction t.3 the proposali 
01 the Board. Thr propaszils were agreed to by the Su:e Grrvern- 
mcnts. The contr.butions from Elc t r~ci ty  Departments of 3lernb.r 
Statci  wcrc wwsscf on the  hydro-clectrk pawer generated an the 
lollowing basis: - 1 



The Member States began their contributions as above with eihct 
from the financial year 1050-51. 

7. The Board, after consideration of the flnanciel position at fir 
34th Meeting held in Map, 1962, approved the following amend- 
ment to the Constitution of the Board so far as the couir;butiouo 
were concerned:- I 

L Contribution in respect of Irrigation 
The minimrlm subscription to be paid by m y  State would be 

Rs. 5,000 and the maximum Rs. 20,000. The basis of  
subscription would be the area irrigated and the arcs 
benefited by flood control schemes. The rnin~n~uni subs- 
cription would be payable up to an area of half a rr.:!llon 
acres. For every additional half mill~on acre or part 
thereof, the payment wou;d be at thc rate of R;. 1,250 
subject to a ceiling of k. 20,000. 

n. Contribution in respect of Power 
A minimum of R;. 2,500 would be pnpble  whrn thr! energy 

c m s u m d  w t h m  the State is u p  10 103 mi.ilor~ kii'l., 
For every addi:~onal 100 m~;lion k\Y!i or p?rt ;hc;c*uf, 
an additional sum of Hs 1.000 w ~ u l d  be p ~ g n ! ; : c  subjrct 
t o  a maximum of Rs. 20000. Co:l?rrbu!ion s:r~x;tI be 
pad on the net c n e r p  used within the  S ?tc by 8i1 
soarces, i e.. power gcncr:r:cJ and j ) ~ : i c ~ r  ~ ~ : ~ c + o s c , !  fr(ri3 
other States nunus power sold out to  ether St3:c's in 
bulk. 

nI. Contribution from the  Go:.crnmcnf of Ind:a 
The Covcrnmeni of India's cuntri'u.l:non shou d bc Rs. 20,003. 

8. The amendment to the const!!ut.sn regarding t h r  rcvis:on of 
rates of contribu:;ons was dtlly communrcated by the Board lo  t h e  
Government of India. The Chvernmcnt of Indl3 hlvc rrrimi their 
contribution to Hs. 20.000 as requested by the B o x d  wt:h effect 
from the year 1962-63 The R x r d  hns taken up the m:tter with 
the State C;overnrnenis for accord~ng their acceptance lo thc rewscd 
oeatribu tions. 

9. The contributions as at present paid by the Central and State 
Governxnents are given in Annerure Ill. I t  i t  ?xpec!ed that r f  the 
#%ate Governments and State Electndty Board?o egrrn to the mvl- 
dm of srtm of contribution, as prcqmaed in the 13test amendment 
to tk Carutitution, it would bring an rddltional hmmr OS 
btr.?opol,paul~umtotheBosud. 



10. The actual receigtr hnd expenditure during 1962-63 and antid- 
pa!& receipts and expenditure for 1963-84 are given below: 

t 
I 962-63 1963-64 

Re. Rs. 
Actual Receipu ' . 2,439197 . 
Actual expenditure . . t,71,600 . . 
Anticipated Rcceiptr . . . _t,~,m 

Arp. 
Ar.ticiptecd cxpcnditur . 2,98,7SO 

11. The budget of the Board is prepared by the Secretary and 
submitted to the Executive Cornm:ttc> for detailed exam'naaica 
The budget, sa scrutinised, is put up to the Board at its annsal 
meeting for sanction. 

(C) Procedure for incurring expenditure by the Bmrd 

The Board has delrgatcd necessary p w - r s  to the Execut~ve Com- 
mittee, the President and the Secretary to incur cxpenditure with- 
in the budget provisions approved by :hc h a r d  at it; Annual JILT:- 
h g .  

2. The pcwrrs of t5c  ( i )  Exccu:ivc C~mmit!ett ( l i )  the Prmi- 
den! (hi)  end the .%retary arc dctailcJ in r2nnvsure IV. 

(Dl & (E) Check by Clotys. on g ~ a n t s  g:'t"+n to t i e  Bwrd and Main- 
tenance and Aud.t of Accounts 



The accounts of the Boatd are p e r i o d i h y  checked by the Sxrc- 
.tary, Deputy Secretary and Section Omcer of the Board. Govern- 
ment do not exercise any check on its accounts dir-ctly as th2 Cen- 
t:al Board cf Irr ig~t ion & e o w e r  is an autonomous body. 
[ii) Arrangements for audit of accoun's 

The Comptroller and Auditor General of India or m y  other of% 
cer authorised by him i.e. Ac.ountant General. Commerce, Works 
and hliscellanecus) carries out such audit n-, 1s nwxsary.  A copy 
of the audited wcounts of the Baaxi is duly forwarded to the Gav- 
ernment of 1nd.a 

(P) Worh dune by the Board during the last four yews. Co-ordina- 
tion be:ween States and Cur& PC. 

A short note on the work done by the Board during the last four 
gears, i.e. 1959 to 1962, is attached as h n e x u r e  V. 

The principal funct:on of the Board is to provide a l~oison b?t- 
ween different States and  pxsonal ccntacts bctwccn o f i x r s  engag- 
ed on similar works and to disseminate the results ol  r%srnrch work 
so as to bring a b u t  an 311 round improvenmit in construction and 
operation in the fields cf irrigsrt~on and p o w  r. 

2. The objects mentioned a k v e  arc sought to be attained as 
follows: - 
(i) Contacts with institution and indht- duals in India and abroad 

c t t h  a view to exchangmg 1 ~ 1 A b l i ~ 3 t  on and tnjotntalion 

The Board has es tabl ish4 con!act w::h rnd~vrduxis and institu- 
tlons in India and abroad. !n t h  s way, !he B lard 5 able to prrcute 

.current iiter3;ure on the subject of 1rrtga:ron and Pow:r from skwut 
40 ccuntr~es; t h ~ s  literature i s  regularly studrrd and abstracted and 
after du2 classification plnccd in thc Library. Mcse cortnasts he!p 
In keep'ng techn~cal knruwlcdgc up-tMI3.e. 

(U) Collecrian and supply o j  informat.un on lrrrgotron, c:clct~kity 
and ailied subjects. 

The h r d  receives enquiries from enginvrs in the muntry snd 
iwn abroad fcr inform3t.m on irrigatron, el -c t r ic~rv ~ n d  all?eci sub- 
jects. Sucb enquirres are st*endcd to by t hc Bmrd s OPRc* in ~ ( 1  tar 
os the information is available in the Library. Th,r snrv'ce i s  gmrt- 
Ig appreciated and is of immcmc valup to the Wid ~n(tlnecrs who 
cuvtot lay hands an the lartwit tr?chtcal publicaWnr and d epmd an 
& pwld r u m  of tnforrnntion dlorded by the Central B3rrd of 
Irrigation and Pawcr. 



diij) Coordincrtion of reatarch on irrigation, e&ct+Mty and allied 
rubjccts a d  dissemination of results of ruck ruearch 

(a) Since its very inception the Central Board of Irrigation and 
.Power hm attached great importance to research on irrigation, 
hyd&lectric and allied subjects. Thcre are at present 20 Research 
Statiens on irrigation in the country working under the admi&- 
trative control of the Government of Indm and member States. Two 
types of research are conducted under the auriptces of the Board. 

(b) Applied Research in these stations is undertaken at the cwt 
of thc State Governments concerned and the Central Board of h- 
gatton end Power co-ordrnates the work of Applied Hesearch under- 
taken m these research Stations The Board provrdes lmson bet- 
ween M e r e n t  research stat~ons and promotes personal contacts bet- 
ween ofaccrs engaged on a l l ~ r d  research work on far-cff places. It 
roordlmtes research work so as to brmg ubout an all-round improve- 
ment In irrigation pract~ees and metho& of constructwn. To attain 
thew objectives, the Board convenes a meetsng of the Research 
Ornnrrttuc every year. On this occasion. Annual Reports of the 
work done in the dtfferent Research Stations thrclughout Indh and 
even ndjo~nlng countrw~ like Ceylon and othcr contnbuttoru to the 
tcchnque of rrngation and elcrtrlcal cngmeenng and aUied mbjects 
are c x m l n d  Thk provides an opponunlty for research workers 
Pnd prnctrcal rngmwru to discus freely &err common problems vltd 
poll&lble ~l lu t io tu  In thcw Research Scsuom, representatives tram 
othcr Engmwnng Research O r g n n ~ a t ~ o n s  ltke the E-CAFE.,  Ne- 
tionai Phy w a i  LaT>rmmry, Central Buii~ling Research Lhstituta, 
Cctl!ri\l Road Research Instrrutc, Indman Standards Institution, In- 
dun Road Congmos, Itzlrt:rutro:.r of  Eng~nwrs  (Indta), Counctl d 
Trchn eal Educatmi. Crops and Soil Wtng of the Indian Council of 
Agrtcttltural R c w ~ ~ c h ,  Indtan Dcfenctb Or~nnisattcm, Metcorolugzcal 
Department, Univemtim on$ Technical Inst?tutiorra. ctc., o m  alw 
invited to take pwt. Their coopratmn is of great help ro the Bartd 
and the rcptvrwrntatrves o f  these oripnamtrarw mntnbutc mmder- 
ably to the dclrbcrottons ul the BurrrmJ's Rmcarrh C m m k t t e  As all 
the work cannot be finished In the Rcxarch Session ~taPIt. scvonl 
technicd prublcnur are a:ud& by the apccltal SuMommlrree of Um 
Board. 



In all 21 problems under the Irrigation sector and 11 problem 
under the Power sectcr are being studied. A list of these problems, 
together with ths mes of Research Organisations whkh have been 
entrusted with the task of doing research, is given in the e n c l d  
pamphlet (Annexure VI) . 

Grants to the various Research Stations are reloased by the Gov- 
ernment of 'india, Ministry of 1rr.gatisn and Power, cn the recnm- 
mendations of the Central Board of Irrigation and Powcr. The 
work being done under this schem? is looked aftlr  by the Bsard 
thrcugh its Shnding Advisory Comm'ttce on Research Programme 
a d  Coordination which reviews the progress on each problem ~ n d  
by each Research Station twice a yoar--once at the time of the Re- 
march Session of the Board and again at the time of th. annual 
Board meeting. The work cf cwh Station is scrutin'sed by the 
Members of the Standing Advisory Committw of the Central Bwrd 
of Irrigation and Power bzfore approving the grants to bo given 
to any particular s'ation. In add ticn, the wark of research i s  bring 
inspected periodically by the Secretary end thc  Adv~scr to the  
Saard who check the pro-gess made and also see that thc fun& 
allotted are properly u t ilised. 

(d) The Research Stations to which grants are giwn (esccpt the  
Central Water and Power Research Station and a few others--e.~. 
Indian Institute of Science) are undcr the Stale Gov~rnrncnt~ .  As 
ruch, tho accounts of these Resrarch Stations are audited by tho 
Fespective Accountants General and the audited figures of actual 
a p e m b t u r e  are received in the ofnce of the Central B a r d  of Irrl- 
gation and Power and communicatt4 to the Government af India. 
A utilfsaticn certificate is also obtained es usual from each h l y  to 
the Meet that the grant rcleascd has been utiltbed for the purposes 
lor whfch it was sanctioned- 

(e) The Central Board of Irrigation and Power whfch cuordinatcr 
land nrperPiocs the research work under this scheme, employs r 
marli contingent olf sanff for thls wark and these post4 are mnctim- 
ad by the Ministry of Irrigation and Power Details of thn posts 
.IIL1LCtf& under this acbcmc! are given separately in Anncxum Vn. 
Drrtails of general staff in the Central Board of Irrigation md Power 
8m sbuwn in Anncxum VI. 

(0 In addition to the work of coordinatfon and nrpcrvWm. twv 
#rml meetings are held cnmry year by the Cmtrsl Rnard af 
tbn urd Puwcr to Mew the wark dono by the wrrfour R n s r u d ,  

Them m e w s  are of considc?mblt tntumst to rawattd, --- -- 
.A'A '2-m. 



(g) A atatement showing the actual funds dlctted by the GatF 
e m n e n t  of India to  the various Research Organisations dur'ng the 
last four years i.e. 1950-60 to 1962-63) is enclosed (Annexure IX). 
The total provision fur this scheme in the Third Phn is Rs. 120 lakhs 
for the Irrigation sector and Rs. 30 lakhs fcr the Power sector. In 
accordance with the Mmistry of F'nance Memo. No. F.ll(74)E.If 
(A)/fJO, detcd the 18th March 1981, U.ilisation certibcatx in rep& 
of grants-in-aid sanctioned to State Governments are  not generaily 
required as such expenditure will be subject to usual check * pplic- 
able to d3partrnen a1 cxpenditurc. U:il;zaticn cert*ficates a re  ob- 
tained from non-Govt. bad~es to whom grants-in-aid a re  made. 

The amounts given as grant-:n-a:d to non-Gov - rnment b d'es, 
vk. ,  the Cen:ral Board of Irr~g~rtjt  n and P w e r ,  thc Indian InAilute 
of S:~ence, Bangalore, and the Darncrclrtr Vall?y Cwporatlon, Cal- 
cutta, for Bas c and Fuw.i~rncn!d rv,-arrh up t? the ycar 196243 
h a w  s i n x  bccn fully ut l lmd for the purpose far which they were 
mnc ion-d rrnd utl1lsat:cn ccrt f i x 4 - s  In rrrp-ct thereof hsve b3n 
forwrtrdrd to Audi! I t  is, h w -:?r. s:atc.l herr t ha t  the I I.* 
Bnn~nlosc had an un-p?nt halancr. of Rs. 28.898 43, n P  at the end of 
thr ycar 1962-6.3. Thr* u!~l~tatrm vrt:fira r was ~ s s u - d  only after 
0bt3 ntnq a c-rtrficat: from the I r w t r ~ r t ?  to the cR* thrr! the entire 
balance war u:tI.r:d for tku purpos-s for t o h ~ h  the grant was sane- 
t ionr8d. 

Whrrc any part of thc p a n t  was found not to have been ut'ilzed 
w i t h  tlra: very finmcial ycnr. stcp?~ wc rc taken to sad!ust such tm- 
spwt balances agarnqt & h : ~  grants dtrc far the sukequnnt pencrd. I n  
the ~ n t t m s t  o! continuity of rtwarch w v k ,  hnwever. i t  is undcl 
conr~dcrat on to d.?clsre surh grants ~9 'nl-n-lapa:71~* with n t h e  
Thmi F'vc Year Pian pcnod *IS was donc durtng th?  S ~ o n d  Plan. 
( I V )  Crrntrrbu ion of anformatoon on :rrrgot~on, h g r d r ~ ~ ? c c t n c  md 

atlird subpet  for plcWacnt:on In  the  pwss 

Bcstdw papular I~aficlts on :tic suSpct of irngntnon and Fortr 
that h a w  bccn brought out in recent ycam rht B~rd  hss benn ku- 
ing press rvlr?nws an fmp ,rinn' :whn*cnl .subpcts from time to ttnm 
The pr:xc&ngs of the  H w w c h  C-mmittc., as also of the AMud 
Sessions of the Board, are, also mvertd by the press, 

(v) F u h l i c a t h  of rrlczwnt trtnorute 

(a) The p r d t n g ~  a! the Rctwrch Cumrntttcce and of the hn- 
nual Sess~on are puhlt th~l  rcqulrrly hv the Barrrd. Besides, tbs 
Board has brauaht out a nurnbcr of arigtnd confitibutions m frtfgm- 
tlon and electricity which tire in great demand in th4a country an4 



abroad, and are used as referenre books by engineers in  general. Tho 
cont.ributions, which constitute a corporate and joint effort on the 
par t  of Irrigation and Power engineers in India, are greatly appre- 
ciated by engineers of other countries also. An upto-drate list of 
publicatians issued by the Board is given in Annexure (Not printed). 

(b)  The Board publishes a quarterly J o u r n ~ l ,  named "IRRICA- 
TlON AND POWER", which deals w ~ t h  the technical aspect.! of 
irr~gation and pcwer development. Its contributors are mostly In. 
dim cngmeers of emmence actually engaged on construction, de- 
sign or research work This Journal has a circulattcm d l  over 
the world and i s  In exchangr wlth a lnrgc number of fort4gn pcriodi- 
ca 1s 

(c) With a view ;o kep lng  the mg:neers fully m f c m w d  01 the 
l a w s ?  publxa:~nns 111 the field o! Irrigation and Power rngineenng, 
the Board bnngs out a monthly abstract of current l ~ t c r n t u r ~  on 
these subjects. Thesc. Abstracts have pr,wed of great value not 
only to engineers bu: tikw :o students of r cchn ic~~ l  m d  eng:neerjng 
colleges who are crthenvrze unable to prncunt a hand? cornpendrurn 
of technrcal l~terature from all over the world Thew Abstracts are 
prepared by qualified enqrnrrrs and gwe a <:I+ o! the publ~cat!ons 
rnd!catmg to the  rrrtdrrs the scope and extrn: of thc subject dealt 
with In each gnrtlcitlar rpferencc 

With o view to fncuslng attention on tcc l ln r ia !  problems o f  
.natrmal importance. the Bwrd holdz qyrnpw,l  on t h  m a w n  of 
its Research and Annual Sess.ozs To qt: cv an example, the 
&k'lrd organsed a syrnpos:um on Ficrtlnn-widc S irvcy of Wnter and 
Power Resources. As a recult o! thr* reccmr.rlcnda!rnn of the gym- 
pmurn. Investigation Clrclcs have k h n  stb! u p  tn a number o f  
States and actiox 1s being takpn to  ascots !hc r b  t c n t d  of trrtpt40n 
and power resourus tn t h ~  country so hq t ) n! ~m!mn cont:r~ut!y of 
resourem dwelopmr.nt through nlccesli~vr~ F: \c  Yrw Plant A l int  
d the symposia so far held rs given lri Amru:irc X 
(vii) l n t a t n a t t o ~ l  ac?:mttea 

(a) The Central Board of Irrtgatron and P ~ w e r  alro works as the 
Nat!arigl Committee for the following In!~rna~Lonal 0rganisrtIonr:- 



Committees of the  Board and a re  fmwasded for discussion a t  the 
plenary sessions of the  Commissions. Thc contacts ma& and t h e  
k n o d e d g e  gained at such srssions are of great value to the e n g i n w r s  
of this country. 

(b) The Board d m  acts as a Iralson b:dv for tht- Intt*~nationat 
Assoc~a t~on  of Hydraultc Research and ay the Indian Natlonal Society 
for the Inlcrnattonnl Soctety of Soi l  Mechantcs and Foundation 
Englnccr~ng. It  IS also associated wtth other twhnrcal arganisa- 
tions like the  indrar~ Standards Invr rtution thc Indian Counc~l of 
Agr~cultural  Rpwarch. t h ~  Central Board of C;cophysics. the Indian 
Roads Congress, :hrm Ins t~tut lon of Eng:nc*cr5 {India),  etc. 

( a )  Thc L ~ b r a r y  and 1nforma:ton Bur c.au nrig~r~al l?  tnstitu- 
teri as on a n c f l a r ~  c~rf:-tnirat.un c ~ f  :hc C"r~r,: . i t l  &lard ( t f  I r n g a t ~ o n  
(now callmi t h r  Cvnt: x l  Uonvd o! Irrrgdticm a::.-! Power) a5 ;I r ~ s u l f  
of ~ h t *  recommcndn'~ o f  ti.e Kr,;nl Ccrtrtnt~q;~*ln rrn :lqrrculture in 

lr~dtn ( 1926-28) 1, c.irnv irrt h t n g  *n 1%: !ria:,. 1931 L a t r q r  brn ~t 
wac foilrid that, rilit'  \ I !  i i * ,  rncagrc fin.?ncw thrv n*~rci c.b*ulci not b a t  
thc ubxpr.nsrs of ~ h r *  L~br,rrt.  Thr Fbiarrl : b r d n w .  rwquest~d the  
(;n\-crnnwnt o f  lnri~a f t ~ : .  a n  additttmal annual granl of Rq ( t r re  lakh 
to rn~rt its rncrraslng expenditure T%e C;ovcrnr;.rwt of 1nd.a. htw-  
cvrr. drctd~d tha t .  instead of making an ;ddttronaI grant $ 4  Rs one 
lakh w~rv  year t h ~ y  would assume it:!! tirlanctaid~sp*ns~b:l.~y for  
mnlntainrng the L ~ b r a r y  and Infcrrmatmn B u r ~ a r r  The C1Etrvernrnrnt 
prtrpcwd that thr I.tbrarv and the  Infornzatron Rirrtrau shntllvl 'be 

trcittcd as a part 111 thc Central W a t c r w * ~ ~ .  1rr:gatroa and Navrga- 
t WI Conuntxvirm t now the Central U'awr and Pow- Corn:nsst(m) 
wrth c*f?(~'t from Is: Apnl, 1918, 

ib )  Far the emcrrnt rrunngemcnt and nmntrmancc of the 
Lrbrrry and the Informration Burtuu. a Cornrn~tte  has h n  cumsti- 
tutcd mmprtsrng the totlawing. - 

1 Chairman. Ccntraf Water and Pawrr Commtslan 

3 Mtmtnr t D ( t R ) .  Central Water C Pawcr Comrnisnlan (WW). 

4 Member (Utrlrsatran) Crntrol Water t Powcr Cornmis- 
d o n  (PW). 

(c) Unlike n a ~ t  bbrsr in ,  thrs, hbrary and Xnforrrrotjm Buxsou 
h not merely 0 lending Llbriq  but also aa lnfonnrttan Busmu, rar 



at ia designated, to furnish infarmation on any subject or problem 
concerning irrigation, electricity or allied subject. 

(d) Contacts for the exchange of publications have been estab 
Wed with engineering organisations not only in India but also in 
about 40 other countries. 

(e) The literature received in the Library consists of (a) boo& 
(b) periodicals, (c) maps, plans and photographs, (d) trade catalo- 
gues and (e) f'dms. 

(f) In addition, the Library maintains a Stntfije and MicrofUm- 
tng Section. By the microfilming process, rare books can be photo- 
graphed on very small films. These microfilms can be sent to any 
part of the country where arrangements for reading the W e  
exist. 

(g) The Library has in operation a scheme of supplying copm 
of lndex Cards relating to available literature in the Library to other 
mganisations. This service is rendered on a very nominal charge. 
(ix) Conclusion 

Tbe Central ha rd  of Irngatran and Power 1s a body represent- 
ing the highest technical experts In the Central and State Govern- 
ments. Its membership 13 l ~ m i t t d  only to the ofliccrs of the status 
af Chief Engmeers and above m the field of Lrrigatlvn and Power. I t  
provides a form$ for independent tcclrnlcnl d ~ s c u s s ~ o n s  by research 
workers and professional men. Its dell'wrat~uns are of a high order 
and its observations and suggestmu cnrnn~and respect In the engl- 
neering warld. 

(G) Legal Stotw of the Board 

The main object of setting up the Board was to have a body for 
giving independent advice to the Government of India as well as to 
the State &venunenb on questions connected with Irrfption PFP 

and also to effect coordmation and promolc rmclarth I t  w u  
for this reasan that the membership of the Rorud was extended to 
the Chief Engineers of the Central and S!atc. Covcrnrncntrr, who 
could mutually discuss problcm faced by them In thwr tndhAdua1 
States. Even though the Board was mcant to functron aa an auto- 
naknous body and a constitution, as apprcvcd by the Cwrmmarnt 
of lndi., was framed for it, it has not bcen gtvrn a w p r a t ~  bgal 
#tatus. The abaenctr of such a ststus did ntrt resetvc cm?rld?rratlon 
until 19911 when a refcmcle about It was rerdvcd from the Ministry 
ar F W .  

2. burlag January, 1958, the Mfntrtry of Finance, a d v l d  that 
ruftrble rtcpr rhouM be taken by Irrigation urd Power Mtnlstq far 



Jbs regbtration or incorporation of the Board, u the release a# 
grants to unregistered bodies which were not endowed mth a eOT.. 
porate status was considered constitutionally irregular. Tbe mat* 
was accordingly taken up with the Board on 28-1-1958. In June, 1- 
the Board adv~sad the Ministry of irrigation end Power that it waa 
agreeable to the proposed regutrat~on and was taking action cR, 
make suitable alterations in its constitut~on. In the meantime, a 
note was recelved from the Ministry of Finance to the effect that 
they had taken up the general question of dothing autonomour 
bodjes set up by ;he Government w ~ t h  a legal personality, by pro- 
motrng separate self-contained legislation. The Board was eonse- 
quently odv~sed to defer the question of registration till a Bnaf deci- 
sron was arrived at by the Government of India 

3. In December, 1960, the Ministry of Commerce and Industrp, 
presumably on the advice of the Ministry of Finance. considered the 
desirablli ty of sponsoring legisla tton to control and regulate autuwl- 
moua bodies set up under Government Resolutions, whch were not 
Itmrted corporate bodies either under the Compan~es Act or under 
any statute of Parliament. Tack propoial for legslation primarily 
aimed a t  the exercise of cunuol by the Central Govenunont over 
the bodics rccelvlng grants-m-nrd A draft b11l to this dect was 
ncc~ved  in this Ministry for comments The mattcr was again taken 
up with Central Board a? Irrigation and Power requestmg it to  
consrcicr the ~mphcattons of regiatratlan under the draft legislatioa 
The reaction of the h r d  was not favourable. It cxpms&ed the view 
that its constitutron was radtcally d~ffcrent from that of other aided 
bodlcs and as such, i t  would involve radical changes ~f the Board 
was brought wtthtn the purvww of the draft Bill proposed by the 
Mmtstry of Cornmcrcc and Industry Evrntually, tt was dccrded to 
drop the prapolml and the Mmistry of Cornrn~rre and Industry were 
edvrscd accordingly. Simultaneously. this Mtrustry rcquestcd the 
h a r d  to cans:dcr carefully whether it should bc rcgtrrtcred under 
the Sucictict Ncgfsrratton Act or under the Companies Act, 19156 md 
ta convey its final dccmron rn this behalf at an marly dab. In nplp, 
the Brlard sent t r r  the Mln1stx-y tts R~lroiutian ststing that the BQIrd 
should be grvrn the s t o t ~ ~  of m Inter-Statd Counctl under Article 
263 of the Carutitutian of Indra. The M~nistrjrt a t  Lrw wn them 
requested for their Icgd o p m m  on the pmpsai. Er by advised an 
14-5-1962 that thr tuncllont of the Ccntrol Board af Irrigation md 
Powcr did not tall wlthin the punview ol s 'Cmmcil' charm with 
the duty of ~nvwttgalmg and dtacwtng aubjacta In whteh the Stetts 
bad a conman tntcwrt. They &a stated that an Inter-State C- 
cil set up under thb Mlcle would not be a corporate M y .  Ths4 
Ministry was again quested on 2&.&QLT to rdvirc i f  tho pPcdtlan 
would &c mgulul#d by gsttlng thc bard rwirkrad wk tb 



Societim Registration Act, 1960. The Ministry stated on 16-8-1962' 
that  there could be no objection t o  the  registration of the Board, as. 
that would serve to set right and regularise the present anomalous. 
position, wherein the Board was neither a Corparate entity nor 
fully a 'limb of the Government. But. to be on the safe side, it was 
suggested that, before the step was taken, thc State Gavernments, 
who were making contributions for the inalntenanrc of the Rrmrd,. 
might also be consulted. Under this Min~stry's lctter No. 161 ( 2 ) ' s -  
Prhcy dated the 10th Decenlber 1962. the h a r d  was asked to get 
itself registered under the Registration of Societies Act. 1960. 

The Board again discuvscd tht. qucstlon at  ~ t s  Arinual Mectmg 
held In February. 1963. The conwnrus of oprntnn was that the  
h a r d  cwuld not be accnmmoda ted under the Socletlrs Realst ration 
Act. 1960, and that i t  should be treated as an Inter-Stutc Council 
under Artzcrle 263 ( b )  (c)  of thc Cnnstltu!mn of Indla. Thr P r ~ s i d e n t  
and V~cc-President of the Board were. however. ~uth~trl ' i i 'd 1 0  dl+ 
cuss the matter further. The V~ce-President of the Board accord- 
ingly d~scussed the matter w i t h  thr Min!s:ry and .tftc*r consulting 
the Presidetit of thr* Board afirecd :hat t h e  Board st~oltid be regaster- 
ed under the  Sncic!~es Repstratjon Art .  19M. and that for thrs pur- 
pose steps should be taken to draft a ?\.dcm:trat~dum of Association 
to get i t  vetted by the Ministry of  lit\^ and thewafter to ohtam 
the  concurrence of the State Governn~cnts Accordmgl~ ,  a draft 
Memarandurn of Association is a t  present under preparatlnn and 1s 
expectd to be finalised shortly. 

t r r n n r n x ~ m t H o ? o ' a t e M n .  A 14 1 . n - .  C S I  C I E ,  C R E .  
1.C S , S W R ~ M Y  C*MNMPL\T IWMA, Ihrr4- 07 
LAeotnt, m LOCAL Govarrxz~nu (rxclrpr ~m: (;mzlrr\xcnn or mr 
Uxnrr, PRon~cnr AND A s w i d )  P L ~ Z C  W o u n ~  Drtr~rmmmut, No. 
1-39/51 DAW mar 19m JVLY 1926 

S t w m :  The formaaim of a Board of fsnqatmn. 

In my letter of the 1 l lh  September, 1924. rht questtan d the 
dylm! of control lo be cxcrcbd by the  9acrctary ai Stotr and the 
C m m t  of Indl8 over Irrlgatian Warkr tn the major pmvlnms 
w u  df#rUlfP1Cd CGttljn dtmcUlth in the prcamt rgir?m W I ) ~  ex- 
ptdncd in a note, &td the 14th May IQ24 by Mr. (now Str) M a r -  



ridt CrbMs, attached to that letter, and three possible cwrw o# 
action were suggested, &:- 

(a) To retain Irrigation as a reserved provincial subject with 
the limitations upon the power of Local Governments 
imposed by rule I(6) of the Rules in the Audit Resolu- 
tions, with a tightening up of the Governmen! of India's 
control ; 

(b) To include Irrigation in the list of transferred subjects; and 
(c) To retain Irrigation es a reserved provrncial subject but to 

delete the l~mitations imposed by the A u d ~ t  RemluUon. 

It  1s unnccexsnry to consider funher at the moment the second 
pussible course of actton, namely the mcluston of Irrigeitron in h e  
list nf Transferred s u b j r ~ t s ,  a suggestrtrn to w h ~ c h  l t ~ a t  Governments 
were p r n c t ~ c a l ! ~  uri: inlmo!lsl~ i , p ~ x ~ ~ e r i  I: has now k n  mled by 
the Secretary rrf the State that the Iirnitirt~ons tmpscrf by :he Audit 
Rcsaiutiqp must lor the present be rP:alned, and i? Ras clm?iequen:ly 
become necessary for the Governmc.nt of I n d ~ a  to cmsder once ma,:-e 
how f a t  rt 1s newssan. :o make an) c h a n ~ t s  In :heir p r e s n t  organi- 
zation with P V I ~ W  to rendcrmg thcrr cuntrrtl as reninnntr!;. e:Tecttve 
ur circumstances will allow 

2 The prtrpvsal to adopt more rcstrict:vc rules ret'ened ta rn 
Sir  Frnier~ck  C,ebbws note already quotd w t h  a wew to ttghten- 
rng up the contrtrl the Chvemmen? uf Endra was  up^^^ by eyer). 
h a 1  Government except one I: was ycrtnturi our. n d  merely that 
such a pro-1 wmld b r a  mrntran- to :hr gvncrd policy of leawng 
to h a 1  Covcrnmcnts the largest pos~ble nxeasure of autonomy in 
rarp.ct of r n a t t m  of provtnr~ol carreern w h ~ c h  are financed from pro- 
vtnrral rtvcrrues, but that further n s t r x t w e  ruler would mdt in- 
ardlnate delay, and probable increased txpcnse. in the exccutlon Q? 

I a r p  trngatrcwr projects Tbc Ccn.cmmcnt of Indlr mmgniur the 
f o m  of these views and arc not tncltnd to prncrrd with the pt*po- 
ul t o  rmparv rhc tclitrirtrve tulm which thev nrtgtnally had Ln can- 
tempiotaon n \ c y  think ~t necessary ta clcvt'~c anrnt* other n-m 
whch, wh11e @vmg to Lac& Covcrnmcnts ;ru much I d o m  ut xwrr 
u r~ dmfnblc, wtll d l 1  enable the Gavemmenr af lndra to excr- 
C ~ M  t h l r  1 r p ~ ~ t . 2  powers d supcrtntcndmclr, dirwt~on u\d control. 



wneral nature and would not involve the detailed and technic& 
scrutiny of projects which the existing rules necessitate. The result 
would be that the advantages accruing from the examination of 
schemes by an independent expert would disappear, as there would 
be no room, under the system suggcsteA, for the employment by the 
Central Government of a Consulting Engineer whose rcs?ons~bilily 
would be mainly towards the Governments of the Provinces. The 
retention of the limitations imposed hy the Audit Resolution must tn 
any case involv2 the retention, in some form or ano:her, of the p a t  
of Consulting Engineer to the Governnlent of India, and indecct the 
retention of this post was urged by almost all Local Govertrmcntrr, 
even if the limitations imposed by the Audit Resolution WIW to dis- 
appear, on the ground tha: it was most desirable that Lorst Govern- 
ments should have a t  their disposal some arrangements for obtain- 
ing independent technical advice. 

4. I t  is not the purpose of this lztter to discuss the prec'se form 
or the status of the cffke of the Comulttng Eng~ncer to the Gov- 

*% ernment of India, a question which IS ~ecelving the =parutt: ccrnsi- 
deration of Government-but rather to put before the Government 
of (Madras, e:c.) a further proposal, whxh was advanced by one of 
the Local Governrnenb in reply to my lcttcr af the 11th b p t e m b r  
1924, for the establishment of an 1rrig.ltlon Board TIN 110~311 GOV- 
crnment in question pointed out that one important defect of the 
axis'ing system of control is that the Government of India are de- 
pendent entirely on the advice of e xq$e oftlccr, who, howevcr able 
he may be, has spent ail his service 111 one province, and may not. 
therefore, be competent to deal with all thc projects ~ u b m t t c d  for 
examination They pointed out that canditrons in the various parta 
of India difier widely, and that no officer whose experience has Men 
confined to a single province, can be expected to have expen know- 
fcdgc of wery type of irrigation works. They therefore, yroprrad 
tbe establishment of an Irrigation Board, before which all 6chc.n~~ 
1~lbdtted to the Government of India would brt laid 

3. The Clovcnunent of India consider that this auggc?rtlsn la onc! 
af much value, and that, 11 carried out, i t  will go a cansideroble way 
b w d  enabling the Covrrnmcnt uf India better to cxrrciw thdr 
powerr of con'rot, when a majar project b s u h i t t c d  for their con- 
rfdmtian end for the aanctmn of the Smrctrry at SWe. The pra- 
poglf fs that all the provinces should m-operrb, mnd that all their 
Chid A@ne@ra I f ~ i @ i t h ) ,  ta$yth&r wl% h e  Consulting Englnlass 
20 the Gwdirnmcxlit of Indl., should be regarded u m~mbbPl of 8 Cek 
-1 &wmt It would not, at mum, be &that or pnetl- 
able that Psjecb wbmittCld fm IOIICUOI) &auld be arminbd by tbr 



who14 Board, but every project referred to the Gweramesrt of b d h  
M d  be examined by rt sub-coxurnittee of the Board, selected by thc 
Government of India, which would ardmarily consist of two CMcf 
Engineers possessing the widest experience of works akin to the 
pmblem under consideration together with the Coasulting Engineer 
to the Government of India. Not only would projects requiring un- 
der rule to be subrni!ted to the Government of Indb be referred to 
6uch 8 sub-comit tce of the Board, but r t  would be open to any Local 
Governmcnt to ask for a sub-curnmittw to advise any difficult tech- 
nical questions connected with an Irrigat~on project under prepar* 
tion, even though the project 1tse1f might not require under ru!e to 
be submitted to the Government of India Further, any dispute 
between two Local Governments, or txtween a Local Government 
and an Indian State would ordinarily k referred to a sub-committee 
of the Board for decision of the technical points involved In the 
dispute. 

6 The arrangement suggested appears to the Government of 
In&a to porrress several attractive features. It would be possible to 
convene a aub-comm~ttce of the b a r d  which would be competent 
from personal experience to g ~ v e  valuab!e advice on almost any prob- 
lem which could concefvabIy x i * .  Xnrwver ,  i t  would result in 
the general drsseminatron of technics! information and the benefit 
of experience gained In one province being placed at the disposal of 
others Nor, rn the opjnwn of :he Go-:cmment of India would the 
establishment of such a Board ~nvolve any serious encroachment on 
the ordinar?; work o! the Chief Englncvr of any province. The num- 
bcr of c=ca which would have to  be referred to a Su&comrnittr;re 
would h small; and. &'#4hc~ personnel would vary with the nature of 
each caw, each ImaI  Csvcrnrnent would only be asked to lend tbe 
scrwcer, of their Chwf E n g n ~ r s  ~ l t  mfrquent  ~ntervalu. It is intend- 
ed that all papers in connectton wrth the problem to be considered 
would bc forwarded in advance to thc members of the sub-committee 
by thc Consulting Engineer to the Gc vrrnmcnt of India, so that tho 
rctunl rnlrcttnga of rhc rrub.cummlttcre would only be likely to *ccupY 
rhort perf& af tlmc 



a Board when they require it. In the case of the Consulting Engf- 
neer to the Government of India, his pay and allowances will con- 
tinue to be borne by the Central Government. 

8. Pending a decision on the question of the precisc nnturc of tlw 
control to be exercised by the Government of India over Irrigation 
Works and on the connected question cjf the form and status trf  thc  
post of Consulting Engineer to the Government of Ind~r.  matters 
which are still under cons~dera!ion-I am to say that the Govern- 
ment of India would be glad to receive tlw opln~on of the Govtarrt- 
ment of (Madras, etc.) on the proposed fnrrnaticm of ;in Irrigatwii 
Board as outlined in this letter and t o  rtyuest that ;t rep!\' may, w ~ t h  
the consent of the C;avernor in  Counc~l. be sent a t  tht* cl;rr l ~ s t  po?;s~l)k 
date. 

Central Provmcc--342-A 'E I ,  dated 2nd ,*prern- 
ber. 1926 

regarding the control o f  irrigation worka: $1: Indm. and to cwnmuni- 
g t e  to you the ccmclus~uns a? which the Grrvcmment of Irldro have 
arrived in the mattur. 

2. Upon the questmn k i n g  rderred t4, them mat  of thc large1 
irrigation p r o v i m  have taken the view thor, once project has been 
sanctioned by the Secretary of State in Council. Conrrol on the p r l  
of tbe Centre1 Government over the details of its execution Is unde- 
sirrblc, while cxperimcc ha5 convinced the Government of lndir 
Wt it is also indlcrtive. The Covemmcnt of India, hsvc, t)wdota. 
ckrciQni ta discontinue the system at present in form, under whicb 



they purport to exercise a detailed technical control during tha 
period of construction of major irrigbtion w o r k  

3. The Government of India have Iurther decided to constitute 
forthwith a Central Board of irrigation of the camposition, and with 
thc. functions, dcscrrbttcl in paragraphs 4 to 7 of Mr:Ley's letter No. 
1.-39/51, dated 19th July, 1926. The Bqard will. in future, be avail- 
able ftrr the purpose of grving indtpcmdent advlcc to the Cwcm- 
men1 of 1ntl:a and 1w Guvwnments on such questione in con- 
nwticm with ~rrigation projects as may be refened to it. 

4 Cr~nsrqiicnt on the constltut~on of t h ~ s  Board a materlal reduc- 
tion of thc work assigned to the Con;ulttng Engineer to the Govern- 
ment of Indirt will take place He will n0 Longer act as adviser to the 
Icw.al Governments, caxcept in so far as he  may b- required to do w 
ah  a Altmbcr vf the Board. In the clrcurnstancc.s :kc Government of 
I n t l ~ a  t ~ : ~ * - e  decidcd that i t  IS pnssibie t ( ~  him to take over the secre- 
tan. ' :  !t.r-c-:~rms 02 present t l 1 4 ~ a r g c d  t;? :he Deputy Secretary in thls 
H r i i t . <  i~ t b f  I!W Industncs and L a b ~ u r  ihpartmrn:, and, w t h  the sanc- 
tion t7! t ! ~  Svc:r-!a? of State In Cou-(.:I the lattrr apporntment b 
t~ fvl; $hOl~~hed 



ANNEXURE If 
CENTRAL BOARD OF IRRIGATION AND POWER 

Constitution 

(As framed by the Board in June, 1960 and approved by the 
Government of India, M'nistry of Irrigation and Power uide 
letter No. EL.I.19(17)/60, dated 18th A w t ,  1960.) 

Preamble 

1. The Central Board of Irriqtat'on was constitutcd on January 
1, 1927 to examine and report on such irrigation, hydro-electric and 
river control projwts or other problems on the subject, as might be 
referred to them by the Government of India or the Crown Hepre- 
sentative; to advise any provincial Government or any Indian State 
admitted to the full membxship of the Board, on any diirtcult tech- 
nical qu2stion connected with a water utilisatlon or flood control 
project under preparation, on which the:r advice might be sought if 
required, to advise the Government of India on Tcclmicnl points 
involved in any dispute between Provincial Govenlme~ts  or bet- 
ween a Provincial Government, and an Indian State; to cu-ordinak 
research work; and to arrange fur  the pubhcat~on of technical papers. 
As a result of the recommendations made by the Royal Commission 
on Agriculture in India, 1928, the foIIowing additional d u t m  were 
entrusted to and assumed by the Board with effect from 1st  May, 
1931 :-- 

(i) To establish contact with institutions and individuals in 
other countries with a view to the exchange of publim- 
tions and i d  ormation. 

(ii) To maintain a librarv and collect and supply information 
on Imgation and allied subjects. 

(iii) To disseminate the results of research on irrigation and 
allied subjects. 

(iv) To contribute information on Irrigation and allied subjects 
for publication in the press. 

2. In 1915 the Government of India established the Central Water 
PlrrrPer, Irrigation and Navigation Commission, in accordnncc wit tr 
the Government of India Resolution No. DW-XVI-1(1), dated the 
16th January lW, and which, in 1951 war changed to Central 
Water md Powcr CoaunlrPian, oSdo their Resolution No. ELI-201 (5). 



dated the 2lst/24th April, 1951, this body has been charged with the 
general responsibility of initiating, &-ordinating and furthering in 
consultation with the State Governments concerned, schemes for the 
control, conservation and utilisation of water resources, throughout 
the country for purposes of water-power generation. irrigation, navi- 
gation and flood control, and if so required the construction of any 
such schemes on behaIf of the Government of India. 

In exercise of the above responsibilities, it is the function of the  
Central Water and Power Commission, inter alia to:- 

(i) advise, and assist, w h m  so required, the State Govern- 
ments (or River Commissions, Corporations or Boards 
that may be set up) in the investigation, surveys and pre- 
paration of river valley development schemes; 

(ii) advise the Government of India in respect of water and 
water-power rights and disputes as b~ttween States, of the 
effect which and schemes for the conservatim and utili- 
sation of water may have on the interest of the concerned 
States and of the interpretation of any agreement in this 
regard between the said States; 

(ifi) advise the Government of India in regard to anv other 
matter that may bz referred to the Commission in eon- 
nection with river valley development; 

(iv) star~drtrdise ins!ruments, methods of obsemations and re- 
cord, materials of construction design and operational 
features; 

(v) conduct and co-ordinate research on various aspects of 
river-valley development schemes such as wabrpower 
generations, irrigation, navigation. flood control, etc., and 
the  connected structural and design features; and 

(vi) to collect, coordinate the collection of, publish and ana- 
lyse data relating to waterpower. waterwavs, tidal rivers, 
rainfall, runoff and temperatures, ground water resources, 
ail ting of reservoirs, behaviour of Hydraulk ~tructures, 
etc., and to act as the Central Bureau of Information in 
respect of these matters. 

3. In view of the above, the Government ot Indls, have now 
rsrumed full financis1 rmponsibilitv for maintaini-y the Librarv 
uld  the Informlrtian Bureau r e f e d  to in para I ( i i )  n h v e  and 
hrvs taken over, with effect from 1st April, 1916, the Ltbrary and 
Information Bureau of the Barrd, to amnm for its eumnsion. main- 
tamwe and oparation. The fodlities pmvioudy d f e d  by the 



t ibrary  to the States have not, however been curtailed in any rcs- 
pet. The privileges and rights of the Board as in the Library a n  
a w n  in the Schedule appended to these rules. 

4. In view of the construction of the Central Water and Power 
Commission, as detailed above, some of the functions previously per- 
formed by the Central Board of Irrigation, now fall within the 
sphere of activities of the Central Water and Power Commission 
It has, therefore, been found necessary to revise the constitution of 
the Board to avoid any confusion or overlap of functions between 
t he  two organizations. The following rules have, therefore, been 
framed to govern the constitution and activities of the Board, these 
rules supercede the existing rules on the subject. 

Rules 

S m o ~  I 

Objects 

1. The functions of the Central Board of Irrigation 
hereafter called "the Board'bhall be to:- 

(i) establish contacts with institutions and in( 

m d  Power, 

dividuals in 
India and abroad with a view to the exchange of publica- 
tions and information; 

(ii) collect and supply information on irrigation, electricity 
and allied subjects; 

(iii) coordinate research on irrigation, electricity and allied 
subjects and to disseminate results of such research; 

(tv) contribute information on imgation, electricity and allied 
subjects for publication in the Press; and 

(v) to publish relevant literature. 

T h e  Board shall also work as: 

(i) Indian National Committee for the International Commie- 
sion on Large Dams; 

(if) Indian National Committee for International Commirston 
on Irrigation and Drainage; 

(iil) Liaison Body for the International Association far Flydnu- 
LSc Resemh 

(iv) Co-ordinating M y  for Technical Organhatiom like Indian 
StandnrQ Institution, Indian Council of Agriculhvit Rt 
rauch, Qtc. 



2. The Boud shall have two Research Committees attached to 
4- for Irrigatfon rubjecb and another for Power Subjects., Far 
!Irrigation subjects, the Committee shall consist of :- 

(a) The Executive Committee of the Board as prescribui 
under Rule 18. 

(b) D imto r ,  Central Water and Power Research Station, 
Poona. 

(c) Directom and Research Ofllcers of the States that possess 
Research Organisations 

(d) Professor of Civil and Hydraulic Engineering, Indian Ins- 
titute of Science, Bangalore. 

(e) Director (Planning) Central Mechanical Engineering He- 
search Institute. Durgapur (C.S.I.R.). 

( f )  Omcers connected with the design of Hydraulic works as 
nominated by their respective States. 

(g) Professors of Universities engaged an research work per- 
taining to Irrigation works. 

(h) Such additional persons as the Executive Committee think 
it desirable to co-opt. 

For Power-Subjects the Committee shall consist of:- 

(a)  The Executwc Committee of the Board as prescribed 
under Rule 18. 

(b) Director (Research), Central Water and Power Commlr- 
sron (Power Wing) 

(c) On\cers connected wlth the design and research work In 
the States Electricity Boards and Projects 

(d) Professors of High Voltage and Electrical E n g ~ n w r ~ n ~ .  
Indian Institute of Science, Bangalore. 

(e) Officers nminared bv Heavy Electricals. Railwavi and 
other organi.sation?r interested in Power-Engineering 

( I )  Professors engaged on research wi-rrk in Power-Engineer- 
ing. 

(g) Such additional persuns as the Exwutlvt. Committtv think 
I t  &sirable to csopt. 

Except cxoflclo members, other members will have to be ap 
proved by the tx*cuttve Committee. 
99C)(All) LS-20. 



The object of the Research Committee shall be to plan and* coo- 
ordfnob maear& work in the Aeld of Irrigation, Hydraulicg, Power- 
eaginaering and Allied Subjects. This Committee shall also serve 
mi a lLchnical Adviser to the Board on matters connected with re- 
seuch. 

Constitution 

3. The Board shall consist of the following members whose. 
names shall be entered on the Roll of the Board as they become 
eligible:- 

(i) Chief Engineers. Irrigation and Electricity Branches of the 
States and Unions of States, Engineers dealing with 
matters concerning water and electricity, employed by the 
Central Government with the status of Chief Engineer or 
higher and Chief Engineer/Engineer Member, as the case 
may be, of Electricity Boards constituted under the Elec- 
tricity (Supply) Act. 1948 ex-omcio; 

(ii) Chief Engineers, Irrigation and Electricity Rranches of 
such other countries or administrative units outside the 
Union of India as may like to join the Board subject in 
each case to the approval of the Board and with the prc- 
vious approval of the Government of India. 

Provided that in all cases the Governments and Electricity Boards 
concerned contribute to the B o a  at the rates hereinaftrpr- 
prescribed. 

4 A permanent Chief Engineer will retain his seat on the Board 
during periods of leave, until he ceases to be Chief Enginccr of his 
Stpte or Union 

Constitution of Technical Su b-Committees of the Board 

5. The Government of India and a Government, State or other 
authority contributing under Rule 15 hereunder will be entitled to. 
PSk the Board to appoint a Sub-Cornmittee of the Board to advise 
tbcm on any technical question and questions connected with any 
irrigation, river training, hydrbtkctric or allied work. 

6. Taduricrrl SYb-Committees of the Central Board of Irrigation. 
.Pd Power droll be appointed on the recommendation of the Execu- 
tive Coaarafttcc subject concumnce of the authority a~king far the- 



appointment of the Sub-Cormnittee and &dl consist of Members of 
the Central Board of Irrigation and Power. Thcy hall ordinarily 
erndrt of two Members poraedng the widest experience of works 
akin to the problem under consideration. 

(a) If a Sub-Committee so wishes and with the concurrence 
of the authority asking for such Sub-Committee a Spedai 
Technical Secretary and staff andfor an assistant techni- 
cal oil2cer or ofRcers may be appointed by the Sub-cam- 
mittee. 

(b) The Executive Committee may appoint additional staff in 
connection with the Sub-Committees constituted by the 
Board on any Special subjects. 

7. Privilegw and Obligatrons of Members of the Board. 

8. All Members of the Board, w ~ l l  on behalf of their Government 
or State or Union of S t a t e  be entitled to the privileges outlined in 
Rule 12. 13 and 14 below. 

9. Each member of the Board will recelve one copy each of each 
administrative report of the Board as it is published. 

10. Members of the Board may be requested by the Board to 
serve on technical Sub-Committees of the Board. 

Pnvilcgcs and Oblrgat~ons of Governnunts, States and U~aions oj 
States 4 o f h e  authontie~ c o n t m i n g  or subcribing to the 

Bureau of lnformutim~ 

11. The Govenuncnt of India wlll be entitled to call on the 
Board to select a Sub-Committee of the Board to advise them on 
technical points involved in any dispute between State Govern- 
ments, Unions of States, or between a Stnte Government and a 
Unicm of Statca 

12 A State, Unton of States, Government or other outhorlry con- 
Wkrtiag or ~ W b i n g  to the Board will be entitled to receive all 
the publlc~tbs,  issued by the ~ o u d .  with the exception of Ad- 
minfrtratke Reprta 



13, The number of such indfvidual publications sent to the Gov- 
ernment or other authority shall be in accordance with the rquire- 
men& af each case or as may be decided by the Executive Commit- 
tee of the Board as hereafter prescribed in Rule 18. 

14. Publications issued by the Board shall be supplied free of 
cost and postage except in the case of parcels sent by rail when 
railway charges will be paid by the consignee. The Board may 
decide to place some copies of their publication for sale to public 
or  to such other authorities as are not entitled to free supply! of 
those publications. Copies of such publications shall be stocked by 
the Manager of Publications to the Government of India and shall 
be sold on payment of the price indicated on the publications. 

Contributions to the F u d ~  

15. A Govenunent, State or Union of States, whicn is represented 
by a member or members on the Board shall contribute annually to 
the Board on the following basis; 

(a) Where areas irrigated annually plus area protected by 
drainage and embankments is:-- 

Less than half a milllon acres contribut~on will be Rs. 2,500. 
Half million to one million acres contribution will be 

Rs. 5,000. 

1 million to two million acms contribution will be Rs. 7,500. 

2 million to 5 million acres contribution will be Rs. 10.000. 

5 million to 10 million acres contribution will be Rs. 12,500. 

10 milhon to 15 million acres contribution will be Rs. 15.000, 
above 15 million acres contribution will be Rs. 2,500. 

Extra for each additional 5 millions or part therev!. 
(b) For Irrigation Projects under construction half of th 

area proposed to be irrigated from the projects under 
construction will be taken for assessment of contribution 

(c) For electric generation upto: --,- 

100 million KWH generation contrihutton wrll be Rs. 1,000. 

101--200 mfllion KWH generation contribution will be 
Rs. 2,000. 

UI1-400 mlllion KWH generation contrlbutian will k 
IL. 3,000. 
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301-400 million KWH generation contribution will be 
b. 4,000. 

401 upto 1000 million KWH generation contribution will be 
Rs. 500 for 100 million KWH. 

Above 1000 million KWH generation contribution will be 
Rs. 250 for 100 million KWH or part thereof. 

In any year, an administration will pay on the bas~s of the figures 
of area irrigated by Govcnment controlled works and those of area 
protected by drainage in that administration relating to the latest 
year for which statistics are available. Although on the basis of the 
area Irrigated in the Centrally Administered Areas, the Central Cov- 
ernment are liable to contribute onlv Rs. 2,500 per annum, they have 
in view of their overall Interest in the activities of the Board agreed 
to; 

( i )  Pay annually a t  the rate of Rs 17,500 per annum; 
( i i )  pay for the oPRce ar:commodatlon occup:ed by the Board 

on the basis of the standard scale applicable from time to 
time; and 

(111) supply to the Board free stationery and printing. 
16. A State or Union of States, Government or other authority, 

which is not represented by a member on the Board, but wishes to 
take advantages of the facilities provided by the Board and the Lib- 
rary shall if permitted, subscribe annually to the Baard a sum not less 
than Ra. 500, the exact amount to be determined by the Executive 
Cemdtce .  The Executive Committee may a t  its discretion, permit 
m y  commercial engineering organisation to subrccribe to the Board. 
'Ihe minimum annual st~bscxiptian for such organisatian will be 
Ra 200, the exact amount to be determined by the Executive Com- 
mfttce. 

17. The Boud shdl maintain a deposit account with the Accuntant 
Ceneral, Puajab, Shla. or Accountant General. Central Revenues, 
New Dclhf, for the time b e h g  into which subscribing and cantribut- 
trig authorlth shall pay their annual subsdptfons or contributions 
a t  the begfnnhg of each financial year. 

Cwtitu~tan of the E ~ c u t f u r  CmmWre 
18. A Sturdlng Cmrnittcc of the Board to be known as the atcr1- 

titn C"rnttttw which shall be elected Fom omon@ the membon, 
ef the Baud, usd shall canstst af; 

(a) The Reddent ,  



(b) The immediate Past-President. 
(c) Two Vice-presidents (One for Irrigation and one for 

Power). 
(d) Three members (Power). 
(e) Three members (Irrigation). 
(f) Chairman, Central Water and Power Commission Exsfftcio. 

SECTION VIII 
President atrd Vice-President 

19. The President shall take the chair at all meetings of the Board 
and of the Executive Committee and of the Research Committee at 
which he is present and shall regulate the proceedings. In the 
absence of the President such duties shall devolve on the Vice-Presi- 
dent. 

Duties and Powers of the Erecutit~e Conimtttee 

20. The direction and management of the concerns of the Board 
are vested in Executive Committee subject to all resolutions of metxt- 
ings of the Board which have been duly summoned and hold In 
accordance with rules hereinafter laid down when such Resolutions 
have been duly entered in the Minutes and signed by the Chairman 
of the meetings and the Executive Committee shall take such action 
as may be necessary to implement such resolutions. Further Board 
may delegate on a specific resolution such powers to the Executive 
Committee, the President, the Secretary and any Sub-committee of 
the Board as may be deemed expedient. 

21. The Executive Committee shall ordinarily meet half-yearly, but 
shall also meet at any time that the business of the Board may require. 
At every meeting five shall constitute the quorum. The Executive 
Committee may appoint Committees for Special purposes to report to 
the Executive Committee. 

22. The Executive Committee shall convene an annual meeting of 
the Researcb Committee not less than three months prior to the annual 
meeting of the Board for the express purpose of reviewing research 
work 

23. It shall be the duty of the Executive Committee to adopt every 
nammble rneana for the advancement of the objects of the Baud; 
to provide for properly conducting the business of the Board in dl 
cases of emergency, and to arrange, subject to the approval of the 



Board, for the publications of such papers and the doc-ts as moy 
be  calculated to advance professional knowledge in the field of Irri- 
gation and Hydroslectric Science. 

2 4  In the event of any matter arising, in regard to which a deci- 
sion of the Executive Committee is required urgently, the Secretary 
shall prepare a note on the subject and circulate it to the Executive 
Cornmi ttee for orders. 

25. Subject to the general control of the Executive Committee or 
a s  otherwise provided in the schedule appended, the Secretary is em- 
powered to employ additional temporary technical, clerical and menial 
staff as the exigencies of the work in the Secretary's OfRce demand, 
and to grant honoraria of remuneration to such employees a t  his dis- 
cretion and further to sanction travelling allowance for employees 
in accordance with the scale which it may approve, subject to this 
entailing no excess expenditure over the sanctioned budget. 

26. The Executive Committee shall have full powers to authorise 
expenditure from the funds of the Board, within the limits of the 
budget sanctioned by the Board. 

27. The oflice of the Board shall be inspected once a year by the 
President or a member of the Executive Committee nominated bv 
him. 

Duties of the  Research Committee 

28. The Research Committee shall meet ordinarily once a year, 
and on at least one othcr occasion during the vear to exchange views 
informally. 

29. In the event of the absence of the President of the Board, the 
Vice-Resident shall take the chair at  the meeting. In the event of 
the absence of the President and Vice-President a member of the 
Executive Committee shall take the chair. In the event of the ab- 
.wnce of all members of the Exectrtive Committee, the meeting may 
elect any member of the Research Committee to take the chair a t  the 
meeting. 

30. The Annual Meeting will he utiliscd to secure material for a 
report La the Board. The report will describe briefly resesrch work 
during the prrnding p a r  end make suggestions for further m m h  
Tn the ensuing year. 

31. Prior to the Annual Meetha, members of the Committee, who 
SO desire may furnish the Secrcury with advane  notes on seltcted 



items of the agenda or allied subjects, for circulation among the other 
members. Ikkmhem in receipt of such notes who desire to olaer any 
criticisms or comment shall address tho author direct prior to the 
meeting in order that, if possible a measure or agreement may be 
reached before open discussion in the Committee. 

32. At the Annual Meeting each officer present shall be asked to 
express briefly bis opinion on the matter in hand. General discur- 
sion shall follow. At the close of the discussions, the Chairman will 
summarise the debate in a manner suitable for record. He may state 
the different points of view and if any unanimous agreement has been 
reached this shall be recorded in the form of a resolution. 

33. One item of the agenda at the Annual Meeting of the Research 
Committee shall be the selection of subjects for discussion at the fol- 
lowing Annual Meeting. To assist in the selection, t he  Secretary 
shall prepare a list of enquiries in regard to which he has been unable 
to sstisfy the enquirer and upon which research appears to be indi- 
cated. The Research Committee may add further subjects to this list. 
The selection of the particular items for next year's meeting shall be 
guided by claims to general interest. 

34. Other items on the agenda shall be a discussion on "Current 
Research Activities" and the "Co-ordination of Research work for the 
ensuing year". Research and experiments desired by the Board shall 
be laid before the Research Officers, who will divide up  the work. as 
f a r  as possible, by mutual agreement. 

35. Research programme, revised as a result of discussion at the 
Annual Research Committee Meeting, shall be brought before the 
succeeding meeting of the Board. 

38. Research Ofllcers shall communicate their annual reports and 
summaries thereof to the Secretary to the Board, not iess than six 
wee!ks before the Annual Meeting of the Research Committee. 

37. The Proceedings of all Research Committees shall be included 
in the Annual Technical Report of the Board, Printed copies of the 
Pronedings of the Annual Meeting of the Research Committee he l l  
be circulated only to members of the Board and of the Research 
C o d t  tee. 

33. The Avditor-Gencral, India or m y  other offlctr a u t h o r i d  by 
him shall curg out such audit as is and the !hmetary ahmR 



be responsible for carrying out the requirements of audit xn this. 
regard. 

The Secretaries 
39. The 6ecretary to the Board shall be appointed normally for a 

period of 4 years by the Board at its Annual Meeting, but the appoint- 
ment shall be subject to the approval of the Government of India. 

40. It shall be the duty of the Secretary under the direction of the 
Executive Committee, to conduct the correspondence of the Board; 
to attend the meetings of the Board, of the Execut~ve Committee, of 
the Research Committee and such other subcommittees as may be 
appointed by the Board, to take Minutes of the proceedings of such 
meetings; to read the Minutes of the proceeding meeting and such 
communications as may be ordered to be read, to suptrmtend the pub- 
lication of such papers as the Executive Commlttce may direct; to 
direct the collection of the subscriptions and the preparation of the 
accounts of the expenditure of funds, and to present all account to the 
Board for insl.wb!m and approval. He shall also engage and be res- 
ponsible for all persons employed under him, and shall generally con- 
duct the ordinary business of the Board. 

Meetings of the Board 

41. The Annual Meeting of the Board shali be held ordinarily in 
November each year. 

42. It shall be in the power of the Executive Committee to arrange 
for additional meetings of the Board if found desimble. 

43. In the event of the absence of the President. the V~ce-President 
shall take the Chalr at  the mcetmg. In the wen t  of the absence of 
the President and Vice-Resident, a member of the Executive Com- 

' t tet, shall take tbe Chair. In the wen t  of the absence of all mem- C ra of the Executive Cwnm~ttee the meeting may elect any member 
oC the Board to take the Chair at the meeting. 

44. All Memben h a l l  have a right to attend and vote, and 15 per- 
m~ present shall constitute the quorum, and each such member per- 
m l l y  prnrnt sh.U have one vote. In the event of quorum not be- 
ing pmcnt  within 30 minutes of the hour fixed for the commence- 
ment d thc meeting. UM meeting shall stand adjwrncd. The atxi- 
dental amidon tn m d  notice of a meeting to or the non-rwipt d 



notice by any members shall not invalidate the proceedings a t  the 
meeting. 

45. At all Board Meetings questions shall be decided according to 
the majority of votes properly given thereat, and in the case of equel- 
ity, the Chairman shall have a second or casting vote, where the 
question under consideration relates exclusively *to the Union of India, 
Members of the Board appointed under Rules 3(ii) will not partici- 
pate in the voting 

46. In the event of any matter arising, in regard to which a deci- 
sion of the Board is required urgently, the Secretary, if he is so 
instructed by the Executive Committee, shall prepare a note on the 
subject and circulate i t  to the President and members for opinion. 

47. Election of Office-bearers and business of Annual Meeting. 

(a) Election of Office Bearers. 

( i )  The President for the ensuing year will be elected by the 
Executive Committee in office one month in advance of 
the Annual Meeting. The President elect shall deliver 
his first Presidential Address at the Annual Meeting. 

(ii) Other members of the Executive Committee shall be 
elected at the time of the Annual Meeting. 

(iii) The Vice-Presidents shall be elected by the new Exctu- 
tive Committee after their election. 

f iv)  The new Executive Committee shall take ofticc at the 
time of Annual Meeting. 

(v) Except for the Ex-OiRcio members. the number of elect- 
ed members for any Executive Committee shall not bt 
more than one from the same State or Centre. 

(b) Business during the Annual Meeting. 

The Board at its Annual Meeting shall consider: 

(i) The Programme of the work of the Board for the ensuing 
year- 

(ii) Review of the research work on Irrigation & Power in 
fadfa and other administrations which contribute to the 
Board 

(jii) Consideration of the accounta fat the preceding year. 
(iv) Consideration of the budget for the ensuing ymr. 
(v) Any dher business requiring constderation at the &urd 



48. The Board shall, further consider any professional or technical 
questions of which due notice has been given by the Government of 
India. 

49. The Board shall also decide what special questions call for 
particular study during the ensuing year. The questions so decided 
upon shall be taken up for study only after the technical questions 
of which notice has been given to them by the Government of India 
have been considered, vide Rule 48. 

50. To aid in the discussion of professional or technical questions 
the Executive Committee may invite Research OfRcers and any other 
officers to attend the Professional and technical discussions of the 
Board. 

Fees of the Menibers of the Sub-Commtttees of the Board 

51. The members of the Board when serving on Sub-Committees 
of the Board will be cntitltx3 to a fee of Rs. 200 each per day. 

Subscrtptums to  Soclettes and Assocratwns 

52. Subjec, to the gen~riil control of the Executive Committee the 
Secretary is empowered to sanctlon 'subscriptions by the Board to 
Scientific and Engineering Societies and Associations or to reduce the 
number of such subscriptions, subject to the sanctioned budget 

SECTION XVI 
Enactment of Rules 

53. No additions, alterations or omismions In these rules &all be 
made except by the authority of a resolution passed at a Board Meet- 
ing which has been convened urd conducted in a ~ ~ ~ r d a n ~ e  with the 
pravision of Rules 41-46 and additions and alterations to the rules 
decided upon by the Baard shall q u i r e  the approval of the Govern- 
m t  of India before they became operative. The Executive Corn- 
m i t h  when dlncted by a msalutlon of a Board Meeting to make a 
new rule or t o  alter or revoke an existing one, shall frame the new 
ar altered Rule and shall after h a 1  a p p m a l  by a majorttp of mem- 
bm, submit the ppogcd addltJon, alteration or revocnt~on to the 
Gswrnmtnt  of India. And tn the event of the proposal for such addi- 
tion, alteratfan or revocation being duly r& to by the G w m m e n t  
of India, the mlm nhall be amendcd accordingly. 



The Ptoperty of the Board 

54. The property and the effects of the Board a re  vested in the 
Qovernrnent of India for the furtherance of the objects of the Board. 

55. Every paper, map, plan drawing, or model, presented to the 
Board shall be considered as the property of the Government of India, 
unless there has been some previous arrangement of the contraly, 
and the Board may publish the same in any way and at  any time they 
think proper. But should the Board refuse or delay the publication 
of such paper beyond a reasonable time, the author thereof shall have 
a right to copy the same, and to publish it as he mag think fit, having 
previously given threc months notice of his intentions in writing, to 
the Secretary to the Board. Except as herein before provided na per- 
son shall publish or give his consent to the publication of any com- 
munication present to and belonging to the Board, without the previ- 
ous consent of the Executive Committee. 

S ~ O N  XVIII 

Funds 

56. The Executive CommilCee is empowered to invest any funds 
of the Board. Bonds representing investments by the Board shall be 
retained in safe custody by the State Bank of India or Reserve Bank 
of India, New Delhi or Delhi, for the time being and interest thereon 
shall be collected by the aforesaid Agent/Manager and paid in cash 
to the Secretary. 

57. Withdrawal from invested funds shall he madc only with the 
approval of the Executive Committee. 

58. In case the funds at the credit of the Board are temporarily 
depleted in the beginning of a financial year, the Secretary to the 
Bcmrd, with the previous approval of the President of the Board, may 
raise a loan from the Reserve Bank of India or State Bank of India, 
New DeIhi or Deihi, for the time being against the fnvcgtments 04 the 
Board held in safe custody, with that bank, subject to a maximum at 
one rnunth's s a w  of the rtafk of the Board. The loan may be paid 
back to the bank concerned in whole or by inatalments as roan as ma- 
dent funds have ban received from contributions, t t ~ .  A new lorn 
may not be raised until the poVim loan has btarr m i d ,  in full. 



Approved at the 31st Meeting of the Board. 
SCHEDULE (vide PARA 3 OF THE PREAMBLE TO THE 

RULES). 
In this Schedule:- 

(i) The references to the Library are to the Library stwe taken 
over from the Board by the Government of India and main- 
tained by the Central Water and Power Commission, and 

( i i )  the references to the Board are to the Central Board of 
Irrigation and Power. 

It has been agreed that the Board or any of its members as the case 
may be will have the following privileges and rights and the Central 
Water and Power Commission will have the obligations set forth in 
this Schedule. 

1. The Library maintained by the Central Water and Power Com- 
mission will be organised on the Universal Decimal Classification 
system. Its aim will be to obtain and classify all useful information 
on irrigation, power engineering and allied science. 

2. All contributing and subscribing Governments and other auth& 
nties will arrange to send to the Library in the Central Water and 
Power Commission, a copy of administration reports. new technical 
papers, flood reports, project reports, designs of important works and 
type designs, and legislative measures relating to irrigation, electn- 
city, ur a l l i d  subjects, issued by them or their -arch organisations 
Thcy will also send to the Library typescript copies of technlcal notes 
and reports of importance, as well as typescript copies of estimates 
and plms or new projects as soon as ready. The Library will be 
available to the Board and the latter may permit the issue of any 
paper as a general circular, which may be considered to  be of sum- 
cicn t importance 

3 The Chief E n ~ n e e r  or Chief Techn~cal Eng~neering Officer of R 

Covcmment, State or Unions of States. or other authority cantribut- 
mg and subsrribrng to the bard, will be entitlcd to consult the Lib- 
rary on any technical subject connected with irrigation, hydm- 
electric, river training or allied works. and to b r m w  baok.s, publl;c~- 
tiona. ptr9odlcols. and maps therefrom Such Information will he 
sent paartage frm. except In the case of railway parcels 

4. A technical Mcer  below the rank of Chief Engineer of 8 Gov- 
Frnrncnt. States or Unlons of Stam, or other authority contributing 
and subscribing to the hard, mav apply for information from the 
t.jbnry thrwgh an ommr not b l o w  the rank at Superintending 



Engineer, on any technical subject connected with irrigation, hydre- 
d&c, river training w allied works. 

5. Any Gazetted Technical Officer of a Government, State or Union, 
of States, or other authority contributing and subscribing to the 
Board, whose rank is not below that of a Executive Engineer will have 
the privilege of borrowing books, publications, periodicals and maps 
from the Library by direct application to the Secretaq to the Board. 

6. In the management of the Library, the Chairman, Central Water 
and Power Commission shall be advised by a Committee compris- 
ing:- 

(i) The Chairman, Central Water & Power Commission. 

(ii) The President or Vice-president of the Board for the time 
being. 

( i i i )  Member (D. 8z R . ) .  Central Water & Power Commission, 
(Water Wing). 

(iv) Member (Utilisation) , Central Water and Power Commis- 
sion. (Power Wing). 

( v )  Secretary. Central Board of Irrigation and Power. 

7. Subject to such variation as the Library Advisory Committee 
may direct the Library shall be open to ail members, lrrigatton and 
other officers of contributing and subscribing Governments, States 
and Unions of States and authorities during such hours as may be 
determined by the Secretary from time to time when they shall be 
granted all facilities to peruse and inspect books, papers. plans, m a p ,  
etc., and to make copies or extracts therefrom (doing no Injury to the 
same) with the exception of such documents as the Library Advisory 
Committee shall o r d s  not to be inspected or copied, but none of the 
documents of the Board and the Library shall be removd from the 
premises without the permission of the Secretary. 

8. The Library shall be located at the same place as Central Board 
of Irrigation and Power and will be under the general supervision of 
the Secretary to the Board. In lieu of the work done by the wid 
Secretary for the Central Water and Power Commission Library, the 
Assirtant Secretary. Cbsrdination (Central Water and Power Com- 
mfstla) Library will be the general assistant of the Secretary in 
Borrd mttcnr. 



2 a  
ANNEXURB I N  

Contriburionr paid by the Ccntrd and Store Gorrmmmts -. - 
Sm'ol Name of Owrrnmmts Amount of AnanaJ 
No. Conrrihtion - ------- - ---- --- - - -- ---- - 

Rs. 
I .  A- G ~ ~ m m m r  of India . . 20,000 (29 revised) 

B-Irrigation Dcprrs. 
I .  Punjab 20,000 

2. Uttar Pradesh . 12,500 
3. Madras 10,000 
4. Bihar 10,000 

5 .  Orissa 10,000 
6. Maharashtra 7,500 
7. Mysore 
8. hladhya Pradesh . 
9. West Bengal . . 

10. Kerala 
1 1 .  Rajasthian . 
I 2. Assam 
13. Jammu & Kashmir 
16. Andhra I'radesh . 
r 5. Damodar Vallcy Cnrporarmn . 
16. Ccylon (;ovcrnmcnt 
1 7 .  Guiarat 

(:-Eltcrrrcrly Dtpr~s., Boor8 
I .  Puniab State Electricity Bomd 5 , 5 0 0  
2 .  Mnharashtra State Electricity Board . . 2 , 5 0 0  

3. Orissa State Electricity Hoard . . I ,ow 
4. Uttar Pradesh Statc Electricity I3oar.i 3 
5 .  Rihar State Electricity Hoard . 1 ,ooO 

6. ,Madras State Electricity b a r d  8,- 
7.  Madhya Pradesh State Electricity Board 2 ,000 

8 .  3lysore State Electricity Bwrd " , ~ a o  

g. .4ndhro Prodeqh Electricity BwtJ . 4,- 
10.  Hajasthan State Electricity b a r d  1,- 
1 I .  Arsam State Electri~it). Board 1 ,oO 

12. Kanpur Efcctric Supply Admn. 3 ,ooO 

13. Jammu and Kashmir Electrirrl Engineer 1 ,- 
14. Wcst &ngd Stare Elcctri~ity Board 1,- 

r 5.  licrala Statc Electricity Board 4~5m 
16. Guirrat State Ekctridty Deptt. 2,000 

r 7. Hcrvy BlcctticaJs L t d ,  Bhopal , 2,500 -- 



A N N E X U R E  1V 
Powers of the ( 1 )  Executive Committee, ( 2 )  the President and (3) 

the Secretary 

( 1 )  Formution of the Executive Committee: 
The Board has constituted a Standing Committee known as the 

e e c u t i v e  Committee. The Committee is elected from amongst the 
members of the Board each year and consists of:- 

(a) President ; 
(b) Immediate past President; 
(c) Two Vice-presidents (one for Irrigation and one for 

Power) ; 
(d) Three Members (Power) ; 
(e) Three Members (Imgation) ; 
(I) Chairman. Central Water and Power Commission (ex- 

0ficio) . 

The elcetion of the President is done by the outgoing Executive 
Committee and that of the Members of the Executive Committee 
by the Board at its Annual Meeting. 

( 2 )  Functions of the Executive Cornmittee: 

(i) The direction and management of the affairs of the Board 
are vested in the Executive Committee, subject to the resolution8 
adopted in the meetings of the Board. The Executive Committee 
takes such actions as may be necessary to implement the resolutions. 

(ii) The Executive Committee meets once or twice a year, as 
the business of the Board may required. The Executive Committee 
appoints sub-committee for special purposes to report to the 
Executive Committee. 

(iii) The Executive Committee convenes an annual meeting of 
the Research Committee for the express purpoirc of reviewing 
research work 

(iv) The Executive Committee adopts every reasonable meam 
for the advancement of the subjects of the Board, takes steps tar 
properly conducting the business of the Board in all nrts of mcr- 
gmcy; and arranges, subject to the approval of the bard,  for the 



publication of such papen and documents as may be necessary to 
advance professional knowledge in the field of Irrigation and 
Electricity. 

( 3 )  Powers of the Executive Committee: 
The Executive Committee has full powers: 

(i)  to authorise expenditure from the funds of the Board, 
within the limits of the budget grant sanctioned by the 
Board; 

(ii) to sanction excesses on budget allocations under parti- 
cular heads; 

(111) to write off losses, over-payments and unsenrlceable pro- 
perty of the Board other than Library books; 

(iv) to sanction honoraria or remunerations to the Secretary 
for extra work done for tht. Board or any other Insti- 
tutions; 

( v )  to sanction payment of subscrlpt~ons tc? techn~cal 
Societies and Associations; 

(vi) to sanction reprinlng. after revisron i f  necessary c ~ f  
technical publications of the Board and to determine 
thc number of capics tn be printed; 

( v i ~ )  to sanction. repr~ntmy, fur general ~nfurnmtirm, , i f  a 
technical paper or other publication issued by the 
Pub l~c  Works Department af any Provincial or State 
Administration, Central Water and Power Commision, 
etc., and to detr.rminc the number of copies to be 
printed; 

(viir) to invest surplus funds of the Board In Govcrnmet~t 
securi tm and to make w;thdrawals from !he invest- 
menb for expenditure; 

( ix)  to create permanent and temporary pats of the followng 
cntegcwes end to fix thcir scales of pay. ctr . and to 
determine the conditions of service: 

( i )  Astiatant Wretary, Research Oiriccts and Otfirt+rs w a  
S p j d  Duty. 

(ii)  Minbteriol md class 1V establishment. 

(x) to employ, t m l n e t c  the amwxs of. dlschsrgc t ~ : .  d~smlss, 
AarMurt Socsetariw. Rexarch Otftcers, and Ofncerj on 
special duty, gcnnancnt and temporary, except those 
on daprtatlan; 

-(ma) LS-21. 



(xi) to fix the pay in the time scales of Assistant Secretary, 
Research Ofacers and Ofacers on special duty; 

(xii) to employ, terminate the services of, discharge or dismim 
heads of sections; 

(xiii) to pass h a 1  orders on reports from Audit. The Execu- 
tive Committee may, at its discretion, bring such 
matters to the notice of the Board as considered 
expedient; and 

(xiv) to sanction additions to or modification of the Accounts 
Rules of the Board. 

(1) Election of President: 

The president is elected by the Executive Committee one month 
in advance of the annual meeting from out of the Members of the 
Board. 

(2) Powers of the President: 

(i) To co-opt member or members in place of such otlice-bearers 
of the Executnre Committee who happen to be on leave or who 
express their inability to continue as members for valid reasons 
and to nominate his own successor under similar drcurnstancerr 

(ii) To fix the pay in the time-scales of Ministerial cstablish- 
ment. 

(iii) To sanction casual leave to the Secretary. 

(iv) To withhold increments of Assistant Secretaries, Research 
OBBcers and OfEcers on special duty, except those on dcputatlon and 
heads of sections. 

(v) To permit the Secretary to assist any cmmittec appointed 
by the Govesnment of India or any other Admin~stration. 

(vi) To sanction reappropriation of funds from one head to 
another without e-eding the total grant in any year. 

(vii) To sanction excesses on budget allocations under any 
particular head limited to Rs. 1,000 in each individual case. 

(viii) To write off losses, over-payments and unscrv~ccvible pro- 
prty of the Board other than Library books, limited to Ra 1,000 
in each fndividual aue, provided that the loss docs not d~sclose (i) r 
defect in the ryirtcm, the amendment of which requires the a r d m  
of the higher authority (Executive Committee) and/or (i i)  wri- 



negligence on the part of some individual employee which might 
possibly call for disciplinary action requiring orders of the higher 
authority. 

(ix) To raise loans in accordance with paragraph 58 of the Con- 
stitution of the Board. 

(x) To sanction advances for the purchase of motor cars, motor 
cycles or cycles to the Secretary, Assistant Secretaries and Minis- 
terial staff of the Board subject to the conditions laid down in para- 
graphs 254-263 of the General Financial Rules Volume I. 

(xi) To write off Library books and periodicals etc. in the Board's 
office and library. 

;(i) Appointment of Secretary: 
(i) The appointment of Secretary 1s made by xnvlting nornma- 

tions fro! , the Central and State Governments and a suitable officer 
is selected by the Executive Committee of the Board in accordance 
with the conditions of service laid down for the appointment. The 
Appointment made is subject to ratification by the Board and also 
subject to the approval of the Government of India 

42)  Powers of Secretary: 
The Secretary is empowered: 

( i )  to employ, terminate the services of, discharge or dismiss 
ministerial and Class IV employees, permanent or 
temporary, excluding Section Officers; 

(ii) to create temporary posts of ministerial and Class IV 
establishment for a maximum period of three months; 

(11s) to sanction excess expendlturc up to 5 per cent. of the 
grant under any sub-head. or Rs. 200 whichever u 
more; 

(IV) to write off losses, over-payments and unserviceable 
property of the Board other than L~brarg  h k s  limited 
to Rg 100 in each individual case pntvided that the 
loss does not d~sclosc ( i )  a dcftvt In the system the 
amendment of which requlres the orders of the higher 
authorfty (Executive Committee) and%r ( i i )  serious 
negligence an the part of some individual employee 
whfch might possibly call for disciplinary action 
mquirlng the orden of hightar authority; 

(v) to purchase cqulprnent, stationeq. etc.. for the a c e  and 
incur expenditure on printing subject to budget grant; 



(vi) to sanction T.A. for journey perhnnrd in the interest of' 
the Board, for himself and the stiff employed in the 
Board's omce, in accordance with the scale approve& 
by the Board provided this does not entail any excess 
expenditure over the sanctioned budget; and 

(vii) to sanction increments to all members of the tntablishc 
ment under him. 



A N N E X U R E  V 

A short note on the work dcme by the Board dur~ng the last four 
Years 

During ,the last four years 1.e.. 1959 to 1962 the Central Board of 
Irrigation and Power continued its activities on coordination of 
research on Irrigation and allied subjects. dissemination of results 
.of such researe!) to  a1.i field workers and c.itablrshlng contacts with 
institutions and individuals in India and abwad with a view to 
exchanging publications and technical information and running of 
the Library and Information Bureau. I n  addition :o the issue of 
its Quarterly J w r n a l  (Irrigation and Power) and Central Board 
of Irrigation and Powcr Monthly Abstracts covering the current 
literature reccived in the L i b r a n  and 1nf:)rmation Bureau. a 
numbcr of new publications on latest trends in E n n n w r i n g  wcre 
also bruught o u t  by thta Board. as detailed below:.-- 

( I )  Central Board of Irrigatron anci Power Publlcat~on So.& 
Symposium on Design t l f  Spillway Capacity of Dams 
1955-56. 

( i i )  Impressions of Study Tours in California. 

( l i ~ )  Sccond reprint of the Hydraulic D i a g r a m  o f  Kutter's 
Formulae. 

( iv)  Invcstlgation Manual for ~ t ( ~ t - i ~ g e  Heservo~rs {reprint)  
( v )  Resrarch Pamphlet. 19!59. 

(v i )  Fundamental and Basic Research Programme---.bnual 
Review, 1939. 

(vti)  Annual Report ( T w h n ~ c a l )  f.ir thth year 1966. 

( 1 )  Ctmtritl h e r d  I,: Irrigatiotl and Power Pub No. 62. 
Annual Report Technical for the year 1954. 

(2) Ccntml Huiard o f  ' Irrigation and Power Pub. No. 63. 
Annual Report Tt-chnical for the  year 1=. 

(3) Crrntrnl Hoard of lrrigatlon and Power Pub. No. 64. 
Annual Report Technical for the vear lW. 



(4) Research Pamphlet, 1960. 
(5) Annual Review of Fundamental and Basic Research 1959- 
(6) Notes for the guidance of Authors. 

1961 -- - 
(1) Central Board of Irrigation and Power Publicaticn No. 66, 

Annual Report Technical 1957. 
(2) Cen:ral Board of Irrigation and Power No. 69, "Tube- 

,&". 
(3) Research Pamphlet 1961. 

(4) Central Board of 1rrigai;on and Power Publication No. 67, 
Catalogues of Book Vol. I (Library and Information 
Bureau). 

(1) Technolon-Developn~ent Abroad, Tour Memo. No 2. 
(2) "A Hand Book of Irrigation and Power Data". 
(3) Central Board of Irrigation and Potvcr "A Historiral 

Review". 
(4) Draft note on the collection of field data for ticsigning 

Irrigation Channels and instructions for field workers 
(5) Symposium on Energy Dissfpators. 
(6) Fundamental and Basic Research Rcv i t w  196 1. 
(7) Symposium on Econom!~ and optimum u t l l i s n t ~  in of 

Irrigation supplies (Part I) .  

Meetings 

The following Meetings of the Boa:-d were held d;rring r h  
period under review:- 

(1) The 29th Annual Research Sc:,slrrn of I!>*: 13 3rd was held 
a t  Hyderabad in J u l ~ ,  195% 

(2) 30th Annual Rosearch S a s m  of !he U<cr:l wa!, held nt 
Trivandrum (Kerala State) In Junc. I%& 

(3) 31st Annual Research Sessim o! the  Bwrrd was held stt 
Cdcutta (West Bengal) in June, 1961, and 

(4) a d  Annual Research Session of thc Boarti was held at  
Ootacamund (Madras State) in May-June, lWY. 



At each of the Semion more than 40 technical papers presented 
by different Research Stations and individual authors were dis- 
cussed. 

These papers covered a wide range of subjects such as:- 

(1) Model Prototype; 
(2) Studies of Hydraulic Structures; 
(3) River Training and Flood Protection; 
(4) Design of Canals; 
(5) Hydrology; 
(6) Irrigation Practices; 
17) Navigation; 
(8) Rural Electrification; 
(9) Construction Materiala 

The follwing Sessions of the Board were held during the last 
4 years:- 

(1) 30th Annual %ion of the Board was held at New Dew 
in November, 1959. 

(2) 31st Session of the Board was held at Trivandrum 
(Kcraia State) in June, 1W. 

(3) 32nd Annual Scssion of the Board was held at New 
Iklhi in November, 1960. 

(4) 33rd Annual Session af tht. Board was held at New Delhi 
In November, 1961. 

(5) 34th Session of the Board was held at Ootacamund in 
June, 1962 

At t h e  Sessions, administrative matters were discussed and 
rccommrmdations on various sublccts were made to the Central and 
State Govcrnmcnta The Busrd also suggested problcrns on which 
further n.at.arch should bc carried out by different Research 
Statfona. 

The dctait of m a r c h  watk together with ducusions thereon 
nt t k  rncrtrnp of the Research Comrnifl~v and Board's discusdona 
uul published En h u a l  Rcparts (Tcrchnicsl) af the Board. 
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Talks delinered: 

A special feature 
Board Members and 
abroad to give talks 

was introduced in the year 1939 requiring sucb 
other connected officers as go out on delegations 
regarding their impressions of countries abroad. 

The following talks were delivered during the course o f  the 
above Sessions: - 

(1 )  Shri D. B. Anand o n  hi.; i rnpr rs~ons  of Irrigation 
Technique and Development in Australla 

(2) Shri D. V. Joglekar on thr. worLing of In!mrator~c.s in 
Canada and U.S.A 

( 3 )  Dr I.;. L. Rao on h ~ s  In~prt.ss~c~ns d u r l n ~  h ~ s  tour of the 
projects and varinus h y d r a u l ~ c  Inboratorlcs in U S S.R. 

(.I\ Coordination of Irrlgnllo:: xncl Agric"ultt~rnl i ~c t iv~ t i c s  by 
Robert M. Hagan. o f  thtl Rockfeller foundation 

( 5 ,  Rc~cnt Dcweiopn~~nt  111 Civil and  Structural Eng~nwrrng 
by Donoven Lee. c ~ f  U.K. 

16) Indus Water Trea!? by Shrl S D. Gulher~ 

(7) Manufacture o f  rlectrical c*qu;prnPn:\ 

(8 )  International Cornrnlsslon on Irrlg:rt~on irnd L h a ~ n a p  
meeting at Madrid by Shri S K Aggnwal  

The Symposia an the followrig subjects re.*ulted In J!scuworu 
at great length and suitable rwommcndat~onq were made t o  varrclus 
governments. 

( 1 )  Canal Lining. 

(2) Pmbfems of continuity of supply irf voltage Replairan* 
on Large Power Systems 



(1) EMciency of Water distribution and iule of land. 
(2) Problems of continuity of Supply and Voltage Hegulatlons 

on Large Power Systems (in continuation of previous 
discussions) . 

,Icttt*trres In International: field: 

In the International field, the Centrai h a r d  of Irrrgnt.ot: and 
t ' l)wer as the National Committee for 1nternat:onal Commls.:on on 
L a r p  Dams nr1.t 1 . 1 k i  n,~:lcwal Cotnrnis~~on on Irrigat~on and Dram- 
itgc took active part. 

The Board r t~ommended to the Governrncnt of Indla, the corn- 
yosltlon o f  delegations for partrc~patlng in the ftrliow~ng interns- 
t~onnl Conferences: - 

(1)  10th Executive Council hleeung of th: I.C.I.D. held at 
Canberra, Australia in  March. 1959 

( 2 )  International Sub-committee on concrete for Large Dams 
and the 26th Exerutrve Councll &Ier!lng on large D a m  
held at H e l s ~ n k ~  in May. 19S9 

( 3 1  4th Congress on Irrigatwn and Drainage wh~ch was ht~ld 
In Madrid (Spain) in May-Junc, 1960 

r 4 r Elrvonth Exccut ~ v e  Meting of the International Cornmu- 
slot1 on Irrtgatlon and Drainage held at h1adr:d ( S p a ~ n )  
rn h l l t t - J k : ~ ~ r ,  1960 

(5) 7th Plenary Session of the lnrernat~unal C'ummusmn un 
Lnrge Dams held ~n Rome ( I ta ly)  1n Junc-July. 1961 

(6) 12th Extrupve Counc~i Mtwting t v !  the Internat!onal 
Crrrnnusston an  Irr~gattun and Dratnage held at Noscaw, 
USSR in August. 1961 



Library and lnfonnation Bureau: 

The Qbrary continued to serve the Members of the Board an4 
other connected of3cers both a t  the Centre and in the States and 
also attended to other many enquiries received from within the  
country and abroad. 

New contacts for the exchange of publications were established 
with many organisations both in India and abroad. A number of 
books, journals, photographs, maps and plans were added to the 
Library during the period. 
Fundamental and Basic Research: 

Besides the above activities of the Board, the Board has spon- 
sored and is pursuing a scheme of Fundamental and Basic Research, 
work on which is being done in 20 Research Stations under grants 
given by the Government of India. Originally 12 fundamental pro- 
blems were taken in hand during the second plan period which were 
subsequently increased to 21. Considerable achievements have been 
made as a result of this research in cutting down expense of river 
valley projects as well as in savings in foreign exchange. Though 
the work done by these Research Stations is mainly of a highly 
technical nature, the following achievements may be mentioned. 

(1) Considerable work has been done in the experiments on olr 
entrainment agents and the necessity to import air entraining agcnts 
has been reduc~d by developing indigenous products in our Research 
Stations at Koyna, Rihand, Hmkud  and Madras. Thesc products 
compare very favourably with any of the foreign products. 

(2) The following laboratory equipment of a highly tec!lnic;ll 
nature which were previously being arranged from abroad arp nnw 
being manufactured in our own Research Stations and this has led 
to exchange: - 

1. Miniature current meter. 
2. Bed Profile recorder. 
3. Pressure measuring probs. 
4. Vane type current meter. 
5. Automatic tide generating equipment. 
8. An ~nstrument to determining the rate of scrtpagc through a 

subsoil stratum. 
7. Electronic wave height recorder. 
8, An electronic attachment to the pitot tube for improving 

its occurscy. 



9. Universal pitot tube. 
10. Electronic Pressure cell. 
11. Entrained air measuring device. 
12. Bed load asmplers. 
13. A magnetostriction Nickel Vibratory set u p  Ior cavitatiom 

studies. 
14. Air concentration meter. 
15. Pore pressure measuring devices 
16. Pressure pick-up. 

17. Swelling pressure apparatus for elavey soils for rapid and 
a c c a r a t ~  determination of swelling pressure. 

18. Seepage meter for determining seepage loss to channels. 

19. Pr-sirnc:er 1 . x  rapid determination of specific gravity and 
moisture content of soils in the field. 

Thc above instruments have been developed in our Research 
Stations at  P o o n ~ .  Calcutta, Arnr-i!:;nr, 13lingalor-c, Madras, Roarkee 
and Patna. 

3. Our fu!damt%nta; and ha: !c stud~es on evaporatim cwtr31 
hnvt. lcd us to bclie\vc that considerable savings can be made by 
the us!* of Cetyl-Stceryl Alcohol on large tanks and the evaporatim 
1os.v.s can !,c cu: down as  much as 20 per cent. This study 1s 11ke:y 
to hr o l  c~nslderablr use in a n d  tracts where rainfn!l is e i t i~er  
ur~rcrtaln or v t ~ y  smnl: Hrsults achievcd from thi:; study have 
bctbn ut:llscd In tiding ovw the dcficit period in water supply in 
towns in Gujnrat. 

1 Ctrnriclcrirhlr ;ttivr\ncc ha5 k w n  :n:li?s on th.1 dcvelcpnent caf 
I t t t h  S:OTIC'; fctr T E V ~ T  prt>!tl~tutn w~ric; in places 
where uw of stone w d d  h a w  k n  highly expensive. Further 
s:ud!: an t ! ~  usrh o f  ItrcaI rmtertnfs is going on and this is likely to 
lead t l ~  crrnsidcrnblc snvrngs In the cost of our works. 

5 .  Extcnslvc studirs have bccn made on the use of surkhi and 
other pwzolitnic mntcrials i n  inortar and cement cuncrctr. This hns 
rcsultcd tn consltfcrnblc snvlngs in the use of cement w!?ich 
1s an short supply, in ndd~ttun to reducing the cost of works by 15 to 
20 pcr ctwt. Further rrsc*nrch i n  t h r  use of 1:lcai materials for the 
monulucturc of pntrolmic materials is going on at the various 
Research Stations, In this mnncction study on thc use of flyash 
by the Madras Remarch Stations Is @wing encouraging resulti~~ 



4. In addition, considerable headway has been made in respect 
of some problems by our Research Stations. The Central Water 
a n d  Power Research Station. Poona has completed the studies on 
.the steep chutes to find the amount of alr entrained in high velocity 
flow and has finalised design criteria for determining the height of 
side walls of chutes. As a result. the danger of water spilling over 
the side walls due to bulking and consequently leading to failures 
.of such chutes can be avoided by proper design. 

The Indian Institute of Sciences has made much headway on the 
study and prevention of cavitation on different types of matallic 
,surf aces 



A N N E X U R E  VI 

Research on Fundamental and BCLEIIC Problenz.~ relattny t o  River 
Valley Projects and Flood Control Works 

Hww~c~i In the field uf Irr igat~on and Hydraulic Engineering 
has been conducted in our Research Stations for almost 35 years, 
but it was mostly restricted to specific problems, e.g., checking of 
designs o f  hydraulic structures of river valley projects, flood contr 11 
works, layout of ports and harbours, prevention of sea coast erosion 
etc., ctc. Research o f  basic type which really forms the core of any 
orgitnisd research programme, had received only scantv attention. 
As such, our Research Stations were functioning primarily as  test 
houses. whcrt* experiments were conducted to check the designs 
and make s u ~ t a b l e  rnodtfic;it~onq to vnsurtt safety and econnmv rn 
specific structures 

A s  the Central C o o r d l n ~ t i n ~  Authority for research concerning 
water resources util~sation In the  country. !he Central Board of 
Irrigation and Power were agitated about this state of affairs and 
therefore initiated action in 1953 to formula!c the Scheme of Funda- 
menta l  and Basic Research relating !o  River Vallev Projects and 
Flood Control Works 

Altcr dut* xrt i t lnv by an E u p r t  Commlttec, the Government of 
India npprovtad 'he firat scheme under their letter No ELI-161 (2111 
56, dated August 30 1957 I t  mcludrd 12 problems and f a m e d  part 
of the Second Five-Year Plan In the Third Flve-Yew Plan. 9 more- 
problems have hecn taken up In nddttlnn tn tht. l:! or tp~nal  problems 
on which work is b e ~ n g  ronttnued 

-4 brwf dcsrripti+tn r 3 l  thtb 21  proht~a!ns u lth sptx~fic. .;iudws thew- 
In, which are  rlnw under study IS given below "ccthcr with the 
names of Rrscarch Stations to which they have k n  entrusted 



(b) T o  studv air-entrainment ( I )  Central Water and Power 
and eco-mmic s i x s  of stilling Rescarch Station, Poone. 
pools for flow in high head . 
conduit flow. (2) Punjnh Irrigation and 

Power Research Insti- 
tute, Amtitsar. 

(c) T o  studv air-entrainmcnt ( I )  Central Water and Powcr 
in draft tubes of various tspes Research Station, Poona. 
and in vertical pen-stocks of 
underground power houses. (2) Punjah Irrigation and 

Powcr Research Institute, 
Amritsar. 

( d )  T o  f m u l a t e  law govern- ( I )  Centr.il Xrmx  nnd Power 
ing the high speeJ inter- Research Starion, Poona. 
mixing of' air and water SO as 
t o  lay down design criteria ( 2 )  Punid, 1rrig.rtion and 
for traininr walls. chutes. draft Powcr Research Institute, 
tubes, stilling pools and spill- Arnrirwr 
ways, etc. 

HI. TURBULENCE : 

(a)  Studier to bring out the ! ' I )  Centrd  Warn and Power 
importance of turbulent Research Station, P m n a .  
boundary l a y  in hydraulic 
strucrures open flow as well a% 12) Indian Institutc (11' Science, 
flaw in closed conduits Hangalorct 

ib: StuJy trt large scalc turbu- ( 1 1  Central U'ster m d  Power 
lence in channds. Rescar11 S~aticin, Pcronu. 

: t )  Indian Institutc (4 Sciencr, 
Banplorc 

i r ,  Study ot turbulancc in re- r i  (:entral K' l tc r  rind f'owcr 
action and impulse turbines I<cwarc!~ Sratwn, Iboonra 
and draft tuhec, 

2 )  Indrsn Inst~turc of Scicncc, 
I3anpl.w 

(a)  Civil wructurcs-relation bet- ( 1 )  Ctntrdl VI'dtct  and iDower 
w t t a  magnirudc of ncglativc Hc~oarch Station, IJoonm. 
prcssure aod cavitation 



damage and investigations on 
the mistance of protective 
coatings against cavitation da- 
mage. 

(6 )  Hydraulic hlachinery 
Protective coatings against 
cavitation damage. 

(2) Punjrib Irrigation and Power 
Research Institute, Amritsar. 

(3) Indian Institute of Science, 
Bangalore. 

( I )  Central Water and Power 
Rcaearch Station, Pro3a. 

( 2 )  Punjah Irrigation and Power 
Research Institute, Arnritsar. 

(3) Indim Institute of Scimce, 
Bangalore. 

1V.  DESIGN OF CHANNELS : 

(a)  To  study scdimcnt charac- 
teristic and other facton 
afl~cting the rg imc  of 
channcls and to standardize 
the design of' alluvial channels 
under ctm trolled discharps 
and grades and chnrpc of sedi- 
mcnr carricd hy chunncls 

(6'1 '1'0 verify and asccnain 
the applicability of the 
numcrous formulae for mca- 
surcmcnt and fitimirtion of 
hcd load trinsport atitrn of 
vrrriour sands. 

( I )  River Research Institute, 
West Bengal, Calcutta. 

(2) Punjab Irrigation and 
Power Rcselrch In$titute, 
Amritsar 

(3') irrigation Rxarrch Institute, 
Rmrkce. 

( I )  Punjab Irrigation and 
Powcr Research Instirute, 
hmritsar. 

1'2) River Reclearct. Institute. 
West Rengal, Cpicutta. 

3; Irrigation Rexarch Insri- 
rute, licwrkcc. 

( 1 1  i'unjab Irrigation and 
Power Rcsrarch Institute. 
hmritwr 

153 River Rcsmrch Institute, 
Wcst Bcngal, Calcutta. 

(4) Itripurion Research Insti- 
tute, Hoorkcc. 



(d) Collection and analysis ( I )  l'unjtrh Irrigation and 
of hydraulic data for stable Power Research Institute, 
channels (both alluvial and Amritsar 
non-a'1luv;aI). 

2 )  River Research Institute, 
West I tcn~a l ,  Calcutta. 

(3)  En!:ineerinp Research 
Lohorntor ics. H yderabad. 

4 )  1rrig:ltioti Research Insti- 
rute, Knorker 

(e) 1'0 study the effect of silt , I )  I b n j a h  Irrlption and I'owcr 
charge on the co-efficient of llesenrch Institute. Amritsor. 
mrious dkcharge measuring 
devices. I 2 )  K i x r  KesCxch Institute, 

West Hcilcul, t :Acurta 

V. E N G I N E E R I N G  PHO13EKI'1ES 01; S0II.S 

(a) Determination and lnrcr- I : u n  Irrqptrtrn and 
pretation of engineering con- l'owcr I(ex=lrch In\rttute, 
stants of soils like soil modulus A:nri tm 
permeability, consolijdtton 2 Irrtg3t1,w Hcwdrch I nrit~tutc. 
codficient, etc., on thc bas14 Koorbec 
of in situ tcrts 

r I<csmrc !I i n s ~ ~ t u r e ,  
U c\: l k n g d ,  (hlcurta 

(b) .Sod ampact ton  rtudtci- . I U : I  Irrrgr~ron and 
dfecr nl' dcrrsity, p r c -  p m -  I 'wcr  Rcgc~rch Instttute, . s u m  and permrnb~llty due to :\mr~twr 
diffcrclt muds of compacrion. 
variation of rnc~isturc content, z ,  Irrtgutron Hck;cilrch Inmtutc, 
c2c i<cmrkec 



(4) Bihar Institute of Hydraulic 
and Allied Rebearch, Patna. 

( 5 )  Gujarat Engineering Re- 
search Institute, Baroda. 

(c) To  investigate swelling pre- ( I  j Irrigation Research Institute, 
saurer, in clay soils. Roorkec. 

(2) Engineering Rcsearch L a b  
ratories, Hyderabad. 

(3) Soil Mechanicg and Research 
Division, Madras. 

(4) Silt and Construction Alatcr- 
ids Directorate, New Delhi. 

' 5 )  Gujarat Engineering Re- 
search Institute, Rarocia. 

( d )  To investigate the effect of ( I )  Puniab Irrigation and Power 
moulding of different types Research Institute, Arnr iw.  
of soils on shear characteris- *. 

(23 River Research Institute, 
West Ben& Cakuna. 

r4) Silt and Cbnstruftion .\later- 
inls Dimorate, New M i .  

b) Guiarrrt Engmdng Re- 
search Institute, Barwid 

(31 G u h t  Gnlpnccriae Re- 
search Imtiture, Ban&. 



U) Soil Stabilization- ( I )  Silt and Construction Mater- 
(i) with a * ials Directorate, New Delhi. 
(ii) by e l z ~ i c d  t r a t -  

ment, and (2) Bihar Institute of Hyderaulic 
(iii) hy injection. and Allied Research, Patna. 

(3) Gujarat Engineering Re 
search Institute, Baroda. 

(4) Irrigation Research Institute, 
Riwrkee. 

VI. SEDIhfEhrTATION STUDIES I S  STREA31 AND RESERVOIRS: 

(a )  Callcction of data relating ( I )  Gobincl Snpar, Bhukra Projcct. 
to bad and suspended load 
of streams and mervoirs so (2j Alaithon Reservoir, D.V.C. 
that life of reservoirs could be 
comctly estimated. (3) Panchct Hill Reservoir, D.V.C. 

J) Hirakud, 0ri.w. 
( 5 )  Gandhisaear on the Chan~bcl 
(6) Matatiia, C.P. 
(7j Sirsi Reservoir, V.1'. 

(10) Lower Hhawani, Madrus. 
( 1 1 )  h'izan, Sagar, A.P. 

' b ,  Detcmnation of nature ( I )  h n i a b  Irrigation and I'owcr , 
and behaviour of density cur- Research Institurc, Amritsar. 
rents md their influence on 
sediment depsits  in rexr- (2) Irripation Rmcwch Institute, 
wins. Ronrltec. 

(3) River Hcscsrrch Institute, 
\k'CSt Eknpl , ( .hkll t t~.  



(c) Modd studies of density (I) Cenual Water and Power 
currents including tiume stu- Research Station, Poona. 
dies and their applicability to 
prototype. (2) River Research Institute, 

West Bcngal, Calcutta. 

(d) Meandering, braiding and (I) Engineaing Research Labo- 
awlsions of rivers and their ratories, Hydaabad. 
prevention. 

(2) Irrigation Research Institute, 
Roorkee. 

(3) Punjab Irrigation and Power 
Research Institute, Amritser. 

(4) River Research Institute, 
Ukest Ben@, Calcutta. 

VII. SUB-SOIL FLOW 

(0 )  TubtU'ells. ( I )  Punjab Imgation and Power 
Resauch Instimte, Amritsar. 

(2) Imgation Hcxarch Institute, 
Roorkee. 

!3j River Researc:~ Institute, 
West Lkngd, Cdcutta. 

(4) Bihnr Institute or' Hydnulic 
and Allied Rexarch, Pama. 

(5) Guiarat Enginering Re- 
search Institute, B a d a .  

( b )  Structures on permeable ( I )  Imgcion Rexarch Institute, 
foundations. Rwrkec. 

(c) Canal linings. (1 )  Irrigation Rtsearch Institute 
Rmrkcc 

($2) hlyww Eng~nerzrinp Rcxarch 
Station, Krishnumiasapr. 
(Mpw). 

(3) Hihar Institute of Hydmulic 
and Allied Research. Piatnn. 



(d) E$nh and Rodc-fill dams. (I) Irrigation Restarch Institute, 
Roorkce. 

(2) Soil Mechanics and Re- 
search Division, Madras. 

(a) Water-logging and drainage. (I) Irrigation Rewarch Institute, 
Roorkce. 

(2) River Rewar& Institute, 
West Bengnl, Calcutta. 

(3) Maharashtra Engineering K c  
search Institute, Nasik. 

(4) Bihar Institute of Hydraulic 
end Allied Research, Pama. 

VIII. STANDARDISATION OF THE USE OF SURKHI AND OTHER 
POZZOLANIC NATERIALS AND MORTARAND CON- 
CRETfi: 

(a) Dctcrmination of suitable ( I )  Mysore Engineering Research 
indices for po~zolanic activity. Station, Krishharajasapr, 

(Mysore) 
(2) PURjab Irrigatian and Power 

Research Institute, Amritsar . 
b) Engineering Research Labo- 

ratories, Hydaabed. 
(4) Soil Mechanics and He- 

search Division, M r a s .  
(5) Silt 8nd Cflnmructi6n Mat#- 

ialP Directorare, New Delhi. 

(b) Samdnrdisation of pao- ( I )  Punjab Irrigation and Power 
ionic mtcriakr and the mndi- R d  INtitute, Amritmr. 
tkmsuadawhichthryoanbe 
mitmbly Ubbd. (2) mP=h RacoJrb 

Lsborwofi& Hydmbod. 

(3) Soil Mcdwria md Reocrrch 
Division, Madm. 



IX. PRINCIPLES OF MORTARS & (I) Engineering Resear& Labo- 
CONCRETE MIX DESIGN : ratories, Hyderabad . 

(a) To investigate and arrive at (2) Silt and Consuuction Matcr- 
suitable methods of designing ids Directorate, New Delhi. 
mortar and concrete mixes. 

(3) Soil Mechanig and Research 
Division, Madras. 

(4) Koyna Project Laboratory, 
Koyna. 

( 5 )  Kerala Engineering h r c h  
Institute, Peechr 

(6) Hirakud Research Station, 
Hirakud. 

(b) b i c  Reeearch in concmte ( I )  Engineering Research L a b  
and mortar mix design in re- ratorics, Hydcrabad. 
lation to pcrmcability, thcrrrd 
pmpcrtica and dynamic mdu- (2) Sih and Cmuuction hbttr- 
lus of elasticity. ials Directorate, Ncw M i .  

(3) Soil Mechanic and Research 
Division, Madras. 

'a 7 tc, (i17 Cxrmnt ( 2 )  Silt on8 Construction Afnt t r -  
m i  Hy ulic limes, and tals Dimcomtc, Ncw M i .  
(iit] Air-enmining agarts. 

(3) %?I hkchwia and R a c u c n  
Divuion, Abdas. 



(5) Kctala Engineering Research 
Institute, Pnchi. 

(6) Hirakud Rcsearch Station, 
Hirakud. 

(d )  To study alkali reactivity (I )  Engineering Research Labo- 
and petrographic characteris- ratories, Hyderabad. 
tics of aggregates. 

(2) Silt and Construction Matcr- 
iaJs Directorate, New Delhi. 

(3) Soil hlechanics and Re- 
search Division, Madras. 

(4) Koyno Projm Laboratory, 
K o p .  

(5) Keraln Engineerir~g Rcscarch 
Institute, Peechi. 

(6) Hirilkud Research Station, 
Hirakud. 

(e) Investigations relating to ( I )  Enpinecnryr Rcscarch Labo- 
mength of masonry and con- ratones. Hydembad. 
Crete. 

(2) Silt nnd Construction Matcr- 
ials Dircctorutc, New Dclhi. 

(3; Soil Mechani~s ond Research 
Division, Madras. 

(4) Koyna Proioct Laboratory, 
Kogna. 

( 5 )  Kcrale ~ n m i n g  Karaurf! 
Institute, Peechi. 

(6)  HirakuJ Research Station, 
Hirakud. 

X. STUDIES ON VIBRATIOSS IN ( I )  Cmrral Water md Pmva 
SOILS LWDER hL4CHINE Rcxarch Station, Poonn. 
FOUNDATIONS : 

(a) Fundamental studies of (2j Inclan Inairufc tit' .Science, 
scream in roils under founde- Brurgalort. 
cioas due to mactrinc vibra- 
tions. 

(b) To d v e  a r a t i d  d e h i  (1) Gntrnl Watcr and Power 
for ftxdaths under ma- Research Swtimt, Poonr. 
chiner. 

(2) Indm Inntrutc of Scicrrcc, 
Bmgplorr. 



X I  DEVELOPMENT OF ECONOMIC (I )  Puniab Irrigation and Power 
ALTERNATIVES TO STONE Rosearch Institute, Amritsar. 
FOR RIVER PROTECTION 
WORKS: (2) Irrigation Research Institute. 

Roorkec. 

(3) Riva Research Institute, West 
hpl ,  Cslcune. 

(4) Silt and Construction Alarer- 
iah Directorate, New Delhi. 

(5j Bihar Institute of Hydnulic 
and Allied Re.;a:ch, Patnd 

(6) River Research Star ion, :lswn:. 

$3 River Kcxlirch Innitutc, 
Wcs~ Benpl,  (Xcutta. 



XV. DEVELOPMENT OF PRECAST ( I )  Irrimt ion Research Institute, -- . . 
TECHNIQUES IN HYDRAU- ~ o o r k c .  
LIC STRUCTURES : 

(I) Barrages, Pnicuts and over- (2) Maharashtra Engineering 
flow structures. Research Institute, Nasik. 

(2) Cenal structures like falls, 
aqueducts, siphons, etc. 

(3) Hydro-electric strucrurcs 
and dams, etc. 

SVI.  MINIMISING LOSS OF HEAD (I )  Central Water and Powcr 
THROUGH IMPROVEMENT Rescarch Station. Pwna 
O F  TRASH RACKS, PEN- 
STOCK GATES, SPIRAL (2) Indian Institute of' Science, 
CHAMBERS, DRAFT TUBES, Bnnplorc 
DOWNSTREAM FLOOR AND 
SILT DISPOSAL STRUCTURES : 

(3) Punjab Irrigation wJ Power 
Research Institute. Amritsar. 

(4) Irrigation Research Division, 
Poondi. 

(a)  Determination of loucs ( (3) hbhuul l t r a  Iinginecring 
Research Institute, Nltsik. 

XVII. MINIMISING LOSSES DUE j ir)  Puniab Irrigation md Power 

(6) Iktcrmination of and mini- ( I )  Silt and Construction Matcr- 
mising c ~ p o r a t i o n  losses in ids Dirammte, New Delhi. 
Rtsenmim. 

Cz) Mywrc Engineering Remuch 
Station, Kriahnrmjamgsr, 
(Mysore). 

TO ABSORPTION, PERCOW- 
TION .4ND EVAPORATIOK 
I N  STILL AND FLOWING 

(3) Imgatian Rewrrrch Division, 
Poondi. 

Research Institute, Amritsr. 

WATER ON IRRIGATION 1 (2) Irrigation Remuch Institutc, 
WORKS : j Rnnrkte. 



XVIII. SELECTION, PROCESSING ( I )  Irrigation Research Insti- 
AND SPECIFICATION OF AG- tute, Rwrkee. 
GREGATES BOTH FINE AND 
COARSE FOR CONCRETE (2) Silt and Cmtruction Mate- 
WORK IN HYDRAULIC STR- rials Directorate, New Dclhi 
UCI'URES ALONG WITH THE 
STUDY OF THERMAL PRO- (3) Rihar Institute of Hjdraulic 
PERTIES AND PHYSICAL and allied Rcmrch, Patna. 
CHARACTERISTICS 01; 
AGGREGATES AND BEHAV- 
IOR OF CON(:RETE UNDER 
PROLONGED SL"BMERGENCE 
AND CONTINUOVS WET 
CONDITIONS WITH PARTI- 
CULAR REFEREXCE T O  ES-  
TRY OF WA'ITR IN AIR- 
PORES : 

XIX. EXI'EHI.ZlEh"T'AL IZZETHODS ( I > Indian Institute of Scicsm, 
01: S'IIIESS ANALYSIS IS Rangalore. 
HYDMULIC SI-RUCI'IIRES : 

' 2 :  Soil hlwhanics and Rc- 
search Division. htadns. 

SX. VOLU'I'E SII'HOS STUDIES. 1 )  Indian Institute of Scicncu, 
Rmlplort. 

f3) Ccnrral Water and Powcr 
Rcsauch Station, Pmm. 

(4) Punjab Irrigation anJ Pnwu 
R d  Institute, .-\mritsr. 

XXI. COASTAL EROSION 

I m  tion Rrw~rch Imitutc 
Roo r r  cc 

( I )  tkntwl Water and Power 
Hcscorr-h Station, f'wm. 

i2 !  Kernla Engineering Research 
institute, Peechi. 

(3) Irription R e a r ~ r d t  Division, 
P m d  i . 



As is well-known, research specially on fundamental and basic 
problems is a time-consuming process and no worthwhile results 
can be expected in a short time. It is, however, gratifying to note 
that already our research workers have shown commendable pro- 
gress in some of the problems entrusted to them and it is hoped that 
by the end of the Third Plan, they will be able to achieve much bet- 
ter results which will lead to great economies in the execution of 
our river valley projects as well as flood control works. However, 
as every new problem solved opens up many more still to be solv- 
ed, there can really be no end to research and it is but fair to our 
research workers to emure that their activities progressively increase 
so that they can compete with other nations in this direction. The 
present provision of fundamental and basic research in the Third 
Five-Year Plan is only Rs. 120 lakhs which forms an infinitesimally 
small percentage of the total plan expenditure on Irrigation and 
Power Projects. The necessity of increasing the plan expenditure 
on resexch year by year need not therefore be over-emphasised. 

Detailed and upto-date progress on each of the problems can be 
had from the Annual Reviews of Fundamental and Basic Research 

. Scheme printed year by year. 

FUNDAMENTAL AND BASlC RESEARCH ON 
POWER PROBLEMS 

In view of the increasing activities in the Power Engineermu 
field throughout the country, the Central Board of Irrigation and 
Power sponsored a scheme under the Fundamental and Basic 
Research Programme for study on power problems to be carried out 
under the various State Electricity Boards in order to promote study 
or investigation on power problems of Interests to power s u p ~ l y  
industry and also to act as liaison In furn~shing data, etc., ta other 
research stations or units such as the 'Power Research Institute' set 
up by the Central Government at Bangalore and tho Heavy Electrl- 
cals Industries for major power system stud~es which in turn would 
help standardise the power equipments. For this the existing Testing 
Laboratories are upgraded to form Resrwch U n ~ t s  to make detailed 
studies on such problems. 

The Fundamental and Basic Research Scheme on Power Problems, 
with an overall provision of Re 30 lakhs for study during the Third 
Five-Year Plan period was approved by the Government of India 
b the year 1961. Under the supervisory control of the Central 
Board of Irrigation and Power, 16 problems have been suitably 
assigned to different Research Units keeping in view the faclUtiea 
and the scope of work available with each unit. 



The functions assigned to each Stat* Research Unit are:- 

(1) To collect data and other information and also act os Liai- 
son to other Research Units and the Central Research 
Organisations; 

(2) To carry out the planning and study of the regional 
, systems; 

(3) To study the various problems pertaining to dosign, con- 
struction, operation and maintenance of the power 
systems; 

(4) To carry out research work to utilise the local resources; 

(5) Testing and commissioning of various equip men:^, and to 
carry out study on problems of Fundamental and Bask 
nature allotted to them pertaining to the regional power 
systems in their areas under the supervisory control of 
the Central Board of Irrigation and Power which works 
under the advice of the Sectional Committee on Power - 
of the St anding Advisory Commit tees constituted by the 
Board. 

The followng subjects are under study under the Scheme:- 

S I .  Subject for Stud! 
KO. 

I LIGHTNING S'I'UDIES 

( I ]  Study of incidence of storms ( I )  Mysore Stare 01' Electrrcir> 
wd llghtnrng on power Bwrd 
syacrmr. 

(2) AnJhra PnJesh Ststr. Ek<- 
tricity Board 

(id To rCard the frequency and ( I )  west h n p l  State Eltstri- 
r n m  the seventy of light- city B w d .  
ning strokes. 



(iii) To collect all possible statis- ( I )  West Bengal State Electri- 
tical data in connection with city Board. 
lightning outrages of trans- 
mission system and compara- 
tive studies of different types 
of overhead lines and sub- 
stations of efficacy of diffe- 
r a t  protective devices in re- 
lation to power outrages. 

I1 SOIL RESISTIVITY 
(11 Study of soil resistivity . ( I )  Mysore State Electricity 

Board. 
(2) Andhra Pradesh State Elec- 

triciv Board. 
(ii) To collect geological data, ( I )  West Bengal State Electri- 

measure resistivity of earth city Board. 
seasonal variation of the same 
at different parts of the State. 

111 TRANShlISSION LINE 
PROBLEMS 

( i )  Study of insulator contarni- ( I ;  h i a h  State IJlectricity 
nation. Hoard. 

( 2 )  Andhra I'rodesh State Elec- 
tricity Rmrd. 

(ii) Study of vibration of con- 
ductors in transmission lines. . . 

(iii) To study the problems of 
relays. 

(iv) T o  study the design of trans- 
mission structures for eco- 
nomy. 

(o) Problems connected with . . 
380 kV. trammission. 

(tn') To collect data in regard to ( I )  W a t  State E l m i -  
wind velocity, humidity and city B m d .  
similar other factors which 
arc esscntislly required for 
proper design of urn;lrmiuion 
nruaurrr and substation 
equipment particularly in 
d oras of Wen Bengp1. 



IV TRANSFORMER OIL DETE- 
RIORATION AND RECLA- 
MATION 

(i) Study of transformer oil de- 
terioration and reclamation. 

V CORROSION STUDIES IF; 
CONDUCTORS, TOWERS, 
CARLE SHEATHS, PEX- 
STOCKS, ETC. 

( i )  Corrmion and tubcrculatinn 
in penstocks. 

(it? Study of effect of greasing on 
corrosion of transmission line 
conductors. 

(iii'r Cormion of lead sheath in 
in I' G .  Cables. 

\?I INSUIATIOK STUDIES OF 
POWER EQUIPAIEhT. 

( I )  T o  study insulation of equip- 
mcnts under oycwtinp mt- 
ditions. 

( I )  Madm State Elmticity 
Board. 

(2) Andhra Pradedlh State Eke- 
tricity Roard. 

( I )  Madras State Elcctricit? 
Board. 

( I )  h d h r a  Pradesh State Elec- 
tricity Bnard. 

(ti) Prohlcm~ of insulation ~ n -  
ordination. 

(17 Study of the application of 
sliunr capwiton in rural line. 

? r r )  I'ratmscd concrete pln 
for tranrrmi~irm lines. 

VII I THEHAIIAL STATIOKS 
( I ]  Study of f d  wattr problem ( I )  !lrhsrr;lshtm Stutc Elt~fri- 

in themill notions. crt) Brwd 
in) Study of ash d@oals in ( 1 )  hludhyu P n d n h  Strtc Elah 

rhtnnrl a;tatiom. ttidry Rtrurct. 



1X DEVELOPMENT OF INS- 
TRUMENTS. 

(I) Development of 2 million ( I  j High Voltage Engineering 
volts Van-De-Graafi Gene- Department of the Indian 
rator for Polymerisation stu- Institute of Science, Banga- 
dies cm insulating materials. 1(m. 

d 

j r r )  Operating duty tests of 
Lightning Arresters. 

j t ~ i )  Design, Jevelr~prnent and ( I )  Elcctricnl Engineerkg Dc- 
construcricn of a D.C. network punment of the Indian Insti- 
nnalyser for study of' power tute of Science, Enngalnrc. . y s t m  problems like select- 
m g  circuit breakers. relay 
settings, shon circuit stresses, 
etc. 

( tr)  Design, development and . I  : I:lectttcsl Enp~nccr~np Cc- 
construaion of Electronic partmcpt of' the Inc!~un Insti- 
Differential .\nal!xr. tute 01' Sc~cncc, Hanglore. 

( I )  To study the possibiliriea of , 

augmenting transformer ca- 
pacir\ hy ircyrtnxd c n 4 n c  

I P e r  casurement (11' 'f efficicnq o hydraulii rur- 
hines and investigate the van- 
ation in the performa~cc. 

{i) Study of eanl?inl: pracriccs . 

As -p.d to Imgaflon, thc m a r c h  tn I'ouer ~b 1st rir tniam uwl ~ l u  bcpntn# 
has juu k e n  mrrlc. Mu&, h a w v a ,  rernunr In hc c l r r ~ .  MMY w c  M r x J f y  &rr& 
b v c  yet to iet up tbc Roa.rch Untts. Mnaf cri rhc cqu~pmcnt md tmfruwts r q u i d  
to  UndL7tJLL the mnlr hmc ? r t  t c j  Ir pr- h t  $rill ~ * n r  unyblc rrrultr a n  
be expected by I& end d thc ' h r d  P t n  p c r d  povtfcd rk Poucr h t n t m  m m~q 
pottioar put in a drtarxrrnd rdmm rhrr drrrirm. 
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ANNEXURE VII 

L i ~ r  of Oflicars and Stc&relaring lo Fundamintal ard Bmtc Re:ttircL (C ZI 1 1 )  

1. Adviser I 

2 .  Assistant Secretary I 

3 .  Technical Assimnt . I 

4 .  Stenographer I 

5 .  Head <;lcrl: I 

6. Senior Proof Reach I 

7 .  I'roof Iiecltlcr Gradc-I1 1 

Y .  Junior Drafigrnan . 1 

c). 'I'racer . 
1 0 .  Slcnc~typi5t I 

r I .  I.r>\vcr Di\.ision C1crL.s 

12, I)af'~ri . 

13 i'cctns . 



r. Assistants 
2. Upper Division Clerks 
3. Lower Division Clerks 
4. Steno-typists 
5 .  Technical Assistant (Pub.) . 
6. Technical Assistant 
7. Junior Assn. (Publication) . 
8. Proof Readers Grade11 
9. Sr. Draftsman (Selection Grade) 
lo. Senior Draftsman . 
I I .  Junior Draftsman . 
12. Tracer5 

1 3. Restorer 
14. Gestetner Operator . 
15. Daftsirs . 
16. Jamadar 
r;.Peons - 
18. Frash 
19. Sweeper 
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ANNEXURG X 
List of Symposia heM by the Board 

1. Symposium on Role of Models in Evolution of Hydrauk 
Structures and Movement of Sediment-ls52. 

2. Symposium Determination of Costs and Benefits of River Valley Pm- 
jects--193. 

3. Symposium on Various Methods of Designing Spillway Cepa- 
city on Dams and Estimating Flood Discharges. 

4. Symposium on Energy Dissipaters below Hydraulic S t r u c t u r a  
(at the research Committee Meeting). 

3. Symposium on Relative Place of Concrete and Masonry fn 
construction of Dams (Held at 1955 Annual Board Meeting). 

6. S-vmposium on Nation Wide Survey of Irrigation and 
Power Projects working out a long term programme of dew+ 
lopment . 

7. Symposium on Econon~ics and Optimum Utilisation trf Irriga- 
tion Supplies. 

8. Symposium on Surplussing devices on Storage and Irrigation 
Works (Held in November. 1957). 

9. Symposium on Inter-relation bptwecn Irrigation and Drainage- 

10. Symposium on Canal Lining. 

11. Symposium on Economlc and Flnanclng of I r r ~ g s t w n  Drainage 
and Flood Control Works. 

12. Symposium on Emciency of Water d ~ s t n b u t ~ o n  and use clll land- 

13. Symposlurn on Problems of continu~ty of supply and vollog3c 
regulations on Large Power Systems 

I 4  Symposium on Flood prevention and control. 



APPENDIX XVI 

MINISTRY QF LABOUR AND EMPLOYM[ENT 
Statement showing action t a k m  or prqwted to be taken on thc 

Recommendations of the Public Accounts Committee 

In the opinion of the Committee the fact that it wcrs considr+ed 
unmcessarg to obtain Supplementary Grant after u h  a ptapod 
waa made tu&x and rdttmatelv there was such a heavy excess in 
e t e  of the re-apprqfurtlon of en t i re  total az.a~&bIe anticipated 
swling goes to show that the preparatton of ertinuztes and keeping a 
watch cnwr the progreus of errpendatttre has been faultg. Thty feel 
thot it s l to t~ ld  have been posslhle for the Minktry to anticipate the 
need jor  a Stcpp/emmta+l/ Grant. 

[SI. No. 10 Appendix XV t o  the 16th Report (Third Lok Sabha)] 

The recommendation has been noted. 

1O.M. No. 6/30 63iRlL.4. doted 18-7-1964) 

Recommendation 
* 

U'h~le  the C'omm~ttte w r v  the M~nstry 's  explanation f o r  the wed 
of deser! c o t r k s  tn the  presetit case, they feel tha: i f  was wong in 
principle t o  Incur esprndltrrre on an t tem.  sanction to which hEld 
brvn r e f ~ m d  by the Nrr~ ts t r -y  of Ftnance In the opinion of the 
Comrnrttee. at1 cases urhvre a Mtnistry conadtr erpcndrture on an 
ikni to ha abaoluialy necessary and where the Mrnistry of Financt 
rejust- to glue sanctum, the p r w r  courte for the Minirtty shouid he 
ta request the Minrntrr coriiwwed to plum the mrrt t t t  befort- the 
Cebtnet for. a dwwon Tht* rrmrtarttee t r w t  that the Mints tr t~s  and 
k p c l r r m m t s  of t he  Gotw nitnent umutd k t  this )n mhd In future. 

The mc.ommendation hi)l. k e n  noted 
ION. No 6/10:&B&A dated 19-8-1964] 



The Ministry of Finance have stated as follows:- 
The Committee's recommendation has been noted and alsol 

brought to the notice of all the Ministries [Vide O.M. NO. F. 10(12)- 
E (Coord) 164, dated 30-7-1964 (copy enclosed) .] 
ministry of Finance O.M. No. F.18 (32) -E.G.I./64, dated 12-8441. 

No. F. 10 (12) -E (Coord) 164 

MINISTRY OF FINANCE 
(Ikl~artnrent of Expenditure) 

New? Delhi, the 30th July, 1 9 M  

OFFICE MEMORANDUM 

Sv~s~n . -Publ i c  Accounts Committee (Third Lok Sabha) -Action 
on para 56 of the Twentieth Repwt  of--Cases where the 
advice given by Finance Ministry is not acceptable to an  
administrative Ministry. 

The undersigned is directed to invite a reference to the recom- 
mendation of the Public Accounts Committee in S. No. 54 (Para 56) 
of Appendix XV? of their 20th Report (Third Lok Ssbha) regarding 
the procedure to be followed by Ministries in cases where the advice 
given by the Finance Mnistry is not acceptable to them. An extract 
of the observations of the Committee is reproduced below for infor 
mation and guidance: 

'While the Committee note the Ministry's explanation for the 
need d desert coolers in the present case, they feel that 
it was wrong in principle to incur expenditure on an item, 
sanction to which had been refused by the Ministry of 
Finance. In the opinion of the Committee, in cases where 
a Mfnistry consider expenditure on an item to be rbso- 
lutely necessary, and where the Ministry of Finance refume 
to give sanction, the praper course for the Ministry &odd 
be to quest the Minister concerned ta place the matter 
bedore the Cabinet for a decision. The Committee trust 
that the Ministries and Departments of the Government 
would bear this in mind in future." 

2. Wbme powm have not been delegated to Minidrlea and * 
dfRcrence d opiafm exists between the Finance Ministry and the 



adminilrtt~tive W e t r y ,  which cannot be resolved by mutual discu8- 
don, the matter should be dealt with in accordance with the proce- 
dure prescribed in the Rules of Businem. In no case, however, 
should any expenditure be continued to be incurred without proper 
sanction of the competent authority. 

3. The Mlnintries are requested kindly to bear in mind the obser- 
vations of the Public Accounts Committee and the procedure cited 
above and also issue suitable instructions to th9r  offtcers, etc. 

K. SANKARAN 
Deputy Secretaty to the Government of India 

All MinistriesiDepartments of Government of India 
Recammendation 

1. As regards action tcrken againat the supervisory oflcer, the 
Commttee wwe informed that the disciplimry authurity cmwerned 
had isstred only a warning to these officers. This was, however, not 
comi&ted adequate by the Ministrg and the matter was undri 
review. The Committee uwtild like to have a final report in the 
matter. 
[Sl. No. 77(i) of Appendis IV to Eighth Report (196263) 1. 

Four- supervisory dlicrrs are involved xi this case. The Ministry 
have examined thc deta~ls of the case and necessary departmental 
proceedings have twen instituted against three of5cers on the 20th 
November, 1963 and aga~nst the fourth ofacer on the 19th December, 
1963 under Rule 16 of the Central Civil Services (Classification, 
Control, and Appeal) Rules, 1957. 

[ON. No 6/24/64/B&A, dated 204-1964]. 



APPENDIX XVU 
MINISTRY OF LAW 

Actton taken on the Recommmdatton of the Public Accounts 
cammzttct . , 

The Committee are of the vim? that in  the light of  the observa- 
tions of the Estimates Committee and also tire reservatrom made by 
the Ministry of Law the continued incurring of expenditure on Gram 
Ekdi Schenw without amenditag the Act is not justified. Even if 
the Act is amended, it is worthwhile considering if it would be right 
and proper for the Khadi and Village Industries Cammisston to 
undertake activities whtch are likely to be a duplication of the uwtk 
carried out by C~rmtrntt!, Devebpment Department and o t h e ~  
agencies of the Corenrnertt. 

[S. No. 4 of Appendix V to t he  Nineteenth Report (1963-64) 1. 

The secommmdation concerns ma~nlv the Ministry of I n d u s t r ~  
who will. no doubt. take necessary action in the matter. 

(i) The Comnrtrtee are hardly cmvn~ced by the erpfannt~on 
furnished by the Minrstry r ~ g a r d q  contributions by the Unlt*em- 
ties to the ButMmg Fund oof the Indm Itrternatlonal Centre. In thew 
opinion the Law Ministry's advwe contempIuted onIy grants to be 
made to the Untwrs~ties so as to enable them to b e c w  corporate 
members of the India Internatwnd Centre. To any detached 
observer, the advtce is not capable of bemg stretched to covet c o ~ t t i -  
butions by the Unitternties to the Building Fund of the Centre. The 
Committee learn from Audit w i ~ h  nrrpriue that the Secretaries of 
the Ministries of Finance and Education who were ex-oflcio mem- 
bCrs of the Commission also acquiesced in the dmMm of the Com- 
mi& It Q abo doubtful whether the -tea gotterning the 
unitmdties ptrmit them to make nurh conh.ibutians. While the 
Cornmittre note thut the purpore of the buftdinq grant war uturrctp- 
rionobb, thcy cannot i p u ~ e  tht facl: that the Cammttaion had actad 
btwd thn pwms and functions fuid &nun in the Act. 7 % ~  tmd 



t h t  s t e p  wil l  be taken to see that statutory bodies likc the Con%- 
m b b n  acted with due circumspection to  see that arch inrtcrncer are 
not repeated They were informed that the p n t r  made by the 
Commission were now a fait accompli and ndhhg further could be 
done in the matter. The Committee, however, are of the opinion 
that it is necessary to regularbe such cams whete the CommirtioR 
had acted beyond it8 statutoty powers and to take steps to ensure 
conformitg with the provisions of the statute in future. 

( i i )  The Cvmmittee desire that the matter relating to the com- 
petence of the U.G.C. to mnclion grants to universities for beconzing 
mcrmberx of the F i l m  Councvl rutght be referred to the Ministqj of 
Law aud their opinlor~ coinmtinicated to the Committee. 

[S. No. 45 o f  Append~s  V to the Nineteenth Report (1963-6'C)] 
A c ~ r o s  TAKEN 

The recommendation concerns rnalnly the Ministry of Education 
w h o  will ,  not doubt. takta ntbcct;sary action in the matter. 

[O.hl. NO.  F. 5 ( 2 )  (2 )  /64-BtA. dated 12-8-1964] 

Recommendation 

The C o 7 u  rr~ittee (Ire nf the rletLT that making an trtcome-yielding 
gtfr of the addatroiinl three S ~ U T C ! / S  to tire Laut Institute in the mannm 
nrraitged w a s  ?lor o proper ti3n!y o i  sfrb~ldi~lt~g it and that any mthsidy 
to atich a hod!/ is better y1rert In a direct manner so that the estent 
of tr ts cEenrly ~rltlbrtrd The Comrntttee take strong esceptton to 
r h ~  C I ~ C I I I ~ O I I S  u.n!t tn u.h~c.it ~udtrect subszdtes are scnrght to he gweo 
to pnvatr hodles l~i~u*soe~.ur tmpcwtont thmr field of ac t~ t - l t !~  rntght 
tw Gmrlt~nl[~ tho1 f h r t ~  \r'c-rP good Teasow to see that the land srte 
already tri possesaton of the Law 1rt.vtitute ywlded more a c m m o d a -  
tiori fcrr the  ute o f  G w e r n ~ n ~ n t .  the Commfttee feel that thrt. shmrld 
have hrer~ acl~telvd trndm some arrangement with the Iwtitttfe by 
n c i l r ~ ~ r  ~rlt*esbir&eilt on the pnrt of Cowerrrmmt mfhm than through 
t l w  fnstttrite t)g rnrnrnx Df n self-liquidating loan. The Covttwnac 
desrte tha t  c~rctritocrs pmcedute as adopted in the present r a w  should 
h t  ctmrplefrlp avoided it& future. 

[S No !% of Appendix XT'I to the Twentieth Report (Third 
IAA Sabha 1963-60) 

No action IS required to be taken on the part d the Ministry of 
1 8 ~  at this stage ao tar 8s the sprdnc loan made to lnd~an LPw 
hstttute ir tmwemd. The -mumendation has, howevrr, been 
noted in the Minlrtry of Law for futum fldanct 

[O. N. hro. F. 5 ( 2 )  (3) /64-B&,4, dared 7-419811 



APPENDIX X W  

MINISTRY OF REHABILITATION 

Twenty-Fourth Report (Third Lok Sabha) 

( i )  The Committee desired that the Ministry should examine a 
few cases with a view to finding out whether the delays in settle- 
ment of compensation claims were not due to any lapse on the part 
of the oficuls dealing with them. The Committee await the renrlts 
of this examination 

(3) While the Commalee are ghd to note that out of c la i~w 
amounting to Rs. 14-37 crores olltstandrng as on 31st March,  1962. 
claims worth Rs. 2.73 motes only were nou? pendtng settlement, they, 
b e v e t ,  consider the amount to be qutte heaw. They desire, there- 
jme, the Ministry to take steps to errsure that tn settling these cases 
there are no avoi&ble delays. They lwpe that all these outstanding 
ccrses would be cleared within the next two years as anttdpcrted by  
the Ministry and the disposal of the remaining compensation applt- 
cations wouM be expedited. 

[SI. No. 59 of Appendix 111 to the 24th Report-Third Lctk Sabhri ] 

Out of 2,962 cases which awaited dlsposai on 31st March, 1961 
thirty compensation cases, including cases for the adjustment of 
Statements of Account were taken out at random in the offfces of 
the Regional Settlement Cornmissionrr, Delhi and the Asstt. Settle- 
ment Commissioner, Incharge, Madhya Pradesh and Bthar Region, 
at Delhi. These cslses were examined with a view to finding oat 
whether there was any avoidable delay in their halisetion, an the 
part of the officials dealing with them. It  was found that in 13 cmee 
mt of 30, there had been avoidable delays fn the pmeming of 
by the odldrlP concerned. A statement showing the porticulm c\f 

tbesc cases and the extent of delay in each case is enclowcd es 
Annexure 'A' to this note. 

The pxmxsshg of compensation caws, including adjustment of 
Statements of  Accaunt, is qultc! a mrnplicatrd allnlr, @a i t  has to be 



done with reference to the Displaced Persona (Compeosstion and 
Rehabilitation) Act, 1934 and the Rules made thereunder, and a h  a 
large number of executive instmctiuns W e d  from the to time. 
Moreover, enquiries have also to be made from the claimants, authori- 
ties who have granted various rehabilitation loans and Administra- 
tors/Managing Ofecers in regard to the Pool Properties purcbmd 
by the claimants. The percentage of cases where delays have occur- 
red is thus 43 per cent. Complaints and grievances are addreabed 
by the displaced persons to the Hon'ble Minister, Secretary and the 
Chief Settlement Commissioner and these are looked into and neces- 
sary action is taken on them. Thus every precaution is being taken 
to expedite the disposal of the cases and to avoid delays as far as 
possible. However, in order to have a better appreciation of the 
position, it is proposed to undertake a rwiew of some more cases. 
After this has been done. the reasons for whfch the delays have 
occurred will also be looked into, and responsibility Axed in cases of 
serious delaga 

2. The present position about compensation cases is that out of 
5.06 lacs compensation as well as Rehabilitation Grant cases so far 
rectived, 5.05 lacs cases have been Analised, leaving a small number 
of 964 cases yet to be finalised as on 31st Januav,  1965. In additiom, 
the amount of un-utillsed Statements of Account as on 31st January, 
1965 was Rs. 1.38 crores Out of this, Statements of Account of the 
value of Rs. 35.47 lacs have been tendered by the claimants and 
adjustments are being carried out A balance of Rs 1.03 crores Is 
still in the hands of the claimants who have to uttiise them towards 
the purchase of Pool Properties or for adjustment of public dues by 
themselves or by their mktes. 





2. (i) In spite of thc ckrGm made btfm the Committee that tht 
Cmtrcrl Gommment h&d &finitely derived some advantage in this 
package deul (sale of evcrcuee proprty to Government of Punjab) 
the Committee feel that this mctttet has not been properly looked 
into. The Committee were informed that the valuution of the pro- 
perty had been done round about 1951-52. It is well known that 
values of properties have gone up since that date. The Commrtt~e 
are not, therefore, convinced abotrt the j t a i w t i o n  for selling pro- 
perties worth Rs. 2 crores for about Rs. 10 h k b  only 

( i i )  ( A )  Since, howezwr, certatn information has been called for 
wh~ch  IS Jttll awaited the Committee would lake to defer char com- 
ments. In the meanwhile they  desire that the supply c3f tnforma- 
tion should be mpedlted ( B )  The Comtnrttec. would also like to 
know tf some of the properties have slnce been sold b9 the Govern- 
ment of Punjab and t f  so at what t~alrre, as compared ro the n w r -  
aqe  prtcc pard b!/ tlmt Gotwrnment. 

[S. No. 60 (Para 60) of Appendix 111 to the 24th Report. (Tnird 
Lok Sabha) J 

The mformation referred t o  in (A) of nib-para ( r i b  above. has 
been supplied to them separatcl?. ~ w i e  thrs Ministry's Memo So. 
F 16(20)/Comp. IS Prop f% dated rhc 10th August. 1%4. (Copy en- 
closed) . 

As regards  he ulformslt~on required by the Committee at (HI 
above. the Statc Government who were rtquested to fu rn ih  the 
rqu l s l t r  dam to thls Mmstry, have pwnted out that the comp:la- 
tlon of ~nformatton showu~g the value of the hnuscs sold as com- 
pared to  the average price pdld by the State Government is a colix- 
sd task requiring great time and labour They have. therefore re- 
gmttcd thew ~nabllrty to furnrsh the informatron r r q u l d  by the 
Cornnuttee, and art. of the wcw that the 6 per c'nt rebate alloawd 
to them on the sale price nf the rural evacuer houses and  cult^\ ated 
hnds, was tar too insuiRclcnt to cover the expenditure which they 
had to Incur in W i n g  stock of the lands and pmpertles t r a n s f e r d  
to them, and conducting t h a r  sale The State Government. as a 
rmrtter of fact, had to cmptcy for about 4 yeam a very wbstant~al  
portion af their entlm mvmuc stafl to do the work of 11stmg. re- 
trieving and a l l m g  of surplus properties. Thm, ob~ous ly  could 
nat b d m  by the Central Government as they had n o  such ma- 
chinery to employ for the purpose. Unlesj all the rural evacuee 



houses hove been disposed of by the State Government and expens- 
es of management and dfsposal incurred by them are also detsrc 
mined, it would not be possible to know the extent af the prdt 
made by the State Government. However, the information as col- 
lected by the State Accountant General is given Q under:-- 



A m  ot land So. of pmperttc*, I1urctrase Price Am of Sale land S o  Sale Value Propor- Profit 
~ u r M  of pmpcnies soid till d i x d  tionate 

rhc md of' SIW 1963 purchase 
price. 

(In lakhs of Rs.) -- _I__ 1---- _ - -- -- -.--- 
I z 3 -I 5 6 7 - ---- --------- 

a) a d J 1 (/6 1 
i d s  

(i) (:ult~r-urcJ 9',475 S ~ c l  .&re* 

73,874 Scw ( hruolidatcd pricc ot I j, 108 Nor. 
lo 1Ykh$ I .  to. 5 5  2 - 2 0  48-35 





The Punjab Government have since been requested to verify the 
above figures. It may however, be a d d d  that the package deal, in 
the circumstances in which it wns entered into was an effective me- 
thod of disposing of surplus evacuee properties as compared to 
hading over the work to the State Government on commission 
basis. In other States like U.P., Gujarat where thc work of dispmal 
of surplus properties has been handed over to the State Govern- 
ments on commission basis, the results so far have been far from 
satisfuctory. Had the package deal not been entered into and *he 
Punjab Government had not compiled a directory by e:nploy~ng a 
large number of of8cids, the excess area with the allottees and other 
properties since detected would have remained usurped or lost to 
the Central Government. I 

K. P. MATHRANI, . Secte~nrlr 

[O.M. No. 4/2,64Bud. dated 20th February, 1965.1 

[Ref.: -Min. of Rehabiiitation O.M. 'NO. F.16(20) Comp. & Prop :t%, 
&ted 10th August, 1964. 

I .  Proforma Accounts of !he Cornpensation Pool-para 56. 

The Audlt para disclosed t ha t  evacuee propertm both in  rural 
and urban areas tn the Punjab had been sold to thc. State Govern- 
ment at very much bclnw the reserve prices. .\ statrmcn: showlng 
the ( I )  number and typm of buildings (shop.; ctc.) ( 1 1 )  mimes of 
the towns and vdlagw where these properties werc sItuatd -111-1 

(iii) rcawns fl)r the fall in their prices may be ftrrnished. 

The Lok Sabha Secretariat has confinned :ha: the ~nformatjo:, 
asked far by the Public Accounts Committee F required only In rs- 
pmt of urban built up Evacupe propcrtics which have been sclrld t z  
thc Punpt)  (;ovc?rnmcnt a* 15 p2r cent of the reset ve pncrs. At thc 
r u n r  of finallrint~on of t h ~ s  arrangement with the State Government, 
there werc 15.094 undlsposed of built up proprttcs. according to 
the bwk.9 (11 thr Rqponal Settlement Commis;lhmer. Jullundur I t  
was, however, slated that detailed lists of the undisposd of proper- 
tics, which are trms!rrrtd to the Punjab Govcrnnwnt win be pm- 
p a d  by the Reg~onal Settlement Cornrnissioncr after actual survey 
and will be furnished to the State Government The Regional Set- 
tlement Crrmmkssianer has so far furnished canplete list of 12,O.M 
properties to the Punjah Govcrnm-nt Thcsr are spread over In 
about 160 urban towns. 
4m (Aii) ts--24. 



* 
2 The main reasons for the fall in the prima of them pprt ia  

a re given below : - 
(1) It will appear from the lists referred to above that about 

4,728 properties out of 12,038 properties me dtuated En 
over 108 small urban towns, the population of which is 
below 15,000 according to census figure of 1961. In 
fact 35 towns have a population below 5,000 and are 
like villages. Only 1,741 properties care located in towns 
having a population of more than 1 lakh. It  is thus 
evident that majority of the properties are situated in 
ver?; small towns and unimportant localities. Even in 
big towns there are certain localities which are un- 
attractive and properties situated in those localities are 
difftcult to be sold at reasonable prices 

(ii) There were nearly 2 lakhs urban Evacuee properties in 
Punjab out of which these properties have remarned 
undispomi of. Majority of these properties could not 
be drsposed of at reasonable prices despite repeated 
attempts for one or the other reason In some caaa  
seven no bids were offered The condition of pmper- 
ties hed considerably deteriorated since they were eva- 
luated several years before. Out of 12098 propvtin 
4,557 are actually not built up properties but are Khala 
Sites. 

( i i i )  SOMC of the towns !n which these propert~cs are located 
arc border towns or are otherwise decaying towns 

( lv )  In certain towns the proprtlcs were s:tuatcd in thc loca- 
l~ ties which were predominantly inhabited by member8 
(ti Schedulctd Caste and Backward CIame?r and mch 
occupants were neither w~lling to  havt the properties 
!ransferred to them at the reserve price nor any out- 
\!den were prrpared to bid for t h ~ w  proper tic.^ In am- 
tion. 

(v) Most of these pruperties are w~tiun the sllotilble limit of 
kj. 15,000 The very fact that allottees did not apt to 
purchase then shows that the properties were unattnr- 
tive Natumlly such properties dtd not attract btddsrr 

at the auctrons to offer masonable prices In view of tbe 
difaculty In rcdising rents from t earn l  whkh werm 
b e d  at quite low lwcls by the Custodians tn the mrlj 
georr after pnrtttiotl 



3. In thia copnection bt may also be mentlloned that before thie 
deal was finalired on 29th March, 1WM with the Punjab Government 
the Regional Settlement Cammiasiontr was askdl on 7th November, 
39C13; to flnd out the prices o f f e d  in the last bids as against the re- 
Berve price, in m p c t  of about 1,000 properties in various places 
selected at random This was meant to serve as a mmple survey 
of the pticee obtained in the previous auctions. The result was that 
out of 997 properties tcviewed by the Regional Settlement Commis- 
sioner in Nwexnbe~, 1982 attempt to auction whicb had been made 
more than twice, in 591 cases no bids were received at three succes- 
dve sales. in majority of the remaining cases also no bids were 
received at one or two attempt Taking into account that no bids 
had been received for more than 50 per cent of the propt.rt~es the 
percentage of the average bid price on the reserve price for the 
three sales taken together had been worked out to be 10.14 per 
cent. This sample survey, therefore. showed that by and large theae 
properties would not fetch more than 15 to 20 per cent of the re- 
.uerve prtce In uny case and considerable expenditure would be m- 
cwrred In thclr maintenance pendmg d~sposal by auctions 

NEW h 1 1 ;  K. P. MATHRANI 
Dated the 10th August. 1964 Secretary to the Gwt of lndtn. 

The Cmrruttee do not fec! Iwppy w e r  rhe fatlures.md shtrrt- 
I cmings revealed tn rtvpect of namntenance of records an the ofices 
aJ tlw Dcprtrnmt. I t  is wgre+tabIe that ancats of rent are stated 
to be aq high a. Rt. 3 . 5  crorrz and i t  is not known what a n m n *  qq 

Etkely to hecornc irrecoverablv as r ~ s u l t  of the delay nn hu:ldr.tg t q  
the amounts The Committee would, therefore, like the butldir:g up 
a! the Accaunrs to be completed as early as pomhfe. They u*onM 
a h  ltke to be apprised oj tiic tesult of e~rn ina twn pnm:.wf tFy 
the tgrcrcntatiur of thc M i n t s p r y  rcgurding the. e g ~ r t  thr dc& 
in building trp the eccwntls." 

(Serial No. 61 (Para 61 1 of Appcndlx I I I  of Twenty Fourth (3rd 
h k  Ssbha) 1 

~nstnrrtions hrvc been issued fmm time to tlmr to the various 
wd Stt tlcman t Commi.~sionc.rs-cu&wtadians of Evacuet 
pmpnty to rrmhtain ccmpletr m d  u p t d n t c  m r d s  -ding iht 



current rental demand, amounts recovered and arrears to be re- 
covered. Although the Compensation Scheme allows the occupants 
of properties to stop payment of rent from certain crucial dates, yet 
the Regional Settlement Comm~ssioners continued to show the rent 
as l aming  even beyond those dates. This has not only M a t e d  the 
demand but has also created a problem of sorting out the real fnun 
unreal arrears. The work of sorting out real from unreal arreaa 
has, therefore, been given a high priority in order to know what is 
the correct demand. The Reg~onal Wtlement Commiss~oners/Cus- 
todirans are making every effort to complete the work and bring 
their records uptodate  as early as possible and almost in all re- 
gions the records have been posted up-to-date. After this work is 
complete, the amount of demands correctly recoverable will be 
worked out. 

2. No amount will become irrecoverable in tne sense that its re- 
covery wil l  not be barred by limitation, as a result of the delay in 
buildkg up the accounts. The amounts due on account of arrears 
of rent are Government dues and are recovrrable w arrears of lend 
revenue as provided by Section 21 of the D.P. (C&R) Act. 1954 and 
Section 48 of the Administration of Evacuee Pmperty Act, 19W. 

3. Regarding accumulation o f  the arrears of rent of Re. 3.5 mores, 
the position IS that the amount relates to all the State in Ind~a. 
It may be stated that the major portion of the armam ad rent per- 
tains to the penod immedlateiy followmg thc partillon of India, 
when the unmed~atc and urge;:: problem of thc Government urns to 
rehabilitate the displaced pmms who had been uprooted from thmr 
hearths and homes in West Pnklstan They ~nvar~ably dechncd to 
pay rent in respect of the prf j) rties nccuptcd by them In India On 
the plea that they had left :mrnovabk properties In West Paklstmn 
and were entltled to rccriw r.m:al income In respect thereof. Ac- 
cording to the Inter Dominmn Agrenment between India and Pnkis- 
tan, the two countries were- rcqulrt-4 tn exchange after n priod of 
every six months, lists regardmg rentals collected In respect of im- 
movable pperties. At that tlme i t  was cantemplated to adjust thc 
i~noara of rent due fmm the D.Ps a g m s t  ther  rental income m- 
edwxi from the Govemmcnt of Pakistan but eventually the Cov- 
cnarnent ot Pakistan dld not fulfil the terms of that agreement as r 
d t  of which the ihsplaced Persons fell in haavy arream, Tb.e 
otba maam fol the accumulation af the armam of rent ir that its 
mrfca prtion pertah to the period prior ta the year 1936, when 
the C!whxhn QrIpniutionn were under the control of the State 
Gannvnsntr who tbok very little int- in this ftcsxl ol work ud 
caxwqu48Py the UIYY~) of rent want an accumulattryr. 



4. Whatever be the re- for the accumulation of the an- 
d rent, the Department has taken all possible measures to ensure 
fb speedy recovery. The position of outstanding recoveries as at 
&e end of October, 1964 has been detailed in Annexurea I & XI to 
to thia note. In short, the following steps have been taken to achieve 
tbe object:- 

(i) General instructions have been issued from ti- to time 
to Regf onal Settlement Comrnissioners-Cum-Custodiam 
of Evacuee Property to step up recovery of arrears of 
rent and submit monthly report.. . In cases, where they 
show any slackness or the recovery of rent is below 
the expected mark, the officers concerned are asked to 
explain the circumstances under which thb  had been 
allowed to occur and furthermore it is impressed upon 
them to show better results in future m o n t h  

(ii) Periodical meetings are held with the oBcers concerned, 
including M.O.F. to review the progress made in the re- 
covery of arrears of rent and if necessary, suitable in- 
structions are given to  them to augment the recovery 
of rent. 

(iii) Wherever it is deemed fit, the  Managing OfRcers/Assnst* 
ant Custodians. whcr actually attend to the work of re 
cowry of arrears of rent, are vested with the powen of 
the Asststant Collturtors to enable them to m v e r  
arrcBan: of rent as trrrcnrs of land revenue. 

( iv) In caw of arrears of rent due from Govt. senrants,'Gov- 
ernrncrit depart men:^, thc State Governments mmern- 
cd are q u e s t e d  to Issue iwtructions to the Depart- 
ments to clcar off the a m a m  of rent as eariy as powble, 
or else thew would be rt-overed fmm them as arrears 
of land revenue 

(v) In certain regions RSCs-Cum-Custodians of Evacuee Pr* 
perty hwve bcen directed to put the squad system in 
operation. The duties and functmns af such squab 

arc to visit the prqwrtics in respect of which m a r s  af 
rent are due, pwonsllly m q u n  rejprdlng thc where 
.bouts and Rnanctsl prrsition sf the defaulters and sug- 

gest the caws 1n whch recovery of rent sl~uuld bc 
effected by wsart~ng to cuerclvr mrnsurm In such of 
the cases, in which it Is suggested by them to adopt 
cocerdvc rncarmrca necessary steps are taken a d n g l y  
urd amears at tent a n  XWOWM. 



(vi) Recently certain Regional Settlement Caamimhners- 
Cum-Custodians E v a c e  Property have expmsmd their 
difaculty in recovering huge anwvs of rent without 
adequate staff to be engaged on the work. They have 
sent proposals for augmentation of the existing atrfl. 
These are being examined in consulition with tbe 
Ministry of Finance. The steps indicated above a n ,  
resulting in liquidation of the arrears of rent as will be 
evident from the Statement appended at Annexure 11. 

5. While vetting the note, A.G.C.W.& M. has made the following 
observation. "As a result of the review of records maintained by 
the RSC., Delhi, conducted in July, 1964 it w w  noticed that in the 
Rent Demand & Collection Registers for urban properties progrw- 
sive totals showing the total rent in arrears were not worked out 
and that in the case of rum1 houses, no Rant Demand & Collection 
Rqpkr  was kept since 1961162 onwards It has been stated (Feb 
rwuy, 1W) that the work of striking the progressive balances h 
the registers of urban properties has since been completed wMe 
the work of writing up of Rent Demand & Collection Rtgiaen far 
rural houses which could not be taken up earlier on account of p u -  
city of sta£f, has since been taken in hand and is likely ta be corn- 
pleted by the end of this financial year" 

[OH. No. 4/2/6C-Bud. dt. 19-41965.1 
-- 





ANNEXURE II  . Statement showing orrears of rent in respect of Evacuee propertierr 
from Juty, 1962 to Oct., 1964. 

-- --- (Arrears - outstanding in Rupees in Lakhs) 
For For Total 

As on acquired unacpuircd a r m  
--- -- - - - -- - pmparies - 

31st July, 1961 . 403.01 110.75 513.76 

Scheme for setting up of a production-cum-training centre-- 
Para 57. 

It wus understood during the course of etdence that duriag the 
three years 195980 to 1961-62 the Tratning Centre purclaased raw 
materials worth over Rs. 8 lakhs but the  total sale proceeds 
amounted to only Rs. 2-23 Inkhs (Rs. 1.56 h k h s  during 1961-62). 
According to the scheme the target of sale was Rs. 4.80 lokha per 
annum What were the reasons for this wide variation? Hnd an!/ 
JOBS due to ptlferage been not xed9 

[Para 62 of the Public Accounts Committee's 24th Report (3rd Lak 
Sebha) 1. 

The figures of actual expenditure an raw materials during 1959- 
60 to 1961-62 could not be ascertained from the records available with 
thia Ministry. However, on the basis of the proposals for Anal grants 
received from the Training Centre, thc amounts spent on mw mate- 
riab have been calculated as follows: 



I Against the estimated expenditure of Rs. 239 lakhs (and not 
Rs. 8 lakhs as stated in the couree of evidence) on raw ma- dur- 
ing 195960 to 1961-62, sales have been effected to the extent of 
Rs. 2.23 lakbg and the cost of semi-fhished and finished articles and 
raw materials transfenmi to the Guvrrxunent of West Bengal on 
1st April, 1962 amounted to Rs. 63,1W90 and 18,670.81 respectivelj. 
Tbe Government of West Bengal were asked on 12tb February, 1963 
)O dispose of the articles and credit the amount to the Central Gov- 
ernment. No report about pilferage of raw materials came to the 
notice of this Ministry. 

The reasons for variation between the target and actual sale are 
aE follows: 

(a) The target of sale was fixed at Rk 4.80 lakhs per annum on 
the assumption that the Centre could be run with 140 trainees. As 
a matter of fact, out of 108 rt!c~lted over a period of two years, 7 
were discharged for lack of interest and 43 deserted. The Centre was, 
therefore, run with only 38 trainees Fhduction and sales were cor- 
r~i~pondinglv reduced 

(b) When thc s h e m e  was drawn up, i; was assumed that trainees 
w t h  some educational qualifications would be available and they 
would become skilled workers after a tr,ain~ng of three to six months 
and that, thereafter, the Centre could be rm as a Production Centre. 
As i t  happened, however, recruits with ,suitable educational qualifi- 
eabons and necessary aptitude were not available and the peEwM 
recruited had to be given intensive training. It was not p s i b l e  
to run the Centre as a Production Centre at any time and it continued 
b be a Training Centre throughout. Consequently, the productivity 
of the trnrnces as well as the marketability of the products w e n  
l o u ~  than rxpected. 

(c) When the scheme was drawn up, it was assumed that the 
bamboo available locally would be suitable for the purpose, but it 
was found that only btlmboo of a particular species could be used 
Consequently, the supply of raw material was short and irrrgular. 

Sd/- K. P. MATHRANI. 

Secy to the Government of India, Ministty of Rahobilitation, 

[O.M. Na. 4 ?/tU-Bud. dated 20th Febwry, 1965.1 



5. I t  io surpising that tha rent for the buildings t u i ~  not prcd when 
tkaac were trcuufmed to the Sbte Government. The cowmithe do 
nut cJzo see tang jwti@ztion for u m m b 2 e  de&y of two years 
in asmssing the re?nt. ThiS shows slackness on the P&+E of thc ofi- 
m s  which need to be looked into. 

para 63 of the Public Accounts Committee's 24th Report 
4 (Third Lok Sabhr) 1. 

A chronological statement is attached showmg the various stag- 
of action taken in connection with !he &cation of rent for the Train- 
ing~~~l~~-Productim Centre, Kamarhatty, West Bengal transfezred to 
tQ1 State Government. It will be seen that the question of h m g  
rarrt was taken up in May, 1963 and since then the matter has been 
plrsued regulorl~. 

3. Action for the fixation of rent at the time uf the t r a d e  carld 
not be taken as the ofice of the Branch Sectt. at Calcutta wm in tbe 
pmceae of being wound up at that time and the actual trader of the 
h t m  would have been delayed had I he question of fixation of runt 
b taken up along with the question of transfer nf the Centre to 
the State Government. 

3. 'Rke process of clming down the Uroach Si~retarlilt s t a r t 4  rn 
May, 1862 and action could not be !nit?a!ed also for some timr* thrrcb- 
rhsr until May, 1963 for the following reasons: 

(i) l'k Bmch secretariat eababfi-hment was b e q  yradurlf) 
wound up. 

(ii) The Sections in the Branch Seemtarkt had undergone re- 
adjustment followmg depletion of st@ resulting frwn 
transfer to other officrr; and movement nf some ..ttafT I r t  

the M.in Sectt. at Dth*. 

(iii) The ahifliag of mc~Fds t m  Cmlcutt. to Ilelhr rsultad rrr 
didocation of work. 

(iv) Rcorganhtion of the sections 111 the Main Sc?cretar~at :at 
Iklhi after the tnarfer as a recruit of the gradual ahrtnk- 
h g  of t& RdrrWitrtbn Departmat. 



4. The rent hes now been finnlly uurewed by the S u ~ t e n d i n g  
Surveyor of Works, 111, Calcutta at %. 1,877/- per month under FR 
M(B) and tho papers were received from the Superin tending Surve- 
yor d Works, III on the 2nd March, 1965. In tenns of letter No. 
34(2)/gZGenl. dated the 23rd Februnry, 1962 transferring the Centre 
to the Went Bengal Government, formal acceptance of the rent as 
now aslFessed will have to be obtained &om the State Government. 
The matter is being referred to the Min~stry of Ffnance (Rehabill- 
Oltfon Division) and with their concltrrence a reference will he made 
to the State Govemme~t. 

Sew. to the Government of India. 
[OM. No. 4/2/64-Bud. doted 9th March, 19651 

C'ftronologScd rtcctamcnt r M n g  ths vwiow W e s  of action trrktn 
for $scztiorr of rent of the buildings at the Tminingcurn-Ra- 
duction Centre, Karmrthcrtty. 

I 45-63 Superintend' Survr)'or of Works, I I i ,  Calnrna 
(s.s.w. 13 quart& to h a SUMAC RZIK for rbc 
building. (All rdamt materials w m  fbmkhcd). 

h-7-43 S.S.W. 111 ranindai. 

1)-1ob3 S.S.W. I11 f isd rmt id its. 1,019 - undtr 2.R 4s (A) 
mJ $4 K*. 1.71 11- unrkr FR 45 (B). 



ZI 6-12-63 S. S. W. I11 refixed the rent. 

13 30 -12-63 West k@ Govcx1111)aht asked to kt U6 be 
sed value of the buildings which wae acquired by 
the State Government. This infixmation ' l~sa re 
quirrd for fixation of the tcnt finally. 

14 1-2-64 West Bcngal Govenvnent reminded again. 

15 7-44 West Bengal Gownmart reminded again. 
16 5-544 Informstion received fram rhe West Bengal Govern- 

ment. 

V 13-5-64 S. S. W. 11 I Calcutta wuorted to 6 the rrnt cw tbt 
basis of information furnished by the West Bcn$al 
Government 

a8 ~ 7 6 4  S. S. W. 111 Calcutta fixed revised rent at Rs. 1,6351- 
under FR 45 (B) instead of Rs. 1,71 I J -  prtvioulllf 
bed .  

19 ~8-7- Ministry of Finance (Rehabilitation Division) rcqw tcd 
to appm\.e of the rcnr fixed hy S. S. W. 111. 

21 7-8-4  Ihsratcs Rraxh advised that the case might b ref" 
to the Ext~utive F-nginecr (Rates) with refescncc to 
c m t r i n  points governing the fixation d r a t  

22 26-8-64 becutivc Engineer (Ram) rcqusted to chcck up r h t  
tent fixed by thc S. S. W'. 111, C'nlcunn 

24 17-1 I+ Ministry of Works and Hasuing rtrurncd tht filc to tbr 
hlinistry of Rchbiliwtion. 



2.9 *I-@ s 7 c f  Of W&, IV, retumd the ilk llrayine dur 
mtlstd rent has been fixed at Rs. r,8'lj;- but thir hrd 
get to bc confirmed the Supetintending Survcyer 
af wmb, 111 (S. S. 9 111) who was out on tout. 

30 u-ads File rcrurrredtoS.S.W.IIICakutta rcqucating him 
to fix the rent finally and sard bsdr the file to tbc 
Minisuy of Rehabilitation by 27-2-65. 

31 27-265 S.S.W. I11 remindcd on telephone. 
32 2-3-65 File reaivcd back from S. S. W. 111 fixing the mt at 

Rs. 1,877;- under FR 45 (B.) 

6. ( i )  The Committee are unable to understand how the Special 
Officer (Agraculture) could have &clured 60 acres of hnd as suit- 
able while o joint sum%( conducted a year later s h e d  that the 
total area of Land, 239 acres (whtch tncluded 60 acres) was unsuit- 
obk for cultivcrtion. It ts obvious that t h ~  exominatton conducted 
by the Special O w  was perfunctory. 

(ii) The Committee desire that the q u e s t ~ m  of refund of the 
sum of Rs. 26,300 by the State Coverntnent be taken up at a high 
leuel. They would also lrkc to  be cnfmed  of  the total loss asffer- 
d by  the Government Irt thw case. 

IS1 No 64(Para 641 of Appendix 111 to the Twenty-fourth Report 
(1!363-64) 3rd Lok Sabhal 

(i) The Gavenunent of Orissa to whom the matter was referred 
ta, have since reported that the proposal to acquire additional 60 
acres of land which !lad been dcclard sultotble by the Special 0.83cer 
(Agriculturr), Covernmerrt of Indin. did not materiahse owing to 
abandonment of the scheme under reference. The actual area of 
land that was acqulmi for implcnentatian of the scheme is 202.02 
acrea and not 2S4.00 acres. 

(11) "Lhs expenditure tncurred on payment of ~namtenancc asYis- 
turn to the displaced persons at Mahaluxmipur during the period 
fmm Jpnwrry, 1959 to March, 1960 was Rs. 26,000f-. It  is not the in- 
taatioln of the Cavemrnent of India to get refund of this amount for 
the foffowjng racaons:- 

(a) The oxplsnditurr on payment of rnatntenancr? d t a n c e  to 
the iunillcr at Mohaluxmipur could not have bcr?n 
a d d e d  am the site at Mahdunnipur was selected at a 



time when they could not be accommodated in the B h w  
andpur Colony where the families were sent s u b  
quently after a decision was taken to abandon the Mahe- 
luxmipur Scheme. As such there was no possibility of 
moving the families direct to Bhusandapu (instead ot 
Mahaluxmipur) from the Charbati Camp. There is, 
therefore, no question of any i n f ~ c t u o u s  expenditure an 
account of payment of maintenance asldstance to the 
families dwing their stay in Mabaluxmipur. For there 
masms, it would not be proper to ask the State Gwern- 
ment to repay this amount. 

(b) The above-mentioned expmditure of Rs. 26,000/- on main- 
tenance Pssistance was incurred partly under 'loan' and 
partly under 'grant' in terms of the sanctions issued by 
the Government of India. The portion that was incur- 
red under 'grant' cannot be claimed back from the State 
Government. The 'loan' portion of the expenditure was 
ultimately to be treated as 'grant' in view of the deci- 
sion already taken by the Government of India that the 
maintenance loan advanced to the East Pakistan di.+ 
pland persons would be converted into p n t  

As regards the expenditure of Rs. 26,300/- incutred by the Stek 
Government on the purchase of the buildmg taken over in connection 
wfth the scheme, the State Government were asked on 3rd Decem- 
ber. 1963. to refund the amount in full 

The State Government have already been ~dormed that the  Gov- 
ernment of India would not bear m y  part of the losf on thls scheme 
and the State Government should repay in full the loan taken from 
the Government of Indla for the scheme along with interest. Tbc m- 
fund of the loan to the Gnvcrnmrnt ot India would not however i ~ -  
dude the loan taken far advancing mnintcnanre loan to the farnil@ 
at Mahaluxmipur as stated above 

The total loss suffered by the Government in this cam could k 
known only after the disposal of the land and bulldingti acquixvd Un- 
&r the scheme, in regard to which the State Guvcrnmmt h a w  hcm 
uked to take early action. 

"In view of the following chronolngical statement of facb gothe- 
Pd from the Ministry's Ales the statement in the Note that  the prqo- 
6.1 to acquire addjtional 80 acres of land which h d  brm doclard 
suitable by the apctal 4 c m  (Agriculture), Gmmmamt of In&, 



did not materlplire owing to abandonment of the scheme under refe- 
renee does not appear to be quite correct. 

lQCh June, lW7:-The Spedal Officer (Agriculture) in company 
with State Govenunmt of3cials, inspected a block of land measm- 
m g  300 acres, which included the 60 acres of goad cultivable land. 

8th Fehrww, Ifl!%l: ---Scheme was sanctioned by the Ministry oi 
-billtation. 

12th March, 1958: --In a letter to the State Government, the M h b -  
try of Rehabilftation remarked as under:- 

"We were, however, wondering why only 239:69 of land 
offered to us now, when the area inspected by our Agm- 
culture Officer was about 300 acres. Our Rehabllltation 
OfRcer who has since visited the farm reports that tbe 
area of about 60 acres held back by the owners is suit- 
able far peddy cultivation. Though the fann was largely 
under scrub forests, it was selected for the rehabilitation 
of displaced mainly becnusc 60 acres of it was g a d  
paddy land . . . . . without t& land the scheme 
most likely will b unsatisf,w:ol?; and we may have to 
drop it." 

17th Marctr, 1958: --The State Government wrote back to the 
'dinistry of Rehabilitation stating: 

(i) that "the extent of 300 acres uf land" referred to by the 
Agriculture OfEcer was apparently b a d  on qecsurvey 
and that the State Covcrnrnent's propasals and the 
scheme subm~ttcd to I!F M~nistry covered an ama of 239 
acres; 

(11) that a t  nu tlme the land (60 acrtu>) wcrc taken tnto account 
and proprscK1 for acquisi5m as there were some legal 
difnculties which rendewd thc acqusitian of those !an& 
untlesireblc~, and that these lands could, however, be 
taken crver "after the legal hi was removtld". 

30th Ocftrtwr,  1Y3H -?'he sthenit, was caracelied by the Mi- 
of Rchbllit~ticm as l t  hod not madc n\uch head-way by that time. 

20th Notlsmkr, 1938 - -  The State C;ovenunent represented against 
tho cancdUation at the scheme as according to them tht lands h.d 
.IrauSy b trkm psseslswn trl on 6th October. 19543 and mggesk8d 
flpr F(nforaUCkn 



lot December, 1958:--Orders regarding cancellation of the scheme 
wae withdrawn by the Ministry. 

16th December, 1959:-The Establishment OBcer af the Danda- 
kvanya Project visited the colony, who reported as under:- 

"An area Qf 60 acres of land situated in the Centre of acquir- 
ed plot and all along shown to be within the area for 
sale was also conveniently withdrawn during the acqui- 
sition pmedings . . . . . . . . . . . . . . This left the whole 
deal without any real substance, leaving behind no p M  
land worth the name A t  for cultivation." 

7th January, 1960:-A joint survey of the site was undertaken, 
and it was considered that selection of this land was unfortunate 
and that i t  would require a large amount for providing proper 
irrigation facilities for making the land cultivable. 

14th Januarg, 1960:-The Ministry of Rehabilitation wrote to the 
State Government stating that in view of the p i t i o n  there appmred 
to be no option but to discontinue t h 5  scheme. 

The successful implementation of the scheme aqmdcd upon tht. 
acquisition of the 60 acres of land v.rhic1: was not available to  Chx- 
emment owing to the legal bar which it has been stated (January. 
1966) was removed only in 1963, t . t  3 years :+ftcr thc schemr waq 
finally abmdoned." 

(Sd./-) K. P MATHRANI, 
Seneta-  to the Government o f  indru 

[O.M. No. J/2 64-Bud., dated 10th March. 1965.1 

~ecomkcnda t ion 

7. It is regrettable that the schenre fur the resettlemenl of d i q r k r d  
p e r m  from West RengoI proved lo be a farlure tcsrrttang In a nQt 
lorr of about Rs. I6 lakils to the Central Government. The Cmr- 
&tee regret to note tlmt thu was a bad m e  w ) m  the gwos cmd 
cons of the scheme hnd not hem considered bejorehand. The C m  
mitkc ?tope that the Min@ry t r i l l  profit thr axpmcnre  qnrnrd 
and a d d  such costly msstake in future. 

[S. No. 85 Twenty-fourth Repart (1963-64) (3rd Laic Srrbha) j 

(Sd./-) K. P. MATHRANI, 
Stcy. to the Goat. of In&. 

5O.M- No. 4 m - B u d  &tad 17-9-64] 



8. It is really surprising to the Committee that despite the fact that 
the Mtnh tq  were aware of the full facts of the cue ,  no notice of 
these facts was taken when the ofices involved in the lapse was 
allowed to resign. It pmsess the comprehension of the Committee 
how n decision to drop the cltarge against Assistant Valuation 
Oficer was taken when it was clear that he was involved in. giving 
incorrect information which amounts to suppression of truth. The 
Committee desire that this case be investigated again and disciplirrc 
ary action taken agatnst the delinquent oficer. 

[S. No. 66 Appendix 111, 24th Report (19S3-54)]. 

The Omccr mvolved in the matter was the hlanaging Officer. His 
fault was that know;ng that the ordcrs of the Deputy Chief Settle- 
ment Commlssioncr dared 3-6-53 dcclartng the p ropmy as allottable 
had becn set ssidc undrr Scctmn 33 of thc Displaced Persons (Com- 
pensation & RchabiIitatinn) Act. 1954 by the Deputy Sccrctary to 
thc Government of India. Mtntstry of Rehabilitation, vide his orders 
date3 27-4-59, hc cxtbcu!tA an agccmcnt  for salc with the occupant 
on behalf of thc Ctwcrnn~cnt or1 108-53. with the result that the 
High Court q u a s h 4  on  the 6th October. 1960 the orders of the  De- 
puty Sccrrb:ary dated 27-44-59. 

Thc psrt ton is that thc orclcrl; crf thc Deputy Secretary to the 
Guvcmmcnt of lndm dated 27-4-59 wcrr not placed on th? relevant 
fl!r Thc Managing Oflicrr, thmctblre, while execu!tng the agree- 
men: on behalf of the C;av~mmcnt t~verloraked the fact that the 
ordcrs of the Deputy Chrcf sttlemcnt Commissioner declaring the 
property as allottable on the tzasrs of whtch the agreement was 
being rxetutm! by him had h e n  set asde and thc property had 
becn declared as salesrMc hy the Deputy Secretary to thc Govern- 
ment of India. The wrong exrcution of the agreement came to thc 
notice of the Departmental autharitics only in Septc-r, 1964 when 
the petition for quashing the anlcrs al the Deputy Secretary to the 
Government of India waa pending before the High Court. The 
Mrnoging Qmeer had by then already left the wrviee having re- 
aimed on &!2aO. In other w d s ,  the Manadnu Officer rdllned hfr 
paat a b u t  wen month, earlier than his mistake was detected. 
r matier af fact, when the FaJlgtnatlan of the Managing Obleer w o  
sea (Mi) LS.--85. 



accepted, no departmental proceedings had been initiated or we- 
pending against him. 

As regards the Asstt. Valuation Oflicer, it may be stated that 
the office copy of the letter in which hc was asked by the Regional 
Settlement Commissioner to confirm the maximum land rate of 
Ward "EA" runs as follows: - 

"The maximum schedule rate for ward "EA" for shops sites is 
Rs. 100 per sq. yd. whereas the shop has been asscssed for Rs. 150 
per sq. yd. Please confirm and forward ycwr s c p l y  b y  the 12th 
March, 1958 to the undersigned by nanw". 

But in the orig~nal copy ol the lctzrr a Idrecscd to the Asstt. 
Valuation Officer, the words "n-hcrt~as the shop has brcn  osscsscd 
for Rs. 150 per sq. yd." had hncn qcorcd out ?-ry c .rnl\ u?ikric-rwn 
person Efforts were made to fix respons~bili:y nnd find ou: th r  per- 
sons who had scnrcd out thc,e tvnrd.;, but i t  J'; rcgrc,t!cd thnt i t  has 
not been possible to do so. 

The Asstt. Valuation Offi-cr w n s  not l n  dTi:c and the Sfmior 
Valuer sent a rep!y 1 . x  tile Rcgonal  Offiw hy sirninrc, t h r  I! ttrr for 
Asstt. Valuation Oficcr. ?'be reply sent !)y firm runs as fo!io~vs:- 

"The n1ax:murn Inr,:i rn!? of "I?:\" crrclr* nnznr.. Attar1 :ind 
Panj Plr. Ju l l undu r  .s Rs. 100 pcr sq yd. for shops" 

As the shop :n qucs?inn w n . ;  clc:krly mcn:ionr.d in t h ~  subject of 
the above iei;er o f  the Reg!onnl Sctt!emrnt Camrnissionrr and also 
in the reply sent by t h ~  hsqtt. \'aluation Omcrr, it is crrnsid!:rc4 that 
the Asstt. Vaiua!ion OfYicer's ofllcc should have cared to s c ~  whcm 
shop No. EA-652 was si tuated and to indicatc thc maximum land 
rate of that locality (Bazar Knlnn) instead of intimating the land 
rate of other bazars in the "E.4 Circle". 

The Senior Valuer rcsponslble for giving this arnh~pmus infor- 
mation was charge-sheetcd and regular departmental enquiry wns 
instituted agwst him. The E n q u q  Omser, hrlwrver, rwrrrnmcmd- 
ad that the charges against the Seninr Valuer ht.droppcd a3 the ari- 
@rial letter of thc Regional Scttlrment Cirmmissioner addrmscd to 
the ksstt. Valuation Officer (without the portion scorcd nut) wan 
not clear. The disciplinary proceedings were, thwdore, dropped 
by the Regional Settlnmmt Cmrnirnioner. It ssqwaw thnt the En- 
quiry OIBcer gave the benefit of doubt in favour of the Scnior Valuer 



and as such no action was taken agalnst the official concerned for 
his carelessness in not verifying the rate of the locality in which the 
shop of which No. was given m the heading was situated. Far this 
act of carelessness, the case is being re-opened by issuing a Presi- 
dential Order under Rule 32 of the Central Civil Services (CCA) 
Rules, 1957 for taking disciplinary action against the Scnior Valuer 
because he had already been exonerated by the Enquiry Officer. The 
result of thcse proceedings will be ~ntimated as early as possible. 

(Sd./-) K. P. MATHRANI, 
Secy. to the Covernmmt of lndla 
[O. hl. Nu. 4.2/&Bud dt. 123-63]. 

Recommendation 



11. The Commiftee would like the Ministry to wsue special i n s t m -  
tions to the Dandakarunya Development Authority to m r e  that 
petishuble commodities we not purchased injudiciously 4s how- 
ed in  this case resulzing in a loss of Rs. 14,600. It i s  rather strange 
that the Price Fixation Committee should have m d  tkk retail sale 
prices far in excess of the market price, despltc the fact that there 
was delay in fictlng the price. This aspect needs looking into. 

IS. No. 69, Para 69 of Appcndis 111, Twenty-fourth Report of 
the Public Accounts Committee 1963-643 

Suitable instructions to the Dandakaranya Development Author- 
ity to ensure that perishable commodities are not purchased inju- 
diciously have since been issued on 16-5-64. Thr Chairman, Danda- 
karanya Development Authorrty has been requested to look into the 
circumstances that led the  Price Fixation Committee to fix the re- 
tail sale price, in excess of the market price. 

[O. M. No. 4/2/64-Bud. dt.  17-9-64]. 

Recommends t ion 

12. The Cornnutree regret to nore !hut despite t h e  assurairce pt*rn fo 
them by the Ministry that t h e  accounts of Gouernntent properly 
would bcr reconstructed a7ld brought upto date by March, 1960 zlwsc 
had rernatn~d tncomplerc for so long. They trust that all the  
accounts would hove been completed by lloui. They would likr k, 
be informed of the posttion in this regard. 

[S. No. 118 (Para 121) Appendix XV, Eighth Report (198283) 1. 

I. All the C3ovement  Burlt Propertics in D?lhi lntrmatcd by the 
Ministry of Rehabilitation from time to time have h e n  entcted fn 
the "Return of Governm%t B u ~ l t  ( b h b  ) Propcrt~cs" cornmanly 
known rs Valuation ~~ which is the basic recard ss alsr, in 
th "Rqistel.r of Gosenuncnt Built (Rehab.) Prwrtrcr in I)r?lhiw 
hr;cv#a u Bmk P q m t y  Reglstws. The total number of pmrt;lar 
entered h these m#sterr b 6Q,W. 



2. So far  as Valuation Registers are  concerned, they are  com- 
plete except that valuation has not been shown in about 503 cases 
because it 1s not available from the records of the Valuation Omcer. 
He has been asked to furnlsh valuation in these cases and as soon 
as it is received, it will be entered in the registers. Entries made in 
the Valuation Registers have also been authenticated by a Gazetted 
Ofticcr. 

3. As regards Bas~c  Property Registers, these registers are intend- 
ed to 6how P complctc a:count of the amounts due and real~sa'ions 
made from thc transferee /purchaser of a prop?rty. Theaccount? in 
thcse rcgistcrs are, therefore, ctrmpletcd at the t ~ m e  of execution of 
Lcnsc S:~lc Deeds to  ensurc t h a t  the total amount duc from thc PUT- 
chasm 1s rccov~rcd bcfort thr  sale de" ee?. 1s executed in hrs 
favour. Thus nl!hough at1 the properties have been n.st?d in these 
rcgstcrs, ncrount5 are  cnmpictr only In respect of properties for 
whsch sale deedc ctc have hccn iw~cd As a large nurnhr o! prp- 
pclrtws w w c  t ransfcr r~d  vn .nr,tnlmw' tra;.%. and t h e  lnr t  ins al- 
rnm! fa115 dur In 19(iti. t h r  regislcrs wrll he compl~tcd ~n respect of 
all t h c  propvrtw, o ~ ! y  i f f t i  r thc la;! ~ns!alrncnt 1s rect.wrc?. 1.e. 
dur ing  1966 67 cr  thwenftcr. 

4. Tk Acciruntan: Gcncr:il, Cumrncrce, W,)rks & 'Ill sc ha; desir- 
ed tha t  thu iollwvmg Au,hi Commcmds may be incorporated i I the 
note: - 

"It  h 3 " i b ~ t ~ n  ~ t i l t ~ I  "I17t the Va!~:a'.:on Rrg:~tcri arc cornplct* ex- 
crp: !h:it valu.1:: m   as nrrt I , , .  11 $11 w"n t u  ;ikxu? 5W c-iscs I t  w ~ s  
no t i c4  t h ~ !  the datc of takm;: w c r  of the pwp7r!:: from the C.P 
tC' D has nut k n  nnttbd rn m y  caw. 

f t  was naticcul t ha t  the psttng of thc cntri8.s r r g w l i n 6 :  t h .  rwi- 
isation of rent. ins'*klmrat-mzmw. wg*tbr chareet, P** ?n *?I* Bas'c 
Property Rrputrm In rwncc-t of the pr ,pcr:lrs in which carps lratc/ 

deeds hove not yet been inwed, has h e n  in arrears s i i ~ ~ , ~  1-4-39. 



Regional Settlement Commissioner of the Ministry of Rehabilita- 
tion". 

5. The above observations of Audit are being further examined 
in consultation with Au&t and the action taken thereon will be re- 
ported to the Public Accounts Committee as early as possible. 

(Sd./-) K. P. MATHRANI, 
Secy. to the Government of India. 
[O. M. No. 4/4/WBud. dt. 33-65]. 

13. The committee would like to be infonncd of the action 
taJcen against the delinquent oaf7icinls for alleged embezzlement of r u d .  

[S. No. 119, (para 122) Appendix IV, Eighth Report 1962-631. 

A Field Inspector and a Ren: Cv:l#.coor \ v c ~ r t  prrwiutvd for  em- 
bezzlement of Government money T h r  Field lnspc~ctor was acquit- 
ted by the Court on 1-4-64 The Judgcmcnt of the court i.; being 
examined and in th? light o f  obr;ervations made thervin. depart- 
mental actwn for contributory negllgcnc~. if  considered n tessary ,  
will be taken against !he officials concerned 

?he Rent Collector !s r~pic'cc! t , ~  bc still abxoncl ln~ A a result 
of dcpartmcnt;t! action agnins! t h ~  dcl~nquenn omcials, the services 
od ane of the rrf5crrs (Shrl Y Pnul Ex-Circle Officer) haw becn ter- 
minated on 1Rt2-62 Annthw affkcr (Shn P P Narangt held rm- 
pondble for contnbuton; ncgllgcnce In thr embezzlrment nt Govt. 
money has been I d  nff a f t ~ t  A remlar  departmental cnquiry was 
held sgatnst h:m during I '&3 tn 11 163 The cmbmzlwl amount has 
gone uptr, Rs 99.061 13 agalnst Rs 97.727 intimatrd pn?t.tausly. 

[O M NO 4 /2 /64-R~d dt 17-9-64]. 

14 (1) h e  mmrnrnee note that the orrciatr concerned in thir m e ,  
wee  the saw who were inuolved in  the aUeged mbeztltmrsnt of 
fulldr a d  m i n n  nnar heinrl r a k ~ q  nqatnxt them. 



(i) The position of 213 Receipt Books as explained against item 
(iv) of para 34 (non-maintenance of accounts of Govt. property) of 
Central Government Audit Rcport, 1962 has been examined and is 
found to be as follows:- 

(1) The Receipt Book bearing No. A-1357 was found to have 
been counted twice. 

(2) 1 Reccrpt b k  No. 0400 was sent to the Controller of 
Printing and Stationery as a specimen for printing of ro 
ceipt books. The Chief Controller trf Printing and Sta- 
tionery txde his lcttcr No. 36/6/63-P/15223-P, dated 7-9- 
1963 has intimated to the Regional Settlement Commis- 
sloner, Delhi that the printing jqb tg:a; forwarded to 
the G w t  of India Press, Nelokb-rv I t  u thus clear that 
t h ~ s  Receipt Book was duly :. m v t d  by the Printing & 
Stationery authorities. 

4 3 )  94 receipt books issued to the D:rector c a f  Estatt-s He has 
confirmed the. rece.p: o f  tho>e receipt books vtde D 0. 
lcttcr N o  DE 'L ( 3 )  E O  (MKTI 58 dated 31-8-63 

44) 29 r w c ~ p t  books .ue available with the Reganal Setle- 
rnent Comrn!swncr and h a w  h e n  verified by Audit. 

45)  7 rrccrpts b c ~ ) k +  Ptrstmgq a r c  ful ly  traccd ou: In t h e  Cash 
I9arks h t  t t r c - ~ r  c luntcrftrtls a rc  stll! rnis~mg inspite of 
t hcrrrrugh searrh 



(ii) The arrears of rent etc outstanding on 30-6-64 were Hs. 48.38 
1&hs against 78.07 lakhes on 1-7-62. Thus during the peripd of two 
yeen the urrears h a w  been reduced by Rs. 29.69 lakhs in addition to 
covering the current demand of Rs. 17.34 lakhs for the period from 
1-7-62 to 30-6-64. The total amount recovered during the above 
period was thus Rs. 47.03 lakhs which also indudes redu-tion of 
Rs. 3.05 lakhs on account of Ground Rent in respect of properties 
transferred to the Land & Development oflice. No recovery of rent 
was waived during the above periad. 

The amount of Rs. 48.38 lakhs inc'udes a sum of Rs. 12.10 lakhs 
which represents Instalmen; hionry i n  respect cf prop.~rt~es s lid on 
hire purchase basis. Vigorous efforts are being mad? to liquidate the 
arrears as quickly as possible. 

[O. M. NO. 4/2/64-Bud. dl. 17-9-64]. 

Recommenda'ion 

15. The Cnmmtttcc T e g w  to notc ?ha?  t h e  failure to detect 
trr~gu1ari:ias i n  r r n c .  and r~ t c k ~  c-.r:,rdp!-o~is action rt t  rhis caw had 
r e d  ed in the dcl:qqtrol t  o.!Tc:a!s ecc - rp l t~g  the pt~ltuhmt-nt. 

[S. KO.. 121 (Para 124) App-ndix IV. 
Elchth Rcpvrt (1362-6.7) ] 

A s  stated a p i n ~ t  S. No. 119 (Para 1221. action h33 bccn n.nd is 
being takcn a g a r a t  t h  - dilt!1ri11ont oficrals. 



APPENDIX XIX 

DEPARTMENT OF SOCIAL SECURITY 

Statement sitowitxq action takcn/proposed to be taken on tJw 
reconrmenchtions of t ltc Public Accounts C ~ r n m i t ' e ~  

Rccommendntion 

[SL No. 37, Appcndtx V nf the 19th Report of t!w F;rb!:c Account3 
Cornm~ttee-1963-64 (Thlrri LAxk Sabh3)J. 

The pmymarl to give statutory status to the Ccn!ral Stma! 
Welfare Baard had bccn agreed to by th.2 Mtn:stw 0 :  Edurstio?. 
Ymnwh.1~ .  the hpartrnent of S .x ia l  Security has h e n  es:~bl~sl? a 1 
nn4 tho o b v e  proposal is being grwn fresh cnnsidcret:on In L !  
orrzader and expanding context of mid sccuriv. * 



The Committee are of the view that in the present situation when 
even the powers and functions of the Social Welfare Board are not 
well-defined, rhere i s  bound to be duplication of efforts by vnrknu 
agetrcies. They would, therefore, suggest that this matter should be 
looked into and suitable steps taken to donarcate the sphere of acti- 
vities for the various orgcmisations dotrtg welfare work, so that d u p  
,Jication of egorts nury be eliminated. The feasibility of entrusting 
the work of supervision of social welfare in rural areas to Zila Pari- 
sh& and Community Development Blocks may also be examined. 

:[S1. No. 38, Appendix V of the 19th Report of the Public Accounts 
Committee--1963-64 (Third Lok Sabha) 1. 

The recommendations of the Public Accounts Committee will be 
,kept in view while implementing the decision regarding the future 
status of the Central Social Welfnrr Board. 

Recommendation 

As against the  toeaI grant nf Rs 958 31 lakhs pard to  the Iiutttu- 
t h s  by the Central Soclcl U'cllarcp Board ~ t t h e r  d~rer t l !~  nr through 
the Sta.e Boards. rhe admrn;strat:t,e expendtture of the Central and 
the Srnte Bonds r;tno.c~:*c? r.1 R c  130 22 lokhs or 13 5 per cPnt, 
which is obt*rnusIy disprirprtronate to the scrtq:ccs r~ndrrc r i  by the 
Bwrd 

@I. No. 39. Appendix V of the 19th Repon of the Pitbltc Accounts 
C o r n r n ~ t t ~ l ~  (Third 1 ~ k  Sabha)]. 

The admrntstrartvr expendlturc crf Rs 130 22 lnkha includo 
Rs 879 lakhs on the production of journals (Social Wcllf~rc and 
Sarnaj Kalyan) and purchase of documentarm Exclirdm~ this, 
tbe adminlstratjve cxpendlture corn- to R3. 121 43 lnkhr This rcp- 
menb the total administrative expndrtum, both in resjwct af the 
Central and State Boards In the total grants, hotvwcr, the 
a a a u n t  received fram the State Covernmcnts and the Ministry of 
Community Devcbpmclnt in mrpect nf W c l f ~ r r  ??xten~tnn Pm)c.clts 
Bw usnot k r r  tnc:uhJ. I f  this r g  done,lhfhe pbrcentago trf adrnlnfs 
m t w e  expndtture to grants drsburrrcd will bc, much Icu. 



The Committee view with concern that while the grants paid ta 
the institutions had decreased from Rs. 211.96 l a k b  in lBfH)-gl ta 
Rs. 165.01 hkhs in 1961-62, the adnin:afrative e q m d i t u r e  of fhe 
Central Social Welfare B w r d  increased from Rs. 9.96 h k h s  in 1960- 
61 to Rs. 1 1.56 lakha in 196162, out of toh.ich t h  expenditure on 
T.A., and D.A ., publici y, refreshments, con fwencm and seminars 
and contingencies a m o u n t ~ d  to Rs. 5.22  Inkhs. (The ntnorrnt would 
be still higher if the e x p e n d h r e  incurred on these accmntd by  the 
State Boards were t a k a  into consld~rat ion) .  The Cmm;'ren are, 
t h e r e f o w .  definitely o f  the  oplnioq that ?her? is scope for mttail- 
ment of administrative erpenditure. e,vpeciaIly at the Centre, i n  vicu 
of the fact that most of t t t ~  intp!eribnfattm and execrttiun of the 
carious projects is Rorw :hrorcg!i ' h c  ayerrci~s of the St%*? Boards. 
[Sl No. 40, Appendlx V of the 19:h Report of the Publir Acc~unts  

Committi.e--1W-G.l (Third Lok Sabha)]. 



The recommendation of the Commitbee is accepted. 

A suggestion was made that the voluntary institutions might be 
usked to submit app.ica:ions for grants through the S ate Govern- 
ments, the Z!Ia Parslaads or  other local authorities, who, in the light 
of thfir local ktzowledge. might recommend deserv'ng cases. The 
Sccre ary to the Ministry of Education agreed to examine the szig- 
gestion. The committe? nmtJ be itlforrned of the  decision taken in 
this regard. 

[Sl. No. 4'2, Appendix V of t.he 19th Report of the Public Accounts 
Committee-19G3-64 (Third Lok Sabha)]. 

At present all applicaticns for grants are rccomn1cndn4 by the 
State B u d s .  ln each C X O ,  thc  :zpplican! in-ti u.~o:l :s v~s ' ted  by 
a member of the Board and all the app!xat:o:~s al,);lg with the rc- 
commendations of the vis.t-ng m e m b ~ r s  are cnnsidercd In the  S!alr 
Board's m-.c:ing. The S:ntc S r t a a l  \i"e!farc zId\*isi~rv Hoards h w c  
been set up by d.fTrzcn: Statc Governrncn!~ in con;u14nt:on iv~ t ! i  thr 
Central Social Welfare B.~srd. T h c  State Bcords hay,? becn consti- 
tuted in  such a way as to prov:de gmerally for rcprcscntntion for 
every dlstnct. The State Governments have also nomina;c.l thcir 
offic.als as m e m b m  of the State Boards in order to ensurp closr co- 
ord-nation. In tkse  circumstanccs, there does not appear to be 
any need for changing the existing procedure. 

Thc facts placed before the Committee teem to indicate thut there 
ir a certain amount of extravagance rn the use of jeeps. 

[Sl. No. 43, Appendix V af the 19th Report of the Public Accounts 
Committee-1963-64 (Third Lok Sabha) J. 

To prevent the alleged extravagance, instructions have b n n  
W e d  ta the Sbte Boa* to have strict vigilance :In S watch aver 
tk use of jeeps. They have also been tnlornd inn! in c m  of 
mkuse, the jeeps will be withdrawn. These fnstructinn~ have olw 
been conveyed to the Project Implementing Committeer. The fnc 



pectorate staf? has been instructed to see during the course of their 
visits that jeeps are used for ofliciel use only, and to report c a s a  of 
misuse direct to the Central Socia3 Welfare Board. 

Recommendation 

The Committee consdm it unfortunate that assets on mtch a 
large scale to the tune of more than Rs. 80 2alch.l; were created with- 
out a proper assessmen? of the long term requirements. They w e  
also surprised that the represcntntive of the Mmi+try of Finance 
would have a-greed to this eqendi ture  on such a large scalp. They 
would like to be informed of the disposal of surpltis tt+ai:~ra and 
jeeps. Miniatrg u~ould take suitable steps to ensure the propm t t p  
keep and maintenance of these vehScIes by the v9tuntary organ;sa- 
tioru. The Minkt? should a h  lay down the purpose for which 
these vehicles may be used. 

[SI. No. 44. Appendix V of the 19th Report of the Public Accounts 
Committee-1S3-64 (Third Lok Sabha) 1. 

The jeeps in question werp purchased keepinq in view the re- 
quirements of thc Welfare Extension Projects alrcajv startrtdjpro- 
posed to be started, as far as those rcquircmcnts could bc aswssed 
a t  the time of the purchase of jeeps. Out of 86 jeens which ortginezl- 
ly  bccnme surplus on account of closing down of Wclfnre Estension 
Projects of the 0 r :pna l  Pattern, 3s many as 60 have since been @vrn 
for use to vo1untn1-y arganisatlon which havc taken over the aeti+ 
tics of these projects, or o thenv~sc  put to w e  Thc rcmaminq 26 
jeZIps havc btwn kept for allotment to the District Social Wclfnre 
Committees and pendlng the formatmn of these cr>mmit!ecs. a pro- 
p s a l  to p v e  these jeeps to voluntary organ~satIanJS!atc Govern- 
trntnts for tcmporar?; use is under the construction of the Central 
Social Weifan? B o d .  The ~nformat~on mqardmq tne d q x m l  of 
surplus trailers is being collected bv the Ccntral Sacinl Welfare 
Board and will be submitted to the h b l l c  Acmunts Cornrnittce as 
soon as possible. The uscs to which the jceps p w n  by the Central 
Social Welfare Board to voluntary instttutions may be put, have 
been laid down and are as under:- 

(a) The jeeps are intended primarily for use on the welfare 
activltks of the Centres of Welfare Estension Projects 
which have been taken aver by the voluntnry institutions 
conmmed. They may also be used for other welfare ac- 
tivities conducted by these institutions. They should not 



be used as an ordinary public conveyance for passengcrc 
goods. 

(b) The jeeps should also be utilised in furtherance of t he  
programmes of Social Welfare under the Central Sacial 
Welfare Board and the State Social Welfare Advisorv 
Boards. 

(c) The jeeps may also be occasionally used by the Chairman. 
Members or staff of the Central or the State Social Wcl- 
fare Board in conncctiot~ with the ~ o g r d ' s  work. On 
such occasions the jeeps may be made available as far ns 
possible and with,di ,c.;cius altcrrttlon of the programme 
already drawn up by the institutions for usr-, t t!-,d- 
persons duly authorised by the mspcc:ive Boards, on pay- 
ment, in cash, of the actual cxpenAi?ure i ncu r rd  nn 
petrol. oil and lubricants. 
10. h1. No. F.5-17 64. SW-3. d,:rcd 9ih !invctnhcr, 19641. 

Recornmendat ion 

131e last Annual h i>ot t  for the  year 1963-63 was l a ~ f  on the 
Tabl-s of h k  Sabha and Rajsa Sabha on thrh 21!!1 and 25th Fcbru- 
ary, IW r e s j ~ ~ t ~ r l y  and necessary action to plncr t h c b  Audited 
Annual Accounts and the Audit Repon b..?forc t ! ~  P~r1:::rncnt ta 
being taken I t  may also be mcnt ioq~d tha t  ncrcm:crv strps am 
llso bcwg takcn to make ppmvtsions In 1Ii::; regar4 tn r l . 1 4 .  I.:mjtIrvyccrr' 
Provident Funds Act, 1952. 

The Committee m t r  with mncern that n lnrgr- arm of Ra. 46S:TB 
hkha was m*standing on 31st Octobpr, 1962 from thc  mnbypvr and 
&at recovery proceedings had zo be tnsiituted in rur manti w l4&4 



wes till 31& May, 1962. They are sorry to  learn that in most of 
these cases of arrears, the employers had not only failed :o send their 
awn cantributions, but had ako failed to  send the contributicrns aG 
readg collected by them from the ernptcyers. The Cmnm?ttw, how- 
ever, note that the percentage of outstandings to the total collectionr 
has since come down from 3- 38 pw cmt. (rn Octobar, 1962) to 1.9 
per cent. ( in  November, 19ti.3). Therl de.sire t lmt  f u r t h ~ r  e f l m  
should he made for the ~ q e d ! t : o u s  Fcovcry of  t h ~  niitrtnnding 
amount and n report nrnd~7 *o  them Swps takm to arm4 acnnnuc 
latiom of .mch arrears in f t ~ t u r ~  mnlj a2so h~ ~ n t ; m r l t e d  to them. 

[S No. 53 Appndlx  XVI to  !hc 29'h R e p r t  (Third Lrlk Sabha)']. 

Ac~ror; T A K W  

(bl A few Ccrtlfirnrc 0t"nrcrs are pmpw;cd to hc nppotntcd In the 
Wmt &tngal region, whcm the pnwrulion work i9  h r ' . ? ~ ~ .  R9 iln 
cxpcrtimcntai memure ta deal with the mvem eases undw :'>r 
Etnp~oyws' Provident Funds Art cxclusi\;e!y This w!I! cnsurt, 
speedy calktion of the durn 



(c) The Employees' Provident Funds Act has heen amended with 
effect from the 30th November, 1963 empowering the Provident 
Fund Inspectors to search the premises and also to seize the records 
of employers. The Central Provident Fund Commissioner, the 
Deputy Pro&dent Fund Commissioner and the Regionnl Provident 
Fund Commissioners have been authorised to assess the amount ?n 
be recovered from any employer, who does not co-opernte in such 
dsessment. These measures will have deterrent eFfect on the de- 
faulting emp!oyers. 

(d) It is proposed to amend the Employees' Provident Funds Act 
prescribing deterrent and enhanced penalties for habitual dcfault- 
ing employers. 

10. M. No. 6/50/64/PF-11, dated 3rd February, 19S51. 

Amount of Amount of kilance from 
S. a f f i ~ r ~  out- arrears from out  of the ar' 

No. Regions srmii int  on nut of the r a m  in col!2;~) 
_I r st CXmhcr, 3m3r-s in col. outstanding on 

1962 ( 2 )  movered 3151 hfarch, 
till 31 st March 1964 

1 9Q 



Yearwise break u of r h c  dues outstanding on g r s t  October, 1962 and of . R the balance t rrcof out~tanding on 31st hfmch, 1964. 

Amount of Amount of 'Balance from 
S. arrears ason omon from out of the 

No. Yaru 3 1 s t  October, out of the aream in CAI. 
1- arrears in Col. ( 2 )  outstand- 

(2 )  recovered ing on 319t 
during the .%larch, 1964. 

period 1st No- 
vember, 1962 
to 3 I st March, 

1964. 

- - ". - -- - - --.-a- 

*In the .+sac d Wctt kkn~.L. the f tgurm arc b ~ra  agrh Fchrumr. :954 













The Committee appreciate the need fm utmost expedition in the 
payment of claims to the empbyeer. Theg nevertheleas feel thut the 
expenditure on wperintendence (Rs. 63.32) Whr in 196263 ir on 
the high tide. The Commfttee &sire that the mutter should be re- 
viewed with a mew to effecting maximum poshbie economy in estab- 
kshmcnt chatgeo wtthout any dctrimtnt to the inntnittes proofdrd 
Zo the empio~ees. 

[Sl. No. 55 Appendix XVI to the 20th Report (Third Lok Sabha) J. 

Uurmg 1962-63, the expenditure on administration expenses under 
head "(A) Superintendence" was Rs. 63.32 lakhs #as against Ks. 51.62 
1a;khs for "(B) Field Work"'. I t  may be clarified that the Reponal 
Ofices of the Corporation who were charged with the Superintend- 
ence of the work In the field have to perform many other items of 
work ~ l a t l n g  tu the scheme In ~ t s  o n p a l  sphere e.g., the reg~stra- 
t ~ o n  of employers and insured persons, maintenance of contribution 
rccords (still confined to rcgronal ofice, in some blggtr regions), cot- 
icvtran of contnbutrons. determination of rate and tltle to long 
term benefits and to medical care and also short term benefits in 
some cases, payment of refund clalms, references to Med~cal Board. 
legal action etc. Revenue collection and the maintenance of re- 
cords connected therewith is the sole responsibility of the reglonit; 
office. The expenditure r m  all these ]:ems \rf work 1s adjusted 
under 'Superintendence'. 

The Corporation is constantl! devismg meatis and ways % 
decentraiiae all posstbie items of work and i t  1s expected that wlth 
progrewvc d e n n  tralisation. the expenditure on superintendence 
might decrease in the y e .  to come. The Corporation is, how-, 
ful'tg c o ~ ~ c ~ o u s  of the need to effect maximum passible economy not 
only m the cxpend~twe on Supermtendence but also in other dirrec- 
tion and hm further noted the t~b~~rvut icrns o f  the Publtc Accounts 
Cammlt tee In this ;~u.yauril 

The Commit:cc may tw tnforrned alto~u! the drc&swn taken in th.  
mottct of integration of ctltailra swsa! secun'ty schmtes. 

[Sl. Nu. 56 Appendix XVI to thc 3 t h  Report (Third Lak ahha)) .  
Amax TAKEN 

The Study Croup on Sacial Security set up by Ckwernment in 
llK)7 tccoaamerrdrrd inter afrrr the fnrrffnrtlon of the bplgt.-"Stot. 



Insurance and Provident Fund Schemes. - The Report of the Study 
Group was dimmed at the 19th Session of the Indian Labour Con- 
ference held at Bangalore on 9th October, 1961. The workers' rep- 
resentatives suggested certain modifications in the Tntegrated Scheme 
and the matter was reconsidered at the meeting of the Standing 
Labour C m i t t e e  held In New Delhi in October, 1962. As recom- 
mended by the Committee, further consideration of the Repart hrr.; 
been postponed till 1W5. The high-level Tripartite Commit tcc 
since set up to review the working of the Employees State Insurance 
Scheme is. however, expected to deal wi th  the matter. 

The Committee are glad to  Iw :rtjo~nled that  thc aillour!! of out-  
standing income htrs since b e 1 1  hrotcght dcruw. The am~uit t  still drle 
to be recovered is, hou~etvr .  t-enl large ( o r e ~  Rs. 52  lakhs) . A sub- 
stantid portion out of t h ~ s  trlas d u e  for 7nwe than F I years 
(Rs. 37-18 Irrkhs). They d ~ s i r t .  t h a t  jurther pfforts shorrld Iw rrwie 
by the Cotporation to ensure eqwdrtrous rt.cotvrv of r l t ~ s  aiwunt.  
[Sl. NO. 57 of Appendix XVI t o  the  20th Repor! (TtiErd Lcik Sabho))  

.~CTIOX TAKEN 

The observations of the Public Accounts Committee have wen 
noted. All possible efforts will be made t o  e f k t  nlcmVerics quickly 

[Ministty of Labour & EmpIoynto?tr 0.M. .Yo 6 10 64-8. & 
A .  dated 19th A u g t ~ ~ t ,  1964.1 



APPENDIX XX 

MINISTRY OF STEEL AND MINES 

1. The Coinnuttee observe that wtth the gradual growth of 
the steel ~ndustry In thc, country. fall 711 rmports and d ~ c i i n r  tn 
uwld pnccs of certatn c-aregorws of s t e ~ l ,  credtts to the I r a  & Steel 
Eqturl~satton Fund mu* fa r  erceed  d e b m  thereto; and only a 
purr of t h v  accruals tx norv spent on enmnng untfonnity tn steel 
prlres I ~ I  the t r - - 1  purpose for whrch the fund war 
crmted Thts has r e s u l t ~ d  111 accutnulatton r ) f  heat*?/ uunspent 
I1olniic.t.s T h e  halances itrc I:kely t o  trtnvase further with 
f t i l l  uttl~satron nf t l t ~  ~nsfnl led  rnpamtjl of the esrsttng steel 
p l n n t s  k wtttng up of rietl- oiics I! ha.? heen stated h~ 
C;ot.."rvlrtent that t l w  Steel Kqtrctltsn:~crn Fund w:II hc on0 nf t h e  tm- 
p ) r t u i t t  s o u r w ~  of r e ~ ~ e n t ~  ~ O T  the Third F ~ r e  Year Plan. While the 
('ommrtteu np 1 . 1  ute t h q  n e d  for tappng all povsrhle sotlrces far 
j i ~ ~ n ~ t r ~ n g  I ~ I P  p k n ,  chi-?, df j  not cnr\stder ~t correct tn  prlncrpie t h a  a 
Furid k ~ p t  outside rhe Consolidated Fund o f  Indta for the ~peca* 
p.rrrpo.w of cqualtsrng prices. and opmxted  by a Departrne~tt Ofiict+ 
throtigh n personal L c d g h  Account tn the RQservt. Bank thozrld s- 
as a rlrcdrunl fm accurnrtlae?ng large mrplu.c funds h!t the @atfan of 
S P I I I ~ I ~  Fmrm at a level h ~ q h h  than necessary for the real purpotc 
of rhc Fund Ftrrrher, tindue &fays rn retotvnng w t s t a n d i n p  d.rsc 
to I ~ P  Fund ns ofso long standing diiftrences with !he main pr+ 
dwers lndacate that the trorking of the Fund rs not quite scrtufm- 
tory Thc Cmnrn~tfcc tvotrld. t h h ~ f o r e ,  ltke the Ministry of Steel & 
Mmry Indwtrits to umrrunf, In cahhlftatwrt with ahc Minisrrits of 
Ftnanct and Law whcthrr the time h a t  not c a e  to make a ?h?nauglt 
rccretc)u* of the cmutitution. scope and u w k i n g  of the Fund 

[ S  No 82 of Appendix IV to 8th Report lTtaird Irok Sabh~)] 
A ~ M  T A K m  

Uplo 31st Mmh, 19:7, the Equrlurtion Fund was operated by 
thf Price and Accounts M c e r  through a Personal Ledger Accaunt tn 
the Rcservt Bank 01 India, Calcutta. h m  1st Aprfl, 1957. the 
ISqu~liroUw h n d  was me- with the ConmUdattd nmd at Yndir 
This mcqpr btoufit about full hrUimantary conkml over the 
truuuctiatui of the find The rmt~pt?r of the Fund wrn mute& 



through the Consolidated Fund and its expenditure upas met from 
the voted grant of Parliament. Price and Accounts Officers as a Ik.. 
partmental OfHcer, could, thus, operate the Fund only to the extent 
of the Budget Grant sanctioned in each year. Even this too wcrs 
tcstricted to the drawing limit on the Bank imposed by the Audit 
from time to time. This limit is Rs. 14.35 crores. Further, the 
transactions of the Fund were subject to full audit control, i.e. pay- 
ments were made after pre-audit. Where payments were made 
without pre-audit, concurrence of local Finance was invariably 
obtained before payments. These payments were subject to regu- 
lar post audit in due course. The cash balance at the credit of the 
Iron and Steel Equallsation Fund as on 31st March, 1963, stood at 
Rs. 64.05,98,458. Payments made out of this Fund during tht* last 
four years were as follows:- 

Rs. 7.60 crores 
Rs. 17.29 crorrs 
Rs. 12.69 crores 
Rs. 23.09 crnrvs 

The Government cvnst~tutcd a Cumm~ttee in Sep:(cmbt~r, :962 to 
look into the  existing system of control on rrvn and s!c.r.l and to 
recommend measures to streamltnc i t  This Committee (i.c Rtlj 
Comm~ttee)  submitted ~ t s  fi:lal report rn October, 1963 After 
carefully examining the report, Government have withdrawn stn- 
tutory control on prlces on all non-flat products with effect from 
1st March. 1964. Consequent on the removal o f  statutory 
control over prices of the bulk of s t e l  production and the 
deciswn to entrust f re~ght  cqualisation to the Joint P l i ~ ~ t  Commit- 
tee. ~t was felt that there was no need to continue the opera- 
tion of the Equahsation Fund. Government have thcrefure dccid- 
ed that with effect from the 1st March, 1964, there shall be no new 
transactlorn involving payments either to or  from thc Equalisatron 
Fund Accruals to the Fund and paymmts therefrom resulting 
from the previous transactions will. however continuv 



the Orgunbath and thue shown in the recomlr of the main pro- 
ducers Pinee the inception of the Scheme had been initiated only 
recently. The Committee desire that the mutter should be finalbed 
without any further delay. 

[Para 86(i), S. No. 83 of Appendix IV to 8th Report (Third Lok 
Sabha) 1. 

The difference between the Rgures as shown in the bdlh of the 
Iron and Steel Controller and those shown in the record3 of the 
main producers have since been reconciled upto 31st March, 1962 
subject to finalisation of c e r h m  dues to and by the Fund appearing 
in  the books of the producers but not reflected in thc accc~un?., nf 
tht* Organrm tion or t w e  I W V . ~ .  

The monclllatlon was being carried out on a yearly bast.; The 
statement of reconcrlratlon as on 31st March. 1963 received from 
TISC0:IISCO are under scrutmy In the OtRce of the Iron and Steel 
Control Certatn variations were found In the records mainnamed 
by the Iron and Steel Controller and that of the praiucers Thew 
have c ~ c u r r t d  as sorntL 0: the c lams and counter-clalrns wt~ich were 
accounted for rn the btwks of the Company have not been taken mtn 
account In thc b a c k  of the  Iron and Steel Controller or rtce-cetsa. 
Tt.icsr. art* now ~lnder  scrutmy in the Oftlee of the Iron and S:rscI 
Control The Equal~satron Fund w ~ l l  have no new transact~on with 
cflrc: flom Is: March. 1964. 



of the Company were taka into account and if disputed claims 
were excluded the amount due by IISCO as on 31st March, 1- 
would work upto Rs. 17.37 laMu inclusive cnf Iis. 14.41 lakhs being. 
the rebate on steel payable by them in July, 1963 as per agreement. 
The actual amount recoverable from the producer on 31st March, 
1963 was, therefore Rs. 2.96 lakhs only. The amount of Rs. 14.41 
lakhs was duly recovered in July, 1963. 

ount outstanding as on 31st March, 1963 against TISCO 
2.23 crores and that from IISCO was a b u t  Rs. 1.89 

crores. The total value of the claims of TISCO and IISCO on Qua- 
limtion Fund as accounted for by the producers in t!wir books as on 
31st March, 1963 wem Rs. 6-92 crores and Rs. 4.75 crores respective- 
ly, as per their reconciliation statements. These claims are  under 
scrutiny in  the ORice of the Iron and Steel Controller. Claims 1 0  
the extent of Rs. 2-24 crores on account of old fre~gh! were disput- 
ed by TISCO. In the statement of reconciliat~on as on 3ist March. 
1962, the amount on tlus account was Rs. 2.18 c n m s  The Increase? 

is due to issue of further bills by the Iron and Srer.1 Comroller for 
Hs. 5.73 lakhs on this score. Regarding IISCO, the amount disput- 
ed was Rs.29.92 lakhs on account of old freight and Rs. 14.41 l a k h  
on account of rebate of steel. The amount on account of rebate nf 
steel has since been paid by IISCO. The claims of the Companws 
are un&r scrutiny in the Office of the Iron and Steel Controller. 

I t  has been declded that with effect from 1st March. 1964, there 
will be statutory price control on flat products, Billets, Tin bars nnd 
pig iron (including ingot mould and rejected bottom plates). There 
will be no further adjustment with the Equalisation Fund with dPect 
from 1st March. 198C 

4. In evidmcc, the ~om&tce were infthmed that a c d i n p  t o  the 
agreement w i t h  M/r.  TISCO & IISCQ, interest on rpecial a d w m s  
and the rsplynent of the ptinctptramount uws t o  be m+t out 01 an 
e k n u h t t o b r p v c t n t o t h i n t l t e p + i c e o f r Z e e l  A r t h i s e l m e n !  
had not been inctauitd in the d t i n g  prtct, the nurnner in whrch 
the inkrat mid be tecovtrcd was un&~ rrrdnatton of Gotrmz- 
mmt. The Committee would lib to be mformed of the decision 
taken tn tht matter. 

ls. NO. w of Appmd~x N to 8th &port ( ~ h i t d   LO^ WIU) 1. 

The matter Is miving Goventmcnt'r a t b a t h .  
[O.M. No. PARL (10)4,!68, dated 13th May, 106J]I. 



5. While the Committee a?e glad to be informed thut the amount of 
.outstandings on account of surcharge on imports had been consider- 
ably brought h n ,  they are unable to appreciate why, in some casts, 
it should not have been possible for the Iron and Steel Control Or- 
gunkation to recover outstandings from importers even three to four 
years aftet they had fallen due. when, accmdinq to the Ru!es, the 
surcharge was rtquired to be paid unthin 14 &yr of the i rsw of the 
final claim. The Committee &sire that effective st? shmrld be 
taken to recover the balance from the importers by the earliw pos- 
sible date. They further desire that the time-limit &id down under 
the Rules should, henceforth. of strictly complied with. Thep tuouhi, 
an t h u  connection, ltke t h ~  organisation to exomtnc the feas1bil:ty 
of introducing the system of bank guarantee against which the  duet 
from importera cotdd be adjusted well within t m e .  

[SI. No. -Para 88 of Appendix IV to 8th Report (Third Lok 
Sabha) 1. 

Out of Rs; 45.5 lakhs as on 31st March, 1963, an amount of 
Rs 10.45 lakhs had been recovered upto 30th November. 1964 In 
:hr hatter Order which preceded the acceptance of tender the 
~mporter was to submit a Bank Guarantee to cover the sur- 
charge t h a t  was due from him The actual amount of Rank 
Guarantee requlrcd was atso worked out later and intimated to the 
Impnrtc~ In many cases. h o w e x ~ r ,  the importer either d ~ d  n.rt 
fttrnish the Rank Guarantee or furnished one which was defcc!:t-e 
'~r. one way or another and ~t had to be returned Meanwhile. thc 
~mports had almady taken place After the imported material avss 
tleltvcrerl t o  the allrtttres the importer was r e q u i d  to subrn:! a 
completc strlttment of accounts but tn many caws such s!otcrnents 
were inordinately delayed and sometime never submitted Therc 
were cases where whm the Bank Guarantees were invoked. the 
Banks conc~rned did not pay the amoud The importers on :t..chrr 
part kept representing that they were nut getttnq hack thc con- 
stgnees rew1pt.s fnvn the allottees (usually Governwnt depart- 
m n t o )  and thnt they could not rcalise the amounts due from allot- 
tccs to whom they were required to supply thp material on 14 days 
c d l t  fGavlcrnrnent kpartmcnts) All this rrsulted in delav In 
making rccovertca. 

The procrNturc has t ~ o w  been changed since 31st November. 1963 
tu provide for &nk Guarantee king fumixhcd before the Customs 
b i t s  am hued : r. Ware the imports take plact! The actual 



amounts is calculated and a Bank Guarantee for this amount is taken 
iram the handling agent. Bank Guarantees are invoked before 
they are due to expire and cases where Banks prove d i ~ c u l t ,  are 
reporbed to the Reserve Bank of India. Handling Agents who have 
proved troublesome in the past am no longer given urg work a t ~ d  
where handling agents find themselves in difficulties with allottea, 
the Iron and S-1 Controller intervenes. Action against difficult. 
customers (allottees) such as stopping of further supplies is also 
being contemplated. 

P'inal claim bill can be issued only on receipt of accounts from 
the handling agents duly supported by documentary evidenoe. Thcv 
take a minimum period of 3 months to collect the data and docu- 
ments and to submit the statement of accounts. To avoid delay tn 
realising surcharge the provisional bills are drawn up on the entire 
contracted tonnage on the basis of data available with the Iron and 
Steel Controller. Thus whatever settlement Iron and Stel Con- 
trolkr can make without the details from thd handling agents is 
an1 y provisional. 

6. From zhe facts of the case as mentioned rn the Audrt R-t, the 
Committee are led to the conclus~on that the performanc.o of ih t .  
firm in relation to their ccmtrdctual obltgattons had been highly un- 
srnkfwtory. The Commrttee further o b s m e  that although the 
firm had failed to adhere 10 rhe presrn bed ttme-srhedtdr 1.1 38 casc.r 
out of 42, claims for lrquidated damages or token liquidated damagcs 
h d  been preferred only 111 fit*r caTer. and,  e w n  tn these caws, no 
r e c o w  hrrd so far been cfected. The Commi ttec canaot  hut rere !  
the sluggish manner :n wh:rh thr organtsaxlnn had procwdrrf tn the 
matte of ~nroking the pcml prormons of the Contract.t. Thir stale 
of aflairs, the Comrntttee would Itke to caugton. mlghf n+t o n I ~  in- 
mlw Gomttrrent rn hear9 financiul lasses, bur also d ~ s h o t ~  rhc 
planned programme of Gotrernment inwlving the use of cmtxactcd 
material. The Cornmines, therefore, denre that itperla! attention 
should be pold by the Htnutry of Steel (t Heatqf lhdwtttct to the 
m4nm with a mew to rnncring that the tnterest of Caremmmr m 
not jeopurdrsed tn any way on account of any hpoe or l o x i t f j  on the 
prt of the organtratian. 

[S. No 88- Pam 890) of Appendix IV to thc 8th Hepwt (Third 
Lok Sabha) 1. 

As sWed in thm Ministry's note on item 8 of the lurt of pohts 
cnelarutd with Lok Slbha Scrrrtufrt ON. No. 211Q2162[PAC, dated 



15th October, 1962 forwarded with this Ministry's O.M. No. PARL 
(10) 11/62, dated 20th December, 1963, the question was 
m y  gone into by en od-hac Committee set up in April, 1982 to 
examine and dedde on the leviability cvr otherwise of liquidatedi 
damages in respect of all the outstanding cases. 

The Committee have looked into 4 cases relating to this firm a t  
their periodical sittings. Out of these 4 cases, recovery by adjust- 
ment involving R& 4,093 has been made in one case; one case in- 
volving Rs. 857.25 has been c l d  with the concurrence of the Local 
Finance and the remaining 2 cases involving Rs. 2.44.7'73 end 
Rs. 13,242, respectively, are now being processed for further action. 
Besides. claim already preferred in one case for Rs. 22,820 has sub- 
sequently been withdrawn with the concurrence of Local Finance. 
Another 12 cases have also been reviewed. Out of these 12 mses, 
liquidated damages have been found levrable In 3 caws only. In 
regerd to these 3 cases, claims have been preferred In 2 cases. 
nese two cases involwng Rs. 77.927 are being p m d  for further 
action and the thitd case involving Rs. 14.571 -75 has bccn closed on 
the advice of the Local Commtttee on Liqutdated damages 

The Committee rccommmd& In July ,  1963 that on the basis of 
the decisions given by them In 80 representative c a s s  and also, the 
c1arificatron.s and elucidation5 obtained w t  t h ~  tnstance of the Com- 
mittee, the Iron and Steel Controller should dlspnse of thv* remain- 
lng pending c a s  In consultstlon w ~ t h  the h a 1  Ftnanaal and Legal 
Advisers. This rmmmendation was accepted and ~t was dpcided 
that there was no nerd for the Cornmlttce to meet further. 

W ~ t h  a mew to cxpeditmg decision on the cases of liquidated 
damages pendmg: as on 31s: Sfarch, 1962, a local Comma!tv eonast- 
ing af the Iron and Steel Contmllcr. Pnw and Accounts OfEicer, 
Dcputv Rice and A m u n t s  Qfftcer. Deputy Lqpl  Adviser, Ministry 
of Law at Calcutta, F ~ n a n c ~  Mmstry's reprewntative a: Calcutta 
m d  the Deputy Accountant Gmcml Commerce Workr; I hllscella- 
n w u .  Calcutta was apprntrd in July. 1964 for ewmlnmg cases 
involving legal points an$ d c c d n g  whrch of the c a w  arv prtma 
f m c  mitable far k i n g  processed Iurthpr tnrludrng lerl3l action nnd 
which should be dropped. 



7 .  The Committee also considet i t  needless to mpkosire t h t  
before fresh contracts are awarded to a c~~t rac to t ,  his past pcrfonn- 
snce should invariably be taken into account and no preferenlid 
treatment should be given to any pa+ticula~ firm. 

[Para No. W ( i i ) ,  S. No. 86 of Appendix IV to 8th Report 
(3rd Lak Sabha) ] 

The recommendations of the P.AC. have been circulated to all 
the purchase Sections of this otTice for strict observance in future. 

8. The Cornmattee desired t o  be furnished wrth a note giomg the 
p e e  contracted for,  he prevalent price and that allowed to the firm 
at the tame of granting each memion. This is  still awutttd The 
Commirtee would defer their comments on thu a q m t  of the m e  till 
the requisite mformcrtion is received from the Ministry. MeanuWe. 
rt 1s hoped that Got*emment trotrld look into this  cctse 

[Para 8 9 t i i 1 ) .  S No 86 of Appendix 1V to 8th Report (3rd 
Lak Sabha) ] 

Thrs mformatton was also desired by PAC. rn thelr sitting dated 
12th October. 1962 t.& Loit S a b h  Secretartat 0 . M  No 2 1 r22/62- 
PAC, datled 15th October, 1962 queu No. 9 O H )  The ~nformlrtmn 
(Annexure I )  on the polnts required by P.A.C. has alrtady been 
furnished wde 0.91 No Par1 (10)-11 f62. dated 20th Dccernhrr, 1983. 

9 The Commsrtee feel t b t  J w irreqtdur on the port of the 
Iton and Steel Contrd Organisation to have rtipulcltd payment oj 
rubs~dy on the rortriat rolled in India when, under the Iton and 
Steel (Control j OT~QI, 1956, no such tnar~rml was ttipiblr Jar szrhardy 

[Para No. 91 (i), S. Nu. 88 of Appendix IV to 8th Fhport 
b k  Sbhil)  ) 

The ~nrgulruity pointed out is notrd d oction ha8 rrlru?a bslcn 
taken to guard rgrJnrt nscurr&nct rrf the same la future. A cgry of 



Steel Con  troller'^ Circular dated 16-1 1-1963 is attached-Anncxure 
11. 

10. To e.mnrtne the matter further, the Committee &sired to be 
furnirhed with the fallowing information:- 

(a) What reasons were given by the firm for not jwoducing 
documents reyardnag cost of imported raw material and 
coat of converrrron, as desired bg the Minktqj of Finance? 

( b )  Was the  deltvery p e n d  adhered to by the firm in t h u  
case ? 

Tiits tnfo~naattori u st dl auwted The Commtrtee would, there- 
fore, defer their comnmts on t h u  aspect of the care till the requi- 
wte informat~an is recooed from the Minutry 

[Para 91 ( r i )  . S No. 88 nf Appendix I V  to 8th Hepon (3rd 
Lok Sabha)] 

Thc required ~nformatlcnn has already been furntshed In con- 
ncctirrn w ~ t h  the tnformatlon dcs~red by P A.C. In their sitting ort 
12th 0c tobc8r ,  1 H 2  rrde lali Sabha %wetarrat O.M. No. 2 1/22 a,! 
PAC dated 15tll October. 1962 and reply sent under corer of this 
Department O M  Na Par! (10)-11/62, dated 4th October 1963 
Query No 10fr) & ( 1 1 )  A copy is attached-Annexure I . 



The circumstances in which the firm in question had been 
appointed a Controlled Stockist have been explained in the Minfstry's 
draft note for the Public Accounts Committee in respect d the 
reco3nmendations/suggestions made by them in Para 134 of their 
34th Report, and there is nothing new to add to it. It would aFPcar 
that the firm was not appointed a regular controlled stockirt, when 
the ban was in force. They were appointed as stockist on an ad h o ~  
basis only, for a small quantity of 2.000 tons in some special circum- 
stances given below : - 

The firm had imported some stocks of steel billets for their own 
use. against their commercial licence. Out of this quantity they 
were directed to supply 4,000 tons to a Ftegistered Re-roller at tbe 
statutory price then prevailing on condition that there would be no 
adjustment with the Equalisation Fund; but they would be allowed 
to sell the rounds rolled, In respect of 50 per cent d the qwntity 
supplied. This was presumably done as an inducement to the Arm 
to supply the billets of which there was an acute shortage then. In 
any case, the appointment was for a limited purpose only and that 
a h  in regard to a specific quantity It had not thus the usual ettri- 
but- of a full fledged controlled stockistship. 

The point has been examtned again and it transpires from the 
relevant record available tha! the decision to give them ad hm mn- 
trolled stockistship was taken by the then Controller in consultation 
with the then Price and Accounts Omcer (though no nottngs tn this 
respect are available In t h e  relevant flle). As already stated, of the 
&cers concerned, oncB IS dead and the other retired from Govcm- 
ment senrice long since One srgnature only of--the then Deputy 
Iron and Steel Controller also appears on the afwesa~d r e ! t ~ n t  
record and t h ~ s  officer also ha* retired long dnce. There was no 
other oiRcer concerned in it 

[O.M. No. Parl. (10)-8/bJ. dated -1961) 

12. The Commirtcs are unhclpptl aacr the manner $it which thir w e  
had b e n  handled by the Iron and &eat Cmtrotkr Otponbotton 
Thcly obrhtte that oIthough thr c&ri@atwy fetter f+om thc indtntot 
had barn rcccitmi rn the OrganuaECdn on the 23+d Sapknnbar, I-. 
it did nat reach tk &ding Section till the 20th Septcmbw, LW. 
Thb, in the qrinton of ?ha Committee. betrayed rrot only a lack of 



pmpw 8ewae of urgency on thc part of the -8 who fdrtolly 
received the letter but olao a luck of proper ~OotcUnrrtiolC between 
tjK difttent sectiaM of the Orgrrnieatiun. 

[Para 93 (i) , S. No. 90 of Appendix IV to 8th Report (3rd Lok 
Ssbha) 1 

Necessary remedial action has been taken by isrw of an o f f h  
order dated 10th April. 1962 (copy enclosed)-Annexun In. 

13. The Committee further obsctve that ~Uhough the firm had 
delayed the completion of supplies by over 19 months, the ltqwdotnd 
Qmger  for delay in supplier and consequential loss afford by the 
consignees ( o m n t i n g  to about m. 4.24 hkhs)  could not bs recovmd 
from the firm as the contract had been entered in the name of the 
President of India, wherear the lop had been rudered by the Stute 
Government an whose behalf the material was putchamxi. The C m  
mtttee consider this legal Jlaw in the Agreement or highly unjottu- 
nate. They would, however, like to point out that although in Dim of 
thir JIAw, liquidated Qmages might not have been @ally recmmable 
from the supptiers. they were, in accot&nce with the spirit of the 
Agreement, w a l l y  bound to pay the damages. The Organisation 
should have. therefore, taken up the matter with the firm, and used 
their influence to persua& thrm to puy the damcrqu failing which. 
the Organisation should have contidered the question of m n g  
further dealings with the firm for hawing retiled from a cmnmihrunt. 

(Para 93 ( i i ) .  S. No. 9Q of Appendix IV to 8th Report (3rd h k  
Slbha) 1 

These observations have been noted for taking necessary action. 
The question of mavery of Itquidatd damage is also being punucd 

14. In euidmce, the Cammitree were ;nfonn.d that a nrrtabk pro- 
cedure to be folbwad tn carts of the prssclrt type on the ltnes fdlotred 
by the D.G.S. Q D. wan now under conrtdmation of the Organm- 
tion. The Committee desire that an early decision should be taken 
in the matter 

[Para 94(l), S No. 91 of Appendix W to 8th Report (3rd Zok 
Slbh.) I 



The matter is under examination with a view to arrive at an early 
decision. . t i  if! 

Reconmendolion 

15. As regards the ~ruiehlor's complaint that the Jirnr had supplied 
mild steel, instead of steel of high tensile strength. it was stated 
[hut only one particular s u e  of angles appeared to be defectiuc 
which the  suppliers were udling to replace. The Committee toould 
like to have a ftcrther report in the mutter. 

[Para 94(11). S. No. 91 o f  Appendix IV tn 8th Report (3rd Lok 
Sabha) ) 

ACTION TAKEN 

Indentor's fabricators pointed out that only a certain size o f  
Angles was below specification. 'According t o  the Importers, the 
total tonnage involved on this account is only 42.7 which they are 
agreeable to replace. Accordingly the Indentors were requested as 
early as 10th August. 196:! to settle this case without any further 
delay; but their final reply in this regard is still awaited in spite of 
several reminders, ilicluding D.Os ----ihe last one was a D.O. reminder 
issued to Chief  account^ Offict~ on 17th April. 1 S 3  Tripartitr 
discussions among representatives of the Iron and Stecl ContruILer. 
the indcntor and the  firm were a 1 , ~ )  held on 20th March. 1964 and 
!bh April. 1964 hu? !t.,cb matter  could not he Analisect 

Mote& In such cases providing fur ex-~trxk,'cx-)r.l!y delivery in 
future s time limit for completion of supply will hv s p w t f l r d  



17. To examine the mutter further, the Cmmittee would like to 
be informed to what extent the delay in supply could be attributed 
to failure on the part of the indentms to make timely1 transport 
ananglemente. 

[Para IIS(1i ) .  S. No. 92 of Appendiq IV to 8th Repjrt (3rd Lok 
Sabha) ] 

A m o ~  TAKEN 

At this d~stnnw o; tlmc 11 rs I I O ~  possible for went of records to 
say definitely thv netual extent of delay due to lack of timely trans- 
port arrangement but i t  13 well-knnwn that there was a shortage of 
wagons at the time 

Kecomrncndat ion 

18. W h t k  the Cotnmttree are glad to be assured that the settle- 
wcnt reached t c t t  h the suppltrrs. accnrdzng to  urhtch the Raitways 
had been srrpplted, free of cost 1,290 tons of crosmrq sleeper bars, war 
qtrlte reasonahlc*. rlie C ~ m m t t f ~ e  cunno! help erpreslslrlg regret nt 
!ha  d e f ~ ~ r t t ' e  rtrspe~t~oia / , I ,  the I ~ d t a  Store Department. London 
The Cornmtrrw !rnder~tnnrE t h a t  thc. question of f h n g  responnbiht~i 
for I ~ I S  lapse wa.v n n d ~ r  r-r~nsrd~ratrm Thc Committee would like 
'n I : f l w  n ! I I ~ T ~ P ~  reymrr 11, th t s  matter 

Thc Department of Supply who arc concerned In she matter have 
!wen rtqumtcd to  subnut a note 111 this connection 

19 Alrorhcr aspect c r t  the matter whrch causes Wcrrr: thd 
C o m n i t t e ~  rs thet an mwh a b c ~  ~~ )n trac t  4s the present m e .  tnmlu- 
trru ntr atrtounf of R s  li cmrrs. rhc lran and Steel Corattd Orpnisa- 
tior2 had fatled ftl ! a h  wen the (~temmtaw safepard of pwridirrq 
for "Wctrravtt~t C1ausv" 11) contract. They tnist that the O r p i -  
sation isrlf hr tttor~ cntciul. trhtlc entrring into st& rcrqtracts i n  
fi lt l lnp 

[Pars 96(r1). S No R3 nf Appendix IV to 8th Report (3rd Lok 
.Sabha) 1 



Steps have bcen taken to provide for a Wu~anty C l a w  (with 
rlfght rnodifkatlons, if necessary, to suit the special cimaurtlJHHI 
d at case) in the General Conditions of all the m t m c t a  except 
Bulk Contracts negotiated against rupee pgyment cantract. 

DM. No. Parl. (10)-8/89, dated 11-81@64] 



ANNEXURE I 

1- No. lO(i).-What reasons were given by the Arm in qws- 
Uon for not producing documents regarding cost of imported raw 
material and cost of conversion, as desired by the Ministry of 
Flnmce? 

ANSWER 

The Arm in questlo;~ fabled to supply the relevant documents 
inspite of repeated requests by this OPRce Their contention was 
that the materials were purchased from them as per clause 2 of the  
A./T. which provlded for fixed price ex-works. Calcutta 

At that time no conversion cost was Axed for unregistered re- 
rollers as in the present case 

item N o  IO(ii).-Was the dellvery period adhered to by the Arm 
m question in this c m ?  

ANSWER 

The A/T dated 29th September, 1956 provided for jrnmecbate 
dellvery ex-works ;No specific date of delivery was mentioned. The 
period durtng w h ~ c h  the dellvery was made 1s as given below:- 

-- - 



ANSWER 

Materials 
Contracted Chntdlcd 

Size price Price 
( A .  (Col. I 
Price) price). 

(in Ks.) (in Rs. ) - ---- -.---- - - 
~ngits  . . 2 ) w ~ : p a *  -30-00 593.75 

2 X 2  ~f 730.00 600.00 
11- X I  i ' x l '  7jo.00 60~.O0 

Rounds . . 5 16' din. 730-oo fqs.00 
3 8. din. 725 00 610.00 

Flats . I ) *x~-  750.00 ~75.00 
2 x t  750.00 576.00 

New DeIhi. the 3rd October. 1963 

S e q .  to rhe Govr. of India.  

Item No. 9( i i i )  

In each case where an extension was granted what was:-(a) the 
price stipulated in the contract; (b)  the price at the time of granting 
extms~ons; and Cc) the price actually pad  7 1 1  the firm'' 

Statement attached. 









ii) 2925 tons 40, 772 75 (A T Rate) . 
minus frt . variation. 

( t 1 )  (a) 216 tons(((1, Rs. 711'73 
(Invoice price) 
f h )  22 tons6jRs. 708.99 ( ,, ,,) 

Sot available in the h2ctal ;wtons a Ks. 455 oo !A T 
Hullnin. ( ;cncnl trend Hate) 
wnc hiphcr 

S t P r  ;iva~lablc in thc Metal 40.170 tons KT. 425 w IA T 
Rullctin. < iencral trend Rate) plus frt. vann. 
was higher 





'ven in the Metal 
N%&m . &sterol trend 

was hillher. 

Hs. 796 oo ICXkL:) Ks. 820.00 (for ~ r t  E m . )  
Ks. 850'00 (for last two 
extensions.) 

K$ 638 oo t~'&i')  I'rirr tbr Rails not quoted in 
the Metal &Illctin. Also 
no tender p u c b s e  was 
mode by the time men- 
sinns w m  given for ma- 
terials of identical speci; 
finrtion. 

In cheM cascr, the am ofthe 
' m P t a i P b w o s p e f d n , t b r  

jupplien out of the TCA 
f u n d ~ k t t ~ f o f g c d i t .  
As such the pice8 scarPlty 
paidtothefirminthgecaaa 
art  not avdabk. 

The requisite i n f i  is 
I being cdl#.ted a d  a further 2 

communication will fdlow. 



20. The Committee regret that in a matter involving Govemmicnt 
dues to the estcnt of RE. one and a half crores the Iron & Steel Orga- 
nfration s h o d  have failed to maintain propor records. T b  &sin 
that the Ministry should addresa itself to the mcrtte~ and inptcu 
upon the Orgawbatbn the impercrtivc need to maintain p m y  at1 
recorcb involving the financial interests of G o v m m t n t .  

[Para No. S( i ) ,  S. No. 5 of Appendix I to 12th Report (3rd Lok 
Sabb) 1. 

A m o s  TAUEN 

Noted. A circular has already been issued bv the Iron and Steel 
Controller in t h b  connection on 2nd July ,  1963 Annexure IV 

21 The Committee regret to obsotv that although more than 
three !/ears hawe elapsed nnce the Cr>mmtttee of 1R5960 had t~rgtd 
upon the lnm and Sted  Control Organ~satron to proceed u'tth the 
work of tecomng the outstandings from the matn producers with  
utmost erpeditron, much headway has not yet heen made tn the 
matter They again urge t h a t  rhc n t a t f ~ r  should h~ finaliaed wtth- 
otr t f u r t he r  detag 

(S No 6 Appendix I to 12th Report (3rd Lok Sabha) 

Various efforts have been made and are st111 k i n g  made t i ,  reach 
an agreed basis of settlement over this complicated Issue Revwed 
prwcdurr suggested bv the Mtnmtrv as appcarlng In Appndlx XVT 
of the Twelfth Report (Third Lok Sabha) was taken up with TlSCO 
but they did not agree t o  t t  Later on Iron bt Steel Controller was 
asked to hold personal discussions with the producers (TISCO (C 
IISCO) at the hrghcst level In order to recommend early a method 
of settlement equitet>lc and acceptable both to Government and pro- 
ducers. Accordingly a meeting was held on 13th .\upst 1963 at 
J ~ ~ h t d p u r  at the highest level with TISCO fmm whom the bulk 
of the amount on freight account i s  due The matter is at present 
under ncrtivc conrideratron in consuttation t ~ i t h  TISO IISCO. and 
Iron & Steel Conlroller 

[OM No. PARI,  (10)-16 $3. dated 16th Mau. 1961.) 



ANNEXURE I I  

Sv~~~c~:--lrregular Pro~ision for pa!/ment of subsidy. 

In :I cmtract placed on a firm for supply of steel materials to the 
Defencc Department, provision for payment of subsidy was made in 
respect of certin steel material rolied in India out of imported raw 
materials. The provision for payment of subsidy In the aforesa~d 
caiie-was irregular because subsidy could be paid only in respect of 
irnportcci~teel materiais as per Public Notification No. SC(B)-16@) ' 
52, dated 22nd April. 1952 The Public Accounts Committee in thelr 
8th Report (Serial N n  88 para No, 91) of the  Third Lok Sahho 
1962-63 have observed t h a t  "it was irregular on thv part of the Iron 
and Steel Control Organisation to have st~pulnted payment of suh- 
sidv on the material rolled in India" 

-4ll concerned are. :herefore hereby ~ n s t r u c t d  t o  ensure while 
placing contracts on t h e  firms In future that no provision is made 
for payrnent of subsidy on matertali; rolled in Indln out of imported 
raw materials 

Iron and Steel Controller. 



ANNEXURE ZIJ 
MINISTRY OF STEEL, MINES AND FUEL (DEPARTMENT Or 

IRON AND STEEL) 
lron and Steel Control (Admn.) 33, Netaji Subhas W, C.lcatta--1. 
I n  connectiun with S1. No. 90 Para 93(i) Office Order No. 9 (1962 

Series) dated 10th April, 1962 
A nun~ber .of letters received in this ofRce do not bear the conect 

reference, Some of the letters are worded in a language that i t  ir 
difIicul: for the R.I. Branch to mark them properly. 

2. Arrangements have made in the R.I. Branch to mark 
letters as accurately as possible. In case of doubt they should send 
letters from Central or State Government Departments, Railwaya 
o r  Projects t o  Deputy Director (Administration) on the date of 
their receipt. to ensure that t h e .  reach the  officer concerned with 
the rninirnum delay. Letters from private parties, which do not 
contain any reference and where there is some doubt as to which 
Branch woulcl deal with the subject. could be sent to Assistant 
Ihrector (Administ rat ~ o n j  for a decision. 

3 Even then the possibdlry of some letters gong to wrong 
Brunch or Scr t~on cannot be ruled out. It 1s the duty of all Section 
CMIcrrs to persue their dab. daily If they come across any letter 
whrch does no! concern them, it should be returned to RdrI Branch 
w ~ t h  the least possible delay with a remark that this does not con- 
cern them. I t  will also be helpful if they could @\" an ~ndication 
as to the Branch or Sectinn w h ~ h  IS likely to be concerned wbth a 
particular receipt. 

4. If. in future, letters which do not concern Sect~on Officers to 
whom t h y  are initially sent, are not returned to the R.C.I. Branch 
w ~ t h i n  24 hours of their receipt by them. strict action will be taken 
against the person or persons responsible for withhold~ng such 
papers. 0 

All concerned may be asked to note carefully 

&. Drwtor (Administration) 
Dated 10th Apn'l. 1962. 



To 
All Section OtBcers/All BranchedSections. 
Copy to:-(i) the Regional OflBce of the Iron and Steel Con- 

troller, Everest Building, 6th Floor, 100, Netaji Subhas Road, Born- 
by--2. 

(ii) The Regional OfPlce of the Iron and Steel Controller, 15 Mc- 
Nicholls Road Chetpet. Madras--10. 

(iii) The Regional m c e  of the Iron and Steel Controller, c /o  
Department of Iron and Steel. New Delhi. 

Copy for information forwarded to the ~ e ~ a r t r n e i t  of Iron and 
Steel New Delhi with reference to their endt. No. D.O. SCIB) - IS 
(31)/61, dated 4th April. 1962. 



4'9 
ANNEXURE IV 

No. Pur: Audit II/PAC/REPORTS dated 2-7-1963 

CIRCULAR 

Certain records in regard to freight on steel supplied by the two 
mafn producers (TISCO and IISCO) to various allottees during the 
period from 1st May, 1949 to 10th June, 1956 were not maintained 
properly by this office. The Public Accounts Committee have made 
m e  adverse comments in this regard in their 12th Report. 
They have stressed the imperative need to maintain properly all 
records involving the financial interests of Govqnment It is 
accordingly hereby enjomed upon all concerned that all records 
involving the financial ~nterests of Government should be rnaintain- 
cd properly and anv omission or negla t  in this regard on the part 
of any official will be .seriously dealt with 

Sd - A. C;. NARAYANASWAMI, 
Pnce and Accounts Oficer 

Serverai rna)or acc90untrng and other fatlurcs r n  the Irot~ and Sieef 
Coittrolier's Organtsat~on hare recentlp been dealt uwh b y  the 
Comnttttcv r r l  paragraphs 85 to 96 rrf thew 8th Rqrort (Thrd Lok 
Sablta) 1 n r he COW 111 if t ~ d s  optnton f'unct:ontag oJ the Orgarrim- 
tior8 and the rrtethods of trork jotlowed rhcrtrn call for careful 
rtwerr by Gouernn~unt. The Cornm:ttee uwld rrt tmte  in this 
cwinecti.'tlon their rl~curnmmrdation tn conctuding part of paragraph 
143 of rlww 34 Report (Secod Lok Sabha). 

IS. No. 7 of Appendis I t r )  12th Report (3rd Luk Sabha)!. 

Pornt r a i d  In connection with paras 8!#(11) and #(iil), 91. 93. 9.C 
95 and 96 of the 8th Report of Public Accounts Committee (3rd Lok 
Sebha have k e n  answered jn the note sent with this Department 
O.M. No. Pul. (10)-8/63 dated 11th June, 1964. A further statement 
wfll be submitted in continuation, on the remaining paras, on Impon- 
d steel. 



The Service Re-orgatusation Unit examined the working of the 
lron and Steel Controller's ofice in some detilll in 1962, with particu- 
lar attention to the procedural techniques adopted, the norms of work 
load and the maintenance of the prwcrrbed forms and reg~sters. 
Their observations are being backed up from time to time by studies 
conducted by Work Study Units deputed from the Ministry or by the 
0. & M. Organrsation In she Central Ofiice itself. Proposals for 
strengthening the latter and making it more effective are also under 
consideration. The Raj Commit tee, set up  by Government tp examine 
the policy aspects of Steel Control, recommended certain changes, 
which have been accepted by C;,~vt.rnmcnt. As a result of one of the 
recommendations. the Equa11sat;on Fund is bemg wound up and no 
fresh transactions involving thc E. ,mi w ~ l l  take pln:c after March 1, 
1964 The Controller's omce will, therefore, no longer hmFe to main- 
tain elaborate aceru;:tr; <IS surcharge duc  t o  the Fitnct, or subsidies 
payable from the Fun3, and w11 not have t o  escw.l\cb considerable 
care in seeing that  coflect!ons 1,) thc Fund are made in tlme Whlle 
direct import through tender> has no: been in practlrc for sonw time 
now, even the remain~ng (;~,\-c~rnmc:lt ; ( I  C;ovt.:'nment ~niports  made 
by the Controller at prrscnt will be channeled gr~dual iy  through the 
Minerals and Metal Tradrng Corporation Thv Contraller'.s o f f i e  
will, therefore. no longer deal with those scc!ors of work in which the 
Committee particularly observed many shortcomrngs Government. 
therefore, do not consider any fresh mvww o f  thv ucirklng of this 
office to be necessary. 

(0 M. No P A R L  (10) -1618.3 dated l4-4-lM5). 

The Committee are of the t71etC that in t h e  absericc o f  any 
damages bang  claimed f+om Contractors for the d d a p  in excutton 
of Contracts, t )u  of slcel ?no!/ ?w quite uncertot.1 and the 
contrartors who are maintg conccmeR trtth the supply/ o f  nuported 
artwler, may tend to  withhold supply when prices go up and m k c  
the supply later an when prrces cone dou*n. In order to  e l~tninntr l  
minimise the deluy, the Cmnmittee ~wotnmend that nome p ~ ? l d t ~  
rh& be imposed on the Contractors for t h t v  failure to  Julfil can- 
tractr within the qwdfied time and mitable prorwton hc made i n  
the con!tacts 
[Para 24(1)-S1 No. 213. of Appendix I to 25th R r p ~ r t  tJrfi  X~rk Sahhr)]. 

Same penally as menttancd above Ir to be impxed when putchrrilclr 
are made through mtractars and t h y  far1 to fulfil the terms and ceW 



ditiona of the acceptances of Tender within the apeded time. A* 
present, however, no auch acceptancer oi tendm are being placed on 
contractors by Iron and Steel Control Organisation. Import has now 
been restricted to Bulk Purchase only and agreements are entered 
into direct with the foreign Governments or their trade representa- 
tives for supply of materials against loans received from foreign Gov- 
ernments or against bilateral trade agreements. In so far as mports 
from Rupee payment countries on Government to Government basu 
are concerned, Ministry of Law are being consulted about swtable 
provisions being made in the Contracts and Ministxy of Commerce 
are being consulted about the effect of such provisions on the Trade 
Agreements as a whole. The posltlon wlll be reviewed on receipt of 
them advice. Accordingly at  this stage there is no scope for placing 
my contract by mahng su~table prov~sions therem for penahsing 'hr* 

'contractor in case of falure on hls part to fulfil the contract. I f ,  
howcvcr, In future any such purchase 1s made through cwntr&.ars, 
suitable provision w ~ l i  be made in t he  Contrarts as recornrrwnclt.d by 
thc* Commlttce. 

Ir was potnted out by the Comptrollm & Atrditor General duriTtg 
evtdcrlco that accotdtng to the Mnnturl of Purchase Ordm of 
C).G.S.&D., whenever i t  was dectded to extend the penod of rorn- 
;,le(ton o j  contract subject to recovery of llqutdoted &mages for 
delay in mcppltss, the cmtracror mxut be given a warning to thts 
pflert rn uqntlng at the  tinre of granting the ertension and i t  would 
not be rorrecr to grant extenswn ~ t h c n r t  any mention of  t h e  
lqutdated damages The repretentatit?e oj the Xfrnastry rnjormed 
tht .  Committee that the D.C.S.&D. 'Manual was not appltcable to 
the Iron and Steel Controller's Organ~a tmn and they were gutded 
by ordtnary pu rcluse rules of Gouerninent. The Corrr w t  tc.e feel 
tltot untltout any proper and uniform ptlrchase procedure, there are 
possibiltt~es of  some lacunae being left tn the contract. The Cm- 
mttee  regret to note that the pmmsiom of the Manual of the 
D.G S.&D. had not bean joltinned without any terwdcd reasons as 
to why t h q  w e e  conaidered inappropriate for the Iron and Steer 
Cantroller'r Organisation. The ptacedure laid d m n  in thn: NanuaZ 
was obviausly m l t v e d  in the light oJ actual purchase eqwricwe 
Wtt  a lbng paniod of yean cmd in the light of legal advice obtdned 
fmm t h e  to tlm. The Committ~e desire that the Iron and Steel 
C o n f r o l ~ n  OtgonkaNan should e i ther  be guided b t ~  the D.G S.&D 
M ~ ~ c I  with &tab& modifications whew nactsaarp or theg should 

' Faplrm and publish their uum Manual. 
24(lii), S. No 20 of Appcndix I to 25th Report (3rd b k  Sabha)]. 



The Purrhase procedure at  present followed by Iron and Steel 
Control Organisation has been indicated against Para 24(i) above. In 
this mnnectlon it m y  also be mentioned that on the basis of Roj 
Committee's recommendations Government are examining the possi- 
bility of routing imports through the Minerals and Metals Trading 
Corporation. If, however, in future as mentioned against Para U(i) 
above any Contract is placed by inviting tenders the D.C.S.&D.. 
Manual will be followed in so far as i t  suits the requirements of Iron 
and Steel Control Organisation 

Recommendation 

The Committee further desire that this matter regardtng letying 
of liquidated damages be rel*ieuqed again with a rim to aafegwrrd- 
ing the Governntent'.~ intmest as wgards deln!, and fiua nciai losses. . 

[Para 34 ( i i i ) .  S. So. 20 of Appendix 1 to 25111 Report (3rd Lok 
Sabha) 1. 

In this connection it may be mentioned that In regard to contract8 
already entered into by Iron and Steel Control Organ~satiorr an Ad- 
hoc Committee was formed in April. 1962 conslstmg of representatives 
from the Ministry of Steel, Mlnes and Heavy Engineerin. Ministry 
of Finance, Iron and Steel Control. and Audlt with a view to revlcw- 
ing the pending cases of liquidated damagcs The Committee cxr- 
mined and gave decision on 80 caws On the basis of decis~on g!wn 
by the e m i t t e e  on the above 80 wpresentativc cases. act~on is now 
being taken to settle the remaining cases numbering about 255 d ~ -  
partmentally (as on 1st November 1964) in consultation with ltrcnl 
financial and legal advisers 

At p-nt. however, as explained above, no such cantnet involv- 
ing the quostion of Liquidated Danurgts ts M g  placed by lran and 
Stcel Conhnl Organisation. 

[OM. NO. PARL (10)-12/64, dated 52-19851. 



i n g  and opening of packuger etc. In the view of the Committee it 
M a normal feature for purchcurtt to incur certain expenciiture 
while taking delivev or opening pccckqps. The Cormnittee clrr 
.ss+p*ised that for rtwl which b $mid fol. on the b& of the gross 
weight including the cort of packing mattrial the Controlled Stock- 
i s ts  are allowed an undue advantwe by being required to pay only 
for the net weight and without making any payment for the pack- 
urg material which they tstaln and can dispose of for an  appreciable 
amount. Thry are, therefare, a f  the opinion that in o r b  to makc 
y, the Zou on account of packing mntttlat imitable recove! should 
be made from the controlled stockistr. 

IS. No 22 of Appendix I to the 25th Report (Third Lok S a h h )  1. 

?'he Government Sanction No. ISC-22(167)/56, dated 5th April, 
1957 provided for supplies tcr controlled stockists at net weight with- 
o u t  recovery of pnck~ng extra. No recoveryt of any amount in this 
connection is, therefore. feasible at this stage in respect of materials 
already supplied as per above sanction. A circular has, however. 
sinci- been i s s t ~ e d  under No. ATi1'1 '64 2 dated the 4th Julg, 1961 
fctr rnak~ny: su~tahle recoveries in t h ~ s  respect from the controlled 
s t c ~ k ~ s t s .  

I 0 . M  ?;n PARL (10) -l2/64, dated 1-12-19641. 

The Comnrittee note that the Mlnwter of S t e l ,  Mtws and Heavy 
Eitgtnemrtg announced in Lo& Sabha on the 2nd March, lOtW that 
"nma that freight equatisation will be entrusted to the Joint Plant 
Committee and statutow control over pnce is abdished in the case 
of hulk production. theye is no funther wed to continue the opera- 
I I ~ R Y  of Equalisation Fund. A c m b  to the Fund ond payments 
tram the Fund resulting from prrtriour trantactions will, Foujetur,  
hntv to continr~' ' .  He added that Gin*c.tnment had decided thnt as 
from 1st March, there shsuld be no new transactions ~ n w l n n g  p u r r -  
ntcrtt either to or from the (Sted) EqwlitQtton f trnd The Com- 
ntitr~c. trust, tharefore. that the final se t t lmmr of the otitstnndinas 
agnin.*t r he prodtcrcts rtc trmrld bt. expedited. 

[ S .  Kt*. 23 trf Appendix I to thc Went\-Afth Report (Third L.ak 
Sabhn)]. 

T h e  Committee's recommendation has bccn not&. 
I0.N. NO. PARL (10)-12/64. dotd 1-9-19641- 



APPENDIX XXI 
MINISTFtY OF STEEL AND MINES (DEPARTMENT OF MINES 

AND METALS 

The Committee regret to observe that due to 'lethargy' on the  
.part of both the collieries and the cess collecting stag, heavy arrears 
of ctss had clmrmubhd in respect of despatches by means other 
than rail. also observe that instructions issued by State  GO^- 
emments to Cdlectots to Tecover the dues, as arrears of land 
revenue, had not brought any satisfactory improvement in the poa- 
tion. The Committee therefore, desire t he  Ministry of Mines and 
Fuel to esctminc the febbi l i ty  of directing the Coal ControIler not 
$0 issue firth- permits to defaulting collie~ies for despatch of coal 
unless they have paid up the cess awrars. The Committee hope that 
with the intmduction of the co~rpon system anpars  uwuld not 
accumulate in future. 

IS. No. 70 of Appendix I11 to 7th Report (3rd Lok Sabha) I .  

The suggestion has been considered In c onsulteticrn with the Min- 
istry of Law. and the Coal Controller I t  1s not corisldered feas~blt  
to direct the Coal Controller to refuse lssue of permits 1 0  collierlcs 
which are in arrears of cess, as under the  Colliery Control Order the 
mllection of arrears of cess and the Issue of pcrmrts cannot kw cc~rrc- 
hted. The Coal Controller has. however, been Rrrcars remaining to 
1964 to intensify steps to realise arrears The nrrcazr remaining to 
k recovered as on 31st December. 1 M  are H; ' 99 lakhs os against 
fi. 3-95 lakhs as on 1st April. 1962. 

[OM. No (3 -2  (7) 63 dated 9&198.(3. 



APPENDIX XXIl 
MINISTRY OF WORKS AND HOUSING 

Statement showing Action taken an the recommendcrtioru 01 thc 
Public Accounts Cmmittee 

[Nineteenth Report (Third Lok S a b b ) ] .  

1. They feel that Government should take some concrete steps to 
curb the general tendency on the part of autononunu, s e m i - a u t w  
mous or departmental bodies to spend e.rtravagent2y on buildings. 
The Committee qggest  that some suitable standurda of awtertty 
should be kid  dawn by Government in regard to putting up of 
p~rbltc buildings which should accord well with austerity expected 
to be observed by the  tar-payer. 

[S. No. 23(i i)  of Appendix V to 19?h Report (1963-64)]. 

The Ministry of Works and Hou~ing  are concerned with morn-  
msndation regarding the laying down of austerity standards for pub- 
lic buildings. Scales of accommodatian t 7 be provided in new office 
buildingr have been laid d w n  :n this 311nis:n"l; 31em1randrtm Xo 
WII 95(61) J53 dated the 5th April. 19.54 (copy enclosed). B x s d  an 
austerity t h e z  scales are cnnsldercd to be the essen t~a l  minimum. 
No furthcr reductmn of the scdes rs feasible 

IU.0. No. 9/8 W W I I ,  dated the 1st August, 19641 1. 

Copy af Memo. No WII.Q5(64) ($3 datcd 5th Apnl.  193.1 from the  
Ministry of Works and Housing address& to :he C.E C.P.W D.. 
S t a t e  Ofttce. CA & C of India and Ministry of Finance. Works, 
Dkislon etc., etc. 

In acmtdance with ONre Memorandum No. G. 89 datcd 10th 
March. 1850, from the C E.. C.P.W.D. (copy forwarded to all Alinistries 
with the )ate Ministry oi WIMP Memo. No. 2267rV'IIr60 dated 6th 
April 1856) the sales ai afl!lce accommadatlon Idd down under ?he 
austerity rtandarrls am.- 

160 Sq. It. each lor gaxetted ontcer; 



60 Sq. ft. each of technical sta@ (such or draftsman and -ti- 
ma*) ; and 

40 Sq. ft. each for ministerial stdl (Supdts., Head Clerks, 
clerks etc.). 1 

In addition, 10 per cent of the accommodation allowed for ministe- 
rial stllff? is admissible for records. 

In partial modification of the above scales, it has been decided that 
in the case of new buildings sanctioned for the combined accounts 
and audit ofaces of the Comptmller and Auditor General of India, 
accommodation shall be provided for the ministerial staff of these 
ofaces at the rate of 50 Sq. ft. each. This will be inclusive of the 
space for current records for which no separate provision will be 
used. 

It is reelised that the accounts and audit ofRccs will h w e  fu keep 
in store in exctptionally large number of old dtwuments. files and 
registers for which separate storage accommodation will he nemwarg. 
Necessary provision for this should be made In basements or thta 
buildings or as separate adjust whtchewr i s  cheaper and wtab le  

It has also been decided that provision should he m ~ d t ?  for a ir -  
enndrtioning arrangements In 311 new buildmgs L o  be r onst ructcd for 
the accounts and audit oftlces even though no air-con&tlnning units 
map be actually installed tmmediately. andthat both the faundatian 
and the plan of the buildmgs should be suttably designed ta pruvidc 
for the requirements of any expansion In the  staff and future con* 
truct ion 

Sdf- M V N I L A K A m A  AYYAR, 
U d e r  Secretarq. 

2 In the ctptnmn of the Commcttcn rn caret whew V a w a  are mid 
fo p t i w  pnlu for the constructurn of bruldrnpr a,, a d  the 
constructSon u m k  & u d e  bp the C.P.W,D, iwteod of gldng 
fuwh to the to be w i n  dqxwikd by thvm 6 t h  tb 
CP.W.D,, at q be dsdosnWgrau ta gat the 'huf8dtng cwrtpktsd ad 
thm h m !  i t  omt to the ptiootc party prrfmbty arr lo* r 
nminal onount. 7% Committee d c r f n  that the fcdbi t l t~  of 
adopting *uch o praardwtt should hr eramtned o d  the final d d -  
don tntanatsd to thm.  

IS No 15, Appendix If1 sf the 24th Rcprrrt (1953-601 



The recommendation made by the Public Accounts Committee ir 
mainly for the administrative Ministries, who give grants to private 
parties to consider. This Ministry have, however, no objection to the 
suggestion provided expenditure on such works is met from the 
budget grants of the administrative Ministries concerned and the 
C.P.W.D. are not made responsible for the maintenance of such build 
inss after they have been completed and taken over by the private 
parties. 

[U.O Ntr. 9/6 64-WII dated the 3rd August, lW4) 

3 ( 1 )  The Cornmrttcc, are trot cnt~vtnced bt~ the plea that, mnce 
~ n t ' m r n e n t  ~olonies IPQTC ntllated l n  arean where l h e ~ e  wme no 
private properttes, I C  u*a8 dr~ficult to asselta t h e  market rates of rent. 
1 1 1  their oprrrlon, there could br no drficult!i In mcertaintng the  pre- 
tvlenr rates at which simtlny Ircmses are let ou t  In the  adjoining 
coloii~ra, d t h e r  by condurting a sample surrey or thmtrgh  the as&- 
tanre of local bodres. They would Ztke to be infomted of the nut- 
cinncr of t h e  proposed remeti. ruhwln was %toted to be undtt r.nnni- 
Tmttnn o f  the D e p r t  ment 

( t )  Tiw questton of devlstng a fornwla of determinmg the market 
rotm of rents in respect of Ciovctnmcnt buildings allotted to a m  
rntjtled pcwns  or orgunhations is under the  mnsMeration of Cov- 
wnmcnt 

l i t )  As regards muvcry  af rent at market rates fur Cownunant 
~cnrrnrnodati~n prnvMrd to employees of public undertaking, the 
pnlfcy Lr king miwed by Cavcmmnt. 



3. A Anal note will be submitted shortly. 

[O.M. No. 5/4/64 dated 9-4-18651. 

Recommendation 

4 As regards the charging of rent from employees of the Gov-. 
.ernment companies, the Committee feel that the existing practice o f  
charging rents at concessional rates amoutrts to an indirect subsidy 
to these Public Unde~akings .  In their opinion, whatevcr conces- 
Jions are to be given to the staif should legttimately be borne b y  these 
companies and not b y  the Government as is being done at present. 
[S. No. 29(ii) of Appendix I11 to the 24th Report (Third Lok Sabha) 1. 

In para 2 of the note forwarded to the Lok Sabha Secretanat with 
the Ministry's OM. No. 5/9/64-Bt., dated the 9th September, 1964, ~t 
was stated that the policy as regards recovery of rent at market rates 
for Government accommodation prowded to  employees of publlc 
undertakings was being reviewed by Government. It has smce been 
decided that with effect from the 1st AprL 1965 rent for the bu~ ld~nps  
placed a t  the disposal of publlc undertakings will be recovered a t  
market rates as determined by Government from time to ttmc. The 
basis of determining the market rent in Delhi is. however, a t  present 
being examined and till that case is decided such rent w l l  be charged 
on ad hoc basis at the rates to be intimated by the Direc!orate of 
Estates separately in each case. 

[O.M. N o  5 '4 64 B1. dated 9419651. 

Recommendation 

5. The Committee desire to be jurnwhed with jurthrr details as 
to the circunrtunces under which Government accomnwdutian tom 
alldkd to the Press representatives at cancessional rates. T h  wit- 
nca8 promised to furnish a note to the Committee, which in stilt 
awaited 

[Para 30 (S. No. 30 of Append~x 111) of the 24th Repart 1983-84). 



In 1952-53, ~t was represented to Government that accredited Prese 
representatives/correspondents in Delhi should be allotted accommo- 
dation from the genera1 pool at the same rent as charged to Gov- 
ernment servants. I t  was polnted out that Press correspondentsjre- 
presentatives perform undoubted public du: y for the discharge of 
which they have to be in Delhi and in thc l scharge  of which Cov- 
ernment as such have a large measure of interest. I t  was a h  stated 
that Press representatives correspondents are by and large poorly 
p a d  and cannot afford r m i s  tinder F.R 15-B which was at that tmc  
appl~cable t o  ttwm. Govclnment did not undertake to provlde hous?s 
for all Press corresp~ndents,lrepresentatlves but to the extent that 
h(~a:.cb were ~nsrir  available, ~t was suggested that the rents charged 
sh~~ulcl be the  rents under F.R 45-A After careful consideration it 
was d t ~ i d c d  by Govi~rnmcm: i n  May. 1954 that Press correspondents/ 
zcprestbir!at~vth:, W ~ I I  rue pro\-idvd houses by Government should be 
rcquired to pus rcknts on tht. basis of standard rent under F.R. 45-A 
or  pooled standard rerr! under F R 45-A whxhever was higher. 

2. 111 i9li3. thc* pcwlitm was rr \wwt d and I: was dectded In Sep 
ternber, 1963 that fmm 1st Novembei "6;i rent, from allottees In 
the press ptml should bt* rcvcn.c.rc*d on int. tnsls of the formula men- 

- cioned abOvt~ or at l o ' ,  of I ~ I C I I  pay whichever was hlgher The 
P r t  ss Assowr ion. twvthvt i r  rcprc*scnted in March, 1964 agamst this 
dCc~sion on  tm. gr~wnds t h a t  siilarles of most of the P r e u  represen- 
tatlves correspondents fluctuated from month to month smce they 
were paid on thc bas15 of column rates. The Asscx~atitm also pointed 
out thnt nn t h ~ s  b;~sls some nf the allottees may have to pay higher 
rent i t l thtr~@ cwcupying lower t y p e  of occamrn~daair)n. The matter 
was then re-cxnm~ncd In consultation with the Ministry of Flnancc 
and i t  was clw~ded in Apnl.  1964 to rr*vrrt tn t he  ~ r w i o u s  brmula .n 
vague from 195.1 and to charge rent t n b \ c ~ r : J  Blst October. I%? undtlr 
?.R 45-A or thr p w ~ l t d  standard rent under F R 45-PI. whichever was 
higher. 

3 Thc c ~ ~ n r c ~ s t o n a l  rent charged from Press representatives mr- 
respondents is based. as mentioned above, on the ground that their 
reddencc in the Capital is necessitated in a sense for the discharge of 
plblic duty in which Govrrnrnent has a large measure of inters t .  
Thc mncaasion has been sanctioned on the recammcndat~or~ of the 
Ministry of Information and Rmadcasting and in ronsultali~l with 
the Ministry of Finance nlhr conrtdon was sanctioned after care- 



iul consideration of the entire question and is considered fully justi- 
6ed. 

4. Initially only 4 regular houses and 40 leased houses, hos,e? 
suites and hutments had been allotted to Press representatives/cor- 
retpondents. Additions were made to this pool from time to time. 
The present number of houses in the press pool is 62 and it has been 
agreed to add to the press pool at the rate of 5 houses Ser annum. 

[O.M. No. 5/4 164-Bt. dated 6-10-641. 

Recomn~endat ion 

6. The Committee feel that, instead of giving a hidden s~ ibs idg  In 

this naanmt, Government should charge full rents from the  U n i w r -  
j ity and reimburse the amount, if necessary, by way of cash Grants. 
They would like the Ministry to examine this matter i n  the l i g h t  of 
their abwe  remarks. 

[Sl. No. 31(Para 31) of Appendis 111 ,JI the 24th Report (Th i id  
Lok Sabha) 1. 

The question of recovery of rent of the five hungalo\vs leased out 
to the University of Delhi at market rates is being examined in con- 
dtatlon with the Ministry of Education. 

Recommendation 

7. The representative of the Ministry, however, agreed that as  
and when the present leases expired, the question of charging reason- 
able rent from the private clubs would he considered. 

[St. No. 3 (Para 32) of Appendix 111 of the 24th Report (3rd Lok 
Sabha) 1. 

A m o s  TAKEN 

Instructions have been given to the Directorate o f  Estates for 
lLClCCLUry action. 

1O.M. No. 5/4/64-Bt. dated 8-10-0.1). 

8. The Committee ore constrained to obrewe that the unrotir- 
1- state of a&rs regarding thc recovrry of rant u being reportad 
k them y e a  after yeur (The total arrears upto the end af 396162 



remaining unrecovered upto 1st December, 1962 w w  Rs. 35.67 lakhs). 
Last year the Committee had obremed that despite their ob8~vatwns/  
suggestions in the earlier years, Gqernment  had not been able to 
take suitable keasures to improve the position even though mm? 
than 9 years had elapsed since the matter was first brought to their 
notice. From the facts placed before them, the Committee find that 
the position is still far from satisfactory. While thc plea that the 
adjustment in accounts was pending intimation of credit vrnrchers 
con be taken in respect of arrears accruing in the current Bear, the 
Committee fed that there can be no justification for amounts out- 
standing from as far back as 1957-58 and earlier years. 

[Para 34 (Sl. No. 34 of Appendix 111) of the 24th Report (3rd L.S.)I 

The uncleared arrears of rent amounting to Rs. 35.67 lakhs for r'ne 
period upto 1961-62 as on 1st December 1962, have been brought down 
to Rs. 24.08 lakhs as on 1st August 1W. Thus a sum of Rs. 11.59 
lakhs has been cleared from these old arrears. The year-wise break- 
up of the sum of Rs. 24.08 lakhs is as follows:- 

--- ---- 
(In lakhs of rupccsi 

Upto I 957-58 9.40 5.59 
1958-59 3 . 3 0  2.66 
1 959-(50 4.82 3 05 
1960-61 6 .03  4 .  $6 
1061-62 13.12 X .  12 

Out of the arrears of Rs. 3-93  lakhs relating to the period upto 
February 1956 as on 1st December 1962, Rs. 1.59 lakhs have been 
cleared, leaving a balance of Rs. 1.39 lakhs as on 1st August 196.1. 
The arrears for the subsequent period upto February 1959 have also 
been listed and extracts for individual omcers are under preparation 
for verification of the recoveries from the disbursing omcers. As soon 
as arrears for the period upto February 1959 are cleared those for the 
subsequent years will be tackled and efforts will be made to b r ~ n g  
the position upto date. 

For a better pu t ru t  of recoveries the procedure has k n  stnam- 
lined md the question d providing additional is being exollnined. 



Recommendation 
9. The Committee are surprised to learn that the Committee set 

up for examining the question of devising a suitable procedure jar 
recowerg of rents did not start functioning as the Ministry of Finance 
hcrd advised the Deptt. iwt to incur extra expenditure on this account 
during 'the present emergency. The Committee can hardly appre- 
ciate the complacent attitude adopted by the Ministry in this regard. 

[S. No. 35 (Para 35) of Appendix 111 to the 24th Report 
(Third Lok Sabha) 1. 

Although the work of the Committee could not be proceeded with, 
the problem of reviewing the rent procedure received t,he attention 
of Government. A revised rent procedure on tho basis of the recon;- 
mendations made by the Special Reorganisstion Uni! of the Ministry 
of Finance has been introduced since 1-10-1964 in five offices on a 
trial basis. The question of its application to other ofices will be 
considered on the basis of the experience gained. 

I 0 . M .  No.  5/4.'64-Bt. dated 6-10-641. 

10. The Committee enquired further details as to the number of 
shopkeepers in  whose cases the leased deeds had not been executed 
so far, years in which the shops were constructed and leased out. 
While the Committee still await this information, theu cannot refrain 
from observing that the time taken by the Ministry in  wgularbing 
these transactions had been rmhm excetsive. Even granting the 
fact that these shops were allotted under a b n o m 1  circumatcrnces. 
there could be no justificar~on ior continuance of the unsatbfactory 
state of afiairs for such a long time. They would urge upon the 
Ministry to take proper steps to get the lease deeds exeruted as 
early as possible. 

[S. No. 37(Para 37) o! Appendix I11 to the 24th Report (Thinl 
Lok Sabha)]. 

In accardance with the present policy, all shopkeepers h a w  to 
execute licence deeds and shops are not given on lease. 

The form to be used for execution of the licence deeds has since 
bem Anrlioed in consultation with the Ministry of Law and all new 



433 
allotments are being made after execution of licence deeds on these 
approved forms. 

The old allottees who occupied the shops prior to the 1st Apnl, 
1958 are also required to execute licence deeds in this form, but they 
want to execute lease deeds and have been agitating for ownership 
rights for a long time. They have been resisting the execution of 
licence deeds. The form of notices to be issued to such allottees ir: 
being drafted in consultation with the Ministry of Law. 

Out of the total number of 2346 shops. the number of shopkeepers 
in whose case licence decds or lease deeds have not yet been cue- 
cutcd is 1226. This includes 651 shopkeepers who have signed terms 
of tenancy. The years of allotment of the 1226 shops arc as follo.;i.s.-- 

- 
I.cxn!ity So of shops Date of leasing 

Sarcti~ni .llarkct i .31iJLile of June, 19-i1 

Sarorini N a p r  flat\ . r X j  >larch. 7956 

Kanlla , \ i ,~rkct 2 ( 6  IinJ of I'ohruar?, 
I 962 

S e w  (:entral .\iarket . 234 .fiiddIc 0 1  October .  
1956 

Plcn\urcr G irden . \ i ~ r k e t  . 367 r.\I~cfJlc n i  ..\prd, 11) 56 

Andrew G ~ n j  S.in.tkpur .\larkct\ 2 5  January, 1962. 

[ON. No. 5, 4 64Bt dated 11-4-65] 

Recommendation 

1 1  The  Cunrirurtct~ ,:re at.trhic~ to uccept j d l y  tht. riew thar tile 
reports c ~ f  thr C T.E r1.v : u d ! c a t i ~ v  of ~ t e a d y  rvrprovernent i n  the 
uwrk~rig of the C P U' I )  'IVhrle d r i r ~ t t ~  t h t n  period January to June 
1961, f fie C.T.E. e.mrr:i 1 ,  (*ti 1 130 cases t~tid cornnrented upon 502 cases. 
the percentage of caszs 111 wlrich defccts were nortced being 44, in  
the  subsequent ha1 f ~ , c w  r u.hvr~ onlg 762 cases were examined defects 
u w e  nattced in as inarty as 54 pw cent of the cases. Obviwsiy h r  

does r l a t  speak too well o f  t l t t  w o r k i i ~ g  of the depar t i~wnt .  

[S. No. 42, Appendix 111, Para 42, 24th Report 
3rd Lok Sabha] 

495 (Aii) L.S.-29. -- 



The view that  there has been an improvement in the working of 
thz C.P.W.D. was based on the overall trend in the percentage of 
cases in which defects were noticed by the C.T.E. Slight periodical 
set-back in the  percentage figures need not necessarily mean a dete- 
rioration. This is perhaps unavoidable in a percentage check in ran- 
dom sampling. The supervision of the working of the department has 
already been considerably tightened. Proposals have also been made 
to relieve Executive Engineer from heavy desk work anti to enab!e 
them to devote more attention to field supervision. These proposals 
are under consideration. 

Audit comment 
I t  has been stated that there has been iln irnproven~c:~t in 111r 

working of the C.P.W.D. The percentage of cases in \+.hich dcfccts 
were noticed by the Chief Technical Examiner. h o i r ' c \ ~ * ,  continued 
to be high during 1962-63 as shown below.-- 

Percentage 
Period -- 

January to June. 1962 

iu ly .  1962 lo March. 

12. The Committee 

[O.M. No. 
Recommendation 

regret to observe 

of cases in which drfec!s 
were noticed 

61 

55 

5 , 4  1 64-Bt dated 19-1-65] 

that r he .facts disclosed 
L : P O I : C  suggest slack supervision on the part of the C.P.W.D.  

[S. No. 43(Para 43) of Appendix I11 of :hc* 24:h Rcp,,rt(l963-(j-l)] 

ACTIOX TAKEN 

Though the amount of o v e ~  paymcln: w I$,  Fls 6 71 lakhs, 11 repre- 
sents a ven, small percentage of the total so rk  load of Rs. 28 crows 
for the year and also of the total value ~ t f  hrlls, works and rnustcr 
rolls examined. In fact, the Chwf Techn~cal Examiner had observed 
in his 8th report for the per~od Januarv to June 1W1 that, as a result 
of the constant watch exercised and the vjg~lant ac t~on taken both 
against departmental officers and contractors, and also as a result 
of several suggesfiom made by the Chief Technical Examiner about 
the manner of execution of work, correct drafting of syeriAcations, 
etc., it had been possible to plug loopholes and prevent molpr~ctices 
to m e  extent and there was, and continued to be a narkr~d irn,xwtlc- 
ment in the quality of works generally. 



In the context of what is stated above, the irregularity pointed out 
by Audit cannot be considered a serious one. In any case, Govern- 
ment have noted the suggestion of the Public Accounts Committee 
regarding the supervision of the Central Public Works Department's 
works and are considering measures to relieve the Executive Engi- 
neers of the bulk of offlce routine so that they may be able to con- 
centrate more on field work. 

10. M. No. 5/4/64-Bt dated 19-1-65] 

Recommendation 

13. The Committef consider it unfortunate that even according 
lo the figures accepted h?] the C.P.W.D. overpayment to the extent 
of Rs. 25.83 lukhs was detected in 1038 cases. The Committee are o f  
thc  view that the  ,prngresq (,J recovery of accepted over-payments IS 
t lerg slmr. While fhe Committee would watch the results of tho 
steps taken by the Department regarding expeditious settlement of 
contmctor's f i ~ t a l  hills through subsequent Audit Reports, they would 
in the meanwhile recommend to t h e  Ministry that the3 should 
conduct (I review o f  a feu' cases. to he selected at random, in which 
seftlemeirt of bills had bwn unduly delayed. with the object 09 
finding otrt whether the delay; were d u e  to lapses on the pwt of the 
o@ciaIs o f  the department. 

[S. No. 44. Appendix 111, para No. 4.1. 24th Report, 1963-64. 3rd 
h k  Sabhnl. 

A n r o ~  TAKEN 

Dctmlcd study of n large number of cases of outstanding averpay- 
ments has revealed some instances where adjus'ment of overpay- 
ments had bcen delayed duc to delay in settlement of final bilk of 
the contractors. A thorough investigation is being carried out at 
present to determine whether the delays resulted due to lapses on the 
part of the offlcers of the Department. This examination will take 
time. A further note in the matter will bc submitted ' o  the Com- 
mittee in duc course 

[O.M. No. 5 9 &Bt dated 9-9-65] 

14. The Committee enquired the pafliculars of officers against 
whom departmental proceedings were wing on for the r n r i n w  lapses 
resulting in otrcrpu!y,nmts to mntmdors. The ~~~~~~~~~~~~~e of 
the Ministry pr0ntixt.d to furnish a note to the Camtnrttec.. tdt ich is 
still awaited. 

[S. No. 45, Appendix 111, Para No. 45. 24th Report. 1963-64. 3rd 
Lok Sabha]. 



The particulars concerning the disciplinary cases required by the 
Committee were compiled and referred to Audit in March, 1964 
Audit, however, called for the records of all the disciplinary cases 
involved for scrutiny. While the records in respect of some of 
the cases were readily available and in fact furnished to Audit, it 
has not so far been possible t o  furnish records concerning the re- 
maining cases for the reason that vigilance action is still in progress 
in these cases. The delay in submission of the particulars called for 
the Committee has been due to this reason. Effort is being made to 
make the records concerning the remaining cases a~ai lable  to Audi? 
as early as possible and the particulars will be submitted to lhe 
Committee after the matter is finalised. 

[O.M. No. 5/9/64Bt dated 9-9-64] 

Rfcommendation 

Unadjusted balances under s w e i t s e  and Remirtancc. Heads.-Para 68 
of Audit Report (Civil) 1963. 

15. A statement showing the gear-wise a ttal~sis on 1st January, 
1964 of the outstanding amounts for 1961-62 and earlier years in res- 
pect of the four heads glvetl i n  the Audit Para m y  be furnished. 

[S. No. 48 of 24th Report (Third Lok Sabha)]. 

A statement furnishing the required information is enclosed. 

[O.M. No. 5/25/63-Rt d ~ t e d  3-13-64]. 



Statement showing Yearaise Analysis of the Outstandings of Audit Para 
68 of the Audit Report 1963 as on 1-1-1964. 

--------.-------.---------- -- - - ---- 
Head III(b) Transfer Purchases M i x .  P. W. 

. Year (Items ad- between (Rs. in Aakhs) Advances 
justable by P. W. Otli- (Rs. in lakhs) 

PWO) Cers 
(Rs. in lakhs) (Rs. in lakhs) 

Upto 1947-48 (Pre- 
partition period) . . . . . 0.04 '32 

16. Thc Corr~ir~~rtee dcsrred to be furirulwd w ~ . h  further &tab 
of dues outstai~d~ny from private parttes tndmting the a~~aounts and 
dates f r t m  which these were in arrears. The rtpresentattve of the 
irl&tatsfr~ protntsed to funrssh this informnafwn, which is still await  
ed. 

[S. No. 49. A p p e n k  I11 to 24th Report of P.A.C. 1963-64:. 

A statement showing Division-wisc details of amounts outstand- 
ing against private parties is attached herewith. 

10. M, No. 5/4/64 Bt. dated 14-12-64] 



Lrsr sirowing details of arrears of renr orrtsrading ug;~in;r private parties in 
respect cf Goocrnment Aaccommoda tion provided co t lrenr . 

S1. Name 
No. 

Period Amount. 
From To Rs. 

.- - . . - . - 

I-DELHI STATE DIVISION No. 11 

I .  Shri Balaant Singh . 
2. ,, Mohan La1 
3. ,, Beant Singh (dead) 
4. ., B. S. Dugal 
5 .  ,, Duni Chand . 
6. ,, B. L. Madhok . 
7. ,, Radhey Kishan 
8. ,, Sukhdev Behal 
9. ,, Roshan Ld 

10. ,, Sri Ram 
I I .  ,, Shri Narain Das\ 
12. ,, Sujan Sinph . 
13. ,, P.N. Sharma . 
14. ,, Him La1 3iehra . 

11- AJMEH CEM'WL DI\'ISIOS 

I .  ,, Roopdland . . 
2.  ,, Lakha Shankar . 
3. ,, Lakh Shanker . 
J. ,, Bhanwari La1 . 
5.  ,, Magan Talaji . 
6. ,, Chaw Bhuj 
7. ,, Ram La1 
8. ,, Moti 

1963-61 
110. 
Do. 
Do. 

r 96 I -62 
Do. 
Do. 

1960-61 to 1961-62 

I .  ,, P. N. Dass & Co. 41959 to ~ , ' w s s ,  73'72 
2. ,, Southern Engg. Co. 3:1958 tcl  211959 76.42 
3. ,, HPny Auro Station . 911958 to 3,'1959 1a.93 
4. ,, Faraduy Co. (P) Ltd. . 911958 to 3/1g-j9 531 '53 
5. ,, Md.Hogoin . . 2i1g58 to 3f1958 2 6 . ~ 8  



6. Shri S.K. Lala , . - 411956 to 311959 3933. 86 
7. ,, MIS. Paul & Chakravarty 2; 1959 to 311959 257 ' 74 
8. ,, S.K. Lala . 11i1958 to 311959 161 -59 
9. ,, P.R. Sarkar 4'1959 to 3, I959 62 78 

IV-DEHRA DUN CENTRAL DIVISIOX 

I .  ,, Dhnram Singh . . 8-6-1947 to October 1947 162.62 
2. ,, Ncilapat Hai . . 8jrg51 to 17-1-1935 712- 19 
3. hl!s R.H. Rattan . 1946-47 to 12-3-1957 1,654'94 

Prcrn Neth 

V--G DIVISION, NEB' DELHI 

\'I-PRESIDENT'S ESTATE DIVISION 

I .  Shri Shiv I .a l  . .\larch 1958 to .\larch 1961 649.62 
( :om ractor 

17 Whtle the Conrnl~ttee note the progress made i n  the clearance of 
p ~ h d l ~ l g  rnues, 1 1 1  as ~ ~ r u c h  (1.. the nuinbe7 lrus been reduced from 225 
to 91, they uwttld urge upon the M ~ t i t s t q  to continue their egfforts 
i r k  rlrls d~rec-rro~r so that thew cases do nor accumuhte In ftlzure. 
S I J I N  the very purpose of refvrrsng disputes to arb~ttation, tn pre- 
lerunce t o  legal proctvs, is to get q r r  t c k ~  dectstons, the Cmnm!ttee 
suggest t1mr su1ta0le rnsrrlrcr.ons d m d d  Iw rssucd to ertsrvc tha: the 
bulk of such cases crrc firtal~seci mthii i  rlte presenbed penod of 
4 7110?lths. 

[Para 51 (Sl. No. 51 of Appendis I11 of 24th Rcp~rt  (3rd Lok Sabha]. 

The observation and rcccrmmctidntlon nf the F u b l ~  Accounts Com- 
mittee have been noted. All possible steps ure being taken to speed 
#p arbitration work. I t  may not. however, be possible to finolisc all 
cases within the prescribed period of 4 months frtr the reasons cx- 
plnined below. 



On an average, as  many as 20 to 25 new cases per month w e  re- 
ceived for arbitration. Against this number it is not possible for the 
Superintending Ehgineers (Arbitration) to finallse more than 8 cases 
per month per Arbitrator. This is on account of the procedural rc- 
quirements and difllculties inherent in arbitration work apart from 
the obligations imposed on the Arbiirator by the arbitration Law. 
On an average, three sittings are required for concluding hearings in 
an arbitration case. Further, cases are referred from all parts of the 
country and tlw necessitates extensive touring in order lo conducr 
hearings at various places to suit the convenience of the parties. 
Allowing for holidays, travel time and ofiice duty at Headquarters, 
the effective time available for actual hearings of cases is about i5  
days in a month. Time ha's also to be allowed for study of cases and 
for the preparing the awards. All these factors tend to limit the 
number of cases that can be finally disposed of to not more than 
8 per month per Arbitrator. Delays also occur on account of ~l!ncss, 
leave, etc. of the Superintending Engineers (Arbitration). Thc 
question as to what steps should be taken with a view to finalise 
the arbitration cases with utmost expeditim is. hoi~ever.  under con- 
sideration. 

I t  may, however, be pointed out that in i l l l  cases where the  aw: I..! 

cannot be given within 4 months, an application has to be rnadr 1,) 

the Competent Court for an estension of time f u r .  making a i d  p u t -  
lishing the award. The court grants such estensions after hearin,' 
both parties and satisfying itself that the grounds for extension of 
time are genuine. In the revised agreement forms, plmvisicrn h 3 ~  
been made for extension to be made by tlie Arbitrator with t h ~  cc r:- 
sent of both the parties. When arbitration caws arising out of tiic 
said revised contracts come up before the Arbi!r:itor, there wi l l  bc no 
necessity to get the required estension of 1:!ne from thc  courts a s  
a t  present. 

In the report, it has been stated that three more officers had bet:n 
appointed to attend to this work. This is not correct. No officer 
other than the two existing Superintending Engineers (Arbitratior.) 
has been appointed to attend to the above work. 

[O.M. No. 5,<4/64-Bt. dated 3-2-65] 
Recommendalion 

18. "The Committee desire that the submission of the note e r -  
plaining the basis of the faxation of the rate of Rs. 50 per ton may be 
expedited. They would also Iike to be informed of the action taken 
to jEr r e q w d b i l i t y  for various lapses in this case of losa in  tran- 
ri t." 

[S. No. 55 of Appendi;. 111 of the 24th Repxt (3rd h k  Sabha).] 



ACTION TAKEN 

I. Basis for the fixation of the rate of Rs. 50 pet. ion. 
1. An extract of the  note d a t ~ d  6th March, 1957 recorded by the 

Manipur Government explaining th/e basis of fixation of the ra te  of 
Rs. 50 per ton is given below: 

"The tenders received arc  as foilcws:-- 
Contractor No. 1-Rs. 68 per ton. 
Contractor No. 2-(a) Hs. 35 pcr ton exclusive of insurance 

and demurrage charges. 
(b)  Rs. 50 per ton "inclusive of any 

shortage at your end and demur- 
rage". 

Contractor KO. 3.-Rs. 58 per ton will take no respons~bllitg 
for shor:age and demurrage; want also 
an udvanee of 25 per cent. 

Coirti.t~~ior N O .  4.-Rs. 46 per ton-no re~ponslb1i:ty for de- 
murrage, separate insurance against 
shortages. 

Contractor No. 5.-R.s. 70 per :on. S o  lmbll~ty for shortages 
and demurrages. 

Contractor No. 2 s  rates o : ~  t.hr! Imve..:!. hlorcxnw-. he  has given 
A furihcr clnrifkntion that hrs rate of Rs. 50 per ton zncluded lmbi- 
lily for  demurrage on any account. The riarmd rates of insurance 
arc. I understand, Rs. 5 pcr :on and demurruge Rs. 2/'4/- per ton per 
day. I ~ n d ~ r s t a n d  the  sh i l l  reached on  the  3rd instant and demur- 
rage will cornmelice after 3 day; of un!!):idir;g. The margin of Rs. 10 
per ton for d(murragc kcpr by the cl.lntractvr is. !ht rcforc. reawn- 
able and in view of the  norrnai dt'!s~y in  movement, safeguards Gov- 
ernment interests. Contractor No. 2's ttlndtrr as clarified by his letter 
dated 5th March, 1957. mav. thcrc4i.m. bc acetptcd and he may be 
asked to commence work imlnediareiy arrer dcpwt ing  s-curity de- 
posit and subject to h:s procfucing Income-tax clearance Cecificate 
which he  has promised to furnish. 

* * * X 

Itd, Q.R. 
C.C. j-3-57 

I. Contractur No. 2's tender at Rs. 50 plBr tl):l ir~.luslvc df i n s ~ r -  
ancc c h a r p  upto Imphal and dcmurragc. : ~ t  C:i!cuttn for whatever 
reason may be accepted. 

* 0 L * 
1td.i C.S. 

5-3-67 



Besides the above information there is nothing on record 'to show 
the break up  of the rate of Rs. 50 per ton. 

Audit Comment 

The rates of the contractor were Rs. 35 per ton exclusive of in- 
surance and demurrage charges, and Rs. 50 per ton inclusive of these 
charges. Even conceding that the element of Rs. 15 per ton for in- 
surance and demurrage churges was reasonable, the cha rps  of Rs. 35 
per ton (included in the rate of Rs. 50 per ton) for both the services 
oit. handling steel and packing it in loose bundles of not more than 
2 cw'., allowed to contractor was still fco much on the high side as 
compared to the rate of Rs. 12-50 per ton, which according to the 
Iron and Steel Controller, was the prevailing r n t t  ut the Calcutta 
port for the handling of steel. 

11. Action taken to fir responsibility for various lapses 

2. Out of 24,871 C.I. sheets sent from Calcutta for the Public 
Works Department, 23.320 sheets were recclved by the Manipur 
State Transport. leaving a balance of 1551 sheet to be accounted for. 
The Rnilways have accepted the claim In respect of onc missing 
wagon containing 1281 sheers, and a claim 1s bang lodged and mat- 
ter being pursued with them. The Enquiq  Officer has held that the 
Railway Station Master should be held llable for the loss of the re- 
maining 270 sheets. The matter has t>wn reported in August. 1964 
to the Railway authorities for taking suitable action in this regard. 

3. Out of the 23,320 sheets received by the XIanipur S l ~ t e  Trans- 
port. onlv 23,117 sheets were delivered to the Public Works Depart- 
ment resulting in a short deliver?. of 383 C.I. sheets. The Enquiry 
Officer's finding is that the Station Master in the Manipur State 
Transport should be held liable for the loss of 84 sheets and another 
Station Master for the loss of the remaining 119 sheets. 'The former 
has been censured and ordered to pay the cost of 84 sheets ,uiz.- 
Rs. 1,025-85 P) and as the latter had already been discharged from 
senice  in December, 1957, In connection with another defalcation 
case, no further action can be taken against him. 

[O.M. No. 5;4/84-Bt. dated 27th dpril ,  1965.1 

19. The Committee feel rhat the procedure fo&wt.d for the 
implementation of the sttbsidised ltrdustrral Housing Sclternc Zeatwa 
much to be desired. While the Commit tee appreciate :hat initiative 



in State Governments, who can better assess their requirements and 
put up proposaEs, they nevertheless feel that since a p a ~ t  of the ex- 
penditure is borne by 'the Central Government, it is desirccble that the 
latter should scrutinise the schemes ?nore thoro~ghly with a tr im 
to ensure that houses do not remain vacant as had happsned i n  the 
case of certain States. t 

[ S .  No. 56: of Appendix III-para 56 to 24th (Report 
(3rd Lok Sabha)] 

The Committee suggest that this line of approach, whether the 
amounts recoverable from the State Governments could not be ad- 
justed In the amounts to ne made available to them on the schemes 
In th? subsequent y a r ~ ,  may he esamined In consultat~on wrth the 
State Govcrnmcnts at a htgh level. 

[OM. No. 5/9/&Bt dated 9-5-f54] 

20. The Jact that,  rlccordtrrg to the data - conrpil~d b y  the sfin- 
:strg rn Septernhc>r 1962. 14,660 houses (16 per cent of t h e  total) had 
h e m  di~.crted jor use t q  tnrltyrble persons rind 11.459 houses (or*er 
12 per ~ ~ 1 1 1  o i  tlre ! o l n l )  wvre 1jq.ttg vacant ,  ;rnuid indwatc* ?ha* the 
ohjectwv o,f : ) L C  sttbstdlsed 1 t ~ d t ~ s ~ r w l  Housing Sclaeme has trot been 
full?, achtet:rtl. This calls jor (1 .et*ietc of the Scheme arid suitable 
remedial tritlcwires. 

[ S .  No.  57 of' Appendix III-para 57 t o  24th Report 
(3rd Lok Sabha)] 

The Subsid~sed :ndustrlal Hausing Scheme---1ts rrnpkmentation 
ns also its prvsent working wlll k discussed in the hgh: of the 
above recommcr~dat~uns ~n the Housmg Min;stcrs' Citnfercnce sche- 
duled to be held In September. 1964 and further developments will 
tx reported t o  thcb Public 'lcl~crunts Cornmittw 

[O.M. No. 5/4/6+Bt dated 9th September. 19641 

21. Thr  Committee fcrll concerned to note that the unsatisfactory 
state of affairs of the 1,nnd & Drvelopment Office was allowed to 
~ersist even though 11 was pointed out in successive Audl t inspection 
Reports. If the Mlnrstry of Lrrw had advised that the acceptance of 
the dueo would prcjudicc Cavtvr,ment in recovering enhana~d  rcncs 



through a Court of Law, it is not clear how the acceptance of cheques 
and keeping them in the office indefinitely without crediting the am- 
ount to Government would have safeguarded Government's position 
in any way. In fact, it has now been stated that the cheques have 
now been encashed or renewed without enhancing the rent or proceed- 
ing against the parties for breach of the agreements. They would 
suggest that a thorough departmental inquiry should be undertaken 
into the working of this office so as to placc on a satisfactory footing 
the management of Government property entrusted to it and to fix . 
responsibility for past mis-managemen t . 

(ii) The Committee would like to be informed of thc linal outcome 
of these cases (viz the cases of non-recovery of d3r.i mentioned i n  
this para). 

[R. No. 94 of Appendix I\' (Para 97) to the cightil Report (Third 
Lok S a b h a ) ]  

(i) A draft of the proposed rev~s:~d p r ~ c d u r c  for rccovery and 
accounting of revenue rtcelpts p?rialning to the Land and Uevclop- 
ment Office IS attached Introduction of the revised prucedurc outiin- 
ed in the draft ha5 brcn held up pend1r.g dcbc~sion about 111. pattern c ) f  
re-organisation of the Oficc xhich is rn thc procc,\ of formulation 
(It is dxficult :o ,ndlcate at this stage. whether Ihtb prc,cedurt. ~ u g -  
gested 111 :he circlft u-131 rtqulre nlod~fication and when ~t will hc* In- 
:reduced) 

In the meantlme a special cell was created in thc Land and Devcs- 
1opmer.t Office w t h  effect from the 4th Junc. 1963 to finalise old cascs 
for th? recover:: of arrears of ground rcnt and darnages invulvcd 
Cons~derablc progress has been made by this cell In finalislng old 
cases and reahsing arrears of ground rent and damagcs. 

Steps will also be taken to fix respons~bll~ty in spccifir cases whrtre 
thg vigilance aspect is found to be inv0lved 

( i i )  The latest position regarding the caws men~ioncd In this para 
is as under- 

(a)Rs. 21,725 gt.ound rent due f o r  temporary lease of lund allot- 
ted to an Assor~utiim for an Exhibi~ion from September 1951 to May. 
1952. 

On re-examination of the case, it was found that the amour4 rc- 
coverable was Rs, 12,986 instead of Rs. 21,723. The question of 



filing a Suit for recovery of the amount was examined in consultation 
with the Ministry of Law who advised that the Government's claim 
should be considered irrecoverable and written off. The irrecoverable 
amount of Rs 12,986 was accordingly written off in consultation with 
the Ministry of Finance (Dclhi State Division) vide the Government 
of India, Ministry of iWorks, Housing and Rehabilitation (Deptt. of 
W.&.H.), New Delhi letter No. LI-14(23)/62, dated 18th January 1963 
(copy enclosed). 

The Upper D~vision Clerk rcsponsibl? for delay has been warned. 
A  cop:^ of the warning has bcen kept in his character roll. 

0 

(b )  Rs. 4500/- arrears of rent recoverable from a. person from 11-7- 
1957 to October. 1960. 

On the basis of land raws fixed by Government on Z r d  July. 15% 
the monthly rate of ground of Ks. 98.19 nP. per month in this 
e m  was to bc enhanced to Rs. 130 per month w7.c.f. 4th January 1958. 
On a doubt having arisen whether this increa-P cottld tttkt. r ? : t o s y ~ -  
tivc effect a decision was taken by Govc~rnmtm: on 2nd April. is55 
that the orders will take retrospective ef fx t .  A three months r.oi!cc 
for tcrrnin,tt~c~n o f  lease ~ v a s  givrbn to t h t ~  ! e s t . ~ ~  on 2nd IktemSer.  
1959 {vhich csr?~rcd on 1st >larch. 196P. -4ft:t the cxpln. of thc noticrb 
pcriod evictivri proceedings wcrr! initiated in the Court of the Estate 
ORiccr under thc P.P.E Act. 1958. I t  was, ho:r.cvt.r, tit*cidiyl en 2!i: 
April. 19I120 rt%n:.rr t hr. 1t,;:5*, n t  ( w h a n c t ~ l  r;lltL I.IC q ~ ~ i : . .  ! rer.t !i 'ho,:~ 
the notict. for tc.r~n~nation of itv;:sc. was given on 3 4  r.' . ~ ~ m t b i . r .  li'i.S.3 
thcl I,;ind ar7:l D~~vclopmcnt Oficer was not aiva:.~ , j f  thr  lt.ra1 p m : i r ; m  
as advised by the Ministry of Law in November.. 1960 th;t: rcvlwd rarc 
could be enforced only after the expiry of the period of nitricc. of ter- 
mination of thc Icnsc In view of the Law Minis ty ' s  abrrvc opin: In 
p o u n d  rent at the rcviscd rate was charged from 2nd M a r h .  190) 
and arrears amount in^ to B. 7.W were retowred accwdinc!y 

(c) Rs. 13.427 Non-rtwvery of p n n l t y  and nddit~nnal ground :hi: 
in two cmcs of violatmn of the terms of the Lrase by transfer of 
Lessee's interest wlthout prior sanction 

The amount of Rs. 13.427 relates to the follcnv~np tivo cases:- 

( i )  189-Drplon~at tc Enclave. 

A l~ of Rs. 5,OQO has bccn shown In the a u d ~ t  r c p r t  on acc0ur.t of 
nOn-rccovcry of penalty for indirwt transfer c ~ f  thc plot Tht area of 
the plot in question bring 375 sq yds.. the prnnlty recovwahle at the 
prescribed  rat^ of Rs. 1 0  pcr 200 q. vds. or part thcrcof works out 
to b. 2.000 which amount has since been recovcrd from thc LPSSW. 



(ii) 13-Sunder Nugar, New Delhi. 
A loss of Rs. 8,627 has been shown in the audit report on account 

of non-recovery of penalty amount to Rs. 5,000 for indirect transfer 
and 3427 as damages for mlsuse of the premises for the period from 
the 19th January, 1963 to the 31st October, 1955. The actual position 
is as under:- 

The indirect transfer took place in 1952 when indirect transfer was 
not treated as a breach a r ~ d  no penalty was levied for the %me. As 
such the question of loss of Rs. 5,000 on thls account as pointed out in 
the audit report does not arise. 

&garding non-recovery of damagcs for m~susc of premises for 
the period from 19th January, 1953 to 31st Octobcr, 1955 amounting to 
Rs. 3427/- the recovery has since been waived by the erstwhile Minis- 
t q -  of Works, Housing and Supply in consultntion with hiinistry nf 
F inanx (D.S.Dn.) vide letter No. 7(70)/63-L, dated 19th October, 
1962 (copy enclosed). 

(d) Rs. 5207 loss in premium on account of incorrect computation 
of an aiea of land in 1958. Plnt No. 90. Block No. 48. 

The officials concerned responslbic for thv lapse have bcrn award- 
ed the punishment of stoppage o f  :ncrcbmc.nts for 2 ywrs  u.ith cotn- 
mulative effect Thev ha1.c slncc sppvalcd again:,: t h ~ \  ordt I and lht. 
appeal is under considerat son 

&ajt procedure !or  wr.orer!r and awo*intlng of TCI'URIIC tccelpts 111 

the land a t ~ d  Det*eiopn~etrt W c r  

The revi.nuc. realised from a l l  source:, is credrtcd to the Hcad 104- 
Initial expend~turc on Ncw Cap~tal  at  klhl-D-Dcducl RPcelpts 
Account (Salr ol Land ) tn the Bank rktwiury 

The record of all payments made IS to kw kept In a r e g ~ s t ~ r  m a n  
tained for thtb nurposc by the R.& A. Scctwn and the figures b<lokcd 
therein are tct  be recur,crl?d with the figures bwkcd by the A.G.C. 
W&M and d~screpancics wttled by thr re.cunc!liat~on clerk A rcpart 
of reconciliatton being done i s  to be submitted to the A.C;.C W.&M / 
Land and Developm?nt Off~cer. The. dt.ta~led classification to bc 
adopted is given below:- 

( i  ) Ordinary Retrenue 

(a)  Ground rent IT. respect of Agreements for hil~~t'Pat.fnrt~~l 
rA?asr. 

(b) Ground rent on temporary Leases. 



(ii) Sate of Government Estates. 
Premium on building sites. 

(iii) Miscellaneous. 
Other miscellaneous receipts of the Land & Development 

M c e .  

(iv) Deduct-Refunds. 
2. Registers to he maintained. 

The following registers should be maintained for propcr account- 
ing of thcw reccipts ir, t h r  T,and and Development mce. The in- 
structions laid down in para 208 of the C m t r a l  Public Accounts Code 
regarding the  issue, safe custody and return will apply mutatis 
mrifqndis to these registers. 

(9 Ledgers for ground rent. Licence fee. realised on perpe- 
tual lease Agrcement for Lease. 

( i i )  Ledger for ground rrnt  rcalised on Temporary L e a ~ e s .  

( i i i )  Rcgistcr of miscel lancr~~s Recoveries (PW.4 95) 

(iv) Registcr of annual asscssmcnt and recovery of premium, 
ground rent and Liccncc Ice 

(v )  Rc-giristcr of transfers. 

( \ ' I )  Slip Book. 
(vii) Rcqistcr of payment5 rnndc 111t , the Reserve Bank l p f  

India, Ncw D r l h ~  and monthly rt~nncilmtwm of figure< 
Trcnsury Rank/.\ G C W 8 M . New & h i  

( W I  R ~ g i s t e r  o f  earnwt rnontby deposits and t h v ~ r  rtafunds 
(ix) Rcgister of valuablc~s rcccivtd t n  the c-ffico and rcvitted 

to the Reserve Bank of India. New Delhi 



After the  ledger has been checked and initialled by the Superin- 
tendentlAccountant the  same will be put up to Accounts Officer and 
signed by him. Any correction/addition in the ledger will be 
attested by the Accounts Officer. 

4. In the case of Perpetual Leasc/Agreement for Lease the  Ground 
Rent is due half vcarly- in advance on the 13th January and 15th 
July each yea1 T h t  present system of demanding ground rent has 
not pro[-cri si:~sfactory because the R Rr .4 Scction who was 
responslb!c for recovery was not alvare in all cast3s about thc exls- 
tence of b r m c h ~ s  n-ith the result that In a few cases Ground Rent 
was demanded which acted as waiver of the breaches In order to 
avoid this ddliculty i t  has been dtmdcd that b ~ l l s  for cash half ywl. 
ending 14th January and 13th July  should bc issued bv the COT>- 

cerned Lease Sec t~on  by the m.ddlc of Deccmbcr and Junc resprc- 
tively each year if  thc premises arc f rc r  from brc.ach Thvsc will 
be preoarcd and put un to the Super~ntc.ndent for check in the first 
week of December and June  each year Thcsc ~ 1 1 1  be issurd by 
the 15th of DecemberiJunc cn-tA: thil . ~ e n a ' a : ~ >  . ) f  thtt Branch OfTicvr 
undcr intimation to R & -4 .lccquntk S C C I I ~ I :  conccrnc4 A llst of 
leases in respwt of which hill.; for'!>ayment o f  Ground Rrnt have 
not been sent on account of c x ~ s t m w  of breachcs or br anv othcr 
r e a s m  lvill be sen! by thr Rranchcs conccrncci to thc R R: A /  
Accounts Scc!!on bv the I?'h Fcbruary'.4u~iis! for cnmpliat.ng t h r  
ledqer. An opportunity chould be takcn a t  t h ~ s  time 1.e. ~n Februarv' 

Aupust by the Accounts 0ficr.- tn rcr-iclw t hc 'cdqcrc pcrsonnt~llv 
with a view to asw-:a n!ng :ha: bills havc kwrn s-nt In all caws 
xvhcre p r o ~ r t i ~ s  a r r  f r r m  brraehes If i t  15 found :k,:~' cicmand 
notice has not been ~ssucd in  any  caw, n 11st of such cases wrll be 
prepared and scnt to thc L c a s e f P ~ n ~ ~ r ! ~  Scctmn within a fortnight 
The Accounts Officer w i l l  hc reymnsihlc for st~hrnlttrng FI rPp ~ r t  
indicating the poq~t~on  to the TAD0 bv tho I c t  March!Scptt.mhrr 
each year 

5 .  Temporary Leasen. 

( i )  List of leases which h a w  expirr~d :ndicnting thc ar'rcbars of 
recoveries due 

(jib List of leases which are duc to cxpirc within thc next 
t h r w  months indirat inc: thc arrcenr.i o f  rtvwcricci tf LIP. 



On receipt of the above lists the Lease Section will be responsible 
,for taking urgent action for extension/recovery of Government dues 
under intimation to R& A Section. The Accounts OfIicer will be 
responsible to submit a report indicating the position to the L. & D.O. 
by the 1st week of MarchISeptember, each year. 

6. Misc. Receipts. 

A register of Misc. Recoveries In form CPWA-95 shall be mam- 
tained by the R & A Section. In most cases the payment are 
required to be made in advance, where payments are  to be made by 
specified dates the R & A Section shall be responsible to watch 
recoveries by the due dates. The register shall be reviewed every 
fortnight and where payments are not received by the due date, 
a list of such cases indicating the amounts due shall be prepared by 
the R & A Section and sent immediately to the concerned sectiona 
for taking appropriate action. 

7. Procedure for cash receipts othw than Security Depcrslts. 

All receipts except those on account of security deposlts will be 
.cred~ted direct into the Reserve Bank of India, New Delhi To 
enable the Lessees to do so a challan duly filled m will be issued 
over the dated signatures of a Gazetted Offlcer with bdls or letters 
demanding payments. It should be ensured that the date column 
of the challan IS filled in before it is ~ssued. T h ~ s  chal!cn w!ll 
ordinarily be v a l ~ d  for one month from the date of lssue and care 
should be taken to see that no time is taken in the despatch thcreof 
aftcr tt has bcrn dated. Revalidation should not o r d ~ n a r l l ~  bc done 
exccpt in spec4al ctrcumstances with the approval of the Branch 
Omcer. Such extensions should not normally be for penods exceed- 
ing one month. The leaslee or the person from whom payment is 
due will present the entire form to the Reserve &nk of India, 
New Dclhi with the full amount thereof either In cash or by cheque 
as may be convcn~rnt. The Bank will issue the third part of the 
challan form as rcce~pt  t o  the person mak~ng  pa-mrnt.  wrll forward 
the first thcreof to the Land and Development Oflicer, New Delhi 
throuhg the Treasury Officer and wlll retain the second part in the 
Bank In support of the entry for the payment. The pmcedure for 
the receipt and encashment o l  cheques/Dcmand drafts and postal 
orders will be as per Qtaccr Order No. Vigl3s/fi3 dated 31-5-6S 

Annexurn. 



8. If for any reason payment is accepted in cash or receive& 
through Money Orders, etc., the same should be entered in the 
general cash Book of the Officer in form No. TR-4, in the column 
'~scellaneous' and a receipt therefor issued in the printed standard 

form, of receipts. All such receipts must be signed by the Disburs- 
ing Officer himself irrespective of the amount and all entries in the 
Cash Book must be attested by him the same day. The money so 
received should be credited into the Reserve Bank of India, 
New Delhi without delay. 

9. Earnest Money, Security Deposits and Refuttds. 

The amounts of earnest money deposits should be paid direct at 
the Treasury. New Delhi. The depositor should be required to 

furnish the Treasury Receipts to R & A Section who will note the 
same in the register of security/earnest money depos; ts. Thereafter 
the same should be returned to the depositor. 

On receipt of an application for refund supportM by the original 
Treasury Receipt the R& A Setcion w 1 1  verify the claim from the 
ori@ credit noted in the register of Securxty/Earnest Money 

Deposits. Thereafter a certificate will be obtained from the Techni- 
cal Staff to the effect that the work has been satisfactorily com- 
pleted/site has been cleared. On receipt of this certificate R& A 
Section should obtain orden of the L &DO for the refund of the 
amount in question and pass on the file to the Cash~er for endorsing 
a refund order on the back of the original receipt for the signatures 
of the drawing and disbursing officer. The refund order wi!l there- 
after be forwarded to the claimant with instmetions for presenting 
the same at  the Treasury either personally or through a duly autho- 
rised representative within one month of the date of refund order. 
After issue of the refund order the Ale will be shown to R & .A 
Section who will complete the register of earnest money deposits by 
entering therein the number and date of the letter forwarding the 
refund arder to guard against double payment. 

10. In the event of a Treasury Receipt with the refund order 
a n d 0 4  thereom being Iwt or misplaced the claimant ha11 be asked 
to produce 8 cesSi8cate of n0n-PaYment from the Treasury OfEcer, 
$few Delhi. Tht certificate of non-payment ~hould make it clear 
that the amount has not been refunded on the hmia of the orfginial 
nehrrnd otdtr and that it will not be refunded on the bash of 
that order, if presented tb4t.ePtkr. 



MINISTRY OF WORKS, HOUSING AND REHABILITATIOII 

Land and Ikve!aprnent (Mice: Exhibition Grounds, New Uelhi 

No. Vig/38/63 Doted, the 31-5-63 

OFFICE ORDER 
The following procedure is laid down for the recei t, safe custody 

orders etc.: - 
P, and subsequent disposal of valuables, namely, e eques, postal 

1. The clerk incharge of R and I will handover all cheques dong 
with the forwarding letter to  the valuable clerk. 

2. The valuable clerk will take action as under:- 
(i) Enter them in the Valuable Register and also indicate 

the Serial number of V.R., date of receipt and parti- 
culars af the valuables on the forwarding letters. 

( i i )  Note the serial number of the V.R. on the Valuables. 
( i i i )  Get the  entries in the V.R initialled by the Branch 

Officer in token ol his having received the valuables for 
safe custody. 

(iv) 9 n d  the forwarding letters to the cone,med Sections 
and the  d?tcd initials of their Superintendent obtained 
In the V.R. 

(v) On receipt of the ehallan from the concerned section the 
valuable clerk will obtain cheques and get the e n d o m  
rnents on the back thereof aim by the Otllcer 
(Valuables). 

(vi) He will then note all tbe challans in the token register 
to be presented to the Bank dong with cbeques for 
encashmen t. 

(vir) He wiTl thcrcaftm R11 columns 10-12 of the V.R and get 
the entries initialled by the Branch Od&cer. 

(viir) Copiclc of the challans duly receipted when received w11l 
be noted in the taken re ter and copies meant far 
depositors and Accounts tion sent to them imme- 
diately. 

t 
(tx) A weekly repart of the item outstanding in the V R  may 

be prepared by him and submitted to the Land and 
Development Oilicer through the Branch OdSw. 

3. It will be the mqonsibility of the Supatt. of the m f v -  
trig rsotjox\ to take Immcdfate action far the preparation af 



the Treasury Challan in Form No. CCD 63 and return the same to  
the Valuable Clerk. In clear cases forwarding letters with challans 
should be returned to the Valuable Clerk within 5 days. A weekly 
statement signed by the Branch Officer giving details of cheques; 
in cases where payment cannot be accepted for one reason or the 
other, shall be prepared and sent to the officer in charge of valu- 
ables. The Supdt. may ensure that necessary postings are made in 
the Ledgers immediately on receipt of receipted copy of the 
challans 

4. The procedure detailed above will also be applicable in the 
case of postal orders except that the same will not be forwarded to 
the Accounts Sections but separate lists in duplicate of the postal 
orders of different denominations will be prepared by the valuable 
clerk. Then a consolidated challan will be prepared and sent to the 
Bank together with postal orders duly signed by the Branch Officer 
for encashment after noting them in a separate token register. A 
weekly report of this token register is to be prepared by the 
valuable clerk and submitted to the Branch OfYicer. The A.V.0 
will be the Officer in charge of valunbles. 

Sd 1- (MANMOHAN KISHAN) , 
Land and Development Omer. 

MINISTRY OF WORKS. HOUSING AND REHABILITATION 
(DEP'rr. OF W. AND H.) 

No. LI-14 (23) /62 h'eu: DeIhi. dated 18th January, 1963. 
From 

Shri H. S. Jain, 
Under Secretary to the Govt. of India. 

To 
The Land and Developmcwt Ofllcer, 
Scindia House, Yew Dclhi. 

Smux-Recoocry of rent from the  Assoclotion for the Develop- 
ment of Swedeshi Industries in respect of the Lond 
allotted to them write off. 

Sir, 
I am directed to refer to pour U.O. Allot-S(43) '59, dawd 1st 

January, 1962 on the subje-et rnenttoned above and to  convey the 
ranction of the President to the write off of the sum of Rs. 12,986/- 
(Rupees twelve thousand, nine hundred and eighty six only) due 
from the Association for the Development of Swadeshi Industria 
towards the rent in respect of the land measuring about 36 acms 
allotted to them for the period 15th February, 1952 to the 3lst May, 
2952 as being irrecoverable 

Yours faithfully, 
sd/- (Ti. S. JAIN), 

Under Secretary to the Gournmest of India 



GOVERNMWT OF INDIA 

MINISTRY OF WORKS, HOUSING AlQD SUPPLY 

(Department of Works iiou~ing and Supply) 

New Delhi, dated the'l9th Octobe~ .  1962 

From 
Shri H. S. Jain, 
Under Secretary to the Government of India. 

The Land and Development Oficer, 
Scindia House. X ~ W  Delhi. 

S u r r ~ ~ c ~ : - ~ h n g c .  of purpose-Recooery of additional charges- 
waiving. 

Sir, 

I am directed to refer  to your U.O. No. Enf.1-3(231)!59, dated 
the  7th August, 1962 and to say that the President 1s pkas td  to 
walve the recovery of Rs. 3,427;-(Rupees th ree  thousand four 
hundred and tw-rri:y :-even only) r tBpre~cn t ing  add.t!on:i crf rind 
rent on account of chance of purpose In the premlscs budt on Pht  
No. 13. I3lock ?;o 171, Stmder Sagar ,  New L)elh~ for the period 19th 
January,  111X :0 ;!st ( k:oi>er, Icj5.j 

Yours faithfully. 

Copy also to:- 

( i )  Ministry of Finnncc (DS), Delhi. 
(ii) Chief Commissioner. Dclhi. 

Under Scmctcsry to  the Covemment of India. 



NIfZPISfRY OF WORKS HOUSING AND SUPPLY 

(Deptt. of W.H.&S.) 

N e w  Delhi, dated the 19th October, 19gp 

Shri H. S. JAIN, 
Under Secretary to the Govt. of India. 

The Land and Development Omcer, 
Scindia House, New Delhi. 

Sv8~12c~:--Chcmge of purpose in the prewrrses budr on plot No. 13, 
Block N o .  171, Sunder Nagar, N e w  Delhi-Use of the 
premises as Chcrncety of Yugoslavia. 

Sir, 

I am directed to refer to your letter No. Enf.1-3(231)/59, dated 
7th June, 1962 on the subject mentioned above and to say that the 
President is pleased to allow the continuance of change of purpose 
in premises built on plot No. 13. Block No. 171, Sunder Nagar, New 
Delhi, temporarily w ~ t h  effect from 1st July, 1960 to 30th June, 
1963 on payment of additional ground rent which should be worked 
out in consultation with the Ministry of Finance (DSD) and on 
such other terms and conditions as you may like to impose in this 
Case. 

Yours faithfully, 

Under Secretaryl to the Government of I d i a  

Copy forwarded for information to the Ministry of Finance (DSD), 
Delhi. 

Under Secretaty to the Government of India. 



MIJIYLBTRY OF WORKS, HOUSING AND REHABILITATION 
'Iaad ubd hDevd~pment W e e ,  Exhibition Grounds, Mathma Road, 

New DeLhL 
Dated, the 10th October, 1963. 

MEMORANDUM 
Shri R. S. Bhatnagar, U.D.C. is informed that the explanation 

dated the 27th July, 1963 submitted by him for delaying the case of 
allotment of land to Swedeshi Industries during the period from . 4kh February, 1958 to 13th August, 1958 has not been found to be 
matisfactory. Shri Bhatnagar is, therefore, warned to  be careful in 
future. 

Sd/- (MANMOHAN KISHAN) , 
Land and Development Officer. 

Shri R. S. Bhatnagar, U.D.C. 

Recomrnenda tion 
The Conrrr~rttec are hardly satrsfied with the explanation of the 

Mitustl g for loss 01 revenue due to Quarters remaannag vacant. Many 
such cases resrrlti~q in loss of revenue due to lack of swficient coordi- 
nation betw ern the Central Publw florks Departinent on the one slde 
and the local hodws on the other have been reported to the Commit- 
tee during the last three years. In para 239 of their Forty-second 
Report (19ti2) t l i ( '  Coin nttttrc had ~'rprtp-sed dwattsfacrion and had 

.observed t h c l t  )to dvclston ~ c l t t i t f  he reuctied in t h a r  rria:rer, even though 
more than 1u.0 get[,-.\ \:nil  pa::;e:i. The!, regret the casua! nmnrter in 
which the matter is be!ng pursued by the Ministrp 
IS1. No. 96 of Appendix 1V para 99 of the Eighth Report (Th~rd I ~ o k  

Sabha)]. 
Ac~ron TAKEN 

The stryb i ~ i i v n  by Govcmment to ctwrdinate work of providing 
ancillary sc.rv1~ es hnvr I ) + .  >tl cxplaincd in the note dated the 28th May, 
1963 (copy i + ~ \ ~ ~ l ~ ~ ~ ~ d ) .  su~mitted by the Mlnistry with the~r  O.M. No. 
5/13/62-BI d,ttt*ti 20-7-1W pursuant to the recornmend;~tlons of the 
Comm~ttee contsrncd In para 239 of their Forty-second Report. The 
question 01 C;ovcrnment taking up on themselves the responsibility 
sf providing all CIVIC amenities at their own cost in Govrmment 
colonies had been considered, but due to administrative and other 
difficulties involved, the proposal was dropped, on the 27th May, 1965. 
The Ministry of Home Affairs were last requested on the %th Decem- 
her. 1962, to irnpreqq upan Mmiripal Cwpor~fion of Delhi to accept 
.the procedure of the Central Public Works Department pmdding 



Recommendation 

services initially at  their cost and later on recovering it from the- 
local body concerned. That Ministry have not done SO and the matter 
is still under consideration, pendmg a decision regaraing the payment 
of property tax by the Cen~ral  Government. The New Dclh Muni- 
cipal Committee have already accepted this principle. 

[O.M. No. 5/6/63-Bt .  dated 3-8-64] 

. Uecommendation 

The Committee regret to observe that the scitetne was not properly 
plmnned, otherwise with a siizall addittonal expenditure in the first 
instance a loss of revenue to the extent of Rs. 3.43 lakhs would have 
been avoided. 
[Sl. No. 97 of Appendix IV Para 100 of the Eighth Report (Third Lok 

Sabha) .] 

The observation of the Committee has been noted. 

[O.M. No. 5,'6/63-,4t dilted 3-8-61] 
Recommendation 

24. "The Committee are I ~ n r d l ; ~  :a:isjied :i , i ih the  e.q~lanation of 
the Ministry for not taking up works !or tr:hich sp-cific prot6sion was 
made. In  their opinion the i r~sranre  rcfcrred t o  in t h i s  para clearh/ 
indicate that Parlianzent wc:: n*~proacl?c:d for j u n d ~  without propcr 
assessment of progress of u.o~/:s n r l d  their needs. The9 trust  that 
greater care would be emmsed  in fu t l~re  to obviate recurrence of 
such cases." 

[S.N. 99, Appendix IV. Para 102. 8th R?port, 1962-63. 3rd 
Lok Sabha) .] 

Every care will be exrrciscd by t%c Dcpartmcrlt to prevent 
recurrence of such cases. 

[O.M. X:) 5/7/M-F3t tl:irr!d 11-2-65) 

25. The Committee r e p e l  to note that this is another case of delap 
of four years on the part of the U'orL:s Drpartmm! in takir:g depart- 
mental action against officials respansiblc for  scPrlons irregulariti~s. 
They would like to watch the rwrlrs  and rhe acflon taken pursuant 
to the assurance given by  the Secretary of the hltvlis?rli \vide para 106 
above 

(S. No. 106 of Appendix IV to the Eighth Report 196263). 



The Committe have observed that this is another case of delay 
of four years on the part of the Works Department in taking depart- 
mental actlon against the official responsible for serious irregu- 
larities. While it is true that the work of construction of the ottice 
buildings for the Local Administration and the Courts a t  T.s Hazari, 
Delhi, was mspected by the Chief Technical Exam~ner in October, 
1958, the matter remained under correspondence between the Chief 
Technical Examiner and the Central Public Works Department. and 
the overpayments pointed out by the former were finally accepted 
by the Central Public Works Department in April, 1960 
(Rs. 24,597.00), August, 1960 (Rs. 29.595.00) and Apr.1, 1961 
( R s  17,995.00) only. The questlon of taklng disciplinary action 
agalnst the officers concerned could be considered only after the 
final figure of overpayments was known 

2. Overpayments are  not always due to the negl~gence of officers, 
and the questlon of takmg disciplinary actron aga~ns t  them arlses 
only after ~t is definitely known that the overpayments resu!ted 
from actual negligence. Overpayments in thls case were first 
brought to the notice of Government by the Chwf Technical 
Examiner in April, 1961. for such actlon as they might like to take 
against the oRiccrs concerned. The Central Pub!ic Works Depart- 
ment were asked to examlnc the d1sclpl:nary aspect in May. 1261 
The Central Public Works Department. after nrcessary examinatton 
of thr matter with reference to the relevant records and cons:dcra- 
tion of the explanations of thc various oflicers concerned, f n r n : s h d  
their cornmvnts t o  Government In June. 19112. The matter was 
examined In detail by Govcrnmcnt and tt was found that althoiiqh 
therr had bccn some want of care on the part of the offrccrs con- 
wrncd. the overpavmcnts resulted not so much from thls as from 
arnb.guttv in the saccifications attached to the agrtacrncnt and from 
inrwrcct interpretation of thrm. It  was, howevcr. observrd that  In 
the case of a f r w  items of work such as ( 1 )  pnlt'lsion cf louvres and 
vlsinn holes in flush panel doors (11) marble rt.11, 1lcwr:ns 3n.d ( : i l l  
provision of certain fitt.ngs. thc overpa:,::.cnt. ha : rrs~:ltrd from 
ncgllgencc on thp part of the oRiccrs concerned. Hinwvcr. cons]- 
drring nil clrcurnstanccs. the Govcrnmcnt came to thc conc!nsmn 
that thc rqulrPments of the cosc v,muld be met i f  the Esceuttve 
Enerneer was u-rtrned to be more cnrrftrl in futurc. A warmng was 
accordingly administered to the Executive En~;nct.r on 19-15-62. 
Two Assistant Engineers and three Scction Oficcrs connected with 
Ihc work were also warned by the Chicf Engineer. I-ImVing regard 
to the tats1 ualuc of the work, bring about a crorc of rupcs .  and 
the nature of the? few lapses on the part of the concerned officen it 



was held that a too severe view was not called for. Accordingly it 
was decided that copies of the warnings need not be placed in their 
c m f M ~ i & l  reposlte. 

3. The guttstiofi of fixing rt5sponsibility for the ambiguity in the 
Rcz~ice-Inviting-Tehders and the specifications attached thereto was 
also e%&mined arid it was found that ambiguity was involved in the 
folloWng items :- 

(i) Cement plaster over the R.C.C. Work, and 
(ii) Provision of an architrave in the item of 'Sitapur' flush 

doors. 

The Notice-Inviting-Tenders for the w o ~ k  was prepared in May, 
Wb4 in the office of the h u t i v e  Engineer and was approved by the 
Bnperintending Engineer. This was b d  on the 1950 Delhi 
Schedule of Rates and Specifications. In that Schedule, the item of 
R.C.C. work had a provision only for the rendering (smooth) of the 
exposed surface and not for plastering the exposed aurface. In the 
Analysis of Rates also, no separate provision existed for plaster work 
for this items. Aceording to the specifications, the R.C.C. surface, 
which became exposed on removal of forms, was required to be 
finished only to the extent of removing anv sharp projections or 
making up holes, if any, and honeycombing with cemcnr mortar, 
eo as to render this surface smooth. It was found by the Depart- 
mental Officers that contractors in those days were cla~minp extra 
amount for phstering R.C.C. work. To forestall such claims from 
the contractor in this case, it was provided in the additional speci- 
fications that neat finishing of R.C.C. work, R.C.C. slabs, etc.. after 
removal of shuttering, would be done by the contractor even w t h  
4" thick cement pk~ster if it should b e c m  necessary due to un- 

evenness of shuttering. In the description of the item for the R.C.C. 
work, in the Schedule of Quantities, it was, however, stated that 
the R.C.C. work will include smooth finishing of the exposed surface 
with plaster of cement mortar 1.3 (1 cement: 3 Jumna sand). The 
Wention of the Department was that piaster would be done only if 
was considered necessary. The peyment to the  contractor was a h  
made for gmss dimensions of R.C.C. excluding thickness bf phrter 

even thong91 there was no such pu,vidon in the specifications. It 
would have avoided dispute with the contractor If the wolds "if 
f d  nmmmuy'' were also added to the desdption of the iwm in 
the Schedule of Quantities to tally with that provided in the addi- 
tianal sprcifications. Alternatively, a clear provision should have 
Cmn made to the e!F& that, where the exposed surface was to be 
(Inishe3 otherwise than by rendering or plaatcting, the druiwtion tar 
. m y  rrnddng or plastming would be effected from th, ltrm of 



R.C.C. work and the surface finish as usually done would be wid 
tor separately. The Department did not incur any loss since the! 
departmental rates themselves were not hAuBive of the element of 
4" thick cement plaster. The recovery in this case was made from 
the rontractom taking obvious advantage 01 the fact that the words 
'if necessary' did not find place in the description of items in the 
Schedule of Quantities. The recovery made from the contractor 
was found to be excessive, as this was based on certain sample bays 
and by working out a constant which was applied unffonnly all over 
the building. Actually, the buildings contained a number of in- 

. dependent columns which were plastered, but even then, a deduc- 
tion was made as the bay selected for working out the canstant did 
not contain independent columns. A major portion of the recovery 
made from the contractor on account of this item was subsequently 
held to be unjustifled by the arbitrator. 

4. In the case of the item far the architrave, it may be mentioned 
that the use of flush panelled dsom had just come into vogue whcn 
the work was executed. This item did not exist in the Delhi 
Schedule of Rates. 1950. The item of door frame was excluded and 
provided for separately. A separate item for architraves was also 
provided in the est~mate. By mistake, however, the Item of 14" x f' 
C.P Teakwood architrave was also provided along with the item of 
the door shutters. The executive staff should have made deductions 
for the architrave from the item of flush doors since they had pald 
for the item of the architrave separately. They failed to do so and. 
for this IIPSP, thev have already been warned. However, recovery 
was made from the contractor and the claim of t h ~  contractor was 
rejccted by the arbitrator. 

5 Tn 1954. when the Notice-Inviting-Tenders for the work was 
prcqared, no Survcor  of Works Organ~sation exls:ed .n the Central 
Publ~c Works Department, and the Execut~ve Eng~ncers d ~ d  not have 
proper ass~stanct* for the preparation of the Notlccs-Tnvitinc-Tcndrrs 
For that purposc. they had to depend an the field staff who did not 
have the requisite amount of experience. A Sunvcyor of Works 
Organisation has since been set up in the Centm! Publlc Works 
Department, and such ambiguities do not now usaally occur. In 
rplte of all preesutions. however, disputes are bound to arise on the 
Interpretation of pnwisiona in the agreements among the Depart- 
ment.! staff, thc contractors and the Chief Technical Examincr Tt 
Irr to rcsdve such disputes that an arbitration clausr has been 
provided m the amement farm. 



given by the Secretary of the Ministry wide para 106 of their report. 
In so far as  the results of this particular case are concerned, the 
position has been explained in the preceding paragraphs. As 
would be seen, the officers concerned have been warned. As regard# 
the assurance given by the Secretary, it may be stated tlia?. in para 
106 of the Committee's Eight report. another case of irregularities in 
the construction of a raised link connecting two overhead railway 
bridges at  Jangpura on the Delhi. Mathura Road reported by the 
Chief Technical Examiner was considered by the Committee. On 
being asked the reasons for delay in takinq disciplinary action in 

that case, the Chief Engineer, Central Public Works Department, 
had informed the Committee that the present procedure was to some 
extent dilatory. The Secretary, however, assured the Committee 
that he would try to evolve a method whereby such delavs cou?d be 
avoicied. In that case also, the Committee desired that they would 
like to be informed of the remedial measures to be adopted to steam- 
line the procedure. The question of streamlining the procedure for 

disciplinary cases is under active examination and a note will be 
submitted separately for the information of the Public Accounts 
Commmittee with reference to para 106 of their Eighth report. 

[O.M. NO. 5/7/64-Bt. dt. 412-64.1 

Recommendation 

The Committee feel that in th i s  case the disciplznary aspect of the 
case had been overlooked and there appeared t o  be no jtcitification 
for such an a!tnormal d:.la!;. They  deslre that the circun~ctances 
under wlrich no action a-as t a k e n  in th : s  case for qutte a long time be 
investigated and appropriare acrton taken agarnst deliquent officials. 

The disciplinary aqpect CJ? :he case was examined in detail and 
acticn has been initiated ag3inst the officials re;ponsible for the 
lapscs. A charge-she-t h1s :llrcady been served on the Exccutive 
Engineer concerned on 26-3-1964 and similar action is being taken 
against the D:visirm:il Accountmt and Lower D~vision Clerk for the 
lapses on thcir part. 

2. As for the abnormal de!ay in taking disciplinay action against 
the concerned officials, thr? matter will bc investigated a s  soon as the 
relevant documents which arc now linked up with the disciplinary 
case against the Executive Engineer, are rrleased. 

[S.No. 110 (Para 113) of Appendix 111 to 8th Report (Third Lok 
Sabha) . I  



APPENDIX XXIU 
MINISTRY OF DEFENCE 

Statement showing Action taken on the Recomnzendation of the 
Public Accounts Committee. 

FOURTH REPORT (THIRD LOK SABHA) 
Recommendation 

While the Committee hope that under the revbed procedure the 
outstanding relating to the current years would not accumulute, they 
are concerned over some old dues still outstanding since the year 1946. 
They desire that every eflort should be made to recover them expedi- 
t ious lg .  They toould like to be furnished with a statement showing 
the break-up of the outstandings since 1946 and the progress Tnadr 
in the settlement of old cases. 

(S. No. 6 Appendix I1 to  Fourth Report 1962-63) 

-- --- . - - . - - - - . . - - - - .- -- . ----- . . - - - - - - - 
Every effort is berng made by this Ministry, the Director General, 

Ordance Factories and the Controller of Dzfenee Accounts (Factories) 
to liquidate the ou:s:andmg dues as expedltously as possible. The 
position of outstandings as on 31st Decembm 1963 for supplies made 
services rendered by the Ordnance Factories upto 31st March 1961, as 
furnished by the Co:ltroller of Defence Accounts (Fys) is as under- 

S1. Name of Party Amount outstanding 3s 
No. on 31-12-1963 (in Rs) - -4 

I .  Defence Scrviccs 1 ,2%? 14 
2. Central Civil ~apamkno : I 30,12,S79 
3. Railways . 4,05JJ36 
4. State Governments. . 6,756 
5.  Private Bodies 46,62483 

Grand Total I ,83,g,268 

A statement showing the break up year-wise of outstandings from 
the various parties as on 31st December, 1963 for supplies made/ 
services rendered by the Ordnance Factories upto 31st March, 1961 
ts attached herewith. 



2. A substantial portion of outstandings is du:, for recbvery from 
the following: - 

(i) Defence Services. . . . . . . . . . Rs. 1 ,B,3 14. 

The above amount pertains to stores issued/services rendered. to 
Military Engineering Services, Air Force and Navy and it is out- 
standing for want of adjustment of Punching Media from the respec- 
tive Unit Accountant, Garrison Engineer/Controller of Defence Ac- 
counts. The Accounts OfRcers concerned are regularly pursuing the 
recovery of the outstanding dues from the authorities concerned. 

(ii) Central Civil Departments. . . . . . . .Rs. 1.30,12,879. 

This amount roughly constitutes the following major items:- 
(a) Iron and Sreel Controller, Calcutta.. . . . . . .Rs. 1.11 77,594. 

This amount is outstanding on account of steel supplied by Ord- 
nance Factories. The recovery of this amount is being pursued with 
the Ministry of Steel and Mines (Department of Iron and Steel). 

(b) D.G.P.&T. A sum of Rs. 5.53.966 is outs:*mding due to non- 
receipt of the receipted copies of issue vouchers from the 
various consignees. 

(c) D.G.S.&D. A sum of Rs. 2.19.701 is outstanding from the 
D.G.S.&D. The case is being actively pursued with 
the D.G.S.&D. by D.G.O.F. 

(d) Dandakaranya Development Authorities Rs. 10,28,810. 

(iii) Railways. A sum of Rs. 4,05,836 is outstanding from the Rail- 
ways mainly due to non-receipt of receipted copies of the statements 
and the work in connection with the raising of debits on the basis of 
'Proof of Despatch' is in progress. 

(iv) State Governments. Rs. 96,756. The remarks against Rail- 
ways also apply in this case. 

(v) Private Bodies. 

A sum of Rs. 46,62,483 is outstanding for recovery mainly from the 
following major parties: 

(a) A sum of Fb. 39.64 hkhs is outstonsling on account of non- 
settlement of the claim against M/o. Telco on account of main order 
for the supply of componcnts for 930 Steam Road Rollerr to Telca 
The matter was under W t e  and on the basis of an inter Depart- 



mental meeting it has since beeq decided in 1960 that the claim of the 
Ordnance Factories should be finally settled on payment of Hs. 32.10 
lakhs by MIS. Telco. This figure has been arrived at as under:- 

Rs. lakhs. 
(a) Cost of 950 sets of components at the rate of Rs. 17,ooo/- 

per set. 161 '50 
(b) Cost of Surplus Components. .9r 
(c) Cost of 3 extra items supplied by Ordnance Facories ' 29  

Total 162.70 

Less (d) Cost of Shortfall items 8-60 
Net Claim 154- 10 

(e) Total amount already paid by M/s. Telco 154.0" 
(f) Total amount outstanding 32-10 

The recovery of this amount is being pursued with the Department 
of Supply. 

(b) An amount of Rs. 4.50 lakhs approx. is due for recovery 
from M/s. Hindustan Machine Tools Ltd., Bangalore 
for the recovery of which negotiation is going on. 

(c) Fabricating contractors (Late Br. G. & S., and H. & S., 
Cossipore and Kanpur respectively). 

A sum of 13s. 97,467 nppmx. is outstanding for recovery from these 
contractors. 

3. A statement showing the comparative position of outstandings 
as on 1st April, 1962 and 31st Decenrbet, 1963 in respcct of payxnnnt 
issues made and services rendered upto 31-3-1961 is given as 
under: - 





It will be seen from the above that a sum of R9.44,72,189 has bear 
recovered since 1st April, 1962. 

C As regards old outstandings, continued efIorts are being made 
by the Ordnance Factories concerned, D.G.O.F., Controller of Defence 
Accounts (Factories) and the Ministry of Defence to reduce the out- 
standings as expeditiously as podlsible. Out of the total amount of 
Ra. 1: 83 crores outstanding on 31-12-1963, the following are the item 
which constitute the bulk of the outstandings: - 

(i) Iron & Steel Controller, Calcutta, Rs. I. 12 rrores. 
(ii) Messrs TELCO Rs. 0.40 crores. 

Efforts are being made to recover these outstandings and after this 
is done, the position is expected to improve considerably. 

5. Director of Audit, Defence Services has seen. 
f Ministry of Defence O.M. No. 11 (7) /M,.'D (Budget) dated 6-10-19641. 





Becommendation 

The Committee desire that the position regarding u t i lh t i im of 
the machines issued to units should ,be looked into a d  intimated ts 
them. 

[S. No. 17--4th Report (Third Lok Sabha) 198263J 

As suggested in Defence Ministry's note dated 29-5-1963, forwarded 
to  the Lok Sabha Secretariat under this Ministry's O.M. No. 11 (7 ) j  
62/D (Budget) dated 54-1963, (Para 10 of Appendix XXI to 26th 
Report 3rd Lok Sabha),  the verification of the utilisatim of all the 
machines sent to at  least twelve unils/formations (selected in cons& 
tatlon with Aud~t )  has been taken up and the invesL:gat:on is nearing 
completion. Further report wil l  be made to the Committee a9 soon 
as the investigation is complctcd. I t  may, however, be mentioned in 
th1.5 connc:tlon that the utillsation of 40 machines issued to six &Be- 
rent consignees as det; i1rd in the attached Statement has been veriil- 
mi in March 1964 and a11 thc machines In question had actually been 
put to usc by the  conrcrncd cnnsignees. 

[O.M. No. 11 (7) ' 6 2 l D  ( B w f g e t )  dated 9-9196.(]. 
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1. While the Committee note the circumstances under which theta 
rtores were purchased they are not satisfied that there was adequate 
justification for procwing these stores on three years' "war wastage 
basis". They view with regret that effective steps had not been 
taken for the utilisation/disposal of the surplus stores and it was 
only recently that the Bharat Electronics Limited had been asked to 
examine the possibility of utilisiqg these valves. The Committee 
w@uld urge.th.at this matter should receive greater attention. 

(Sl. No. 19 Para 17 of the 4th Report-Third Lok Sabhn-Ap 
Pendix I1 to the Fourth Report of  the Public Accounts Committee- 
Third Lok Sabha). 

As the Bharat Electronic Limited could not utilisp these values, a 
quantity valuing Rs. 1,52,36,022 has been offered for sale to friendly 
foreign Governments, after retaining (i) two years' requirements 
beyond 31st March 1965 of valves and spares for wireless set 88) ( i i )  
five years' requirements beyond 31st March 1965 of  valves and 
spares for WS 31 and (iii) the special liabilities for multipurpw? 
items. The value of  surplus valves and spares after meeting actual1 
anticipated requirements at various times is as under:- 

Values of surpluses after Value of Spares 'rot.11 
meeting estimated re- Valves 
quirements 

Upto March 1963 . . 1,81,73,364.22 19,11,795'70 2,oo,S5,:59'2.1 

Upto March 1965 . . 1,73,20,61 I 14,66,828 1,87987*439 

Upto hlarch 1967 for WSB8 
& upto March 1970 for 
WS 31 & multipurpose 
items. . I , J S , ~ I , S S ~  ?,14.465 1.52,36,022 

DADS has seen. 

[U.O. No. 29(5)/62/502,,D(O-l) dated 29-12-64.] 
Recommendation 

( i)  While the Committee share the awie ty  of the Mintsrry to dis- 
me of the vacant Z a d s  and buildings only as a lust resort after 
c t p b i n g  all avenues of utiliaing them bg Defence Organisat io~/  



&her Ministries etc. they cannot wwlook the fact that  lom me t$ 

N m s  buildings were lying ztnutilised since 1947. I t  is, therefore, 
apparent thut due attention had not been paid to the utiliscrtion/ 
disposa 2 of these building8 resulting in  considerable expenditure m' 
maintenance and watch and ward s tag besides unnecessary locking 
u p  of funds. The Committee desire that this matter should now 
receive due attention and steps taken for utilisationfdisposal of 
qurplus buildings. 
[S. No. 23, Appendix I1 to Fourth Report (Third Lok Sabhzi) IWA] 

Para 18 (c) -Audit Report, Defence Servzces, 1962-101. Railway 
Construction Conrpany Camp, Avadi. 

The camp known as "101 Railway Construction Company Camp, 
Avadi" comprising 10 acres of State Government Forest land which 
formed part of the project "206 B.O.D. Avadi" was available for dis- 
posal. The State Government land is held free of rent. While the 
question of disposal of surplus buildings on the land was under con- 
sideration by the local military authorities, Government took deci- 
sion in March 1958 that no property could be dispose8 of without its 
prior approval and placed a ban on di>posals. On the basis of earlier 
decision, the entire project "206 BOD Avadi" was considered at the 
29th meetmg of Quarter Master General's Inter Services Committee 
for Lands and Buildings held on 23rd July 1959 and i t  was recom- 
mended that the project be retained for a long period for use of the 
Ordnance Depot. Avadi. The project was again considered by the 
Quarter Master General's Inter Services Committee on the 12th May 
1961 but no decision was taken. The Defence Ministry assets nt the 
project were disposed at Rs. 15.850[- in a public auction in April 1962. 
On review, however, it was found that this area of land was re- 
quired by the army for building domestic accommodation including 
civilians of Vchiclc Dcpot, Avadi. The project for ccnstruction of 
domestic accommodation, is however, held up pending Analisstion of 
Key Location Plan for Vehicle Depot, Avadi. 

Para 18 ( d )  -Air Trooping Transit Camp, A tkonam 

Air Trooping Transit Camp formed part of the 111 honam Airfield. 
The camp remained under occupation of the Territorial Army till 
Pebruanr 1953. The question of its utilisation to the best advantage 
of the State remained under eonsideration till May 1955. The land 
was confirmed to be surplus by the Headquarters Southern Com- 
mand in June 1955. The necessity for releaseJretentien of thfs pro- 
ject was r~~ periodicaIly by QMG's Inter Sewices CommittQs 



for L a d s  and Buildings from March 1956 to May 1960. Finally in 
March 1962, the Air Headquarters requested that the camp be transc 
ferred to them for use of their Training Depot. Accordingly, Gov- 
emment sanction for the transfer of the project from Army to Air 
Force was hued on 7th July 1962. 

2. After assessing the total requirements of the project it was 
found by Air Headquarters that the cost of developing Arkonatn to 
house a Training Depot was approximately Rs. 83 lakhs including 
provision -of married accommodation for all classes of personnel o n  
pre-emergency scales. In view of the training conlmitments far 
armament trades, the high cost of construction and time required 
for construction, the proposal for locating a Armament School and 
Training Depot at Arkonam, was dropped in April, 1963. The ques- 
tion of its disposal is now under consideration. The Airfield has been 
included in the list of abandoned airfields. The review of the aban- 
doned airfields is under consideration. 

Para 18 (e)-Ammunition Depot, Gummidipundi. 

The camp refers to Ammunition Depot. Cummidipundi and i t  
compri- 

(i) Rquisit icrned land C468.92 areus 

( ~ i )  Hired land 119-45 ,. 

(iii) Requisirionrd buildings 2-4 

(iv) Defence assets 437 semi p u x a  (hutted type) 
prefal structures costing 
Rq. 2I,W,gf\ J 

Consequent on the closing down of Ammunit~on Depot, Cummidi- 
pundi in June 1959, the question of release retention of the land1 
buildings at the Depot was examined in consultation with other user 
services. The question of locating any Army unit at this station was 
also examined in consultation with C S. Branch, but it was found 
that there was no military requirement for this accommodation. The 
question of its release/retention however, remained under active 
consideration upto May 1962 when the Chief of General Staff had 
remarked that although there was no immediate use of the land and 
the assets but in view of the impending expansion of the Army and 
the possibility of their acquiring more land, the project should not 
be declared surplus. He further remarked that as a matter of 
general policy no other lands should be released tlll their future re- 
qufirments were worked out throlly. Accordingly, the dirpoarl ot 
the land and the asstts In question, was held in abeyance, 



In December 1962, the Government of Madras evinced interest 
in the temporary transfer of the project to them for the raising of a 
Labour Unit in connection with work on Border Areas which is 
relatable to securing the Defence of India and efRcient conduct of 
military operations. The request of the State Government has been 
considered and the whole project less five sheds which are sresentlv 
under occupation of Messrs Imperial Chemical Industries, is likely 
to be transferred to them for one year in the first instance. Govern- 
ment orders have not so far issued. 

Para 18(b)-No. 3 Sub. Depot, Avadi and C.M.H. Aztadi. 

Statement showing action taken on the recommendations of the 
Public Accounts Committee on t he  above para has already been 
furnished to the P.A.C. under Ministry of Defence Office Vemo- 
randum No. F.11 (7) 62 'D  (Budge: of 22th June. 1963. 

Key Location Plan for Avadi has not so tar been finalised. Land 
requirements will be settled as soon as the holdings of the Central 
Vehicle Depot, Avadi are finalised. 

Para 18 (a)-Accommodation at Landour. 
Para 18(f)-Lands iu Datia 

Statement showing action taken on the recommendations of the 
P.A.C. on the above paras and a general note covering the entire 
range of surplus lands and buildings will be furnished separately. 

The D.A.D.S. has seen. 

Miti of Def. U.O. No. 10(6),/61 D ( Q t g )  iD ( L a d ) ,  dated 25th 
Julp, 1964.). 

The Co~nir~ttfee note that large funds  (over a crore oJ rupees) 
rewtozrwd locked up in t h . ~  case referred to [ T I  para 23 of the Rcport 
because oj  the tractors remaining idle for a corrsiderabla pp~iod. 
They feel that this could hatw been ar*trt&d wit11 better plannrng 
in planrtg the orders and closer coordtr~ation hertt*wr~ the Engiiwcr- 
tn-Chtef"s Branch altd Director General. Ordnar~cc Factories. I t  is 
?egrettable that there was undw delay in finalisiwg the reqtrlrr- 
m m t s  of spares although the recommet~dattons of the n~arcufactu~ers 
hPrd been tcceit*ed between February-April, 1959. Out of 210 t+ac- 
tors received 106 are still in rttmce. The Commcttet, worrld ltke to 
know the progress made in the rrtiltsation of these mactors artd 
the number of operational hours done by each tractor. 

(S. No. 25 Appendix XI to Fourth Report ]=-a]. 



The replies are as foUows:- 

(a) The existing stock of tractors was of Second World War 
origin and had been ?ut to intensive use. It was neces- 
sary to procure new tractors to replace the old tractors 
so that training could be imparted to the units and men 
and the equipment would be available in fit condition 
to meet operational requirements. I t  may also be men- 
tioned that at any time an authorised reserve of trac- 
tors is to be held in stock. 

Thus, though it is agreed that the tractors could nut be Issued 
earlicr due to delay in procuring the spareb and to that 
extent there was locking up of funds for some timc, a 
certain number of tractors would have to be held in 
reserve in any case. 

(b) Though the manufacturers' recommended 11vt had been 
received by the end of April, 1959, mdtnt could not be 
placed immediately since the list was no! priced and 
manufacturers' spare parts catalogue had not bccn re- 
ceived. In the a!xcnce of thcse ducurnc.n?s the scaling 
guide could not also be prepared by the EME Dte. An 
indent had been ?laced on D G O.F. in April 19GO based 
on tfie manufacturers' recommendxi list and bulk in- 
dication of cost, stipulating certain conditions, so as to 
avoid over-provisioning of spares. D.G.O.F., however. 
expressed his inability to promre thcse spares subject to 
these conditions. The manufacturers' scale of spares 
duf? priced was received in October. 1960 and the In- 
tial Stocking Guide for D/120, D 80 and D/40, ITATHI 
TRriCTORS was published by EME, in March, 1960 
which was received in Engineer-in-Chief's Branch in 
April, 1960. It was decided to place an indent based on 
the EME"s Stocking Guide and the revised indent was 
finalised and placed on the D.G.O.F. In hlnrch, 1961. 

(c) In view of what has  already been stated a t  (a) o h r e ,  cer- 
tain number of tractors remained in authorbed reserve 
Tractors were issued from this reserve nz and when 
necessary and demand for them was placed by the var- 
ious Units. However, none of the tractors under re- 
ference are held in ESD a t  present, excluding 2 Noa. of 
sfie I fsrued against Engineer Theatre Store Resews. 



(d) Information regarding the operational hours run by 52 
Nos, of tractors, as is readily available, has been fur- 
nished in the list at Annexure 'A'. 

2. The DADS has seen. 
@4. of D. O.M. No. 11(7)/62,'D (Budget) etc., 13-11-196-1.1 

S1. E 11 No. Date of Holding Unit Total hours run ar, on 
No. receipts 

3 1 - 12-62 1 5-2-64 



11 39440 9-1 -61 CME K i r k  . 830 Hrs. run upto 
De:. 63 

. 12 39205 1-1-63 758 Plant Platcum . 807 130. 
13 39207 ar 1-63 .. . . 718 l h .  
14 39237 30- 1 I -62 759 Plant Platoon . 800 130. 

15 39215 30-1 1-62 *> . . 1200 110. 
16 39240 30- I I -62 > I  . go0 Do. 

17 39555 8-12-61 BME School Secundc - 246 May 63 
rabad 

(:RAUrLEK 'I'RAC'I'OK SIZE I\' 

5 -1  2-60 ISME School Secund- y+ 120 
crabad 

3-12-60 .. . . 19- 34Q 
3 r -I 0-6 I .\I 1: (; Hangahrc -43 1 1"' 
31-1-61 9. . . 208 382 
1-12-60 BEG Rnorkee 3'9 76 1 

June. 62 .. . 636 H 5 6  
June, 62 .. . . 5 2  U o  
I 2-10-63 ,, . 1 1 0  

12-10-63 ., . 71 1 

E 131' I'anciu . 46 49 
I -8-62 683 Fcf l'k C . X4 Hr\ run uptc* 

1)cc 63 
297452 .. . . 8 1 6  I)(, 

362 lid (:u! . . 67 I h  
2 5-7-62 80 lad t :o! 352 I)o 

26 FJ Coy . 500 110 
484 FJ  (:oy 348 I h  

.. . - 301 Ihr. 
3-8-62 428 Ed ( ivy . . 1025 Do. 
30-4-62 4 FJ Pk Co! . . 312 I)o. 

30-4-62 9 p . 580 Do. 
13-12-62 682 I'd J'k (:oy . 576 ~ h .  
I 3- I 2-62 ) ,  + 3.51 1)o. 
9-1-61 C U E  Kirkce . 236 Do. 
9-1-61 7T . . 602 Do. 

4- 12-61 429 Aslt I:d Cay. - 413 Do. 
26 7-62 12 Aslt Fd Cay . . 103 Do. 
24-5-63 BEG Kirkre . "-- --- - - . 99 Do. -. . -------- " -._ -_ . ____ 



Recommendation 

The Committee note with regret the abnormal delay which has 
occ~irred in the case referred to in para 24 of the Report in institut- 
ing n Court of Enquiry and finalising the action to be taken against 
the officers responsible. The Committee have repeatedly emphcuis- 
ed in the past the necessity of instituting Court of  Enquiry without 
delays.  They umild like to  be informed about the action taken 
agatnsr the oflicers concerned. The Committee also desire that ne- 
ces.cur!r i iwtructions should be issued a b w t  proper packing and 
Iiandlm!~ of d e l r a t e  inaterials like u-rred glass sheets in order to 
avoid losses during transit. 

[ S N o .  26 Appendis 11 of Fourth Report (Third Lok Sabha), 
1962-&3 1 .  

Instructions have been issued from time to time about the need 
1'01- prnmpt investiyat~on of losses ~rregularitles, wide: 

la )  Army HQ letter No. A 00411 *PSI dated the 9th July, 1963. 
(b)  Air IiQ letter S o  Alr HQ 2338 PS. dated 31st March, 

1960 
i 

( c )  Naval HQ letter Nn NS '0124, dated 4th May, 1964. 
( c i )  Army H Q  lettt\r So. 43344 E M ,  dated 29th June, 1962 
( e )  Army Order Yo 181 196.1. dated 28th March, 1964. 
m 

2 The proceccimgs of the Court a f  Inqtr~ry held in April, 1958 and 
J a n ~ ~ n r y .  1959 for ~nvestigating the loss due to breakage of Wired 
Glass rccewed by the Garrison Engineer Kanpur, were completed 
in Nowmber. 1960 and after endorsement by the Staff authorities 
at Sub Area/Arcn Command levels were received in E-in-C's Branch 
in March, 1961 

The Court fixed the responsibility as under:- 

( i )  Personnel present at the time of receipt of the consign- 
ments in 1950. 

(J) OE . . 0ver1JI dmipi~tr~t ivr  responsibility in the 
matter. 

( c )  Ston: Keeper 



(a) G.E. (from 24-r1-1yjr) . for not issuing proper instructions for 
investigation and and regularisation 
of the breknges. 

(b) Suptd. B,'R Grade (I from . for not ensurin: that proper account- 
I 1-7-1952) ing was carried out an 1 necessary 

discripency action initiated. 

The GOC-in-C, Eastern Command directed de;>artmental action 
be taken against the above. 

After scrutiny, the proceedings were sent to the lower authori- 
ties concerned, in May, 1961, for initiating action as recommeded by 
the GOC-in-C. 

Persons a t  (i)(a) and (c) being no longer In semice, having 
retired/resigned on 19-9-1959 and 24-6-1953. rc:p! r.t lvely, no action 
could be taken against them. The Chwi Enginccr subm~t:cd in 
November and December, 1961 the draft 'Show Cause' notices for 
issue by Government on the rest of the c~ificers (three). There- 
after, after further examination, the case was put up by the E-in-C's 
Branch to the Gcvernrpent in hlnrch, 1962. Government then cx- 
amined the case and had to call for certain fur'hcr factual ~ n f o r -  
mationimaterial from E-in-C's Branch on several points. T?lc re- 
quired information was secured on 21-9-1962. At that time, when 
Government were contemplating finalisation of the disciplinnr y ( . . I  

against the officials, a Notification under Section 9 of the A m y  A r f .  
was issued on 28-11-1962, declaring that the Army in India, whelw-c:- 
stationed should be deemed to be on "active service" whcr6upon all 
action initiated against Defence C i d i a n s  with a view to  dt?nlmg 
with them under the C.D.S. (CCL4) Rules 1952. had to be mlspen- 
ded as they were automatically brought under the purvicw of Army 
Act and, consequentlp, came to be excluded from the scope of thosc 
Rules  The question of suitably amending the C.D.S. (CC&A) Rules 
1952, so as to enable Defence Civilians to be dealt with under the 
Rules, despite the fact that they h ~ v e  been brought under the Army 
Act was then considered and Analised in March, 196.3, by suitably 
amplifying the said Rules by adding a provision that thew civiliens 
can sti l l  be dealt with under them although t h q  are temporarily 
subject to the A m y  Act. 

2. The present p i t i o n  of the disciplinary cases against the crm- 
cials is that one of the three officials [serial No. ( i i )  (a) above] 
against whom the punishment of "0mure"was  contemplated, rc - 
tiffd from rwvtce in the M.E.S. on 17-7-1962 and trmk up employment 



in an autonomous Corporation, namely the Heavy Engineering Cor- 
poration controled by the Ministry of Steel and Heavy Industries. 
It was, therefore, not possible for this Ministry to pursue the ques- 
tion of taking disciplinary action against him any longer, except 
by way of reduction in pension which i t  was felt is not merited in 
this case. 

Although the facts of the case could have been brought to the 
notice of the Heavy Engineering Corpx-ation for any action con- 
sidered necessary by that autonomous b d v ,  against that oficcr, 
it was felt that as the incident on which the charges against him 
were based was itself nearly 13 years old, such action would not 
be appropria'e at  this much belated stage. 

After de'ailed examination of thr  case from all aspects, on merit. 
it was decided by E-in-C's Branch with the Approva! of Ministry of 
Defence to administer a non-recordable warning to Shri N. N ,  hlehtn, 
AEE. Accordingly, on 29 Ju!y, 1963. necccyam warn1r.g waq adrninis- 
tered to this Officer. The object of the PAC's recommendation t 4 e  
para. 169 of the  Scventh Rcpcrt of the P.A C. ( S ~ o n d  Lok Sabha) 
(1957-58)-Vol. 1, is to ensure thnt the fact that such a wwning was 
Issurd is kept in  view while :hr indivi-iual is consir!tred for pr* 
motion e!c. Tn effect this has been so as explained bc!uw 

This Omca:r was wlcctcd by t h e  DPC held in March. 1962 for 
promotion to the grade of EE: His selec!ion was again confirmed 
by DPC held in April, 1963, subject to clearance of disciplinav 
cask. In the normal course hc ~ h o u l d  h a w  bwn  promoted on 9th 
July, 1962, the date on which his junior was promoted. He h3s not 
yet been promo'ed on account of this disc~piinar?. case This Officer 
hr suffering a re-curring financial loss of o h  jut Rs. 200 per month, 
slnec 9th June. 1962. This asnect too was taken into con.;lderation to 
assess the adequacy of punishment 

The third oficial was asked an 29th July. 1963 to p ly  b. 500 t+ 
wards making g o d ,  a portion of the lo= caused to Government by 
his negligence as his responsibility was only of a supervisory nature. 
He, has, however, on 28th August, 1963 r e f u s e  to pay this amount 
md disciplinary action has to be initiated to eflcct a panel recovery 
or award some other suitable punishment. 

4. As regards losses during transit, it may be mentioned that in 
this C- the wired glass shwts were imported from U.K. and 
h n e e  and the packing was dons by the overseas suppliers. In- 
rtrucUom regarding pmpr packing and hmdling of delirnk materid 



.like glass sheets to avoid damage in transit already exist and are  
'being followed by MES formations. A copy of Stares Technical 
Instructions No. B/3, dated 22-11-1944 is enclosed for information. 

In this connection it may be stated that under the guidance of 
.the Standardisation of Packing Technical Committee, an exhaustive 
directive styled 'Defence Services Packing Code' was published in 
1961. This is a comprehensive document covering the various as- 
pects of preservation, packing, marking, labelling as well as storage 
and handling of all t y p s  of stores (except ammunition) and is 
intended to serve as a guide to all who are responsible for the receipt,. 
inspection, storage. packing, issue and delivery of all service storcs, 
-equipment and supplies. 

Attention of all concerned has been drawn by the E-in-C's 
Eranch on 18-4-1964 to the Store Technical Instruction mentioned 
-above and the Defence Services Packing Code for strict observance. 

5. Director of Audit, Defence Service, has seen. 
m n i s t r y  of Defence, O.M. No. 11 (7) /62/D (Budget dated 8-7- 

WX] 

(i) The Committee me of the view that the di+ltiea in this 
case have arisen because of non-verification by the DGS&D before 
placing the contract whether arrangements for preservation tteot- 
men$ of soft wood bdlies existed with the Forest Department, J. 
& K Gout. Further, no provision was ma& for the inspection of 
the goods by the MES authorities befme despatch. The Cornmitt@ 
tDould suggest that adequate safeguards should be taken by the 
WS&D while placing future contracts on t k  State Government. 
The Committee would like to be informed in due course as to w b t  
alternative use the bullies were put and what was the total fi- 
sio2 loss incurred in the transaction. 

(ii) The Committee also recommend t h t  the dt,cpurc* tn  the 
present case should be settled with the State Government erpedb 
Z w ~ l y ,  as the ba12ies which have been lying unwed for petiodQ 
ranging f r m  2 to 3 years are likely to deteriorate further. 

IS. No. 27. Appendix II of Fourth Report (Third Lok Sabha), 
19a-E.3]. 

A ~ O N  
RecommRnQtion (i) 

The view of the Public Accounts Committee that the Mrector 
General of Supplies and Disposahr should have verified, Wore  



;placing contract, whether arrangements for preservab treatment 
cxirted with the Fokst Department of 'J & K Government is agnrad 

L to. On being rcqusrkd to reply to this observation, the Director 
General of Supplies & Disposals replied as under:- 

"(1) .-The order was placed on J & K Forest Department in 
accordance with the offer made by them and it was 
expecttd that the State Government was fully aware of 
the requirements in the specification before submitting 
their offer. In placing orders on Government to Gov- 
enunent basis, the bona jides of the offers arc not doub- 
ted and orders are placed in good faith on the assump- 
tion that the State Governments submit their offers 
only after studying the requirements including the 
specification to which the stores are to conform. 

(2) .-The present policy of the Government is to obtain 
bulk of their timber requirements on Government to 
Government basts thereby eliminating the trade and it 
not considered desirable nor possible to verify the 
capacity of the States to execute the orders. The res- 
ponsibility for submitting the offers and for executmg 
the orders in accordance with the contracts placed on 
them should squarely rest with the State Governments. 

13) .-As regards the observation that no provision was made 
for inspection of the stores by MES authorities before 
despatch, it may be stated that the question of the de- 
sirability of a Joint Inspection of timber at the sup- 
pliers' and being carried out by the Defence Ins@ecto- 
rate and the Forest Passing ORicer, in order to obviate 
the possibility of rejections of any timber at the con- 
signees' end, had been taken up with the Ministry of 
Defence; but they did not agree to this propsal  on the 
ground that the Joint Inspection would result in extra 
expenditure in positioning the staff of the Defence Ins- 
pectorate sf the various points of supply. 

(4).-As a result crf the discussions that took place in the 
conference of the Chief Conservators of Forests held 
under the chairmanship of the Minister of State (Agri- 
culture) in January, 1963, the question of supply of 
tlmbcr to Defence Services was further examined in 
consultotian with the Ministry of Defence and the pro- 
cedure to be adopted for inspection of supplies to De- 
Zmcc Sorvicts has been dcdded as under:- 



i 482 
(i) Suppliqs of soft and hard woad in lorn will be inspeotd . by a Gazetted, *b$cer of. the SQte Forest Depart- 

ment in accgrdance with the relevant specification 
(exceptjng. bal%&). The consignee- will complete 
inspctidn of timber on receipt as soon as possible, in 
any case within 30 days of their receipt at the end of 
which period the timber would be deemed to have 
been accept& by the tonsignee. In the event of any 
dispute regasding defective timber at  the consignee's 
end, a Joint inspection will be made by the consignee 
and the Chief Conservator of Forests or his nominee. 

(ii) In case of disagreement between .the consignee and the 
Chief Conservator of Forests or his pominee, the 
matter relating to the quality of timber will be re- 
ferred to the Inspector General of Forests, Depart- 
ment of Agriculture, whose decision shall be final. 
(According to the presely't arrangement, such dis- 
putes are referrable- to'sole arbitration of Director 
General of ~ u p p l i &  and Disposals). It will be made 
clear to the Inspectm .General of Forests that he 
should avoid namisi  as ahitrato: the Chief Conser- 
vator of Forests of the State concerned with t h e  
supply as his nominee: tb .deal with the matter. 

(iii) As regards bollws.  the kpec t ion  will be carried out 
jointly by Chief Coqseyator of Forests or his nominee 
and a representative . ( a  Gazetted Oficer) of E-in-C's 
Branch or Chwf ~ G i n e e r  of the concerned Command 
Ein-C or the Chief Engineer. will depute his repre- 
tative within 14 days -of rec-e~pt of notice of readiness 
of timber from thc chief Consevator of Forests nr the 
Forest Utilisatpn .&cer .of the State concerned. The 
inspection note wilJ be sigwd by both the represen- 
tatives. This joint inspection will be considered as 
final and the consignee will s o t  have any right to 
raise objection against quality of ballier thus pawed. 

(5) .--The revised procedure thus contemplates joint ins- 
pection only in respect of supplies of ballies." 

2. The r e v 4  procedure applies to timber supplies to all Defen- 
ce indentors and has been accepted by the Ministry of Qefence. 
Joint Inspection in respect of Ballies by Chief Conservator of Forests 
or his nominee and a representative (A Gezetted Ofiicer) of the  
Engineer-in-Chiefh Branch or of a Chief Engineer is definitely an 
tmprovtment on the old system This should have no scope for 
dispute between the Consignor and the Consignee as regards quali- 



Qtive, quantitative or dimensional aspect of the ballies. We ogres 
that arch an inspection should be done a t  the despatching station. 

3. As regards the ultimate utilisation of the ballies and the total 
financial loss incurred in this transaction, Chief Engineer, Western 
Command was advised on 24th August, 1962 by Ein-C's Brmch, 
Army Headquarters that as, consequent upon the Dimto r  General 
of Suppks and Disposal's Award issued on 30th July, 1962 the en- 
tire quantity of ballies wes to be accepted, minimum quantities 
that could not be used at all were to be disposed of. The Chief 
Engineer reported upto December, 1964 that 86,938 ballies were un- 
serviceable and that they would require disposal. Of these, un- 
serviceable ballies 82.635 Nos. have been disposed of during the 
periods indicated below: - 

Second half 63 to First half 64 . . 32,594 Nos. 
Second half 64 . . 1,987 Nos. 
Second half 63 to  cnd of 64 . . 48,034 Nos. 

TOTAL: 82,635 Naq. 

Bes~des, it is anticipated that some quantity of ballies from the auan- 
t ~ t y  outstanding (26,548) awaiting despatch would be unseniceable 
and would thus also require disposal. Since all these ballies have 
not been received by the consignees, the correct number nf un- 
serviceabltb ballies cannot now be given. The total financial loss 
incurred call only be available after the disposal transaction is cam- 
pleted. The loss incurred in the dispwal of 82,635 Nos. cannot also 
be indicated till such time the entire quantity of unserviceable 
bellies is disposed of and the sale proceeds thereof are realised and 
vetted by the Controller of Defence Accounts concerned. 

4. For v ready appreciation of the number of ballies rwelved, 
used and found unserviceable. a tabulated statement, as on 31st 
December, 64 is given below:- 

Balker on Its1k.i t o  hc Quonrtr! Qupntitv Ssrvixable T't~rl Quantct? 
order rr pr wpplicd 8% LIWJ unfir gumtit). hcM out stnncf~ng 

purchmc nrrfrr per  n w ~ n l .  



5. Ballies conforming to the prccribod: specification ar slightly 
lower, being serviceable, are used on works. serviceable 
ballies are issued at stock book rates thereby involving no financial 
loss. 

The award given by the Director General of  Supplies and Dis- 
posal's has been accepted by the State Forest Department. How- 
wer, the supply of 50,493 ballies lying in their depob is yet to be 
completed. Chief Engineer, Western Cammand has reported that 
against this quantity 23,945 ballies have been received, upto June, 
1964. 

DADS has seen. 
[ M .  of  D. OM. No. 11(7)/62/D (Budget) dt.15/194-1965.1 

..cOmmsadrU6n .. 
( i )  The Committee are unable to understand why the Garrison 

Engineer did not represent to the Commn&r Works Engineer im- 
m e W e l y  on receipt of the revised drawing that no deviation ordcz 
was c&d for. On the other hand, the Committee jind that the 
Gm+umr Engineer while communicating the revised drawing to the 
contractors had stated 'Please note that necessary D.0 will be 
issued to you for this change'. But the Garrison Engineer did not 
f o l h  up this condition. Later, after completion of the work, on a 
directiun from the Cominander Works Engineefs office to make 
deductions from the contractors, the Garrison Engineer bsued a de- 
vicrtion order. But ewtt at that stage, C o M n  Engineer did not 
represent to the Commandar Wmks Engineer t h t  this action W 
not c d e d  for. The Committee are inclined 20  feel that there unu? 
an omission on the purt of the Garrison Enqi~ir24e-r in not complying 
wlth the instructions of the Commander Works Engine~r issued 
in May, 1958. 

(ii) As regards the w e  of sh072 length timber the uery fact that 
G o m m e n t ' s  claim was admitted b y  the arbitrator showed that 
the execution of the contract was defectiw. . . 
p. No. %Appendix I1 P.A.C.'s 4th Report (Third Lok Ssbha) 
lssz-63.] 

The observations of the PAC have been noted The position may 
b w w e r ,  be explained briefly as under:- 

(a) Deviation Order brings out the details of the Work and 
the price adjustment, w h m  tt arises and has to be 



signed by both the parties. The contractor while noting 
the order for execution as per clarlltcatory drawing pro- 
tested that Deviation Order would not be acceptable to 
him. He carried out the work 3 required. The issue 
whether ftnandal adjustment was due or not under the 
terms of the contract remained under protracted discue- 
oion between the contractor, Garrison Engineer and the 
Commander Works Engineers. But no agreenent could 
be reached as the contractor contested that this point of 
view was correct both legally and contractually. This 
delayed the finalisation of Deviation Order. Ulthnateiy, 
the commander Works Engineers decided in April 1960. 
that price adjustment .was necessary and Deviation Order 
was Analised unilaterally. Amounts were retrenched from 
the respective Anal bills in January, February and June, 
1960 in spite of the fact that the contractor refused to 
sign the Deviation Order. 

In view of the circumstances explained, the C.E. cannot be 
held responsible for delay of the Deviation Order in this 
c a .  

(b) As regards the length of timber to be ustd in Purlins, it 
is agreed that this could have been bmught out more 
clearly in the contract documenta 

2. Instructions have been issued on 11th August, 1964 that con- 
tract documents should be prepared mare caMully in future. 

Director of Audit, Defence Services, has seen. 

[M. of D. U.O. NO. 15(3)/62/103(n/D(W-11). dt. 20-11-1961.) 

The Committee are unuble to undttrtund how the Director Gcru- 
td, Ordnance Factaties, had w k c d  out an stfinakd co~t of h, a75 
per unit aver a batch of 25 unik in J d y ,  1S3 when the ~ ~ n e \ l m  
oj Govern- w accorded to 2dse up the monufocture of the item. 
Thb estha2d cost )urs no +tlutbn whcrtrasost to the actual corC 
nrbrrqurntzy ~ k c a  our. ~ h c  a ~ o  note &th +rgrtt fhc 
&b of trocrrrl ycm in estabbhfng manufcrchrre of the d m .  

The Committee toauld 24ke to kno\o the ptogrcs matie in the 
of existing compkttd units of photo en&- giving profit or 

torr d. 
[S. No. 30 hppmdfx XI to fourth Report 1962d31. 



The estimated cost of Rs. 275/- per unit of Photo Enlarger as 
originally indicated, was a very rough one considering that a d e d p  
of precision and versatile nature had to be developed. This original 
estimated cost had to be revised due to the following reasons :- 

(i) The original design had to be considerably changed/modi- 
fied to make it versatile and to suit the trade require- 
ments; 

(ii) Considerable increase in prices of the various materials 
subsequently. 

The hi&!> cost of production subsequently worked out was also 
due to manufacture of a smaller quantity by General Engineering 
method and the high incidence of overhead owing to sharinkage 
in senrice orders in the Ordnance Factory. Dehra Dun. 

2. At the time manufacture of Enlargers was undertaken, the 
consensus of opinion was that the design of the enlargers was com- 
parable to some of the best enlargers in the world. Subsequently, 
the design had to be considerably changed/modified to make it 
versatile and to suit the trade requirements. Also in September 
1957 it was found that the total expenditure incurred on the menu- 
facture of photo enlargers up to that time was on the highside and 
therefore a review of the economics of the project was carried out. 
It was considered that in the first instance only as many units of 
Photo Enlarger be completed as could be made by matching up with 
components already produced and with minimum of further expendi- 
ture. Hence it was decided to complete mapufacture of 50 units and 
a regular Extract was issued therefor in 1958. The slow progress in 

the manufacture of Photo Enlargers was mainly due to the following 
reasons : - 

. (i) Non-wpplp of Iris Diaphragms for 10 c.m. O.G. 

Iris Diaphragm could not be obtained either frorll indlgenow 
mmes or the U.K. and, therefore the manufacture of the stores had 
to be developed a t  Ordnance Factory, Dehra Dun. The first batch 
was subsequently completed by the Factory in Fcb ruap  1981 

(tf) NowauaUubiZity of castings for major cotnponcnta 

Repeated efforts and experimentation had to br made to estab 
Itah manufacture of mn-porous ailurnlnium sand calrtings for threo 
d the majar components. This wes done in December 1gSO 



(iii) Limited fitting capocity. 
The capacity available 3 the factory is also utiiised for assembly 

of other precision instruments like Microfilm Reader, Strip Film 
. . Projector etc. - .  $ .  . 

3. Ordnance Factory Dehra Dun have so far completed 14 Nos 
of prototype Photo Enlargers and 20 Nos. of Photo Enlarge15 agamst 
the Extract for 50 Nos. Out of the 14th prototypes, one prototype 
'Dehra Senior' has been sold to Audio Visual Education OfBcer, 
Himachal Pradesh at Rs. 885/- in June 1958. One prototype 'Dehra 
Junior' was issued to Small Arms Factory. Kanpur and one 'Senior' 
to Ammunition Factory, Kirke in April, 1958 and March, 1962 repee- 
t ~ v e l y  at the rate of 600/- and balance 11 ' D e l p  J w o r '  are held 
ln stock. Out of thc 20 Nos. of Photo Enlargers, 17 Photo En- 
largers, 17 have bcen sold upto December 1963 and the remaining 
3 Nos. are held in stock. The actual maximum and Minimum casts 
of these 20 Enlargers are Rs. 30,621.80 and Rs. 13.349.03, respectively. 
Thcse maximum and minimum costs have been arrived at on the 
Imis of distribution of tool etc charges on 5000 Nos. of photo 
cmlargcrs The actual maximum and minimum unit cost of those 
photo enlargers works out to Rs. 1531.09 677.45 respectiely. Out 
c t f  the 17 twlargers one was sold at Rs. 920.00, 12 Nos. at Rs. 1.100 00 
vnch 1 taecll at Rs. 1.265.00 and Rs. 1,593.00 nspcctively and the 
r fma~nrng  two at Rs 1.585.70 each as indicated in the statement 
attached. Thus there will bc no cash loss in selling the photo 
c~nlargers a t  the above prices It may also be stated that the retail 
prnce of these enlargers has bcen Axed at Rs 265.00 each from May. 
1962 

4 ;Is nrrnt~oned carlicr, at present Ordnnnctb Factory :s autho- 
r~sed to rnanuracture only 50 photo enlargers. Out of the 20 Nos. 
rnrnplctcd, 17 Nos have since bcwi wid!tiispcmd of and rcmainhf 
=i jrhoto c*t~lai.gers arc available in stock Thr rernainlng 30 en- 
iargcrs h a w  not been manufacturd as some of the major cwm- 
pments rrqu~red for assembly are yet to be completed. Msnu- 
factike of the dcficirrlt components has kn kept in Abeyance due 
to the changed conditions which have necessitated the entire ~ roduc -  
t ron capacity bearing switched over to manufgcture of services 
stores against en~rrgrnt  orders. As however, the manufacture 
of this item has been fully established at Ordnance Factory. Dchm 
Dun, It is sxpccted that its manufacture will be resumed whenever 
pozisiblr and nmsary to mwt thr  requirements of the Senices and 
Civil  indentors 

5. D.A.D.S ha9 seen. 
[VO. No. 4 / 3 / 6 3 ( D ( P r d ) ,  dated 12th M q .  1964.1 



I. Mls. Agfa India Ltd. Bombay 

2, Zoological Survey of India, Dehra 
Dun. 

3. Principal Shri Venkateswara Medical 
College Tirupati . 

4. Chief Research Officer, F. R. Labo- 
ratory Malleswatm, Banpalore . 

5 .  Director, Training & Testing Station 
Bhopal . 

6. Director Zoological Survey of India 
Calcutta. . 

7. Commandant A m y  Cadet College 
Nowgunge . 

8. Principal Nagarjuna Govt. College 
Nalgonda 

9. The Superintendent of Policc Scienti- 
fic Section, CID, U.P. Lucknow . 

I o. Mis. The Hydaabad Allwyon Metal 
Works, Hyderatwd . 

I I. Purchase Officer Cmual Road Re- 
search Institute, New Delhi. . 

12. Ddenct Science Laboratory. 
New Delhi. 

13. Director Atomic Energy Establish - 
ment, h b a y  . 

14. The D.I.G. of P o k e  U.P. Trg. 
Principal P.T.C. Momdabad . 

I 5 .  Director, ERDL Research & Deve- 
lopmat Organbation HQ ERDL, 
~ P o o n r - 3 .  . 

17. M & S Factory, Ishapur . 

All sold at Rs. 
11oo.00 each 
Ex-fact0 y 

I i Rs. 1585.70 



489 
Recommendat ion 

10. (i) The Committee regret to note thcrt the manufacture of' 
Espresso Coflee Machines is another w e  where prim sanction was 
not issued before taking up production. In particukrr, thwe was ns 
justification for producing w muny 15 machines without ascm- 
taining whether there would be real demund for them. The Corn- 
mittee would like to know. whether a formal sanction for the 
manufacture of the machimes has been issued and whether res- 
ponsibility haa been e e d  for incutring this expenditure which to 
date remains largely infrccctuous. They wouId also like to k m  
the final outcome of the enquiries received from the Railways and 
private pcrttCes. 

(ii) The Committee would like to mention that they arc. in 
general agreement with the Policy of utilising the surplus ccpa- 
city of O~dnance Factories in peace time for the production of cicil 
trade items in order to keep the skills and techniques alive, so 
long, as by so doing the munufacture of setttice stores which is the 
first and foremost duty of the Ordnance Factories does not z n  any 
way su@. 

Appendix 11. (Serial No. 32 of 4th Report-3rd Lok Sabha) 

Consequent on the stoppage of manufacture of an ~rnporbnt 
Defence Store in 1M, at the Rifle Factory, Ishopore there was 
considerable reduction in the workload of the Factory. To uti- 
lise the surplus capacity available at the factory as a result of 
shrinkage of services work and to keep skills alive, it was found 
necessary to undertake suitable alternative work to pmvide em- 
ployment for the skilled workmen. A careful study was made to 
consider alternative lines of production an which the surplus men 
cand capacity could be gainfully utilised. Espresso C&ee Machi- 
nes, for which tinme requirements of the Services Canteens and 
the Railways existed in 1958 fltted in well in the scheme of things. 

2. The manufacture of the Arst batch uf Senior C o h  Machines 
was taken up in September, 1858 to eateblish production of a small 
quantity to accertah cost of production as accurately es possible 
vis-a-vis price of imported material and market potentialities. In 
the first stage, 6 senior machines, which constituted the minimum 
economic quantity for p~uction were ordered for production. As 
a result of considerable public interest evinced in the machine at 
the Indian 1958 Exhibition, manuiacture of another 6 numbers of 
the senior type was undertaken in October. 1W. The manu- 



rfacture of three numbers of .Junior typa machines was taken up 
in November, 1958 as a result of the interest shown by important 
wisitors (the late Prime Minister during a visit) to the Defence 
Pavilion and eventually 3 junior models were produced. 

3. The manufacture of the first batch proceeded without the 
,prior concurrence of the Ministry of Finance (Defence) as it was 
t o  be put on display at the India (1958) Exhibition as a working 
.exhibit for publicity for getting a market for them and the time 
available before the exhibition was very short. The manufacture 
of the 2nd batch of 9 machines-6 senior and 3 junior without 
prior Government sanction w u s  an act of omission. In view of the 
Public interest evinced in these machines, i t  was felt that  t h e ~ r  
manufacture .should not be delayed and that covering Governmcnr 
sanction could be obtain later. 

As the action was taken in good faith, i t  is not cons~dered neces- 
sary tq examine the question of fixation of  responsibility for not 
taking prior financial concurrence. 

4. The manufacture of these machtlles has since bccv rcgular~s- 
ed vide this Ministr?. letter No  2 56 63 lM34'D (Prod) datrd lHth 
October. 1963. 

5. The expenditure ~ l ~ c u r r t d  on the malzufaciurc o f  15 Esprc.+m 
Coffee Machines should not be considered as infructuous u? the 
surplus capacity ~tvailable a t  the Rjflc Facton. Ishapore has been 
gainfully util~sed and technical skills k ~ p t  alive. In the circumst- 
ances, no responstbility has been fixed for lncumng the cxpcndl- 
ture on the manufacture of these machlncs 

6. The sale pnce of Senior Espresso Coffee Nach~ncs w w  fixed 
a t  Rs. 2,750.00. An enquiry for placmg order for 100 Nos. Espresso 
Coffee Machines was received on 16th July.  1962 from M!S. Asso- 
dated Dealers (PI Ltd., New Delhi and one machine was sup- 
plied to them on 5th October, 1962 for Rs 2,500 plus other charges, 
because a bulk order for 100 machmes was pramivrd hy thc Arm. 
The party, however, went into liqurdation before Analising the 
en t i re  deal. Another machine was supplied to the Northern Rail- 
way on 2lst April, 1962 for Rs. 2.750. Orle Coiree Machine Junior 
was presented to the then Chief Minister of Wcst Bengal in. April 
2656) and it was regukriwd under Ministrv of Defencc letter No. 
11 17Ml:Wg'D ( P r d )  dated 20th July, 1962. Another Coffee 
Ylachine Junior was imN1 tn fhe Chlef of the A m y  Stnf? in P'eb- 
wary, 1964 far otllcisl usa. A senlor machine has since hmn i w c d  
to him in @acemat in October, ISM and Is held nn ledger 
ciurge. Tbua, out of "1 mim and 3 junior Eaqpmsao Cot?@@ Machl- 



nes manufactured in Rifle Factory, Ishapare, 9 Senior and 2 Junior 
Coffee Machines are still held in stock a t  Rifle Factory, Ishapore. 
While all civil trade activities have been suspended, wherever 
they interfere in any manner with Service3 production during the 
existing emergency, efforts are being made to liquidate the exist- 
ing stock of these machines without any commitment Zrr future 

supply. 

7. The observations of the Committee in para 29 are ~ o t e d .  Care 
is always taken to ensure th t t  civil trade activities do not inter- 
fere in any manner with the production for the Serviccs Produc- 
tion against civil trade Orders, for which commitments have al- 
ready been made by the factories, is suspended on receipt of Ser- 
vices order so as not to affect priority requirements cf the Servi- 
ces. This situation has ariscn now and oll civil trade activities 
remain suspended wherever they adversely effect Services pro- 
duct ion. 

8. Director of Aud~t ,  Defencc Servictbs has seen 

( ,Win.  o f  1)e.f. I!.O. No. 4/1!&? D(Prod1, dated the 3rd .Apr i l .  1965). 

The Cornni t t  tee regret that large drscreparmes airwunltng to  
lakhs of rupees in the accounts of aircraft spares have remained un- 
rwottctled for the last 13 years. The situation warranted tmmedicte 
dciert tre act ron af rer the d1sm~pa1tCies w e  dected. Thp Cmnwit?ep 
are unable to understand why the representatires of Hindwtan Air- 
craft Lrd., which i x  a Government agency, were not fully associated 
w i th  the court of enquiry appointed b y  the Air Headquarters i- 
1956. Such a point enquiry uwuld have been helpful in settarlo thr 
dkncpancies. The C w ~ m i t t e e  suggest that the whole rn~t ter  {tn- 
cluding the dtspute over the pricing of stores supplied to Hinduptan 
Aircraft (Limited) should be btought to an earl!! ~ e t t l c m e ~ ~  and 
the!, should he informed o f  the t~mlts in due course. 

[Serial No. 39. of Appendix I1 to Fourth Report of P.A.C. 19(i2-&? 1 

In reply dated 13th May, 1965, to Serial No. 39 Appendix XI to 
Fourth Report of Public Accounts Committee 196243 forwarded to 
the Lak Sabha k t t  under M. of Defence O.M. NO. 11(7)p/D 
(Budget) dated 15th May 1M3, it was stated that the question of 
raterring the caw far decision by.arbitratian'at otherwise was under 
-et.fvc mnsldcratinn of Government and that the Public Accounts 



Committee would be informed in due course of further developments 
in the matter. Controller of Defence Accounts (Other Ranks) w a ~  
accordingly nominated to conduct an independent examination of 
the whole case. One representative each of Hindustan Aircraft 
Limited and the W a n  Air F o m  was also nominated to assist him. 
It was also agreed that unless there were special reasons, the report 
of the C. D. A (0. Rs.) would be acoepted both by Messrs H. A. L 
and the Ministry of Defence and action taken for its implementa- 
tion. The C. D. A. (0 Rs.) was also required to discuss his report 
with the Chairman of Messrs. H. A. L. and the Ministry of Defence 
before Analisation. The report was discussed in a meeting held in 
this Ministry on 10th January, 1964 where representatives of Air 
Headquarters and Ministry of Finance (Defence) were also present. 
The C. D. A. (0. Rs.) also discussed the *port with the Managing 
Director, Hindustan Aircraft Limited on 15th January. 1964 in the 
absence of the Chairman. 

2. After taking into account all the relevant aspects of the case 
and after studying all the contemporaneous documents the views of 
the Controlltrr d Defence Accounts (Other Ranks) on the disputed 
issues were as below:- 

Should the H.AL. be made to pay for the difference in 
the condition of stores as represented by the condition 
as shown in the issue vouchers and ledgers of I.A.F. 
Depots and the conditions as indicated in H. A. L 
accounting cards? 

cunclusion of the CDA (ORs) was that there was no 
justification for this. The EUL had apparently adapted 
certain stricter standards of inspection than tho6e 
adopted by the I. A. F. The difference in the valttc as 
a result of adoption of two different standards could 
not be tmrtcd a9 a laus chargeable to the H. A. L There 
might be an odd possibility of downgradation in stores 
arising as a result of negligence in the custody of stores 
by the H. A. L. This would be a very rare m b t l t t y  
but the manner in which the stores had been W e n  on 
charge would not appear to indicate that the down- 
gradation was wfth this motive at all; 

(b) Should the H. A. L. bear the cost on account of 'ddlden- 
deu' in rtom PI reproarsrrkd by the entrim in the em- 

f bodbent laPn ladgem and the rcmiptr shown in the 
k H. A. L. crccount ea&? 



The flnding of the CDA ( O h )  was that the &ficiendes as 
mpresented by the appendbs of tha Court of Iaquiry were 
largely theoretical. They did not r e p r m t  the actual 
difference between two setn of documents. In &any cases, 
stores had been taken on charge under other part num- 
bers and taking an overall view there would not appear to 
have been a real difference between the two sets of docu- 
ments except in a few cases. The CDA (ORs) did not 
consider that a wholesale re-examination of the documents 
in respect of all these items was feasible or called for for 
assessing the extent of real deficiencies after t&ng note 
of the credit given in the account cards of the HAL. in 
their own cards as also in the Kanpur cards maintained 
by them. Most of the documents at H.A.L. and Kanpur 
were not easily available for 1inMng at this distance of 
time. There might be odd cases in the whole series of 
transactions where the stores might not have found their 
places. By and large, the stores would a p p r  to have 
found their place in the accounting cards as received. 

(c) Should the H. A. L. bear the cost on account of ground 
equipment and cleaning and packing materials is.med 
from 1 Base Repair Depot and the salvage items not 
accounted for? 

According to the CDA (Oh) the H.AL. would pay for the 
ground qufpment and class 'C' stores, They would not 
be held liable for the unaccounted salvage items. 

3. On an overall examination of the various items, the (JDA 
(ORs) recommended that any ccmceimblc loss to the Government 
would be met by a lump sum payment by hiessrs Hindustan Air- 
craft Limited of Rs. 50.000.00 inclusive of the cast of pound equip 
ment and cleaning and packing material. This was only tn  safe- 
guard the interests of the Government against the possibiltty of thc 
odd ]terns which might have been lrceivcd but not acmuntd  tor. 
Govwnment have since accepted the findings and recommendatwns 
of the C.D.A. (ORs) and have agreed to the od hm payment by 
H. A I,. of Rs. 50,000.00 in full and final settlement of the I. A F 
,clalrn. Government sanction in this regard has since t e n  isstled nn 
15th June, 1964. 

4. Director of Audit Defence Services has seen. 

[M. of D u. o. No. F. 4(41).'82*'D (Air. l ) ,  dated 1 1 - 9 6 2 1 .  



12. The Committee consider that irreguhtities an this w e  appear 
to be sttious. Thdy would like to know the final outctnne of the 
investigations and the curtion W e n  against the persons concerned. 

[S. No. 42, Appendix I1 to the fourth Report of the Public 
Accounts Committee, 1962-63 (Third Lok Sabha).] 

A c n o ~  TAKEN 

As promised in the earlier note to the Committee sent under 
OM. No. 11 (7) 1621D (Budget) dated 11th April, 1963, the Court of 
Inquiry was reconvened to make a fresh assessment of the case. The 
reconvened Court of Inquiry recorded evidence of all important 
witnesses and has come to the following conclusion:- 

Officer Commanding, 2 Salvage Unit, Suranussi 1s to be blanaed 
for the lapses in the Unit wherein the stores under dispute were not 
kept segregated till the Analisation of the case and there was 
definitely lack of interest shown by him in respect of this case and 
since the stores in question which weve of material evidence being 
not available, no further probe could reveal any new facts material 
to this issue. 

Further action in pursuance of the  findings of the Court of 
Inquiry is in progress. 

D.A.D.S. has seen. 

[U.O. Nore No. 13(37)/64/D (CS-IV) dated the 31st Ortoher. 1M4 J 



MINISTRY OF EEFENCEE 

13. The Committee would reiterate the recommendatw~t ma&- 
in para 10 of the their 43rd Report (Second Lok Sdha)  that r. 
&&ion on this question of the future set up of the Canreen States. 
Department, which haa been pending for several years, should be 
taken early. 

[S. No. 45 Appendix I1 to Fourth Report (1962-63) Third Lok 
Sabha) .] 

Under thew Ofice Memorandum No. 11 / (7) 1621 D (Budget), dated 
23rd March 1963, the Defence Ministry intimated the Lok Sabha 
Secretariat that the Defence Ministry were cons~dering a poposal 
to create, with the approval of Parliament signified by a t0kl.n vote, 
a Canteen Stores Fund within the Public Account of India, to ex- 
h lb~ t  the transactlons of the Canteen Stores Department (India). 
An appropriate omnibus entry for receipts and expenditure would 
also bc provided In thc Consolidated Fund of India. .4s indicated 
In the memorandum, the budgetary aspects of the proposal. have 
been cxamlned in consultation with the Mtnlstrv c)f Finance and 
the Comptroller and Auditor General of India. 

2. Before considering the budgetary arrangements that !vould 
have to be mtroduced, it will be relevant to set out rn brtef the 
special nature of the comtnerc~al npentirms carired 'on by thl.; nr- 
ganisation. 

3. The Canteen Stores Department (India) was formed in 1!W 
on the liquidation of the old Canteen Stores Department. This at- 
gani.sation is run on commercial lines and its receipts and expendi- 
ture are kept outside Government accounts. Tb operations are seU- 
financing and no public money as such is utiliscd by the organisation. 

4. The organisation runs a chain of grocery shops both in for- 
ward areas and in rear a m s ,  supplying gtacery articles to nfiiccrs 
and traps at reasonable prices. 

5. The organisation has been enjoying certain privileges t?iz.. (a) 
exemption of its profits from income tax and (b) transpart of i ts .  



-stores on military credit notes. The profits earned by the Canteen 
Stores Department (India) are distributed to the welfare organha- 
tions of the three services with the approval of the Board of Control 

6. Any modification and changes to be introduced in the present 
arrangements should take into account the following factors. 

(a) The organisation is meeting an essential Defence require- 
ment by making adequate arrangements for the supply 
of grocery items to the tropps particularly in forward 
areas at  reasonable rates. 

(b)The organisation is in a position ta provide grocery articles 
at reasonable rates in forward areas because of their 
country-wide operations; the grocery shops in the rear 
areas do good business even though their rates may be 
slightly higher than the market rates, since the officers 
and men know that in part it is compensated by r,ro- 
viding articles at reamnable prices to their colleagues 
at the front and the profits made by the CSD(1) are 
given back to the welfare funds of the Services. 

(c) The Services have come to regard this organisation as 
part of the amenities provided by the joint effort nf 
themselves and Government to the troops. 

7. When the budgetary arrangements for the setting up of a 
Canteen Stores Fund'within the Public Account of India were dis- 
mssed with the Ministry of Finance. they pointed out that:- 

(a) A11 the transactions of the Canteen Stores Department 
hsould be exhibited under a major head within the 
Consolidated Fund of India. 

(b) The surplus of income over expenditure of the organisa- 
tion should remain as part of the Government ba lanm 
and in respect of grants ta be made to the welfare nr- 
ganisations. a separate vote of the Parliament should 
be obtained under the Expenditure Head of the Canteen 
Stores Department. It  would not be correct to build 
up any investment account by utilising the disposable 
surplus income for purchase of seerufties since Gov- 
ernment does not normally invest its b a l a n c ~  in its 
own securities. 

8. The Ministry of Defence have examined the matter further 
with reference to what the Ministry of FOnance have pointed out. 
ft is agree that the procedure suggested by the Ministry of Finance 4 



 is in cownance  with the normal budgetary principla. On W 
.other hand, under the procedure suggested, the profits earned by 
the Undertaking and the grants given to the Welfare Organiristiom 
will not be related to each other. As a vote of the Parliament will 
normally be available if a grant is to be made t o  any of these web  
fare organisations even when there is no profit available for the 

Canteen Stores Department, the incentive which is there a t  present 
for running thc Department no sound commercial principles may be 
affected to some extent. If the automatic availability of the surplus 
.of the income aver the expenditure of the Department for being 
given as grants to the Welfare Organisations is taken away them ' 
la everv chance of the Defence Services getting dis-satisfied. 

9. Having regard to the position explained above and the need 
to avo~d making any changes, at  the present juncture that might 
affect the efaciency of the Department and the contentment of the 
troops, Defence M ~ n ~ s t r y  are  of the view that the stahu quo should 
be preserved for some more time to come. The Comptroller and 
Auditor General has agreed to arrange an intensification of audit 
of the transact~ons of the Canteen Stores Department (India) to  
(ensure that the necessary proprieties are observed by the CSD(1) 
in thcir Anancial transactions. 

10. D.A.D.S. has seen. 

14. As polnted out tn the concluding partlan of para 30 of the 
report of the Sub-Committee of the P.A.C. the Dcfmce Ministry wm 
laying stress as late as June 1957 on the need for an early dispcrsd 
a! the surplus stock and it was only after receipt of a letter from 
the Fnn in September 1957 that the question of the utilisatwn of 
rurplw stores appears to have been taken up, m e n  then the a+ 
sentent of the qulntrty which could reall!/ be used up seem to how 
been defective as evidenced b y  the Large quanttty still lying unu* 
l i d ,  more than fitre years after the deckton u1a5 taktn to retdn 
rhem. The Committee suggest that a review might be undwtakcn 
to see as to which of the sparer ate such as hare not been issued 
the last aeveml yeats and are not likely to be w e d  within a teasma- 
ble time. It rhouM be e m i n e d  as to which of the items could be 
"493 (Aii) LS.1119. 
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disposed of so that the depots are relieved of the much needed a p e  
and eqendrture on care and maintenance of unwanted spare&. 

(SL No. 13 of A p p e n h  III to the Eleventh Report ot the Public 
Accouats Comrmt tee (Third Lok Sabha)-Part I). 

ACTION TAKEN 
As regards the opening seaten-e ot the observations of the P.A.C., 

fit may be pointed out that the quest~on of ut i~sat ion of surplus 
spares was not taken up on recapt of a letter from the firm in 
September 1957. On rece~pt of the leiter, it was decided to d , sp~se  of 
the surplus spares throagh the D-rector Gen~ra l ,  Supplles & Dispo- 

* sab mstead of sellmg them to the firm. Sub-equently, r.n Novem- 
ber 1957 Services Headquarters po.nted out the Iik4y ulilixition of 
surplus 'A' vehicles spares for the repair of 'A' vehicles. In Lkc. 57 
they were a'so ask2d to check on the utilisation of 'B' vehicle spares 
for the Repair Programme then envtsaged to meet the de1i:lcncy of 
'B' veh~cle;. Before a d-.talled exammation of the n tual require- 
ments of 'A' and 'B' veh-cle spare; could be worked out, a general 
decijion was taken In May 1958 that the b ~ s i j  of dcc'aring Defence 
equipment as surplus to our requirements shoqld be reviewcrl and. 
in v'ew of the 1 mited foreign exchange ava~lable. ellorts shouid be 
made to keep old equipment longer by repairing or reconditiun~ng, 
i f  necessary. The p3'lcv letter layng d3wn the revis2d poiicv for 
dijpo-,al of surplus store; was is;ucd on 3rd June 1958 and others 
suspending disposal of a'l surplus stores were *ssued on 29!h July 
1958. As a result of this gen2ral dec~sion, further action w o s  not 
taken to asse;; the actual requ rementr; of spareg for the reparr of 
'A' and 'B' vehi-les and to dispose of the balance M T  spares. Since 
no assesrment of the quantity which could be used up had actually 
been made. i t  wou'd not be correct to say th?t the 'apprai;ement' 
thereof was defective. But ;t was known that some of the spares 
would be required and therefore it wa3 consideyed better to keep 
the entire lot than discard it. This cxpe tation h w  prove3 correct 
as certain quantities of spares have since been convumerl. The mv- 
jngs to the State an this amcount have alre9dv been ind1ca?e4 to the 
PubUc Amounts Commjttee as per pages 17 & 31 of their Eleventh 
Reprt (Third Lok Sabha). It was mentianed therein that spa- 
weighing about 1382 tans had already been consumed unto Map 
1961 and 374 tons w e n  likely to be consumed upta end nt March 
1M4 In regard to the latter, i t  has now been found that up to the  
end at September 1963, 633 tans have been actually mnsumed. Thb 
fr a great improvement on the earlier anticipation of 374 tons and 
L probably attributable to the faster tcmpn due to the pnwnt Emer- 
gency. ?"he number of vehlclts overhauled during the year l9!%W 
to 1- wjtb the help of the rpues procured from the flnn rn6 



the surplus spares which were proposed to be sold to this Arm in 
1957 is given below:- 

'A' Vehicles 437 367 122 7 5 131 1,131 
Pr2-q8'B'vehicles. 3,150 3,573 3 4 2  4432 4,231 18,828 

2. It  has recently boen decided to cast off major categories of 'B' 
vehicles viz. 3 Ton G S  vehicles, 1 ton GS and specialists vehicl-s, 
jeeps and motor-cy les after they have completed certain prescr~beri 
mileage/life i.e. before reaching the  first overhaul stage. With the 
adoption of the "casting off" policy, overhauls of major categorie3 of 
pre-1948 'B' vehicle; will not be under:akon by the EME Base work- 
shops hereafter and con;equently the spares lying with the Ordnance 
Depots applicable to such vehicles and which cannot be utilised for 
the  maintenance of o!her vchiclcs, wi'l be digposed of along with 
the vehicles. It is expected that thr disposal of pre-1948 'B' vehiclm 
and the spares pecu'iar to those vehicles will be comp'etd by 
March 1966 except 15 Cwts disposal action on which will end by 
middle of 1967. 

3. In pursiranrc of the general policv since de-id& in Feb. 1963 
to dispow of r~nwanted obsolctc stores, actmn will be taken to dis- 
pose of ~inwnntcd 'A' vehicles, spares also and Servke Headquarters 
arc being acked to take expeditious action for the disposal of such 
spares. 

The D.A.D S. has seen. 
[hf. of D.O.M. No. 11 ( 2 ) / 6 0 / D  (Budget) dt .  333-9-19641- 

Rccomrnendat ion 
15. The Committee feel conmcld  at the stow utilisatirm of the 

spares. This is a further con4rmation of the fact that there has 
been considerable over~ot" is iming of spares as a rescilt o f  this 
Awcemmt. T h w  would like to have a further report a h ?  thr, 
ptogtess in the utilkation of these spurts. 
[Serial No. 17 of the 11th Report (Third Sabha) Appendix m- 

Part-I.] 
Amon thllgs 

At the time a copy of the contract (sigmd on 18th Decernkr, 
1957) was received, a fresh provision review was already in pn*- 

h ta rera~~lt cif it, substantial amendments fnvolvfng cancella- 
tions/reductions of certain items already indented for were soughf 



T o  the extent cancellations/reductions could not be secured, over- 
provisioning became inescapable. The extent of over-provisioning 
and reasons therefor have been gone into by the Special Committee 
(of Secretaries) in the concluding chripter of their Report. 

The progress about the utilisation of spares as on 1st September 
3963, is indicated below:- 

Spares for -------- 
'A' \'chi- 'B' Vchi- 
c!m cles 

( i )  No. of items fullv utilized . 796 7 
) 1.060 

~ ( i i )  No. of items partiilly utilized . . 236J 264) 

jiii'b No. of items still to be utilized . 106 99 

( iv)  Value of itcms rcceivcJ . . 15,76.~i(,u s1,0:,038 

(v) VaIue of items, awaiting utilization . . 3.61,581 654,662 

Ivi) Percentage of (v) to ( iv)  . 2 2 . 9  1 2 . 8  

D.A.D.S. has seen. 
[M. of D. u.0. No. 2 9 ( 7 ) / 6 3 / D ( O . I . ) ,  dated 6th May, 1964.1 

Recommendation 
16. From some of the unsnttsfactory features as brought to Itght by 

the tnvertigation of the Spectal Committee, the Commlttee haw 
come to the concluston that the letter of intent sent to the firm was 
based on incorrect assessment of the requirements neceasttaiang 
substuntid modifications later. Thw resulted tn corutderabla over- 
prormoning of stores The Committee do appreciate that occa- 
stcms may anse for the Mtntstry of Defmce to a rn tv  at special 
agreements for urgent ptocuremenl of milttary stores by d~spens- 
tng m t h  normal pnwredurer The Commtttee, however, hope that 
the 3f;nrstry will profit by the:r espenence in this case and enter 
tnto spcc~al agreements only whclre t t  ur absolutely necessary to do 
so after erurnrnlng call the pros and c o w  of the titwtton and base 
thmr prposab on fim data no as to avod the contingency of shifting 
the ground arbsequentl@ 

IS!. No. 20 of Appendix 111 to the 11th Report of the Public Accounta 
Committee (3rd Lok Sabha)-Part I.] 

Acnm rAKm 

The principal unsatisfactory feature pointed out by the Special 
Committee waa the system of provisioning. The Special Committee 
had recommended that e detailed study of provision in the Army 



with particular reference to the provisioning of spares of 'A' and 
'B' vehicles be undertaken. Thir recommendation is being acted 
upon. This MinLtry's comments on this aspect will be furnished 
separately in reply to para 13 (Recommendation 11-Appendix 111) 
of the PAC's 11th Report (3rd Lok Sabha)-Part I. 

2. With regard to the statement that the letter of intent was 
based on incorrect assessment of requirements, it  may be stated 
that the requirements mentioned in the letter of intent were based 
on the latest provision review figures then available. The negotia- 
tions were conducted with the firm during February-April 1957 i>v 
a Negotiating Committec consisting o f  representatives of the Minis- 
try oi Defencr*. Ministry of Finance (Delence), Army Headquarters 
and D.G.S. & D., at a time when it was absolutely essential to enter 
into a n  agrwment in order to  ensure availability of full range of 
sparcs i f  the vehicles were to be made roadworthy. The letter of 
intent  was srgned on 4th Mav, 1957 indicating the rec!uircmcn:s 
cu1culatc:d according t o  the s d e s  then curtent. after obtainir?,: :he 
ap;>rovnl of the Ministvr of Drfencc Organisation. the Finance Minis- 
ter and  the Ministry of Wtrrks, Housing & Supply. It will :hiti be 
cvidrnt that all pros and cons werp examined before signing tile 
Iritrxr o f  intent. 

t l t t r s  on order These devetopments couId not have k n  
clpil:cd In May. 1957 when the letter ui intent was tssucd 

4 D A D S has seen 

(M oj Defence 0 . M  No. 11 (2 ) /60 fD(Budge t )  dated 29th July 

Smmmmmi RU'OM (TI~IRD LOK S ~ A )  
itcammead. tloa 

3 I t  was only durmg September-December, 1957 that revise 
scales of overhaul spares of 'A' vehicles were promu1gatc.d. There- 
upon spc la l  reviews were carried out. revised requirements asse~scd 
and efforts made immedmtely, in March 1958, to reduce the quan- 

anti- 

17 Whik the Committee note that the rnvtall satungs i l l  \'or& 
C;taattt during the y e a r  under rcvicto (5.79To) id imte  an improt-e- 
mtnt wrt the pretwua gear (8.360: 1 they feel that the umorrrtt 
unufilired (Ro. 21.13 crores) id artill heavy,  The Committee desire. 
thut, with a uiew to furthe  improving the standd of hudgttirq# 
and nomowing tha gap b e t w e a  the achrab and estimutes. the rome- 
dial mcmcrer, r e f a d  to in evidence, should be inIrduced at an 
early dote. 

[Scrlrl No. 1 d Appmdtx VIX to the 17th Report (1969-M).] 



It has been the constant endeavour of the Ministry of Defence 
to improve the standard of budgeting and performance against sanc- 
Sloned appropriations. With this e ~ d  in view, reviews were con- 
ducted every quarter of the progress of schemes and expenditure 
against the provisions made in the 1963-64 budgct in a series of 
lneetings by the Defence Secretary and attended by representa- 
(Ive(s) of the Armed Forces Headquarters and Ministry of Finance 
{Defence). At these meetings the procedural and practical dim- 
euitiea arising in the implementation of the various programmes 
env~saged in the budget were considered and action was initiated 
Co overcome them. Progress of recruitment, store purchasq w o r b  
and manufacturing programmes, were critically examined during 
these reviews. Close liaison was also maintained with the Direc- 
tor General, Supplies and Disposals in respect of purchase of storea 
The position is kept under constant watch 

The D. A. D. S. has seen. 

XM. of  D. u.0. No. 11 (1)/64/D (Budget),  dated 26th June, 1964.1 

Becommenda tion 

18. The Committee are not happy over the practice of surrender- 
h g  f u n d s  year after year on the last day of the finantaid year 
(Rs. 19.66 crores i n  1961-62). This betrays a sense of cclinplacency 
on the part of the Ministry of Defence. They note that, in putsii- 
ance of the recommendation contained in para 4 of their 35th Report 
(Second Lok Sabha) the Ministry of Finance ( D q m t m e n t  oJ Eco- 
nomic Aflairs) had already issued instructioru to the administrative 
Ministries in  October, 1962 for exercising strict budgetary control 
and surrendering savings immediately they were foreseen. The 
Committee desire that the above instructions of the Ministry of 
Finance should be strictly complied with. 

CSerial No. 4 of Appendix VII to S?ventcenth Report (1963-64).] 

The observations of the Committee have been noted. Similar 
recommendations were made by the Committee, vtde Serial No. 5 
of Appendix I1 to the 4th Report of the Public Accounts Cammittce 
(1962-63). Accmdingly, the savings amounting to Rs. 58.24 crores 
disclosed at the t i n e  o f  finalisation of the Reviscd Estimates for 
1963-64, were surrendered on the 7th February, 1964. 
D. A. D. S. has seen. 

[M. of D. uo. No. F. 11 (8)/64/D(Budget) doted the 20th May, 19ttlJ 



19. A8 t e g w d ~  the ercess undm sub-Head G, while the Committee 
.~appreciute the need for minute scrutiny at every stage, they find 
that in this case the Admiraltu ha3 'progressive1y s!arted placing 
contracts' with the manufacturers af  :er the lists of spares had been 
8crutinised b y  the Indian Naval Adviser in U.K. during 1959-60. 
The Committee are not, therefore. sa:isfiei with the explanation for 
-&lay of two Wears in the issue o f  Gmernment sanction. 

(S. No. 5 (ii)-Appendix VII-PAC's 17th Report (Third Lok 
Sabha), 1963-64--Part 1. 

Noted. 

2. In order tn avoid recurrence of such cases in future the follow- 
ing remedial measures have been taken:- 

(a) Office Amuaint No. 39 dated 25th July. 1964 has been 
iswed bv Naval Hqr; to all Directorates concerned to 
e n s t ~ r o  that no indents/cmtracts are placed before 
Government sanction is issued: and 

(b) Instrl~rtinnc have been inucd by Naval HQrs to the Naval 
A d v i s ~ r  tn  the Hiqh Commissioner for India in the U.K. 
t t i h  Iettpr Nn RGI2564 dated 15th June 1964 to cnzure 
that the followinq procedure is adopted in reqard to the 
p a v m m t s  to the Admiralty for stores supplied/services 
rendered to the Indian Navy : - 

( i )  The Adrniraltv may be requested to render their claims 
as s m n  as mssible after stores have been supplied/ 
services rendered. 

( i i )  All nllt-tandtnq claims should be fnrwardcd by the Ad- 
n~i ra l tv  sufficien!ly in  advance before the close of the 
year tn enable the ofice of the Naval Adviser to the 
H:qh Comrniwoner f ~ r  Indm in London to appmach 
Nw41 Headquarters in p o d  time for abtain:ng prior 
Cnvernment sanction author~slng payment to be made 
PB end of the year advance. 

.(iII) Pawnent should be made to the Admiralty only after 
the claims have been received from them. 
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3. DAD.S. has been. 

[M. of D. u.0. No. F. 5 (44) / m / D  (N-I) , dated the 30th October, 1964Y 

Recommendation 

20. The erplanutian of the Mittistry for the excess under Grant 
No. ]?--Defence Service,.. Non-Efleccivt., as set fmth in their Note. 
submitted to the Committee, indtcates the n c ~ d  far a closer cn-ordi-. 
nation between the disbursing and acrotintinp arrthnrities. 

[Serial No. 5(iii) of Appendix VII to Seventeenth Report (l963-64)]. 

The observations of the Cominittcc have been noted. 
Thc D.A.D.S. has seen. 

[M. of D U.O. No. 1 1  ( 1 1 3 )  IGUD ( B ~ i d g c t )  dated 16-7-1964 1 

Recommendation 

21 Subject to the o b s ~ n ' a t ~ o m  o! the Coinniitfee In para 6 ,  the.  
Committee recommend that e.roesscs under Grai~ts  I\'o 10 .fTavy 
and 12-Non-Efective may be requfartsed b y  ParIiaincnt In the.  
manner prescribed In Antcle 115 of t h ~  Cmstitrr~ion. 

[Serial No. 6 of Appendix VII t o  Set.entecnth Report ( 1963-64)]. 

The Demands for Excess Grants relatmg to thr year 196142 wcw 
presented to the Lok Sabha and were passed by thc Parliament inl 
the Budget Session, 1964. 

The D.A.D.S has seen. 

[M. of D. u.0. No. 11(11)/64/D(Btdget) dated 35-7-19641. 

22 The Commtttee hopc that the G m m m e n t  toould a m a e  at a- 
deckton su@wntlg in advance of the finalisatton of the Appropria- 
tion Accounts (Defence Services 1, 196344, and that i t  t~wld br pan- 
&)& for them to p h  the &tatled Budget E~tiWtate~ for 196.3434 
bdore Parljommt . 

[Serial No. 7 of Appendix VII to the Seventeenth Report (Third1 
Ldt Sobha 1963-84) 1. 



The details of Budget Estimates for 1965-64 under the various. 
Heads and Sub-Heads. as in previous years, have now been indicated 
in the 'Defence Services Estimates 1964-65' (Part I11 of the Demands). 

[M. of D. u.o. No. 11(7)/64/D (Budget) dated the 3rd August 19641 

Recommendation 

23. The Committee feel concerned to observe that the  averaqp 
cost of productton of malk at the Mtlttary Farms c~lcordrnq to t h e  
M~nrstry's own calculatton comes to Rs  1.43 per lttte whtch 1.9 more 
tha11 twice the average purchust. rate (Rs 0 66 nP per Ittre) I h n n g  
the course of evtdence. the Cwnnrittw desl~etf to kwzrt the rear-!ion 
of the Mtnwtry to the tdea entrlcsfiny the  supply of rht- mdk req?dtre- 
mertts of unrts and format~nrrs lo cc~yrl otqanwat~on ~u'lrch ma*! he 
set tcp fw the plirpose The r t~pr~wrt fu t~ve  of  the f f ~ n ~ r i r ~  c+a:ed 
that, tf a punctual supplp of tnl lk of the reqxlurte qualtty . w l l r i  

ensured. the matter coould certarr,l!y be flms~rlcr~d by G n*ernne~zT 
The Committee desire the Mmtstyt  of D d m c ~  to eramtnr t h t ;  v r  I- 

gestlon at an early date, tn  coiuultatton w t t h  t k  Mtnae:rree or Fen- 
ance and F w d  and Ayrrculture, and apprtse them of the d r * . . e ! o l  
taken In thts btxhalt In the meanttme, every efltfort shoa~ld be v z a d ~  
by the Mtntstry to bnng down the cost o i  prvdtlctton to t h e  lo~cest 
extent posmble. 

IS1. Nu. 8 Appendis VII to Seventeenth Report Public :lccounts 
Committee 1196364. (Third 1,ok Sabha) J .  

The suggestion of the Public Accounts Contnuttee for entrusting 
thr  supply of the ~ ~ u l k  requirements of u n ~ t s  and formations to the  
civil orgurisatmn, is under active consideration In cnnsukation w ~ t h  
tht* M~ntstry of Food and Agriculture 

2 Fdlnwing ecunomy mcosunxs have been or arr  proposed to be 
intrduced to bring dawn the cost of praduct~on of mdk a t  the 
Military Farms:- 

(a) Feeding scales have becn ratlonalised and emnontiwd. 

(b) Tho entire annual requtrcrnents of gram and barlcv for 
a the Military Farms are now procured by Chief Director 

of Purchase during the hnrvest~rlg season when market 
rates are the lowest. Expcns~ve puurchoses during the 
OU rocMan are avoided; 



(c) Economy in use of services and stores. 
(d) Better administrative control and supervision to eliminate 

leakages and wastages. 
(e) Development of perennial pastures to economise on feed 

expenditure of farm animals; 
( f )  Reduction in establishment where feasible; 
( g )  Rationalisation of purchase procedure; 
(h) Progres;ive introduction of commercial type vehicles in 

place of Military type vehicles which are expensive to 
increased petrol consumption and maintenancehepair 
cost. 

(i) Progressive mechanisation of curtivation, dairy and t r a m  
port operatiorls at the Military Farms. 

(j) Maximising out-turns from cattle and land through modern 
scientific farming methods. 

3. It may however be mentioned that Military Farms incur con- 
siderable expenditure each year on the purchases of concentrates, 
plant and machinery and other stores and pay of stafl. The cost of 
production is dependent to a considerable extent on the level of 
prices and wages. 

4. The question whether the present method of calculating the 
production c ~ s t  is correct or whether certain elements have been 
erroneously included, is under considcration in consu1tat:on with 
CGDA and DADS. 

5. D.A.D.S. has seen. 

[M. of D. O.M. No. 10(12)/63/D (Budget) dt. 10-9-19641. 

Becommendation 
24. The Committee are not convinced by the erplanation oflwed 

by the Ministry in evidence. They feet t k t  the present system of 
pricing of m:lk issues, is unsa5sfactory; it is obviously a camouflage 
to cover the deficits of Military Fanns by pricing the:r free Lmes of  
blended milk ,  for purpoyes of accounting, at an abnwmally high 
price an3 thereby showing an inf2a:ed income. They note in t h b  
regard that if the entire quantity of milk issued free were priced at 
the avetage sale ra:e of Re. 0.84 per litre for whole mrlk, there would 
have been a loss of Rs. 4.58 Inkhs, instead of a profit of Rs. 12.99 takhs 
(in other words, a difletence of Rs. 17.57 lakhs). 

[SL No. 9 Appendix VII to  Seventeenth Report Public Aewuntr 
Committee 19&381]. 



1. The existing system for fixing sale/issue rates of dairy pro- 
duce is being reviewed in the context of the views expressed by the 
Public Accounts Committee. Public Accounts Committee will be 
apprised of the Anal decision in due course. 

2. D.A.D.S. has seen. 

[O.M. No. 11(12)/63/D(Budget) dt. 14-8-1964.] 

Recommendation 

35, The Committee desire that the recommen&!ions of Expert 
Accounting Committee app~inted for reuiewing the existing account 
ing and finuncial system of Milituru F a r m  should be implemented 
erpeditiously, with a view to putting the accounting system of Mili- 
h r y  Fams on a sound basis. 

[SI. No. 10 Appendix VII to Seventeenth Report Public Accounts 
Committee 1963-64)- 

The recommendet~ons of the Expert Accounting Committee on 
the new system of ma:ntenancc of accounts at the M i l i t a ~  Farms 
have brrn cons~dered by the Government and it has been decided to 
accept the m a ~ n  recommendations of the Comm~ttee. 

2. The revised system recommended by the Cornmittce provides 
for maintenance of separate accounts for different sections of the 
Military Farms and envisages radlcal changes in the present system 
To start with. the new system will be tntroduced In a few selwbed 
farms for a period of one year w.e.f. 1st April. 1964 to find out d i a -  
culties in actual proct~cal worklng. During this perlod a double set 
of accounts on old an3 new system w l l  be rnsmtatnrd at these 
farmu. On the successful caniplet~on of the t r~a l ,  the new sys!em of 
accaunts, w ~ l l  be Introduced at all t h ~  Mmlitary Farms in replace 
ment of the old system. 

3. Certain recommendations of the Expert Accountin3 Committee 
c-g, rationalisallon of valuation and deprcc:ution system of live 
stock, a b ~ l i t ~ o n  of interest on Government Acc~unts  are relevant to 
the old as well crs new system. The w:ll be incorporated in the 
exlstiiag system by means 01 amendments to the relevant regulatioar 
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4. The Director of Audit, Defence Services has seen. 

[M of D O.M. No. 11(2)/63/D(Budget) dt. 21-4-1961.] 

26. The Commrttee regret to observe that although more than 
8 years have elapsed since the Publlc .-2ccounts Committee first drew 
the attentron of the Ministry to the trregularity involved In keeping 
the fiwncnal transacttons of the Canteen Stores Departnlent outstcic! 
the Consolidated Fund of India. a final decision In t h ~  matter is yet 
to  be taken. Whlle the Committee appreciale the .\l;ntstry's deswe 
that the benefits all  along enjoyed by  the Servicemen shotrld not be 
curtailed they cannot rewnc~le themselves to the conf tnuunce of t h ~ s  
itregulurity any longer. The Cornmtttee destwd the .l.J~n~stry o f  
Defence to further dtsctrss the matter w i t h  the C o m p t r o l l ~  and 
Audttnr General and Fmance. u ~ i t h  a vtei~. to ezrolvlng a sutw,fac~or?/ 
mlu'lon of  the matter 

[S Xo. 11 Appendix YII  to :he 17th R r p r t  f ! !M-61)  (?'hlrti Lok 
Si~bhn ] 

Anros TAKCN 

Attention is invited to the K o t c  sent to the Committt*~ under 
this Ministry's Oflice Memorandum No. 11(7)/62/D~Hudget) dated 
the 27th July. 1961, on t h o r  recommendation at serial No. 8 of 
Appendix 11 to the Fourth Report (Third I d k  Sabha). 

DADS has seen 

[O.M. No 11( 12)/63/D(Budgeu dt Zndl6th Nov . 1964 1 

27 Whtlr the Committee note that, conseqwnr upan delay t n  the 
a~crptslncc of the tenders, no increase was eflcaed tn rhc prwe o f  
rum charged from the conwmcrs. t h q  wnutd 1dce to potnt out that 
hod the tcndrrr been accepted In time. thr additrorcol amount of 
Rs. 1.2Q.000 paid to the Contractor would hove been saved The 
Commtttu wme nrrprired trr learn that  the delcly In acceptrng the 
towest tender was due  only t o  the fact that the mdmbcrs oj the 
Board could not be available m ttme They are, h e w e r ,  now in- 
formed that a new procedure h a s  ttncr been &id down to obvurte 
rrrch delays. The Committee t r w  thot the mttaduetton of thtw pro- 
ccdwtr w i U  hrrw the i n t d e d  e m t  

[S. No. 12 Appendix VII to the 17th Rcpurt (196344) (Thtrd Lok 
hbhr) 1. 



The observation of the Public Accounts Committee is noted. 

D.A.D.S has seen. 

r0.M No. 11 (12)/63/D(Rudget) dt 27-5-1964.] 

Recommendation 

28. The Committee ate  not happu over the delay of over two 
pears an taktng decrston abour the loca!ton of the Command Depot,  
ud~rch resul ted In unnecessanl e.rpendlture on stag and .freight 
charges on collectton of stcrres Theg ,  how eve^. nate that the number 
of oehwles lyinq in the open had been reduced and t h t  all se-nncr- 
a b 1 c. rye htcles ruere u ndcr e w e r  

[Serial No. 13 of Appendix YII !n the PAC's 17th Kepor: 1963-64 
(Third Ilok Sabha)]. 

The Comrn~ttre's waws havc bccn notrd There  has bcen further 
discussion on the locetron of Veh.clt. Depots as of other un:ts d a b -  
Iishmcnts. depots, ctc ct~nscquent r\n the c x n a n w n  of the Armv and 
thc wit scAssment of thr  threat t c ~  nur b9rdc:-q smrc October. 1962 
I t  4 hopf*ci that n t i ~ i ~ i  dtbr 5,on wllf, b? takrn w o n  

Thc DADS has seen. 

29 Ths Cotnmtr:ee obsrrve :hat for the  377 an:nals pttchasc.d 
under thr* t i e r *  qrstr*n.  the prrcc pari u.as Rs 3 11 lakhs. as aqalnst 
Rs. 2 16 takhs payable on ffw milk ylrtd b a t s  at rhe rates a . m + e d  
by the Eustcrn Command t n  Notcember 1961 Eoen a i t ~ r  ll~dklnq 
due allovmnce for varootums in pnces tn dr!7erent months, :he dtf- 
f ~ m e  in the two amaunts appears to be qulte substantzal and an&- 
a k a  a need jar axamrncrtran whether the nBiiy sW.m enswes the 
putchcue of bujBaloes at the most wasnnable price. 

[Sl. No. IS Appendix VII to Scmnt@enth Report Public Accounts 
Committee 1969-64 (Third Lok Sabha)]. 



The amount of Rs. 2.16 lakhs payable for the 377 buffaloes, on 
the milk yield basis, ha: been calculated by the DADS on the bask 
of a uniform rate of Rs. 61.60 per Kg. for buffaloes purchased at 
Rohtak (352 Nos.) and Rs. 66.00 per Kg. for buffaloes purchased at 
Neerut (25 Nx). These rates were originally fixed in November 
1951. A negligible number of animals, could only be purchased on 
the basis of these rate;. Towards the end of December 1961, the 
purchasing b3ards increased the rates at  Rohtak to the following 
levels to attract more animals:- 

Rs. 68.00 for two teenth. 

Rs. 66.00 for four teeth. 

Rs. 64.00 for six teenth. 

2. Even the abwe  increased rates were found unattractive and 
there was little rcspon-e from the suppliers. Only 57 buflalocs cotrld 
be purchased at R ~ 5 t a k  dur'nq the period 28th December 1961 to 9th 
Ja?uary 1952 on the b3s:s of these rates. I t  k c a m e  apparent that 
thz p r i e s  would require to be further increased considerably, to 
attrac: the re3uIred number of antmals. It was a t  t h ~ s  stage that 
the pxchasinz b ~ a r d s  started purchaces on the nrw system lnstead 
of amounting a large general increase in thc r-a:<* per Kg of milk 
y:eld. 

3. It w;ll. therefore, be apparent that it would not be fa~r  to prim 
these a 1  mals at  a rate of Rs. 61.60 per Kg of milk yield, when cven 
the increased rate upto Rs. 68.00 was inadequate to attract the  re 
quirei number of animals. In the context of these facts, the amount 
of Rs. 2.16 lakhs pavable for these a377 animals on milk yield bqls 
as calculated by DADS is hypathetical and unrealistic. There was 
no pws:bility of purchasing these buffaloes on the basis of thew rates. 

4 1nouir:e; we-e mode in April 1963 from the State Covcrnmenb 
of Andhra Pradcsh, Maharashtra, Uttar Pradtsh. West Rengal, 
A(Iadhga Pradelh, Bihat and from National Dairy Research institute, 
Karnal and Indian Agricultural Research Inatftute, Delhi rcparding 
tbr prices paid by them for putchase of bufTalbeg durlnlq the laJt 
three perm. It  transpfred that large scale purchases of buffaloes 
were not made by thc State Gavernmentr. Only two State Corern- 
rnmt ot. Andhrm Prmdab and Madhyr Rndesh furnished their 



purchase rates of the last three years, The same are  indicated. 
below :- .I 

Year Madhya Prndcf h Andhra Pradcsh * 
(For Murrah Buffaloes) (icr Mum& Bufialces) 

~gsg-€o Rs. g o . ~ ~  pcr seer cf miik yicld. 
(Hs. 65.74 p r  Kg.) 

1960-61 Rs. 7 s . c ~  pcr x c r  of milk Yicld. Rs. 47-75 rcr lb of 
F.O.K. ITAIISI. milk ) i t  Id. 
(Hs. fo.19 per Kp ) (Rs. xc5 - 18 per Kg.) 
(Incidental ct:nrgrs cmra) 

5. Taking into account the Anancial data contained In para 4 
abme,  it would be seen that the rcqulrcd number of buffaloes could 
not be p u r c h a s ~ i  at  a rate of R;. 61.60 per Kg a? m.lk ?:el4 at  
Rohtak and Rs 65 00 per Kc: at  M e r u t ,  w h ~ h  ratcs have been 
adopted by the DADS for calculatmq hypothet~cat p r m s  of the pur- 
chased buffaloes. The prices actually paid fvr the 377 batlalcws con- 
verted in terms of rate per KI, of test yield. works out to an average 
of &b. 89.7 per Kq. This rate cannot be termed as excewve  when 
compared to the prices paid by the Civil authorities durmg the same 
period. Although the exact senson in which purcZlases were made 
by the Madhya Pradeah and Andhra Pradesh Governments is not 
known, it is pointed out that the bulk of the purchase; mnde by 
Military Fama was fn tho off-sesaan i.e. after Sep temb- r -Mm-  
ber. Thew is an advantage in purchas:ing buffaloes in the off-season. 
Such anirnalr although cxpemive will yield m a n  milk in Stm*er 
months when most of the buflolcm go dry resulting in dmo- 
tnrcnos in w k c t  pricta 



a The system of purchase of buffaloes on body conformation 
~brrais was introduced as an experimental measure. Based on the 
.experience gained during the past two years, the purchase system 
has been modified by the Director of Military Farms for the financial 
year 1963-64. In this connection a copy of Army Headquarters letter 
No. A/O4677/Q/MF-3 dated 28th August 1963 and amendment 
No. A / 0  4677/Q/MF-3 dated 15th October 1963 laying down the 
new procedure are enclosed (not printed). The new procedure is 
intended to ensure that the factor of milk ~ i e l d  is also given due 
consideration at the time of fixation of final price of animals and at 
the same time the Boards are entitled to exercise proper discretion 
in selecting good animals by offering higher prices within a ceiling 

.of Rs. 150.00 taking into account other factors having a bearing on 
the quality and utility of animals. This procedure will be further 
reviewed from year to year on the basis of experience gained. 

7. D.A.D.S. has seen. 

[O.M. No. 11(12)/63/D(Budget) dt. 15-9-1964.] 

Recommends tion 

30. While the Committee further note the Minktty'r argument that 
there may be a temporary decline in milk yield due to fatigue, chan- 
ges in environment and natwe  and type of feeding scales, the fact 
that i n  the case of 97 buffaloes out of rite 133 purchased undcr the 
new system and examined in Audit, the drop in milk yield averaged 
25 per cent during the fortnigiit after the fifteen day of their arrival 
tn the Farms (the period allowed to buflahes to overcome the fatigt:e 
and show normal results) indicates that the milk-yield recorded at 
the ttme of their purchase did not c o t r ~ c t l ~  rcptcsent tikcit nwmd 
wid. The Committee note, in this connection, the erpert opinion 
that the milk-yield could be increaced temporarily b y  artificial 
methods. The Committee feel that proper precaut;ons c m i  :d have 
been taken to eliminate th i s  extraneous factora. The Cmnmittee 
would like the Ministry to examine tcltelher the existing lestd ~ppl i -  
ed to m e s s  the mnal milk-yield of bufldoes are adequate. 

[SI. No. 16 Appendix VII to Sevcntcenth Report Public Ac.countr 
Committee 196344 (Third Lok Sabh.)]. 

The drop in the milk yield has been rccordod lor anhala p w  
.chased on old as well pe new system. Tbc extent of dccnwrrs b 



J&WA the same in the two cases. Broad reasons for decline in milk 
yield mbmquent to purchase, may be cl~ssified as under:- 

(a) Temporary boosting of Milkyield by artificial methods.- 
When buffaloes are purchased and priced on actual milk 
yield basis, the cattle dealers boost up the yield througl 
stirnulent feeds to claim higher prices for their animals. 
In such cases the yields recorded at the time of purchasc 
are not genuine. 

(b) Change in environments and milking hands chunge ir. 
nature and type of feeding scales.-Milch animals espe- 
cially the Buffaloes are very sensitive to changes in 
environments, milking hands and types of f& and 
their yields are adversely affected by such changes 
The time taken to acclimatise to changed conditions and 
attain normal yield, varies from animal to animal. In 
many cases, it exceeds 15 days. Majority of the buffaloes 
are purchased from the villagers who owning one or 
two heads of animals, with plenty of land, feed then 
lavishly. As such, change in the nature and type of 
feeding scales play their part and the animals take time 
to aeclimatise to the same. 

(c) Temporary illness of the animals and the:r calves. 

(d) Artchase of baffaloes at their peak production.-The milk 
yield of buffaloes varies according to the priod of 
lactation. Animals after calving reach their peak pro- 
duction from 4 to 7 weeks and thereafter the yield 
record gradual decline till stage of total dryage. As 
such, decline in milk yield purchased a t  their peak 
production, is Inevitable soon after arrival of such 
animals at the farms. 

2. The decline in milk picld of the animals purchastd during 
1961-82 is attribut~ble to one or more of the abave reasons It will 
be observed that although proper precautions can be takca :o detect 
casmr of artificial boosting of yield mentioned in para l ( n )  above. 
the other contributory factors indicated against (b). (c) and (dl  
above, arc beyond control. 

3. The present procrdurc for assessment of test vield as laid down 
b IS 1834  Standing Orders Lfvestock. icr as under:- 

(a) Thit urimala after their entry, are kept in the purchasing 
rdd fa r minfmum period of IS hours. During this 

49s W) t-S-34 



period, they are fed by owners under supervision of the 
farm staff to safeguard against feeding stirnulent feeds 
by .cattle dealers to boost up the milk vield artificially- 

(b) The animals are stripped of all the inilk in the evening 
of entry into the addas. Thereafter the animals are 
milked thrice excluding stripping at regular intervals 
of 12 hours. 

(c) All intended purchases are milked only by the Farm Staff. 

(d) The test milk yield is arrived at by taking the average 
of the 3 milk yield ie. ,  the daily uverage yield is worked 
out by taking 2/3 of the aggregate yield in three test 
mi lkings. 

4. The above procedure is quite rigid and elaborate The procc- 
d u e  provides for detention of the animals at thc purchasinq addas 
for a minimum period of 48 hours for inspection and milk yield tests 
under strict supervision of the purchxing Board. As rnilitap farms 
have no establishment of their own and hiive private addas at 
ROHTAK, the procedure entails cons~deritble administrative 
arrangements. It is not always practicable to kwp a close and conti- 
nuous watch day and night on the feeding actiwtics of the owners 
to prevent them feeding stirnulen! feeds to boost up milk yield. Jn 
many eases, the milk yield of animals is already boosted up through 
artificial feeds prior to entry and its effect lasts for somc days. 
Moreover, the owners of good quality animals are not attracted to 
enter their animals due to elaborate and lrksome proccrluw of 
inspection and milk tmting lasting aver a period of 48 hours. Thcy 
insist upon striking a bargatn on the  spot on the hasis o! age, body 
conformation. breed characteristics and one milk yield m raugh 
indication of the milk potential The dimculty rs furthcr incrcnwd 
due to large purchases required to be made annually during 0 corn- 
paratively short period of calving seasorl. 

5. The Chief Executive Officer, Aarey Milk Colony haa rqwrted 
similar cases of decline of milk yield in the animals purchased for 
the Colony vide letter No. CEO ICol-11-AH ~ G c n  '1 142 dated 24th 
January 1964, copy attached (Anncxurrr) . 

6. in the purchase of animals, a greet deal of ~~xpertence in thc 
judgement of intrinsic value of the animals b necessorv to dctwt 
cuer of artlffnial feeding of animals and asse:ij the future milk 
patent fa1 realisttcofly. 



7. The new system of pricing buffaloes on breed characteristic 
a n d  on the basis of age, body conformation and assessment of milk 
yield was introduced with effect from 29th December 1961, when 
suAicient number of animals could not be purcha.sed on the rigid 
barris of priclng them on yields obtained in the milking tests at the 
purchasing addas. 499 animals were purchased on the new system 
during the year 1961-62. Similar procedure was also lollcwetl for 
the purchases of buffaloes effected during 1962-(53 

8. During the Ananclal year 1961-62, a total number of 692 
buffaloes were purchased, 193 Nos. on test yidd and 499 Nos. on 
body conformation basis. Out of this, st;~tistics of m l k  weld during 
the second fortnight oftcr arrival of animals trt :he mililary farms, 
were collcr!~d in respect of 577 buffaloes. (192 on test yield and 385 
on body conformation). These statistics indicated  ha: :he extent 
of average decrcaw :n milk yield was almoht the same, bat5 for 
animals purchased on tmt yleld basis and borly conformation basis. 

9. Based on the expcrienrc gained in 1r.e Lourse i t :  p u r c h ~ s e s  
during 1981-62 and 1962-63, the purchase ststern has bccn r c v m d  
and streamllncd to incorporate good polnt5 of the llew a s  v ~ c l l  as 
old procedure In this tonnection a copy of Arrnv I.ieadytmrtcrs 
letter No. A!O4677/Q/MF-3 dated 28th August 1963 laying down the 
new proccdurc 1s enclosed (not printed) As per paras 9 and 10 of 
the letter, the purchasmg b a r d s  have bccn ~ns'ruc:cJ :.) br e s t ~ e -  
mcly careful and v~gilnnt In the assessment of m:lk yirltl c t f  nn;r-lnis 
and to detect cases of nrtlfic~ally borrstcd yitlci X;thi,uyn i !~r nc>rna l  
procedure for assessment of daily test ywld w 1 1  be on thc >amp S i ~ s l s  
of the average of 3 test milk inp  excludtng striplz;:~g 2:: pt't instrur- 
tions laid down in LS 183-G Standmg Orders Lvcstosk. neverthe- 
less, the purchasing Boards have been givrn d~srre:ton :o Itlcrc r.se 
or di~rcase the number of test milkings t o  st i l t  clcf:ni:l!s!r:lt.\'t ri n- 
venicrwe The test yield i s  no longer t h  ,.rjttwon for L)rlc!ng the 
animals. The pricing la done for md~v~riuzll mrmals inknc! into 
account age, body conformation. breed charnctcnstics and po?cn! !a1 
yield as oppwd to test vicld The &mds w e  t.ntit!tJ Lqve 
their expcrt assessment of the yield on t h r  basis of bodv rmforrna- 
Sion. 

10. The D.A.D.S. has secn. 

[OM. No. 11 (12) /83 JD(Budget) dt 18-1-1965.] 



ANNEXURE 
OFFICE OF THE CHIEF EXECUTIVE OFFICER (COLONY) 

Ref. No. CEQ/Col-XI-AH/Gen/ll42 Aarey Milk Colony P . 0  
Bombay 65. 

24th Jan. 1% 
-- - - 

Magha 1 W 1  

From 

The Animal Husbandry OfRcer. 
Aarey Milk Colony. Bombay 65 

To 
The Director of Military Farms. 
Army Headquarters, 
Quartermaster General's Branch; 
DHQ PO NEW DELHI-11. 

Sir. 
I am to refer to your No. 22MWQ 'hW-3 dated 13th J a n  1964. 

Regarding the purchase of buffaloes i t  has been pointed out by the 
Director of Animal Husbandry. M.S. Poona that the Milk Dcpart- 
ment purchases large number of buffaloes and :le:essary further 
information required by you to be obtained from us. 

At the outset I must mention that this view is not correct. The 
livestock at the Aarey Milk Colony is privately owned and the 
cattle-crwners make their own arrangements for putchajc of buffaloes 
required by them There is no departmental ~ r t i c ipa t ion  in these 
transactions. 

However there have heen some ~urchases effectcd by the Dcpart- 
ment for departmental use alone and these have been restrictrd to 
the purchase of cows. As the principles and criterta for thc selection 
of cows and bufIaloes would not differ I am attempting to make 
same observations of my own for your information. 

In this context I am to refer to the copy of your letter of even 
number dated 14 Oct. 1963 addressed to the D~rector of Animal 
Hufibandry, W.S. Pwna and I fully appreciate short comings and 
lacuna experienced by you in the purchase of buffaloes. It is a fact 
that whm buffaloes are purchased on the actual milk yidd basis the 
crttlederrlm to attempt to artificially boost up the yielda by various 
meam which are dlfllcult to control. 



In the first phae I am of the opinion that purchasing animals on 
%he! basis of actual milk yield has one inherent weakness viz. that 
one is liable to get the animals at  their peak production i.e. about 
4/5 weeks after calving. It  is a well-known fact that the animals 
af ter  calving reach their peek yield in 4!5 weeks time and when 
purchased a t  this stage the purchaser not only has to pay a higher 
price but stands also to loose one month of the production before 
purchase. Further the transport stress after the purchase reduces 
the production of the animals and once having crossed thc peak 
production i t  is well nigh impossible to regain it no matter what 
care could be pndered  to the animals at their destination. Except 
In the cases of animals with very high persistency of lactation a drop 
in the production is only natural when animals are purchased at 
their peak productton. 

In  the purchatie of animals a great deal uf experience in the 
judgement of intrinsic value of the animals is necessa:-y and in such 
cases one cnn except to get good animals before their reaching peak 
production. There is also a higher level of physiological momentum 
for  lactation and the animals has a better chance to pull through the 
transport stress if any involved after the purchase. On the other 
hand purchase of animals by the public servant on the basis of his 
subjective judgement is not entirely satisfactory as he coald easily 
be mis-understaod in c x e  some animals do not turn out to the 
(oxpwtntion. 

The cxperlence as cited by you viz. the drop in the milk yeid 
after  the purchase has been encountered among the buffaloes pur- 
chased by the cattleswners at  Aarey. Where the reason is only the 
crossing over from the peak yicld period, there is little improt* 
ment attainable by any means. On the other hand we have cn- 
i-untered c n x s  of Hypocnloasmia or Acstonaemta sub clinical which 
when treated have given reasonable response in the increase 1n tire 
milk yicld. 

I have endeavoured to give the information as we nnppen to 
possess; but if there is any further clariflcatfon required I tvould be 
glad to attend to the .same. 

31. The Cmnaittee rlote chat large a r m  of h d  acquired btl the 
Minidrt( of Defence, still remain under the tinauthorid m:w:Eon 
of f m e r  wneta. awn though they had been paid m p c n s a r i m  
thcn~for .  The Commi#ua feel that at the time of paying compcnsa- 
tion, the Minktry of Defence should have secured complete vacan: 
p~~ccmton of thmo land1 and, thmecxftot, takm adequate step:: to 



prevent its encroachmew b y  the fonner occupants and others. The. 
Ministry failed to do this. The Committee desire that ejJective step8 
should now be t a k a  by the Ministwj of Defence in close cv-ordina- 
twn with the State Govmnment to ensure that the lands are got 
vacated at an early date, and utilised for tile. intended purpose, with- 
out any let and hindrance. The Committee uyould like to have a fur- 
t h e  report in the matter. 

[Sl. No. 17 of Appendix VII to 17th Report (Third Lok Sabho),. 
1963-64.1 

ACTION TAKEN 

About 23,000 acres of land in the District 3f Jnansl i l l  L' P. and 
30,500 acres from the then Gwalmr State (now 3I.P.) were respec- 
tively requisitioned and hired in 1942 and vaca:i: pcwscsswn of :hc 
land was taken over completely by the hI11:tai'y authurit~e:: for 
establishment of Field Firing Ranges a t  Babln,~ Thcse ranges area 
remained in active use of the Military authorltics :* ' I  1945 whrn the 
training activities were stopped on the tcrmlnatlon of World War I1 
During the lull jn training. mmt of :he land-otvri~rs 1n5ltrntrd ,n!o 
the Range area and re-occupied :hmr houses and isntls ,*ntl thry 
harp continued in possession ever slnrc 

Recurring compensation for :he lsnd :I) L.tJ Scct,rr w a ~  c4mrl~wttd 
to be paid till 304-1952, to ;he aflccted persons o l t t c ~ g h  !!::,"lonci 
had been a-quired with cflcc: from 29:h Octo:wr 1942 Th.s lay-  
men: was made by the local CIVII Au:horl:~cs nrro:ic.oaslv Uu: thra 
was done as an interim rnensurr on  the r n : c : l ~ l i ~ n  to hi. adjirs:ctf 
later on by setting ~t off aga.nst !hc final acqu1i1t9~~n-co!~~pc.nsal!on 
payable for :he said land Sarh o r  pavmr :I! v.fxrk\ o t r :  ti, 
Rs. 3.02.784.00 out of which a sum n! Rs 2.ti.952.00 l r , ~  nlreacit. bwn 
recovered-upto 31-3-1963-by the Speed Land A c ~ u ~ s l : w n  0firr.r 
for the Babina Rangps The rcrnmnlng. amnun! I i J iw 
recovered adjusted as and when :he acqir:zlt 1 1 1 ~ 1  c ,:mprnl;nr:oq :s 
disbursed to the land-owners concerned 

2. In 1948, Govcrnmenr dec:dcd :o c*stnbltsh :iw !>aid Nu:firfi% on 
a permanent basis and, consequently, thc rc?qui.;ltionr4 I m d  in UP. 
!kctor was acquired in 1948 and the h i d  land In Madhy:, Pradesh 
%-tor was acquired in 1956. Campensation for the land In Mudhya 
Ptadcvsh Sector was fully disbursed in 1958-59, hiit nearly 30";, of 
that in U.P. Sector still remains to be acccptcd by thc pmonr 
tn!er&cd. At thc time of payment of campcnsnticm, tht. qur*stinn 
ot rnrictlng the unautharised occupants of the land wijs taken u p  
with the State C o v e m e n t  concerned but they cxprcrsmi their 



inability on 24-1-55 to interfere In the matter on the ground that, 
vacant possession of the above-mentioned lands having once been 
given to the Military authorities in 1942-when those lands were 
first requisitioned / hired, possession thereof was deemed to be that 
of the Army in 1948 and so the question, of handing over vacant 
possession of those lanods once again. did not arise. Similarly, having 
acquired these lands, the Government of India incurred the legal 
liability to pay their acquisition cost inspite of the cncroachments 
on thme lands-which were deemed to be in the physical possession 
of the Army since 1942; otherwise, Government mould have had to 
vacate the said lands, get the encroachments thereon removed, and 
then initiate fresh acquisition proceedings in respect thereof. 

During the intervening period, the Government of U.P. had 
vested Bhumidhari rights in some of the cultivators of these lands 
even though de-jute these lands had been acquired and vested 
absolutely in the Government oi India. Those rights were, however. 
can:~elled by the Ststc Government in 1963. 

The matter regarding eviction of encroachers irom the Range 
Area wits first takcn up with the local Civil Authorities early in 
1955 and thcy were requested to get the area vaca:ed by 31-3-1955. 
Thcrcupon. about 2000 affected villagers met the Ctrllector cor:cerned 
--who fixed the last date for their vacation as 24-4-1955. Conse- 
quently. 3 deputation of the villages concerned in Jbgnsi Distt. led 
by an  M.P., and an M.LA. waited on the then JS(NA)-on 16-4-1955 
-and reprecnted their grievances to him As a result, the State 
Government were addressed by the Ministry of Defence on 204-1955 
and requested intet-alia, to arrange rehabilitation of the said 
villagers elsewherc as well as to postpone their evictlon till 31-5-1955: 
which date was subsequently extended upto 30-6-1955. Constdermg 
the large area of land under encroerchment and the number of 
persons Involved. the problem ossurncd great importance-both 
pnliticnlly and administratively. ERorts were therefore made to 
evolve a peaceful method of eviction of the above mentioned en- 
croachers and, with this purpose several meeting were held 
between representatives of the Ministry of Defence, the Govcm- 
ment of U.P. and the local Military authorities during the period 
April, 1959, to June, 1963. 

3. The Government of India have all along been endeavouring to 
explore peaceful ways and means for evicting the encroachers but, 
in view of the extent of the problem-involving about 30,000 familim, 
1t was apprehended that any concerted and strong action might 
pose a serious lawand-arder question The available provisions 
under Government Pntrnlwa Eviction Act, 1950, had been held ultra- 
Dire8 by a number of High Courts in India and a regular etatute, 



in supersession of the previous one, was available only under the 
Public Premises (Eviction of Unauthorised Occupants) Act, 1958. 
The procedure under this Act also being dilatory and cumbersome, 
the purpose could not be easily achieved. In.the meantime, a few of 
occupants, who were original owners of the lands involved, Aled 
writ petitions in the State High Court during March, 1959 and 
August 1Sl--questioning the validity of the acquisilion in this case 
--and so the said Court's decision had to be awaited on the said 
petitions before taking further action in the matter. Again, in 1980, 
an agitation was started in the U.P. Sector of this Range Area- 
against the acceptance of the acquisition-compcnsation offered by 
Government to the land-owners concerned. As a result, a portion 
of the said compensation hzm still not been accepted by some of the 
persons concerned. Government consequently sanct ioned-in 
August, 1692-the appointment of a whole time arbitrator tc, dcter- 
mine the quantum of fair compensation payable to cach of the land- 
owners who have not accepted the offer of acqixisitionsompensatfon 
made to them by the Special Land Acquisition Omrcr Jhansi. 

4. In view of the foregoing, Government could nob t nforw large- 
scale eviction of the unauthorised occupants 7f the Rangc Area 
However, on the promulgation of the Defence of India Act, 1882. 
and the Rule made thereunder, the relevant eviction proceedings 
haw been started again but piece-meal The State Governments 
concerned have also been requested to render nl! posaible assistance 
needed by the Local Military Authorities for the purpose of eviction 
of the encroachers from the Range Area. 

On the service of eviction notlccs the occupants of 20 out of 44 
villages have since vacated their h o u . 3 ~ ~  But most of them have 
shifted to the fringes of their Aeldssstensibly to harvest their 
standing crops. Similar eviction action is also being taken in 
response of the remaining 24 villages in both the U.P and M.P. 
Sectom of the Range h a  tn convenient groups of villngrsdepend- 
ing upon the population of each village. And, as a matter of dcter- 
tnce, the h l  Military Autharities have intensified thcw training 
activities in the Range A m .  It is therefore antic~yatc?d that given 
the full assistance and coopcratlon of the Sta!e Covcmmcnts con- 
aratd whose-responsibility it is to arrange rehabilitation of :rbout 
343,000 persons eltlzathrn the eviction procc4edinffs in  this caw will 
be campleted in about a year. 

In this connection, it is pointed out that the whole of thro Rnnge 
A m  hrr kcn md b king wcd for field flrfng by Military unita 
t h a &  hot witbaut intermittent interfemnce from thc rrncraachcn 



-whose exact extent of occupation of the said Area cannot be deter- 
mined and who have had to be kept away from the firing lanes. 

Rewons for delag 

5. The delay in sending a reply to the PAC's recommendation/ 
-observations was due to the fact that information on several rele- 
vant facts had to be obtained from different authorities of Defence 
Headquarters. 
D.A.D.S. has Men. 

of D.u.o. No. F. 10(2)/64/D(Q&C) dated the 6th November, 641 

32. The Committee are not happy over the manner tn which the 
case, referred to in para 42 ( b )  of the Audit Report (Defence Sen~ces) , 
1963 had heen handled. They observe that the tnitral failure of t k e  
Director. I ~ n d s  and Cantonments, to take prompt actton on the t q -  
structions tssued by the Army Headquarters in Januaq 1956, fo- the 
immediate tclease of the land and the srrhscquent tndvciszon on the  
part of the Ntnistq hard resulted in unnecessary retanrim of the 
Iand for a period of about 7 years inr-olving an anJructuow erpendi- 
ture of Rs. 24 1ak)u. It was. inter alia. urged tn ertenuafion thcrt 
under the mdms issued bg the Ministry of Defence In May, 1958, no 
Lnded pr-y couCd be tebased without the orders af the D ~ f t w e  
Minuter. I f  that is so, the matter should have been p!aced hcjore 
the Defence MtWm anti his ardars for release obta~ned. Ercv if 
4 n r o r s  had been made in the anitinl stages, the Min:stry hare roken 
immediate s t ep  for releasing the Land in July 1961 when the sstring 
Board and the lacal authorities tecmmcnded this octmr trnfortu- 
nately, ttra mow years elapsrd brfme this tras done. 

T b  Coitinrtttee further obsmv rhat the prorworml rate of 
Rs. 3.90 per rq. yd. on the bans of whtch the surd payment oj R.:. 24 
lcrkha had bean mode to the Bambay P m  Tnwi, had not &em ngtced 
to by the Pcrrt Trust who haw bren demandtng ten? UF the rr.!ta of 
Zlr. 5-00 per sq. yd. The matrrt was stated to be under corrs:c?era- 
tion of the Minirtq. The Cmmit tec  tcouCd like to Irat.tt fltrflie7 

.report in the matte. 

[S. Nu. 18 and 10 Appendix VII Scventccnth Report (I-)] 



Land measuring 23.95 acres was hired in 1943 from the Bombay. 
Port Trust for the Military Timber Depot at  Wadala at  a rental of 
Rs. .50 Paise per sq. yd. per annum In June 1956, out of the above 
area, land measuring 19.75 acres with Defence Ministry assets 
thereon. was declared surplus to Defence requirements. In  July, 

:, were 1956, the local Military Lands and Cantonments authoritie- 
requested to ascertain if the Bombay Port Trust were interested in the 
Defence hllnistry assets declared surplus and whether they had any 
objection to those assets being sold in situ to other Ministries of thc 
Central Government or to the State Government. In the meanwhile. 
Naval Headquarters in September 1956 expressed then- interest in 
the future use of the project in question and rhcrcforc., pcnd:ng 
review of the matter, the release disposal of the project was he!d 
in abeyance. In January 1957, the proposal of Navy was dropped 
on the ground that the land was not available on permanent long 
lease. It was accordingly. decided to go ahead with the rilsposal of 
assets and release of land. The instructions to initlate action were 
issued in January 1957 for- 

t i )  release of 8.23 acres of land on whlch no assets csisted; and 
(ii) disposal of the assets existing on the remaining area of 

surplus land measuring 11.52 acrw and rclcn.;~ nf Ihe 
same after the land was reinstated. 

2. The question of releacs of 8.23 acres to Bombay Part Trus: was 
taken up with them but the:: expressed t h e ~ r  unwiIlingness to take 
over the same until a 25 feet wide acceM was given ~hrough the 
remaining 420 acres of land artlvely In occupation of and to be 
retained by the Defence. Howcver. in Apnl 1957 I: was dcc~dcd 
to release the land comprising the above access provided land of 
equal area out of the remainmg surplus land measuring 11 52 ncrcs 
was given to the Defence in cxchanp by the Bombay I k !  Trust. 
This decision could not be implemented as a deci~:ion to  rrcommis- 
sian Jerrican Factory. Wadala had bcen taken which would neces- 
siate moving back a Petroleum Contract Unit to ~ t s  orqinal location 
at Timber Depot, Wadala. In the meanwhile Defence Ministry 
assets on the land measuring 11.52 acres werc disposed of bv public 
auction in April 1957 and the site was cleared in June 1057. 

3. The question of recommis.ioning the Jerr icm Factory, Wadala 
remained under consideration of the Controller Cenc-ral of Defence 
Production and in Julv 1957 it was indicated that the idca of rcs- 
commissjonfng the factory had k n  drooped. Accordinglv, fnstnts. 
tjons werc again issued on 19th September 1957 to the local military 
aufha(lrftica to &art the nuplus land. In Januew 1838, i t  was 



reported by the HQrs. Southern Command that ru) land had beers 
released because of the fact that the Bombay Port 'frust were not. 
agreeable to take over the  surplus land measuring 3.23 ixrcs u n k s  
their request for selection of a n  allernative land in lieu c f  1.2 acres 
which had already been decided to be acquired, was xcepted.  This 
matter remained under consideration and ultimately in June 1958, 
the Chairman, Bombay Port  Trust  agreed to the Hefrnce Ministry 
acquiring land measuring 4.2 acres. In Aptd 1958. he then hiinistry 
of Shipping requested for the release of certain 'lrti1 i.c. 107 acres 
out of tho Bombay Port Trust land which was immediat~ly  required 
for construction of loyo shed by the Bombay Port Tru;t.  While 
ascertaining the interest of Defence Services in the 1art.A ;!I que.itlon, 
Naval Headquarters again evinced interest in Octob2r 3958 in retain- 
ing the entire land for building accommoda:ion for ciriiinn.; . In 
J a n u o u  1959 it was decidcd with the approval of the !hen Defence 
Minister thnt unless R firm decision was taken w!wthcr :hc 1;tr.d 
whic!~ was surplus to the requirements of the Army sncru!d t,r shc:u:d 
not he re:ained for use by the Navy, i: was not pussible t,, rclcase 
thc land. It was, howcvcr, drcidcd :n releosc land n e a s i ~ r i n g  107 
acres whic!~ formed part of 19.3 acres :o the Bombay Por: Trust in 
April 1959 for constru-tion of lwo  shed. In July 1959. Saval  ITc.ad- 
quarters were r c q u ~ t e d  to give t!lcir firm ~ - e c ~ m r n c r ~ d ~ t ; c : ~ s  for 
r-clrasc 'retention of surplus Iantf. In August !Xi9 i t  v;os repvted 
that the question of accepting the necessitv for .~cquisitic?n u i  Far- 
plus land for the married accommoda!inn for the civi!i.in ~cr:xln2eI 
w a : k i ~ g  in Bombav was under consideration. I t  lernn:n;:d under 
thcir considuration till February 1960 whcn it  x n s  d tc idc i  to cfz.op 
the  p r o p ~ s e l  as the site was not considered suitable fsr  constnictlan 
of ~ccommndntion for Naval Stafl. 

4. After the proposal by Naval Headquarters was  droppe.1 in 
Februaty 1960, the matter  was placed before the Q,isr:tlrrnni:er 
Ccncral's Intcr .%rtwi:es Commtttw for , ~ n d  t.;:t!E.i.:~cs i:r l i a p  
1960. It was brought out thnt FCcv I ~ m t t o n  Pfm Board E x  I3mbay 
h i14  recommended in Octobrr 1959 to uti11.w ;he InnJ for yrnvis:nn 
of permanent occommadation for Inspec!czra:c of Gc!v:?l S;orrx 
Wcst and South India, in case the Qrdnancc Depot, Sewri dl4 not 
move out of 11s present location The project was dcfcrrcci to be 
considered in the next meeting. Apparently :rs t h e  qucst:ctn of 
retention/release of the land was linked with :he Kcv Locat:nn Plnn 
of thc Ordnance Depot and acceptance of the -ccommcnda:io~ls of 
KLP Board by the Government, no decision was takcn. Thc matter 
was rcVfcwed by the Committee again in October i%O and i t  was 
decided that an Inter-Services Board should bc held to decide the 



.question of utilisation of the land in question. In the meanwhile m 
#decision had .been taken in July 1961 at the level of the then Defence 
'Minister and the Finance Minister that as a matter of policy the 
Ministry of Defence should progressively build their own accom- 
modation particularly in large cities with a view to releasing 
accommodation held under hire or requisition and a start in this 
regard be made in Bombay. Consequent on the above decision an 
Inter  Services Board was held in Bombay in July 1961 The Banrd 
inter-alia recommended that the land was not suitable for use of 
the Defence Services and should therefore be released. Although 
the recommendations of the Board were received in August 1981 
b u t  final recommendations could not be made Ijv Quartermaster 
General till June 1962 as the question of locating llew units a t  Bom- 
'bay was closely linked with the land at Wadala and this issue was 
decided only in June 1962. Quartermaster Gencrnl was also ta 
conmlt some other user services in the matter. After June 1962 
the matter remained under consideration by Government till March 
1983 when it was decided with the approval of Defence Minister 
to release the land to Bombay Port Trust. The land was released 
on 30th April 1963- There was delay in disposal of the file in the 
Ministry. Instructions have been issued to deal w ~ t h  such c a w s  
expedftiausly. 

3. I t  would be observed from the above. that although efforts to 
land decision in respect of this were continued, the decisions 

taken at certain stages could not be implemented due to changing 
requirements of the Armed Forces for lands belonging tn the 
Bombs3 Port Trust. 

6. As regards the demands of the Ebrnbay Port Trust for t*nhmc~-  
m a t  of rcnt in respect of €he aborc land, it has since been decided 
to pav the Bomhp Port Trust at Rs 3.50 per sq. yd per annum 
from i r t  March 1953 to 25th February 1959 inclusive and at &. 450. 
per sq. pd. per annum from 26th February 1lMI) to the date of release 
4.e. 30th ApriY 1983. The above decision was ~mmunlca ted  ta the 
Ministry of Transport and Communications on the 30th September 
lB63 far obtaining the acceptance of the Bornbav Port Trunt in 
respect theseof so that fonnal Government sanction to the payment 
of royicred rates muld be issued and payment made to the Bombay 
Part Trust. The acceptance of the Minktry of Transport and Cm. 
municatians~Bornbay Part Trust to the above rates is still awaited. 
At tbese mtes the CT;ovtmment'r liability of rental works out to 
(R& 19,36400.00 (apprcn.). Pending acceptance of the rates by the 
Minlrrtry of Tmtspmt and Camrnunicatims~&rmba~* Perf Tnrat 



Government sanction to the payment d rent at the- above rates hasl 
been issued an 1st June, 1964. 

D.A.D.S. has seen. 

[M. of D. u.0. No. 10 (6) /62/D (TC) /D (Lands), dated 25-11-1961.]: 

33. "The Commtttee are unhappy over the ntunner In whtch the 
authoritres concerned had acted in  thts case. They observe, thui 
according to the Ministry's own admission, the vehzcles pu rrlrased 
were not m a d e r e d  to be efltciat.  While the Committee grant that 
the defect in camshafts mtld  not he detected until the engine wm 
clpened up, they feel that ~t was wrong on the pnrt of the alc:hr,rrt t~x 
concerned to have purchased vehiclet ensting ovcr RT. 4 crm(rt. long 
before thc finat iwpection rgorr m the tnal of the prototype had 
been usued. The Commtttee further observe that though the  s u p -  
pliers hod agteed to the mnintennnre of a rqmirpocrl and to : h ~  g ~ o -  
dual supply of canashafts for othrr 2-chicles no demands were mads 
on the supplters for 4-5 years, due to negltgmce I t  passes the corn- 
prehasion of the Committee that the authorities concerned shculd 
have been so oblivious of the interests of the exeheqtrer. The Com- 
rnittec recommend that a thorough tnquirtp should be held rp. thzs 
mufter wtth a mew to jinng rezrpmsrbilrty for the negligence They 
u w M  a!so 11ke to bp rnformcd of the final c e t t k m m t  arr;wd at 
with the rupp2W. ; 

[SI. No. 26 of Appendix VII t o  the Seventeenth Report of the 
Public Accounts Committee (Third b k  Sabha) . J  

Two types of trials arc carried out normally on n t w  vc5cles 
cntcring Into service. 

3 This trial extends to a mlleagc generally no! +*~rccd:n,: 20F, 
miles during which perfomancc chnntc!cristic such ,w "uc? tun- 

sumptton, gradesbility, acccleratinn nre mrnsurrd w:th a \ ~ t w  to 
detennlnc whether the performanre meets the requirrmcnt n fthc 
Atmy The scope af the trial does not cover >nduranx oi !he 
vrrlcrw parta ot the vehicles over a long period as t he  total mileage* 
covaw 19 wry mall. 



3. This trial extends to a total mileage of about 20,000 miles and 
Zakes a period of 12 to 24 months. The aim of this trial is to asroesr 
the endurance of the various parts of the vehicles cver a ~ro t rac ted  
period of running. 

4. While buying new vehicles for introduction in the Army, it is 
t h e  normal practice to accept the vehicle on the basis of Performance 
Trial only provided the vehicle is purchased from a manufacturer 
of world repute. It is not practicable to conduct Endurance Trial 
prior to i n t d u c t b n  of a vehicle into Service in view qf the long 
time required to comolete the trials. Endurance Trial is normally 
taken up after a decision for acceotance of a venicle into Servlce is 
m a - k .  In case anv abnormal wear and tear shows ur, during the 
Endurance Trial, the matter is brought to the   lot ice of the manu- 
facturers who provide necessary rectification messurcs on the 
vehicles purchased and also ensure that the rcmcdy is implcrnented 
i n  future production. 

5. In  so far as purchase of Studebaker 3 Ton 4x4 is concerned, 
Standard Performance Trials were carried out on an earlier version 
2R-16-55 in 1949. As a result of these trials the vehtcle was found 
satisfactory for service use. However. the firm had advised that 
thq ,  had gone into production of a new model which was identr-a1 
to the earlier model except for a more powerful cngine and formal 
confirmation of this was also given in Auqust 1950. Sinct. thrs wa5 
the only change which in effcct meant an improvcmrnt in the 
vehicle performance, it was not considered necercai-!: to rcpcat the 
performance trials or to change the earlier decision :o introduce the 
vehicle in Service Orders werr ace-ordinglv rlaccd f(,r t h ~  new 
mdel  2R-28-55 an 15-1 1-50 (Qty 2M). 20-10-51 (Q!v 786) nnd 304-52 
(Qty 918). The Standard Performance Trlal even if i t  wcrc carried 
out would not have shown up premnture wear of thc c.srnsh;lib, as 
the trial mileage would not have exccecied 200 milrs Thc qu~st ion  
of carrving out Endurance Trial before arccptnncc of !he higher 
powered version did not arise for rrasonft rxplaincd in para 4 above 

6 Endurance Trfal was, however. eubwquentlt. carried out in 
June  1951 on a vehicle selected a t  r a n d m  from <he bulk quantity 
of the higher powcred version under strpplv, as a mnt'er of normal 
practice with the aim explained in para 3 e b v e  After compktion 
of the Enduran-e Trial and strip examination in Dcc. 1954 no p n .  
maturr wear was noticed on the camahafl of the particular vehicle 

Thc wear was first rcprted crn 25) Oct. 3J Similar dclects were 
rcplnrtrd by 0 t h  untts and the flm agreed to supply camshaft 



repair kits. In July 55, they sent suficient number of camshaft 
repair kits for all failures till then reported encountered, on a 'no 
charge basis'. As more such defects continued to be reported, an 
investigation was ordered in August 1955 and carricd out in October/ 
November, 1956. This revealed a manufacturing defect on the basin 
.of which negotiations were conducted with the firm for 100'~  
replacement of camshif ts. 

7. As regards the suggestion of the PAC to hold an inquiry with 
a view to fixing responsibility for the negligence in maintaining a 
repair pool, the factors that led to the non-implementation of the 
arrangements as well as disciplinary ~lspeet have k e n  ihorougnly 
examined. As a result thereof, two senior officers of the Army 
Headquarters hove been administered non-recordable warnings on 
30th March, 64 to be more careful in future 

8 Considering that a maxlmum of 666 Studebakcr vehicles are 
likely ta be overhauled before the entire lot k o r n e s  due For d ~ -  
posal in accordance with the "casting off' p o l q  approved in 1963, 
it  has been decided in Feb ,  64 to obtaln from the firm, free of cost, 
666 camshafts with the requisite numbers ?f Gprmqs 2nd <crews 
rockcr arm adjusting The firm has placed an order far this quantity 
on M/s. Studebaker Internatlonnl durlng S5ptrmber-October 1964 
and will 6upplv the stores on recelpt of the cons~qnrncnt frcrn U S..4 

9. D A.D.S has seen 

Recommcnda tioa 

[Serial No. Pi"-Appcnd~x YII-l7t h Heport (Part 
1 1963-64-3rd Lol; Sabha.)] 



The observations of the Committee regarding provisioning action 
have been noted As regards disposal of stocks of the 4 types of 
Signal equipment, a Statement is attached as Annexure 'A'. 

2. DADS has m. 
[u.o. NO. 29 (3) /M/D (0-1) dt. 28-1 1-84.] 







35. Whik the Committee are glad to be i n f o m d  that, wnsequew 
on the reint~oduction of the w e  of the sashes with effect from Ma#, 
1983, the sashes prgcured in  this case will all be wed up, thql cannot 
help o'bserving that, in placing the indent for the item in 1954, in 
utter disregard of the orders then in force, the authorities concern- 
ed had gravely erred. They also feel that the period 1 1  years taken 
by the Minis t ry  in coming to a final decisiorr in the matter was too 
long. They desire t h ~  Minist tp  to show greater p t m p t n e ~ s  in taking 
dedrions. 

[Serial No. 28 of Appvndix V i i  tc, i i i ; .  2 t w r t  
(Third Lok Sabha) - -19&3-$4.J 

Thc observations of the Committee have been noted 

2. D.A.D.S. has seen. 

36. It rs hardly necessary for the  Carnmrttee to emphnsise the need 
f o r  extreme cart. t n  prm~onsng ,  for pranrrmnenl of ,az p l u ,  s tows  
r m t  nnl!( results tn bicxking much-needed caprtal and storage c r m - t -  
modat ton Imt also entails atwtdable vrpcndtturv o m  t l m r  corr m d  
cwtody TIw Commtttee would, thtwforo. !:ke tht* J I : t r : ~ ? ~ v  ' r r a k t  
srr ttablc st qw t t) atwd o ~ ? ~ r - p t w w n t t ~ g  

[Sl. So.  29 oi Aplsend!~ F'II t o  t t i tb  iyih 
Report ctf the Publ~c Accoun!s Ctirn- 

mittee (3rd Lok Sabha1.l 

(2) Necesmry irlstructions (Anncxure) hat.(. k i r  ~ s s u d  LO t h .  
A m y  aruthoritics to the &ect that extmmc care should tw exc tc r .d  
wlrilr ~ssuing dirmtlons regarding provisioning of stores 

DADS.  has own. 

rU.0 No. 29 (4) /M/D (0I ) I  



Pac 17th Repon (TWd Lok Sabhcr)-RCcomqtwWon No. 29. 
Pato 36-Rtgmding the need for extreme care on ProvttConlng of 
Stons .  

1. A case has recently been brought to the notice of this HQ by 
the audit authorfties in which an  erroneous provisioning took place 
as a result of inexplicit instructions issued by the store section con- 
cerned. The depot was to be authorised to create a liability for 'X' 
anc? Y' items required to assemble 'Set Kits No. 1' whereas thev 
were asked to provide X' and Y' items for the main equipment and 
the mistake was detected only after bulk of the qu~nt i ty  on imlcr 
had been manufactured by the suppliers. 

2. While it is true that provisioning authontjes should exercise 
extreme care in the assessment of exact requirements and elirninatc 
all their doubts well in advance of the placement of the orders, thc 
store sections cannot be absolved of the responsibility of ensuring 
that the relevant instructions issued by them arc comprehensiv and 
not iimblguous or capatde of inaccurate in!crprrtntron in any mpc!. 
Such instructions should not be signed by thc junior nmcers 
swtinns udl therefore be warned accwdingly 

3 Please arhmwledge 

IS. No. 34 (Pm 37) of Appendix VIJ to 17th 
Report (Third Ldr &bha) IOQM.) 



The question of disposal of surplus Defence Stares was rev i ew~d  
in February 1983 with a view to ensure that unwanted surplus ~ S O ~ T S  
are d i s p e d  of, thereby releasing valuable covered aecr jmmodat i c m .  

2 It was decided In February 1963 to set up a Rez-:ew Board for- 
scrutinising such surplus stores as were earlier examind by an Intrr 
Servfces Technical Team and recommended for disposal ;n 1959 with 
a view to determine whethcr any of these surplus stort:, could I* 
re-utilised by the Scrv~cev in the present emergency or by i n  ~ n d ~ i 5 -  
try engaged In thtt prtductton of stores for the Defcncr* %trv~c.es 
The Review Board was constituted on 17th May. 1963 Tne! h?vs. 
almost completed their review. The p i t i a n  as on 5th Ma., 13M 
was that they had rwlewed 32,103 Items The monetarq. value* of 
14,7C6 items 1s estimated at Rs 685.26 lakhs The value of 17,,737 
Items prtaining to the Alr Forrc rcv~ewed by the Board I ,  nl,r 
a.sccrtatnable. The Board have recommended disposal of 30537 :tcms 
valued at Rs. 540.83 lakhs and re-utilisation of 1306 items t.a11~erl 
at Rs. 144.43 lakhs. The recommendat~ons of the Review R o 7 r t 1  
wcrr also disc& by Govcmment in severtll rneetlnqs and  art nrl 

is in progress to di.spczirc of/reutihsc the stores as F r  dccir~ons + akr .9  
by Cmvernmmt 

3 1 I t  wns a h  dec ldd ,  when the questmn was revtcwcd 11. E'rtb- 
mary l!M3, to set up Technical Teams for scrutlntsm,rT simll ,:IF 
ahdete stom. Three such Technical Teams were amrd!r:I.. .I-' 

up w h m  progress is indicated below 

3 2 Technical Team for V ~ h w l e s  and MT Stores -T?IIS t ~ d  p- '14 .', 
constituted an 26th July, 1963 and wound up on 4th .9priI. 19M 
They had reviewed 6409 rtems valued at RS 46 Iakhs They had 
recommended d b p o ~ a l  of 5831 items valued at Rs 44 13 lakhs and w- 
utiliaatton af 578 items valued at Rs 5-87 lakhs 

33. Tuchnical Team for Engtncer:ny Stores and .#[ach:*~c~ - I'!I!.. 

T- wu cot~t t tu ted  on 25th May. 1963, anti wound up t.n 24th "i ay. 
1964 The position as on 24th May, 1964, was that the Twn: 11.1\t. 

~ i t 8 W e d  6119 items ~ I u d  at RS 635.83 lakhs. Thrs :*slue, how- 
met', dorr nat include the value of clertsrn storts rclatlng to E!:.:~n..w- 
Store Depot, Pansgnr. The Team h a w  recommended d!spr)atl \ r f  
586 i t ~ m s  valued a t  Rs. 616.67 lakhs and re-utiUsation of 473 i:t*nw 
valued at Rs. 19.16 lakhs. 

3.4. Technical Team for Gmeral Stows, Ctothrrty u ~ d  Scgrrul 
S t a ~ . - - T b  Tsun started functioning frurn 54-63 and was wound 



up on 25-7-64. This Team has reviewed 10020 items valued a t  Rs. 
126: 62 lalrhs out of 12,359 items valued at Rs. 873:54 lakhs. They 
have recommended disposal of 7672 items valued a t  Rs. 114.70 lakhs 
and re-utilisation of 2348 items valued at Rs. 11.92 l a b  These re- 
commendations have been accepted and action to dispose/re-utilise 
the stores is being taken accordingly. 

NOTE.- (Originally a separate Technical Team for Signal 
Stores was sanctioned in May, 1963. Later on, however. 
it was decided to merge this team with the Tcchnic~l 
Team for General Stores and Clothing.). 

3.3. The recommendations of the Tehnical Teams were examin- 
ed by Government in several meetings and action to dispose of/rc- 
utilise stores as per decisions taken in hand. 

4. As regards Cunent and Obsolescent stores held by the various 
stockholders, necessary instructions were issued to all Ordnance 
Depots in September 1963 (Annexure) that. if large stocks of current/ 
obsolescent stores are held in the depots for a considerable period 
and had not been utilised, such items should be reported to Army 
Headquarters for obtaining Government approval for their d ~.qms;ll. 
The Depot authorities are accordingly reviewing such storm. Their 
mmmendat ions  have started flowing to Army Headquarters. 

4.1. On 26th July. 1964, s Technical Team for screening current 
and obsolescent surplus stores including 'B' vehicles spares not 
covered by casting off policy and any residual work left ovw by the 
earlier Teams. has been set up. 

5. DA D.S. has seen. 

I0.M. No. 11 (12) /63/D(Budget) d e M  3-9-1964.1 

No. ~ / O S - l D  
ARMY HEADQUARTERS 

Master General at the Ordnance B m c h  
DHQ PO New Delhi-11, 26th Sept., 101W. 

To, 
CorndWC00slOsC 
(As per standard address list 'A') 



following tbree main categories:- 

(a) Current Stores, 
(b) Obslolemnt Stores. 

(c) Obaolete Stores. 

In all t h e e  three categories, the stores can be either serviceable 
or repairable. Items held in the depots rn NNK, NIV,  NSP also fall 
under these three major categories. 

2. Current and Obsolescent Stores.-The ban on durpcrsal of cur- 
rent and obsolescent stores whether in serviceable or repairable 
a t e  has not been lifted. This is so as any surplus stores over aad 
above the provision period may be required due to potential expan- 
don of the Army. It has however been laid down in Army HQ 
letter No. 93507KSlD dated 10th May, 1963 para 1, that if a larqe 
stock of a particular item is held in the depots for a considerable 
period and has not been utilised, proposal for the disposal of such 
an item may be put up to Army H.Q. store section for Government 
approval. Such proposal can essentially be put up at the initiative 
of the stock holder This H.Q is of the view that if proper screen- 
ing is carried out with due regard to all factors, sound proposals 
about disposal of surplus current and obsolescent stores can emanate 
from depots even if the retention policy has not been laid down ~n 
terms of time. 

3. It should be appreciated that there is no necesslry of holding 
an to stores which are lying in the depots without any issup for a 
number of years. If stocks of each item are examined on the basis 
of past issue expericnct.. it may transpire that the stores held are for 
such a long period that: .- 

(a) These cannot be consumed within their self-life or dursng 
the remaining projected life of the related mam equip- 
ment/vehicle. 

(b) Considering thc valuable covered area cmupleti, re!cnt:m 
of the entire quantity is unecnnomicrtl. 

(c) Considering thc rapid ~ndustrlal growth In the cwuntry and 
easy availability of thc rtcrn in the market, the dlspos1 
of the item Is not a logistic risk but its retentlor1 is a 

psi t h e  storage embrrrasament. 
4. ?he type of  rrrutiny of sforco rintnltsd dxwr mn best h 

urrled out by Gmup Oftli~rs and s u ~ e p o t  Commanders. *pot 



- Commanders will, themfore, issue necessary ~ r u c t i o ~  to .Ub 
depot Comdrs. to examine these items for which there has been no 
issue or very little issue for the past 5 to 10 years and put up re- 
commendations for their disposal. Based on these recommendat ions 
a statement of the case should then be prepared for each item on the 
lines suggested in Appendix 'A' attached and submitted to Army HQ 
store sections concerned for obtaining the Government's approval 
tor disposal of such stores. On completion of action by sub-depot1 
Groups. which should not take more than 2 months, a certificate will 
be rendemxi by each sub depot Comdr to the Comdt/COO confirming 
that a comprehensive survey of sub depot Stocks has been carried 
out and no current or obsolescent items with surplus holding has 
been left unsxamined. A board will then be constituted under the 
Chairmanship of the Dy. Comdt/DCOO to carry out another confir- 
matory survey to satisfy themselves that the examinntion c a r d 4  
out by sub depotsGroups has been ~xhaustive 

5. O b ~ ~ k t c  Stores.-As regards the obsolete stores the u d e m  
have already been issued vide Army H.Q. letter No. IW556/OS-lD 
dated 1st June, 1963 and No. 93507lOS-1D dated 31st August, 1983, 
that lists of obsolete stores should tw forwarded to Army H.Q to br 
placed before the Technical Teams formed for this purpose Tbc 
teamr, will initially examine these Ltsts at Army H.Q. and then p m  
teed to Ordnance Depots for physically ascertaining the require- 
ments and reutiiisation aspect before suggesting t h ~ i r  i l iqmal  

teams will be visiting the Ordnance Depoto in the very near 
future. Full co-operation should be aftvcn to them teams in ordnr 
to amve  at a definite recammendation ahnut each  tan 

6. Propsub for obsoletum of obooksrclttt ,itwe. Another i i o d  
of Officers will be convened in all depots to ibxitmlne the obwleruccnt 
stores with a view to recommending rtemrr which cu~ be declsrnl 
obgolete T h e  U s  with the recommr?ndrtrunr of the R o a d  of 
Omcers d l  be aent to A m y  H.Q Srom SQcttm c a n i ~ r n c d  Ttw 
d m  secthams caacr?pned will pmmm each CPM? ~ 8 t h  DWE and MIILIL- 
try of Defence. Whfn the decision to declare an item obarhtcb 1s 
communicated to the dqrot, the depot will take action to wbnrt thc 
lists tn swamhme with the ~NtnreUau conrainad m A m y  H.Q 
let* No 97556/0&1D dated 1st June, 19118 and No. 93507/0&.3D, 
dskd Nut August, 1963 for hvther sdlm bV the T&nic~t Trams 
an r u ~ e  lines as para 5 a b  



Commanders is necessary through the Group (Mlcers to ensure that 
when these Technical Teams are terminated, the depots are not hold- 
ing onto any rtores which in their upinion should not be held, This 
concentrated effort by the depot authorities will save the unneces- 
a r y  overhead expenditure of maintaining such stores It will a h  
make available the valueable covered accommodation for current 
items. Storage embarrassment, as a result of current provisioning 
at enhanced levels, will bc largely obviated. 

8. DOS desires that t ho  above instsuctions should lrnpl~c~tly 
followed and a certificate rendered to him by Corndts!COOs through 
aSAOC of the Commands to the effect that "all stores held in the 
depot have been screened and that no stores other than current ser- 
viceorble/repairable are being held In the dcput without k w q  refer- 
red to Army H.Q./Technjcd Teams." The certificate should also 
specifically indicate the results achieved by the Boards constituted 

paras 4 and 6 above. The target date for completion of J1 
action and rendition of this certifkate to the DOS is 31st March, 1W. 

9. Please acknowledge. 

The Committee desire that early steps should be token t o  dtspo;c 
of pre-48 unseruiceabk vehicles. 
(S. No. 30(ii) of Appendix VII to 17th Report (3rd Lok Ssbha) 1963- 

81. I 

With the exception of 30 Specialist Vehicles, all unsernceable 
v&icles and Motnr Cycles have since heen reported to D G . S .  b. D. 
for disposal. 

1O.M. NO 11 (12) 63 DCBudgct) dt .  22-7-1-1 

I%riaI NO. 31 d Appendix VII to Seventeenth Report (Third LDL 
Slbha) - 1 ~ . t  



No comments. A copy of the instructions issued by Army Head- 
quarters is attached (Annexurn). 

2. DADS has seen. 
[U.O. No. 29 (6) 164/D (0-1) .] 

No. 93844 /PGS/OS-I OB /MG (C) /A 
ARMY HEADQUARTERS 
Naster General of the Ordnance Branch. 

DHQ PO New Delhi-11 24 Oct. 1963. 

Headquarters 
Southern Command 
Eastern Command 
Western Command 
Central Command 

Svarncr-Co-ordmotton tn r e g a d  to utilisatwro of spore capo- 
city atmilable in an instaltation by other Installation 

1. A case has recently been brought to the notice of thb  HQ by 
the audit authorities that sme spare capacity was avallahle in a 
depot for sawing of timber, which was not utllitcd by other unib  
ut the same station and instead separate contracts were e n r d  
i t o  by the units themselves for the direct purchase of mwn timber, 
m l t i n g  in an c 7  itra expenditure to the State. It h a i  dm, been 
painted out that bp proper co-ordination with l th t r  units. the c x t n  
expenditure thus caused could have been avoided 

2 If the installed capacity of any mat*hincs or piantr u not 
utilized by units and installations for any feesnna whatsoever e.g. 
drop in lmd over 8 period of time, such Ldtc capactty will be brought 
to the notice of the SWan Commander who will arrange to notify 
the rcsrnc for the tntormrtlm of aM units In the Strrtlan. Unfta Cam- 
mmdcn ccmmmcd will get in touch with C I C ~  nlfrrr to clnsurc that 
the q m e  r ~ p ~ i t p  b utfliscd to the boat intmrrts af the Stab md 



that no contract is entered into with wbfde civilian agencies unless 
uaevoidable. 

3 You are requested to issue suitable instructions to Iower 
formations accotdingly and to endurse five copies thereof to this 
HQ for record. 

40. "The Committee regret to observe thut even though the Mtnis- 
tv chose to forego the hewfits of cmpetitive tendeting in the 
tnterest of urgency, the supply did not mateticllue till October, 1960. 
t.e., two and a quarter !/Pars after the pIacement of the order, where- 
after another !!em elapsed before the simulator could be installed 
The Committee f e d  that if the rquirement of the sirnulatot was so 
w p n t .  the tmrtous pltareti of the Project shndli have been sn 
planned that the simlrlator could be tnsralled immediately after 
reeerpt tn Indm T h p  .ifin;s6ry, howetrw, faded to ensure thu The 
plea oijered by the Mtnastry for t h a t  failure to make t i w l y  
awangements for the tnstallattm ts nor cmtmctno The C m r n : t t e ~  
?nut that care w11I he taken hy the Ministrp to pnncre that cases 
aJ ? hts ?ypc do no: rcrrir " 

2* 
I%rlal No 32, Appendix VII to Public Accounts Camml:tee 119653- 

(34) .Seventeenth Report (Third Lok Sabhal 1 

To ensure that the cases of above type do not recur, suitable 
mstructrons streamlin~ng the procedure for placing indents have 
been issued by Air Headquarters vide their Oftice Insvuctlon No. 
2/84 (copy cncload). 

2. Dircctnr of Audit Defence Services has sccn. 

ANNEXURE 

OFFICE INSTRUCTION No 2/64. 

I'JEED F"QR PROPER PIANNIYG DEFORE INITIATING 
PROCUREMENT OF COSTL.,k' E Q t V P h m  

At thc rnnlrnct of the concerned user Dirrctorntc* an mrr3tmnal 
indent was tatia-d an the I).G.I.S D. in 1958 for a mstlv ~ ~ l ~ m m t  of 
highly tr*rhnicql and jpwia1t.d mtum The apuipment was 



received by the delivery date stipulated in the indcnt, but it could 
not be installed and put into use, since appropriate action w u  not 
initiated to get the existing building suitably modifled to house the 
equipment. As a result, the machinery remained unused far mrc 
than two years causing avoidable locking up of huge capital 

2. This procurement of equipment was reflected in the Audit 
Report, Defence Services 1962 and was severely criticbed by the 

Public Accounts Committee who felt that the indent should h a w  
been planned in such a manner in such a manner that the cquipmcnt 
was received by about the time the buildings were ready for i f ;  
installation. 

3. To avo~d non-utiliaiatlon of costly equ~pment. user Dlrwtorates 
in future, before asking the Directorate of Equipment to procure* any 
nzstly item fmm abroad are to liaise with thc other conccrrld 
Directors tes and ensure that all necessary arrangements /fadl i t ips  ' 
works services/technical knowledge etc.. required for the use of t h ~  
equipment. are provided within the period of delivery fiipulated trl 

the indent so that the equipment is put to use rrnmediateiy an 
receipt. 

41 U ( i )  Whik the Committee note that battery manufart.trrer\ 
fre replacement of 10 batteits (each c o w  Ro 4IB3) for thp 

18 'boUlsricr t h d  faded before gtmng a s m c e  of 45 flyng burs, the$ 
-not help obredng thaz it tocu a grave ommion on the port of 
the authorities concerned mt to haw included a unmonQ ctutirs 
inrupect of lhuebutkrr i tstn thetnrtaalcontract ThzCommittn 
t n u t  t b l  cure d l ,  in futun, be taken by the authimtict conrmnrj 
to ensure thut ornutons of thu  M~UTQ ti0 not r s n r r  

" ( 1 1 )  The Conmttea would nbo l ~ k v  the M~nlgtry t t r  e ~ m n r n c  
w h e t b .  tn case 01 newitl-mtrdund, htghly s ~ p h u t d d  equrp 
mmt,  like the one in qucrtion, imptted from foreign eaunnJcr mt 
a heavp cod, a t  unncld not bc t00rth-whib b W e  some OIIIIW- 
mcnt, before bd fa the Warning of nuckw stad tn t t r  hcndltnq 
and rmpinmnct" 



( j )  Recommendation No. S(f) ha8 been noted for future cam- 
pliance by Air Headqbrters (Directorates of Electrical Engineering, 
equlprnent and Policy and Plans), Ministry of Defence and D e e -  

ment of Supply. 
(ii! Recommendation No. 33(ii) haa been noted for future guxj- 

ance Air Headquarters (Directorates of Eledncal Engineering. 
Technical Services, Signals, Armament, Policy and Plans and Train- 
~ n g )  and the Ministry of Defence. 

Ihrc-ctor of Audit Defence Services has seen. 

fM. of D. u.o. No. F.I(49)/63/D(Alr-1). dt 3-4-19941 

12. S.No 34(a) ---The w e  r e f w e d  to an para 29(a) of the Audit 
Rq3ort (Defence Semea)  . 1963 u another instance of bad pinnning 
a d  inoni~nate dehy It is deplorable that n the m e  of a machine 
ordered agatnsl: an 'Oprrationd Immeduak' Indent. atrpulotinir t k  
romp&t.lon of n~pplg hy Novetnber 1W, the f ind  sumion to the 
rowtn~c.:irwi vf an axrcmrl~rtontng bulldmq, requtred fw rts U ~ I -  

l~tartrm shcnlld not hove bern accorded tal l  September 1962 As rhu 
htrddmq (tn the absence of tnhtch the  machine could not be utiltsed 
lo rnor r than 20 fil)': of ~ t n  crayxrcit!/), ~OOF es!imotrd to take twa 
pears for rornpletmn fm the date n j  ardw oaf crxmmmnmt,  it 
~irindd ttrrl be hefore Septnnhw 1964 thn! the machine could b r  
txpccted to rrnrk to full mpao!y 

S N o  :tJt r l r  I The Indm Stare D m t t  . Lndma, are a1.w no? free 
hm b t n m  bn t h ~ v  c c a . ~  As aga:nst rhc q o m l :  cwnod d 1-2 mnnrh* 
a m  rn rnspctum. ~ # ~ C c \ n p  a d  d t t p ! c h ,  they  had tnks.1 ahmt 
three months.  although rhc 1.rfdt-n; Irqaq an '(FPOra:!~rlml lmmedaate' 
(W The Cornmttres ore infomrd that the attentrm oi l d t a  Stow 
lkpcwtnun; has bent d m  to the drkn, tn the p ~ ~ r c n ?  cuw T h q  
trust ib =u) n r ~ r f m n t  1olll m-upulotrr~y ~ t ' t f i i i  stich &layS 

fictrm. 
IS No M(L) to ( I i i )  of Appendix Vn to 17th Repcrt. 1-1 



S. No. 34(i),--Before placing the Operational Immediate Indent 
in question, the User Department had convened a Siting Board on 
15-2-60 for drawing up rough estimates for the works services. 
Before that, a Reccee Board had also gone into the question, The 
proposal for according administrative approval was reccived by 
Govenment in May 1960 and format approval was conveyed tn June 
1961 and revised admin. approval in September 1962. The Ales 

leading to the issue of the administrative approval and revised 
a d d  appoval have also been examined carefully and it transpired 

that there had not been any unnecessary hold-up of papers at any 
Stage. !t had all along been dealt with on 'Operational Imnw- 

diate' bass. The time taken to issue the administrat;ve approval 
was certainly longer than it should take to sanctlon such work3 but 
k justified by the fact that Guve~nment was venturing on an en- 
tirely a new project of aircraft manufacture and it had no pr=e- 
d e ~ t  before itself to guide it. It waR therefore apt that the  proposal 
was semtinised carefully at all levels in the Air Headquar:en, the 
Ministry of Defence and the Ministry of Finance Having e p r d -  
stick with which to measure the requirements of works scrvies for 
a project of t b  nature, it is not likely that such delay; will o(-cur 
in future. 

S. No. X(ii)--Apart fnrm the instant case, the pwuharity of 
which has been brought out above. there has been nn c d h w  lnstencr 
of abnormal deiay, inviting adverse commcnts from t h ~  Auiirt or 
the P.A.C. In the circumstances. the Cavcrment daco nut constdcr 
it necessary to examine the question, as a general lam?, nf ~trcrmlrn- 
ing the existing procedure since the Emergency Works pruccdurrb !c: 
already in existence. 

S. No. 34(iii).-Necessary instructions have b t ~  t l isud by ltlc 
Department of Supply to the DGISD. London. 

S. NO. 34(iii)-The Department of Suppip havr s t a t 4  " f t l r *  
observation has bem brought to the notice of t h ~  Dtrcrttrt Gentarsl, 
India Store Department h n d o n ,  for guidance 'Drptq nt Supplv 
O.M. No 5,n/113-Mmn. n dt. m-la34 1 

a. S. NO, S(i)-Thc, Ccknn\fttr~ d.FlftCd t~ be fimk)CCd with u 
rroCI th. g(srrr of manatfactwe of the machfnr, tho ar(lqlna2 



scpcctcd life to the machine, a d  the parted for which it was e- 
ed to work. The t.eprenmtative of the M i n b t . ~  of Defence promised 
to fumbh the r e q u w  information Iater. This is rrtill awaited 

S. No. 35(ii).-The Committee regret to observe that altllwglt the 
indent in this awe aho waa an "Operational Immediate" one, thd 
mofter had not been handled with the urgency, it required. The con- 
tract for checking the completeness, we7hau1, packing and delivery 
of the muchine and its erection was co~~Zuded 14 months abet the 
pkrcing o f  the indent. Further, although w e  than three years have 
elapsed since the indent woar placed, the necessary works services and 
ekctric awaTlgement8 ate yet to be made. The revision of estimates 
is hardly a tatirfactory ground for this delay. The Committee would 
l ~ k  to be infonned of the date from which the machine is put ta 
we I 

S. No. 3S(ira).-The Camrttce would trke the hl~nidry t l>  r c . r 7 ~  
mttable rns truc th  to a11 concerned that 'Operatir>nal Imm d.uteD 
indent should be placed only after careful scrutiny a d  that  t h ~  sub- 
sequent consequential action should be such as to pstrfy t h p  c h w f i -  
rntfon of the i h t  in this cutegmy 

[S. Nos. Xi( i ) .  35(ii) and 3!5,5(u1) of Appendix VII to 17th 
Report, 1963-Ci4.) 

S. No. 35(i),--The r q w r e d  information abour the Die-Press Ma- 
chtne is PP under:- 

(a) Yem of manufacture -The next year of manufacture d 
the machine, is not known. From the Serial Sir 2224-52 
inscribed on the Control D ~ s k  of the Dw Press i t  . p p a m  
that the machines might have k n  manufactured in 
1852. 

(b) erpMlrcd life of the machtne.--Although thc f'ns 
had been in storage, it was tn brand new cond~tinn. The 
expanded portion of its life n a y  therefore be t m t d  as 
'NIL'. The exprrted life rd thc mnchlnc nf thts k ~ n d  is 
15 tb 20 ycam 



& No. %(ii).--The observations of the Committee in regad to 
the delay in the handling of this "Operational Immediate" indent, 
have been brought to the notice of the Director General, India Store 
Department, London. Necessary inst ructions have also been issued 
to them wide Deptt. of Supply Ict ter No. PI14 (4) /$3 dated 18-1-1W 
(Copy attached) . 

As regards the date frcun which the machine is put to use, the 
m t  ponition is that water-pdng has been completed and clcdrlc 
pow- has been made available. Re-installation of the equipment 
m o v e d  during water-prooflng is in pmgmm. The Die P1.ess will be 
colnmisoioned after mheck, priming and retest. Thfs is a major job 
wbich generally takes a long time. =orb are however being mede 
to m i s s i o n  the machine in about three months time. 

S. No. 35.(i) and ( i i )  . - h e  m r t m e n t  of Supply haw stated: -- 

As regards the delay in the handling of this "Operational Imme- 
diate" indent, the observations of the Committee have been brought 
to the notice of the Dimctor General. India Store Depwtment, London 
far guidance. [Deptt. of Supply O.M. No. S,f'lr63-Adm-TI dt 3M- 

S .  No. 35(1:a) .-lnstnletions have k e n  ~ssued tu nll concernmi that 
"Operational Immediate" indent should bc placed only aftcr cnrcful 
scrutiny and subsequent consequentral action should be such aa 10 
justify the clsssificat~on of the indent as such. 

44. ( I )  The Cornmattee regred 1 0  c ) ~ ~ c F ~ ~ s  that the corr~rruct~on of 
foundat~ms for rha tnr!allutron of t h  qurpment IcorFtng RJ 14 
b k h * ) .  ordered tn 1955 and r ~ c e r r ~ d  in 195960, i s  yf?:~, be s t a r t ~ d  
Thb tndtsatcs bod pknntng. It toas urged m ertrrrrtmt.,w l l r r i t  the 
agutpmmt In qu@%trm was oj a tq~clol  tw (ampotted In t i l t  w u n t q  
fw the firat t m e ) ,  and the Engtnavrrr h d  no erpm-iewc rrf rstttnu 
up rrrc fmndartnru E V F I I  so, th4 Crrmmttfer feel that 8 yrrrrn la t r w  
ha;r o par~rrtl fa+ th r  prrnnratrnn nf fcnrndntton destgn~.  The*/ reqw! 

observe that the aufhonrrcr rnnserned had faded to act rn thr 
wwttet wtth dur Jwef)my$tt  and p r m p f n e x a .  i i v r f ;  tire rr?nnlt that thr 
r t f b z t i o n  of the ~ q u t p ~ ~ r a n t ,  fcrr the p r p w  t ~ f  tramrnq, haif been 
-cly dduyad The Committee dcdrc t h !  a l l a t  rflcntr 



should now be made by the Ministry for the installation of the eqrtfp 
mmt at the earliest possible dttte. 

( i i )  The Committee further desire that, with a vtew to obt-iattng 
the recurrence of such caaes, the Ministry should impress upon the 
.o@ers and formations under their control the need for moro ctireful 
planning and timely action. 

[Serial No. 3LAppendix VII--Seventeenth Report, 1963-6 &-Part I.] 

( I )  Noted. The present pasitmn in regard to the mstallat~on of 
the equipment is rm under:- 

(a) 4 5" Turret.-The foundatran work for the 4 5" Turret was 
started in Oclober 1963 and is expect~d tn bc c~n:p?rttd 
by the end of Map 1964. The installation n! t he  4 5 "  
Mounting will be completed hy the end o! I964 

(b) CRBFD (Close Range Bltnd Fire Chrecror) Mk 5 --The 
raising of the ground level to t5at of the Gun and 
the canstructton of the firundrtron has h e n  ccmp!rted ,n 
mid January 1964 The work of ctrnstnlctmg tbc steel 
hut and p~ltars is rn hand The tnstallatton uf the CKFFD 
Mk 5 is  expected to bc complctwl t,v the end re! Ma: 19C4 

C s t ~  haw cwumd tn thc* pzwt \\*here obstl! ~ 4 1 ~  ip:ww! .:::pc r:cd 
fmm abroad wort not mstall*d for o considerable i w r ~ ~ d  Thrs has 

f ~ ~ l l c d  in equtpmmt not bcrng put to usr twly  thrmby drfe:ltinr: 
thc objmt for whkh such large sums In Iiuwen ruchnnt:ea wr@ 
expudcui. 
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2. Although in some cases a certain amount of delay was un- 
avoidable due t o  circumstances beyond the control of the establish.- 
ment concerned, i t  is felt that more thorough planning in advance, 
taking into account the foreseeable factors could have averted t h e  
delays that occurred. 

3. In order to eliminate such delays in future Administrative 
Authorities are to ensure that prior to a case being forwarded to 
Naval Headquarters for ordering new equipment from abroad all the 
aspects connected with its expeditious installation should bc carefully 
considered. 

45. Whtle the Committee note that three of the four mnchtnes 
have now been installed, they cannot help deprecating the manner 
in which this case had been handled. They observe thut, before 
placing the order, arithontres concerned had even failed to see that 
the ship in whtch the machines were proposed to be tnstafled, 
would not have sufJiclenr space to accommodate the muchtnes, with- 
out detriment to its nornuzl operations: and later on, the l~teraturel  
guide regarding the working servicing/maintenance of the machine 
urns misplaced. In the  opinion of the  Committee, th is  is a cnsr 
of neglect on the part of the ogicets concerned for whach disc~vlinnr!y 
action is called for. The Committee uwtild like to be informed of t h c  
action taken i n  this regard. They nfso d w r ~  that erer!y c f f w  
should be made for the utilisatton of the remamtng (fourth) inachirw 
at the earliest possible date. 

IS. No. 3SAppendix VII-PAC's 17th Repor;, 1963-6.1. Par: I ] 

ACTION TAKEN 

N a \ d  ZIeadquar1e:-- have a c m t e d  the respons~b~ilty for bad 
pianning of the Workshop in INS DHARINI IIowevc*r, reqmn- 
s.b:l~ty Xs'as not fixed on ~ndlvldual oficrr a-  thc dccwon to obtam 
the equipment was bawd on thrl aswssrnen! of a few techn~cal 
officers whose error of judgement was at tri butvd lo lack of adrbouatr 
infoma::on then exist in^ and 1rtc.k of adtqua!(s cJxperlenc.r l!'!!'~ 
the recent strengthening of thc technical Directorates 3' Naval 
Headquarters, such cases are not likely to recur in thc future Tllc 
4th machincl--Honing Machine-hay bcen earmarked for 1nstal1:)- 
tion in ICE Shop of the Naval Dockyard, Bombay No forecast 
rrgerd to iLs installat~on can be given a t  thts stage as plans for !ha 
expansion of the ICE repair and rnaintcnance facili1ri.s arc  still un- 
der prep1 ntion. 

2. As regards the loss of the pamphlet, pertainmg to the work- 
ing, .servicing and maintenance of the machine no dirrci wrdcncc. 
is available t o  enable us to pin-point responsibility for the 3-3 a d  



to take any disciplinary action against the individual(.) concerned. 
,. In this connection i t  may be mentioned that the Spare Parts Distri- 

bution Centre was grossly under-staffed for a considerable period 
*and this fact might have led to certain relaxation of procedul-es, 

resulting in the misplacement of the fiterature. 
3. DADS has seen. 

[Atin. of Def. u.o. No. F.j(46)/63/D(N-I), dt. 20-1 1-1M.l 
Recommcndalion 

46. Wlule the Commtttecl note that the equrpment t n  rpe.v?r,q l ; d  
been found surrable for use. tcrthout entadrng addtttonul r x n u n d ~ t ~ r r r ,  
they at4 unable to apprectate the  rnord~nate d e h l  ( o f  abmrt '.I ,qew 5 )  

in cartyrng out tnals to establuh the effiirency of the e q i ~ ~ j m w ~ r t  
The Ccnntntttee would lake the Naval Headquarters to titlpre\, 4 1  pmt 
the e.ptciblrshmer~ts under tfip~r contto! the tmpemttae need t(t m r r y  
out speedy tnals h o  that the u t ~ l t s a t ~ o n  o f  the equtpment ,rnwv;ed 
from foretgn countnr.p at n heaty cost ,  I.? not iindultl h ~ l d  , t i '  8 

account . 

[S No. 40- -Appendix VII--PAC's 17th Reyort.  1 9 6 3 4  7 

D.4DE has seen 

C a m  have wcurt.cli 111 t h .  p3st whvrt. cq~i:pc~c.:~:  ;:i:p. r:cA :'lm 
foreign cauntnt*~ at n heavy cost N'RS not 1 l f t f i . 4  fw ;i 10nr '1111f. due 
to delay in carrying out ncceptance trials 



47. Thc Committee w e  unhappy over the manner in which t h u  
case had been hclndled by the Dockyard authorities, re8ukin.g in  an 
avoiding expenditure of Rs. 1.3 Zakhs. It appears tl~tplising to them 
that, having failed to indicate to the DGS & D the minimum quan- 
tity of timber which they wouM conveniently inspect, the Dockyard 
authorities should haw declined to inspect a lot ten times the mini- 
mum stipulated in the contract, on the ground that it was too s d l  
The Committee feel that, after the contract had been entered into, 
the Dockyard authonttes, instead of advancing such pleas, should 
have made every possible effort to inspect the lots offered by the 
contractor, as per the terms of the contract, within a rtasonabk 
time. This the Dockyard authorities failed to do. It was, inter a h ,  
urged IN extenuation of delay that the ofFcer-in-charge of the saw 
mills, who was considered to be the most suitable person for inspec- 
tion, not being entitled to air journey, had to go all the way from 
Bombay to Pathankot b y  train. The Committee can hardly accept 
this argument. I f  that was the only difficulty, the condition regard- 
ing air journey could have been relaxed by the comgtent authority. 
The Committee are dear that the authorities concerned hod failed 
to  pay due t-rd to the interests of the exchequer. They desire 
the Ministry to take effective steps to prevent the rmrwmcr ef 
such cases. . . . . 

[S. No. 41 in Appendix VII to the PAC's 17th Report, 
1963-64- Part I . )  

The D~rector General of Supphes and Disposals, NEW Delhi has 
reoriented the policy in regard to the purchase of t~nbe r .  In the 
past, 75 per cent of the timber was b ~ m g  purchased from the trade 
but. at present, the entire requirements of t~mber are being purchas- 
ed through the State Forest Departments 

2. The terms and conditions of thc purchase of timber from the 
State Forest Departments tntcr alta provide that: 

(a) the in~pcetion will be cartled out jointly by the of?lc.m 
nominated for the p u p w e  by !he Forest Department con- 
cerned, the Chief Inspectorate of  Generel Stores, Kanpur 
and the Dkccbr of  Stores, Naval Headqurrtrm, New 
Ddhl; 

(b) lth6 date md Ume far joint inspection is to be notffkd by 
thc lronsrt Dapvtmmt aumclentty in advance to t b  



Chief Inspectorate of General Stores, Kanpur and the 
Director of Stores, Neval Headquartem, New Delhi; 

(c) necessary facilities for the insMction and selection of 
timber are to be afforded by the Forest Department; and 

(d) the Forest Department will not be responsible for de- 
terioration of timber after a period of 4 months from the 
date of inspection, if the timber is not despatched within 
this period owing to circumstances beyond their contrnl 
but shall, nevertheless, be responsible for its safe custody. 

3. In so. far as the question of avoiding the delay In the despatch 
of inspected timber is concerned, the D~rector General, Supplie3 & 
Disposals has emphasized that all efforts are bang made to d ~ s -  
patch the passed timber immediately after inspection and that the 
following clause is being inserted in the  Purchase Orders: - 

"The Forest Departments should make every attempt to dt+ 
patch the timbcr ~mmediately after i t s  inspmtmn and ac- 
ceptance." 

4. In view ot the foregoing, the cases of dispute and arbitration 
rlmilar to the one under reference are not likely to r-ecur in the 
future, 

5. The DADS has seen. 
[M. of D. u.0. No. F.5 (48) '63/O (N-I) .  doted the 12th ~ k o b r r ,  19641. 

48. As regards rcmC&ul measures an the type of cases refewed to 
in para 2B(e)  and (b )  of the Audtt Report (Deftnre Sermces) 1963, 
i t  wer slotad thot rpecial instructions would iesuc. Steps had also 
be\ t h  to improve the pmdsioning p'occdure so that such 
casea of mWnkrprutation of otdm did not recut. The Cammittee 
tnu l  t h t  thttc steps wilt h w e  the intended M e t .  

(S No. 42 In Appendix VI1 to the PAC's 17th Rcpart, 
1963-6C-Part I.] 

Spsdd inatructjons were issued on the 23rd August, 1963, by 
h ~ l  Headquarters rcpdlng classification of demands for Naval 
8toma by SktipIEdrblbhments. A copy aI the instructfans is en- 
c h d  for idomnation (Annexurn). In  odditIan to thia the Prod- 
do- S d o n r  8t Naval Headquarters have also been asked not 
to mrhs a hvlbst prowon of Cupa Screw Gun Metal and Electric 
G M o u  till the p m m t  stock Is exhausted. 



The present stock position of cups-screw gun metal and electric 
cables is indicated below: - 

- 
(a) ~ p s  S C ~  tim M E M I  P ~ U  M,). msw stack 

&so 761 NO. 
651 396 .. 

(b) CuUt-s f.feclrtc par. x,~. 
1 3875 45 3 t'h. 
13877 473 ., 
1 3879 '594 "* 

- - 
2. In  view of the foregoing, cases of over-provisioning of stores 

are  not likely to recur. 
3. The DADS has seen. 

[M~nu!rtl  oj Defence 11.0. Mo. F.5  (49) 63/L) ( N - I )  . doted the 3-4-64]. 

No. SG./IKH4 Naval Headquarters, 
New Ddhi ,  

'Urd August, 1963. 
Classification Demands for Naual Stores hy Siitps,'Estahllshntmta 

1 an1 dlrected to slate that drspltc mstrucl~ons ~ssucii ln N vy 
Ordrr 49,/58, Instances have occurred whetem demands for I .  m- 
recurring requ~remcnts of certalrl Items of Naval Stores were In- 
correctly marked as "Recurring" u h ~ c h  subsequently rcsul(cd in 
over-prows~onmg of these items These case\ have also CI mc t , t h ~  
notice of the Public Accounts C o m m ~ t t r e  

2. The Annual Provrslomng of Naval Store.* 1s esrrent~ally dc- 
pendent on the past recurring cxpcnditurc as r~flwted tn the lccigen 
of the Naval Store Depots. The mrrrk~ng of demands ar  "Recurr- 
ing" or "Non-recurring" should depend on the purpose for which the 
s t c r s  are reauired. whether of a rccurrinc; or non-recurrrng nature. 
A few examples of non-rrcurrtng cxpndr tu rc  are grvcn in the c w  
closure to this letter f o r  the guidance of dcm;rnding authorities 

3. I am to state that. with immed~ate  effect S h i p  and Ehtabltsh- 
ments including Naval Dockyard. Bombay, are to ensure that all 
demands for Naval Stores are corredly marked  recurt tin^" at 
"Non-recurring" -lng upon the nature of requirements 

4. Receipt of this letter is to hc acknowledged 

While the Committee a m c i a t r r  the dccrrwn tn kn~tlren 
the Dockhead to uccornm&te the fled carrier, t h q  art unabte ta 



see the wisdom of thut provision of  the Navy's contract wi th  the 
contractors, in terms of which payment had to  be mude to the con- 
tractors in respect of any claim, certified by  the consultants, men( 
though; it was considered to be patently inadmissible. I t  was argued 
tn evidence that the pagmmt In questton (Rs.  4- 50 laklrs) tn respect 
of ooer-head charges, held hy the dAfi-~~.xry of Luw us inaJm~ssib[e, * 
Was made under protest, and that the matter could be referred t o  
arhitrat~on. The Commtt tc~e arc no; $11 .:>fi:d IA, , l r r  i r r ' ~  ejpranutrm. 
Theg conszder tt wrong 1n principle to make payment In respect of 
any dlsputed clam before the matter Ifas beerr settled. The Cnwmatee 
trust that the Mtntstry will bear thts rn mrnd, while en:er~ng into 
cotr'racts it1 future. As reyards the payment of Rs. 4 50 lakhs. tn 
respect of werhead charges, airendy made to the contractors. the 
Cornm~ltec des:re that orgorou eflorts should be made :0 recwer 
1114 amount from rile Contrclctors at an early date  

Ac.rro~ TAKEN 

(k )  The Item under nblr~ctwn is  an  ~nsccparaS:e par: ..)i :hc v ~ l u e  
7f the work. and has been c:xrvce!y valutd by thr. Eng.net.?- :I: !+8r:n9 

c + f  clause 52 { 1) of the Contract whlcl? read3 R S  undt-: - 

It  was at the express request of the Gvverrrn~ent 'hat I n f ~ '  n?&d 

this item war priced aepstatcly from 0 t h  relevant items for which 
m4l.n have b n  indicated in thc 'BlH of Qumtities'. The existing 
rat- far the aafd item ~xeludp the iull cost incurred in the WXXI- 
*fan of the extended dock-head, thp dcmdition and re-constructi(3n 



of existing works etc., and also the physical effect of the belated 
stage at which these additional and modified works were decide by 
Government in relation to Contractor's approved construction pro- 
gramme. The rates also exclude the resulting substantial changes. 
in the circumstances and conditions in which these additional works 
were in fact carried out. The rates thus fixed must, therefore, bo 
considered together as a whole in order to arrive at the value of 
the work, as constructed. All the various aspects have been re- 
viewed again carefully and it is confirmed that the Engineers' 
determination t contractually justified In accordance with the 
Toms and Conditions of the Contract. It 1s not agreed that the 
stand taken by the Government on the basis of the legal opinion 
rendered to it that payment on account of overhead charges is not 
admissible, has any relevance to the matter in question. 

(11) The Consulting Engineer has added that he was asicd to 
examine the project early in November 1959 and prepare an estimate 
so as to enable Government to decide whether to proceed with ~ t .  
In view of the advanced state of work, it was necessary for Govern- 
ment's decision to be given within a few weeks failing whrch the 
project could not be constructed at economic cost The Consultmg 
Engineer has added that he had approximately to weeks in whrch 
to examine it ab initio to obtain authoritative dimensions of INS 
VIKRANT, to determine whether the project was feaaible and to 
prepare preliminary designs and estimates. Certain essential data 
was not available to him in London and with fnsufPIclent time to 
ottain all of it from the site for use in the designs, it was necessary 
to make various assumptions. Some of these assumptions proved' 
to be incorrect with the result that the preliminary estimates prov- 
ed to be too low. The main factors we- 

(a) As per the information initially available no demolitim 
of the heavily re-inforced concrete foundation of the Cnn- 
tractor's aggregate silos was necessary md that only n, 
small amount of regular excavation was necessary. In 
fad the massive structure had to be partially demnlishd 
and o much larger quantity of hsrd banalt rock had to b 
carefully excavated by hand. This greatly increased the 
cost and time of demolition /excavatfon. 

The Contractor's Betthing and Concreting Plant was aituatd just 
behind the Head of the Crufm Graving Dock es nrigtnsttv ddm- 
ad. This Ptsnt werr plainly and unmistakably vidble ta any one 
camfng an to the dtr. This plant n set up by the Ccrntmctm for 
the pu- of wncrrtirrq the wholr, uf the dirk Gnvwnmcn? 
k n m  thfs IF# early as If65 Thc W k - h ~ ~ d  Evtrnqinn lnbr*r drzlfdrd 



u ~ n  by Government had to be constructed in the space occupied9 
by the Bntching and Concreting Plant. To proceed with the Dock- 
head Exlension desired by Government, the Contractor had to pre- 
maturely remove his Batching and Concreting Plant. Once depri\- 
ed of the use of his Concreting Plant, the Contractor could not use 
it lor concreting the parts of the dock then remaining to 
be concreted. After the removal of the Concreting Plm: 
on wh~ch  the Contractor relied, the rate of placing con- 
crete in the dock would inter ulta be only a fraction 
of the rate which he was achieving with t h ~ s  Plant, without 
the adoption of improvised alternative concreting arrangements, the 
cancrcting would cease altogether. The Government on receipt of 
Engineer's advice decided to order the Dock Head Extenslon a t  a 
stage when only 3 months remalned before the contractor was due, 
according to the agreed current construction programme to com- 
plete the dock to the  stage of flooding. 

(b) Consequent on (a ) ,  the design of the head wall of the 
dock had to be entirely altered, to mcorpora:~ a portion 
of the aggregate silo foundations; this agam alter& the 
dc~igt:  ( \e subway and the 6 Zt diameter culvrr: b ,I!> 
of which were to be incorporated In the new head-wall 
The construction of this was therefore much more cc,m- 
plicated than had been anticipated In the prllimlnav 
estimates. 

(c, The dockyard extension project called for an addltiowl 
row of 260 eye-bolts for docking purposes along the en- 
tire length of the dock floor. This modification caused 
far  greeter disruption of the Contractor's prolframme for 
the whole of the outstanding sections af the dock than 
\vW originally anticipated. Construction jcrtnts in half "w 
dock floor had to be moved necessitating alteration ln the 
Contractor's stet1 shuttering; the new eye-bolts had to bc 
fabricated. galvanbed and cast into redesigned precast 
concrete beams, and p r o m  in the completion of nhc 
whole at the remainder of the dock floor was held up un- 
111 these wcrc ready. While the eye-hn1t.e and precast 
mncrete beams were allowed for in the preIiminary esti- 
rnrt~lr, the c o n q u c n t i r l  distuptttv effect in t e r m  of 
complrtion nf the dwk could not be (and was not) allow- 
ed for. 



Batching m d  Concreting Plant in the position agreed when the con- 
tract was entered into. Had Government decided on the Dock- 
hwid Extension at any time before November 1957, only the Cori- 
tract raws ior additional works would have applied. The Engineer 
has certified the amounts he considers reasonable and proper in res- 
pect of the work carried out on Government instructions and does 
not agree ;hat any lesser sum is due to be paid to the Contracdw. 

2 The matter has been further considered by Government in the 
ilight of the above reply from the Engineer and the position that has 
now emerged is as under: - 

(1)  On a further reference to the Min~stry of Lsw, that 
Ministry have advised that under the contract, the 
Engmeer had powers to revlse or alter his Interm Cer- 
tificates and lt dld not provlde for retrenchment by 
Government from sums thus ccrtifitd by the Engineer 
and that i t  would appear that such retrenchments by 
Government would not bt- In cwdcr Since most of the 
obpxt:ons ra~sed by Gost . related t o  rates etc., fixed 
by the Engineer. who had berm empowered undcr thlb 
contract to do so. the Govcrnmrnt rnnncrt nlsii quc~tion 
the rates etc., t h u ~  deterrnln cf and cert.fied by the 
Eng~neer If the G o v t ,  are unab!e to ncccpt the 
interim ct'rt~ficates and thc rates fixed hy tho Englncw, 
t h e  remedy would be t n  challenge the same In arbltra- 
tion In consideratinn of this legal advice. an tdTort for 
rwovery of the sum of Rs  4 '50 lakhs from the Contrirr- 
tor can be made only :n c a w  the Covernmcnt dt*c~dei 
to go In for arbitrar~cm and not earlirr 

(2) In vlew of the posltlon explo-ncd by Ihr Consultrr~g 
Engineer, particularly w t h  rrgard to t h ~  lrcntlon of the 
hatching and cuncret~ng Plant and rtn consrqucntiial 
effect, it would appear that the Enmnecr's view is that 
the payment of Rs 4.50 lakhs determined by h!m 
should be considered ns an integral part of the nmount 
fixed by hrm in terms of Clause 52(1) of the Conditiom 
of the Contract. for cxpansinn of the dock. 

The circumstances in whch  hack-head could ncrt be trrderrd 
earlier to 1959 have already been mentioned in para 38 
of the PAC Repart mentioned above. To that extent, 
the  extra expenditure involved was unavotdehle. 
Having regard to the legal advice now avriloblc, the 

0 



payment has to be made without prejudice to Govern- 
ment's right to challenge the same In arbitration. As 
regards f~ture contracts to be entered into under Stage 
II of the NDES, as per the agreement entered into with 
the Consulting Engineers, the Consultmg Engineers' 
role will be only advisory. As such, the possibility cf 
a similar situation arising again is remote. 

The D.A.D.S. has seen. 

iM of D U.O. No. P.C. 16(53)/62/D (NDES) .  dated the 20th 
February, 1963.1 , 

50 The C'ontrnrttec* arch pmrted to obserzvp char the s:eeI joi,rrd:y 
had not t)~eii itt~t(11led t i t  the h'aral Dockyard, Bombay (for  w h x h  a t  
was ordered) eccn 12 years ajter tt was sarictxon (tn  1950). It  wus. 
Imwet.cr, traiisferrcd to air Ordnance Factory t n  1W2 rncoic:ny cn 
( 7 1  frrrtuous expendrttire of Rs 3.30 lakhs Another !pvar c Inp.;e i Gc- 
fore the  foundry cmdd he e ~ v n  partrall!l ~rtrltsed an the  Ordn ;rice 

F;'cictor!g, wlterc 3 1  U'US traitsferred to meet ~~rgvt t t  requ'-cqnenrs 
Whde t l t ~  Comtrttrtee w t e  the Mtntstry's udtnission that  there t i l s  
nor only bad plarin~rlg bur also dielay tn execution. :t appears ro t h w  
~nrorr~prchcnsa!,It. rhar after sanct rontng t h e  Foundry, the n! r thnnt :e ,  
c-onccrrtcci sh~r i ld  hnt-c. taken 12 gears t o  place an order * ,-. * ~ I P  

arirtenlinq ftrrrtnce on tc~hrch depended the cornmissinn.*-/r 0 4  rh t .  
Fnt~nrlru The ('ommtttee would like t he  Mtntstn, aqd ?hr .'i'c?73? 

ift*nriqtinrttv$ tcr g:lqit. serious thntrghf nv to  how to o3t-:atl> ~1.e  r ~ f - * l r -  

7ettce of  such cases The Cornrn~tree u*ould also 1-ke to b+* vl:fcr-~~ei? 
of t h e  date of recetpt of the crane In question aqd r h ~  da41p 1 . 1 ~  'o?' 
vtllrsarton nf the Sted Forcndqi 
ISerml No 44 rn Appcnd~x 1'11 to the PAC's 17th Rep  rt 19f3-54- 

Part 1 1  

With the recent strengthcnmg of the Ttxhn:cni Dsre~tc~m?r-- s! 
N ~ v d  Headquarters, every prwaution w11 be taken tr l  enwn.  that 
similar rntstnkes are not repeated in future 

2. The crane was received and installed at the Ordnance Factory 
Muradnolgar rn January 1W and regular productlnn from thp 
furnace hm mmrnc?nccd frnm 24th Jsntiary 1964 

3 DADS has s e n .  



Recommendation 

51. The Committee observe that the ship in question, scheduled to 
be deliuerkd by September, 1959, is now expected to be completed by 
October, 1964. The Committee take a seriozls note of the delay, par- 
ticularly as the slrtp is stated to have been urgently required fa7 
meeting the Navy's requirements. While the Committee grant that 
the delay-was primarily caused by the failure of the Cosnulrants 
(Messrs ACL) to discharge their obligations in regard to the supply 
of detailed construction plans (including co-ordinnted plans), they 
observe from the conclusions of the Enqu~ry Comnaittee that the  
Hindustan Shipyard are in no way less to blame in the matter. Tt 
is incxplicabie why the Shipyard should have failed to take advantage 
of the Naval Headqmrters' offer to train a squad of electrimnt1.9 in 
the Naval Dockyard Nor are they able to understand why the Shrp- 
yard sitould haw failed to accept any of the suggestions made by 
Messrs. ACL or AEG (Electrical contractors) regarding the e r -  
pedi'ious cornpIelion of the Ship. The Committee desire that tvery 
e@rt should now he made to complete the Ship by the new target 
date (October, 1964). 

[Serial No. 45(i) of Appendix XI1 to the PAC's 17th Report. 
1963-64-Part I. (Third Lok Sabha) .] 

Noted. 

2 In order to expedite the completion of the construction of the 
Survey Vessel XNS DARSHAK, the Hindustan Shipyard has appoint- 
cd a Special m c e r  on deputation from the Navy on 27-2-63 d e l y  
for the purpose of ensuring the quick completion of the ship. A 
separate office called 'DARSHAK OFFICE' for dealing with the cx- 
peditious completion of the Ship has been set up in November 1962 
in tbe Shipyard consisting of 4 &cers and 4 draughtsmen of the 
Shipyard headed by the Naval Ot!lcer, under the averall s~pervhton 
and control of the Director of Ship Construction. A master 6cheduk 
far the completion of the Ship together with detailed break-up 
schedules have been worked out and all completion works Rrc now 
king carried out according to these schedules. Actordlng k, the 
prcscat indication, the Survey Vessel is expected to be completed 
by October, 1904. 

3. The Transport Ministry and the DADS have bten. 

[M of D ~L.o. NO. P. 5(51)\63iD(N-I), &. the SOth September, 1881.1 



52. The Committee abo observe t b t  although the requirement of 
the surveg ship was stated to be urgent, contract for the construction of 
the ship was awarded to the Hindustan Shipgard (in 1954) which 
according to the admission of their own rqwesentative, was n ~ t  then 
in a position to &sign and complete a complicated vessel like the 
one in question. It was urged in extenuation that the contract 
awarded to the Shipyard was in pursuance of Government polieJ of 
promottng tdigenous manufacture of ships. While the Conamtree 
fully endorse Government policy of promoting indtgenous monu- 
farture, theg feet, that, an case of urgently needed Defence equp- 
men?. the M~nistry should, before taking a d e c l ~ o n  In the matter, 
gtoe s o m e  thought whether by dotng so. the end In t-wtr? umdd not 
be n nderm rned. 

[Serial No 45 ( 1 1 )  of Appendix VII ' o  t b  PAC'<, 
17th Report 1963-%Part I (Th~rd Lok Sabba) 

ACTION TAKEN 
Noted. 

2. DADS has seen. 
[M. of D. u.u. Xo. F. 5(51)/63J D ( N - I ) .  d u d  the 30th Sepfvrnber. 

IW.] 

53 The Cotnmcttee regret to note aertntu shortfcnlk tn the prodcc- 
Iron of tractors, both as regards nttmbers arzd tndzgenous conten* ( A s  
agatnst rhe target of 750 tractors for the first four years. the actual 
prductron taas estamated nt 520-430 and as agarnat the antwi,mted 
~ndqeitous cw~terlt of 70°;, the actual ach~ettemenr wm ahmi i 32, ) 
The Publtc ArcouatJ Cotiimrt tee have repuatedly wnphassed the 
 teed for l a p ~ g  dvwti r ta l l~ tw targets, and rhcrr due julfilmnr The 
Comtrtittee u80uld ltke the Mtnutry to make spend oforts to tmprcltu 
I h e ~ t  perforrnnnce tn the mat tvr 

[ S  Ntr 3(i) Appcndm 1'11 to  17th Report 1963-6-1 1 

Noted. The surplus capacity wh~ch  was prrviously soa;lablr In 
the Ordnailrr! Factories for the manufacture of Cra\lic.r T r w t o r ~  .. 
being fully utrltsed for the production of armaments. Efforts are 
hawever k i n g  msdr lo acceierntcr the progress of tractor manufac- 
I ~ F  by obtaining lncrcased asststance from the private sector but 
the renponse, MI far riereivtd is not encouraging. I t  is themfore, n o r  
felt that the pmgmss in the msnufactum of tractom will iargf'l~ 
depend nn the crplcjty of the Ordnance Factoriez tht.mwlrrs. Since 



the existing capacity is limited steps are being taken to increase the 
same to increase the output of tractors. 

Proposals to augment the tractor production to 300 tractor per 
annum are under consideration. A a t e  for setting up such facilities 
has been o4ered by a e  Government of U.P. This is being examin- 
ed. Tbe proposals will be worked out after examining the site ard 
also assessii.g other factors such as plant and machinery requirc- 
rnents. 

DADS has been seen 

[M. of D. OM. No. 11 (12)/63 D (Brtdgt'r) datcd 22-5-1964]. 

Recommendation 

54. The Contnuitee note t h e  proposal to ?Ticorporate Cumnictts 
Engrnes an Konaatsu tractors. which was expected ~o tncrease the ra- 
digemus content by zbout 30r';, Whtle t h e  Comrntttee app~eciatc 
the idea underlytng the proposal. they  des~re that 'before git9rrtq effect 
to the proposal, it1tenslt:e tests should bt. earned o r r t  rn the z~arions 
parts of the country having dtflerent soil candtrtrmr trhert, the trac- 
tors are  required ro be operated so tha t  mod~ficattorw. r f  arl!f. forrrrd 
necessary* as a result of these tests, rva!j he earned otrt t r ~ t h o t l r  t o s s  
of time. 

Noted. A special learn hbs h e n  se: up , r i  S ~\.crnber 196.3 lo carry 
out trials on the Kornatsu D-80 tractor fitted with Cummm Eng~ne. 
This team c~ms;sts of rc.prejentatlvcu of A r m . .  Central Water C 
YGWCI C o ~ ~ r n ~ s s m n  D G0.F and tt~h:xrcal cxycrrh After taking 
in:o aw~un: the various types of  sod^ In t t w  c.r~~tniry, iiw 'cam fm 
selected the Rajasthan Canal Pro~ect area as the s]tcb of prcl~mrnary 
trials. Based on reports of tnals thcre, the question of trials at other 
 laces in the country wrll be r(~nwicrv t T h c .  Hcyrrr 011 ttav pc*fcsr. 
mance trtals of the Komatsu D-80 ip~',tcrtyp: rractor chrsats fl:tcd 
wlth Cumm~ns Engine recently condurkd a t  Rajasthan Canal Pro- 
jevt, Hon~vangarh  1s expec td  bv the 23rd M a y  l M i ~  

DADS has wen. 

[M. of D. O . N .  No. 1 1  (12)/63iV ( B u d y e t )  dared 22-5-I%4] 



the revision of the eriartang orders, rather than in contravention 
thereof. 
IS. No. 64 of Appendix VII to 17th Report (Third Lok Sabha) 1963-641 

ACTION TAKEN 

1. The case relates to rmplementation of the recommendatrons of 
the Public Accounts Committee, as mentioned above, in view of the 
following examples, g~ven  in Para 89 of the PAC's 17th Report:- 

(a)  Provision of amenity transport to Officers,'orher ranks 
between stations connected by rail and in the Navy, far 
in cxress of entltlcment. as a matter ( r f  course. 

(b) Use of transport between residence and a c e  hy Junwr 
Commissioned Officer.i/O?her Ranks A~rrnen 

(c )  P~OVIS~OII  of transport for conveyance of school-going 
chl1dren of Junror Commlsslnned Officer> Other Ranks 
between diRerent stations 

;! Wsc of C;o\wnnwnt trarlspwt for arnen~ty purposes was airtho- 
r . ~ l  subjcct to cerbin corxlrtiuns in A1 9 3 / 4 5  D~iferent  practices 
were followed in d~ffcr'ent clrclcs about the usc of amenr:y transport 
between places connected by r a ~ l  Neccss3ry supplcnlentary orders 
to regulate uw ( t i  C;ovcrnmcnt transpurt in thc a h v r  clrcurnqtances 
h ~ v c  bccn ~ssuecf tsrdc Arms Ht*aciquarters i e t t t r  So. :%17 Q S ' W  
Q l  (Bb, dated thv 27th k r m b c r .  1963 (Annexure 1) 

Ai far as tkw Sol\.. rs i ~ n c ~ r n e d ,  ~ h c  use of Govcrnment trans- 
port for ament!y purposes 15 authorised under N I. 125/'1952. Therc 
was only one case of ur~authorucd use of Gdt-crnmen' transport dur- 
mg  1961-62 Naval Ht*;dquartcrs have nskcd :he admrnlstratlvc 
autharlttc.~ on 6th hlarrh. 1963 to d ~ s ~ o n t l n u c  any further use of 
Govcrnment transport for a m t w ~ t y  purpose not authorised 111 rhc 
nforcwtd Navy Instrucr~on 

In so far 3% thv IAF ia co!iiclt-nrxf, yrwlslcln of Goscrnmcnt trans- 
p ~ r t  to C>Riccrs and arrrmcn t o  p a r t w t p n ! ~  in IAF anrttscrsary relc- 
brnticna/Rcpubiru Dey prndctTcrr~:orml Army and Atlsitrary Force 
Day paradub 1s h r n g  r q u l u r l m t  by He~ctquarters Es~rcrrl  Air Cum- 
mand under the provisions of Gnvernm~nt  letter No F. 31 (1) fS9f 
D(Budpt), drtcd thr 6th February. 1959 



3. The irregularity pertains to expenditure on provision of fm 
+conveyance between residence and ofRce i.e. DELHI/NEW DELHI 
to DELHI CANTT to JSOs/ORs serving in DELHI CASITT but al- 
lotted Government accommodation in DELHXJNEW DELHI, i.e. a 
place other than the duty station. The ferry bus had been running 
since 1945 between OLD DELHI and DELHI CANTI' as a matter of 
adminstrative necessity for use of troops residing in RED FORT 
KINGSWAY CAMPICIVIL LINES and working in NEW D E L W  
DELHI CANTT. Audit authorities were of the opinion that the use 
$of Government transport as ferry service was irregular for the fol- 
lowing reasons- 

(a1 Personnel drawing compensation in lieu of quarters are 
aythorised only conveyance allowance, as provided for 
in para 160 Travel Regulations and their use of the few 
bus is irregular even after surrendering their c l a~m for 
conveyance ailowance. 

(b) Accommodation allotted l o  individuals residing in RED 
FORT or anywhere in DELHI, amounts to being at a 
place other than their duty station and, therefore. such 
allotment is irregular. 

The ferry service has been stopped from 8th January 1963 and 
the case is being taken up by Army Headquarters to obtain Govcrn- 
ment sanction to regularise the Irreguarity. 

4. As far as Alr Force IS concerned the lrregularrty pertams to 
the use of senrice transport by No 6 and 10 Wings to convey alrmen 
from residence to airport while proeedmg on lcave/temporary 
duty. It has since been agreed to pravide service transport to air 
men etc. from unit lines to a~rfield while pracecding to/returning 
from their duties under the provisions of Ministry of Defence letter 
No. Air H.Q./M/MT/3905/D(QS), dated the 21st July 1960 as am- 
ended Annexure 11. However. In so far as the provision nf transport 
between unlt lines and airfields to airmen etc proclredlng on leave is 
concerned, there sholnd be proper authority for travelling of such 
poftonnel by air while proceeding on / r e tumin~  from leave Ordcn 
on the subject arc  being issued. 

Para 1 Ic) 

5. The irregulpu~ty took place in 614 E/N Coy located a t  ASMARA 
Lina DELHI CANTT. In 1M7, Government Transport was provided 
to the school-gomg children of JCOBjORs under A1 288/95 with the 
.caacvnnce di CDA Wmcm Command 4. ner orders, t t  the route 



*af the transport is changed, revised concurrence of CDA and mnc- 
a o n i n g  authority should be taken, which was not done in this case 
*and the irregularity was pointed out by the Audit Au'hori ty. Orders 
.have now been issued vide A 0  183/63 that an Officer, who sanctlom 
the porvision of conveyancc at Government expense, i.; per~onally 
responsible that his action is outhorised under the ~ ' e u  and any 
extra expenditure cau3ed to the Stste by unauthorised provision of 
conveyance may be recovered from the individual who benefits by 
*the g l m t  of conveyancc or from th? Omcer responsible for its sanc- 
tion. The audit objection in question has since been settled. 

6. The qucstiion of revision of existfng orderj in respect of Para 
f (a), (b) and (c) in order to avoid any mi~interpretation is under 
consideration and orders where necessary will be issued. 

7. D.A.D.S has seen. 

[M. of D.O.M. No. ll(l2)/63/D(Budget) dt. 22-4-1965]. 

ANNEXURE I 
No. 58517/Q/ST3/Qi (B) 
ARMY HEADQUARTERS 

Quartermaster General's h f b  
DIlQ PO, N e w  DeUli-11, the 27th Lhcember, 1983 

.9oanrxr.-Pruision of Government Transport fw Amemty hrrposu 
between places wholly or partially connected by tarl 

Reference this Fieadquarters letter No. A/059iS/Q/ST3/Ql (B), 
dated 5th April, 1981. 

1, It has now been decided that use of Government transpart bet- 
ween places connected wholly or partially by rail far recreational 
,purposes may be rqplatcd as under. subject to other conditions lltd 
. awn in A Is 928/45, 233/5i and 37/67 being fuMI1ed:- 

(a) If the dlstann between tbe starting point and the nearest 
railway station ae well as between destination and it. 
railway station is mom than 2 miles and no arrange 
rncnts for Gavcmrnent transpart can be nude at thh 
latter Railway statmn to the place to be visited. then 
use af Gavtrnment transport from the starting point to 
thedorttartQnsadWnuyk*rvah I 

4 s  (U) L s - s 3 4  
+ 



(b) If the distance is less than 2 miles between the starting 
point and the nearest railway station but is more than B 
miles between the destination and its railway station, 
then also use of Government transport (right from the 
starting point to the destination and back) may be 
allowed provided that no local arrangements for Gov- 
ernment transport can be made from the railway statiom 
at  the destination end to the place to be visited. 

(c) If the distance is less than 2 miles between the starting. 
point and the nearest railway station and also between 
destination and its railway station. then Government 
transport will not be used at all. 

(d) If the distance between the starting point and the near- 
est railway station is more than 2 miles but less than 2' 
miles between the destination and its railway station, 
Government transport will be provided only upto t h e  
railway station nearest to the starting point, as pro- 
vided under para 6 (e) of A.I. 928/45. 

2. The "starting point" and the "dest;nationw will have to be 
mentioned on the transport indents and approved by the authority 
competent to authorise provision of amenity transport. A certificate 
regarding non-availability of Government transport at the destina- 
tion station will be furnished by the OC unit at the starting station 
in consultation if necessary with ST0 or OC destination station 

3. Certificates from the Regional Transport OPRcers of the State 
Governments will be obtained regarding non-availability of public 
transport facilities at the starting and destination stations. The list 
af stations connected by rail where public transport facilities n r e  
nonexistent between the "starting point" and the nearest railway 
station and the "destlnrtion" and i t s  nearest railway station as con- 
firmed by Regional Transport Ofiicers will be published in Com- 
mand orders once a year. The draft Command orders along with 
the requisite certificates from RTOI will be sent to regional Control- 
lers of Defence Accounts for scrutiny and approval before the ramcr 
uur p u b W  

4. This frsuclr with the concurnmce of Mintrtry of F w  
(Defence) vide their U.O. No. 5743JQA of 198% 



ANNEXURE 11 

COPY OF Gowztmmmr or INDIA L F ~ ~ E R  NO. AIR HQ/40004/MT/ 
9905/D (QS) , dated the 21st July, 1960. (as amended). 
SVB.Tltc~.-Provision of Government transport to asmn/app~enticer 

whilst on 2eave/duty at State erpeme---Control and eco- 
nomy thereof. 

I am directed to convey the sanction of the President to the pro- 
vision of Government transport at the discretion of O.C. Unit or 
Station Commander to Master Warrant OfRcersMTanant Officers, 
Airmen/Apprenticeq recruit boys and direct entry cadets who are 
in receipt of financial assistance from Government for conveyance 
between unit lines and railway station and vice versa when proceed- 
ing to or returning from leave/duty at State expense subject to the 
following conditions: - 

(a) The transport will be provided only if  the distance ex- 
ceed one mile. 

(b) The conveyance of baggage to the extent of railway free 
allowance will be allowed in the same transport. 

(c) Most economical Mechanical Transport consistent with 
the requirements may be provided for thc carriage of 
baggage to the same extent as given in (b) above in 
case the distance between unit lines and railway station 
is less than one mile. 

(d) The number of personnel does not exceed 20 unless the 
distance involved is more than 10 miles each way. 

2. Airmen who are permitted to live outside the unit lines under 
their own arrangements and are within the nuthorised married estab- 
lishment may also be provided with transport for the purpose bet- 
ween residence and railway station and uice-versa subject to the 
condition stipulated in para 1 a k w .  

3. All w e  of transport for this purpose will be co-ordinated by 
the 0.C. Station to ensure that minimum number of M.T. is used. 

4. The above concession may be reviewed in the light of practical 
experience gained or in other cirrumstances which may necessitate 
modifl.utiaL 

Eecaanmsad.tion 
ThQ cammtUu feel cloncanutd otm the &lay in the investigation 

nd f i ~ ~ t i a  of CMI of b e t ,  pwthlcttly the old ones, IOM of 
wMeh date back ta the ysan 195041. It b hrrtdly -ty jo t  them 



to point ozrt that, with the eflux of time, it becomes . increcLsing2~ 
dificult to jkr responsibility. They trust that with the introduction 
of the remedial measures, referred to in evidence viz., simplification 
of the existing procedure for the disposal of cases of losses and con- 
stitution of ad hoc committees), the finalisation of cases of losset 
will be expedited. They would like to watch the position through 
future Audit Reports. 

The Committee would like to watch the position regarding o u t  
standing objections through future Audit Reports. 

[Serial Nos. 66 & 67 of Appendix VII to the Seventeenth Report 
(1963-64) 1 

The observations of the Committee have been noted. 

2. Details of the remedial measures taken (viz. simplification of 
the procedure for disposal of cases of losses and constitution of Ad 
Hoc Committees for speedy settlement of long outstanding audit 
objections) were communicated to the Lok Sabha Secretariat for the 
information of the PAC. with reference to S1. No. 39 of Appendix to 
their 17th Report (2nd Lok Sabha) in Ministry of Defence uo.  No. 
F. 11 (10) /59/D (Budget), dated 2nd March, 1W. 

3. The Director of Audit, Defence Services has seen. 
IDA. of D U.O. No. 11 (5)/64/D(Budget) dt. 11-5-1964] 

Recommends tion 

The Committee would like to be informed of the result of the 
criminal proceedings and further action taken in the present case. 

[EL No. 68, Appendix VII to 17th Report (Third Lok Sabha), 1963-641. 

I t  has been reported by the Cantonment B o ~ r d ,  JuUundur that 
Shri Shiv Prasad, Tax Collector of the Cantonment Board, Jullundur, 
who embezzled the Cantonment funds, has been conv;ctcd by the 
First Class Magistrate, Jullundur on 13 counts, to various terms of 
rigorous imprisonment. He has also been ordered to pay fines or 
.to undergo further imprisonment in lieu of the fines. He has been 
#dismissed from service by the Cantonment Board with effect frrua 
the 30th September, 1963 (A/N). 

2 The question of recovery of the amount embezzled by Shri Shiv 
Rasbd is L t r  active consideration of tbe Cantonment Board, 
Jullundttt. In anfn to determine the total loss sustained by th. 
giOud by way of -ion of funds by tbe TPX CoUmbr, I I ~  



Internal Audit Committee has been formed to conduct an overall 
audit of the Cantonment Funds. The report of the Committee is 
awaited. As soon as it is available, steps for recovery of the amounb - 
will be taken, wherever possible. 

3. The D.A.D.S. has seen. 
[u.o. NO. F. 10(3)/64/D (Q&C), dt. 24-4-64.] 
Recommendation 

The financial transactions of the Soldiers', Sailors' and Air Men's 
Board have been kept outside the Consolidated Fund of Indin. The 
Committee (1962-63) were informed during the evidence that i t  hod 
been decided to treat these Boards as departments of the respect've 
State Governments. A reference to that effect had alread?j ~ P Q R  

made to the State Gnvernments but replies from all th.2 State Gov- 
ernments had not yet been received. In n note (Appendix XXI, ! t e rn  
27) submitted to the Committee, the  Ministry of Defntce have x!nrecI 
ihnt so for Rajasthm, Assam, West Bengnl and Ei!machal Prndesh 
hnvc agreed to make the Boards permanent dcpnrtments of GOWTT- 
ment and, among them, tile Government of Assam and t he  Mizociln2 
Pradcslt Administration hgve issued !he nermscr?g orders. R~?l .es  
from the remaining State  Governments and Admmistrations are s t ~ i l  
awaited. 

The following State Covernrnen?s/.L~ - '? ~ ' r r r t i o?~  have sn far 
declared the D~strict Soldiers', Sailors" qr- . '  \ t  ; w n  t Boards x p n i -  
mtton in their States as permanent dcpal'n *I;, of Covcrnmcnt and 
issucd orders accorchngly: - 

1. Assam 
2. Mysore 
3. Tripum 
4. Manipur 
5. Rajasthan 
6. Andhra Pndarh 
'I. K d a  



8. Punjab 
9. Bihar 

10. Himachal Pradesh 
11. Sikkim 
12. West BengaL 

The remaining State Governments/Administration are being perlo- 
dically reminded to issue orders on the subject expeditiously. 

The Director of Audit, Defence Service;, has seen. 

m.0. NO. 16 (5) /MID (AG-1) , dt. 10-744.1 

Recommendation 
While the Committee are glad to note the mensures taken b y  Gov- 

ernment to avoid delays in the fina!isation of pension cases of oflicers 
and personnel of Defence S m i c e s ,  they desire that the matter shoicld 
be kept under constant review in order to umtch that the tetirmg 
personnel or their families are not put to hardsh~p because of dela!ys 
in the payment of pension dues, patuity etc. The Committee u*ould 
like to be informed of the details of new proposals aimed at ft~rtlter 
speeding up disposal of and curtiding avoidable delays in finnlwa-, 
tion of pension cases as soon as they are finalised and implemented. 

The Committee would also like to watch the position through 
future Audit Reports. 

IS. No. 27, Appendix I1 to the Twenty-sixth Report of the PAC 
(1963-64) (Third Lok Sabha)]. 

The observations of the Public Accounts Committee in the Flrst 
sub-paragraph of the recommendation have been noted. The 
procedural rules governing pensions etc., of officers and personnel of 
the Ddence Services have been under detailed examination by Anny 
Headquarters in consultation with their lower formations, as well as 
Naval and Air Headquarters, with a view to see whlch of these ruler 
h a w  caused or are likely to cause delay in Analisation of pension 
cases. In this connection, the comments of the Controller of Defence 
Accounts (Pensions), have been asked for by Army Headquarters 
on the difaculties which are said to be experienced in the day to day 
working of the existing procedural rules and on certain modifkations 
mggested thereto. As ooon as the examination is completed by 
Army Headquarters, the matter will be considered by Government; 
.ad public Accounts Colnmfttec will be informed of the details of 



mew propasah formulated end the measures taken as a result of tbat 
sxamina  tion. 

2. The Director of Audit, Defence Services, has seen. 
[Min. of Def. U.O. No. 26 (1) /63/D (Pensions/Sezvices), dated the 

29the August, 19641 

MINISTRY OF DEFENCE 
Reeommenda tian 

The Committee would like to be furnished with the position in 
rregxd to the following points- 

( i )  the action to regularise losses amounting to Rs. 14.23 lakhs; 
(ii) final decision regarding utilijation or disposal of two items 

valued at Rs. 3 - 3  lakhs; 
(iii) results of investigation of losses amounting to Rs. 16-14 

lakhs; 
(iv) In regard to para T of the Ministrv's note, the Comm!ttce 

observe that the action taken in thls case is confined: to 
lower staff, and wanted to know Ihe reasons for drcpping 
act:on against three supervisors who were charge-sheeted. 
ed. 

IS. No. 147 Appendix 1 to 11th Repwt, 1962-63 and 
S. No. 30 of Appendis 11 to 26th Report-Third Lok Sabha] 

In so far as action taken to regularise the losses amounting to ~~ 14.23 lakhs is concerned, the position is as follows: 

(a) Rs. 33,737.20.-These are the losses which are referred to 
in para 6(ii) of our previous note Annexure. Of these, 
one item viz Item No. 663-Oliver Solder valued a t  
Rs. 2.212-65 nP. has been reylarised, and action is bang 
taken to get the Loss Statements in respect of the remain- 
ing eight items sanctioned. 

(b) Rs. 3,10,686.-These are the losses referred to in p a n  6C 
(c) of our previous note Annexure. These losses com- 
prise 9 items. Of these 8 items have been regularised. In 
respent of the remaining item valued at Rs. 2,93,265.33 
action is being taken to have the Loss Statement 
tloned mon 



<c) Rs. 10,78,311.-rn are the 10- referred to in pa-. 
graph 6C(a), of our previous note (Annexure). They' 
pertain to stores issued to other factories. In consulta- 
tion with the Cantroller of Defence ~ c c o u n t s  (Factories) 
it has been found that no regularisation action is necessary 
in respect of these losses, as on subsequent verification it 
transpired that the stores were accepted by the consign- 
factories in the-same condition in which these were des- 
patched. 

2. In regard to final decision about the utilisation or disposal of 
two items valued at Rs. 3.3  lakhs, the position is Dven below:- 

(a) 7.92 Amn. belts value3 at Rs. 3,18,090 referred to in para 
GC (b) of our previous note (Annexure) -the quantity Tn- 
valved is 1,03,155 No. Amn. Belts., of thcse, i t  has bttn 
found that no regularisation action is neccssxy in respect 
of 648 Nos. which was due to error in  pos::ng rr.d In res- 
pect of 4.830 No. which wcre consumcd in productmn. In 
regard to the remaining quantity. v:z. 97.677 belts act!m is 
b c n g  tnlcen to have the Ioss stntemcnts v a ' u d  a t  
Rs. 5,03,555.33 representing the repar  charges snnc:l.mcd, 

(h) T I T  ~econd  item referred to in pnm 5A(i) of our prcvinvn 
r > q  ,! (~Lnncsure) rclates t41 12iA Nos. a f  Carrlcr for 4 . 3 "  
' I .r ar v ~ l u t d  at Rs. 14.404. Ex-pos!-fncto sancCion has. 

I,! a?c lrded on 25th F c ~ r u a r y  1961 for bringmg to pr+ 
. ace !he.-E! carriers. 

3. T'-c wcitinn i n  regard to the investigation of losses amomting 
to R-c it. : ,  ::iBtz~ re!errrd to in para GC (d) of our prcvious nrte. 
(P.nnt.ut. c.1  is that the items constituting the said amount were" 
verified :I t:: .I 7nc?alrnents once for items va lu iq  Rs. 7.05.991'W nP- 
and on t'ir: : * .  -::2 oTaslon for items valuing Rs. 10.09.295.65 (whlch 
w3s earl:cr I.:,.  c 3 . d  as Rs. 9,08,427 due to totalling error). In 
regard t:) C r  .: ..nr:';cat:on comp!eted in Navember 1962, five items 
amounting tc, . . . ! 0.29,:. 74 are still under investigation. Rcgnrding 
second verifie:.. ,m cnrried out in Ju ly  1963, it was found that 10- 
amounting to  1,;. 3,177.75 only would rcquire regularisalion, out of 
which a sum c:i  Rs. 2.915-06 has already been regulansed and action. 
is in hmd to regularise the ba!ance of Rs. 262.69. 

4. As regards the reasons for dropping dbcinlinary action against 
the three supervisors, who were charge-sheeted, the poyition is that 
while a dec~sion m s  taken in August, 1963 that c a m  against them 
map be dmvpd, the mse has now been re-examined on receipt of a-  
rrfnrrr<sc from the SPE m rpt-tober, 1963 and it has been decided to, 



rQMster a li;~on(o waFnfng to dl the three WvidixaL to w c~~ 
ip future. 

5. This also dhposes of recommendation of the Public Accounts: 
Committee at serial No. 30 of Appdx. I1 to 26th Report (Third Lok 
gabha). 

6. This note has the approval of the Ministry of Finance (Defence) 
and the Director of Audit, Defence Services. 

[M. of D. U. NO. 3(8)/59/D(Fy.) dt.-7-12-1964.] 

A N N E X U R E  
Statement of case in regard to  Zssses aris'ng out of unsettled condi- 

tions in the Ordnance Factory, Khamztia 

Losses and deflcicncirrs of stores of considerable value :it t h e  
Ord??nce Factory, Kharnaria, had come to the notice of the iK;r3F 
as early as 1955. A preliminary fact-finding enquiry was, thercfcre, 
madr into the state of affairs prcvai1.n~ in the F3r:c;ry by Shri r;'nr:as. 
Assistant Works Mansgcr, and Shr! S. N. S ~ c h d e v a ,  .4cr-~1!1ts O:flcer, 
Ordnance Factory. Khatnaria, in Ju ly  1955. Thereaf:cr, 3 s c - r n d  
fact-finding Committee consis!inq cf Shri I.:. J. BonkEe~:. A 3  ;!:;,'. 
and the Accounts Oficcr, Ordwncc! F x r o r y ,  Khnmaria. w-s 279!,::-:- 
ed on the 23rd September 1956 to check the items for whisk i .s5 

statements amounting to Rs. 66.45 lakhs had k n  prcparcd TY-,*s 
Committee went into the iosses and attributed thcrn mnlnly :!.e 
breakdown in accounting and storage procedures after the w a - .  

2. As n result of the material coltccted during these prt.i:rr.:nrinr 
fact-finding e?quiries, a Board of Enquiry, was a p ~ o i n t e d  bv t h e  
DGOF on 5th November, 1956. The Board aswqsed the to6?1 ? o : v ~  
and defici?ncies during the period of 1949 to 1957 a t  R;. 173: lakhs 
under the following heads: - 

(a) Losses already re.gularised and not requiring Govern- 
ment sanction.-Rs. 2.7 lakha 

(b) Losses alrcadv remlarised in w ~ m t  of which Govern- 
ment sanction is necessary.-Rs. 33.7 lakhs. 

(c) LOSSCS recommended for write nfl without a covering 
Government san?tion.-Rs. 8 .2 lakhs. 

(d) Lmses pending nrommendrvi for write off with Gown+ 
ment sanction.-Rs. 133.6 lakhs, 



3. On examination of these losses, the Controller of Defence 
.A,ccounts (Factories) categorised them broadly as follows for tne 
qpurpose of regularisation: - 

(i) Category 'A' consisting of groups/sub-groups in whkh  the 
amount to be regularised was definitely known.- 
Rs. 80.91 lakhs. 

(ii) Category 'B' consisting of groups/sub-groups which re- 
quired further investigation.-Rs. 72.57 lakhs. 

(iii) Category 'C' consisting of groups/sub-groups which do not 
involve any real loss, but which the Board of Enquiry 
felt should be brought to the notice of the Ccvern- 
men t.-Rs. 16.82 lakhs. 

4. After further scrutiny, the Director General, Ordnance Facto- 
ries claimed that the figure of Rs. 80.91 lakhs mentioned in t l : ~  Cate- 
gory 'A' above included stores valued at Rs. 66.23 lakhs wh~ch  ha3 
e ' ther become obso'ete or required no further action. Further 
Rs. 9.37 l a b s  represented the value of stores which had undergone 
change in condition while in storage and Rs 1.61 lakl~s represented 
the value of certain stores which required accounting adjustments. 
The real loss under Category 'A' requirins regularisation was claim- 
ed to  be less than Rs. 4 lakhs. After examining the documents re- 
lating to a major portion of the items mentioned in Ca te~ory  'B' 
above also. the DGOF claimed that in most cases there were no leal 
10- as the stores had either been used in productton or were m 
existence physically even though not in a serviceable condition. 

As there was considerable difference of opinion between various 
authorities as to the exact amount requiring, regularisation Govern- 
ment in February, 1961 ccnstituted an Ad-Hoe Committee compris- 
ing a representative of the Ministry of Defence, a representntlvc of 
the Ministry of Finance (Defence) and a senior IOFS omcer to 
examine in detail the basis on which the assessment of losses had 
been made, and to advise on the extent of losses requiring regulansa- 
tion after giving due consideration to the views expressed by the 
administrative. audit and financial authorities, and to the rules, o rdcn  
and established procedure relating to the assessment and r e p l a m -  
tion of losses. The Committee submitted its report to the Govern- 
ment on the 20th March, 1961. A summary of their recommendoUons 
L given below:- 



A-CAT~GORY 'A' Ir038ES 

( i )  Obsolete Stores.-The total value of obsolete stores included 
dn the assessment of losses made by the original Board of Enquiry 
was Rs. 48,62,764.14. It was found that a sum of Rs. 50,303-05 had 
already been regularised under Government orders in 1951 and 19s. 
.Of the balance of stores valued a t  Rs. 48.12 lakhs stores worth 
R3. 5-05 lakhs had already been declared objolete and reylar ised 
by competent authority. No further regularisation would be neces- 
sary in respect of this amount. One item of stores worth Rs. 14,40443 
has nDt so far bem formally declared as ob.;olete. but this item is 
not in current production. This item may have to be brought to 
produce or otherwise d'sposed of in the normal manner. The 
balan e of Rs. 42.93 lakhs related to war-tlme stocks of components 
of amunition which had not bem introduced in 1nd:a as a Service 
item. There components had been brought to produce in S~ptzmber ,  
1957 with the concurrence of the Ministries of Defence and Finance 
(Defence). Even if these items could not b~ called "obsolete" in 
accordance with the rig'd interpretation of the term "obsoIete 
store;", the Committee felt that it would be correct to c:asslfy these 
items as "obxdete" in keeping with the facts of the case and that 
no further rcgu1arisa:ion action was necessary. 

( i i )  Stock Verification Losses.-The loss under this head was 
oriqinally e5timated by the Contrdler of Defence Accounts (Fys) 
at Rs. 17.02 lakhs. Subsequent examination revealed that certaln 
items of surpluse; could be set off aqainst the alleged losses under 
this head. After exarntning at leqqth the report on the rnatchmg 
of surpluses against deficiencies, the Committee recommended the 
acceptance of items worth Rs. 6.01 lakhs as  haying been properly 
matched. Even though a major pwtlon of the'balance under this 
category could also be matched aqainst surpluses. this could not be 
fully established in view of defective documentation and improper 
stock-verification. The Committee. therefore, recommended formal 
writing off of items worth Rs. 10.98 lakhs as Stock Verification 
Losses and adiustrnent of the balance by matching deficiencies 
agalnst surpluseu. 

( I I i )  Other tosses under C a t e g q  'A'.-The fatal value of the 
alleqed Iosrs under category 'A' after excluding the losses mentioned 
at ( i )  and (1;) above, comes to Rs. 15.77 lakhs. As a rewlt of further 
investlgatbrh made by the W A  (Fys), the losses, which had to bs 



(a) Deterioration in stock . . Rs. 8.25 lakhs 
(b) Loss in transit . . Rs. 0.92 lakhs 
(c) Losses due to change in conditim . . Rs. 0'50 iakhs 
(d) Disposal losses . . Rs. 1-38 lakhs 
(e) Losses due to other causes. . . Rs. 0.27 lakhs - 

Rs. 11.52 Iakhs 

The Committee recommended the above to  bc wr:ttcn off under 
Government sanction. 

(iv) An iOF3 Officer carried out dptailcd ctudy of i!cms valued 
at  R;. 63.49 lakh; out of the total of R;. 72.57 Iakhs i:lcluded in. 
this Catezory. Iiis report was e x a m i n d  by the Control1c.r of Def- 
ence Accounts (Fys)'s representat ive. wh:, \:c:ified terns of t h e  
va'ue of Rs. 49.70 lakhs. The Comm ttee nn?ic?d that items vs11;ed 
at Rs. 8:79 lakh; h3d been dupplicatcd in t he  c o n ~ ~ i h t i r r n s  ol lo.isrs,, 
suSmittej. to original E393rd of Enquiry by tho  Fiictorg Mnnagcmcnt. 
In  addition, loxes  of stores of the  value oi R;. 14.58 l lkhs whxh 
khould n3t have bezn iqcladcj as losses a t  a l l  wprc alw ~ncluded 
in the comp'lat~on of los es presented to thr b n r i  The Ad-hoc  
Committee c a v e  to the c3ncIusion that the con~ni!a!ion nrrparcd lor 
tbe original Board of Enquiry as losses under Catr:gory 'B' had n Q t  
bem th~rou7hlv  checked before c:ass:fying rha:n as laises. The. 
Comrn.ttee. therefore, recommended that as the a ! ! :gpd  losses were 
n2t attributable t:, chaotic coniiitions, said tr, haye p r c v a ' l d  in t he  
Factory from 1949 to 1955, and as 011jte a nurnbnr of items wnre 
either not losses at all or had already been regularised satisfactorily, 
this cateemy of losses should be alt9ee:hcr dc1etr.d f-nm the asse~; 
ment of loses mad: bv the B7ard of Emuirv.  The Commit t~e ft!t  
that the scruting by the Factory and the Accwnts aathorltics of 
the remaining item listed under Ca t~qory  'R' shquld 31-0 be c?m- 
pleted and the  matter broucsht uo to Governnent for regularisation 
only i f  there were special circumstances necessitatinj such action. 

A+ nmrd- the necessity far further investfpst'on to che-k an the 
pnn;bilitv of 1m having o c ~ ~ ~ n e d  throucrh theft or fraud. the Cam- 
raittet noted that departmenhl action had been initiated agdnst 8 



employees. Action against one of them (Assistant Store Holder 
involved in the ca-e regarding shortage in brass r o b )  had been 

-dropped after investigations. The Committee felt that further in- 
vestization was not likely to produce any fruitful results in fixing 
responsibility on individuals and, therefore, recommended that no  
further investigation was necessary. 

The Commfttee's Anal recommendation was that the total amount 
that w d d  require regularisation by Government was only Rs. 22.50 
lakhs as against the amount of Rs. 17826 lakhs mentio~led by the 
Board of Enquiry. This figure of Rs. 178.26 lakhs included losses 
already regularised by the Govt. and items worth Rs. 1682 lakhs 
which were to be only brought to the notice of the Government. 

6. The rcport and the recommendations of the Ad-hoc Committee 
have been considered by the Ministry of Defence in consultation 
with the Ministry of Finance (Defence) and the Controller General 
of Dcfcn-e Accounts. As this subject had figured in the Audit 
Report (Defence Services) 1960 and in the 35th Report of the Pubiic 
Accounts Committee the Director of Audit (Defence Services) has 
also been consulted. The final decisions of the Government on the 
alleged losses of stores in Khamaria (as contained in this Ministry's 
letter No. 2(2) ,'6l/I j D ( F y ) ,  dated the 7th March 1962) are sum- 
marised below:- 

( i )  Obso!e!e Stores.--Stores worth Rs. 42.93 lakhs in war-time 
stock! which hnd deteriorated in storage and were also curplus to 
requlrcments were to bc formally written off as a loss. Stares wor:h 
Rs. 5.05 lnkhs were already declared as o b d e t e  and regularised 
undcr orders of the competent authority. No further action was 
neccsaary 1~ respect of these stores. 

( i i )  Stock Verification Losses.-Loss of Rs. 10-98 lakhs disclosed 
during stock verifica:jons to be written off and drficicnck of the 
value of Rs 6 04 lnkhs to be trccrpted aga in~ t  surpl~xcs of simi!ar 
storm. Administrative instructions have also bnen izsued tn the 
DGOF to have the losses amounting to RF. 33.737.20 regularid 
undcr the orderr; of the concerned competent au'hority. 

( l i i )  Orher Losses.--Othrr lower amounting to Rs. 11.52,375 to  
brt wrf ttcn off as recdmmendcd by the Cornsnittee. 

(ivl The Committe's recommen4atfon that t!le loses under 
Cflt~ffnn, 'B' should be nl'omther deleted from the tornoilstin? of 
b 9 n  attribttt~ble ta chaotic candit'onr wat not accwted. These 
b m ~ ~  v?em to he dispaaisd id! In the following manner:- 



(A) repair charges on stores used in produdion and of cmsump- 
tion of deteriorated stocks used in production at full book value tc* 
be regularised. This covered losses on stores valued a t  Rs. 8,00,0lb- 

(B) No further action is necessary in respect of the fol'owing items. 
of the value of Rs. 31,35,775 which had been incorrectly included in 
the compilations of losses presented to the Board of Enqui1y:- 

(a) Stores incorrectly shown twice in the 
compilations . . . . Rs. 8,78,79@ 

(b) Losses already sanctioned by the 
competent authority .. .. Rs. 12,07,305 

(c) Stores whi-h are still in stock ~n 
serviceable condition . . . . Rs. 10,49,680 

Rs. 3 l.35,?75 

(C) In this Ministry's letter No. 2(2) ,%l/D(Fy), dated the 19th 
Way, 1962 as amended vide corrigendum dated the 20th July, 1962, 
administrative instructions have been issued to the DGOF for the 

- follonTing:- 

(a) In cases of stores issued to other Factories amounting to 
Rs. 10,78,311, individual losses to be dealt with separote- 
ly by the competent Financial authority and action 
taken to write them off in the norm11 manner. 

(b) Early decision to be taken as regards repairs and uti!ir;a- 
t'on' or disposal of 7.92 mm ammunition belt lying in 
stock in deteriorated condition, which has been valued 
at R3. 3,18,090.99. While undertaking repairs, DGOP to 
ensure that uneconomic repatr is *lot ondecnkcn and 
there is a known possibility of utili~ation of such stores 
in production. The repair charges so incurred to be 
written off as loss, 

(c) I t  was noticed that regularhation action un losses of items 
amounting to Rs. 3,10,686 had been yostrwneri. Adminis- 
trative instructions have been issued to the PCOF to 
regularisc these lwses according to the normal rules. 



57s 
to the notice of the Ministry. Necessarg administrative 
instructions to the DGOF have been issued 

(v) Category 'C' losses valued at Rs. 16-02 lakhs are no real 
losses, but the Board of Enquiry considered that thew should be 
brought to the notice of the Government. These have now been. 
brought to their noti:e and no further action is :lecessax-y. 

7. As regards disciplinary action against the seven employeeb 
four hhve since been awarded punishment and action aqainst three 
has been dropped after investigation. No further investigation in 
the matter is considered necessary. The nature of the disciplinary 
action taken and the designations of the individuals are indicated 
below :- * 

(i) Case regarding the misappropriation of demolished 
material:- 

One carpenter-pay reduced to the minimum of the grade. 
One Labourer-Pay reduced to the minim:rm of the grade. 
One Fitter-Reverted to lower grade. 
One Mistry-Reverted to lower grade. 

(ii) Case regarding full payment for dcfecive timber supplied 
by Paharpur Timber Limited. 

Two Supervisors (Tech.) Grade I1 and one Supsvisor 'C' 
Grade were charge-sheeted but the case against them 
was dropped after investigations. 

Director of Audit, Defence Services have made thc fo!lowing 
audit observations. 

Action to regularise losses amounting to Rs. 14.23 labs still 
remains to be taken. 

Final decision regarding utilisation or disposal of two i t em .  
valued at Rs. 3.3 lakhs is still pending. 

Losses amounting to Rs. 16:14 lakhs remain to be investigated, 




